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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  March  13,  1970]  Phalguna  22,
 7697  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [  Mr.  Speaker  in  the  Chair  ]

 ORAL  ANSWERS  TO  QUESTIONS

 SHRI  A,
 point  of  order....

 SHRI  K.N.  TIWARY  :  The  practice
 has  been  that  duringthe  Question  Hour,
 wedo  not  raise  any  points  of  order.

 SHRI  A.  SREEDHARAN  :  On  a
 Point  of  information.

 SHRI  A.S.  SATGAL  :  It  will  be  a  new
 Policy  if  you  are  going  to  allow  points  of
 order  during  the  Question  Hour.

 MR,  SPEAKER  :  There  can  be  no
 point  of  order  during  the  Question  Hour.

 SHRI  A.  SREEDHARAN  :  There
 are  some  preas  reports  that  you  are  conte-
 mplating  to  resign.  We  would  like  to  know
 whether  you  have  taken  such a  decision  or
 not.  We  shall  be  very  sorry  if  you  resign,

 MR.  SPEAKER  :  After  the  Question
 Hour,  he  can  raise  it  and  not  now,

 SHRI  E.  K.  NAYANAR  :  If  it  is  not
 true,  then  it  must  be  contradicted.

 SHRI  SHEO  NARAIN  :  We  have  not
 started  the  business  at  all.  How  can  there
 be  a  point  of  order  ?

 SHRI  A.  SREEDHARAN  :  We  have
 seen  pressreports  that  the  Speaker  is

 SREEDHARAN  :  On  a
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 going  to  resign.  Naturally,  we  are  exercised
 overit.  That  is  why  we  are  asking  whether
 you  are  going  to  resign.

 SHRI  CHENGALRAYA  NAIDU  :
 Even  the  business  of  the  Househas  not
 started.  How  can  there  be  a  point  of  order
 in  a  vacuum  ?

 AN.  HON.  MEMBER  :  This  kind  of
 cheap  popularity  should  not  be  sought.

 MR.  SPEAKER  :  The  practice  and
 convention  is  that  no  other  matter  is  taken
 up  during  the  Question  Hour  or  before
 the  Question  Hour  except  questions  or
 points  relating  to  questions.

 “Enguiry  into  Fire  Accident  in  the
 Dutch  Ship  at  Bombay  Dock"

 #421,  SHRI  B.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  any  enquiry  was  held  in
 regard  to  the  fire  which  broke  out  in  the
 Dutch  ship  at  Bombay  Dock  on  the  3lat
 December,  1969;  and

 (b)  if  so,  the  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  ANDIN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINSH)  :  (a)  and  (b).  An  enquiry
 was  held  into  the  fire  which  broke  out  in
 hold  No,  III  of  m.  v.  ‘ARENDSKERK’—
 a  Dutch  Ship—at  Bombay  Docks  on  the
 3ist  December,  1969.  The  Report  is  under
 examination  in  the  Directorate  General  of
 Shipping,  Bombay.

 SHRI  B.  K.  DASCHOWDHARY  :
 Apart  from  the  inquiry  which  the  hon.
 Minister  hasreferred  to,  may  I  know
 whether  it  is  a  fact  that  thisship  had  no
 business  to  go  to  the  Bombay  dock  and  if
 80,  whether  Government  have  any  machi-
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 Nery  to  prevent  unwanted  ships  from  com-
 ing  into  the  territorial  waters  of  our  coun-
 try  7  May  I  also  know  how  long  it  will
 take  to  complete  this  inquiry  and  whether
 it  will  be  finished  within  #  reasonable
 time  or  not  or  whether  it  is  only  a  formal
 inquiry  ?

 SHRI  IQBAL  SINGH  :  This  ship  had
 to  discharge  its  cargo  at  Bombay.  There
 were  about  50  tons  of  ‘cargo  which  this
 ship  had  to  discharge  at  Bombay  and  so,  it
 had  to  go  to  Bombay.

 Regarding  the  inquiry,  I  would  like  to
 state  that  it  is  a  statutory  inquiry  under  the
 Merchant  Shipping  Act;  there  are  two  parts
 of  it;  there  was  no  luss  of  life,  and  so,
 there  is  aninquiry  into  the  accident;  the
 second  is  commercial;  the  insurance
 companies,  the  assessors  and  evaluators
 etc.  havetosend  their  reports  and  then
 only  the  inquiry  can  be  finished,

 SHRI  B.  K.  DASCHOWDHARY  :
 May  |  know  the  tonnage  to  which  damage
 was  caused  by  this  fire,  and  whether  the
 imported  goods  which  caught  fire  were
 meant  for  our  country  or  for  other  count-
 ries,  and  whether  Government  have  any
 tesponsibility  to  replace  the  goods
 lost  ?

 SHRI  IQBAL  SINGH  :  In  that  hold,
 there  were  250  tonnes  out  of  which  50
 tons  were  for  India  and  the  balance  for
 Ceylon  and  other  countries.  About  other
 holds,  we  do  not  know;  wecan  only  know
 about  the  hold  from  which  the  ship  had  to
 discharge  cargo  for  our  country.  Regarding
 the  inquiry,  it  is  commercial  inquiry  and
 it  will  goon,  and  itisa  semi-judicial
 procedure,  and,  therefore,  it  takes  some
 time.

 SHRI  TENNETI  VISWANATHAM  :
 What  was  the  cargo  ?

 SHR]  IQBAL  SINGH  :  As  far  88  we
 know,  in  that  hold  there  were  cotton
 bales,  waste  cotton,  rubber  goods,  perfumes,
 mall  bage,  medicines.  bottled  spirits  and
 paper  bates.
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 राज्यों  को  लाटरियों  का  झौचित्य
 +

 "422.  चो  नारायण  स्वरूप  हार्मा  :
 क्री  lo  सुन्चरलाल  :
 श्री  बि०  नरसिम्हा  राव  :
 श्री  सोमचंद  सोलंकी  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राज्य  सरकारों
 द्वारा  चलाई  जा  रही  लाटरियों  के  औचित्य  के
 बारे  में  गृह,  वित्त  तथा  विधि  मंत्रालयों  के  बिचार
 भिन्न-भिन्न  हैं  ;

 (ख)  यदि  हां,  तो  इन  मंत्रालयों  के  विचारों
 का  ब्यौरा  क्‍या  हैं  ;

 (ग)  इन  लाटरियों  को  शुरू  करने  का  उद्देश्य
 क्या  है  और  क्‍या  इन  लाटरियों  &,  जिनसे  नये

 पूं  जपति  बनते  हैं,  समाजवाद  वे;  उद्देश्य  को  धक्का
 नहीं  लगेगा  ;  और

 (घ)  क्या  सरकार  का  विचार  लाटरियों  के
 प्रथम  पुरस्कार  की  राशि  की  अधिकतम  सीमा
 निश्चित  करने  का  है  ?

 गह-कार्य  संत्रालय  में  राज्यमंत्र।  (श्र  विद्या
 चरण  शुक्ल ):  (क)  जी  नहीं,  श्रीमान्‌  1

 विषय  के  सभी  पहलुओं  को  ध्यान  में  रखते
 हुए  केन्द्रीय  सरकार  ने  राज्य  सरकारों  को  सूचित
 किया  कि  यदि  वे  चाहें  तो  राज्य  लाटरियां  इस
 शर्ते  पर  चला  सकते  हैं  कि  ऐसी  किसी  लाटरी  के
 टिकट  किसी  दूसरे  राज्य  में  बिना  उस  राज्य
 की  सरकार  की  स्पष्ट  अनुमति  के  नहीं  बेचे
 जाएंगे  |

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  राज्यों  द्वारा  लाटरियां  रूममान्यतया
 बचत  को  बढ़ावा  देने  और  अपनी  विकास  योज-
 नाओं  आदि  के  लिए  घन  जुटाने  हेतु  बलाई
 जाती  हैं  ry
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 (4)  यह  मामला  राज्य  सरकारों  से  सम्ब-
 न्षित  है  क्‍योंकि  थुरस्कारों  की  राक्षि  उनके  द्वारा
 ही  नियत  की  जाती  है।

 श्री  तारायण  स्वरूप  शार्मा  :  इन  लाटरियों  से
 हमारी  गरीब  जनता  के  सामने  एक  नया  संकट
 पैदा  हो  गया  है।  अव्यल  तो  हमारे  निम्न  वर्ग  के
 लोगों  की  आमदनी  ही  बहुत  कम  है  और  फिर
 उन्हें  महीन ेमें  5  टिकट  खरीदने  पड़ते  हैं  ।  हर
 एक  टिकट  एक  रुपये  का  होता  है,  इस  तरह  से
 हर  प्रदेश  की  लाटरी  खरीदने  #5  रु०  लग
 जाते  हैं।  ऐसे  अनेकों  परिवार  हैं  जिन्होंने  अपने
 बर्तन  बेच  कर  लाटरी  के  टिकट  खरीदे  हैं।  राज्य
 सरकारें  हर  महीने  किसी  न  किसी  को  लखपति
 बनाने  जा  रही  हैं  इस  से  जूए  की  प्रवृत्ति  बढ़ती
 जा  रही  है।  अगर  आप  इस  को  नहीं  रोकेंगे  तो
 यह  कैसा  समाजवाद  है  |  कया  आप  कोई  ऐसा
 कानून  बनाने  जा  रहे  हैं  जिससे  इसको  रोका
 जा  सके  ?

 श्री  विद्या  चरण  शुक्ल  :  जैसा  मैंने  अभी  कहा
 -इस  का  केन्द्रीय  सरकार  के  चलाने  या  न  चलाने

 से  कोई  मतलब  नहीं  है,  इसके  बारे  में  राज्य
 सरकारों  को  तय  करना  है  कि  उनको  चलासा
 है  या  नहीं  चलाना  है  1  जहां  तक  जूए  की  प्रवृत्ति
 का  सम्बन्ध  है,  इस  के  बारे  में  मतंक्य  नहीं  है,
 मतभेद  है  |  बहुत  से  लोग  समझते  हैं  कि  इसमें
 कोई  ऐसी  बात  नहीं  है,  किसी  के  लिये  आवहयक
 नहीं  है  कि  वह  5  रु०  की  ला८री  खरीदे,  अगर

 कुछ  लोग  ऐसा  करते  हैं  तो  बह  उनके  लिये  टीक
 बात  नहीं  हैं  कि  वह  इस  तरह  से  रुपया  पैसा  खर्च
 करें  ।  यह  किसी  के  लिये  अनिवाय  चीज  नहीं  है,
 जो  चाहें  खरीदे,  चाहे  न  खरीदे  ।  इससे  राज्य
 सरकारों  की  विकास  योजनाओं  ओर  जो  अच्छे
 जन-उपयोगी  कार्य  होते  हैं,  उनमें  सहायता
 पहुंचती  है,  इसी  लिये  थे  इसको  चलाते  हैं  और
 हम  उतके  रास्ते  में  आना  नहीं  चाहते  हैं।-

 की  नारायण  स्वकप  हार्या ;  लेकिन  यहू  एक
 ही  प्रान्त  ow  सीमित  नहीं  है  ।  एक  ्र्न्त  की
 लाटरी  दूसरे  प्रान्त  में  बिक  सकती  है,  इस  लिये
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 केन्द्र  इस  में  हस्ताक्षेप  कर  सकता  है।  अगर  एक
 प्रान्त  की  लाटरी  उसी  प्रान्त  में  बिके,  तब  उसे
 सीमित  समझा  जा  सकता  है  I  चं,कि  सब॑  लाटरियाँ
 क्र  प्रान्त  में  बिक  सकती  हैं,  इस  लिये  लोग
 लखपति  बनने  का  स्वप्न  देखते  हैं  और  §-15,
 लाटरियां  रू  टीदते  हैं।  मैं  जानना  चाहता  हूं  कि
 आपने  अब  तक  कितने  लोगों  को  लरूपति
 बनाया  है  ?

 श्री  विद्या  चरण  शुक्ल  :  पहली  बात  तो  यह
 है  कि  यह  बिलकुल  साफ  है  कि  जव  हम  किसी
 राज्य  सरकार  को  लाटरी  चलाने  के  लिये  आज्ञा
 देश  हैं  तो  उनसे  कहा  जाता  हैं  कि  बिना  दूसरे
 राज्य  की  अनुभती  के  उस  राज्य  में  अपने  टिकट
 न  बेचें  |  दूसरी  राज्य  सरकार  यदि  यह  चाहती  है
 कि  उनके  राज्य  में  वे  (कट  न  बिकें  तो  वे  ऐसा
 प्रावधान  कर  सकते  हैं  कि  दूसरे  राज्य  के  टिकट
 उनके  राज्य  में  न  बिकें।  और  हो  सकता  है  कि
 इस  तरह  की  आज्ञा  न  मिलते  हुए  भी  कुछ  राज्यों
 के  टिकट  चोरी  छिपे  बेचे  जायं।  लेकिन  हम  सोच
 रहे  हैं  कि  इस  तरह  का  कानून  बनाया  जाये  कि
 जो  राज्य  सरकारें  अपने  यहां  यह  टिकट  बिकवाना
 न  चाहें,  उनके  यहां  अगर  टिकट  बेचे  जायें  तो
 उसकों  कानूनी  अपराध  माना  जाये  ।

 श्री  नारायण  स्वरूप  शर्मा :  मन्त्री  महोदय
 ने  इसका  आशिक  पक्ष  रखा  है,  मैं  ईसका  सम्बन्ध
 नैतिक  पक्ष  से  रखना  चाहता  हूं।  इसमें  दो  तरह
 के  टिकट  हैं-  एकतं  ऊाली  और  दूसरे  असली-
 किसने  जाली  टिकट  छरीदा  और  किसने  असली
 टिकट  खरीदा  इसका  पता  नहीं  चलता  इसलिए
 क्या  यह  सम्भव  नहीं  हैं कि  साथ  टिकट  हकलाने
 के  द्वारा  बेचे  जायें?

 SHRI  SRADHAKAR  SUPAKAR  :
 About  I20  years  ago,  Maharaja  Ranjit
 singh  had  said,  looking  at  the  expansion
 ofthe  British  Empire,  सब  लाल  हूं।  जायेगा
 Similarly  a  famous  economist  has  said
 that  in  a  few  years  to  come,  all  the  taxation
 measures.  in  the  States  will  be  substituted
 by  this  lottery.  How  far  do  Government
 agree  with  this  proposition  ?
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 SHRI  VIDYA  CHARAN  SHUKLA  :
 Jy  have  nothing  to  sad.

 SHRI  A.  SREEDHARAN  :  Gambling
 is  inseparably  linked  with  life.  There  is
 an  element  of  gambling  in  everything,
 even  in  the  birth  of  a  baby....

 SHRI  PILOO  MODY  :  Andin  the
 election  of  a  president.

 SHRI  A.  SREEDHARAN  :  Starting
 of  lotteries  has  blazed  a  new  trail  in
 public  finance,  in  that  governments  are
 able  to  mobilise  resources  without  addi-
 tional!  taxation,  I  am  proud  that  Kerala
 is  the  pioneer  in  this  field.  In  view  of  the
 fact  that  several  lakhs  or  crores  of  rupees
 have  come  to  the  State  exchequer  due  to
 lotteries  without  additional  taxation,  will
 the  Central  Government  also  adopt  this
 example  and  start  lotteries?

 SHRI  VIDYA  CHARAN  SHWKLA  :
 No,  Sir.

 SHRI  PILOO  MODY  :  No  guts  Sir.

 श्ौमती  लक्ष्मीकास्तम्मा  :  अध्यक्ष  महोदय,
 जो  विनिंग  टिकट  होते  हैं  उनको  काले  बाजार
 वाले  ज्यादा  पैसे  में  खरीद  करके  फायदा  उठात्ते  हैं
 तो  उसको  रोकने  के  लिए  सरकार  क्‍या  उपाय
 कर  रही  है?

 श्री  विद्या  चरण  शक्ल  :  काला  बाज़ार  तो
 आजंकल  कई  चीजों  में  होता  हैं  और  लसको
 रोकने  के  लिए  प्राविधान  भी  अक्सर  किए  जति
 हैं।  जहां  तक  लाटरी  टिकट  का  सवाल  है  उसमें
 काला  बाजार  होने  की  शिकायतें  हमको  नहीं
 मिली  हैं।  माननीय  सदस्या  ने  पहली  बार
 कहा  है.

 श्रीमती  लक्ष्मीकान्तम्मा  :  रेस  में  भी  यही
 होता  है  1

 >  शी  विद्या  रण  शुक्ल  :  इसके  अतिरिक्‍त

 डर

 भी  कार्यवाही  करनी  है  वह  राज्य  प्रशासनों
 #करनी  हैं  7  जिनके  यहां  इस  तरह  की  बातें

 होती  हैं  और  यदि  माननीय  प्तदस्या  के  ध्यान  में
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 कोई  विशेष  बात  है  तो  उसको  हमारे  ध्यान
 में  लाये',  हम  राज्य  सरकार  के  ध्यान  में  उस
 बात  को  लादेंगे  |

 क्रो  रामसेवक  यावव  :  अध्यक्ष  महोदय,
 हमारा  देश  भाग्यवादी  है  और  मन्त्री  महोदय
 को  जानकारी  होगी  कि  भाग्य  को  सुधारने  के
 लिए  नरवलियां  भी  इस  देश  में  होती  है।  उसको

 दृष्टि  में  रखते  हुए  क्या  यह  जो  लाटरीं  की  प्रथा

 सरकार  चला  रह  है  कह  भाग्यवाद  को  बढ़ाबा
 नहीं  देगी  ?  इस  वैज्ञानिक  युग  में  भाग्यवाद  को
 बढ़ावा  देना  कहां  तक  देश  के  हित  में  ह ैऔर  कहां
 तक  उसकी  तरक्की  के  हित  में  है  ?

 श्री  विद्या  रण  शुक्ल :  मैं  इस  बात  को
 नहीं  मानता  कि  हमारा  देश  भाग्यवादी  है  और
 न  हीं  इस  बात  को  मानता  हूं  कि  लाटरी  की
 प्रथा  से  माग्यवाद  बनता  है।  जैसा  कि  मैंने

 पहले  कहा  भारत  सरकार  इसके  लिए  जिम्मेदार

 नहीं  है।  राज्य  सरकारे'  अगर  लाटरीज  चलाना

 चाहती  हैं  तो  हम  उनके  रास्ते  में  नहीं  आना

 चाहते-ब6  इतनी  सी  बात  है।

 श्री  ओमप्रकाश  त्यागी  :  मैं  सरकार  से
 जानना  चाहता  हूं  कया  उसको  इस  बात  की
 जांतकारी  है  कि  लाटरी  का  प्रलोभन  अधिकांशतः
 गरीब  लोगों  को  होता  है,  जो  लखपती  हैं  उनको
 तो  लखपती  बनने  का  शौक  नहीं  होगा,  लाटरी
 का  अधिकांश  पैसा  गरीब  आदमियों  से  ही  आता
 हैं,  जो  लोग  पहले  से  हीं  गरीब  हैं  वे  हर  महीने
 काफी  पैसा  इस  पर  खर्च  करते  हैंतो  क्‍या  यह
 आपकी  सोशलिस्टिक  पालिसी  के  विर्द्ध  नहीं
 है?  और  क्‍या  सरकार  गरीबों  पर  हो.  रहे  इस
 अत्याचार  को  देखते  हुए  इस  लाटरी  प्रथा  को
 समाप्त  करने  के  प्रश्न  पर  विचार  करेगी  ?

 श्री  विद्या  रण  शुक्ल  :  यह  बात  कहनी
 बहुत  कठिन  है  कि  गरीब  आदमियों  को  ही  पैसे
 का  लालच  होता  है।  बहुत  से  लोग  तो  यह  भी

 कहते  हैं  कि  जिनके  पास  जितना  ही  पैसा  होता  है
 उनका  लालच  उतना  ही  बढ़ता  ei...
 (ध्यवधान)  .  दूसरी  बात  यह  है  कि  इससे
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 समाजवाद  का  खंडन  नहीं  होता  i

 (mam)...  यह  बांत  ठीक  है  कि  गरीबों
 को  इससे  नुकलोने  होता  है  |  लेकिन  यह  कहना
 गलत  होगा  कि  केवल,  गरीबों  को  ही  नुकसान
 होता  है।  गरीबों  को  इससे  नुकसान  भी  हो
 संकता  है  और  फायदा  भी  हो  सकता  है  |
 इसके  अलावा  महीने  में  एक  रुपया  का  टिकट
 खरीदने  से  नुकसान  होना  लाजिमी  नहीं  है।

 श्री  शिव  नारायण  :  मैं  होम  मिनिस्टर  साबह
 से  कहता  चाहता  हूं  कि  माइनर  बच्चे  ज़ो  हैं  वे
 टिकट  बेचते  हैं  और  इस  तरह  से  उनका  मारल
 खराब  किया  जा  रहा  है।  इसके  अलावा  आज
 लाटरी  के  बोगस  टिकट  बिक  रहे  हैं।  लाटरी

 चले,  मैं  उसका  विरोध  नहीं  करता  लेकिन  सरकार
 की  तरफ  से  गारन्टी  हो  कि  जाली  और  बोगस
 टिकट  नहीं  बिक  सकेंगे।  तो  सरकार  इसका  क्‍या
 प्रबन्ध  कर  रही  हैं  और  नन्हे-नन्हे  बच्चे  जो  हैं
 उनको  इस  काम  से  बचाने  का  क्‍या  प्रबन्ध  किया
 जायेगा  ?

 श्री  विद्या  चरण  शुक्ल  :  हम  कई  लाटरी  नहीं
 चलाते  हैं,  राज्य  सरकारें  ही  चलाती  हैं।  अगर
 कोई  विशेष  कठिनाई  हों  तो  उसको  हमारे  ध्यान
 में  लाया  जाये,  हम  उसको  उनके  पास  तक

 पहुंचा  देंगे  ।

 थ्री  अर्जुन  सिंह  भवोरिया  :  जहांतक  राज्यों
 का  सवाल  है,  बहुत  से  राज्यों  में  नकली  लाटरी

 के  टिकट  बिक  रहे  हैं  इसलिए  क्‍या  केन्द्रीय
 सरकार  राज्यों  द्वारा  लाटरी  की  व्यवस्था  को
 रोक  कर  केन्द्र  की  ओर  से  लाटरी  चलायेगी  और
 उससे  जो  आमदनी  हो  वह  सारे  राज्यों  में  बराबर
 बांट  दी  जाये?  क्‍या  इस  योजना  पर  सरकार
 विचार  करेगी  ?

 भी  चिया  चरण  शुक्ल :  माननीय  सदस्थ ने
 जो  सुझाव  दिया  है,  मैं  नहीं  समझता  कि  उस  पर
 बिचार  किया  जा  सकता  है  क्‍योंकि  हमारी  नीति
 नहीं  है  कि  भारत  सरकार  कोई  छाटरी
 चलाये  |
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 SHRI  R.  BARUA  :  In  the  land  of
 Buddha  and  Gandhi  values  have  changed very  fast,  and  the  State  lottery  is  one  such
 thing.  May  I  know  from  the  hom-Minister in  what  other  civilised  Governments  and States  State  lottery  business  is  also  condu- Cted  ?

 SHRI  VIDYA  CHARAN  SHUKLA  : Much  worse  things  are  done.  The  State  or Federal  Governments  run  gambling  houses. We  are  not  doing  that,

 wit  गुणानत्द  ठाकुर  :  अध्यक्ष  महोदय,  मैं
 प्रापके  माध्यम  से  गृह  मंत्नीजी  स ेजानना  चाहता
 हैं  कि  अब  तक  लाटरी  से  सरकार  को  कितनी
 आमदनी  हुई  ?  प्रामदनी  इस  माने  में  कि  जिस
 किसी  को  भी  एक  लाख,  तीन  लाख  य।  पाँच
 लाख  क।  इनाम  मिलता  है  तो  क्‍या  सरकार
 उस  आमदनी  पर  टैक्स  लगाती  है  या  नहीं  ?
 यदि  हाँ,  तो  चत  टैक्स  से  सरकार  को  कितनी
 आमदनी  हुई  ?

 शो  चिया  चरण  झुक्ल  :  अध्यक्ष  महोदय,
 इसला  जवाब  यहां  इस  हाउध  में  दिया  जा  चुका
 है  ।  यदि  आप  इजाजत  दें  तो  उसकों  फिर  से
 पढ़  दू  1  विभिन्‍न  राज्यों  को  जितनी  जितनी
 आमदनी  हुई  है  उसक/  विवरण  सभा  पटल  पर
 रखा  जा  चुका  है।  आपकी  आज्ञा  हो  तो  फिर
 से  पढ़  दू'  ।

 झष्यकष  महोबय  :  उसको  हाउस  की  टेबिल
 पर  भेज  दीजिये  ।

 श्री  शिवकुमार  शास्त्री :  अभी  श्री  राम
 सेवक  यादव  के  प्रएन  के  उत्तर  में  मन्त्री  महोंदय
 ने  कहा  कि  में  लाटरी  को  भाग्य  का  परिणास
 नहीं  मानता  ।  शास्त्रों  में  भाग्य  की  परिभाषा
 यह  है  कि  वर्तमान  में  जो  काम  न  किया  जा  सके
 उसके  लिए  विशेष  बल  प्राप्त  होजाये  तो  बहू
 उस  कार्य  का  फल  नहीं  है  बल्कि  भाग्य  का  है।
 तो  आप  इसको  भाग्य  की  कोटि  में  नहीं  लेते  फिर
 किस  कोटि में  लेते हैं.  ?

 श्री  विद्या  चरण  शुक्ल  :  मैंने  कहा  था  कि
 मैं  देश  को  माग्यवादी  नहीं  मानता।  मैंने  यह
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 नहीं  कि  लाटरी  का  सम्बन्ध  माग्य  से  नहीं  है  ।

 यह  बात में में  से नहीं  कही  ।

 SHRI  ANANTRAO  PATIL  :  May  I
 know  from  the  Minister  which  State  is  get-
 ting  the  maximum  income  through  lottery,
 and  what  that  amount  is  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 With  your  permission  I  shall  read  out  the
 revenue  derived  by  various  States,  The
 revenue  raised  so  far  from  State  lotteries
 is  as  follows  :

 Assan—Rs.  555,436,  Haryana—Rs.
 -2,04,74,197;,  Kerala—Rs.  365.72  lakhs;
 ‘Jammu  and  Kashmir  Rs.  9.72  lakhs;
 Maharashtra—Rs.  63.03  lakhs;  punjab--
 1,85  lekhs:  ‘Rajasthan—Rs.  91,90,978;
 Tamil  Nadu—Rs.  l0,80,40,323;  Uttar
 Pradesh  Rs.  I,52,83,000  (approximately);
 and  west  Bengal—-Rs.  38.20, 585,

 SHRI  P.  G.SEN  :  May  1  know
 whether  the  Minister.  subscribes  to  the
 view  that  ‘it  is  an  outlet  for  black
 money  and  the  purchaser  of  tickets
 remains  in  high.  hopes  month  by
 month  of  gelling  it  7

 SHRI  VIDYA  CHARAN  SHUKLA  :
 Ido  not  think  it  has  any  thing  to  do  with
 black  money  because  it  comes  in  ones  and
 iwos.

 SHRI  TENNETI  VISWANATHAM  :
 May  I  know  why  the  hon.  Minister  was
 not  pleased  to  mention  Andhra  Pradesh  ?
 I  purchased  a  ticket  and  lost.

 SHRIN.  SHIVAPPA  :  These  lotteries
 have  become  the  best  means  of  occupation
 for  a  few  rich  persons,  They  invest  thous-
 ands  of  rupees  and  purchase  thousands
 of  tickets  and  the  lottery  goes  in  favour  of
 ther;  the  poor-classes  had  been  suppressed
 and  oppressed.  Thus  alot  of  mischief  is
 being  done  by  the  lotteries.  Is  the  Central
 Government  going  to  evolve  any  policy  to
 check  this  mischief  behind  the  lottery
 system  formulated  by  various  States  २

 SHRI  VIDYA  CHARAN  SHUKLA  :
 As  I  explained  earlier  we  have  no  authority
 to  ‘check  these  schemes.  These  schenres
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 are  devised  by  various  State  administra-
 tions.  We  are  only  concerned  with  cither
 allowing  the  lotteries  togo  onor  not
 allowing  the  lotteries  to  go  on.  As  a  matter
 of  policy  we  have  been  giving  permission
 to  any  State  Government  which  wants  to
 run  a  lottery.

 SHRI  HEM  BARUA  :  Is  it  not  a  fact
 that  lotteries  run  by  the  State  Government
 give  the  impression  that  the  Government
 has  gone  bankrupt  and  therciore  it  has  gone
 in  for  lotteries  and  if  so  may  I  know  whe-
 ther  the  Government  have  tried  to  dispel
 the  doubts  about  bankruptcy?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 |  do  not  think  that  lotteries  have  given  rise
 to  any  such  impression,

 श्री  'दिंकरे  :  गोवा  में  न  केवल  आजादी  के
 बाद  से  अपितु  आज।दी  के  पहले  से  भी  वहां  यह
 लाटरियां  थीं  लेकिन  इन  लांटरियों  से  वहाँ  जो
 इनकम  होती  थी  बहू  तीन  संस्थाएं  तीन  अस्पतालों
 के  चलाने  में  खर्च  करती  थीं।  मैं  मारत  सरकार
 से  पूछत।  चाहूंगा  कि  क्या  वह  राज्य  सरकारों  को
 इस  तरह  का  निर्देश  देने  को  तैयार  है  कि  इन
 लाटरियों  के  फलस्वरूप  उन्हें  जं।  इनकम  हा  वह
 केवल  ऐसी  संस्थाओं  को  दी  जाये  जिससे  वहु  अस्प-
 तालों,  मेंटल  अस्पताल,  सैनीटोरियम  और  अनाथा-
 लयों  आदि  के  लिए  दी  जाये  ?

 श्री  विद्या  चरण  शुक्ल  :  माननीय  सदस्य  ने
 ने  जो  कहा  है  उत्तसे  मैं  पूर्ण  रूप  से  सहमत  हूं  और
 में  समझता  हूं  कि  राज्य  सरकारों  को  माननीय
 सदस्य  के  सुझाव  की  ओर  ध्यान  देना  चाहिए  |

 Deployment  of  C.R.P.  and  B.S.F.  In
 States

 *423,  SHRI  S.  K.  TAPURIAH  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  slate  :

 (a)  whether  the  Centre  has  the  consti-
 tutional  right  to  post  the  Central  Reserve
 Police  and  the  Border  Security  Force  ‘in
 any  of  the  States  on  the  apprehension  of
 riots  without  prior  intimation  to  or  agree-
 ment  of,  the  concerned  state;  and
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 (b)  if  30,  whether  the  Force  so  posted
 iS  supposed  to  assist  the  local  machinery
 of  assume  full  charge  of  the  situation  ?

 THE  MINISTER  OF  HOME
 AFFAIRS  (SHRI  ४,  B.  CHAVAN)  :
 (ay  and  (b).  A  statement  contaning  the
 Ttequisiteinformation  is  laid  on  the  Table
 of  the  House,

 Statement

 Both  the  Border  Security  Force  and
 Central  Reserve  Polic  Force  are  located  at
 Convenient  centres  of  the  country  by  the
 Central  Government.  and  in  practice  the
 cooperation  of  the  State  Government  is
 sought  in  the  establishment  of  such
 centres.  However,  the  Central  Government
 are  free  constitutionally  to  station  their
 armed  forces,  which  include  the  ron  R.  P.
 and  8.  5.  F.  Wherever  they  consider
 appropriate  and  to  move  them  from  one
 locality  to  another.

 Use  of  Naval,  Military  or  Air  Forces
 or  any  other  armed  forces  of  the  Union
 such  as  BSF  and  CRP,  in  aid  of  civil
 power  is  within  the  competence  of  the  Cen-
 tral  Government,  Itis  also  the  duty  of  the
 Central  Government  to  protect  every  State
 against  exaternal  aggression  and  internal
 disturbance,  as  provided  in  article  355  of
 the  Constitution,

 Units  of  Border  Security  Force  and  the
 Central  Reserve  Polic  are  made  available
 to  State  Governments,  at  their  request,  on
 any  apprehension  of  disturbance  and
 they  function  in  aid  of  the  civil  authorities,

 SHRI  5.  K.  TAPURIAH  :  Before  I
 ask  my  question,  I  would  like  to  point
 oul  that  part  (0)  of  the  main  question
 has  not  been  answered  in  the  statement.
 Tf  he  clarifies  that  also,  |  will  put  my
 supplementary.

 SHRI  Y.  B.  CHAVAN  :  I  think  that
 if  you  read  the  whole  statement  carefully,
 you  will  find  that  part  (b)  of  the  question
 has  also  been  replied  to.

 SHRI  S.K.  TAPURIAH  :  In  view  the
 fact  that  the  Home  Minister  has  agreed
 that  the  Central  Government  is  free  to
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 post  the  CRP  or  the  BSF  to  wherever  he
 thinks  it  is  specially  required,  and  in  view
 of  the  fact  that  the  Chief  Minister  of
 West  Bengal  has  time  and  again  said  that
 there  has  been  a  complete  breakdown  of
 law  and  order  in  the  State--and  our  Home
 Minister  here  also,  treading  very  cautio-
 usly,  had  admitted  that  there  has  been
 degeneration  of  law  and  order  :  7  can
 understand  the  reasons  why  he  did  not  use
 the  word  ‘breakdown’  but  f  amsure  he
 believes  that—and  in  view  of  the  fact  that
 large-scale  murders,  loots,  dacoities,  rape
 and  arson  are  taking  place  in  West
 Bengal  even  in  day  light,  will  the  Govern-
 ment  set  the  people  at  rest  by  clarifying
 and  defining  what  are  the  criteria  required
 when  it  considers  thal  a  situation  has  arisen
 when  the  CRP  hasto  besent  to  those
 areas  to  take  over  charge  of  the  situation
 where  the  law  and  order  has  broken  down?

 Secondly,  in  view  of  the  utterances
 by  various  partics  to  the  United  Front  in
 West  Bengal  about  the  breakdown  of  law
 and  order,  will  the  Centre  Suo  Motu,
 send  their  CRP  to  West  Bengal  and  take
 the  situation  under  their  control  7

 SHRI  Y.  B.  CHAVAN  :  The  state-
 ment  explains  the  constitutional  position.
 As  we  have  said,  we  are  certainly  constitu-
 tionally  authorised  to  station  our  forces  in
 whichever  part  of  the  country  we  think
 they  are  necessary  and  appropriate.  “The
 CRP  is  meant  to  besent  in  aid  of  the
 civil  power  and  so,  naturalty,—

 SHRI  S.  K.  TAPURIAH  :  ‘West
 Bengal  has  no  civilised  government;  The
 Chief  Minister  himself  says  so.

 SHRI  Y.  8.  CHAVAN  ;  You  may
 argue  about  that  with  the  Chief  Minister
 of  West  Bengal;  why  are  you  arguing  with
 me  ?  (Interruption)  said  that  they  are
 sent  only  in  aid  of  the  civil  authority.
 When  the  civil  authority  asks  for  it,  certa-
 inly  we  will  give  them,

 SHRIS.  K.  TAPURIAH  :  Sinca  the
 Home  Minister  says  that  he  would  do  it
 only  when  it  is  asked  for  by  the  State
 Governments,  in  view of  the  fact  that  West
 Bengal  also  is  a  border  Statc,  and  be  had
 admitted:  that  arms  aid  from  outside  India
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 is  also  flowing  into  West  Bengal,  and
 since  the  Home  Minister  agrees  that  there
 has  been  degeneration  of  law  and  order  in
 West  Bengal,  did  he  have  any  talks  with
 the  Chief  Minister  as  to  whether  West
 Bengal  Government  wants  any  assiatance
 of  the  CRP  or  the  BSF  in  West  Bengal,
 espcially  in  the  strategic  areas  like  Durga-
 pur  and  Farakka  where  cases  of  sabotage
 have  been  discovered  ?  Did  he  discuss  the
 question  of  offering  any  assistance  to  the
 Chief  Minister  of  West  Bengal  ?

 SHRI  Y.B.  CHAVAN  :  I  did  not  try
 to  seek  any  information  about  it.

 SHRIS.  K.  TAPURIAH  :  Did  you
 offer  any  assistance  7

 SHRI  PILOO  MODY  :  I  thought  that
 was  your  job.

 SHRI  Y:  B.  CHAVAN  :  I  know  what
 my  job  is  !

 SHRI  P.  GOPALAN  :  May  I  know
 from  the  hon.  Minister  whether  the  State
 Government  or  the  IG  of  Police  of  the
 State  Government  has  got  the  power  to
 take  disiplinary  action  against  the  CRP
 Personnel  for  brach  of  discipline.  Secondly,
 isit  a  fact  that  the  power  of  deployment
 of  the  CRP  is  being  left  in  the  hands  of
 the  State  Government  irrespective  of  the
 merit  of  the  issuefor  which  it  is  being
 employed  7  Ifso,  may  I  know  whether
 the  Government  is  a  ware  of  the  fact  that
 in  Kerala  the  State  Government  is  using
 the  CRP  to  suppress  the  legitimate  trade
 union  activities.

 SHRI  A.  SREEDHARAN  :  That  is
 not  true.  He  is  using  this  House  for  malig-
 ning  the  State  Government.  Law  and  order
 ia  the  responsibility  of  the  State  Govern-
 ment  andit  will  be  maintained  at  any
 cost....(/nferruprion)  The  burning  of  buses,
 the  attack  on  persons  etc.  have  to  be
 suppressed  by  the  State  Government  with
 all  the  powers  at  its  command.  ..(/uferrup-
 tioms)  Further,  the  State  Government  is
 not  here  to  answer  such  allegations.

 SHRI  P.  GOPALAN  :I  would  like
 to  know  whether  the  government  is  aware
 that  even  the  legitimate  trade  union  stru-
 geles  of  the  workers  are  being  brutally
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 suppressed  by  the  State  Government  with
 the  help  of  the  CRP....

 SHRI  A.  SREEDHARAN  :  Burning
 of  buses  is  not  a  trade  union  activity.  The
 trade  unions  have  nothing  to  do  with
 this;  workers  have  nothing  to  do  with  this.
 It  is  done  by  the  paid  goondas  of  the
 Marxists.

 SHRI  P,  GOPALAN  :  If  the  Marxists
 are  goondas,  he  is  a  Pucca  goonda.

 SHRI  HEM  BARUA  :  Sir,  can  a  mem-
 ber  call  another  member  a  goonda  ?

 Mr.  SPEAKER  :  It  is  an  unparlia-
 mentary  word.  Iam  sorry  it  has  been
 used.  I  would  request  both  of  them  to
 withdraw  that  word.

 SHRI  P.  GOPALAN  :  Sir,  he  used
 the  worg  ‘‘goonds”  first;  let  him  withdraw
 it.

 SHRI  A.  SREEDHARAN  :  I  did  not
 use  that  words.  It  istheir  culture  the
 culture  of  the  gutter.

 MR.  SPEAKER:  I  would  request  both
 of  them  to  withdraw  that  word.  Let  Shri
 Sreedharan  do  it.

 SHRI  P.  GOPALAN  :  Let  him  with-
 draw  itfirst.  I  cannot  withdraw  it  unless
 he  withdraws  it.

 SHRI  A.  SREEDHARAN :  As  I  said,
 T  did  not  call  any  body  goonda.

 MR.  SPEAKER  :  I  would  request
 Shri  Sreedharan  to  withdraw  that  word.
 It  is  unparliamentary  and  T  cannot  allow
 it.

 SHRI  VASUDEVAN  NAIR  :  Sir,  I
 rise  on  a  point  of  order.  When  any  State
 Government,  whether  it  is  the  State
 Government  of  Kerala  or  the  Home
 Minister  of  the  State  Government  of
 Bengal,  Shri  Jyoti  Basu,  wants  the  Cant-
 ral  Government  to  sendthe  CRPor  the
 army  to  tackle  the  law  and  order  situation
 in  the  respective  States,  then  that  conti-
 gent  or  the  CRP  or  the  army  is  under  the
 complete  jurisdiction  of  that  State  Govern-
 ment.  Is  it  allowable  for  the  members  of
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 this  House  to  discuss  the  incidents.  that
 happen  as  aresult  of  the  activities  of  the
 police  force  when  they  are  acting  under
 the  orders  of  the  State  Governments  ?
 Now,  hon.  Members  are  wanting  to  drag
 in  such  incidents  in  this  House.  We  have
 no  objection  if  youallow  a  discussion
 on  any  such  matter;  then  we  can  pay  them
 back  in  their  own  coin.  But  that  is  not  the
 point  at  issue.  Can  such  a  discussion  take
 place  here  ?

 MR.SPEAKER  :  I  have  requested
 the  two  hon.  Members  to  withdraw  a  word
 which  they  have  used  which  is  unparliamen-
 tary.  Both  of  them  are  mature  members.
 I  hope  they  will  withdraw  it.

 SHRI  P.  GOPALAN  :  Let  him  with-
 draw  it  first.  because  he  used  it  first.  Then
 I  will  withdraw  it.

 SHRI  HEM  BARUA  :  Shri  Sreedharan
 did  not  call  anybody  a  goonda.

 SHRI  P.  GOPALAN  :  If  he  can  say
 that  the  marxists  are  goondas  then  T  can
 also  speak  in  the  same  language.

 MR.  SPEAKER  :  May  I  request  Shri
 Sreedharan  to  withdraw  that  word  7

 SHRI  PILOO  MODY  :  Sir,  he  did
 not  accuse  anybody.  Before  you  give  your
 ruling  I  think  you  should  understand  what
 has  happened.  Shri  Sreedharan  has  used
 the  word  ‘‘goonda”’  in  an  abstract  sense.  I
 do  notthink  itis  an  unparliamentary
 word.  J  have  used  it  many  times  myself.
 Several  of  my  friends  have  also  used  it  in
 the  House.

 MR.  SPEAKER  :  I  would  request
 hon.  Member  not  to  interfere  when  others
 are  asking  questions.  Now,  Shri
 Gopalan.

 SHRIP.  GOPALAN  :  The  Minister
 has  stated  inhis  reply  that  the  CRP  is
 deployed  whenever  the  State  Government
 apprehends  some  riot  taking  place.  There-
 fore,  I  would  like  to  know  from  the  hon.
 Minister  whether  itis  a  fact  that  tho  lives
 and  properties  of  the  South  Indians  are
 insecure  ii  the  State  of  Maharashtra  and
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 if  80  whether  the  CRP  will  be  used  in  that
 State  to  maintain  law  and  order.

 SHRI  Y.  B.  CHAVAN  :  I  think  the
 hon,  Member  has  not  read  the  statement.  I
 have  laid  onthe  Table  of  the  Heuse,  I
 haveexplained  the  constitutional  position
 of  the  Government  of  India  to  make  use
 of  the  armed  forces.  AsI  have  said,  it
 is  the  right  of  the  Central  Government  to
 station  these  armed  forces  at  whatever
 places  they  think  it  appropriate,  but  the
 use  of  these  forces  can  be  made  only  in  aid
 of  civilian  authority,  These  forces  can  also
 be  used  for  the  protection  of  the  Central
 Government  property,  projects  etc.  I  have
 Stated  only  the  general  position,  I  have
 not  made  any  statement  with  reference  to
 any  particular  State  because  that  will
 depend  upon  the  facts  of  each  case.

 SHRI  P.  GOPALAN  :  Sir,  my  ques-
 tion  has  not  been  answered.  I  have  specifi-
 cally  asked  whether  the  State  Government
 has  got  the  power  to  take  disciplinary
 action  against  the  CRP  personnel  for
 breach  of  discipline.  That  is  irrespective
 of  the  merit  of  the  issue  for  whichit  is
 being  employed.

 SHRI  Y.  B.  CHAVAN  :  It  dopends
 upon  the  facts  of  each  case.

 SHRI  P.  GOPALAN  :  What  about
 the  first  part  of  my  question.  Has  the
 State  Government  got  the  authority  to
 take  discplinary  action  ?

 MR.  SPEAKER  :  Ho  has  replied  to  it.

 SHRIE.  K,  NAYANAR  :  Sir,  the
 Minister  is  evading  a  reply.

 MR.  SPEAKER  :  He  has  said  that  it
 depends  on  each  case.

 SHRI  Y.  B.  CHAVAN  :  He  is  asking
 for  my  legal  opinion.  I  cannot  give  legal
 opinion  like  that.

 eft  gro  mo  तिवारी  :  आज  कल  कुछ  स्टेट्स
 में  ऐसी  परिस्थिति  हो  गई  है  कि  वहां  जो  पार्टीज
 का  कम्पोजीशन  है  उस  से  कोई  गवर्ममेंट  स्टेबल
 नहीं  बन  सकती  है  और  बनती  है  तो  रह  तहीं
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 सकती  है।  मैं  जानना  चाहता  हूं  कि  क्‍या  अपनी
 तरफ  से  सेंट्रल  गवर्नमेंट  कानून  में  परिवर्तत  कर
 के  था  और  किसी  तरह  से  काफी  सी  ०आर  of  ०वहां
 डिप्यूट  करेगी  जिस  में  गवन॑मेंट  की  इनस्टेबिलिटी
 में  कह  काम  आ  सके  t  आज  स्टेबल  मवनंमेंट  न
 होने  से  बहुत  से  चीफ  मिनिस्टर  आ  कर  कहते  हैं
 कि  उन  के  यहां  ला  ऐंड  आर्डर  सिचुएशन  खराब
 हो  गई  है  और  वहां  पर  प्रेजिडेंट्स  रूल  होना
 चाहिये  1  इस  लिये  बहुत  जरूरी  हो  जाता  है  की
 बहां  की  सिचुएशन  की  रक्षा  के  लिये  फोर्स
 भेजी  जाय  ।

 SHRI  Y.  B.  CHAVAN  :  I  can  only
 explain  the  general  legal  position.  I
 do  not  know  what  exactly  he  has  in  mind.
 Even  unasked  by  the  State  Governments  the
 armed  forces  can  be  used  in  two  circumstan-
 ces  when  there  is  external  aggression  or
 there  is  a  state  of  emergency  when  the  State
 authority  has  to  be  protected  against  inter-
 nal  disturbance.  But,  in  the  normal  circu-
 mstances,  these  forces  can  be  used  only  on
 the  asking  of  the  State  Governments.

 क्री  मधु  लिमये  :  मंत्री  महोदय  ने  कहा  कि
 राज्य  सरकारों  से  सलाह  मश्वरा  कर  के  हम
 लोग  ार  सिक्‍योरिटी  फोर्स  या  सेंद्रल  रिजर्व
 पुलिस  का  इस्तेमाल  करने  देते  हैं।  अभी  अभी
 श्री  वासुदेषन  नायर  ने  कहा  कि  जब  इस  तरह
 का  हस्तेमाल  किया  जाता  है  तब  उन  के  द्वारा  जो
 भी  काम  होता  है,  गलत  या  ठीक,  उस  कीं
 'जिम्मेदारी  राज्य  सरकारों  की  होती  है।  मैं  जानना
 चाहता  हूं  कि  क्या  यह  स्रही  स्थित्रि  है  कि  आप
 की  जिम्मेदारी  खत्म  हो  जाती  है  ?  कों  भी  चित
 या  भनुचित  काम  उन  के  द्वारा  किये  जायेंगे  राज्य
 सरकारों  की  दावत  के  बाद,  भया  उस  में  केन्द्र
 की  जिम्मेदारी  समाप्त  हो  जाती  है  और  सिर्फ
 राज्य  सरकारों  की  जिम्मेदारी  रहती  है  ?

 SHRI  ‘Y.B,  CHAVAN  :  By  and  large
 It  ihink,  the  position  is  correct.

 aft  मच  लिमये  :  हस  प्रदन  का  उत्तर  आना
 ब्लतिये  at  इनके  कामों  के  लिये  जिम्मेदार  कोम
 हैं;  राज्य  सरकारे  हैंया  कैन्द्रीम  सरकार  है  ?
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 इसका  साफ  आना  चाहिये  ?  यहां  पर  एक  वात

 कही  गई  है  कि  जिम्मेदारी  राज्य  सरकारों  की
 होती  है  ।  इस  चास्ते  साफ  उत्त  र  आना  चाहिये  |

 श्री  अटल  बिहारी  वाजपेयी  :  जब  जयपुर  में
 गोली  चली  थी

 शो मधु  लिमये  :  राजस्थान  के  संदर्भ  में  ही
 मैं  पूछ  रहा  हूं  ।

 शौ  अटल  बिहारी  वा  जपेयी  :  जयपुर  में  जब
 सैंट्रल  रिजर्व  पुलिस  ने  ग्रोली  चलाई  थी  तब
 राजस्थान  सरकार  नेकहा  था  कि  हमारी
 डिम्मेदारी  नहीं  है,  सैंट्रल  रिजर्व  पुलिस  यू०  पी०
 से  आई  है  ।

 SHRI  Y.B.  CHAVAN  :  I  have  not
 evaded  the  reply.  I  said,  by  and  large  what
 Shri  Vasudeven  Nair  said  is  correct;  that
 means,  by  and  large  the  responaibility  is
 that  of  the  State.  But  in  certain  cases
 depending  upon  the  facts,  possibly....
 -Uinterruption;

 sit  मधु  लिमये  :  बाई  एंड  लाज  का  कोई
 सवाल  नहीं  है  1  भरा  सवाल  सीधा  और  साफ  है।
 आपके  परसौनल  के  द्वारा  जो  उचित  तथा

 अनुचित  काम  होते  हैं,  कानूनी-गेरकानूनी  काम
 होते  हैं,  उसकी  अंतिम  छिम्मेदारी  जिन्होंने  उस
 को  बुल/या  होता  है  यानी  राज्य  सरकारें,  उनकी
 होती  है  या  उस  फोर्स  को  देने  वाले  की  ?  सी०
 आर०  पी०  आपके  तहत  आती  है  1  इस  वास्ते
 जिम्मेदारी  अपकी  है  या  राज्य  सरकारों  की  है  ?

 SHRI  Y.B.  CHAVAN:  Whenever
 they  act  under  theorders  of  the  State
 authority,  naturally  the  full  responsiblity
 is  of  the  State  authority.  There  is  no
 doubt  about  it.

 SHRI  PILOO  MODY  :  Then,  explain
 the  Rajasthan  incident.

 te  weg  चाष्डेय :  कई  राज्य  सरकारों  ने
 प्रोटैस्ट  किया  है  कि  केस  क्यों  सिक्योरिटी  फोर्स

 को  भेजता  है।  इसकों  न  सेजा  जाए  |  तमिलनाडु
 CM  अन्य  शस्  श्रकारों  ने आपको  इसके  बारे
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 में  प्रोटेस्ट  फिया  है  -  बया  राज्य  सरकारों  की

 अनुमति  के  बिना  भी  आप  इस  फोर्स  को  भेज  देते
 हैं  ?  यदि हां,  तो  ऐसा  क्‍यों  आप  करते है  ?

 SHRI  Y.B.  CHAVAN  :  I  have  said
 very  often  and  I  will  try  to  repeat  it  again
 that  it  is  the  right  of  the  Central  Govern-
 ment  to  station  forces  wherever  they  like
 but  their  use  in  certain  situations  can  be
 made  only  if  the  State  Governments  ask
 for  it.

 श्री  मध  लिमये  :  मेरी  प्रार्थना  है  कि  इसके
 बारे  में  सोच  समझ  कर  सदन  के  सामने  घतायें  |

 श्री  यशवन्तराव  चव्हाण:  मैं  सोच  समझ
 कर  कहता  हूं  a आप  सोच  समझ  कर  मुझ  से

 पूछिये  ।

 SHRI  CHINTAMANI  PANIGRAHI  :
 I  would  like  to  know  from  the  hon,  Minis-
 ter  as  to  which  arethe  States  which  have
 asked  for  the  aid  of  the  CRP  in  the  last
 one  year  for  the  maintenance  of  law  and
 order  and  how  many  times.:

 SHRI  Y.  B.  CHAVAN  :  |  have  not
 got  the  list  with  me  but  there  is  a  large
 number  of  States  which  have  asked  for  it
 and  we  have  gone  to  their  help.  Gujarat,
 Maharashtra,  Kerala,  Rajasthan  and  many
 other  States  have  asked  for  it.

 SHRI  J.  M,  BISWAS  :  I  understand,
 the  CRP  personnel  have  been  posied  in
 ‘West  Bengal  at  different  centres,  such  as,
 Farakka,  Durgapur  and  Midnapore  Dis-
 trict.  In  Midnapore  they  have  been  posted
 to  beat  back  the  Naxalites.  T  want  to  know
 whether  they  have  been  posted  in  West
 Bengal  with  the  consent  of  the  Home  Mini-
 ster  of  West  Bengal.

 SHRI  Y.  B.  CHAVAN  :  I  would  like
 to  ask  the  hon.  Menrber  to  make  a  distinc-
 tion  between  stationing  of  forces  and
 posting  of  forces  which  has  a  definite  mea-
 fimg.

 SHRI  J.  M.  BISWAS  :  Have  the  CRP
 Personnel  been  doployed  in  West  Bengal
 with  the  consent  of  the  Homo  Minister
 there  7
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 SHRI  Y.  B.  CHAVAN:  Wharever
 forces  are  stationed  in  Bengal,  they  are
 stationed  at  our  own  authority.  For
 example.  we  have  stationed  them  ast
 Barrackpore  and,  Midnapore.  That  is
 done  at  the  Government's  own  decision,

 SHRI  J.  M.  BISWAS  :  What  about
 Durgapur  and  Farakka  ?

 SHRI  ४,  B.  CHAVAN  :  व  have  said
 about  Durgapur.  We  have  stationed  them.

 क्रो  हुरवयाल  वेबयुश  :  यृह  मंत्री  मे  अपने
 वक्तव्य  में  कहा  है  कि  संविधान  की  धारा  355
 के  अनुसार  सैंट्रल  रिजर्व  पुलिस  का  इस्तेमाल
 किया  जा  सकता  है  |  इस  में  लिखा  है  कि
 बाह्य  आक्रमण  हो  या  इंटरनल  डिस्टरबेंस  हो,
 इन  दोनों  ही  हालतों  में  केन्द्रीय  सरकार  इसका
 प्रयोग  कर  सकती  है  ।  उत्तर  में  इन्होंने  बह  मी
 कहा  हैं  कि  यह  फोर्स  केवल  सिविल  एडमिमिस्ट्रेशन
 को  सहायता  के  लिये  मेंजी  जातो  हैं।  जब  इंटरनल
 डिस्टरबेंस  होती  है  तो  उस  पर  काबू  पाने  की
 जिम्मेदारी  क्या  केन्द्रीय  सरकार  की  होती  है  भा
 उसका  मी  फौसल।  पहले  वहां  की  प्रान्तीय  सरकार
 करेंगी  कि  किल  हद  तक  इंटरनल  डिस्टरवेंस  है  ?
 इंटरनल  डिस्टरबेस  किस  सीमा  तक  होती
 चाहिये  ?  इसका  निर्णय  आप  करे  गे  या  प्रास्तीय
 सरकार  करेगी  ?  कितनी  हत्थाये  हों,  कितने  बम

 फटे,  कितनी  ग।ड़ियां  रौकी  जाये,  क्‍या  ६  सका
 भी  निर्धारण  हुआ  है  ?  बंगाल  जैसे  प्रान्त  में
 इंटरनल  डिस्टरबेंनिस  हो  रही  हैं।  क्या  आप

 यहू  नहीं  समझते  हैं  कि  355  के  अन्तगैत  कारंगाई
 करने  की  आपको  लिम्मेदारी  है  और  क्या  वहां
 कार्रवाई  करने  का  समय  नहीं  आ  जया  है  ?

 SHRI  YY.  8,  CHAVAN  :  The  hon.
 Member  has  tried  to  evolve  some  sort  of  an
 arithmetical  formula  for  deciding  whether
 there  is  internal  disturbance  or  not.  There
 cannot  be  any  mathematical  propesition.
 Itis  a  question  of  making  ao  judgment,
 particularly,  political  judgement  of  the
 situation.

 की  चाल  फरने डील  :  अजी  आठ  स  दिन
 पहले  मैं  केरल  नया  थ।  यहां  पर  |... ह  बताथा
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 गया  कि  पिछले  22  बरएों  में  पुलिस  ने  जिस  किस्म॑
 के  अत्याचार  लोगों  पर  किये  हैं,  उन  से  कहीं
 ज्यादा  'जबदेस्त  अत्याचार  अमी  वहाँ  जो  सैंडल
 रिजर्व  पुलिस  है,  उसके  द्वारा  किये  जा  रहे  हैं  he  .

 SHRI  A.  SREEDHARAN  :  Who  told
 you  all  these  things  ?  (Interruption)  This
 should  not  be  allowed....  (Interruptions)

 SHRI  VASUDEVAN  NAIR  :  I  rise  on
 a  point  of  order....  (Jnterruptions)

 जी  जाने  करनें डोज :  आप  क्‍यों  परेशान

 होते  हैं?

 थनी  wy  लिम ये  :  यह  जो  वकालत  यहां  चलती
 'है  गृह  मंत्री  की  वह  न  चले  ।

 SHRI  A.  SREEDHARAN  :  This  can
 not  be  allowed.  How  can  you  allow  all

 this  ?

 MR.  SPEAKER  :  Mr.  Fernandes  you
 ask  a  questicn  without  any  introduction.
 After  aH,  the  Members  are  entitled  to  ask
 questions.

 SHRI  VASUDEVAN  NAIR  :  The
 Supplementary  should  be  asked  in  a  pro-
 per  form.

 SHRI  MADHU  LIMAYE  :  The,  ‘pro-
 per  form’  will,  be  determined  by  Mr.
 Vasudevan  Nair.  eee  (Interruptions)

 SHRI  VASUDEVAN  NAIR  :  Not  by
 you  or  your  chelas.

 ‘SHRI  MADHU  LIMITYE  :  The  Spea-
 ker  is  there,

 SHRI  VASUDEVAN  NAIR  :  I  know
 that.  But  this  is  not  the  way.  (interruptions)

 श्री  जाज  करने डोज डोज  :  आपको  जो  पसन्द  हो
 क्या  वही  हम  कहें  ?  आप  क्यों  परेषान  होते
 हैं?  हम  दोनों  को  लड़ा  कर  वे  मजा  लेते  हैं  ।

 जी  मथ  लिमये  :  केन्द्रीय  सरकार  की  दया
 'यर  चल  रहे  हैं  और  हमें  सिखा  रहे  हैं।
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 SHRI  J.-M.  BISWAS  :  It  isa  lie....
 (Interruptions)

 SHRI  VASUDEVAN  NAIR  :  He  is  a
 liar.  (Interruptions)

 MR.  SPEAKER  :  Order,  order.  Mr.
 Femandes,  rather  than  adding  any  intro-
 duction  to  it,  why  don’t  you  ask  some
 question  ?  (Interruptions)  why  don’t  you
 address  the  question  to  the  Chair  7  you
 can  ask  whether  he  has  received  any
 complaint  or  not.  That  is  enough.  Why
 do  you  add  any  introduction  to  it  ?

 श्री  जाज  फ  रने  डोज  :  अमी  अभी  में  केरल
 गया  था  ।  वहां  पत्नकारों  ने  मुझे  बताया  कि  पिछले
 22  बरस  में  केरल  की  पुलिस  के  इतने  जुल्म
 कभी  नहीं  हुए  .  .  (व्यवधान)

 श्री  शिवचनलत्र  झा  :  आन  ए  पायंट  आफ
 आर्डर,  सर।  (ध्यवधान  )  अभी  माननीय  सदस्य,
 श्री  वासुदेवन  नायर,  ने  एक  दूसरे  माननीय
 सदस्य  को  लाइअर,  '“लाइअर  आफ  दि  फर्स्ट
 वाटर",  “लाइअर  आफ  दि  फर्स्ट  रक  कहा  है।
 आप  ने  पहले  इस  'एक्सप्रैशन  को  अनपालिया-
 मेंटरी  करार  दिया  है  और  इस  को  रिकार्ड  से
 एक्सपेंज  कराया  है  |  क्‍या  आप  चाहते  हैं  की  यह
 एक्सप्रैशन  रिकार्ड  पर  रहे  और  भविष्य  में  भी
 इस्तेमाल  किया  जाये  ?  मैं  चाहता  हूं  कि  आप
 इस  बारे  में  अपना  रूलिंग  दे  1  (व्यवधान  )

 MRK,  SPEAKER  :  Well,  if  he  meant  by
 ‘liar’  a  person  who  tellslie,  itis  absoluicly
 unparliamentary.  If  he  meant  ‘lawyer’  a
 person  knowing  law.,...  UInterruptions)

 श्री  शिवचना का :  अध्यक्ष  महोदय,  जिन
 माननीय  सदस्य  ने  इस  एक्सप्रेशन  का  इस्तेमाल
 किया  है,  वह  सदन  में  मौजूद  हैं  ।  आप  उन  से
 स्पष्टीकरण  मांगें  कि  उन्होंने  लाइअर  a”

 कहा
 हैं  या  “लापर”  |  अगर  उन्होंने  /लाइअर”  कहा
 है,  तो  आप  उन्हें  यह  शब्द  बापिस  लेने  के  लिए
 कहे  ।  (व्यक्षणान  )

 MR.  SPEAKER  :  Iam  sorry,  if  he
 said  that  he  is  a  liartefling  a  lie,  it  is  not
 parliamentary.
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 SHRI  VASUDEVAN  NAIR  :  It  is  a
 matter  of  opinion,  Sir,  If  the  word  ‘liar’
 is  unparliamentary,  |  am  withdrawing  it,
 Sir.  But  Mr.  Fernandes  has  uttered  a  lie,

 “pure  and  simple.

 aft  आार्ज  फ्रनेन्डोज  :  अध्यक्ष  महादय,  यदि
 श्री  वासुदेवन  नाथर  ने  मुझे  झूठ  बोलने  बाला

 कहा  है,  तो  मुझे  कोई  परेशानी  नहीं  है  i  इन
 लोगों  से  और  क्या  अपेक्षा  हो  सकती  है  ?

 श्री  मधु  लिमये  :  डन  लोगों  से  और  क्या
 उम्मीद  की  जा  सकती  है  ?

 SHRIS.  R.  DAMANT:  Sir,  this  one
 question:has  taken  half  an  hour.  Yesterday
 the  hon,  Members  have  agreed  that  no
 question  should  take  more  than  ten
 minutes.

 MR.  SPEAKER  :  How  canT  get  out
 of  this  dispute  ?

 SHRI  s.  R.  DAMANI  :  There  are
 other  important  questions  also.  If  we  go
 at  this  pace,  they  will  not  be  reached.

 MR.  SPEAKER  :  Do  you  think  that
 while  they  are  quarrelling,  I  should  pass
 onto  the  next  question  ?

 श्री  जार्ज  फरनेन्डीज  :  केरल  में  से  ट्रल  रिज

 पुलिस  के  जरिये  जो  हिंसात्मक  कार्यवाहियां  की
 जा  रही  हैं,  क्या  उन  के  बारे  में  गृह  मत्री  और
 राष्ट्रपति  के  पास  किसी  से  भी  कोई  शिकायत
 आई  है  कि  केरल  में  सेंट्रल  रिजर्व  पुलिस  का
 इस्सेमाल  हर  के  लोगों  की  हत्या  की  जा  रही
 है,  उन  को  मारा  जा  रहा  है,  उन  की  हड़ताले
 तोड़ी  जा  रही  हैं,  उन  की  जायज  गतिविधियों
 में  रुकावट  डाली  जा  रही  है  ?  क्‍या  गृह  मन्री
 या  राष्ट्रपति  के  पास  यह  मांग  आई  है  कि  इन
 बातों  कों  देखते  हुए  सी.  आर.  पी.  को  केरल
 से  वापिस  बुला  लिया  जाये  ?

 SHRI  Y.  8.  CHAVAN  :  Government
 of  India  have  received  some  complaints  and
 some  allegations  including  the  one  by  Mr.
 A.K.  Gopalan.  We  have  received  those
 complaints.  Naturally  we  send  these
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 comlaints  to  the  Kerala  Government.  Per-
 sonally,  Sir,  Ido  not  see  much  substance
 in-these  complaints.

 पर्यटक  पातायत

 ote

 “424.  श्री  एस०  आर०  दासानों:
 शो  हुकम  अन्य  कछमाय  :
 भी  घंदा  लाराबण  सिंह  :

 क्या  पर्यटन  तथा  असेलिक  उड्डमस  मत्री
 यह  बताने  की  कपा  करेगें  कि:

 (क)  वर्ष  1967,  968  तथा  19698
 विदेशों  से  कूल  कितने  पर्यटक  भारत  आगे  थे  ;
 और

 (ख)  वर्ष  1970  में  विदेशों  से  कितने
 पर्यटकों  के  भांरत  आने  की  आश्षा  है  ?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  TOURISM  AND
 CivVIL  AVIATION  (DR.  SAROSINI
 MAHISHI)  (a)  The  total  number  of
 foreign  tourists  (excluding  nationals  of
 Pakistan)  who  visited  India  during  1967,
 968  and  969  are:—

 Year  No,  offoreign  Percentage
 tourists  increase

 967  1,79,565  नि

 4968  1,88,820  +5.2%
 969  2,44,724  +29.6%

 b)  The  expected  number  of  tourist
 arrivals  in  India  during  970  is  about
 -2,75,000.

 SHRI  R.  DAMANT  :  Sir,  accor-
 ding  tothe  statement,  the  number  of
 tourists  aro  increasing  every  year.  But,  if
 you  compare  the  world  tourist  traffic  our
 Percentage  is  very  meagre,  namely,  oe  |  per
 cent.  May  I  know  from  the  Government
 what  staps  Government  has  taken  or  are
 going  to  take  to  increase  tourist  traffic  in
 the  country  7  .
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  Large  number  of  tourists  will
 be  coming  into  the  country  and  steps  are
 being  taken  in  this  regard,  Broadly  they
 fall  into  two  categories,  steps  taken  for
 Publicity  abroad  and  steps  taken  to  streng-
 then  the  tourist  infrastucture,  accommoda-
 tion,  airports  and  transport  facilities  in  the
 country.  I  am  confident  that  in  the  years
 to  come  the  number  of  tourists  visiting
 this  country  will  be  steadily  increasing.

 SHRI  5.  R.  DAMANI:  Another
 question  is  this.  What  we  see  forthe  last
 two  or  three  years  is  this  that  number  of
 hippies  are  visiting  this  country  and  they
 come  in  large  numbers  and  they  are  indul-
 ging  in  so  many  unsocial  activities.  May
 I  know  what  steps  Government  is  going
 to  take  to  stop  such  tourists  7

 DR.  KARAN  SINGH  :  So  far  as  this
 Ministry  is  concerned,  hippies  are  also
 bonafide  travellers  and  we  are  not  conside-
 ing  any  special  measures  against  them  to
 foros  anybody—hippie  or  otherwise—who
 comes  to  this  country.  If  anybody  breaks
 the  law  of  the  land  he  will  be  prosecuted
 and  punished.

 क्री  प्रकाशबोर  शास्त्री  :  कूछ  देशों  में
 पर्यटन  को  एक  उद्योग  की  तरह  से  विकसित

 किया  गया  है।  ऐसे  भी  देश  हैं,  जिन में  ्य
 का  सब  से  बड़ा  साधन  पर्यटन  उद्योग  है  -  भारत
 में  अनेकों  इस  कार  के  'प्यंटक-केन्द्र  हो  सकते

 हैं,  जिन  से  पूरा  लाम  उठा  कर  पर्यटकों  की  संख्या
 में  बहुत  अधिक  वृद्धि हों  सकती  है।  उपमंत्री

 महोदया  ने  अभी  जो  संख्या  बताई  है,  अगर  उस
 को  बोस  युना  भी  कर  दिया  जाये,  तो  भी  बह
 गरारतत  जैले  देश  के  छिए  थोड़ी  है।  मैं  यह  जानना

 चाहूता  हूं  कि  भारत  में  इतने  अच्छे  पर्धटन-केन्द्र

 होते  हुए  भी  विद्ेशी  पर्यटक  यहां  आने  के  लिए
 आकर्षित  नहीं  हो  रहे  हैं,  इस  के  क्‍या  कारण  हैं
 और  इस  सम्बन्ध  में  मुख्य  रूप  से  क्‍या  बाधायें

 हैं।  अजवॉन  qa  का  जन्म-स्थान  होने  के  कारण
 बौद्ध  देशों  सै  पर्यटक  बड़ी  संक््या  में  मारत  हगा

 श्याहते  हैं।  क्या  सरक्मर  की  ओर  से  उनको
 उचित  सुविधायें  दी  गई  हैं,  ताकि  ये  अधिक  से
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 अधिक  संख्या  में  भारत  में  आ  सकें  और  हमारे
 पर्यटन  उद्योग  की  प्रगति  हो  ?

 wre  कर्ण  सिंह  :  हमारे  देश  में  विदेशी
 पंबेटन  अधिक  संख्या  में  आने  आरम्म  हुए  हैं।
 हमारा  यह  प्रयत्न  है  कि  जो  सुविधायें  छत  को
 मिलनी  चाहिएं,  वे  हम  यहां  उन  को  दें  i  बौद्ध
 टूरिज्म  के  विषय  में  विशेष  रूप  से  हमारी  योजना
 है  कि  हमारे  देश  में  बौद्ध  धर्म  के  जो  महत्व  के
 स्थान  हैं,  वहां  पर  पर्यटकों  को  लाने  और  उनके
 रहने  का  प्रबन्ध  किया  जाये।  बौद्ध  देशों  से
 अधिक  संख्या  में  पर्यटक  हमारे  देश  में  आये,
 यह  हमारी  मनोकामना  है  और  हम  ने  चतुर्थ
 वोजना  में  इस  के  लिए  विशेष  धनराशि
 रखी  है।

 शनी  प्रकाद्ा  बीर  शास्त्री  :  मेरा  प्रश्न  यह  नहीं
 था । मेरा  प्रश्न  यह  था  कि  भारत  में  इतने
 अधिक  पंयंटन-केन्द्र  होते  हुए  भी  विदेशी  पर्यटकों
 के  उन  की  ओर  आकर्षित  न  होने  &  क्या  कारण
 हैं  और  इस  सम्बन्ध  में  क्या  मुख्य  बाधायें  हैं?

 Mo  कर्ण  सिह :  वे  अधिक  आकर्षित  हो  रहे
 हैं,  लेकिन  इस  सम्बन्ध  में  सत्र  से  बड़ी  बाघा
 तो  यह  है  कि  जिन  देशो  से  पर्यटक  आते  हैं,  वे
 देश  हमारे  देश  से  बहुत  दूर  हैं  भौर  इसलिए
 पहां  आने  के  लिए  उन  को  काफी  घनराशि  खर्च
 करनी  पड़ती  है  1  लेकिन  यह  कहना  ठीक  नहीं  है
 कि  वे  आकर्षित  महीं  हो  रहे  हैं  मेरा  निवेदन  है  कि
 वे  धीरे-धीरे  आकर्षित  हो  रहे  है  और  आनेवाले  बर्षों
 में  वे अधिक  आकर्षित  होंगे  ।जों  बाघायें  हैं,
 हम  उन्हें  दर  करने  का  प्रयत्न  कर  रहे  हैं।

 शी  प्रकाझाबीर  इमस्त्री  :  वे  बाघायें  क्‍या  हैं  ?

 डा०  कर्ण  सिंह:  जैसा  कि  मैं  ने  अमी
 बताया  है,  सब  से  बड़ी  बाधा  तो  यह  है  कि

 हमारा  देश  उन  देशों  से  बहुत  दूर  है,  जहां
 से पर्यटक  आते  हैं  ।  उदाहरण  के  लिए  वे
 अमेरीका  से  आते  हैं  ,  जो  दस  हजार  मी  की

 दूरी  पर  हैं।  वहां  से  इस  देश  में  पहुंचने  में  बहुत
 घनराशि  लगती  हैं।  इस  के  अलाबा  हम  ने
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 रहने  का  प्रबन्ध  बढ़ाना  है  और  बहुत  से  अन्य
 काम  करने  हैं,  ताकि  लोग  अधिक  संख्या  में
 यहां  आयें।

 SHRI  R.K.AMIN  :  The  hon,  Minister
 knows  it  very  well  that  there  is  already  a
 Proposal  before  him  to  provide  a  direct
 link  between  Tel  Aviv  and  Delhi.  He
 knows  that  so  many  tourists  come  to  Israel
 from  all  over  the  world,  and  if  a  direct—
 air  link  is  provided  between  Tel  Aviv  and
 Delhi,  then  many  more  tourists  will  be
 attracted  towards  Delhi.  May  I  know  whe-
 ther  Government  have  accepted  the  propo-
 sal  and  whether  in  counting  the  expected
 tourist  traffic  in  1970,  they  have  taken  this
 also  into  account  7?

 DR.  KARAN  SINGH  :  As  far  as  I
 am  aware,  there  is  no  such  proposal  before
 Government.

 SHRI  BEDABRATA  BARUA  :  May
 T  know  fromthe  hon,  Minister  whether
 one  of  the  restrictions  on  tourist  trade  to
 India  is  the  restriction  of  tourist  traffic  to
 the  entire  Eastern  India  from  Darjeeling
 to  Assam  and  NEFA,  Manipur  and  other
 areas  ?  Even  the  entire  Brahmaputra  valley is  closed  to  tourist  traffic  except  for  two
 jungles  like  Kaziranga  and  Manah.  May I  know  whether  the  hon.  Minister  has
 taken  up  this  matter  with  the  Home  Mini-
 ster  ‘o  that  tourist  trade  is  encouraged  in
 this  area,  because  that  is  not  onlyin  the
 interests  of  the  development  of this  area
 but  also  in  the  interests  of  the  development of  the  country  7?

 DR.  KARAN  SINGH  :I  do  not
 think  that  it  would  be  correct  to  say  that
 lack  of  permission  to  visit  other  tourist
 Place  is  proving  in  any  way  a  disincentive.
 There  is  a  great  deal  to  visit  in  India
 already.

 It  is  true  that  there  is  a  great  tourist
 potential  in  Eastern  India,  but,  for  various
 teasons,  including  security  considerations,
 it  has  not  been  possible  for  us  to  encourage
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 SuHoaxt  Notice  Questions
 +

 Wild  life  Tourism  in  India

 $.  N.  0.  6.  SHRI  D.  N.  PATODIA  :
 SHRI  J.  MOHAMED

 IMAM  :
 SHRI  GADILINGANA

 GOWD  :

 Willthe  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Governmen‘  are  aware  of
 the  potential  importance  of  wild  life
 tourism;

 (b)  whether  it  is  a  fact  that  wild  life
 tourism  is  being  discouraged,  Indian  fori  sts
 are  gradually  being  cut  down  and  wild  life
 eliminated  ;

 (c)  the  steps  which  goverment  prepose
 to  take  to  encourage  wild  life  touriam;

 and

 (d)  the  amount  proposed  to  be  allocat-
 ed  during  the  Fourth  Five  Year  Ptan  for  the
 Purpose  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.

 (b)  and  (c).  A  Statment  is  laid  on  the
 Table  of  the  House.

 (d)  A  sum  of  Rs.  50  lakhs  has  been
 allocated  in  the  Fourth  Five  Yoar  Plan  for
 Promoting  wild  life  tourism,

 Statement
 The  Government  of  India  is  acutely

 aware  of  the  danger  to  wild  life  posed  by
 cutting  down  of  forests  and  other  factom.
 With  this  in  view;  active  steps  are  being
 taken  to  encourage  wild  life  tourism,  and
 aCell  has  recently  been  created  in  the
 Department  of  Tourism  for  this  purposg,
 It  is  proposed  to  provide  various  facilities

 accommodation  and  transgort,  in very  large-scale  tourism  in  that  jon
 However,  Tam  inclose  touch  with  the
 Governments  of  Assam  and  the  other  States
 in  that  region  and  also  with  the  Home
 Ministry,  and  consistent  with  security

 requirements,  we  shall  certainty  do  what
 We  can  410  encourage  tourism  in  this

 selected  National  Parks  and  Sanctuaries.
 Several  steps  are  also  being  taken  to
 preserve  wild  life  and  protect  important
 forest  areas,  such  as:---

 (i)  Development  of  National  parks
 and  wild  life  Senctuanies.
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 (ii)  Reairiction  on  the  export  of  wild
 animals  and  birds,  dead  or  alive,
 and  their  products.

 (iii)  Protection  of  rare  and
 species.

 vanishing

 (iv)  Encouraging  State  Governments  to
 enact  suitable  wild  life  legislation.

 (v)  Education  of  the  general  public
 to  inculcate  a  love  of  nature  and  an
 appreciation  of  our  rich  wild  life
 heritage.

 SHRI  D.  N.  PATODIA  :  I  hope  the
 hon.  Minister  is  aware  that  in  several
 countries,  their  economies  depend  on  the
 promotton  of  wild  tourism.  May  I,  there-
 fore,  know,  what  in  his  estimate  are  the
 potentialities  for  the  growth  of  this  indu-
 stry  in  India,  and  whether  following  the
 example  of  Kenya,  the  Government  of
 India  are  exploring  any  possibility  of
 obtaining  international  financial  assistance
 from  institutions  like  the  International
 Finance  Corporation  ?

 DR.  KARAN  SINGH  :  Itis  true  that
 there  are  many  countries  in  which  wild
 life  tourism  plays  a  very  important  part
 in  their  economies,  particularly  the  count-
 ries  of  East  Africa,  like  Kenya  and
 Tanzania,  As  far  as  we  are  concerned,  we
 in  this  country  have  now  begun  to  realise
 that  wild  lifecan  be  a  very  important
 attraction  for  tourists,  In  this  regard,  what
 we  are  doing  is  that  we  are  approaching  the
 State  Governments,  because  forest  is  a
 State  subject,  and,  therefure,  the  develop-
 ment  works  have  basically  to  be  done  by
 the  States.  We  have  approached  all  the
 State  Governments  concerned.

 As  far  as  finances  are  concerned,  I  think
 we  shall  be  able  to  produce  them  from  our
 own  resources.  There  is  no  proposal  at  pre-
 sent  to  secure  international  finance,  but  I
 feel  even  if  we  spend  from  our  own
 resources,  we  shall  go  a  long  way  in
 Imporoving  the  facilities  for  wild  life
 tourism.

 SHRI  D.N.  PATODIA  :  It  appears
 that  the  action  taken  by  Government  is
 not  in  conformity  with  the  views  expressed
 by  the  hon.  Minister,  Is  it  a  fact  that  some
 rare  species  -of  wild  life  are  gradually
 being  eliminated  ftom  the  couniry,  and  if
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 80,  the  names  of  the  species  which  are
 being  eliminated,  and  specific  steps  taken
 by  Government  to  preserve  those  species
 which  are  in  the  process  of  being  elimina-
 ted  ?

 DR.  KARAN  SINGH  :  It  so  happens
 that  in  my  personal  capacity,  Iam  also
 the  Chairman  ofthe  Indian  Wild  Life
 Board,  and,  therefore,  I  am  well  aware  of
 the  terrible  danger  that  many  species  in
 India,today  face.  The  danger  of  extinction
 is  there.  Some  species  have  already  fallen

 zlow  the  ecological  minimum  necessary
 for  survival.  The  Indian  Board  of  Wild
 Life  has  recommended  a  list  of  30  species,
 a  copy  of  whichT  have  here  with  me,  to
 the  State  Governments  for  protection,  This
 isa  matter  whereitis  the  State  Govern-
 ments  which  are  legally  and  constitutionally
 responsible.  All  that  we  can  dois  to
 urge  them  with  all  the  emphasis  at  our
 command.  Thave  written  not  only  as
 Minister  for  Tourism,  but  also  as  chair-
 man  of  the  Indian  Board  of  Wild  Life,  to
 the  State  Governments  urging  them  and
 Pleading  with  them  that  before  it  is  too
 late,  these  beautiful  and  rare  species
 should  be  saved.

 SHRI  D.  N.  PATODIA  :  Will  he
 place  the  list  on  the  Table  of  the  House  ?

 DR.  KARAN  SINGH  :  Yes,  I  shall
 place  the  list  onthe  Table  of  the  House.

 SHRI  J,  MOHAMED  IMAM  :  Wild
 life  in  India  and  other  tropical  countries
 is  a  source  of  great  attraction  to  foreign
 tourists,  especially  in  countries  where  such
 animals  live.  |  come  from  Mysore  State,
 and  the  Stateof  Mysoreis  richin  wild
 life  potential,  consisting  of  tigers,  bisons
 and  elephants.  The  tigers  are  in  danger
 of  extinction  there,  because  there  has  been
 destruction  of  forests.  Secondly,  there  is
 no  control  on  the  shooting  of  these
 animals.  Again»  |  may  mention  that  round
 about  Kakankote,  there  are  bisons  and
 elephants.  Recently,  there  was  the  khedda
 operation  in  Mysore  in  which  about  50
 elephants  were  trapped,  and  it  was  8
 uniquz  occasion  which  attracted  good  many
 tourists  from  abroad.  Still,  sufficient
 encouragement  is  not  given  to  the  State Governments.  Some  game  sanctuaries
 were  started  there,  specially;  near  Bandipur
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 and  it  has  been  fully  developed.  A  few
 years  back,  a  committee  was  appointed
 under  the  chairmanship  of  the  Maharaja
 of  Mysore  to  go  into  the  question  of  the
 Prescrvation  of  wild  life,  and  that  commi-
 tlee  had  submitted  its  report  to  Govern-
 ment  with  a  number  of  recommendations.
 May  |  know  what  steps  have  been  taken
 to  imple  t  the  reco  dations  of
 that  committee  and  whether  they  have
 been  put  into  action  ?  May  I  also  know
 how  much  amount  has  been  ear  marked  to
 the  State  of  Mysore  whichis  rich  in  wild
 life  potential,  in  order  to  revive  the  wild
 life  which  is  almost  coming  under
 extinction  ?

 DR.KARAN  SINGH  :  The  hon.
 Memiseris  quite  right  when  he  says  that
 My.ore  is  one  of  our  richest  State  in  wild
 life.  Butitis  also  unfortunately  true  that
 a  geeat  deal  of  destruction  has  taken  place
 in  that  State.  As  J  said  earlier,  thisis  a
 maticr  which  is  squarely  the  responsiblity
 of  the  State  Goveinment,  and  I  feel  that
 the  State  Governments  concerned  must
 give  lop  prirority  in  their  plans  for  this,
 It  will  not  be  possible  for  the  Government
 of  India  to  take  upon  themselves  this
 responsibility  of  looxing  after  wild  life  all
 over  country.  With  the  greatest  of  difficulty
 for  the  first  time  since  Independence,  I
 have  been  able  to  get  Rs.  50  lakhs  from
 the  Pianning  Commission  for  Wild  life
 tourism,  [  intend  to  spend  this  money  in
 a  few  selected  are  as;  it  will  not  be  wise  for
 me  to  spread  it  all  over  India  because
 otherwise  the  amount  for  cach  area  would
 becume  infinitesimal,  We  are  planning  to
 choose  a  few  selected  areas  in  different  parts
 of  the  country.

 Asfar  as  Mysoreis  concerned,  I  am
 not  sure  whether  it  will  be  possible  for  us
 to  given  any  direct  aid.  But  a  new  commi-
 ttee  bas  been  set  up  under  the  Indian  Board
 Wild  Life,  an  export  committee,  which
 will  go  all  overIndia,  visit  wild  life  sanct-
 uaries  and  national  parkeand  lay  down
 proper  criteria  for  the  scientific  manage-
 ment  of  these  vital  areas.  They  have  already
 visited  Mysore,  and  I  am  quite  surc  that
 when  the  reeommendateions  of  this  mew
 commitice  come,  the  Mate  Goverument
 will  take  full  cognizance  of  them,
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 SHRI  J.  MOHAMED  IMAM  :  What
 has  happened  to  the  recommandations  of
 the  old  committee  ?

 SHRI  K.NARAYANA  RAO  :  Though
 fovest  isa  State  subject,  I  do  not  think
 that  wild  life  belongs  to  the  state  List.  This
 is  a  matter  relating  to  wildlife  tourism  and
 assuch  it  relates  to  tourism.  ln  view  of
 this,  may  I  know  whether  the  Central
 Government  will  take  the  entire  inatitive
 with  our  any  reference  to  the  State  Governs
 ment  १

 DR.  KARAN  SINGH  :  In  the  broader
 philosphical  sense,  wild  life  belongs  to  the
 nation  because  it  is  part  of  our  rich  natural
 heritage.  But  technically  the  feresta  are  in
 the  states;  and  wild  life  belonge  to  the
 forests  and  the  forests  belongs  to  the  State.
 Therefore,  though  personally  I  bave  got
 very  deep  sympathy  for  the  wild  life  in
 thia  country,  I  have  got  to  function  basi-
 cally  through  the  States,  and  I  am  doing
 that  because  without  the  full  co-operation
 of  the  State  Governments,  their  Forest
 Departments,  their  Revenue  Department
 and  so  on,  it  is  not  possible  for  us  to  make
 any  improvement.

 [  am  in  close  touch  with  them,  and
 am  quite  sure  that  as  a  result  of  our  moral
 pressure,  something  will  be  done.

 DR.  KARANI  SINGH  :  Isthe  hon.
 Minister  aware  that  tigers  and  leopards
 are  being  poisoned  for  the  use  of  their
 skins  for  export  ?  ltis  a  known  fact  that
 a  tiger  skin  today  can  fetch  as  much  as
 Rs.  5,000  if  sold  to  a  foreigner.  Have
 Government  any  proposal  to  ban  export
 of  tiger-and  leopard-skins  ?  Secondly,  are
 Government  aware  that  one  of  the  largest
 destruction  of  animal  life  today  takes
 place  by  government  officers,  the  army,  the
 air  force  and  the  police  force  7?  I  know
 it  because  it  happens  in  my  own  area.  A
 large  number  of  dear  species  have  almost
 been  wiped  out.

 What  steps  do  Gevernment  propose  to
 take  to  prevent  government  servants  from
 Poaching.  and  what  punitive  steps  are
 going  to  be  taken  to  sce  thai  this  meneco
 is  completely  stopped  ?
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 DR.  KARAN  SINGH  :  The  House
 will  be  happy  to  know  that  we  have  intro-
 duced  a  complete  ban  on  the  export  of  all
 tiger  and  leopard  skins  and  the  export  of
 anumber  of  other  rare  species  of  animal
 and  bird  life.  This  isa  mew  step  that  has
 been  taken  because  beautiful  birds  and
 animals  have  been  mercilessly  slaughtered
 just  to  satisfy  the  vanity  of  some  ladies
 living  in  foreign  countries.  I  think  ladies  do
 not  require  beautiful  animals  to  enhance
 their  beauty.  I  feel  that  this  feeling  of
 vanity  should  strictly  be  discourage.

 DR.  SUSHILA  NAYAR  :  Why  does
 he  bring  ladiesinto  this  7  Tt  is  the  men
 who  want  money  by  selling  the  skins  who
 are  responsible  for  this.

 DR.  KARAN  SINGH  :  As  far  as
 government  officers  are  concerned,  recently
 I  had  occasion  to  visit  the  hon,  Member's
 constituency,  Bikaner,  There  I  was  told  by
 some  people  that  these  extremely  unfortu-
 nate  activities  aretaking  place.  I  told
 them  that  if  they  would  bring  it  to  my
 notice  in  writing  that  certain  officials  in
 certain  areas  are  misbehaving  in  this
 manner,  we  will  take  very  severe  cognizance
 of  it.  Iam  sure  my  senior  colleague,  the
 Home  Minister,  will  mete  out  draconian
 Punishment  to  any  such  officers  of  the
 Government  of  Indiafound  guilty  to  this.

 SHRI  RANJEET  SINGH  :  It  is  true
 that  wildlife  is  becoming  rare  and  some

 pecies  have  disappeared  completely.  Are
 there  any  statistics  with  the  Minister
 about  the  number  of  rare  species  like
 tigers,  panthers  shot  by  various  hunters
 and  poachers?  Also  in  view  of  the  large-
 scale  poisoning  of  these  animals,  is  it
 possible  to  bring  any  regulation  about
 the  agriculatural  insecticides  and  pesticides
 that  are  being  used  for  such  poisoning
 to  bring  down  their  content  of  poisonous
 Matter  to  such  an  extent  that  they  do  not
 kill  or  Harm  these  animals  ?

 Thirdly,  is  there  any  plan  with  the
 Minister  to  reintrodcuce  certain  varieties  of
 wild  life  that  is  extinct  now  in  India  like
 cheetah  or  hunting  jJeopard  andj  others
 from  other  countries  like  Africa  whore  they
 are  still  plentiful  ?  When  the  Minister
 suggested  that  specific  instances  should be
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 brought  to  his  notices  how  is  it  possible
 to  bring  to  his  notice  the  killing  on  a  large
 scale  by  an  entire  divison  of  the  CRP  or
 BSF  the  entire  wild  life  in  the  areas  of
 Jalpaiguri,  Siliguri  andin  Assam’  which
 has  taken  place  atthe  hands  of  military
 personne!  7  Would  it  not  be  more  effici-
 ent  to  have  some  sort  of  educational  team
 going  round  the  army  units  and  getting
 them  more  interested  in  photograping  and
 watching  g#me  rather  than  in  killing  it  ?
 This  is  something  the  Central  Government
 could  do.

 DR.  KARAN  SINGH  :  'The  hon.
 Member  has  made  many  valuable  sugges-
 tions.  I  may  point  out  that  Ido  not  have
 actual  statistics  as  to  how  many  animals
 have  been  shot  by  various  people,  but  T
 am  quite  clear  that  the  destruction  has  been
 immense,  and  it  is  for  this  reason  that  the
 Indian  Board  of  Wild  Life  has  recommen-
 ded  to  all  the  States  that  there  should  be
 a  complete  ban  on  the  shooting  of  the  tiger
 for  five  years,  because  the  tiger  which  is
 such  a  beautiful  animal,  is  also  on  the
 verege  of  falling  below  the  ecological
 minimum  that  is  necessary.

 Asfar  asthe  Army  is  concerned,  I
 must  say  that  inthe  new  Board  for  Wild
 Life  I  had  specifically  requested  the  Chief
 of  ‘he  Army  Staff  to  be  a  Member,  and  he
 is  a  Member.  I  have  written  to  him  and
 he  has  said  that  he  has  written  to  al!  his
 senior  officers  impressing  up  on  them
 importance  of  preserving  wild  life.

 Tentirely  agree  with  the  hon.  Member
 that  this  is  really  an  educational  problem.
 Whether  we  lower  the  quantum  of  pois-
 on  in  insecticides  or  not,  it  is  not  really
 going  to  help.  What  is  going  to  help  is  a
 growing  awarenessfamong  the  general  pub-
 lic  that  these  beautiful  creatures  are  not
 merely  fo;  exploitation  or  for  the  shooting
 lust  to  be  fulfilled,  but  area  part  of  our
 heritage.  This  is  a  broad  problem  which
 needs  to  be  taken  up  and  made  part.  in
 fact,  of  our  educational  curriculum  as  it
 has  been  done  in  many  countries  abroad,
 We  are  beginning  to  iake  steps  pow  to  see
 that  there  isa  growing  awareness  of  the
 importance  of  wildlife  in  the  general
 public,
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 SHRI  R.  BARUA  I  very  much
 appreciate  the  interest  that  the  hon,
 Minister  is  taking  in  wild  life.  He  talked
 of  some  limitations  of  the  Home  Depart-
 ment.  but  even  within  the  limitations.  I
 may  inform  him  that  so  far  as  the  wild
 life  of  my  State  is  concerned,  itis  being
 constantly  threatened  particularly  by  the
 poachers,  and  this  isso  particulary  in  the
 case  of  the  one-horned  rhino.  Will  he  take
 some  steps  to  see  that  the  wildlife  is  pre-
 served  so  that  in  the  not  distant  future  it
 can  be  developed  further,  So  far  as  my
 information  goes,  a  small  pittance  of  Rs.
 5  lakhs  has  been  allotted  for  the  preser-
 vation  of  wiled  lifein  Assam,  subject  to
 correction.  May  I  request  the  hon.  Minister
 to  examine  it,  putin  more  money  and
 more  efforts  for  the  development  of  wild
 lifein  Assam  ?

 DR.  KARAN  SINGH  :  It  is  true  that
 Assamis  the  home  of  the  one-horned
 thnio,  which  is  a  very  rare  animal.  In
 fact,  Kazranga  Santuary  is  one  of  the  five
 that  we  are  planning  to  select  for  special
 development  from  the  funds  that  have
 been  allotted  to  us,  but  the  Assam  Govern-
 ment  has  it  self  got  to  make  the  major
 effort  in  this  regard.  I  am  in  close  touch
 with  the  Government  of  Assam,  and  I  am
 urging  upon  them  the  necessity  of  doing
 this.  As  far  as  I  am  concerened,  I  will
 give  top  priority  to  Kaziranga.

 SHRI  VIRENDRAKUMAR  SHAH:
 One  of  the  best  species  of  wild  life  is  the
 Gir  Lion  which  is  in  my  constituency.  and
 it  is  also  be  coming  rarer,  the  population
 of  the  lion  is  getttng  reduced.  One  of  the
 causes  even  for  the  stagnation  of  the
 population  of  the  lions  is  that  they  are
 being  poisoned  by  the  shepherds  and  cattle
 owners.  The  reason  for  thatis  that  the
 compensalion  procedure  and  rules  are  such
 that  when  the  lions  kill  their  animals,  they
 do  not  get  any  payment.  Would  the  hon.
 Minister  consider  steps  by  which  this  rea-
 son  0065  not  remain  and  they  are  not
 induced  to  kill  lions  by  poison  ?

 DR.  KARAN  SINGH:  The  lions  in
 the  Gir  forest  are  a  very  pracious  asset  to
 us.  In  fact,  the  lionis  also  our  national
 animal.  Everywhere  India  goos,  the  Indian
 lion  also  gose  befor,  Therefor,  it  is  a
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 trrible  targedy  if  people  poison  these
 lions.

 As  far  as  the  procedure  is  concerned,
 4  will  take  up  the  matter  with  the  Gujrat
 Government,  because  this  really  is  a
 matter  which  has  to  be  handled  by  the
 State  Government.  I  have  already  written
 to  the  Chief  Minister  two  or  three  letters
 with  regard  to  other  problems  of  wild  life.
 I  will  also  take  up  this  matter  of  proce-
 dure.

 SHRI  NATH  PAI  :  The  hon.  Minis-
 ter  says  that  such  beautiful  creatures  like
 the  tiger  should  not  be  shot  forthe  grati-
 fication  of  the  vanity  of  foreign  ladies.
 T  hope  he  will  be  gallant  enough  note  to
 make  a  distinction  so  far  as  the  vanity  of
 Indian  ladies  is  concerned.

 DR.  SUSHILA  NAYAR:  These  peo-
 ple  do  not  know  what  they  are  talking
 about  ladies  wear  mink  coats;  and  not
 tiger  skins.

 SHRI  NATH  PAI  So  far  as  vanity
 is  concerned,  he  should  not  draw  such  a
 distinction  between  Indian  ladies  vanity  and
 foreign  ladies’  vanity;  he  should  not  pan-
 der  to  any  ladies’  vanily.  With  i  skill  that
 is  matched  only  by  the  Home  Minister
 he  tried  to  pass  on  the  buck  to  him  saying
 that  he  would  make  draconian  laws.  The
 question  Karnisinghji  asked  was  different.
 It  is  that  the  Armed  Forces  who  should
 be  exercising  their  material  skill!  on  the
 frontiers  instead  go  on  marauding  the  jung-
 les  in  the  country  and  with  the  jeeps,  pet-
 rol  and  weapons  at  their  disposal  they
 commit  mass  massacre.  The  Army  should
 change  the  code  of  discipline  for  the
 soldier,  particularly  the  officers.  The
 jawan  cannot  afford  a  jeep  or  have  petrol
 and  ammunition,  But  the  officers  do  go
 in  groups  and  the  forest  officers  are  simply
 shocked  at  the  spectacle;  they  are  cowed
 down  by  the  officers’  badges;  they  go  often
 in  uniform  and  they  dare  not  stop  them.
 It  is  they  who  dommit  this  kind  of  atroci-
 ties.  Instead  of  passing  the  buck  from  the
 Home  Minister  to  the  other—he  talked  about
 the  senior  Minister-what  about  the  junior
 Minister  who  is  heading  a  shikari  organi-
 sation,  Ido  not  say  he  goes  to  slaughter  a
 tiger;  itis  a  fact  thathe  is  heading  an
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 organisation  and  all  I  say  is  that  his  very
 vast  experience  should  be  put  to  use  by  the
 Minister  of  Tourism  in  this  matter,  But
 it  is  the  Minister  of  Defence  who  must  take
 a  correct  stand  in  this  matter  that  the
 ammunition  supplied  should  not  be  used
 to  destroy  rare  wild  species.  May  I  know
 whether  they  will  have  if  not  a  co-ordi-
 nated  policy  for  preservation  of  hurhan
 life,  atleast  collective  responsibility  for
 the  preservation  of  wild  life.

 DR.  KARAN  SINGH  :  TI  think  it
 would  not  be  fair  to  say  that  the  Army  is
 goingon....

 SHRI  NATH  PAI  ;  Not  the  Army,
 but  some  officers.

 DR.  KARAN  SINGH  «....  that  the  offi-
 एटा ाद.  going  around  organising  these
 things.  I  agree  that  such  instances  have
 come  tolight.  I  may  clarify  that  the  hon,
 Member  from  Bikaner  did  not  mention  army
 officers:  he  mentioned  Government  of
 India  civilian  officers,

 DR.  KARNI  SINGH  :  |  mentioned
 the  Air  Force  and  the  Army,  both.

 DR.  KARAN  SINGH:  It  is  doubly
 unfortunate  if  this  sort  of  antisocial  and
 anti-national  activity  is  indulged  in  by
 them.  However,  as7  said  earlier.  T  am  in
 close  touch  with  the  Chief  of  Army  Staff
 who  is  also  a  member  of  the  Indian  Board
 for  wild  life  and  I  have  written  to  him  and
 also  to  the  Chief  of  Air  Staff  and  they  had
 written  back  assuring  me  that  they  would
 issuc  necessary  instruction  and  take  severe
 disciplinary  action  against  any  offender.
 Y  shall  also  take  this  very  valuable  opportu-
 nity  to  convey  to  them  the  sentiments  that
 had  been  expressed  in  this  regard  in  the
 House  today  but  I  would  say  again  that  T
 do  not  think  it  is  fair  or  correct  to  malign
 a  whole  group  of  very  fine  people  who  are
 serving  the  nation  very  well.

 SHRI  NATH  PAI:  I  amnot  to
 intervene  during  his  speach.  But  the  records
 moust  be  rectified,  It  was  not  my  Intention,
 nor  wasitthe  intention  of  major  Rajeet
 Singh  or  Maharajah  Karni  Singh  to  malign
 the  Indian  Armed  forces.  We  said  :  some
 Officers  madeita  habit.  Ifthe  Maharajah
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 is  trying  to  malign  us  and  win  the  goodwill
 of  the  armed  forces,  that  is  not  very
 gallant.

 sit  संयद  अली  :  जनाब  स्पीकर  साहब,
 मदरास  के  श्री  एम,  ए.  बादशाह  वाईल्ड  लाइफ
 a  एक्सपर्ट  हैं।  उतकों  अमेरीका,  यूरोप,  भिडिल
 ईस्ट  वगेरह  में  इन्वाइट  किय्रा  जाता  रहा  है  और
 उनके  लेक्चर  कराये  गए  हैं  7  वे  अपनी  संविसेज
 हिन्दुस्तान  की  सरकार  को  आनरेरी  तौर  पर  देना
 चाहते  हैं  तो  मैं  जानना  चाहता  हूं  बपा  मिनिस्टर
 साहब  उनकी  सविसेज  का  इस्तेमाल  करेंगे  ?

 wo  कर्ण  सिहु :  यहां  पर  अपनी  कोई
 आनरेरी  साविसेज  देता  लाहे  तो  बई।  रूझी  की
 बात  है।  हमें  वे  खत  लिख  a  |  लकित  मैं  समझता

 हूं  सबसे  पहले  अपनी स्टेंट  के  अन्दर  वे  अपनी
 आनरेरी  सबिसेज  दे  ओर  अगर  उतका  काई  खास

 तजुर्बा  है  ता  उससे  जरूर  फायदा  उठाने  की  कोशिश
 करेगें  t

 sit  सेयद  अलो  :  मंदरास  में  तं।  उन्हे  एज
 आनरेरी  एक्सउर्ट  और  बोर्ड  का  शेयर  एस

 किया  गया  था  लेकिन  वे  सारे  हिन्दु  मी  नए
 अपनी  आ।नरेरी  सबिसज्‌  देना  चाहते  हैं।

 To  कर्ण  सिह  :  bry  हम  से  लेगा  भी  चाहते
 हैं या  सिप,  देना  हीं  चाहतें  हैं  -  अगर  दना  ८४
 चाहते  हैं  तो  उसके  ऊपर  विचार  करेगें  |

 SHRI  S.  M.  BANERJEE  :  May  I
 know  whether  it  has  been  brought  to  the
 attention  of  the  hon.  Minister  that  in  many
 cases  intelligent  and  influentia'  shikaris  take
 into  confidence  or  connive  with  their  rangers
 and  the  Conservator  of  Forests  and  declare
 many  tigers  as  mancaters  and  many  elephants
 as  rogue  elephants  just  to  kill  them,  When
 elephants  really  roam  about,  they  are  named
 “as  rogue  elephants  and  the  inflrential  shika-
 ris  with  the  help  of  the  authorities  kill  the
 elephants  ated  also  the  tigars.

 So,  |  would  Hke'to  know  whether  strict
 instruction  wil  be  issued  that  when  the
 eicphant  becomes  a  really  rogue  clephant
 ora  tiger  becomes  a  tman-cater,  the  fact
 should  be  properly  cxmmined.....
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 SHRi  PILOO  MODY  :  By  a  Commi-
 ttee  of  parliament.

 DR.  KARAN  SINGH:  Certain  mal-
 practices  certainly  do  occur  from  time  to
 time...  (Interruption)

 SHRI  K.  LAKKAPPA  Sir,  the
 Mysore  elephants  are  not  rogue  elephants.

 DR.  KARAN  SINGH  :  Once  tiger
 becomes  a  man-gater.  it  is  a  some  what
 delsicate  operation  to  examine  to  make  sure
 whether  it  has  become  a  man-eater  or  nol,

 MR.  SPEAKER  :  We  have  taken  25
 minutes  on  this  Short  Notice  Question.  |
 think  itis  enough.

 SEVERAL  HON.  MEMBERS  Kese--

 MR.  SPEAKER
 Hem  Barua.

 SHRI  HEM  BARUA  :  Itis  not  a  fact
 that  the  STC  gives  a  large  quantity  of  cartri-
 dges  tothe  National  Rifle  Association  for

 ;  AIL  right.  Mr,

 target  shouting  and  these  cartridges
 which  are  to  be  used  for  target  shooting
 are  used  by  the  shikaris  also
 for  killing  tigers  and  wild  life  in  the  sanc-
 tuaries  both  ways.  Ifso,  may  T  know  whe-
 ther  the  Government  are  going  to  ban  the
 use  of  cartridges  in  such  a  wrong  manner  ?

 Secondly,  there  is  a  regular  trade  racket
 sofar  asthe  rhinos  are  concerned  in  the
 game  santuary  of  Kaziranga  in  Assam.  May
 I  know  whether  the  Government  are  going
 to  take  steps  to  see  thal  the  racket  is  checked
 astherhinos  are  captured  by  ambitious
 traders  for  the  purpose  of  export  to  inter-
 national  markets  ?

 DR.  KARAN  SINGH  :  Well,  cartrid-
 ges  are  important  for  skeet  shooting  and
 various  types  of  target  shooting.  That  is  an
 activity  which,  in  fact,  one  has’  to  encourge.
 We  do  want  our  people  to  know  how  to
 handle  fire-arms  and  also  do  target  shoo-
 ting.  But  certainly,  when  cartidges  are
 misused,  as  you  say,  there,  it  is  our  respon-
 sibility  to  see  that  cartridges  are  not  misused
 and  it  is  our  job  that  wherever  such  misuse
 takes  place,  the  concerned  authority,  whe
 thereit  is  the  Government  of  India  or  the
 State  Goverament,  musi  tako  cognizance  of
 it  and  try  and  see  that  the  malpractice  is
 stopped.

 SEVERAL  HON.  MEMBERS,  Rose—
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 MR.  SPEAKER  :  Jt  has  taken half  an hour.  Tam  sorry.  We  pass  on  to  the  next item

 WRITTEN  ANSWERS  TO  QUESTIONS
 राज्यपालों  द्वारा  केखीय  सरकार  को,  आलोचना

 * 405.  श्री  बुज  भूषणलाल  :
 sit  रास  सिंह  अपरबाल:
 थी  रा०  wo  चित ला:

 क्या  गृह-का्य  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  कुछ  राज्यों के
 राज्यपालों  ने  विधान  समाओं  के  बजट  सों  का
 उद्घाटन  करते  समय  केन्द्रीय  सरकार  के  विषडे
 कुछ  आराप  लगाये  हैं  अथवा  गुम्छ  शिकांयर्त  व्यक्त
 की  हैं;

 (ख)  यदि  हां,  तो  उन  राज्यों  के  नाम
 क्या  हैं  और  राज्यपालों  द्वारा  व्यक्त  कौ  गई
 शिकायतों  का  ब्यौरा  क्या  है  ;

 (ग)  इस  बारे  में  केस्रीय  सरकार  की
 क्या  प्रतिक्रिपा  है;  और

 (घ)  क्या  सरकार  का  विचार  कोई  ऐसे
 नियम  बनाने  का  हैं  ताकि  कोई  राज्यवाल  केलीय
 सरकार  की  आलोचना  न  कर  सके  ?

 गृह  कार्य  मंत्री  (भी  यशभन्तराब  चक्राण  )
 (क)  और  (ख)  :  बिहार  में  970

 का  प्रथम  सत्र  अमी  आरम्भ  होता  हैं  ।
 मघ्य  प्रदेश.  आसाम  और  नगालैंड  की  विधात
 समाओं  में  दिये  गये  राज्यपाज़ों  क ेअभिभाषण  के
 के  मूल  पत्र  अभी  आने  हैं।  आना  प्रदेश,
 गुजरात,  जम्मू  और  काश्मीर,  समिलकरदू,
 महाराष्ट्र  और  उत्तर  प्रदेश  के  राज्यपालों  के
 अभिमाषणों  में  केन्द्रीय  सरकार  के  विरुद्ध  घिकायतों
 की  कोई  अभिव्यक्ति  नहीं  है।  शेष  ास्यों  के
 राज्यपालों  के  अभिम्राषणों  में  अन्तर्रम्प  सीमा
 विवाद  तथा  केन्द्रीय  वित्तीय  सहायता  की  माजा
 के  बारे  में  संबंधित  राज्य  सरकारों  के  विचार
 निहित  हैं।.
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 (ग)  केल्रीय  सरकार  राज्यपालों  द्वारा
 व्यक्त  किये  गये  ऐसे  विचारों  का  समर्थन  नहीं
 करती  है

 (a)  जी  नहीं,  श्रीमान्‌  ।

 विश्वविद्यालयों  में  हिन्दो  को  शिक्षा  का
 साध्यस  बनाना

 *  426.  श्री  शिव  कुमार  शास्त्री  :
 श्री  आत्मा  दास  :

 क्या  श्षिक्षा  wear  युवक  सेवा  भंत्री  यह  बताने
 कि.  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दी  भाषी
 राज्यों  के  प्रतिनिधियोंके  सम्मेलन  की  समन्वय
 समिति  की  तीसरी  बेठक  में  यह  निर्णय  किया
 गया  है  की  जुलाई,  973  से  हिन्दी  सभी

 विश्वविद्यालयों  में  समी  स्तरों  पर  शिक्षा  का
 माध्यम  हो  जायेगी;

 (ख)  क्‍या  यह  भी  सच  है  कि  पाठ्यपुस्तकें
 तैयार  करने  के  लिये  विद्वानों  को  आमंत्रित  किया
 गया  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  कुछ  महत्वपूर्ण
 पुस्तकों  का  हिन्दी  में  अनुवाद  भी  किया
 जायेगा;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  जिन

 रचनाओं  पर  कार्य  आरम्म  किय।  गया  हैं  उनका
 ब्योरा  क्‍या  है  तथा  लिखने  तथ।  अनुवाद  करने
 के  लिये  जिन  विद्वानों  की  सेवायें  प्राप्त  की  गई

 है,  उनके  क्‍या  कार्य  हैं?

 शिक्षा  तथा  यथक  सेवा  मंत्रालय  में  राज्य
 मंत्री  (  थो  भक्त  बाग):  (क)  हिन्दी  में
 विश्वविद्यालय-स्तर  की  पुस्तकोंके  निर्माण
 के  लिये  हिन्दी  भाषी  राज्यों  प्रतिनिधोयों
 के  सब्मेलन  की  समन्वय  समिति  ने,  7  नतवस्बर
 l969  को  अण्डीगढ़  में  हुई  अपनी  तीसरी

 बैठक  में,  पहली  और  दूसरी  फरवरी,  968
 को  भाराणसी  में  हुए  कलपतियों  के  सम्मेलन  की
 इस  पहली  सिफारिश  को  दोहराया  था  कि  हिन्दी
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 भाषी  राज्यों  और  संघ  क्षत्रों  के  सभी
 विध्वविद्यालयों  के  रूभी  संकायों  में  जुलाई,
 973  तक  हिन्दी  को  शिक्षा  के  माध्यम  के  रूप

 में  लागू  कर  दिया  जाना  चाहिये  ।

 (ख)से  (घ)  :  सम्मेलन  की  समन्वय  समित  ने
 एक  और  समिति  स्थापित  की  है,  जो  दिल्‍ली  और
 बनारस  के  केन्द्रीय  विश्वविद्यालयों  में  अनुवाद  ।
 मृल  लेखक  के  लिये  स्थापित  दो  विशेष  यूनिटों  तथा
 पाँच  हिन्दी  भाषी  राज्यों  के  लिए  पुस्तकों  का चयन
 और  नियतन  करती  हैं।  इंजीनियरी,  मैंडिसन'
 और  कृषि  में  प्रथम  डिग्री  स्तर  की  पुस्तकों  को
 छोडकर,  प्रत्येक  विद्वान  का  मुल  लेखन  अथवा

 अनुवाद  के  लिये  ऐसी  चुनी  हुई  पुस्तके  सौ  पने  का
 काम  राज्य  अकादर्सभियों  अथवा  सम्बंधित
 विश्वविद्यालयों  द्वारा  किया  जाता  हैं।  केन्द्रीय
 सरकार  इस  मामले  मे  हस्तक्षेप  नहीं  करती
 हैं  और  इसलिये  ऐसे  विद्वानों  की  कोई  सूची
 इस  मंत्रालय  में  नहीं  रखी  जाती  है  ।

 विभिन्‍न  राज्यों  को  अब  तक  सौपी  गई
 पुस्तकों  की  दो  सूचियां  सम;  पटल  पर  रख  दी  गई
 हैं,  इनमें  स ेएक  सूची  में  अनुबाद  के  लिये  नियत
 की  गई  विषयवार  पुस्तकों  की  संख्या
 (  कुल807  पुस्तक  )  और  दूसरी  सूचि  में  मूल
 लेखन  के  लिये  नियत  की  गई  विषयवार  पुस्तकों
 को  संख्या  (कुल  448  पुस्तकें  दी  गई  है  ।  प्रन्यालय
 में  रख  दी  गयी  बेछिये  संख्या  Li-2842/70)

 जहां  तक  इंजीनियरी,  मेडिसन  और  कृषि
 में  विश्वविद्यालय-स्तर  की  पुस्तकों  का  सम्बंध
 है,हिन्दी  माषी  राज्यों  की  सर्वे-संमती  से  यह
 निर्णय  किया  गथाहै  कि  हिन्दी  माघी  राज्यों  की ओर
 से  इस  प्रकार  की  पुस्तकों  के  निर्माण  का  कार्य
 बेज्ञानिक  तथा  तकनीकी  शब्दवर्ली  आयोग  द्वारा
 किया  जायेगा  1  इस  दिशा  में  कुछ  प्रगति  हुईं  है,
 किन्तु  यह  कार्य  वास्तव  में  किसी  विद्वान  को
 नहीं  सौ  पा  गया  है  1

 Recovery  of  Transmitter  in  Gujrat

 427,  SHRI  RAMAVATAR  SHAS-
 TRI  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  ;
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 (a)  whether  a  transmitter  with  high
 Frequency  had  been  recovered  afew  months
 back  from  the  Coastal  region  of  Surat  Dis-
 trict  in  Gujrat;

 (b)  whether  any  investigation  has
 ‘been  made  to  find  out  how  the  transmitter
 was  brought  there  and  for  whai  purpose  it
 was  being  used;

 (c)  ifso,  the  result  therof;  and
 (d)  whether  any  arrests  have  been  made

 by  the  Police  inthis  connection  ca

 THE  MINISTER  OF  HOME  AFFA-
 TRS  (SHRI  Y.  B.  CHAVAN)  :  (a)  to  (d)
 According  to  information  furnished  by  the
 Government  of  Gujrat,  on  25-10-1969  one
 Life  Boat  wireless  transmitter  was  recovered
 from  Shri  Patel  Jagjivan  Mauji  of  village
 Barbodhan,  who  is  alleged  to  have  bought it  from  one  Nagar  Mancha  with  a  view  to
 selling  the  same  at  a  higher  price.  The  latter
 is  alleged  to  have  obtained  it  from  his
 brother  Khusal  Muncha,  who,  in  turn  bo-
 ught  it  from  a  fisherman  Thakor  Durlabh  on
 paying  Rs.  300/-.  The  transmitter  was  not
 found  in  working  condition  at  the  time  of
 seizure,  A  case‘  under  Section  6  (a)  of
 Indian  Wireless  Telegraphy  Act,  933  has
 been  registered  and  four  persons  have  been
 arrested.  The  case  is  under  investigation.

 Criteria  for  recognition  of  Trade  Untons
 of  Seamen

 *428  SHRI  BAGABAN  DAS  :
 SHRI  MUHAMMAD  ISMAIL  :
 SHRI  P.  RAMAMURTI  :
 SHRI  P.  P.  ESTHOSE  :
 SHRI  UMANATH  :

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  Government  have  laid  down
 any  criteria  for  the  recognition  of  trade
 unions  of  the  Indian  Seamen;

 (b)  if  so,  the  details  thereof;
 (c)  whether  Government  are  aware  that

 industrial  peaceis  being  disturbed  as  a  re-
 sult  of  recognition  of  a  union  without  majo-
 rity  support  and

 (d)  if  so,  the  steps  being  proposed  by
 Government  to  ensure  genuine  recognition
 of  the  trade  unions  of  the  Seamen  7
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 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMA-
 +AH)  :  (a)  Government  have  not  laid  down
 any  criteria  for  recognition  of  Trade  Unions
 of  Indian  Seamen.

 (b)  Dose  not  arise.

 (c)  Government  are  aware  of  the  rival
 claims  that  have  latterly  been  made  for
 recognition  of  the  Trade  Unions  of  Indian
 Seamen,

 (d)  The  matter  is  under  examination
 in  consultation  with  concerned  authorities.

 Meeting  of  Educationists  and  Student  Lea-
 ders  of  National  Integration  Council

 #429,  SHRI  SAMINATHAN  :
 SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  N.  R.  LASKAR  :
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  it  is  afact  that  a  meeting
 of  the  educationists  and  students  leaders  of
 the  National  Integration  Council  was  held
 in  New  Delhi  in  the  month  of  January,
 1970;

 (b)  if  so,  whether  three  schemes  for
 integration  were  put  forward  by  his
 Ministry;

 (c)  if  so,  what  were  the  main  points  of
 the  schemes;  and

 (d)  how  far  they  have  been  accepted  and
 approved  in  the  above  meeting  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  RAO)  :  (a)  Yes  Sir

 (b)  to  (d)  :  While  initiating  discussion
 in  the  of  educationists  and *  student
 leaders,  Education  Minister  mentioned  about
 certain  programmes  for  promotion  of  nati-
 onal  integration  on  which  the  Minigtry  _of
 Educntion  &  Youth  Services  were  giving
 consideration.  These  programmes  were
 mentioned  for  information  of  the  Commi-
 ttee.  Details  of  these  are  given  below,
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 (i)  Adoption  of  a  State  by  certain
 schools  situated  in  anather  State  :
 Broadly  speaking,  schools  which
 adopt  an  another  State  should  make
 available  to  a  student  facilities  for
 the  study  of  different  aspects  of
 geogrphy,  history,  cullure,  customs
 and  manners  of  the  State  adspted,.
 Exchange  of  students  between  the
 schools  of  the  two  diffurert  States
 should  also  be  encourazed.  Details
 of  the  scheme  are  still  to  be  worked
 out,

 (iy  Inter-State  Sports  meess  involving
 students  as  well  ax  non-student  vith
 especially  Rural  Youth.  +  A  scheme
 in  this  regard  has  been  preparcd
 and  is  now  under  discussion  with
 the  Planning  Commission,  Broadly
 the  scheme  envisages  holding  of
 district  level  championships  on
 selected  games  to  be  oriinised  by
 Stale  Governments  amd  thereafter
 Inter-Siale  meets  will  be  organised
 by  Government  of  India,

 (it  Encouraging  Visit,  of  mon-student
 vouth  from  ane  area  to  auoteer  :
 The  general  pattern  of  the  scheme
 has  still  to  be  formulated  and  the-
 reafier  details  will  have  to  be  work-
 ed.  y  The  above  three  progra-
 mmes  did  not  come  up  for  further
 discussion  in  the  Committee  as  the
 Committee  mainly  devoted  its  atten-
 tion  to  the  removal  of  communa-
 lisum  and  casteism  from  the  univer-
 sity/college  campuses.

 पंजाब  तथा  राजस्थान  में  पाकित्तामी
 जासूसों  को  गिरफ्तारी

 *  430.  श्री  ओस  प्रकाश  त्यागों:  क्‍या

 बहुष्कार्थ  मंत्री  यह  वताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  राजस्थान  तथा
 पंजाब  में  गंत  मास  पाकिस्तानी  जाबूलों  के  गिरोह
 बकरे  चय हैं ;

 (@)  यवि  हां,  तो  उक्त  जासूसों  कि  संख्या

 कितनी  है  ;

 (ग)  क्या  यहँ  मी  सच  है  कि  उनके  साथ

 कुछ  भारतीय  नागरिकों  की  भी  सांठ-भांठ  थी  ;
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 (3)  यदि  हां,  तो  क्‍या  सरकार  ने  उन्हें
 गिरफुतार  किया  है  ;

 (ड)  बपा  सरकार  ने  इन  जासूसों  के
 कब्जे  से  cast  महत्वपर्ण  कागजात  तथा  अन्य  सामग्री
 बरामद  की  है  ;  और

 च)  यदि  हां,  ता  उन  का  संक्षिप्त  ब्यौरा
 क्‍या  हैँ?

 गृह  कार्य  मंत्री  (भी  यशवन्त  राव  चब्हाण):
 (बा)  से  (a)  फरवरी,  i970  4
 राजस्थान  में  तीन  व्यक्ति  जासूसी  गतिविधियों  के
 सन्देह  म॑  गिरफ्तार  किये  गये  चूकि  मामले
 की  जांच-एडलाल  की  जा  रही  है  अत:  इस  स्थित
 भे  और  अधिक  ब्यौरे  बतलाना  वछतीय
 नहीं  हागा  ।

 फरवरी,  में  पंजाब  में  ऐसी  कोई  गिरफ्तारी
 नहीं  हई  |

 Agreement  between  Belrut  and  India  for
 operating  Jumbo  Jets  threugh  Beirut

 *  43i.  SHRI  MUHAMMAD
 SHERIFF  :  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state  :

 (ay  whether  any  new  agreement  was
 signed  between  Beirutand  fndia  in)  which
 the  Aie  Todia  had  oblaimed  rights  to
 operate  Jumbo  jets  tarough  Beirut;  and

 (by  Hf  so.  the  details  thereof?

 THE  MINISTLR  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (by.  A  memorandum  of
 understanding  was  signd  al  Beirut  on  23rd
 December,  1969  between  the  heads  of  the
 delegutions  of  India  and  Leb-non  whereby
 iowould  be  possible  for  Air-India  to
 operate  Jumbo  Jets  (Boeing  747s)  through
 Beirut.

 Under  this  new  arrangement,  the  agreed
 number  of  services  may  be  operated  by
 the  desienated  airlines  of  India  and  Leba- non  with  aircraft  regardless  of  size,
 provided  that  the  total  capacity  offered
 for  the  carriage  of  traffic  to  and  from  the
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 territories  of  India  and  Lebanon  respectively
 does  uot  exceed  the  capacity  that  could  be
 offered  ad  the  services  been  operated  with
 Boeing  707  type  of  aircraft  for  carriage  of
 passengers  and  freight  combined.

 Discussion  with  Representatives  of  Natlonal
 Fiteess  Corps  Organisations

 *  432,  SHRI'S.  M.  BANERJEE  :  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  some  of  the  officials  of  his
 Ministery  hada  discussion  with  the
 representativies  of  the  National  Fitness
 Corps  Employees’  organisations  in  February,
 I970  regarding  the  future  of  the  N.F.C.
 organisation;

 (b)  what  demands  were  placed  by  the
 representatives  of  the  emplopees;  and

 (c)  Government's  reaction  thereto  ?

 THF  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.K.R.V.
 RAO)  :  (a)  Yes,  Sir.

 (0)  In  a  Memorandum  submitted  by
 the  N.  F.C.  Employees  Association,
 points  relating  to  protection  of  emoluments,
 Pensionary  benfits-  seniority,  age  of  retire-
 ment,  etc.  were  raised.

 (c)  Government  is  already  seized  of
 the  matter  and  negotiations  with  the  State
 Governments  for  absorption  of  the  N.D.S.
 Instructors  with  protection  of  present
 emcluments  and  othe  service  conditions  are
 in  progress.

 Travel  Agencies  Under  Indin  And  Foreign
 Control  in  India

 *  433.  उना  JYOTIRMOY  BASU  :
 ॥  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  names  of  travel  agencies  under
 (i)  Indian  ‘ol,  (ii)  foreign  contro!  and
 (iii)  Joint  control,  functioning  in  India  at
 Present.

 (७)  the  names  of  those  travel  agencies
 under  (i)  Indian  control  (ii)  foreign  control
 and  (fii)  joiut  control,  which  have  been
 gives:  recognition  by  his  Ministry;
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 (c)  the  policy  of  Government  wiih
 regard  to  the  functioning  of  foreign  cantro-
 lled  travel  agencies  in  India;  and

 (d)  whether  recently  a  number  of
 hundred  percent  foreign  centrolled  travel
 agencies  have  been  allowed  to  open  their
 offices  in  verious  parts  of  India  and,  if  80,
 the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  :  (DR.  KARAN
 SINGH)  (a)  and  (b)  A  statement  of
 approved  agencies  islaid  on  the  table  of
 the  House.[Placed  in  library  see  No,  LT-2842
 ‘170.

 tc)  A  foreign  or  foreign  controlled
 travel  agency  is  subject  tothe  provisions
 of  the  Foreign  Exchange  Regulation  Act
 under  which  it  is  required  to  obtain  the
 permission  ofthe  Reserve  Bank  of  India
 before  accepting  appointment  asan  agent
 of  any  Airline  or  Shipping  Company,
 Hitherto,  the  policy  of  the  Government
 has  been  to  allow  foreign  or  foreign  con-
 trolled  travel  agencies  without  any  restric-
 tion.  This  positson  is  being  reviowed.

 (a)  During  969  recognition  was
 granted  to  3travel  agencies  and  5  branch
 olfices  of  travel  agencies  already
 Among  these  only  2  are  fully  foreign
 controlled  agencies.  The  main  reason  for
 according  recognition  is  the  assumption
 that  these  agencies  will  be  able  to  help
 increase  ihe  inflow  of  tourists  into  India,

 C.B.I.  Rald  of  Offices  of  Managing
 Directors  of  Cable  And  Wire  Manafa-

 cturing  Companies

 #434.  SHRIKANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  names  and  addresses  of  the
 Managing  Directors  and  Directors  of  cable
 and  wire  manufacturing  companies  whose
 offices  were  raided  by  the  C.B.I,  during
 the  last  six  months;

 (b)  the  names  and  addresses  of  the
 companies  in  whose  cases  inquriry  has  been
 completed;

 (c)  what  were  the  specific  complaints
 pany  and  how  much

 imported  raw  material  was  alleged  to  have
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 been  disposed  of
 company;

 unlawfully  by  each

 (dy  the  names  of  the  companies  which
 have  been  prosecuted  or  whose  cases  have
 been  recommended  by  the  the  C.B.J.  for
 prosecution;

 (e)  whether  the  C.B.I.  recommended
 that  permits  and  quotas  given  to  these
 £ompanies  should  be  cancelled;  and

 (f)  if'so,  the  the  action  taken  thereon  2

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.B.  CHAVAN):  (a)  and  (b)  A
 statement  giving  the  names  and  addresses

 ‘of  the  companies  is  laid  onthe  Table  of
 the  House.  [Placed  in  Library  See  No,
 LT—2843/70  |  _As  investigation  is  stil|

 continuing,  itis  not  desirable  to  furnish
 «more  decails  at  this  stage.

 (c)  Allegations  against  the  firms  mentio-
 lto9in  the  Statement

 elated  to  import  of  raw  materials  like
 _Copper.  Polythelene,  PVC  Compound  and
 Titanium  Dioxide  etc,  considerably  in
 excess  of  actual  requirements  and  unlawful
 disposal  of  some  quantities  thereof  in  the
 market  in  contravention  of  the  actual  user's
 licence.  Unauthorised  use  of  some  quanti-
 ties  of  the  imported  raw  material  by  means
 of  diversification  was  also  alleged.

 Misuse  of  licences  on  the  part  of  firms
 mentioned  at  Sr.  Nos.  0  to  4  in  the  State-
 ment  was  also  suspected.

 The  exact  quantity  of  raw  material
 unlawfully  disposed  of  in  each  case  is  not
 yet  known.

 :  yhese  companies

 (d)  to  (f)The  question  of  taking
 penal  action,  such  as  prosecution  or  cance-
 llation  of  permits  etc.  against  any  of

 can  arise  only  if  the
 ‘{nvestigations  disclose  a  prima  facie  case,

 :  Payment  of  Royalties  to  Scientists  in  C.S,

 &

 1,0,  and  C.S.LR.  for  New  Designs
 and  [oventions

 SHRI  P.  GOPALAN  :
 SHRI  B.K.  MODAK  :
 SHRI  K.M.  ABRAHAM  :

 Will  the  Minister  of  EDUCATION
 JAND  YOUTH  SERVICES  be  pleased  to

 #435,
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 state  whether  it  is  a  fact  that  the  scientists
 working  inthe  Central  Scientific  Instru-
 ments  Organisation  and  Council  of
 Scientific  and  Industrial  Research  are  not
 being  given  royalties  for  the  new  designs
 and  inventions  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.K.R.
 ve  RAO):  No.  Sir.  Royalty  incomes  are
 distributed  to  scientific  workers  in  accor-
 dance  with  a  formula  and  the  share  of
 each  worker  is  fixed  on  the  basis  of  his
 contribution  to  the  development.  The
 latter  is  usually  sanctioned  by  the  Execu-
 tive  Council  of  the  Laboratory/Institute.
 Tn  cases  where  distribution  is  due  specific
 proposals  are  being  placed  at  the  next
 meeting  of  the  Executive  Council  of
 Central  Scienti  fic  Instruments
 Organisation.

 Conference  of  Governors

 #436,  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  received
 any  report  on  the  discussions  and  decisions
 of  the  conference  of  the  Governors  held
 recently;

 (b)  whether  Government  have  consi-
 dered  issuing  any  instructions  for  the
 exercise  by  the  Governor  of  their  so  called
 discretionary  powers  with  regard  to
 prorogation,  summoning  and  dissolution
 of  the  Assemblies  as  well  as  the  principles
 which  should  guide  them  in  forming  popu-
 lar  Ministries;  and

 (c)  if  not,  the  reasons  for  not
 formulating  these  guidelines  7

 THE  MINISTER  OF  HOME  AFFAIRS:
 (SHRIY.B.  CHAVAN):  (a)  Govern-
 ment  are  aware  of  the  proceedings  in  the
 Conference  of  Governors,  held  in  Decem-
 ber,  1969.

 (b)  and  (c).  The  question  of  evolving
 guide-lines  thata  Governor  ought  to
 follow  in  appointing  a  Chief  Minister,
 when  no  party  secures  an  absolute  majority
 at  a  general  election,  was  exminedin  967
 and  the  views  of  some  leading  jurists  in
 the  country  were  taken,  The  matter.  was
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 further  discussed  at  two  meetings  held  in
 February-March  968  with  leaders  of
 opposition  parties.  It  was  found  that  there
 was  general  agreement  on  certain  points
 and  the  participants  were  requested  to
 confirm  whether  Governors  could  be
 informed  accordingly.  In  spite  of
 reminders,  no  replies  were  received  and
 hence  the  matter  was  not  pursued.

 Subsequently,  the  Administrative
 Reforms  Commission  in  their  report  on
 Centre-State  Relationships  had  also
 recommended  issue  of  guidelines  to  Gover-
 nors  for  the  exercise  of  their  discretionary
 functions.  The  recommendations  of  the
 Commission  are  being  examined.

 Motor  Vehicles  Tax

 #437,  SHRI  MANIBHAI  J.  PATEL  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  bc  pleased  to  state  :

 (a)  whetherit  is  a  fact  that  matters
 relating  to  the  Motor  Vehicles  Tax  were
 discussed  in  the  Eighth  meeting  of  the
 Transport  Development  Council  held  in
 New  Delhi  on  the  I3th  February,  970;

 (b)  whether  the  Planning  Commission
 held  views  different  than  in  various  States;
 and

 (c)  ifso,  the  points  of  difference  and  the
 decisions  reachedin  this  regard  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU
 RAMAIAH):  (a)  Yes.

 (b)  and  (c)  The  Member,  Planning
 Commission  observed  that  the  matter
 relating  to  vehicles  taxation  might  be  left
 to  the  judgement  of  the  State  Governments
 which  could  make  a  proper  assessment  of
 the  incidence  of  tax  on  road  transport
 development  and  come  to  a  conclusion
 keeping  in  view  the  need  for  raising  resou-
 reeés  for  the  Plan.  The  consensus  in  the
 Council  was  that  the  Governments  should,
 as  far  as  possible,  implement  the
 recommendation  of  the  earlier  meeting  of
 the  Transport  Development  Council  rela-
 ting  to  freezing  of  taxation  on  motor
 vehicles  at  the  existing  level.
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 Arrangement  for  Passengers  Sailing  for
 Bombay  from  West

 #438,  SHRI  S.  M.  KRISHNA:
 SHRI  MANGALATHUMADAM

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  due  to  the
 closing  of  the  Suez  Canal  a  large  number
 of  ships  do  not  visit  Bombay  on  their
 way  to  Australia;

 (b)  if  so,  whether  Government  have
 made  any  other  arrangement  with  the
 Shipping  companies  for  the  Passengers
 sailing  towards  Bombay  from  West;  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU
 RAMAIAH)  :  (a)  to  (c),  Two  foreign
 shipping  companies  whose  passenger  ships
 Proceeding  from  U.K./Continent  to
 Australia/Far  Easi—Japan  used  to  touch
 Bombay  enroute,  have  recently  disconti-
 nued  calls  at  Bombay  partly  due  to  the
 closure  of  the  Suez  Canal  but  mainly  due
 to  decline  in  passenger  traffic  due  to
 competition  from  Airlines.  At  present
 the  Lloyd  Triestino  is  the  only  passenger
 line  maintaining  monthly  service  between
 Bombay  and  Triest  (Italy),  As  the
 discontinuance  of  these  passenger  sevices
 was  the  result  mainly  of  the  decline  in
 Passenger  traffic,  the  question  of  Govern-
 ment  making  other  arrangements  with  the
 shipping  companies  does  not  arise.

 Commercial  Type  Univers'tles

 #439,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  a  number  of  commercial
 type  Universities  that  have  sprung  up  in
 the  country,  particularly  in  Uttar  Pradeab,
 which  award  degrees  like  Sahitya  Ratana,
 Visharad,  etc.  after  arranginga  mere
 show  of  exmination;

 (b)  whether  it  is  a  fact  that  the  centres
 of  such  examinitions  are  fixed  on  receipt



 SS  (Written  Answers

 of  illegal  gratification  and  the  Centre-in-
 charge  earns  money  by  obtaining  monetary
 gtatification  from  the  candidates  and  in
 return  tho  question  papers  and  answer
 books  are  in  some  cases  deposited  with  the
 Contre-in.charge  in  the  Examination  Halls,
 and  in  other  places  the  candidates  are
 allowed  in  large  numbers  to  copy  down
 the  answers  at  the  examination  centres;

 (c)  If  so,  what  steps  are  being  taken  to
 Prevent  such  malpractices  by  these
 commercial  type  universities  functi  oning
 in  the  guise  of  Mahavidyalayas  or  Fduca-
 tional  Parishads;

 (d)  the  number  of  such  universities,
 institutions  and  Parishads  that  have  been
 brought  to  book  during  the  past  three
 years  and  degrees,  etc.  of  which  ones  have
 been  declared  invalid;  and

 (6)  the  procedure  adopted  to  trace  out
 such  institutions  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES:  (SHRI  BHAKT
 DARSHAN):  (a)  to  (c)  A  statement
 is  laid  on  the  Table  of  the  Sabha.

 Statement

 Ministry  of  Education  &  Youth  Services
 is  not  aware  of  any  commercial  type  of
 university  in  the  country,  which  awards
 degrees  like  Sahitya  Ratna,  Visharad  etc,,
 after  arranging  a  mere  show  of  examina-
 tions.  They  have,  however,  received  a
 complaint  in  January  last  about  certain
 malpractices  that  were  allowed  in  the
 three  examinations  viz,  Prathma,  Madh-
 yama  (Visharad)  and  Uttama  (Hindi
 Sahitya)  of  the  Hindi  Sahitya  Sammelan,
 Allahabad,  held  at  Rishikul  Vidyapith,
 Hardwar,  during  the  period  from  29th  to
 3ist  December,  1969,  The  complaint  inter
 alia  contained  the  allegations  that  for  want
 of  proper  seating  arrangement,  the
 examinoes  were  made  to  sit  in  a  play—
 ground  without  any  alloiment  of  seats,
 invigilators,  irrespective  of  their  ability  and
 competence  for  the  work,  were  allowed  to
 supervise  the  examinations,  illegal  gratifi-
 cations  were  accepted  by  thé  Centre--in--
 charge  and  iovigilators  for  allowing  the
 students  to  copy  answers  from  the  books
 ‘and  notes  brought  by  them  to  the  place
 of  examination.
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 An  cnquiry  has  been  held  into  this
 matter  and  the  shortcomings  found  in  the
 system  of  exminations  at  the  above
 mentioned  centre  are  being  brought  to  the
 notice  of  the  Hindi  Sahitya  Sammelan
 for  taking  immediate  remedial  measures.

 Similar  irregularities  have  not  being
 reported  during  the  last  three  years  against
 other  organisations,  whose  Hindi  exami-
 nations  have  been  granted  permanent
 recognition.

 In  this  connection,  it  may  be  stated
 that  the  recognition  to  these  Hindi
 examinations  has  been  given  subject  to
 the  condition  that  these  institutions  will
 continue  tobe  inspected  every  year  by
 the  representatives  of  the  Central  Govern-
 ment  and  the  concerned  State  Govern-
 ments  and,  in  the  event  of  any  grave
 irregularities  being  detected  in  the  course
 of  inspection,  action  will  be  taken  to
 withdraw  the  recognition.

 Coxe  Found  in  Parts  of  Bombay  City

 #440.  SHRI  ए,  VISWAMBHARAN  :
 SHRI  A.  SHEEDHARAN  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government  have  been
 informed  by  the  Moharashtra  State
 Archaeological  Department  of  the  finding
 of  Coke  in  some  Parts  of  Bombay  City  ;

 (b)  whether  Government  have  taken  up
 further  investigations  in  these  areas;  and

 (c)  if  so  the  results  of  their  investiga-
 tions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHA-
 NARA  JAIPAL  SINGH)  :  (a)  Ministry  of
 Education  and  Youth  Services.  has  not
 been  informed  of  the  finding.

 (b)  No  investigation  has  been  taken  up
 by  the  Ministry  of  Education  and  Youth
 Services.

 (c)  Does  not  arise.

 ee  en
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 राष्ट्र  संडलीय  अन्तविध्वथितालय  सम्मेलन

 044i.  भी  मोल  हू  प्रसाद  :  क्या  शिक्षा  तथा  युवक

 सेथा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  1  जनवरी,
 970  को  दैनिक  हिस्हुस्तान  में  प्रकाशित  हुए

 एक  समाचार  के  अनुसार  नई  दिल्ली  में  3  तथा

 L4  जनवरी  को  राष्ट्रमण्डलीय  अन्तविश्वविश्ा-
 लय  सम्मेलन  हुआ  था  ;

 (छल)  यदि  हां,  तो  उक्त  सम्मेलन  में

 शामिल  होने  वाले  व्यक्तियों  के  नाम,  पदनाम

 तथा  पते  क्‍या  हैं  ;और

 (ग)  जिन  विषयों  पर  चर्चा  की  गई  है
 उनका  पूरा  ब्यौरा  क्‍या  है  तथा  उक्त  सम्मेलन

 में  क्या  क्‍या  निर्णय  किये  गये  ?

 शिक्षा  तथा  युवक  सेवा  संत्री  (डा०  to  Ko
 आर०  ate  शाब)  :  (क)  जी,  हां  |

 (=)  विवरण  सभा  पटल  पर  रख  दिया

 गया है  ।  प्रिंधालय  में  रख  विया  गया।  देखिये
 संख्या  LT-2844/70]

 (ग)  सम्मेलन  में  निम्नलिखित  विषयों
 पर  चर्चा  की  गयीं  थी  i

 (i)  विकासशील  समाज  में  विश्वविद्या-
 लगों  का  योगदान  |

 (ii)  विश्वविद्यालय  के  कार्यों  में  छात्रों
 का  भाग  लेना  ।

 सम्मेलन  में  कोई  प्रस्ताव  पारित  नहीं  हुए  |

 इसका  मुद्य  उद्देश्य  विभिन्‍न  विश्वविद्यालयों  के
 भाग  लेने  वालों  के  बीच  विचारों  तथा  अनुभवों
 का  आदान  प्रदान  करना  था  |

 संज  लोक  सेवा  आयोग  के  माध्यम  से  नियुक्त
 हिन्दी  सहायक

 +442.  भो  राम  स्वकृप  जिद्नारथो  :  क्या  eT
 werd  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  संघ  शोक
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 सेवा  आयोग  के  माध्यम  से  नियुक्त  किये  गये  हिन्दी
 सहायकों  के  ये  विभागीय  पदोन्नति  के  कोई
 प्रवसर  नहीं  हैं  जबकि  केन्द्रीय  हिन्दी  निर्देशालय  में
 और  वैज्ञानिक  तथा  तकनीकी  शब्दावली
 आयोग  में  जहाँ  अनेक  व्यक्तियों  को  पदोन्नति
 दी  गई  है  अनुवाद  कार्य  करने  वाले  व्यक्तियों
 के  लिये  ऐसे  भ्रवसर  उपलब्ध  हैं  ;

 (ख)  क्या  यह  सच  है  कि  हिन्दी  सहायक
 दस  बचों से  से अधिक  समय  से  कार्य  कर  रहे  हैं
 परन्तु  उन्हें  कोई  पदोन्नति  नहीं  दी  गई  है  जब
 कि  अनुवाद  कार्य  करने  वाले  व्यक्तियों  को
 जिन्हें  ग्तदर्थ'  भ्राधार  पर  नियुक्त  किया  गया
 था  और  जिन्होंने  केवल  34  वर्ष  सेवा  की
 हैं,  को  विभिन्‍न  मंत्रालयों  में  पदोन्नति  दी
 गई  है  ;

 (ग)  क्‍या  मारत  सरकार  में  अंग्रेजी  काम
 बाले  ऐसे  ब्यक्ति  हैं  जो  संघ  लोक  सेवा  आयोग
 के  माध्यम  से  नियुक्त  किये  गये  हैं  और  उनके
 लिये  विभागीय  पदोन्‍तति  के  अवसर  नहीं
 हैं  ;  और

 (घ)  यदि  नहीं,  तो  इस  मेदभाव  के
 क्या  कारण  हैं?

 गृह-कार्य  मंत्रालय में  राज्य  संत्रो  (भी  चिहा-
 चरण  शुक्ल  )  :  (क)जी  हां,  श्रीमान

 (लव)  मंत्राल्यों  /  विमागों  में  हिन्दी  सहा-
 यकों  तथा  हिन्दी  अनुवादकों  के  पद  पृथक  पद

 हैं  जिनका  निर्माण  स्वयं  मंत्रालयों  ढ्वारा  अपनी
 आवश्यकताओं  के  अनुसार  किया  गया  है  ।ये
 पद  किसी  संगठित  सेवा  के  भाग  नहीं  हैं  त:
 इन  पदों  पर  झासीन  व्यक्तियों  की  संबंधित
 बंत्रालप / बियाग /  विभाग  भें  किसी  उच्च  श्रेणी  में
 पदोन्नति  का  प्रश्न  नहीं  उठता  1  हिन्दी  कार्य
 के  लिये  ऊंचे  पद  भी  पृथक  पद  हैं  और  इस
 प्रयोजन  हैतु  मंत्रालयों  द्वारा  बनाए  गए  भर्ती
 नियमों  के  अनुसार  मरे  जाते  हैं।  ऐसी  निधु-
 क्तियों  के  लिये  उन  मंत्रालयों  में  काम  करने
 बाले  हिन्दी  सहायकों  तथा  हिन्दी  अनुबादकों
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 पर  भी  विचार  किया  जा  सकता  है  यदि  वे
 उन  नियमों  के  अधिन  अपेक्षाओं  को  पूरा
 करते  हों  ।

 (ग)  हिन्दी  कार्य  के  लिए  निर्मित  पृथक
 पदों  के  झलावां  विभिन्‍न  मंत्रालयों/विभागों
 में न्य  पृथक  पद  हैं  जिनका  निर्माण  उनकी
 झ्रावश्यकतानूसार  किया  जाता  है  और  जो
 संघ  लोक  सेवा  आयोग  के!  माध्यम  से  झथवा
 झन्य  प्रकार  ऐसे  पदों  के  लिए  भर्ती  नियमों
 के  अनुसार  भरे  जाते  हैं  |  ऐसे  कोई  ऊंचे  पद
 नहीं  हैं  जिनमें  ऐसे  पृथक  पदो ंके  धारक  सीधे
 पदोन्‍नत  किए  जा  सकें।

 (घ)  प्रइन  नहीं  उठता  ।

 Indiscipline  in  Delhi  University

 *443,  SHRI  BAL  RAJ  MADHOK  :
 SHRI  RAM  KISHAN  GUPTA  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  ;

 (a)  whether  itis  a  fact  thai  the  students
 of  the  Delhi  University  gheraoed  the  Vice-
 Chancell  or  in  the  second  week  of  February;

 (b)  whether  it  is  also  a  fact  that  indisci-
 pline  is  growing  in  the  Delhi  University;  and

 (cy)  if  so,  what  remedial  steps  have  been
 taken  to  improve  the  situation  in  this
 Central  University  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.V.RAO)  :  (a)  Yes,  Sir.

 (७)  Nos  Sir.

 (c)  Does  not  arise.
 Bifurcation  of  Punjab  and  Haryana

 High  Court

 *44a,  SHRISHRI  CHAND  GOYAL
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 \a)  whether  the  common  High  Court
 for  the  States  of  Punjab  and  Haryana  at
 Chandigarh  will  continue  as  long  as  Chandi-
 garh  remains  a  Union  Territory;  and

 (b)  whether  the  States  of  Punjab.  and
 Haryana  have  demanded  its  early  bifur-
 cation  ?
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 ‘THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8.  CHAVAN)  :  (a)  and  (b).
 A  proposal  to  set  up  a  separate  High  Court
 for  each  of  the  States  of  Punjab  and  Har-
 yana  was  considered  in  the  past  but,  at  a
 subsequent  stage,  the  Chief  Minister  of  the
 both  States  agreed  to  drop  the  proposal
 for  the  time-being.  Government  have  not
 considered  the  matter  thereafter  nor  has
 any  communication  been  received  from
 either  State  reviving  the  proposal.

 विभिन्‍न  राज्यों  में  भूमि  पर  अनधिकृत  कब्जा

 445.  भरी  रधुवोर  सिह  श्ास्त्री  :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कप!  करेंगे  कि  :

 (क)  किन-किन  राज्यों  में  अनधिकृत  तरीके
 से  मूमि  पर  कब्जा  करने  के  लिए  आन्दोलन  हुए  हैं
 और  अब  तक  प्रत्येक  राज्य  में  इस  प्रकार  कुल
 कितने  एकड़  भूमि  पर  कब्जा  किया  गया  है  ;  और

 (ख)  केन्द्रीय  सरकार  ने  इस  संबंध  में
 क्या  कार्यवाही  की  है  और  उस  आन्दोलन  से
 उत्पन्त  कानून  _तथा  व्यवस्था  की  स्थिति  को
 देखते  हुए  राज्य  सरकारों  को  क्या  निदेश  दिये
 गये  हैं?

 गृह-कार्य  मंत्री  (श्री  यशवंतराव  चब्हाण  ):
 (क)  और  (ख).  एक  विवरण  सलंग्न  है।

 विवरण

 असम,  नेफा,  चंडीगढ़,  अन्दमान  व  निकोबार
 द्वीपसमूह,  नागाल॑ण्ड,  पांडिचेरी,  पंजाब,  गोबा,
 दमन  व  दीव,  दिल्‍ली,  लक्कादीव,  मिनिकोय
 तथा  अमिनदीव  धीपसम ूहू,  गुजरात,  हिमाचल-
 प्रदेश,  हरियाणा,  राजस्थान,  मनीपुर  तथा  तमिल

 नाडु  राज्य  सरकारों/संघ  राज्य  क्षेत्र  प्रशासनों
 से  प्राप्त  सूचना  के  अनुसार  मूमि  पर  अनधिकृत
 कब्ज।  करने  के  लिए  कोई  आन्दोलन  नहीं  हुए
 हैं  1 झाँघ  प्रदेदा  में  बंजर  मूमि  आदि  पर  कब्जा
 करते  के  लिए  मारतीय  साम्यवादी  दल  द्वारा

 सितम्बर-अक्तुबर,  969  में  एक  आन्दोलन
 चलाया  गया  था  तथा  लममग  6600  एकड़

 भूमि  पर  कर्जा  किया  गया  t  राज्य  सरकार
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 द्वारा  बंजर  भूमि  के  वितरण  के  लिए छक  हुत
 कार्यक्रम  की  घोषणा  के  बाद  आन्दोलन  समाप्त
 करें  दिया  गया।

 (2)  बंगाल  सरकार  को  समाचार  भिले  हैं
 कि  गरीब  किसानों  तथा  खेतीहर  मजदूरों  ने
 स्वयं  अपने  संगठित  प्रय/स  द्वारा  बड़े  बड़े  मूस्वा-
 म्यों  से,  जिन्होंने  कानून  द्वारा  निर्धारित  अधि-
 कतम  सीमा  का  उल्लंघन  कर  चोरी  छुपे  मूमि
 रखी  हुई  थी,  तीन  लाख  एकड़  से  अधिक  मूमि
 बरामद  कर  ली  है  ।  राज्य  सरकार  का  विश्व(स
 है  कि  जिम्मेदार  किसान-संगठनों  के  सक्रिय  सहयोग
 के  बिना  मूमि-सुघार  संबंधी  उपायों  को  पूरी  तरह
 अंमल  में  नहीं  लाया  जौं  सकता  और  इसलिए
 उन्होंने  उस  भूमि  को,  जो  अनैतिक  मूस्वामियों
 के  पास  अनधिक्ृत  रूप  में  थी,  बरामद  करने
 के  कार्य  में  किसान-संग2नों  द्वारा  माग-लेने  का
 स्वागत  किया  है।  तथापि,  राज्य  सरकार  ने
 जिला  अधिकारियों  .को  यह  सुनिश्ितत  करने  के

 अनुदेश  दिये  हैं  कि  ऐसी  मूमि  की  बरामदगी
 के  दौरान  विधि  व्यवस्था  मंग  न  हो  |

 (3)  त्रिपुरा  में  साम्यवादी  (माक्संवादी)
 दल  अपने  सदस्यों  को  खास  मूमि  हथिया  कर

 ममिहीनों  में  वितरित  करने  के  लिए  उकसाता
 रहा  है  28  नवम्बर,  969  को.  साम्यवादी

 _(मार्क्सवादी)  दल  के  कुछ  कार्यकर्ताओं  ने  खास

 भूमि  के  एक  माग  पर  कबूजा  किया  |  इन  घटनाओं
 के  संबंध  में  एक  मामला  दर्ज  किया  गया  है
 तथा  पुलिस  को  सतर्क  रहने  को  कहाँ  गया  है
 ताकि  ऐसी  घटनाएं  दुबारा  न  हों  ।

 (4)  शेष  राज्यों  से  सूचनी  प्रत्याशित  है।

 Reforms  in  the  System  of  Educational
 Evaluation

 “a6.  DR.  SUSHILA  NAYAR’  a
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 SHRIMATI  SAVITRI  SHYAM  :

 Willthe  Minister  of  BDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state

 (a)  whether  some  proposals  have  been
 made  to  Government  by  some  menibers  of
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 Parliament  to  make  some  reforms  in  the
 system  of  Educational  Evaluation  in  the
 country;

 (b)  ifso,  the  details  thereof;  and
 (०)  the  reaction  of  Government  thereto?
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  ५.  K.  R.
 ४.  RAO)  :  (a)  to  (c).  #  statement  is
 placed  on  the  Table  of  the  Sabha.

 Statement
 The  Consultative  Commiitee  for  the

 Ministry  of  Education  and  Youth  services
 discussed  the  problem  of  examination
 reform  in  a  special  meeting  on  ‘16-2-1970,
 The  members  pul  forward  several  sugge-
 stions  among  which  the  following  may  be
 mentioned  oo

 (ay  Examination  Reform  cannot  be
 treated  in  isolation,  .[t  is  intimately  related
 to  curricular  reform  and  the  competence  of
 teachers.

 (2)  External  examinations  are,  in  many
 ways,  unavoidable.  A  continuous  effort  is
 needed  to  reduce  their  well-knwon  weak-
 nesses  such  as  encouragement  to  cramming,
 hunt  after  likely  questions,  eleventh  hour
 studies,  malpractices,  etc,  Internal  assess-
 Ment  is  essential  to  stimulate  students  for
 sustained  study,  to  serve  asa  basis  for  a
 diagnostic  and  remedial  actions  and  to  test
 various  aspects  of  personality  which  cannot
 be  tested  in  an  external  examination.  But
 even  these  have  the  other  side  of  the  picture:
 Pressures  on  teachers,  favouritism,  injection

 ‘of  political  or  co  ]  considerations,  etc,
 and  steps  have  to  be  teken  io  eliminate
 them.  Probably  the  ideal  system  would  be
 @  proper  conti  ion  of  both  external  and
 internal  systems  of  assessment.  Different

 ‘experiments  will  have  to  be  tried  out  in
 this  field.

 QQ  There  need  be  no  external  examina-
 tion  in  lower  classes.  Passingin  all  sub-
 jects  should  not  be  pulsory  for  all  stu-
 dents.  The  examination  certificates  should
 state  the  actual  performance  of  the  candi-
 dete  without  saying  that  be  has  passed  or
 failed

 (4\  The  question  papers  should  be  re-
 -formed  80  as  to  climinate  the  hunt  for  likely
 ‘questions  by  adoption  of  objective  tests,
 ete



 63  Written  Answers

 (5)  There  was  no  unanimity  on  some
 qestions.  For  instance,  some  preferred  the
 ‘grading’  system  while  others  pointed  owt the  necessity  of  ‘numerical  marks’.  Some were  for  frequent  examinations  like  monthly tests  while  others  preferred  a  smaller
 number,

 (6)  It  would  be  desirable  to  have
 common  curricula  in  all  areas.

 The  problem  of  eXamination  reform  is
 essentially  the  concern  of  the  State  Govern- ments  in  school  education  and  of  the  uni- Versities  in  higher  education.  It  has  been decided  that  a  working  Paper  would  be
 Prepared  on  the  main  Suggestions  made  at this  meeting  and  make  it  the  basis  of  fur- ther  work  in  the  National  Council  of  Edu- cational  Research  and  Training  and  U.  G. C.  which  are  Promoting  examination
 reform.

 Allegation  Re.  American  C.  I.  A.  Beads used  to  save  shri  C.  B.  Gupta's
 Ministry  In  U.  P.

 447,  SHRI  E.  K.  NAYANAR  :
 SHRI  SATYA  NARAIN  SINGH  :

 Will  the  Minister  of  HOME  AFFAIRS be  pleased  to  state  :

 (a)  whether  Government's  attention  has been  drawn  to  the  allegation  made  by  four
 Members  of  parliament  from  U.  P.  that American  C.  I.  A.  funds  had  been  used  to
 help  the  C.  8,  Gupta  Ministry  in  U.  PL  द  as
 reported  in  the  National  Herald  dated  the 4th  February,  1970;

 (by  if  sos  the  reaction  of  Government
 thereto;

 (c)  whether  Government  will  consider to  institute  an  enquiry  into  the  above- mentioned  allegation  of  Members  of  Par-
 liament  ;  and

 (d)  if  so,  when  and,  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  HOME  AFFAIRS (SHRI  Y.B.  CHAVAN)  :  (a)  Gover
 ment  have  seen  the  press  report.

 {by  to  (४)...  Inthe  absence  of  specific
 allegation  no  inquiry  is  proposed  to  be underiaken,
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 Recognition  of  Shiksha  Shastri  Degree
 by  Dethi  Administration

 *448,  SHRI  RAM  CHARAN  :  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Central
 Government  have  advised  the  Delhi  Admi-
 nistration  (Directorate  of  Education)  to
 recognise  the  Shiksha  Shastri  degree
 awarded  by  the  Kameswar  Singh  Sanskrit Vishva  Vidyalaya,  Darbhanga  (Bihar)  as
 equivalent  to  B.  Ed.  in  the  General  set-
 up  of  Education;

 (b)  whether  it  is  also  a  fact  that  the
 Delhi  Administration  (Directorate  of  Edu-
 cation)  is  not  admitting  the  proposals  of
 the  Central  Government:  and

 (c)  ifso,  the  steps  taken  by  the  Central Government  to  get  their  proposals  admitted
 by  the  Dethi  Administration  7?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  (a)  and  (by.  This  Ministry
 had  advised  the  Delhi  Administration  to
 recognise  the  Shiksha  Shastri  degree,

 arded  by  the  Kameawar  Singh  Darbhanga
 Sanskrit  University,  as  equivalent  to  B.
 Ed.  degreefor  the  purpose  of  employ-
 ment  as  Sanskrit  teachers  and  not  for
 employment  of  teachers  in  general,  and

 -they  have  accepted  the  advice  of  this
 Ministry.
 (c)  Does  not  arise.

 पर्यटकों  के  लिये  होटल  सुचिधाएं

 449.  ली  महाराज  सिंह  भारती:  क्‍या
 पर्यटन  तथा  असेनिक  उड़्डयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  ने  विदेशी  पर्यटकों  से
 यह  जानने  का  प्रयास  किया  है  कि  मे  are  में
 होटलों  में  किस  प्रकार  की  सुधिधाएं  चाहते
 हैं.  ;  भौर

 (ख)  यदि  हां,  तो  उनसे  प्राप्त  सूचना
 के  स्‍झ्ाघार  पर  कार्यान्वित  की  जाते  बाखी  योजना
 की  रूपरेखा  क्‍या  है  ?



 65  Witten  Answers

 पर्यटन  तथा  असेलिक  उदयन  संत्रों  (ato-
 कर्ण  सिह):  (क)  ओर  (ख).  यह  जानने  के  लिये  कि
 भारत  में  प्राप्त  होटल  सुविधाओं  के  प्रति  विदेशी
 पर्यटकों  की  क्या  प्रतिक्रिय/  है,  इस  समय  नमने
 के  तौर  पर  एक  सर्वेक्षण  किया  जा  रहा  है  ;
 और  इस  सम्बन्ध  में  शीघ्र  ही  रिपोर्ट  प्राप्त  होने
 की  आशा  है।

 ौथी  पंच  वर्षोय  योजना  में  संस्कृत  का  प्रसार
 तथा  प्रचार

 45  श्री  प्रकाशवीर  शास्त्रों  :  क्या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  चौथी  ५॑चवर्षीय  योजना  में

 संस्कृत  के  प्रसार  तथा  प्रचार  के  लिये  कोई
 व्यापक  योजना  बनाई  गई  है,  ;

 (ख)  क्या  इसके  लिये  कोई  प्रतिरिक्त
 राशि  भी  नियत  की  गई  है,  |  शौर

 (ग)  यदि  हां,  तो  तत्सम्बंधी  ब्यौरा
 क्‍या  है?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय में  राज्य
 मंत्री  (  श्री  भक्त  दर्शन)  :  (क)  से  (ग).
 विवरण  सभा  पटल  पर  रख  दिया  गया  है।
 [  प्रन्थालय  में रख  दिया  गया  देखिये ।  संख्या
 LT-  2845/70]

 Art  Objects  Purchased  by  Art
 Purchase  Committee

 2795.  SHRI  BABURAO  FATEL  :  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  the  total  number  of  art  objects  with
 their  total  cost  purchased  by  the  Art  pur-
 chase  Committee  forvhe  National  Gallery
 of  Modern  Art  during  the  last  three  years
 ending  the  th  January,  970;

 (b)  the  names  of  members  of  the  Art
 Purchase  Committee;

 (c)  whether  there  is  a  change  of  mem-
 bers  every  year;  and
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 (d)  the  criteria  adopted  in  selecting  art
 objects  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI
 JAHANARA  JAIPAL  SiNGH)  :  (a)  43  art
 objects  at  a  total  cost  of  Rs,  55,0l8  were
 purchased  by  the  Art  Purchase  Committee
 of  the  National  Gallery  of  Modern  Art.
 Besides,  26  art  object  at  a  total  cost  of
 Rs,  14,950  were  also  purchased  by  the
 Director  of  the  National  Gallery  of  Modern
 Art  under  his  own  powers  subject  to  rati-
 fication  by  the  Art  Purchase  Committee.

 (b)  and  (०),  An  Art  Purchase  Committee
 consisting  of  the  following  was  set  up  on
 ‘19-7-1965  fora  period  of  4  years  i

 l,  Shri  Rai  Krishnadasa
 2.  Shri  Chintamoni  Kar
 3  Prof.  Bishnu  Dey
 4.  Dr.  M.  Ss.  Randhawa
 5.  Dr.  R.  V.  Laydon
 6.  Shri  Satish  Gujral
 7  Secretary,  Lalit  Kala  Akademi

 (ex-officio  member)
 8.  Director,  National  Gallery  of

 Modem  Art  (ex-officio  Member-
 Secretary)

 This  Committce  could  not,  however,  moet
 due  to  paucity  of  funds  and  was  accor-
 dingly  wound  up  on  8-5-I968.  However
 the  following  two  ad  hoe  committees  were
 set  upfor  purchase  of  art  objects  on
 different  occasions  :-

 (a)  l.  Dr.  Mulk  Raj  Anand,  Chairman,
 Lalit  Kala  Akademi

 2.  Shri  B.  C.  Sanyal,  Secrotary,
 Lalit  Kala  Akademi

 3.  Shri  Ajit  Mukerji,  Director,
 Crafts  Museum

 a  Shri  M.  L.  Datta  Gupta,  Principal
 College  of  Art.  New  Delhi

 5.  Director,  National  Gallery  of
 Modern  Art  (Member-Secretary)

 Dr.  M.  S,  Randhawa,  the  then
 Administrators  Usion  Territory
 of  Chandigarh

 o)  i.
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 2.  Dr.  Mulk  Raj  Anand,  Chairman,
 Lalit  Kala  Akademi

 3.  Shri  Satish  Gujral
 4.  Shri  B.  C.  Sanyal,  Secretary,

 Lalit  Kala  Akademi
 5.  Director,  National  Gallery  of

 Modern  Art,  New  Delhi  (Member
 Secretary)

 A  regular  Committee  comprising  of  the
 following was  set  up  on  9-12-1968  fora
 period  of  2  yeare  :-

 l,  Dr.  M.  $.  Randhawa  Chairman
 2  Dr,  Mulk  Raj  Anand  Member
 3,  Shri  Satish  Gujral  -do-
 4  Secretary,  Lalit  Kala

 Akademi  -do-
 5,  Director,  National  Gallery  Member-

 of  Modern  Art  Secretary

 (d)  While  no  criteria  are  understood  to
 have  been  laid  by  the  Committee  in  this
 behalf.  the  selection  of  the  art  objects  by
 the  Committee  naturally  depends  on  the
 artistic  merit  of  these  objects  and  their
 worthiness  of  being  displayed  in  the
 National  Gallery  of  Modern  Art.

 C.  B.  I.  Report  on  Incidents  in  Indraprastha
 Bhavan,  New  Delhi

 2796.  SHRI  M.  L.SONDHI  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  an  enquiry  by  the  C.  B.  I.
 into  theincidents  which  took  place  in  In-
 draprastha  Bhavan  on  the  9th  September,
 968  has  been  completed;

 (b)  ifso,  the  details  of  the  findings;  and

 ©  whether  Government  have  taken  any
 action  on  the  findings  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (c).
 As  stated  in  the  reply  given  to  starred
 question  No.  697  on  22nd  Augnst  1969,  the
 Central  Bureau  of  Investigation  completed
 their  Investigation  into  the  circumstances  of
 the  death  of  Shri  Arjun  Singh,  The  evidence
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 collected  by  the  Bureau  shows  that  in  all.
 Probability  Shri  Arjun  Singh  fell  down
 accidentally  when  crossing  from  one  ledge’
 to  another.

 Preservation  and  Photographic  Repro-
 duction  of  Rare  and  Valuable  Books  in

 Nationol  Library  Calcutta

 2797,  SHRI  DEVEN  SEN  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  India  is
 lagging  behind  other  countries  in  the  matter
 of  preservation  of  books;

 (b)  whether  itis  also  a  fact  that  the
 library  of  Tashkent  has  more  books  than  the
 National  Library  in  Calcutta;

 (c)  whether  there  is  any  arrangement  in
 the  National  Library  of  Calcutta  for  photo-
 graphic  reproduction  of  rare  and  valuable
 publications  and  manuscripts;  and

 (d)  how  many  such  valuable  books  and
 manuscripts  have  been  reproduced  during
 the  last  three  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI
 JAHANARA  JAIPAL  SINGH)  :  a)  In
 the  matter  of  preservation  of  books,  India
 is  lagging  behind  developed  countries,  but
 ascomparedto  the  developing  countries,
 India  has  made  very  good  progress.

 (by  Yes,  Sir,
 (c)  Yes,  Sir,

 (d)  98  books  and  newspapers  covering
 about  |  45,000  pages  have  been  micro-
 filmed,

 Fatal  Accidents  in  Delhi

 2798.  SHRI  M.  L.  SONDHI  :  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 a)  the  names  of  roads  and  crossings  on
 which  fatal  accidents  occurred  in  Delhi  in
 the  last  one  year;

 (b)  whether  it  is  afact  that  the  traffic
 regulations  in  Dethi  are  not  strictly
 observed;  and  .



 Tr)  Written  Answers

 (९)  ifso,  whether  Government  propose
 to  take  special  steps  for  traffic  safety  in  the
 capital?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTRY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  A  7  statement
 showing  the  names  of  the  roads  and  cro-
 ssings  on  which  fatal  accidents  occurred
 during  the  period  ‘1-3-1969,  to  28-2-I970  in
 Delhi  is  laid  onthe  Table  of  the  House,
 [Placed  in  Library,  See  No,  LT-2846-/70].

 (b)  Thetraffic  regulation  in  Delhi  are
 generally  observed.

 (c)  Does  not  arise.

 पत्तनों  के  लिये  डुजरों  को  कमी

 2799.  भ्री  यशपाल  रह  :  क्या  नोवहन  तथा
 परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हे  सब  सच  है  कि  भारत  में
 पत्तनों  के  लिये  अपेक्षित  ड्रेंजरों  की  बहुत  कमी
 है,  और

 (ख)  यदि  हां,  तो  इस  कमी  को  दूर
 करने  a  लिथ  सरकार  द्वारा  क्‍या  कार्यवाही
 की  जा  रही  है  ?

 संसब-कार्य  विभाग  तथा  नौबहन  और  परि-

 बहन  संत्रालय में  उपमंत्री  (थी  हकबाल  सिह):
 (क)  और  (@).  पत्तनों  पर  प्रावश्यक

 डुबाव  रखने  के  लिए  समी  बड़े  पत्तन  न्यासों  के
 पास  अपने  अपने  निकर्षक  हैं।  नये  पत्तनों  पर  पूंजी-
 गत  निकर्षण  तथा  प्रनुरक्षण  निकर्षण  के  बचे  हुए
 काम  का  पूरा  करने  के  लिए  एक  संगठन  की  स्थापना
 करने  का  प्रस्ताव  है।  दा  निकर्षकों  और  श्न्य
 सहायक  उपस्कर  के  लिए  झादेश  दिया  गया  है  ।

 जहां  दक  लघु  पत्तनों  के  निकर्षण  का  संबंध
 है,  समुद्रवर्ती  राज्यों  को  झपने  भ्रधिकार-क्षेत्र
 के  पत्तनों  में  निकर्षण  करने  में  सहायता  पहुंचाने
 के  लिए  एक  लघु  ५त्तन  निकर्षण  पूल  की  स्थापना
 की  गई  है  ।  दा  समुद्रगामी  स्वचालित  कटर
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 चूषण  निकर्षक  सहायक  उपस्कर  सहित  प्राप्त
 किये  गये  हैं  ।

 Change  in  Commerce  Course  of
 Various  Universities

 2800.  SHRIR.K.  BIRLA:  will  the
 -Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  Whether  it  isa  fact  that  many  of
 “the  Indian  Universities  are  thinking  whe-
 ther  to  retain  the  old  commerce  course  or
 to  change  over  to  a  complete  business  mana-
 gement  course  or  to  adopt  a  middle  policy
 by  changing  over  to  a  management  orien-
 ted  commerce  course;  and

 (b)  if  so,  what  are  the  recommendations
 of  the  University  Grants  Commission  in
 this  respect  to  ensure  uniformity  in  the

 «course  in  all  the  universities  7?

 THE  MINISTER  OF  EDUCATION  AND
 YOUTH  SERVICES  (DR.  V.K.R.V.RAQ):
 (a)  The  University  Grants  Commission
 has  not  received  any  proposal  for  changing
 the  B.  Com.  dogree  course  to  &  full-fled-
 god  Business  Management  Course  or  to  a
 Managment-oriented  course,  Post-graduate
 Diploma  courses  in  Business  Management
 have,  however  been  instituted  at  I]  Unive-
 rsity  centres.  Two  Universities  are  also
 conducting  separale  Masters  Degree  course
 in  Business  Management.

 (b)  Does  not  arise.  .

 Loss  due  to  Floods,  Students’  Agitations
 and  Cummunal  Riots  during  969

 2801.  SHRI  N.  R,  DEOGHARE:  Will
 “the  Minister  of  HOME  AFFAIRS  be  pleased
 to  State  the  total  financial  loos  to  the  Cent-
 ral  Government  property  in,States  and  the
 Government  property  in  the  Union  Terrie
 tories  in  the  year  969  duc  to  (i)  floods  (ii)
 students’  agitations  and  (iii)  communal

 ‘riols  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  Ss.  RAMASWAMY)  :  Information  is  be-
 ing  collected
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 Issue  of  ‘No  Objection  Certificates’
 to  Government  Employees

 2802.  SHRI  5.  D.SOMASUNDARAMI!
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  itis  a  fact  that  ‘No  Objec-
 tion  Certificates’  are  not  issued  to  the  per-
 manent  Government  employees  who  are
 even  under  30  years  of  age  to  register  their
 names  with  the  Employment  Exchange  for
 higher  posts  which  carry  better  prospects  ;

 (b)  whetherit  is  also  a  fact  thatin  the
 Dame  of  decade  old  recruitmen.  rules,  ade-
 quate  provisions  are  not  made  in  the  vari-
 ous  departments  like  the  C.  P.  W.D.  to
 Promote  meritorius  employees  to  higher
 positions,  .and

 (ci  what  are  the  rules  inforce  regarding
 issue'  of  ‘No  Objection  Certificates’  to  the
 Government  employees  who  want  to  regis
 ster  their  names  with  the  Employment
 Exchange  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):  (a)
 and  (c).  Temporary  employees  can  register
 their  name  with  the  Employment  Exchange
 subject  to  the  following  conditions  :

 (i)  Employment  Exchange  and  the
 employee  should  in  form  the  head
 of  Officein  which  the  employee
 is  working  of  the  fact  of  registra-
 tion  with  the  Employment
 Exchange  simultaneously  when  the
 Tegistration  is  undertaken  and

 (ii)  if  the  Head  of  Office  has  any  ob-
 jection,  he  should  communicate  it
 forth  with  to  the  employee  and
 the  Employment  Exchange  concern-
 ed.

 Permanent  and  quasi-permanent  employees’
 “jrrespective  of  their  age,  are  not  allow-
 edto  register  their  names  with  the  Emp-
 loyment  Exchange,  unless  they  produce  a
 ‘No  objection’  Certificate  from  their  emp-
 loyers  and  unless  they  belong  to  any  one  of
 the  three  categories  mentioned  below  :

 (i)  Persons  reverted  or  transferred  to
 lower  posts,  instead  of  being  dis-
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 charged  due  to  reduction  in  esta-
 blishment,  provided  such  reversion
 or  transfer  results  in  the  reduction
 of  the  individual's  pay  by  more
 than  30%.

 (2)  persons  belonging  to  Scheduled
 Casts/Tribes  who,  while  employ-
 ed  in  cartain  posts,  possess  acade-
 mic  or  technical  qualifications  for
 higher,  posts.

 (3)  Class  IV  employees  educationally
 qualified  for  Class  III  posts  and
 such  of  the  Class  TV  employees
 who  possess  technical  /  scientific
 quailifications  prescribed  for  a
 Class  III  post.

 (b)  Promotions  to  higher  post,  which
 are  generally  ‘Selection’  posts,  are  made
 on  the  basis  of  merit,  with  due  regard  to
 seniority.  The  filed  of  choice,  wherever
 possible,  should  extend  to  5  or  6times  the
 number  of  vacancies  expected  to  be  filled
 within  a  year.  The  Officers  in  the  field  of
 choice,  excluding  those  considered  unfit  for
 promotion  by  the  DPC,  are  required  to  be
 classified  by  the  committee  as  ‘outstanding’
 “very  good’  of  ‘good’  on  the  basis  of  their
 merit,  as  determined  by  their  respective
 record  of  service,  The  panel  is  then  drawn
 up  to  the  extent  necessary  by  placing  the
 names  of  ‘outstanding’  officers  in  the  order
 of  their  seniority,  followed  by  officers  of
 the  other  two  categories  in  the  same  way.

 Thus,  in  making  promotions  to  ‘selec-
 tion’  posts,  marit  is  given  primary  conside-
 ration,  seniority  being  taken  into  conside-
 ration  only  for  determining  the  zone  of
 consideration  and  the  seniority  amongst
 selected  officers  of  equal  merit.

 Reorlentation  of  Education  System

 2803,  SHRI  N.R.  DEOGHARE:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  there  is  any  specific  scheme
 under  Government's  cansideration  to
 change  the  present  system  of  education  in
 the  country  so  as  to  make  it  more  employ-
 ment  oriented;

 (b)  if  so,  the  details  thereof;  and
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 (०)  the  way  in  which  the  scheme  is  pro-
 posed  to  implemented  7

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.K.R.¥.
 RAO:  (a)  to  (०).  It  is  proposed  to  initiate
 Pilot  Projects  in  selected  areas  for  voca-
 tionalisation  of  education.  The  details  of
 the  scheme  are  being  worked  out,

 Study  Leave  to  Government  Servants

 2804.  SHRI  P.  C.  ADICHAN  :
 SHRI  NIHAL  SINGH  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  persons  securing  employ-
 ment  in  Goveroment  offices  under  force  of
 circumstance,  before  completing  their  stu-
 dies,  are  allowed  any  special  or  study  leave
 for  enabling  themto  complete  their
 studies;

 (b)  if  so,  the  details  of  regulations  in
 this  regard;  and

 (c)  if  the  reply  to  part  (a)  above  be  in
 the  negetive,  whether  Government  are  con-
 sidering  any  such  proposal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (c).
 Thereisno  provision  under  the  existing
 rules  for  the  grant  of  any  special  or  Study
 Leave  to  Government  Servants  for  comple-
 ting  their  studies.  Study  Leave  can
 be  granted  under  rule  3  of  the  Study  Leave
 Rule,  1962,  toa  Government  servant  with
 due  regard  to  the  exigencies  of  public  ser-
 vice  toenable  him  to  undergoa  special
 course  or  a  specialised  trainingin  a  profes-
 sional  or  technical  subject  having  a  direct
 and  close  connection  with  the  sphere  of  his
 duty.  No  Study  Leave  can,  however,  be
 granted  unless  it  is  certified  by  the  autho-
 rity  competent  to  sanction  the  leave  that
 the  proposed  course  of  study  or  training
 shall  bo  of  definite  advantage  from  the
 point  of  view  of  public  interest,  and  that
 it  is  for  prosecution  of  studies  in  subjects
 other  than  academic  or  literary  subjects.

 However,  aGovernment  e>rvant  earns
 earned  leave  and  half  pay  leave  on  the
 basis  of  the  service  putin  by  him  subject
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 to  the  maxima  laid  downin  the  rules,  In
 addition,  extra  ordinary  leave  without  pay
 and  allowances  can  also  be  granted  upto  a
 maximum  of  90  days  to  temporary  emplo-
 yees  and  upto  five  years  to  permanent
 employees.  Grant  of  any  of  these  types  of
 leave  can,  however,  be  only  for  Bona  Fide
 reasons  and  subject  to  the  exigencies
 of  public  service.

 No  proposal  for  extending  the  scope  of
 the  Study  Leave  for  enabling  a  Govern-
 ment  servant  to  complete  his  studies  is
 under  consideration,

 Permission  to  Government  Servants  to
 Undertake  Translation  Work  for

 Vice  of  America

 2805.  SHRI  DEIVEEKAN  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Govern-
 ment  servents  are  undertaking  the  work  of
 translating  literary  pieces  for  Woice  of
 America  :

 (b)  ifso,  whether  any  permission  was
 given  by  Government  ;  and

 (c)  whether  no  such  permission  is  required
 to  be  obtained  under  the  provisions  of  the
 Conduct  Rules  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 Under  the  Central  Civil  Services  (Conduct)
 Rules,  1964,  a  Government  servant  is  not
 Tequired  to  obtain  sanction  for  undertaking
 occasional  work  of  a  literary  character.  No
 Government  servant,  however,  can  accept
 any  fee  for  any  such  work  done  by  him  for
 any  public  body  or  any  private  person
 without  the  sanction  of  the  prescribed
 authority.  The  prescribed  authority  for
 this  purpose  is  the  Head  of  Department
 under  whose  administrative  control,  the
 Government  servant  concerned  is  employed.
 Information  about  the  cases  in  which  per-
 mission  was  sought  by  Government  servant
 for  acceptance  of  any  fees  by  them  for
 undertaking  the  work  of  translating  literary
 pieces  for  Voice  of  America  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House  as  carly  as  possible.
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 Recrultment  of  Engineers  through  U.P.  S.C.

 2806.  SHRI  S.D.  SOMASUNDARAM:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  minimum  percentage  of  marks  to
 be  obtained  by  the  candidates  for  the
 recruitment  of  Engineers  in  the  Central
 Services  through  the  Union  Public  Service
 Commission  in  respezt  of  Class  I  and  Class
 II  posts  ;

 (a)  the  minimum  psrcentage  of  marks
 to  be  obtained  by  the  candidates  appearing
 in  the  examination  for  recruitment  to  the
 Indian  Administrative  Service,  Indian
 Police  Service  and  Indian  Foreign  Service:
 and

 (c)  if  no  percentage  is  fixed.  the  reasons
 for  not  adopting  any  uniformily  in  such
 recruitments  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :(a)  to  (c).
 Direct  recruitment  of  Engineers  to  the
 Central  Services  posts  through  open  com-
 petitive  cxaminations  is  made  on  the
 results  of  two  different  competitive
 examination,  held  by  the  WU,  P.
 S.C.,  namely  the  Combined  Engineering
 Services  Examinativn  and  the  Engineering
 Services  (Electronics)  Examination,  Recruit-
 ment  to  the  Indian  Administrative  Service,
 Indian  Police  Sereice,  Indian  Foreign
 Service  etc.  is  made  through  the  Combined
 Competitive  Examination  for  the  Indian
 Administrative  Service  etc.  conducted  by
 the  Commission,  According  to  the  rules
 the  above  examinations,  the  candidates
 appearing  at  the  concerned  examinations
 who  obtain  such  minimum  qualifying
 smarks  in  the  written  examinations,  as  may
 be  fixed  by  the  Commission  in  their  dis-
 cretion;  are  summoned  by  them  for  a
 Personality  test.  No  minimum  qualifying
 marks  are  prescribed  for  the  interview.  The
 marke  secured  at  the  personality  test  are
 added  to  the  total  marks  secured  in  the
 written  examination  and  the  candidates  are
 arranged  in  the  order  of  merit  as  disclosed
 by  the  aggregate  marks  awarded  to  each

 dida  The  ini  marks  to  be
 obtained  by  candidates  for  eligibility  to  be
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 because  the  qualifying  marks  will  depend
 upon  the  number  of  vacancies,  the  number
 or  candidates  to  be  called  for  inverview  and
 the  overall  performance  of  the  candidates
 in  a  particular  examination.  Accordingly,
 no  uniform  marks  can  be  prescribed  for
 all  examinations  conducted  by  U.P.  S.C.
 for  qualifying  for  interview.

 Infusion  of  Young  Blood  in  Services

 2807.  SHRI  ‘S.D.  SOMASUNDARAM:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  according
 to  the  Home  Ministry's  letter  dated  the
 8th  December,  955  an  element  of  direct
 Tecruitment  has  to  be  thret  there  to  infuse
 young  blood  in  the  services  taking
 sufficient  care  to  allow  adequate  oppor-
 tunities  of  promotion  to  persons  employed
 in  lower  grades  in  order  to  maintain
 incentive  to  good  work  ;

 (b)  whether  it  is  also  a  fact  that  the
 Central  Public  Works  Department,  Military
 Engineering  Service,  Railways,  Central
 Water  and  Power  Commission,  All  India
 Radio,»  posts  and  Telegraph  etc.  go  in  for
 direct  recruitment  of  Engineers  through
 the  Union  Public  Service  Co.nmissivn  to
 anextent  of  66  per  cent  to  75  per  cent  ;
 and

 (c)  ifso,  the  reasons  for  going  in  for
 such  a  mass  scale  recruitment  without
 Tegard  to  quality  १

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA);(a)  Ministry
 ofHome  Affairs  OM  No,  2/45/55-RPS
 dated  8th  December,  1955,  provides  that
 the  manner  in  which  recruitment  to  a  parti-
 cular  grade  or  group  of  posts  should  be
 made,  has  necessarily  to  be  determined
 with  reference  to  the  qualifications,  experi-
 ence  and  previous  training  required  for
 efficiently  manning  the  post.  The  OM
 also  enjoins  that,  in  deciding  the  method
 of  recruitment  to  a  particular  grade  on  the
 basis  of  the  above  criterion,  while  the  need
 for  providing  adequate  opportunities  of
 Promition  to  persons  serving  inthe  lower
 g@tades  should  be  kept  in  view  so  that

 called  for  personality  test  will  obviously
 differ  from  examination  to  examination

 i  tive  to  good  works  is  malntationed  che
 need  for  providing  a  certain  amount  of
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 direct  recruitment,  which  would  faciliate
 introduction  of  fresh  blood  into  the  grade
 has  also  to  bs  borne  in  mind.  Depending
 upon  this  criterion,  the  proportion  in  which
 direct  recruitment  and  promotion  are  to  be
 made  is  prescribed  in  the  relevant  Recruit-
 ment  Rules.

 (b)  and  (c).  Direct  recruitment  in  Class
 T  of  these  services  which  require  technical
 knowledge  of  a  high  order  is  mostly  confin-
 ed  to  the  lowest  rung  in  that  Class.  The
 direct  recruitment  quota  in  these  cases  has
 bsen  provided  at  a  sufficiently  high  level
 (varying  from  one  service  to  anothor)  in
 order  to  induct  meritorious  and  well  quali-
 fied  candidates  inio  these  services.

 Assistants  Officiating  as  Section  Officers

 ‘2808.  SHRI  ARJUN  SINGH  BHADORIA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  th:  number  of  cadre-wise,  of  the  Assis-
 tants  of  the  Central  Secretariat  Service  who
 were  notincluded  in  the  Selection  List  of
 Section  Officers’  Grade  but  who  had  offici-
 ated  as  Szction  Officer  for  more  than  (i)  200
 days,  (ii)  300  days  and  (iii)  330  days  during
 the  year  969  ;

 (b)  the  number,  cadre-wise,  amongst
 them  whose  rank  in  the  Civil  List  of  Ist
 December.  962  was  (i)  beyond  1500,  (ii) between  1401  and  500  and  (iii)  between
 20]  and  400  ;

 (c)  the  inter  se  position,  with  reference
 to  that  Civil  List,  of  the  senior  most  and
 the  junior  most  amongst  them  in  each
 cadre  ;  and

 (d)  what  anomalies  these  data  bring forth  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI VIDYA  CHARAN  SHUKLA)  :  (a)  to  (d). The  required  information  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House.

 Payment  to  Teachers  of  Chris:ian  Mission
 Colleges  and  Schools  in  Bikar

 2809.  SHRI  KARTIK  ORAON  :  Will the  Minister  of  EDUCATION  AND YOQUTH  SERVICES  be  pleased  to  state  :
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 (a)  whether  it  is  a  fact  that  Government
 pay  through  the  University  Grants  Com-
 mission  to  the  Mission  Colleges  and
 through  the  District  Welfare  Officers  to  the
 teachers  of  mission  school  in  Bihar:

 (b)  whsther  it  is  a'so  afact  that
 Government  haveno  control  asto  the
 manner  of  appointments  of  teachers  in  these
 achools  and  Colleges  in  Bihar  ;

 (c)  if  so.  the  namzs  of  schools  and
 colleges  run  by  the  Christian  Missions
 which  are  receiving  U.G.C.  grants  and  of
 those  where  teachers  get  paid  by  the  District
 Welfare  Officers  ;  and

 (d)  the  total  amount  received  by  the
 Christian  Mission  schools  and  colleges  from
 the  above  sources  during  the  last  three  years
 year-wise  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.¥V.  RAO)  :  (a)  No,  Sir.

 (b)  The  Government  of  India  is  not  con-
 cerned  with  the  appointment  of  teachers  in
 colleges  and  schools  in  States.

 (c)  and  (dj.  The  University  Grants
 Commission  gives  development  grants  to
 colleges  which  are  recognised  by  it  under
 Section  2(f)  of  the  U.G.C.  Act,  ‘1956.  The
 Commission,  however,  does  not  maintain
 this  list  according  to  denomination  of
 colleges.  Itis,  therefore,  not  possible  to
 indicate  the  grants  sanctioned  to  the
 Mission  Colleges  during  the  last  three
 years.  There  is  no  scheme  in  the  Ministry
 of  Education  and  Youth  Services  for  giving
 salary  grants  to  schools.

 Armed  Mizos  entering  India  from  East
 Pakistan  Side

 2810.  SHRI  N.  SHIVAPPA  :
 SHRI  SHIV  KUMAR  SHASTRI  :
 SHRI]  ATAM  DAS  :
 SHRIN.  R.  LASKAR  :
 SHRI  NARAYANAN  :
 SHR]  SAMINATHAN  :
 SHRI  CHENGAYRARA  NAIDU:
 SHRI  GADILINGANA  GOWD  :
 SHRI  DHANDAPANT  :

 "Will  the  Minister  of  HOME  AFFAIRS.
 be  pleased  be  to  state  :
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 (a)  whether it  is  afact  that  several  rebel
 Mizo  splinter  groups  with  stenguns,  who
 recently  trickled  into  India  from  East
 Pakistan  are  steering  a  propaganda-cum
 fund  collection  campaign  in  and  around
 the  Mivo  District;

 (9)  whether  itis  also  afact  that  many
 ofthese  hostiles  had  been  nabbed  by  the
 Security  Forces  with  sleeping  bags  and
 heaps  of  pamphlets  ‘Independent  Mizorum
 Government’  among  other  material;

 (c)  ॥  80  ,  the  number  of  arrests  made
 in  this  connection;  and

 (dy  the  steps  Government  are  taking  to
 face  the  hostile  Mizos?

 THE  MINISTER  OF  STATE  IN  THE
 MINITSRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  There
 are  occassional  reports  of  clandestine
 entry  by  small  groups  of  Mizo  rebels  form
 East  Pakistan,  There  is  no  information  of
 any  fund  collection,  voluntary  or  forced
 form  the  civi!  population  or  any  such
 propaganda  drive.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 (d)  Security  Forces  continue  to  be  alert
 and  vigilant  to  curb  unlawful  activities  and
 to  intercept  illicit  passage  across  the
 border.

 Refusal  of  a  Seat  to  Dr.  C.  V.  Raman
 by  Indian  Airlines

 28I!,  SHRI  LAKHAN  LAL  KAPOOR:
 SHRI  J.  AHMED  a]
 SHRI  S.  KUNDU  :

 Will  ths  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  Whether  itis  afact  that  Dr.  C.  V.
 Raman,  an  eminent  §  Scientist,  was
 refused  a  seat  by  the  Indian  Airlines  for
 Bombay-Aurangadad  sector  on  the  /9th
 December,  1969;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  2४१  (0),  Dr.  fom  V.  Raman
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 Purchased  tickets  on  20.  I4.  969  for
 travel  on  these  sectors—

 (i)  Bangalore-Bombay  19.12.1969

 (ii)  Bombay-Aurangabad  19.12.1969
 (iii)  Aurangabad-Bombay  23.  2.969

 (iv)  Bombay-Bangalore  23.12.1969

 While  spot  confirmation  could  be  given
 forthe  Bangalore-Bombay  sector,  the
 Corporation  had  to  wait-list  him  for  the
 other  seciors  because  of  heavy  tourist  group
 bookings.

 Subsequently,  Dr.  Raman  revised  his
 Itinerary  on  2.12.1969  and  asked  for
 bookings  for—

 (i)  Bangaloe-Bombay
 (ii)  Bombay-Aurangabad

 (iii)  Aurangabad-Bombay
 (iv)  Bombay-Bangalore

 18.12.1969,
 ‘18.12.1969,
 24.12.1969
 (24.12.1969,

 In  this  case  also  although  confirma-
 tion  could  be  given  only  for  the  first,
 second  and  fourth  sectors  he  had  to  be
 wait-listed  for  the  third  sector,  When
 this  position  was  communicated  to  Dr.
 Raman.  he  cancelled  all  the  bookings  on
 3,12.1969  and  obtained  the  full  refund.

 On  §.2.969,  a  confirmation  could  be
 hadfor  the  Aurangabad-Bombay  sector,
 for  (24.12.1969,  also.  The  Station  Manager,
 Bangalore  then  contacted  Dr.  Raman
 personally  and  confirmed  the  bookio  5
 as  per  his  original  request.  Dr.  Raman,
 however,  did  not  avail  of  the  bookings.

 Construction  of  a  Market  in  Ashok
 Nagar,  West  Delhi

 28I3.  SHRI  V.  NARASIMHA  RAO  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  a  contractor  black  listed  by
 the  Central  Puplic  Works  Depatment
 several  years  ago  was  given  a  contract
 for  constracting  a  market  in  Ashok  Nagar
 in  West  Delhi  by  the  Delhi  Municipal
 Corporotion;

 (छ)  if  so»  the  name  of  the  contractor  and
 the  reasons  for  giving  him  the  contract;
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 (c)  whether  it  isa  fact  that  the  -contra-
 ctor  from  whom  the  Civil  Body  was  to
 recover  about  Rs.  64,000  plus  a  penalty
 of  Rs.  37,000for  non-completion  of  the
 Job  is  missing  ;  and

 (d)  if  so,  what  steps  have  been  taken  to
 trace  the  contractor  and  to  recover  the
 amount  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  The
 Delhi  Municipal  Corporation  have  stated
 that  there  is  no  information  with  them  that
 the  earlier  contractor  to  whom  the  work  of
 construction  of  a  market  in  Ashok  Negar
 was  awarded  in  the  year  early  967  was
 blacklisted  in  the  C.  P.  W.  D.

 (b)  Itis  learnt  from  the  Delhi  Municipal
 Corporation  that  the  work  of  construction
 of  the  building  portion  of  this  market  was
 awarded  to  Shri  Shyam  K.  Pandit,  S/o
 Shri  Shiv  Bihar  Kishore,  resident  of
 66/2229,  Naiwala,  Karol  Bagh,  New  Delhi,
 on  the  basis  that  he  was  already  having
 some  contracts  in  Division  No.  दि  of
 the  General  Wing  of  the  Corporation
 i.e  for  the  construction  of
 Sputum  Disposal  Dhobi  Ghat,  Canteen
 and  Staff  Welfare  Centre  at  SJTB
 Hospital.  These  works  SJTB  Hospital were  awarded  to  this  contractor  in  the  year
 966  prior  to  the  date  when  the  Work
 Order  for  the  construction  of  a  municipal
 market  at  Ashok  Nagar  was  given  to  him.
 Shri  Shyam  K.  Pandit  was  understood  to
 be  a  registered  contractor  of  Delhi
 University.

 (c)  It  is  further  learnt  from  the  Corpora-
 tion  that  there  is  no)  such  =  information
 Yhat  Shri  Shyam  K.  Pandit  is  missing,
 although  the  arbitration  proceedings
 against  this  contractor  before  the  Sole
 Arbitrator  in  the  matter  of  disputes  of  the
 above  work,  preferred  by  the  Ex.  Bogincer
 have  been  carried  out  ex-parte.  Neither
 the  contractor  mor  any  one  else
 on  behalf  appeared  before  the  arbitrator.
 He  is  however,  appearing  bef  another
 Arbitrator  inthe  matter  of  disputes  regard-
 ing  the  construction  of  main  building  of
 the  Fire  Station  at  Roop  Nagar.  He  is
 being  reprosentented  by  a  unsel  also.

 The  Corporation  have  stated
 war  arbicration  award  made  by  the
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 Sole  Arbitratorin  the  matter  of  disputes
 of  the  construction  of  municipal  market
 at  Ashok  Nagar  is  being  filed  in  the  High
 Court  of  Delhi  to  get  it  made  the  rule
 of  Court.  Further  action  towards  the
 recovery  of  these  dues  from  the  contra-
 ctor  will  be  taken  by  the  DMC  under  the
 law.

 Ban  on  appointment  of  Judges  to
 Political  Offices

 2814.  SHRI  MADHU  LIMAYE  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  speech  of  the  former
 Attorney-General,  Shri  M.  C.  Setalvad,
 suggesting  a  ban  on  political  offices  for
 judges  upon  their  retirement  from  the
 Bench,  or  withdrawal  therefrom  ;

 (b)  whether  Covernment
 implement  this  suggestion;  and

 (c)  if  not,  what  other  measures  _(00फकावा-
 पाइं,  propose  to  take  to  preserve  the  inte-
 grity  and  independence  of  the  judiciary?

 propose  to

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Govern:
 ment  are  not  awareof  any  speech  made
 by  former  Attorney-General  (Shri  M.C.
 Setalvad)  suggesting  a  ban  on  political
 offices  for  Tedges  after  retirement.  They
 have  however  seen  a  press  report  of  a

 speech  |
 made  by  Shri  H.  M.  Seerval,

 te-General  of  Maharashtra,  on
 24.1,1970  expressing  such  a  view.

 (b)  No,  Sir.

 (c)  The  integrity  and  independence  of
 the  judiciary  aro  fully  preserved.

 Teader  submitied  by  C.I.W.T.  for  Railway
 Ship  repair  job  in  Assam

 2815.  SHRI  H.N.  MUKHERJEE  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 4a)  whother  itis  a  fact  that  Public  Secter
 Central  Inland  Water  Transport  in  Assam
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 has  been  losing  about  4  lakhs  of  rupees  a
 month;

 (b)  whether  the  Central  Inland  Water
 Transport  tendered  for  the  Railway  ship
 Tepair  job  in  Assam;

 (c)  if  so,  whether  the  work  has  been
 given  to  it;

 (d)  if  not,  the  reasons  therefor;

 (०)  whether  the  Railway  promised  to
 give  one  thousand  cargoes  aday  to  the
 public  sector  Central  Inland  Water  Trans-
 port  in  Assam;

 (f)  if  so,  whether  the  promise  has  been
 fulfilled:  and

 (g)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLLAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  The  Central
 Inland  Water  Trasport  Corporation  Limi-
 ted,  Calcutta,  suffered  losses  to  the  extent
 of  Rsa,42.32  lakhs  in  1967-68,  Ra,  45,  8]
 lakhs  (provisional)  during  1968-69  and
 Rs.40.86  lakhs  (approx)  during  1969-70
 (from  1-4-1969  to  3-3-I970)

 (b)  Yes,  Sir.

 (c)  and  (dj,  The  matter  is  still  under
 consideration  of  the  N.F.  Railway.

 (6)  to  (®.  There  was  no  commitment
 from  the  Railways  to  give  1000  tonnes  of
 cargo  per  day  for  movement  by  river.  It
 was  estimated  that  a  traffic  of  the  order  of
 000  tonnes  a  day  might  be  available  for
 Movement  by  the  rail—cum—river  route.
 However,  despite  the  directive  issued  by
 the  Government  of  Assamfor  the  move-
 ment  of  goods  on  Government  account  by
 the  rail—cum—river  route,  the  efforts
 made  by  the  Central  Inland  Water  Trans-
 port  Corporation  in  this  behalf  and  the
 instructions  issued  by  the  Railways  to
 book  cargo  on  this  route  to  and  from
 certain  stations  at  the  option  uf  the  consi-
 gor,  the  traffic  has  not  picked  up  on
 this  sector-
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 Recommendations  of  National  Council
 for  Women's  Welfare

 28I6.  SHRIG.  ४.  KRISHNAN:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  the  number  and  =  details  of
 recommendations  made  to  Government  by
 the  National  Council  for  Women's  Welfare on  matters  relating  to  the  education  of
 women  and  girls;  and

 (b)  if
 thereto  ?

 so,  Government's  reaction

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  The  Government  are
 not  aware  of  any  organisation  by  the  name
 of  the  National  Council  for  Women's
 Educition  an  Advisory  Body  set  up  by
 this  Ministry.  Atits  Ilth  annual  meeting
 held  in  April,  ‘1969,  the  Council  made  12,
 recommedations.  A  copy  of  the  recom-
 mendations  is  placed  on  the  Table  of  the
 Sabha.

 (b)  Action  has  been  taken  to  implement
 the  recommendations  through  the  State
 Governments,  the  National  Council  of
 Educational  Research  and  Training,  and
 through  some  Central  pilot  projects.

 Statement

 l,  (a)  As  70%  of  the  wastage  in  lower
 Primary  education,  in  the  case  of
 girls,  has  been  estimated,  through
 findings  of  research  studies,  to
 the  girls  being  kept  at  home
 chiefly  to  look  after  younger
 children  in  the  family,  the  National
 Council  for  Women's  Education
 recommends  that  pilot  projects
 should  be  set  up»  at  the  rate  of
 one  per  district,  of  attaching
 Balwadies  and  creches  to  Primary
 schools  so  that  younger  children
 are  properly  looked  after,  and
 the  older  girls  are  relieved  to
 attend  schools.  It  would  be
 desirable  to  entrust  the  supervision
 of  Balwadies  and  creches  to  local
 women,  with  small  allowance
 under  the  snpervision  of  the
 teacher  and/or  the  local  Mahila
 Mandal  or  Social  Worker.
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 Adequate  grants  should  be
 provided  for  the  pilot  projects
 and  review  should  be  undertaken
 to  assess  the  impact  of  this  measure
 on  the  enrolment.  attendance
 andthe  progress  of  the  girls  in
 the  school.

 (b)  The  Council  recommends  that
 the  education  of  girls  of  Backward
 Classes,  Scheduled  Castes  and
 Scheduled  Tribes  should  receive
 special  attention  and  suitable
 schemes  should  be  evolved  for
 the  promotion  of  the  education
 of  girls  in  these  categories  and
 special  provision  madefor  their
 implementation.

 2.  In  view  of  the  apathy  on  the  part  of
 Parents  and  guardians  to  the  progress
 the  girls  make  in  their  studies,
 teachers  in  Primary  Schools  should  be
 guided  to  have  a  simple  and  effective
 programme  of  instruction  and  activities
 and  to  mantain  records  of  progress  of
 individual  pupils.  These  records  should
 be  discussed  with  the  parents.

 3.  The  N.C.  W.  E.  recommends  that
 the  district  should  be  treated  as  the  unit
 for  planning  educational  programmes  at
 the  Primary  level,  and  targets  should  be
 fixed  for  each  district,  separately  for  boys
 and  girls,  and  action  programmes  planned
 to  meet  the  needs,  taking  into.  account  the
 Needs  of  the  district.

 4.  The  N.C,  ७.  ६.  repommends  chat
 Women's  Voluntary  Organisations,
 Municipalities  and  other  Civil  Bodies
 should  invite  through  advertising  and  other

 of  contact.  ied  women  (5.  5
 C.  Pass  being  the  minimum  qualification) who  are  not  employed,  to  take  up
 educational  and  social  work,  on  a  part-
 time  basis,  cither  free  or  on  the  basis  of
 smal!  allowances.  The  work  should  be
 systematically  planned  in  ndvance  and  a
 short  orientation  training  should  be  given,
 if  required.

 5.  The  N.  C.  W.  E.  recommeds  that
 women  should  be  given  adequate
 representation  on  all  Advisory  Bodies,
 Committees  and  Commissions  sppointed
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 to  consider  educational  problems  and
 policies.

 6.  TheN.  C.  W,  E.  recommends  that
 steps  should  be  taken  to  implement  the
 suggestions  and  the  syllabuses  drawn  up  by
 its  Curriculum  Sub-Committee  and  adopted
 by  it  at  the  eleventh  session.

 7.  The  N.  C.  W.  E.  strongly  recomm-
 ends  that  the  Ministry  of  Education  and
 the  All  India  Council  for  Technical
 Education  should  consider  the
 implementation  of  the  suggestions  made
 by  the  Review  Committees  of  the  Women's
 Polytechnics  in  the  Southern  and  Northern
 Regions  for  the  improvent  of  technical
 education  of  women  at  the  Tertiary  level
 based  on  a  review  of  the  working  of
 Women's  Polytechnics.

 8.  The  N.  C.  W.  E.  recommends
 that  it  would  be  desirable  (to  appoint
 Advisory  Committees  to  include
 industrialists,  potential  employers  and
 technical  experts  to  advise  and  guide  the
 Polytechnics  for  Women  in  all  matters
 relating  to  the  choice  of  courses,
 facilities  for  training  means  of  placement,
 establishment  of  production  Centres.
 These  Committees  should  cntrust  the
 surveys  of  the  employment  potential  in
 particular  fields  to  suitable  agencies.

 aw  The  National  Council  for  Women's
 Education  recommends  that  ways  and
 means  should  be  found,  with  the  help  of
 the  Ministry  of  small  Scale  Industries  to
 set  up  Production  Centres  which  will
 provide  practical  training  and  employment,
 particularly  for  courses  ruch  as  Costume
 Design  and  Dress  making,  Food
 Technology  and  Catering.  These  Production
 Centres  should  be  attached  to  the  Women's
 Polytechnics  and  should  be  under  the
 general  supervision  of  the  Principal  of  the
 Polytechnic.

 10.  The  N.  C.  W.  E,  recommends
 that  suitable  assistance  should  be  provided
 to  students  completing  certain  courses
 ecuh  as  Interior  Decoration  or  Commercial
 Art  for  the  formation  of  co-operatives

 ll.  The  N.  C.  W.  E,  recommends
 that  the  apprenticeship  scheme  shonid  be
 extended  to  women  students,
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 12,  The  N.C.W.E.  recommends  that
 in  every  Polytechnic  for  Women  there
 should  be  specific  arrangements  far  place-
 ment  and  foll  up  of  students  who
 complete  the  courses,  with  suitable  allowa-
 nees  being  given  to  the  persons  in  charge
 atid  with  the  provision  of  the  necessary
 facilities.

 Conviction  of  West  Bengal  Ministers  by
 People's  Court

 2817,  SHRI'N.  SHIVAPPA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  isa  fact  that  three  Mini-
 sters  of  the  United  Front  in  West  Bengal
 (Marxists)  were  found  guilty  in  ‘People's
 Court;’

 (b)  whether  these  Ministers  have  been
 asked  to  be  treated  as  ‘Aliens’  ,  and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA  :  (a)  to  (०)
 Government  have  seen  press  reports  of  a
 ‘mock  trial’  held  by  the  Chhatra  Parishad,
 a  student  body  of  Calcutta  and  that  in  the
 ‘mock  trial’  some  Ministers  of  West  Bengal
 had  been  found  guilty  on  several  counts
 and  sentenced  to  deprivation  of  their
 citizenship.  The  Government  of  West
 Bengal  have  reported  that  they  have  no
 information  of  three  Ministers  of  the
 United  Front  in  West  Bengal  being  found
 guilty  in  People's  Court.

 Intrusion  by  Pakistani  Nationals  in
 Goatpara  District  in  Assam

 2818.  SHRI  SAMINATHAN  :
 SHRI  MAYAVAN  :
 SHRI  NARAYANAN  :
 SHRI  DHANDAPANI  :
 SHRI  BENI  SHANKER  SHARMA:
 SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA  NAIDU:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  ‘state  :

 (mu)  whether  it  isa  fact  that  a  gang  of
 about  25  armed  Pakistani  Nationals  tres-
 passed  a  mile  deep  into  the  Indian  territory
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 on  the  3ist  December,  969  and  reached  a
 border  village  in  Goslpara  District  in
 Assam  ;

 (b)  if  so,  the  details  of  the  incident  ;

 (c)  whether  the  number  of  Pakistani
 attacks  and  trespasses  has  increased  for
 some  time  past  ;

 (d)  whether  itis  also  a  fact  that  before
 1965,  such  incidents  took  place  and  result-
 edin  a  greater  conflict  between  the  two
 countries  ;  and

 (e)  ifso,  what  steps  are  being  taken  to
 avoid  recurrence  of  such  incidents  which
 lead  to  great  conflicts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (0).
 On  3ist  December,  1969,  about  14/15  Pak.
 criminals,  armed  with  deadly  weapons,
 intruded  into  Indian  territory  abont  1000.
 yards  from  the  boder  village  Tolli,  P,S.
 Golakganj,  district  Goalpara,  and  commit-
 ted  dacoity  in  the  house  of  un  Indian
 national.  They  decamped  to  Pakistan  with
 cash  of  about  Rs.  600/-and  DBBL  gun
 with  some  catridges.  Strong  protests  have
 been  lodged  at  appropriate  levels  and
 efforts  are  continuing  to  get  the  stolen  pro-
 perty  recovered;

 (०)  No,  Sir.

 (७)  Incidents  of  such  nature  occur
 Occasionally  but  they  are  of  a  sporadic  and
 localised  nature.

 (७)  The  Boyder  Security  Force  is  main-
 taining  constant  vigilance  on  the  border.
 Regular  and  intensive  patrolling  is  being
 carried  out  to  prevent  such  incidents.  The
 border  meetings  at  Sector  Commander  and
 other  levels  are  regularly  held  for  preven-
 tion  of  trans  -border  crimes.

 पुर्तभाल  सें  भारतोय  कंदी

 2819.  थो  मृत्यु जय  प्रसाद:  क्या  म्हः
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  इस  समय  पूर्तयाली  जेलों  में  कितने
 भारतीय  कैद  हैं  शौर  उनमें  से  कितने  गोधा  के
 स्वतंत्र  सेनाबी  हैं  ;



 J  Written:  Answers

 (=)  क्‍या  भारत  की  जेलों  में  कोई  पुर्त-
 गाली  कैदी  है  धौर  यदि  हो,  तो  उनका  ब्यौरा

 क्या  है  ;  भौर

 (4)  भारत  की  जेलों  में  ऐसे  कंदियों  की
 की  संख्या  कितनी  है  जो  मूतपूर्व  गोधा  सरकार
 की  नौकरी  में  थे  और  जो  गोझा  के  स्वतंत्रता
 संघर्ष  के  विरुद्ध  थे  ?

 गृह  कार्य  मंत्रालय  में  राज्य  मंत्री  भी  विद्या-
 चरण  शुक्ख) :  (क)  एक-एक।

 (ख)  एक  फादर  सेबस्चिवन  मौन्टेरा--
 यद्यपि  वह  गोपक्‍ानी  हैं,  तथापि  उन्होंने  एक  घोषणा
 द्वारा  भ्रपनी  पृतंगाली  राष्ट्रीयता  रखी  है
 उन्हें  विदेशी  भ्रधिनियम  की  धारा  4  के  प्रधीन
 दण्डित  किया  गया  है  ।

 (ग)  कुछ  नहीं  ।

 Saedowing  of  U.S.  Students’  Leader
 ॥  Bombay

 2820.  SHRI  JYOTIRMOY  BASU  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Mr.  Allen  Myers,  a  leader
 of  the  U.S.  Students’  Mobilization  Com-
 Mittee  toend  the  Warin  Vietnam,  paid  a
 a  visit  to  Indiain  the  third  week  of
 January,  970  ;

 (b)  ifso,  whether  it  is  a  fact  that  as
 reported  by  the  Patriot  in  its  issue  dated
 the  2ist  January,  ‘1970,  Mr.  Myers’  move-
 mentsin  the  city  of  Bombay  were  being
 ‘shadowed  by  2  private  car  with  four  occu-
 pants’  ever  since  his  arrival  there  on  the
 70  January,  1970,  ;

 (c)  whether  itis  also  a  fact  that  as  report-
 ed  by  the  same  source  when  the  Vietnam
 Solidagity  Committee,  which  played  host
 to  Mr.  Myers,  challenged  the  occupants  of
 the  car  they  refused  to  disclose  their
 identity  ;  and

 (d)  if  the  repliesto  parts  (by  and  (९)
 above  be  in  the  affirmative,  whether
 Government  would  investigate  into  the
 matter  and  find  out  the  identity of  the
 occupants  of  the  said  car  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRE-
 VIDYH  CHARAN  SHUKLA):  @  Yes,  Sis.

 (b)  and  (c).  Government  have  seen  the
 press  report  but  have  no  other  informatics
 in  this  regard.

 (9)  Does  not  arise.

 Mystery  about  the  death  of  Séri  Lal
 Bahadur  Shastri

 2821,  SHRI  MEETHA  LAL  MEENA  :
 SHRI  A.  DIPA  :
 SHRI  R.K.  AMIN  :
 SHRI  D.  AMAT:
 SHRI  ८.  MUTHUSAMI  ;
 SHRI  N.  SHIVAPPA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  /

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  an  article  in  the
 Organiser  Weekly  of  the  I7th  January,
 970  in  which  it  has  been  stated  that  some
 unknown  facts  were  responsible  for  the
 mysterious  death  of  Shri  Lal  Bahadur
 Shastri,  former  Prime  Minister  of  India,  in
 Tashkent  ;  and

 ib)  if  so,  the  reaction  of  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATE  एव  ‘FHE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,
 Sir.

 (b)  Attention  is  invited  to  the  statement
 made  by  the  Foreign  Minister  on  1@h
 February  ‘1966  and  22nd  April  966  and  to
 the  clarifications  given  by  him  on  24.8,  1968,
 The  circumstances  of  Shri  Lal  Bahader
 Shastri’s  death  have  already  been  explained
 at  length  and  there  is  no  justification  for
 any  inquiry.

 Superanauated  officers  ia  Government
 Service  on  Extension

 2822,  SHRI  P.C.  ADICHAN  :
 SHRI  HIMATSINGKA  -

 Will  the  Minister  of  HOMB  AFFAIRES
 be  pleased  to  state  :
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 ‘€a)  the  number  of  officers  on  administra-
 tivé  side  in  each  of  the  Directorates  and
 Subordinate  and  Attached  Offices  of
 different  Union  Ministries,  particularly
 Health  Ministry,  who  have  already  crossed
 their  age  of  superannuation  and  are  still
 in  service  on  extension  ;

 (b)  the  reasons  for  granting  them  exten-
 sions  in  each  case  separately,  when  they
 are  on  purely  administrative jobs  ;  and

 (c)  wheter  in  view  of  the  increasing  unrest
 amongst  youth  due  to  unemployment  and
 stagnation  in  the  lower  cadres  in  the
 Government  offices,  all  of  them  are  pro-
 posed  to  be  relieved  of  their  cases  forthwith
 and,  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.S.  RAMASWAMY)~  :  (a)  and  (b)
 The  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as  soon
 ‘as  possible.

 ©)  Since  extensions  of  service  are  granted
 in  the  publicinterest  for  specifled  periods.
 the  question  of  terminating  the  extensions
 forthwith  does  not  arise.

 एक  पूषक  खगोल-चनामा  का  अस्तित्व

 2823.  भ्रो  महाराज  सिह  भारतों  :  क्‍या
 छिलका  तथा  सूचक  सेथा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  चांद  पर  मानव  के  उत्तर  जाने  के  बाद
 ज्योतिषियों  की  आय  घट  जाने  के  कारण  उनके
 ara  ज्मोतिष  के  पृथक  चन्द्रमा  के  अस्तित्व  के
 बारे  में  गलत  प्रचार  तथा  ग्रहों  के  प्रतिकूल
 प्रभाव  के  भय  के  प्रचार  के  विरुद्ध  जनता  को
 सही  जानकारी  देने  के  लिये  सरकार  ने  क्‍या

 कार्यथाही  की  है  ?

 शिक्षा  तथा  मुजक  सेवा  मंत्रालय  में  राज्य
 मंत्री  (भी  मक्‍त  बच्चन) :  ज्योतिष  विज्ञान  संबंधी
 दूसरे  चम्ह्रमा  के  अस्तित्व  के  बारे  में  किसी  मिथ्या
 प्रचार  की  जानकारी  सरकार  को  गहीं  है  t
 इसलिए  जनता  को  इस  सम्बन्ध  में  ठीक  सूचना
 देने  के  लिए  किसी  प्रकार  की  कार्यवाही  करने  का
 प्रश्न  नहीं  उठता  ।
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 साप्ताहिक  हिस्दुस्तान  में  एक  लेख के  लेखक

 के  विद a विकायत

 2824.  श्री  बंध  नारायण  सिंह  :
 श्री  राम  स्वरूप  विद्यार्थी  :

 क्या  शिक्षा  तथा  युवक  सेया  मंत्री यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  5  नवम्बर,
 967  के  साप्ताहिक  हिन्दुस्तान  में  'पहले  आती

 थी  हाले  दिल  पे  शर्म  शीर्षक  के  अन्तगंत  प्रकाशित
 लेख  के;  लेखक  के  विरुद्ध  अपने  मालिक  'बास'  की
 शोर  से  पत्रिकाओं  में  प्रकाशन  के  लिये  लेख  लिखने
 के  कारण  तथा  लेखक  के  उस  मालिक  (बास)
 के  विरूद्ध  जिसने  सरकारी  कर्मचारी  से  अपना
 व्यक्तिगत  कार्य  करवाया,  कोई  कार्यवाही  करने
 का  है;

 (ख)  क्‍या  यह  सच  है  कि  उक्त  लेखक  को
 अपने  मालिक  (बास)  का  व्यक्तिगत  कार्य  करके
 पदोन्नति  मिली  थी  जैसा  कि  उक्त  लेख  में  लेखक
 द्वारा  संकेत  दिया  गया  था;

 (ग)  क्‍या  यह  भी  सच  है  कि  उक्त  मालिक
 (बास  )  ने  पी०  एच०  डी०  के  लिये  अपने  धीसिस

 को  अपने  एक  अधीनस्थ  कर्मचारी  से  लिखवागदा
 और  इस  प्रकार  पी०  एच०  डी०  की  डिग्री  प्राप्त
 की  प्लौर  उक्त  डिग्री  के  आधार  पर  उसको
 पदोन्नति  मिली;

 (घ)  क्‍या  यह  भी  सच  है  कि  उक्त  अधि-
 कारी  अनुवाद  कार्य  अपने  सम्बन्धियों  तथा  प्ररि-
 चित  व्यक्तियों  को  देता  हैं;  भौर

 (हु)  केन्द्रोय  सरकार  की  सेवा  में  आने
 से  पूर्व  उक्त  व्यक्ति  किस  पद  पर  काम  करता  था
 और  उसका  वेतन-मान  क्‍या  था  ?

 शिक्षा तथा  पुबक  सेजा  मंत्रालय  में  राज्य
 संत्री  (भी  भक्त  वर्शन)  :  (क)  जी  नहीं,।  लेख
 केवल  साहित्यिक  प्रकृति  का  था  झौर  उसमें
 वर्णित  पात्र  काल्पनिक  थे  |
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 (aa)  केन्द्रीय  हिन्दी  निदेशालय  और  वैज्ञा-

 निक  तथा  तकनीकी  शब्दावली  आयोग-दोनों
 संगठनों  में  पदोन्नतियाँ,  विभागीय  पदोन्नति  समिति
 के  जरिए  निर्धारित  भर्ती  नियमों  के  प्रनुसार  की
 जाती  हैं।  इसलिए,  किसी  के!  अनुचित  पदोन्नति
 पांने  का  प्रश्न  नहीं  उठता  |

 (ग)  से  (=):  चूंकि  सभी  पात्र  काल्पनिक

 हैं,  प्रदन  नहीं  उठता  ।

 Incrsase  in  Goerrilla  activities  of
 extreme  Leftist  and  Communal

 activitiss
 2825.  SHRI  SHIVA  CHANDRA  JHA  :

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  Whether  it  is  a  fact  that  the  guerrilla
 activities  by  the  extreme  leftists  and  Comm-
 unal  activists  have  increased  in  the  Country
 in  the  recent  past;

 (b)  if  eo,  whether  Government  have  made
 any  investigation  into  them:  and

 (c)  if  so,  the  details  of  the  investigation
 and,  if  not.  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA).(a)  It  cannot

 -  be  said  that  such  activities  of  the  extremists
 have  been  on  the  increase  during  the  recent
 months.  It  is  unfortunate  the  Communal

 rincidents  have  Continued  to  occur.

 _(b)  and  (c).  Aclose  watch  is  kept  on  the
 activities  of  the  extremists.  Some  of  the
 major  Communal  disturbances  are  being
 inquired  into  by  the  commissions  appointed
 by  the  Central  and  some  of  the  Stace
 Governments.  The  reports  of  the  Commis-
 tien  of  Inquiry  on  Communal  Disturbances
 on  the  Ranchi-Hatia  and  Jainpur-Suchetpur

 riots  have  already  been  placed  on  the  Table
 of  the  House.

 Admission  to  Colleges  of  Delhi  University os  and  Jansia  Millia  Islamia

 2826.  SHRI  OM  PRAKASH  TYAGI
 he  SHRI  NARAYAN  SWAROOP '  SHARMA:

 SHRI-J.SUNDAR  LAL:
 "Win  the  Minister  of  EDUCATION
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 AND  YOUTH  SERVICES  be  pleased  to
 State

 (a)  what  is  the  total  number of  students
 who  applied  and  who  got  admission  in  the
 Delhi  Colleges  this  year;

 (b)  whother  it  is  a  fact  that  the  existing
 colleges  in  Delhi  cannot  cope  with  the

 ber  of  students  seeking  admi-
 ssion;

 (c)  whether  itis  also  a  fact  thet  non-
 cooperative  attitude  of  the  Detht  {University
 has  aggravated  the  problem;

 (4d)  whether  it  is  a  fact  that  because  of
 the  co  haracter  and  intol
 attitude  of  the  Jamia  Millia  Igdamia  authori-
 ties  towards  non-Muslim  boys,  thors  are  only
 restricted  admissions  in  that  Institution; and-

 (e)  if  so.  the  steps  taken  by  Government
 or  contemplated  to  be  taken  to  make  the
 maximum  use  of  educational  facilities  avai-
 lable  in  the  existing  colleges  and  Institutes
 in  Delhi  to  meet  the  growing  demands  for
 the  college  education  7

 THE  MINISTER  OF  EDUCATION  AND
 YOUTH  SERVICES  (Dr.  V.K.  R.  Sa
 RAO):  (a)  No  central  registration  was  made
 by  the  University  and  an  such  no  record  in
 respect  of  the  total  numder  of  students  who
 applied  for  admission  is  available.  Accor’
 ding  to  the  statistics  supplied  by  the
 University,  ‘7581  students  were  admitted  to
 various  under-graduate  courses  In  Arta,
 Commerce  and  Science.

 (b)  According  to  the  estimates  of  the
 Workig  Group  of  Delhi  University,  the  ne-
 xt  year's  demand  for  admissions  is  likely
 to  exceed  the  existing  intake  capacity  of
 colleges.

 (c)  No,  Sir.  The  attitude  of  the  Dehli
 University  in  not  non-cooperative.

 (d)  No,  Sir,  Theadmisgions  are  open
 to  students  of  all  communities,  irrepsective
 of  caste  or  creed,

 (ec)  The  matter  is  under  consideration  of
 Delhi  University  and  Delhi  Administration.

 Fare  Raise  by  LA.  C.
 2828.  SHRI  J.  H.  PATEL:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  ot  state  :
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 (a)  whether  it  is  a  fact  that  Indian  Airl-
 ines  is  cosidering  fare  raise:  and

 “(by  if  so,  by  what  percentage  it  will  be
 increased  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  No,  Sir.

 (०)  Does  not  arise.

 महारानी  लक्ष्मोबाई  फिजिकल  ट्रेंलिंग  स्कूल
 खालियर  के  प्रशिक्षणाथियों  हारा

 जीले  गये  पुरस्कार

 2829.  भी  यहावन्तसिह  कशवाहू:क्या  शिक्षा

 तथा.  बुथक  लेवा  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  ग्रत  वर्ष  तथा  इस  वर्ष  ग्रखिल  भारतीय  खेलकूद
 ब्रतियोगिताओं  म  महारानी  लक्ष्मीबाई  फिजिकल
 ट्रेनिंग  स्कूल,  ग्वालियर  के  प्रशिक्षणार्थियों  द्वारा
 जीते  मये  पुरस्कारों  का  ब्यौरा  क्‍या  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  (भी  क्त  दर्वान)  :  लक्ष्मीबाई  शारीरिक

 शिक्षा,  कालेज,  ग्वालियर  के  विद्यार्थियों  द्वारा
 i968-69  और  1969-70  के  दौरान  जीते  गए

 पुरस्कारों  का  विवरण  इस  प्रकार  हैं:-

 ‘1968-69

 (i)  कालेज  व्यायामिकों  (अथिलिटिकों)
 ने  अन्तर-विश्वविद्यालय  चेम्पियन-
 दिप  जीती  ।

 श्री  झार०  राजगोपालन  ने  400
 मीटर  की  बाधा  दौड़  में  भ्न्तर-
 विश्वविद्यालय  रिकार्ड  स्थापित
 किया  1

 (ii)

 (iii)  पुरुष  टीम  ने  4  हच  400  मीटर

 लि,  रिका  पूरा  किया  1

 श्री  बी०  एस०  चौहान  और  बी०
 ह... ८ ह  राजगोपालन को  देश  में  ऋमदा:
 राष्ट्रीय  डिकेवलन  भेम्पियन  तथा

 (iv)
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 टाप  हर्डलर  घोषित  किया  गया  |

 (५)  श्री वी०  एस०  चौहान  को  बंगलोर
 में  हुई  अखिल  भारतीय  खुली
 व्यायामिकी  (प्रथिलिटिक)  प्रति-
 योगिता  में  भाग  लेने  वाली  संमुबत
 विश्वविद्यालय  टीम  का  कप्तान
 नियुक्त  किया  गया  ।

 (vi)  श्री  आर०  जयरमन  तथा  कुमारी
 सिसिलियम  जोसफ  ने  राष्ट्रीय
 शारीरिक  स्वस्थता  पूरस्कार  जीते।

 1969-70

 (i)  कालेज  टीम,  वेस्ट  जोन  अन्तर-
 विश्वविद्यालय  फुटबाल  टूर्नामेंट  में
 दोयम  थी  |

 (ii)  श्री  तेजपाल  सिंह  भौर  कुमारी  to
 जोसफ ने  राष्ट्रीय  शारीरिक  स्वस्थता
 पुरस्कार  जीते  ।

 Nomination  of  M,  Ps.  to  delegations
 sent  abroad

 2830.  SHRI  MRITYUNJAY  PRASAD:
 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  be  pleased  to  the  ftate  :

 (a)  What  are  the  Principles  adopesd,
 procedures  followed  and  the  criteria  applied
 in  the  nomination  of  Members  of  Parliament
 to  various  delegations/goodwill  missions  sent
 out  by  Government  to  foreign  countries  or
 for  attending  conferances  abroad;

 (०)  Who  selects  the  Members  to  be  iachn-
 ded  in  such  delegations/goodwill  mission;  aad

 (०)  to  what  extent  are  the  members  of  a
 particular  delegation  briefed  by  Government

 and  under  what  circumstances  they  are
 supposed  to  speak  on  behalf  of  (i)  themesives
 (ii)  the  Government  and  (iii)  the  people  of
 India.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMA-
 JAH):(a)  Principles,  procedures  and  oplteria
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 for  the  nomination  of  members  of parlia-
 ment  to  delgation/goodwill  mission/
 conferences;  abroad  depend  upon  the
 Purpose  of  the  delegations/goodwill  mis-
 sion/conferences.

 (b)  Minister  sponsoring  the  delegations
 etc.  Selects  Members  of  Parliament  in
 consultation  with  the  Minister  of  Parlia-
 mentary  affairs.

 (c)  briefing,  if  required,  is  arranged  by
 the  concerned  Minister  keeping  in  view  the
 purpose  of  the  delegations/goowill  missions/
 conferences.

 Leaflet  against  presidenatial  candidate

 SHRI  GEORGE  FFRNANDES  ;
 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister of  HOME  AFFAIRS
 be  pleased  to  state:

 2831.

 (a)  whether  Government  have  made  inve-
 stigations  to  find  out  the  authors,  printers
 and  publishers  of  ascurrilous  leaflet  in
 English  and  Hindi  brought  out  against  the
 Congress  Presidential  candidate  Shri  Shan-
 jiva  Reddy  on  the  even  of  the  Presidential
 Election;  and

 (b)  ifso,  what  is  the  result  ofthe  inves
 tigations  and  the  nature  of  the  investigations
 move  and  action  taken  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8.  CHAVAN):  (a)  and  (b).  The
 matter  is  Subjudice  in  the  Supreme
 Court.

 Gandhi  Memorial  in  Kashmir

 2832,  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  it  is  afact  that  Mahatma
 Gandhi's  ashes  were  buried  in  the  grounds
 of  Gole  Bagh  of  Srinagar  in  1948;

 (b)  whether  the  Government  of  Kashmir
 had  promised  to  build  a  big  memorial
 over  the  ashes

 (c)  whether  the  Srinagar  ey
 is

 now  using  the  spot  as  a  depot  for
 the  city’s  fifth  instead  of  erecting  a
 rial  in  memory  of  the  Fatber  of  Nation
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 @)  if  so,  Government's  reaction
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  8s.  RAMASWAMY)  :  (a)  and  (b).  The
 Jammu  and  Kashmir  Government  who  were
 consulted  have  reported  that  the  ashes  of
 Mahatma  Ghandhi  were  buried  in  948  in
 Gole  Bagh,  Srinagar,ona  raised  platform
 surrounded  by  six  chiner  trees.  There  is
 RO  record  to  show  that  the  then  State.
 Government  had  decided  to  build  a  memo-
 rial  over  this  spot  but  the  present  State
 Government  have  taken  a  decision  to
 erect  a  suitable  memorial  at  that  place.

 (०)  No,  Sir.

 @  Does  not  arise,

 200—Odd  Room  Bui  in  Chankyapuri,
 New  Delkl

 SHRI  K.  DASCHOWDHURY  :
 SHRI  V.  NARASIMHA  RAO  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  Whether  Government  had  intervened
 during  the  pendency  of  negotiations  in  the
 matter  of  200  Odd-room  bui'ding  in  Chark-
 papuri,  New  Delhi  between  the  N.D.M.C.
 and  a  private  hotelier  to  protect  the  intereat
 of  the  State-owned  Ashoka  Hotel;

 (b)  Whether  it  has  been  finally  becided
 to  rent  out  that  building  and  if  so,  how  the
 interest  of  the  Ashoka  Hotel  is  protected;
 and

 (c)  the  detailed  decision  arrived  at  in
 renting  out  the  said  building  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  No,  Sir.

 (0)  and(c).  It  understood  that  the
 offers  received  by  the  N.  D.  M.  C.  for
 renting  the  building  are  still  under  conside-
 ration.

 Meeting  of  Southera  Zonal  Councti
 mi.  SHRI  K.  ANIRUDHAN :  Will  the

 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (a)  whether  the  Southern  Zonal  Council,

 2833.
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 Which  met  in  January  last.  recommended
 setting  up  of  a  fact-finding  Committee  for
 rationalisation  of  training  faciities  to  the
 highly  qualified  personne!  in  the  Southern
 States;  and

 (b)  whether  Government  have  set  up
 such  a  Committee  and,  if  so,  the  terms  of
 reference  of  the  same  7

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES(DR.  V.  K.  R,
 V.  RAO)  :(a)  And  (७)  Yes,  Sir.  The
 Committee  will  examine  the  question  of
 coordination  of  training  facilities  in
 Medicine,  engineering  and  other  specia-
 lised  fields  in  the  region.  The  personnel  of
 the  Committee  is  being  settled  in  consul-
 tation  with  the  states  concerned.

 Padma  Vibbushan  to  shri  Modi

 2835.  SHRI  MADAU  LIMAYE  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  Whether  the  former  Chief  Ministers
 of  Uttar  Pradesh,  Shrimati  Sucheta
 Kripalani  and  Shri  Charan  Singh,  recomm-
 ended  Padma  Vibhushan  to  Shri  Modi  of
 Modinagar;

 (b)  whether  the  Centre  accepted  this
 proposal  only  because  of  this  recomme-
 ndation;

 (c)  whether  it  is  the  practice  of
 Government  to  accept  all  such  recomme-
 ndations;  and

 (d)  whetherit  is  not  a  fact  that  the
 Centre  gave  Padma  Vibhushan  to  Shri
 Modi  because  he  is  a  supporter  of  the
 Ruling  Congress  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  ५०  (०).  The  procedure
 for  giving  Padma  Awards  was  explained
 in  the  Lok  Sadha  in  reply  to  Starred
 question  No.  .753  answered  on  16th
 May,  969  and  Unstarred  Question  No.
 1749  answered  on  Ist  August.  1969,  As
 sated  therein,  a  large  number  of  persons
 afe  recommended  evry  year  by  various
 sponsoring  authorities  but  in  the  very
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 nature  of  things  itis  not  possible  to  accept
 all  the  recommendations.  This  also  applies
 to  the  recommendations  made  by  the  Chief
 Ministers.  The  procedure:  manner  of
 selection  and  the  principles  followed  in
 awarding  Padma  Awards  are  of  secret
 nature  and  it  will  not  be  in  public  interest
 to  divulge  the  names  of  persons  recomm-
 ended  for  considered  for  the  awards  or  the
 names  of  persons  or  authorities  who
 sponsored  the  names  of  particular  indivi-
 duals,

 (b)  Political  views  and  affiliations  of
 individuals  do  not  constitute  the  basis  for
 conferring  Padma  Awards.  The  awards
 are  made  in  recognition  of  distinguished
 service  in  the  field  of  activity  of  the  indiv-
 idual  concerned.  Shri  Modi  was  awarded
 Padma  Bhushan  in  1968,  for  his  contrib-
 ution  to  industry  and  philanthropic
 activities,

 Commissioning  of  cyclone  warning
 radar  at  Visakhapatnam

 2836,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 whether  any  cyclone  warning  radar  at
 Visakhapatnam  has  been  commissioned
 during  the  month  of  January,  1970  7

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  Yes,  Sir.  The  installation  of
 a  cyclone  warning  radar  at  Dolphin's  Nose»
 Visakhapatnam,  was  completed  on  ‘14th
 January,  1970.

 Union  Ministers  Attending  Bombay  Session

 2837.  SHRI  PILOO  MODY  :
 SHRI  R.  R.  SINGH  DEO  :
 SHRI  R.  ५.  NAIK  :
 SHRI  N.  K.  SOMANI  :
 SHRI  MAHENDRA  MAJHI  :
 SHRI  GEORGE  FERNANDES:
 SHRIMATI  TARKESHWARI

 SINHA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  the  names  of  the  Union  Ministers,
 who  attended  the  Bomday  Congres
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 Session;

 (b)  the  details  of  the  personal  staff  who
 accompanied  the  Ministers;  and

 (०)  the  details  of  expenditure  by  way  of
 TA/DA  incurred  on  the  personal  staff  and
 the  Ministers  through  the  Exchequer  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  5.  RAMASWAMY)  :(a)  ४०  (c).  A
 Statement  is  laidon  the  Table  of  the
 House  [Placed  in  Library.  See  No.  2847/70}

 Alr-Strip  used  by  smugglers  near  Bombay

 SHRIN.  K.  SOMANI  :
 SHRI  HIMATSINGKA  ;
 SHRI  P.  C.  ADICHAN  :
 SHRI  KANWAR  LAL  GUPTA  :
 SHRI  R.  K.  BIRLA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATIOM  be  pleased  to  state  :

 2838.

 (a)  whether  Government's  attention  has
 been  drawn  to  an  unauthorised  air-strip
 near  Kharpada  at  Panvel  (Kolaba
 District  in  Maharashtra)  constructed  by  the
 international  smugglers;

 (b)  in  view  of  this  and  the  difficult
 terrain  of  the  near  by  areas,  the  special  steps
 being  taken  to  provide  adequate  facilities
 tothe  Police  for  antismuggling  activities;
 and

 (c)  the  number  of  people  apprehended  in
 the  matter  of  unauthorised  air-strip
 construction  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  to  (c).  Investigations  have  not
 revealed  any  such  airstrip  in  Bomday.

 Activivties  of  Pakistani  ageats  and  saboteers
 in  Kashmir

 2839.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  two  Pakistani
 agents  were  caught  redhanded  in  Tithwal
 Sector  of  Kashmir  Valley  while  engaged  in
 an  attempt  to  blow  up  a  bridge  of  strategic
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 importance;
 (b)  the  numder  of  such  attempts  made

 by  Pakistani  saboteurs  during  the  last  three
 yeras  and  the  results  thereof;  and

 (०  thestops,  if  any,  taken  or  being
 taken  by  the  Government  to  stop  the  entry
 of  Pak  agents  and  saboteurs  in  India  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAM  SHUKLA)  :
 (a)  No,  Sir.

 (b)  There  is  on  information  to  indicate
 that  any  such  attempt  was  made  during  last
 three  years.

 (c)  Government  are  vigilant  in  the
 matter,  and  take  action  under  law  wher-
 ever  necessary.

 No  tax  campaign  in  Ganganagar,
 Rajasthan

 2840.  SHRI  NANJA  GOWDER  :
 SHRI  V.  NARASIMHA  RAO  :
 SHRI  J.  MOHAMED  IMAM  :
 SHRI  D.  N.  DEB:
 SHRI  R.  V.  NAIK  :
 SHRI  SAMAR  GUHA  :
 SHRI  ONKAR  LAL  BERWA:
 SHRI  E.  K.  NAYANAR  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  there  has  been  a  no-tax
 campaign  in  various  parts  of  Ganga  Nagar
 District  of  Rajasthan;

 (b)  ifs0,  whether  in  the  agitation
 several  people  were  Killed  and  a  number  of
 others  seriously  injured;  and

 (c)  the  reaction  of  the  Government  of
 India  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  Acco-
 rding  to  information  received  from  the
 State  Government,  the  kisan  Sangharsh
 Samiti  started  an  agitation  in  district

 ing:  on  Novemder  3,  1969,  deman-
 ding  Inter  alia  that  the  lands  in  the
 Canal  Project  Area  should  be  allotted  to
 the  landless  peopic  and  not  auctioned  and
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 that  the  betterment  levy,  cess  on  comme-
 teial  crops  and  increase  in  land  revenue
 should  be  withdrawn.

 (b)  To  deal  with  unruly  crowds  the
 police  had  to  resort  to  firing  at  Sangaria

 -and  Bhadra  in  district  Ganganagar  on
 January  7,  1970,  asa  result  of  which  six
 persons  were  Killed  and  3]  injured.

 (c)  The  State  Government  have  appoin-
 ted  a  Commission  of  Inquiry  to  inquire
 into  the  incidents.

 Implementation  of  Recommendations  of
 National  Integration  Council's

 Conference  held  in  Shrinagar

 2841.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  the  progress  so  far  in  giving
 effect  to  the  recommendations  made  by  the
 Srinagar  conference  of  the  National
 Integration  Council  7

 THE  MINISTER  OF  STATEIN  THE
 ‘MINISTRY  (OF  HOME  -  AFFAIRS

 (SHRI  VIDYA  CHARAN  SHUKLA)  :  A
 statement  indicating  the  progress  of  imple-
 Mentation  the  recommendations  of  the
 National  Integration  Council  is  placed  on
 the  Table  of  the  House.  [Placed  in  library.
 see  No.  2848/70)

 Engineers  working  in  foreign  countries

 2842,  SHRI  N.  SHIVAPPA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  isafact  that  a  number
 of  Indian  Engineers  and  Scientists  are  wor-
 king  in  various  conitries;

 (b)  if  so,  their  number  country-wise,
 and  the  number  of  Engineers  and  other
 Scientists  who  have  adopted  the  citizenship
 of  those  contries;  and

 (c)  whether  Government  are  no  longer
 in  neod  of  their  services  7

 THE  MINISTER  OF  EDUCTNON
 AND  YOUTH  SERVICES  (DR.  ९.  है,  R.
 V.  RAO)  :  (a)  yes,  sir.

 oe)  No  Precise  information  is  available.
 However,  according  to  a  UNESCO
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 Report,  in  December,  1968,  about  10,000.
 12,500  Engineers  and  4000-5000  Scien-
 tists  were  abroad.  Itis  not  known  how
 many  of  them  have  adopted  citizeship  of
 the  countries  of  their  stay.

 (c)  The  Presumption  is  not  correct.  The
 Government  have  taken  a  number  of  steps,
 as  given  in  the  attached  statement,  to  faci-
 litate  the  return  of  Indian  scientific  and
 technical  personnal,  including  the  engineers,
 so  that  their  services  are  available  to  the
 country.

 Statement
 (A)  The  following  steps  have  been  taken

 to  Facilitate  return  of  scientific  and  tech-
 nical  personnel  to  India  :—

 (i)  Creation  of  a  Scinentisis,  Pool  to  pro-
 vide  for  temporary  placement  of  well-
 qualified  Indian  scientists  and  techno-
 logists  returning  from  abroad.

 Gi)  Creation  of  supernumerary  posts
 in  approved  scientific  institutions  to
 which  temporary  appointments  can  be
 made  quickly  from  among  the  scien-
 tists  working  and  studying  abroad.

 (iii)  The  Union  Public  Service  Commission
 and  most  of  the  State  Public  Service
 Commissions  have  agreed  to  treat  Indian
 scientists  and  technolodgists  whose
 Particulars  appear  in  Nationa  Register
 as  ‘Personal  Contact’  candidates  for
 all  posts  advertised  by  them.  The  Union
 Publie  Service  Commission  have  also
 made  arrangements  for  interviewing
 Indian  scientists  and  techologists
 abroad  for  posts  in  India.

 (iv)  Maintenance  of  a  Special  section  of  the
 National  Register  of  Scientific  and  Tech-
 nical  Personnel  for  enrolment  of  Indian
 scientists  and  technologists  abroad
 and  for  the  circulation  of  their  names
 to  all  Ministries,  Departments  of  the
 Government  of  India,  State  Goven-
 ments,  Union  and  State  Public  Service
 Commissions,  Universities,  Public
 Sector  Indusiries  and  large  private  sec-
 tor  establishments,  The  names  of  such
 personnal  are  published  in  the  monthly
 Technical  Manpower  Bulletin  (CSIR)
 which  ia  distributed  free  to  about  3000
 organisations  all  over  India.

 (v)  Provision  for  payment  of  travel  grant
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 to  scientists,  who,  on  their  selection
 for  appointment  in  rescarch  institutions
 in  India,  undertake  to  serve  those  insti-
 tutions  for  a  minimum  period  of  three
 years.

 (8)  Some  of  the  measures  taken  to  improve
 employment  opportunities  for  scien-
 tists  and  engineers  are  given  below:—

 (i)  =  Scientists  are  given  merit  promo-
 tion  and  advance  increments  under
 the  Merit  Promotion  Scheme.

 rey  Merit  of  scientists  from  senior
 Scientific  Assistant  onwards  to  the
 level  of  Scientists  *C’  (Rs.  700-1250)
 is  assessed  once  in  five  years  for
 promotion  to  the  next  higher  post.

 QB)  Fellowships  are  provided  in  the
 National  Laboratries/Institutes  and
 outside  research  institutions  and
 Universities  to  encourage  scien-
 tific  talent  in  the  coumry.

 ro  Grant-in-ai  d  to  Scientists  to  carry
 out  research,

 (5)  Asa  result  of  the  asssessment  of
 Fourth  Pian  develepment  needs  of
 the  universities,  the  University
 Grants  Commission  (UGC)  has
 agreed  to  provide  assistance  for
 the  creation  of  senior  staff  posi-
 tions  in  various  specialities/univer-
 sity  departments.  Provision  has
 also  been  made  for  further  deve-
 Jopment  of  laboratory  and  other
 facilities  including  the  purchase  of
 specialised  equipment.  Opport-
 unities  are  thus  being  made  avai-
 lable  for  advanced  work/research
 in  various  fields  for  scholars  and
 scientists  having  the  requisite
 qualifications.

 (6)  The  UGS  hasbeen  providing
 special  assisiance  to  carefully
 tel  ected  university/university
 departments  to  function  as  Centers
 of  Advanced  Study  in  specific
 fields.  The  aim  is  to  provide
 suitable  conditions  and  facilities
 for  advance  studies  ‘and  research
 and  to  attract  competent  personnel
 for  work  at  the  Centers;

 ful  The  UGC  has  also  bronght  about
 improvement  in  the  salarly  scales
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 of  teachers  of  universities  and
 colleges  which  are  expected  to  att-
 ract  and  retain  the  services  of
 highly  qualified  people;

 (8)  The  UGC  has  all  along  empha-
 sised  the  importance  of attracting
 8  reasonable  proportion  of  our  men
 and  women  of  high  intellectual
 ability  to  the  teaching  profession.
 Besides  improving  the  salary  scales
 of  teachers  in  the  Universities  and
 colleges,  efforts  have  been  made
 to  provide  essential  amenities  and
 incentives  for  the  teaching  pro-
 fession.  Finacial  assistance  is
 being  provided  for  reseach  learned
 and  work,  exchnnge  of  teachers,
 travel  grants  for  visiting  centers
 of  reserch  in  advanced  study
 in  the  country  and  for  attending
 international  conferences  abroad,
 construction  of  staff  quarters  and
 Teachers  hostels  etc.

 Dispute  In  court  aboot  formation  of
 Chandigarh  as  Union  Territory  at  the

 time  of  Reorganisation  of  Punjab

 2843,  SHRI  8.  K,  DASCHOWDHURY  :
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  formation  of  the  Union
 Territory  of  Chandigarh  was  challenged  in
 the  Court  after  the  State  of  Punjab  was
 bifurcated  into  Punjab  and  Haryana;  and

 (b)  nn  the  detailed  report  thereof  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  The  validity  of  section  4  of  the
 Punjab  Reorganistion  Act,  1966,  relating
 to  the  formation  of  Union  terniory  a  of
 Chandigarh  and  certain  other  sections  of
 the  Act  was  recently  challenged  in  write
 petition  No.  0I3  of  969  before  the
 Dethi  High  Court.  The  petitioner  had  also
 prayed  for  the  implementation  of  ‘Shah
 Commission’  report  in  fofe  in  respect  of
 Chandigarh.  The  High  Court  dismissed
 the  petition  on  the  !2th  January,  1970,
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 Suit  by  shri  Madhu  Limaye  for
 damages

 2844.  SHRI  8,  K.  DASCHOWDHURY  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  ot  state  :

 (a)  Whether  Shri  Madhu  Limaye,  M.  PB.
 sued  the  Prime  Minister  and  I0  others  in
 the  Supreme  Court  and  claimed  damages  of
 Rs.  25,000  for  his  arrest  on  the  6th  Nove-
 mber,  4968  in  Lakhisarai;

 (b)  if  so,  the  details  thereof;  and

 (c)  Whether  the  case  has  been  decided
 finally  and,  isso  whether  acopy  of  the
 decision  would  be  laid  on  the  Table  of  the
 House  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :  (a)
 to  (c).  Ther  is  noinformation  of  Shri
 Madhu  Limaye  havting  filed  a  suit  in  the
 Supreme  Court  against  the  prime  minis-
 ter  to  other  far  amount  of  Rs,  25,000/--  as
 damages  for  his  arrest  on  November  6,
 968  at  Lakhisarai.  However,  the  Prime
 Minister  and  the  Home  Minister  had
 teceived  notices  under  section  80  of  the
 Civil  Procedure  Code  on  behalf  of  Shri

 +  Limaye,  stating  inter  alia  his  intention  to
 file  a  suit  in  the  court  of  the  Sub-Judge
 First  Court.  Monghyr  for  an  amount  of
 Rs.  20,000/--as  damages  for  his  ‘Wrongful
 and  malicious  arrest  on  November  6,  1968"
 at  Lakhisarai  and  ‘‘his  illegal  and  wrongful
 confinement  from  6th  November,  ‘1908  to
 25th  November,  1968",  According  to
 information  reccived  from  the  Government
 of  Bihar  the  suit  has  been  actually  filed  in
 the  court  on  November  5,  ‘1969,  and  is
 still  pending.

 Immolation  by  Sangat  Singh  at  Rajouri
 Garden,  New  Delhi.

 2845.  SHRI  8.  K,  DASCHOWDHURY  :
 Wall  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  a  middle  aged  sikh  Sangat
 Singh,  immolated  himself  by  jumping  on
 the  burning  pyre  of  his  Guru,  Sant  Sujjan
 Singh,  at  Rajouri  Garden,  New  Delhi  on
 the  2nd  January,  1970;
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 (b)  whether  any  enpuiry  was  held  into

 the  afiar
 and,  if  80,  the  details  thereof;

 (०)  ifmot,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  HOME  AFFAIRS  (SHRI VIDYA  CHARAN  SHUKLA)  :  (a)  Yes

 Sir.

 (b)  Yes.  an  enquiry  a/s  74  Cr,  P.  C.
 was  conducted  by  the  Sub-Divisional
 Magistrate  Hauz  Qazi  Delhi.  According  to
 the  report  of  enquiry  officer,  the  deceased
 Was  overpowered  by  sentiments  owing  to
 endless  faith  in  his  Guru  and  jumped  on  the
 burning  pyre  and  the  situation  was  such
 that  he  could  not  be  saved.

 (c)  Does  not  arise.

 Dollar  Counter  case  in  Madras
 2846.  SHRIC.  K.  CHAKRAPANI  :

 SHRI  K.  RAMANI  :
 SHRI  VISHWANATHA  MENON:
 SHRI  GADILINGANA  GOWD  :
 SHRI  P,  RAMAMURTI  :

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  persons
 were  arrested  in  Madras  in  the  month  of
 January  in  connection  with  a_  dollar  coun-
 terfeit  case;  and

 (b)  if  so,  the  details  thereof  and  the
 action  taken  in  the  matter  7?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  The  required  information  is  being
 obtained  from  the  State  Government  of
 Tamil  Nadu  and  will  be  laid  on  the  Table
 of  the  Sabha  on  receipt.

 Deration  of  preliminary  enginecring  Degree
 Course

 2847.  SHRI  C.  K.  CHAKRAPANI  :
 SHRI  VISWANATHA  MENON  :
 SHRI  8,  K.  NAYNAR  :
 SHRI  P.  P.  ESTHOSE  :

 Will  the_Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  All  India
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 Council  of  Technical  Education  has  now
 resolved  that  all  the  preliminary  Engineering
 Degree  course  should  have  a  duration  of
 five  years  for  completing  the  course;

 (b)  if  so,  whether  the  attention  of
 Government  has  been  drawn  to  the  losing
 recognition  of  four  year  Degree  course
 throughout  India;

 (c)  whether  it  is  also  a  fact  that  the
 Kerala  University  started  the  four  year
 Engineering  course  in  966;

 (0)  if  so,  how  many  graduates  are

 —
 to  come  out  as  Degree  Lolders;

 af

 (७)  whether  Government  will  consider  the
 four  ycars  for  completing  the  course  till  the
 next  three  years  7?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.
 R.V.  RAQ)  :  (a)  The  All  India  Council  for
 Technical  Education  has  recommended  that
 the  duration  of  the  first  degree  course  in

 gineering  should  co:  to  be  five  years.
 The  Central  Government  has  forwarded  the
 Tecommendations  to  all  universities  and
 State  Governments  for  consideration  and
 hopes  that  in  the  larger  interest  of  technical
 education  in  our  country,  the  recommen-
 dations  will  be  accepted  by  all  concerned.

 (b)  The  degrees  awarded  for  four-year
 engineering  courses  are  also  recognised  by
 the  Central  Government  for  recruitment  to
 superior  Posts  and  services;

 (c)  Yes,  Sir.

 (d)  According  to  the  admissions  made  in
 1966,  about  770  students  are  expected  to
 pass  the  degree  examination  this  year.

 (e)  Does  not  arise  in  view  of  the  posi-
 tion  explained  under  (a)  and  (b).

 Alr  freight  concession  to  cotton  bandloom
 textiles

 2848.  SHRI  C.K.  CHAKRAPANI  :
 SHRI  P.  GOPALAN  :
 SHRI  E.  K.  NAYANAR  :
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  received
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 any  memorandum  from  the  North  Malabar
 chamber  of  commerce,  Cannanore  (Kerala)
 requesting  for  air  freight  concession  to
 cotton  handloom  textiles;

 (b)  whether  Government  propose  to
 allow  the  said  concession;

 (९)  if  so,  when  it  is  likely  to  come  into
 force;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (OR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.

 (b)  to  (d).  For  domestic  shipments,
 Indian  Airlines  have  already  introduced
 special  bulk  and  commodity  rates  on  8
 number  of  sectors  including  to  and  from
 Cochin  and  Bangalore.  These  freight  rates
 are  applicable  to  all  commodities.  Indian
 Airlines  also  offier  discount  upto  40-50%
 on  the  basic  cargo  rales  for  commodity  or
 bulk  cargo  on  certain  routes.  The  bulk
 reduced  rates  and  commodity  rates  can  be
 combined  with  each  other  and  basic  cargo
 rates.

 Collection  of  Parking  fee  at  some  Airports
 by  India  Tourlsm  Development

 Corporation

 2849.  SHRI  S.K.  TAPURIAH  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  at  some  of  the  airports
 in  the  country  the  India  Tourism  Develo-
 pment  Corporation  collects  even  the
 parking  fee  from  the  persons  visiting  those
 airports;  and

 (b)  whether  the  parking  sites  have  been
 given  away  to  the  Corporation  on  contract
 basis  7

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION(DR.  KARAN  SINGH):
 (a)  The  India  Tourism  Development  cor-
 paration  operates  a  parking  lot  at  the  Delhi
 Airport.  A  parking  fee  is  charged  for  vehi-
 cles  utilising  the  facilities  in  the  parking
 area,

 (b)  The  parking  area  has  been  leased  to
 the  India  Tourism  Development  Corpor-
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 ation  by  the  Director  General  of  Civil
 Aviation.

 Confirmation  of  Scheduled  Caste  and
 Scheduled  Tribe  employees  in  Delhi

 Administration

 2850.  SHRI  HUKAM  CHAND
 KACHWAI  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  principles  of  reservation as  laid  down  in  the  Ministry  of  Home Affairs  Oflice  Memorandum  No.  10/28/ 68-Est  (SCT),  dated  the  I2th  September,
 3968  are  being  applied  by  the  Delhi
 Administration  at  ihe  time  of  confirmation of  Scheduled  Caste  and  Scheduled  Tribe
 employees  in  all  the  grades,  I,  II,  It]  and IV  of  the  Delhi  Administration  Subordinate
 Executive  Services  and  Ministerial  Services,
 separately:

 (b)  i:  80,  the  total  number  of  perma- ment  posts  against  which  confirmations
 were  made  with  effect  from  the  27  Septe- mber  1968  and  the  number  of  Scheduled
 Caste/Scheduler  Tribe  employees  confirmed
 against  such  permanent  posts  in  different
 grade  of  the  two  services,  separately;  and

 (c)  in  what  manner  the  seniority  of  such rmanent  Scheduled  Caste  /Scheduled
 Tribe  employees  has  been  determined  vis-a- vis  the  seniority  of  permanent  and  tempo- rary  employees  belonging  to  other  castes.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHIR VIDYA  CHARAN  SHUKLA):  A  and
 2

 Amongst  other  matters,  the emorandum  referred  to  makes  a  reference
 to  Home  Ministry's  Office  Memorandum
 No.  9  /55-RPS,  dated  the  22nd  December
 939  and  No.  9/45/60-Estt  (D),  dated  the
 20th  April,  96I,  indicating  the  manner
 in  which  seniority  of  temporary/officiating officers  of  the  grade  has  to  be  fixed  vis-a-
 vis  the  permanent  officers  of  that  grade.
 Delhi  Administration  have  been  a  Sei thatthese  instructions  which  have  been
 adopted  in  Delhi  Administration  (Seniority) Rules,  ‘1965,  which  have  come  into  force
 ol

 effect  from  31.7.1965,  should  be  follo-

 (b)  Ministerial  Executive
 Grade  I  8  (No  S.  22  (3  Sheduled

 C./S.T.  Castes)
 Grade  TI—
 Grade  INI—
 Grade  IV  2  (No
 Scheduled  Castes
 St

 Scheduled bes.
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 अंदसमान  तथा  निकोबार  ह्वीपों  में  प्रतिनियुक्ति
 दर  नए  राजपत्रित  अधिकारी

 285i.  श्री  हुकम  स्व  कछवाय  :
 करी  बंध  तारायण  सिंह  :

 क्या  गुह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेगें  कि  :

 (क)  मुख्य  भूमि  के  उन  राजपत्रित
 प्रधिकारियों  की  संख्या  कितनी  है  जो इस  समय
 अन्दमान  तथा  निकोबार  द्वीपों  में  प्रतिनियुक्ति
 पर  है;

 (ख)  तीन  अधिकारियों  के  संबंध  में

 प्रतिनियुक्ति  की  न्यूनतम  तथा  अधिकतम  अवधि
 क्‍या  हैं;

 (ग)  कितने  राजपत्रित  अधिकारियों  को

 प्रतिनियुक्ति  की  अवधि  की  समाप्ति  के  प्चात्‌
 मुख्य  भूमि  में  बापिस  भेजा  गया;  और

 (घ)  कितने  अधिकारी  प्रतिनियुक्ति  की
 अवधि  की  समाप्ति  के  पश्चात्‌  भी  प्रतिनियुक्ति
 पर  कार्य  कर  रहे  हैं  तथा  उनको  मुख्य  भूमि  में
 वापिस  मेजने  के  बारे  में  सरकार  का  क्‍या  कार्ये-
 वाही  करने  का  विचार  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मनी  (भी  विद्या
 चरण  wet:  (क)  62,  श्रीमान्‌।

 (ख)  प्ंंडमान  और  निकोबार  द्वीप  में,
 अधिकारियों  की  प्रतिनियुकति  की  अवधि
 साधारणत:  3  वर्ष  है।  तथापि,  लोक  हित  में,
 व्यक्तिगत  मामलों  में  इस  अवधि  को  बढ़ाया  जा
 सकता  है।  प्रतिनियुक्ति  की  कोई  निम्नतम
 अवधि  निर्धारित  नहीं  है

 (@)-2  जनवरी,  967  से  9  ार्च,
 970  की  अवधि  के  दौरान,  55  राजपत्रित

 अधिकारियों  को,  उनकी  प्रंडमान  और  निकौबार

 प्रशासन  में  प्रतिनियुक्ति  की  अवधि  पूर्ण  होने  पर
 अपने  मूल  राज्यों(बिमायों  को  बापिल

 भेजा  बया।
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 (घ)  10,  श्रीमान्‌  जिन  श्रणिकारियों  ने
 अपनी  प्रतिनियुक्ति  की  अवधि  पूर्ण  कर  ली  है,
 उनके  स्थानों  के  लिए  प्रयत्न  कियेया  रहे  Ot
 तथापि,  एक  अधिकारी  ने,  जिसकी  प्रतिनिवुक्तति
 की  अवधि  अक्टूबर,  i967  %  समाप्त  हो  चुकी
 थी,  उसे  अपने  सूल  राज्य  में  भेजने  संबंधी  आदैश
 के  विरुद्ध,  कलकता  उच्च  न्यायालय  में  एक
 रट  यात्रिका  दावर  की  है,  और  हस  प्रकार
 मामला  न्याबाघीन  है  ।

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  हैं  कि  पोर्ट  बुलेभर  की
 पिप्री  कालिजों  में  की  गई  कुछ  प्राध्यापकों  की
 नियुक्ति  संघ  लोक  सेवा  आयोग  ड्वाया  गिबमित
 नहीं  की  मई  है;

 (ख)  यदि  हां,  तो  इस  समय  ऐसे  प्राध्या-
 फ्कौ  की  संख्या  कितनी  है;

 (ग)  उमर  प्राध्यापकों  की  संख्या  कितनी  हैं
 जिनको  इस  कारण  अपनी  सेबाझों  से  हटा  दिया
 गया  है;  और

 (घ)  ऐसे  प्राध्यापकों की  संक्ष्या  कितनी  है
 लिमको  शिक्षा  विभाय  के  दूसरे  डिवीजन  में
 नियुक्त  किया

 नया  है
 ?

 किला  तथा  दुबक  क्या  संचालय  में  राज्य
 aot  (जी  भगत  बग)  :  (क)  शंच  लोक  सेवा
 आयोग  से  विभिन्न  पदों  के  सिधे  प्राध्यापक

 चुनने  का  अनुरोध किया  गया  था,  किम्तु  उससे
 तदर्थ  नियुक्तियों  को  नियमित  करने  का  अनुरोध
 नहीं  किया  गया  wi  पिछले  अम्यर्णी  भी

 आयोग  को  उनके  विज्ञापन  के!  जवाब  में  झपना
 प्राथनापत्र  मेजने  की  लिये  स्वतंत्र थे  ।
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 (क्ष)  तदर्थ  आधार  पर  नियुक्ति  थी
 प्राष्यापक  मी  भी  कार्य  कर  रहे  हैं  1

 (ग)  पंजाब  सरकार  के  जिन  दों  प्राध्यापकों
 को  तदर्थ  आधार  पर  प्रतिनियुक्ति  पर  लिया
 गया  था,  उन्हें  संघ  लोक  सेवा  अयोग  द्वारा  चुने
 गये  उम्मीदवारों  के  आ  जाने  पर  वापस  भ्रेंज
 दिया  गया  है।

 (8)  तब  आधार  पर  नियुक्त  ब्राभ्ययपकों
 थें  श्ले  एक  को  प्रशासन  के  अधीन  प्रवर  अध्यापक
 के  रूप  में  नियुक्ति  के  लिये  चुना  गया  है  ।]

 इलाप्रस्थ  भजन,  मई  दिल्ली  में  प्रेत  henner
 तथा  फोडोप्राकरों  के  ara  दृर्घ्धहगर

 2953.  थ्री  भोगेसा  का  :
 भी  राम  अरण :

 पी  eT  वास  y

 क्या  पृह-कर््श  बंती  यह  बताने  की  कृपा  करेगें
 fea

 (क)  क्या  यह  सच  है  कि  i909  सितस्मर,
 4968  को  इसाप्रस्थ  मबन,  नई  दिल्‍ली  में  पुलिस

 द्वारा  प्रेस  संवाददाताओं  तथा  फोटोग्राफरों  के
 साथ  बड़ा  निर्देयतापूर्ण  व्यवहार  किया  गया  था;

 (स)  क्‍या  यह  भी  सच  है  कि  “समात्रार
 भारती”  समाजार  एजसी  नई  दिल्‍ली,  के  एक
 प्रतिनिधि  के साथ  मी  पुलिस  द्वारा  दुष्पंबहार
 किया  गया  था;

 (ग)  क्‍या  यह  भी  सच  है  कि  उक्त  प्रति-
 निधि  तथा  कुछ  अन्य  प्रेस  संवददाताओं  ते  सरकार
 से  मुआवजा  देने  के  लिये  कहा  हैं  ;

 (थ)  क्‍या  उनको  मुआवजा दे  दिया  गवा
 है;  और  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 गौर

 (8)  यदि  ng,  तो  इसके  क्‍या  कारण  हैं?

 नुहु  कर्म  ane  में  राय  ohh

 (st  विज्ञाचरण  झुस्ल)  (  १)और  (क्ष).  बुचिस
 को  प्रेस  संवाददाताओं  तथा  फोटोप्राफरों  के  ह | छ
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 दुष्यंवहार  किए  जाने  के  बारे  में  कोई  रिपोर्ट  नहीं
 मिली  थी।  किन्तु,  दिल्‍ली  के  उप  भायुक्त  ने,
 जिससे  इन्द्रप्रस्थ  मवन  में  तथा  उसके  चारों  ओर
 L9  सितम्बर,  968  को  हुई  घटनाओं  की  जांच
 करने  के  लिए  कहा  गया  था,  सूचित  किया  है  कि
 तीन  पत्रकार,  जो  इन्द्रप्रस्थ  एस्टेट  में  9
 सितम्बर,  i968  को  हुई  घटनाओं  के  सिलसिले
 में  घायल  हुए  थे,  उनके  सामने  उपस्थित  हुए  थे  ।
 इसके  प्रतिरिक्त,  दो  अन्य  पत्रकार  घालय  हुए
 बताए  गए  थे,  उनमें  से  एक  समाचार  मारती  के
 पत्रकार  श्री  मन  मोहन  प्रसाद  हैं  1

 (ग)और  (घ).  इन  घटनाओं  के  परिणाम-
 स्वरुप  सरकार  ने  घायल  व्यक्ति  को  भनुग्रहात्‌
 अनुदानों  की  स्वीकृति  दी।  उन  पांच  पत्रकारों  को
 निम्नलिखित  घन-राशियाँ  दीं  गई  हैं:-

 (a)  श्री  ए०  आर०  विज,

 हिन्दुस्तान  टाइम्स  के  संवाददाता
 1,000  Fo  tae

 श्री  ए०  के०  सेन,
 हिन्दुस्तान  टाइम्स  के  मुख्य  संवाद-
 दाता  250  रु०

 श्री  बी०  बी०  वर्मा,
 नेशनल  हेरलल्‍्ड  के  स्टाफ  फोटो-
 बफर  250  ०

 श्री  टी०  आर०  चौपड़ा,
 पैद्रियट  के  स्टाफ  फोटोग्राफर

 250  Fo

 (2)

 . (3)

 (4)

 (5)  श्री  मन  मोहन  प्रसाद,
 समाचार  भारती  के  पत्चकार

 250  रु०

 (=)  प्रषन  नहीं  उठता  ।

 Taking  over  of  Patna  university

 2854,  SHRI  RAMAVATAR  SHASTRI;
 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased

 ‘to  state:
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 (a)  whether  it  is  a  fact  that  he  has
 received  a  memorandum  captioned  as  “A
 case  for  Central  take  over”  from  the  Patna
 University  Teachers,  Association  reques-
 ting  that  the  Patna  University  be  taken
 over  by  the  Union  Government;

 (b)  if  so,  the  detials  thereof:

 (c)  whether  Government  have  considered
 the  points  raised  in  the  memorandum  +  and

 (d)  if  so,  the  reaction  of  Government
 thereto  7

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  RAQ):  (a)  Yes,  Sir.

 (b)  A  copy  of  the  memorandum  is  laid  on
 the  Table  ofthe  House  [Placed in  Library.
 See  LT—2849/70}

 (c)  and  (d).  The  Secretary  ofthe  Asso-
 ciation  has  been  informed  that  a
 matter  such  as  this  should,  in  the  first  insta-
 nce,  be  considered  by  the  State  Govern-
 ment  and  if  after  a  full  consideration
 ofthe  question,  the  State  Government
 makes  a  proposal.  the  Central  Government
 will  be  williug  to  get  it  examined  by  the
 University  Grants  Commission.

 Overhauling  of  Primary  Education  system

 2855.  SHRI  RAMAVATAR  SHASTRI  :
 SHRI  SAMINATHAN  :
 SHRIN.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  CHENGALRAYA  NANDU
 SHRI  DHANDAPANI  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  suggestions  made  by
 Dr.  S.  V.  C.  Aiyar,  Director  of  the  MNatio-
 nal  Council  for  Educational  Research  and
 Training  for  overhauling  the  Primary  Edu-
 cation  system:

 (b)  ifso,  whether  Government  have
 sconsidered  those  suggestions;  and

 (c)  ifso,  the  reaction  of  Government
 thereto  ?
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  to  (०),  No  specific  suggestion  has
 been  received  from  the  Director,  N.  C.  8.
 R.T,,  for  overhauling  the  primary  education
 system.  Certain  sugestions  were  made  by  the
 Director,  while  addressing  Confrence  on
 wastage  and  Stagnation  in  Primary  School.
 The  suggestions  inlude  adoption  of  a  mini-
 mum  curriculum  for  use  in  ungraded
 schools,  use  for  radio  etc.  As  School  Edu-
 cation  is  a  State  subject,  the  State  Govern-
 ments  have  to  consider  the  suggestions
 The  N.  C.  E.  R.  T.is  engaged  in  preparing
 a  common  cOre-curriculum  for  the  school
 stage  in  cooperation  with  State  Gavernme-
 nts.  The  Government  of  India  proposesto
 try  out  some  of  the  suggestions  in  pilot
 projects.

 Seventh  Whips  conference  held  in  Madras
 2856.  SHRI  RAMAVATAR  SHASTRI  #

 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  the  Seventh
 Whip's  Conference  was  held  in  Madras  from
 2ist  to  23rd  September,  1969;

 (b)  if  so,  the  criterian  adopted  for  the
 selection  of  participants  to  the  Conference;

 (c)  the  number  and  the  names  of  the  par-
 ticipants,  party-wise  ;

 (d)  whether  it  is  also  a  fact  that  the  whips
 from  the  Bihar  Legislative  Assembly  were
 also  invited  to  participate  in  the  Confere-
 nee;

 (e)  whether  it  is  further  a  fact  that  no
 whip  from  Bihar  was  presentin  the  Con-
 ference:  and

 (f)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  PARLIAMENTARY!
 AFFAIRS  AND  SHIPPING  &  TRANS-
 PORT  (SHRIRAGHU  RAMAIAH)  t
 (a)  Yes,  sir.

 (b)  From  the  Parliament,  invitation  were
 ded  to  the  Government  Deputy  chief

 whips  and  Regional  whips  of  the  Ruling
 Party  and  the  Chief  whips  of  various  oppc-
 sition  Groups.  From  the  States,  the  Chief
 Ministers  were  requested  toask  the  Govern-
 ment  Chief  whips  and  also  the  Chief  whips
 of  the  opposition  parties  to  attend;
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 (o)  A  statement  is  laid  on  the  Table  of
 the  House  [Plaed  in  Librasy.  See  No.
 LT-2850/70)

 (d)  Yes,  Sir.

 (०)  Yes,  Sir.

 (f)  The  Government  of  Bihar  stated  that
 since  the  Bihar  Legislature  was  under  sus-
 pension,  they  did  not  propose  to  send
 delegates  to  the  Conference.

 President's  assent  to  West  Bengal
 Subsistence  Allowance  Bill

 2857.  SHRI  BHAGABAN  DAS  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  GANESH  GHOSH  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  the  HOME  ‘AFF-
 AIRS  be  pleased  to  state  :

 (a)  whether  the  Governor  of  West
 Bengal  have  forwarded  the  Subsistence
 Allowance  Bill  to  the  President  of  India  for
 his  assent;

 (b)  if  so,  the  date  on  which  it  is  was  for-
 warded;

 (०)  whether  the  assent  has  been  given  by
 the  President;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (b).
 The  West  Bengal  Payment  of  Subsistence
 Allowance  Bill,  1969,  was  forwarded  by  the
 Secretary  to  the  Governor  of  West  Bengal
 on  the  i3th  Seprember,  969  for  obtaining
 the  assent  of  the  President

 (c)  Yes,  Sir.

 (9)  Does  not  arise.

 Wastage  in  Engincering  design  talent

 2858.  SHRI  BHAGABAN  DAS  :
 SHRI  P.  GOPALAN  :
 SHRI  P.  RAMAMURTI:
 SHRI  K.  ANIRUDHAN  :

 :  Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES.  be  pleased  to  state:

 (a)  whether  a  study  on  the  utilisation  of
 design  engineers  conducted  by  the  Techni-
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 tal  Manpower  Depariment  of  the  Courcil
 of  Scientific  and  Industrial  Research  bas
 observed  that  engineering  design  talemt  ie
 being  wasted  in  the  country;

 (b)  if  so,  the  main  points  thereof;  and

 (c)  The  steps  proposed  to  be  taken  by
 Government  in  the  matter  7

 THE  MINISTER  OF  BDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.K.R.  V.
 RAO)  :  (a)  and  (b).  The  study  contained
 in  Technical  Manpower  bulletin  of  Novem-
 ber,  969  makes  the  following  points:

 (i)  One-tenth  of  the  design  engineers
 are  with  postgraduate  qualifications
 and  the  rest  hold  a  bachelor  degree.

 (ii),  The  Public  Sector  appears  to  employ
 over  four  times  more  post-graduates
 indesign  work  than  the  Private
 sector.

 (iii)  The  design  ongineersin  Pritvase
 sector  appear  to  obtain  better
 salaries.

 (tv)  About  40  percent  of  the  design
 engineers  in  the  Private  sector  are
 below  30  years  age,  compared  to
 30  per  cent  of  the  design  engineors
 int ts  Public  sector.

 (v)[  It  also  observes  that  the  Design
 Departments  are  disbanded  on
 completion  of  projects,  and  the

 euign  engineers  are  diverted  to
 other  activities  which  have  no  rela-
 tion  to  their  expertise  at  all

 vi)  In  an  earlier  study  on  Design  Engi
 ‘  neers  published  in  January,  1966  it

 was  noticed  that  only  half  the  Engl.
 neers  with  design  experience  were
 currently  engaged  in  design  work.

 (c)  The  bulletin  is  widly  circulated  te
 more  than  2,000  organisations  including
 Ministries,  Public  and  Private  Sector
 Undertakings,  technological  and  research
 institutions  for  their  information  and
 guidasie.

 Resentment  of  young  scientists  against
 old  scleatists

 SHRI  BHAGABAN  DAS  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  SATYA  NARAIN  SINGH  :
 SHRI  VIRENDRA  KUMAR

 SHAH  :
 Witt  the  Minister  of  EDUCATPON  AND

 YOUTH  SERVICES  be  pleased  to  state  :

 2859.
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 (a)  whether  his  aitention  has  been  drawn
 ton  report  published  by  the  patriot  of
 Delhi  and  the  Economic  Times  of  Bombay
 im  their  Issues  dated  the  2  th  January,  1970
 under  the  titles  ‘Resentment  against
 *Coreries’  young  scientists  restive’  and
 “young  scientists  revolt  against  old”,
 respectively;

 (8)  if  ४0,  his  reaction  to  the  same;  and

 (c)  the  steps  taken  to  remedy  the  situa-
 tton  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  Yes,  Sir.

 (b)  and  (०).  The  grievances,  if  any,  of
 youger  scientists  must  be  examined  careful-
 ly,  and  suitable  opportunities  must  be  pro-
 vided  to  then  to  participate  effectively  in  the
 Organisation  and  development  of  research
 in  our  country.  For  this  purpose,  the  Com
 Mittee  on  Science  and  Technology,  appoin-
 ted  by  the  Union  Cabinet  proposes  to
 undertake  studies  on  working  conditions  im
 scientific  establishments  and  decision—~
 making  machinary  in  R  and  D  organisa-
 tlons  and  recruitment,  utilisation  and  pro-
 motlon  of  research  personnel.  Meanwhile,
 a  number  of  measures  have  been  adopted  in
 the  couucil  of  Scientific  and  Industrial  Rea-
 search,  like  merit  promotions  and  advance
 Increments  for  junior  scientists,  award  of
 juniorand  senior  felloships,  Scientists’
 pool,  creation  of  Super  numerary  posts
 for  well  quatified  scientists  and  sono.

 As  for  in  ional  Co  the
 National  Institute  of  Sciences  is  including
 younger  scientists  also  in  Indian  delege-
 tions.

 Amti-Mao  Literature  discovered  la
 Dhanbad  district

 ” 2860.  SHRI  K.  LAKKAPPA  :
 SHRI  5.  M.  KRISHNA  :
 SHRIS.  KUNDU  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  wheather  it  isafact  that  some  ant
 Mao-literature  attached  to  a  parachute  at
 Sitapor  was  discovered  in  Dhanbad  distri:
 in  Bihar  roveatly;
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 (0)  if  ao,  what  aretho  details  of  this
 incldent;  and

 (०)  whether  the  literature  was  despatched
 to  its  destination  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)}:
 {a)  to  (०),  According  to  information
 received  from  the  Government  of  Bihar,  a
 parachute  was  found  caught  on  a  treein  the
 jungle  area  of  Sitapur,  District  Dhanbad
 on  July  2  1969,  Some  Chinese  leaflets
 bearing  Pro.K.  M.  T.  and  antiMao  prope:
 ganda  material  were  found.

 Enquiries  in  this  connection  indicate
 that  the  balloons  appear  to  have  been  used

 by  Formosa  Government  to  drop  propa-
 ganda  literature  on  the  Mainlend  China  and
 these  balloons  caught  in  an  air  current,
 drifted  towards  India.

 Model  Rules  for”  Motor  Vehicles

 286l.  SHRI  SAMINATHAN  :
 SHRI  N.  R.  LASKAR  :
 SHRI  MAYAVAN  :
 SHRI  CHENGALARAYA

 NALDU  :
 SHRI  DHANDAPANI  :

 Willthe  Minister  of  SHIPPING  AND
 TRANSPORT  be  ploased  to  state  ;

 (a)  whether  it  isa  fact  that  the  Central
 Government  have  prepared  model  mator
 Vehicle  rules  which  have  been  circulated
 to  the  States  also  to  ensure  maximum  ofil-
 formity  in  the  State  rules;

 (b)  If  so,  whether  the  modal  rules  were
 prepared  by  an  expert  committes;

 (c)  whether  the  State  Governments  have
 accepted  these  model  rules;  and

 (d)if  80,  how  far  this  will  be  helpful  to
 the  State  as  woll  aa  to  the  Centre  ?

 THE  DEPUTY  MINISTER  IN  THE  DE-
 PARTMENT  OF  PARLLAMENTARY
 AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  SHIPPING  AND  TRANSPORT
 (SHRI  IQBAL  SINGH)  :  (a)  to  oo.  Model
 Motor  Vehicles  Rules  framed  by  this
 Ministry  and  approved  by  the  T:
 Advisory  Council,  were  to
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 the  State  Governments  in  940  for
 adoption,  to  ensure  the  maximum
 measure  of  uniformity  in  the  State  Motor
 vhicles  Rules,  since  then,  the  Motor  vehi-
 cles  Act  has  bean  amended  several  times
 including  ths  extensive  amandmants  carried
 out  in  956  and  1969.  Some  State  Govern-
 ments  have  also  amended  that  Act  inits
 application  to  their  territories  to  suit  local
 conditions.  Consequently,  at  preseat,
 there  is  lack  or  uniform'ty  in  the  Motor
 vehicles  Rules  cf  the  various  States,

 It  has,  therfore,  been  decided  to  revise
 the  said  Model  Rules  with  a  view  to  effec.
 ting  maximum  uniformity  in  the  Motor
 Vehicles  Rules  of  all  the  State  Govern-
 ments/Union  Administrations,  This  work
 has  been  entrusted  to  a  Special  Committee
 consisting  of  State  Transport  Controllers/ Commissioners  set  up  in  this  Ministry  to
 examine  proposals  for  amendmends  in
 the  Motor  vehicles  Act  received  from  the
 vorious  State  Governments  and  others,

 Increase  It  trade  handled  by
 Tuticorin  ports

 2862.  SHRI  K.  RAMANI  :
 SHRI  NAMBIAR  :
 SHRI  P.  RAMAMURTI  :
 SHRI  UMANATH  :

 Wilt  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  State  :

 (a)  whether  it  is  a  fact  that  the  value  of
 trade  handled  by  the  Tuticorin  Port  has
 increased;  and

 (b)  if  so,  the  rise  in  exports  through  this
 port  and  the  rise  in  earnings  by  this  port
 daring  1967-68  and  1968-69  7

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 (SHRI  IQBAL  SING)  :  (a)  and  (b).  The
 administration  of  ports  other  than  Majes
 Ports  vests  with  the  State  Governments
 concerned.  The  inf  is  being  collec-
 ted  from  the  Government  of  Tami!  Nadu
 and  will  be  laid  or.  the  Table  of  the  Sabha.
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 Grants  given  by  Indian  Council  of
 Social  Science  research

 2863.  SHRI  K.  RAMANI  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  A.  K.  GOPALAN  :
 SHR]  GANESH  GHOSH  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  The  total  number  of  institutions  and
 individuals  who  were  given  grants  by  the
 Indian  Council  of  Social  Science  Research
 for  research  in  social  services  in  the  year
 4968  and  19695,

 (b)  the  number  of  institutions  and  indi-
 viduals  who  sobmitted  reports  to  the  said
 Council;  and

 (c*  the  number  of  reports  accepted  by
 Government  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.
 K.  R.  V.  RAO):  (a)  The  Indian
 Council  of  social  Science  Research,
 New  Delhi,  cameinto  being  on  20
 May,  969  and  its  rules  for  grants-in-aid
 to  research  projects  were  approved
 in  septemb:r,  1969.  So  far,  the  Coun-
 cil  has  sanctioned  2  research  prejects,  as
 per  ‘ist  laid  anthe  Table  of  the  House.
 [Placed  in  Library.  See.  No,  L.T.285\/70)

 (b)  and  (c).  Since  the  council  has  started
 sanctioning  grants  very  recently,  no  reports
 of  the  sanctioned  projects  have  yet  become
 due.

 “केयर  के  साध्यम  से  असरीका  हारा
 सप्लाई  की  गई  वस्तुएं

 28  64.  क्री  ओम  प्रकाश  त्यागी  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  क्‍या  गत  तीन  वर्षों  में  “केयर”  के
 माध्यम  से  प्रमरीकी  सरकार  द्वारा  मुफ्त  बाँटने
 के  लिए  भेजी  गई  वस्तुप्रों  के  नाम  तथा  मात्रा
 कितनी  है;

 ख)  उक्त  वस्तुओं  की  प्रनुमानित
 है

 नुमानत लागत
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 (ग)  केयर”  ने  उसे  प्राप्त  हुई  बस्तुप्नों को
 किन-किन  भारतीय  संस्थाझ्रो  को  मुफ्त  बाँटने  के
 लिये  भेजा  था  तथा  प्रत्येक  संस्था  को  कितना
 सामान  दिया  गया  था;

 (घ)  क्‍या  सरकार  ने  इस  बात  की  जाँच
 करली  है  कि  उक्त  बस्तु्नों  का  मुफ्त  वितरण
 किया  गया  था  प्रोर  उन्हें  किसी  प्रन्य  प्रयोजन  के
 लिये  इस्तेमाल  नहीं  किया  गया  था;

 (ड,)  यदि  हां,  तो  इसके  क्या  परिणाम
 निकले;  झौर

 च)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  भी  भक्त  बचन) :  (क)  शर  (ख).
 विवरण  सभा  पटल  पर  रखा  गया  है।
 प्रिंालय  में  रखा  गया  n  वेशिये  संख्या  LT
 2852/70)

 (ग)  ज्ञात  हुआ  है  कि  सी०ए०आर०ई०,
 इस  कार्यक्रम  के  भ्न्तगगत  प्राप्त  वस्तुओं  को,  राज्य
 सरकारों  को  प्रदान  करता  है

 (घ)  वस्तुएँ  भोजन  देने  वाले  केन्द्रों  द्वारा
 बाँटी  जाती  है,  जिनकी  देख-रेख  राज्य  सरकारों
 के  विभागों  द्वारा  की  जाती  है।  उनके  द्वारा,  प्राप्त
 खार  पदार्थ  की  वस्तुभों  क ेउचित  उपयोग  के  लिये,
 राज्य  सरकारें  सी०  To  ार०  ई०  के  प्रति
 जिम्मेदार  है

 (8)  भौर  (च).  प्रश्न  नहीं  उठता  t

 Conference  of  Telengana  Praja  Samiti
 held  in  Hyderabad

 2865.  SHRI  MAHENDRA  MAJHI  :
 SHRIR.  V.  NAIK  :
 SHRIR.R.  SINGH  DEO:
 SHRI  0.  N.  DEB:
 SHRI  J.  MOHAMED  IMAM

 Will  the  Minister  of  HOM
 be  pleased  to  Stale:

 E  AEEAIRS

 @.  whether  the  attention  of  Govem-
 ment  has  been  drawn  to  the  deliberations
 of  the  two-day  conference  of  Telen-
 pana  Praja  Samiti  comluded  in
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 Hyderabad  on  the  l/th  January,  970  deci-
 ding  that  the  Samiti  would  intensify  its
 agitation  after  20th  February,  970  if  the
 Central  Government  failed  to  evolve  a  solu-
 tion  to  the  Telengana  issue;  and

 (b)  if  so,  the  reaction  of  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA:  (a)  Govern-
 men.  have  seen  a  press  report  to  this  effect.

 (b)  Government  have  already  reviewed
 the  Telengana  question  and  have  taken
 decisions  onissues  of  genuin  concern  to
 the  people  of  the  region.  The  decisions
 were  announced  in  a  press  communique
 dated  18  February,  ‘1970,  a  copy  of  which
 has  been  placed  on  the  Table  of  the  House
 in  reply  to  Starred  question  No.  276  on
 6th  March,  ‘1970,

 C.  I.  B,  activities  in  India

 2866.  SHRI  S.M.BANERJEE  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  State:

 (a)  what  further  progress’  has  been  made
 to  curb  the  C.IT.  8,  activities  in  the
 ecouatry;

 (b)  whether  it  is  a  fact  that  certain
 Organisations  are  being  used  by  C.  I.  B.
 for  their  anti-national  activities;

 (c)  if  so,  which  are  those  organisa-
 tions;  and

 (9)  the  steps  taken  by  Government  to
 close  down  such  organisations  7

 THE  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA):  (a)  and  (6b).  No  such
 activities  have  come  to  notice  of  the
 Government.

 (c)  and  (d).  Do  not  arise,

 Demaad  for  repeal  of  Essential  Services
 Maiatemance  Act

 2867.  SHRI  S.  M.  BANBRIJEE:  will
 the  Minister  of  HOME  AFFAIRS  be  piea-
 sed  to  state
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 (a)  whether  it  a  is  fact  that  the  Central
 Government  Employees  organisations
 and  Central  Trade  Union  organi-
 sations  like  the  All  India  Trade  Union
 Congress  have  demanded  repeal  of  Essen-
 tial  Services  Maintenance  Act;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  yes,  Sir.

 (b)  The  Essential  Services  Maintenance
 Act,  1968,  is  a  temporary  law,  the  object  of
 which  is  to  provide  for  the  mainvenance  of
 certain  essential  services  and  the  normal
 life  of  the  community.  Maintenance  of
 life  of  the  community  is  the  foremost  duty
 of  Government  and  they  have  to  take
 necessary  steps  to  achieve  this  end.  A
 proposal  to  enact  a  comprehensive  legis-
 lation  to  give  statutory  basis  to  the  Machi-
 nery  for  Joint  Consultation  and  Compul-
 sory  Arbitration  for  Central  Government
 employees  is  under  consideration  and  the
 Essential  Services  Maintenance  Act,  968
 will  be  repealed  on  the  enactment  of  the
 legislation  referred  to  above.

 Boeing  707  flight's  forced  return  from
 Perth  to  Singapore

 2868,  SHRI  MOHAN  SWARUP  :
 SHRI  P.  VISWAMBHARAN  :
 SHRI  LAKHAN  LAL  KAPOOR

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  an  Air  India
 Boeing  707  carrying  a  passengers,  afier
 leaving  Perth  for  gingapore,  was  forced  to
 return  to  Perth  on  the  27th  December.

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  yes,  Sir.

 (b)  The  aircraft  was  called  back  to  Porth
 by  the  Perth  Air  Traffic  Contro!  due  to  a
 bomb  scare,  which  subsequently  proyed  to
 be  «  hoax.
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 Dispate  over  recognition  of  National  Union
 of  Seamen  in  Calcutta

 2869.  SHRI  JYOMIRMOY  BASU  :
 SHRI  B.  K.  MODAK  :
 SHRI  P.  RAMAMURTI  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  Government  have  received  a
 Memorandum  regarding  the  dispute  of
 Calcutta  Seamen  on  the  question  of
 Tecognition  of  National  Union  of  Seamen
 in  Caicutta;

 (b)  if'so,  the  details  thereof;  and
 (९)  the  steps  taken  by  Government  on

 the  memorandum  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND
 TRANSPOST  (SHRI  RAGHU
 RAMAIAH)  :  (a)  Yes,  Sir.

 (b)  An  unrecognised  Seamen's  Union  at
 Calcutta  has  contenjed  that  it  should  be
 recognised,  in  place  of  a  union,  already
 recognised.

 (c)  The  matter  is  under  consideration  in
 consultation  with  the  authority  concerned.

 Performance  of  Indian  Teams  In  international
 Hockey  Tournament

 2870.  SHRI  JYOTIRMOY  BASU  :
 SHRI  P.  P.  ESTHOSE  :
 SHRI  A.  K,  GOPALAN  :
 SHRI  K.  ANIRUDHAN  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  both  the
 Indian  teams  were  eliminatd  in  the  I
 tional  Hockey  Tournament  held  at  Bombay;

 (b)  ifso,  the  reason  for  this  debacle
 and  the  reaction  of  Government  thereto;  and

 «c)  whether  Government  would  give setious  attention  to  strengthen  the  Indian
 Hockey  team  in  future  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AMD
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  The  two  Indian  hockey
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 teams,  fielded  by  the  Iudian  Hockey  Federa-
 tion  in  the  International  hockey  Tourna-
 ment  held  at  Bombay  during  January,  970
 could  only  secure  3rd  and  4th  positions.

 by  According  to  an  agreed  arrangement,
 the  Tournament  wasfirst  played  on  league
 basis  and  the  two  Indian  teams  secured  lst
 and  2nd  positions.  This  was  followed  by
 the  matches  played  between  the  first  four
 teams  on  knock-out  basis.  The  senor
 Indian  team  (Dark  Blues)  played  against
 Holland  and  it  resulted  in  a  goal.less  draw,
 Holland  was,  however,  declared  the
 winner  on  the  basis  of  ‘‘toss”.  In  the
 other  match,  the  junior  Indian  tean  (Light
 Blues)  lost  by  1  goal  to  the  west  Germany.
 The  report  received  from  the  Indian  Hockey
 Federation  is  being  referred  tothe  All
 Indian  Council  of  Sports.

 {c)  The  matter  mainly  concerns  the
 Indian  Hockey  Federation,  who  have
 already  been  requested  to  take  suitable  steps
 to  implement  the  various  recommendations
 of  the  Hockey  Committee  set  up  by  the  All
 India  Council  of  Sports,  which  has
 suggested  a  number  of  steps  to  be  taken  as
 a  short  term  measure  and  some  steps  as  a
 long  term  measure  for  the  development  and
 maintenance  of  a  high  standard  in  hockey,
 consistent  with  the  past  traditions  of  the
 game  in  India.  Copies  of  the  report  are

 ilable  in  the  Parli  Library.

 Hotels  ja  public  and  private  sectors

 287l.  SHRI  JYOTIRMOY  BASU  :
 SHRI  N.  K.  SANGHI  :
 SHRI  MAYAVAN  :
 SHRI  DHANDAPANI:
 SHRIN.  R.  LASKR  :
 SHRI  NARAYANAN  :
 SHRI  SAMINATHAN  :
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  number  of  classlfied'({i.  6.  three,
 four,  five  star)  hotels  built  State-wise  in  the
 pusitc  private  sectors,  separately,
 during  the  last  three  years;

 (bd)  the  total  number  of  seats  avaiteble
 State-wisela  the  hotels  built  during  the  last
 three  years;
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 (c)  whether  Government  have  appointed
 anew  Committee  to  review  the  classifi-
 cation  of  hotelsin  the  four  and  five  stdr
 categories;  and

 (d)  ifso,  the  reasons  therefor  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (b).  The  information  is
 being  collected  and  will  be  laidon  the
 Table  of  the  House.

 (c)  and  (dj).  Yes,  Sir.  It  was  felt  that  a
 stricter  assessment  was  Necessary  in.  respect
 of  four  and  five  star  hotels  in  order  to
 ensure  conformity  with  international
 standards,

 Building  of  an  Inland  Water  Transport  Port
 at  Jogigopa  (  Assam)

 2872.  SHRI  K.  HALDER  :
 SHRI  JYOTIRMOY  BASU  :
 SHRIS.  C.  SAMANTA  :

 Willthe  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  the  amount  of  money  originally  con-
 templated  to  be  spent  by  Government  for
 building  a  modern  inland  water  transport
 port  at  Jogigopa  in  Assam;

 (b)  what  was  the  final  allocation  under
 this  head;

 (c)  whether  the  amount  finally  provided
 for  the  said  port  was  less  than  the  amount
 originally  contemplated  to  be  spent;

 (d)  if  so,  the  raasons  therefor;
 (e)  the  amount  of  money  so  far  spent

 under  this  head:  and

 (f)  how  the  work  has  progressed?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  !PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINIS-
 TRY  OF  SHIPPING  &  TRANSPORT
 (SHRI  IQBAL  SINGH)  (a)  and  (b).
 The  scheme  originally  appr  ved  by  the
 Government  was  at  an  estimated  cost
 of  Rs.  160,00  lakhs.  The  scheme  was
 revised  in  February  1966  to  provide
 for  the  minimum  facilities  needed  and
 was  estimated  to  cost  Rs,  59,35  lakhs.
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 (c)  Yes.

 (d).  The  reason  is  that  after  the  closure
 ofthe  river  route  to  Assam  via  Pakistan
 in  September  1965,  taking  note  of  the

 of  traffic,  the
 scope  of  the  scheme  had  to  be  restricted
 to  provide  only  minimum  port  facilities
 needed.

 (e)  The  amount  sanctioned  upto  March
 969  is  Rs.  27.29  lakhs.

 (f)  The  items  of  work  completed  are,
 land  aquisition,  earth  work  in  filling  the
 reclamation’  of  foreshore,  construction  of
 a  few  staff  quarters,  and  one  rail  spur.  Tt
 is  proposed  tentatively  to  provide  for  Rs.
 0  lakhs  in  the  Fourth  Plan  to  complete
 the  minimum  essential  anciallary  facilities
 such  as  water  supply,  sanitation  and  app-
 roach  roads  etc,  for  the  use  of  the  port
 facilities.

 Responsibility  for  problem  of  Unemploy-
 ment  of  Engineering  Graduates

 2873.  SHRI  B.  MODAK  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  MOHAMMD  ISMAIL  :

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to

 state:

 (ay  whether,  whiledelivering  the  convo-
 cation  Address  at  the  Indian  Institute  of
 Technology  at  Kharagpur  (West  Bengal)  on
 the  14th  January,  1970,  Dr.  P.B,  Gajendra-
 gadkar,  Vice-Chancellor  of  Bombay  Uni-
 versity  said  that  the  policy  makers  and
 Planers  were  responsible  for  the  problem
 of  unemployment  that  faced  the  Enginee-

 ring  Graduates;  and

 (b)  if  so,  his  reaction  to  the  same  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  RAO)  :  (a)  According  to  his
 Convocation  Address,  Dr.  Gajendragadkar
 did  not  explain  what  precissly  in  his  view
 are  the  reasons  for  unemployment  among
 ‘engineers.  He  only  analysed  the  situation
 and  stated  that  it  might  have  been  due  to
 a  veriety  of  reasons  including  industrial
 recession,  unreliability  of  manpower
 estimates  and  so  on.
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 (b)  The  Central  Government  and  State
 Governments  have  taken  a  number  of
 Measures  to  deal  with  the  situation.  It  is
 hoped  that  with  increasing  tempo  of  eco-
 nomic  development  and  larger  investments
 adequate  employment  opportunities  will  be
 available  to  engineers.

 Setting  up  of  Regional  Research  Laboratory
 for  Bihar  U.  P.,  M.  P.  and  Rajasthan

 2874,  SHRI  GANESH  GHOSH  :
 SHRI  JYOTIRMOY  BASU  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  his  attention  has  been  drawn
 toanote  by  ShriS.  B.  Singhof  Village
 and  P.O.  Chakra,  District  Ballia  (U.  P.)
 addressed  to  the  Prime  Minister  on  ths  3lst
 October,  969  urging  upon  the  Government
 to  establish  a  Regional  Research  Labora-
 toryin  a  central  place  of  Bihar,  Uttar
 Pradash,  Madhya  Pradesh  and  Rajasthan;

 (b)  if  so,  whataction,  if  any,  has  been
 taken  by  Government  on  this  note;  and

 (c)  whether  Government  propose  to  exp-
 lore  the  possibility  of  establishing  such
 laboratory  as  suggested  by  Shri  S.  8,
 Singh  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.
 R.V.  RAO)  :  (a)  Yes;  Sir.

 (b)  and  (c).  The  proposal  will  be  placed
 before  the  Working  Group  constituted
 to  formulate  the  Fourth  Five  Year  Plan
 proposals  of  the  Council  of  Scientific  and
 Industrial  Research.

 legal  Stay  of  Pakistanis  in  India

 2875.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  8I9  on  the  2ist
 November,  1969,  regarding  illegal  stay  of
 Pakistanis  in  India  and  state:

 (a)  whether  Government  have  since
 collected  the  required  information;

 (b)  if  s0,  the  details  thereof;  and

 (c)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 required  information  has  been  received
 from  all  the  State  Governments  and  Union
 Territory  Administrations  except  the  States
 of  Bihar,  Jammu  and  Kashmir,  Punjab  and
 Rajasthan.

 (b)  A  statement  giving  the  information,
 except  in  respect  of  the  States  of  Bihar,
 Jammu  and  Kashmir,  Punjab  and  Rajasthan, is  attached.

 i)
 Information  has  to  be  collected  from

 the  local  authorities,

 Statement

 Showing  answer  to  parts  (a)  to  (e)  of  VSQ.
 49  dated  (21-11-1969  by  Shri  Kanwar  Lal
 Gupta  regarding  Illegal  stay  of  Pakistans  in
 India.

 (a)  30,749,

 (b),  11,045,  of  whom  about  6,500  belong
 to  the  minority  communities  in
 Pakistan,

 (c)  43]  in  Delhi,  488  in  Gujarat  and
 584  in  Bombay.

 (d)  784  for  one  year,  449  for  two  years
 and  298  for  three  years.

 (e  —  About  7,000,  (including  those  belong-
 ing  o  minority  communities  in
 Pakistan)  have  applied  for  extension
 of  stay  or  Indian  citizensnip  and
 their  applications  are  under  consi-
 deration.  About  700  have  filed  Civil
 suits  which  are  pending.  About
 2,500  have  gone  out  ot  sight.  Appro-
 priate  action,  «uch  as  issue  of  look
 out  notices,  prosecution  deportetion
 etc.,  under  the  law  is  taken  in  respect
 of  those  who  have  gone  out  of  sight
 and  others  who  arc  staying  unautho-
 rlsediy.
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 Chartered  Planes  booked  in  the  Country
 from  I5th  November  to  25th  Novem-

 ber,  969

 2876.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 4630  on  the  9th  December,  969  regarding
 chartered  planes  booked  in  the  country  from
 I5th  November  to  25th  November,  969
 and  state:

 (a)  whether  the  required  information  has
 since  been  collected;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  The  information  has
 since  been  collected  and  is  given  in  the
 statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.LT-2853  /70).

 Charges  made  by  West  Bengal  Chief
 Minister  against  bis  Deputy  Chief

 Minister

 2877,  SHRI  KANWAR  LAL  GUPTA:
 SHRI  SURAJ  BHAN:
 SHRI  BANSH  NARAIN  SINGH:
 SHRI  SHARDA  NAND:
 SHRI  ARJUN  SINGH  BHADO-

 RIA:
 SHRI  RAM  SEWAK  YADAY:

 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  siate:

 (a)  whether  it  is  a  fact  that  the  Cnief
 Minister  of  West  Bengal  has  charged  his
 Deputy  Chief  Minister  with  publishing
 State  secrets  in  violation  of  law  of  oath  of
 Secrecy;

 (b)  if  so,  the  details  thereof:
 (c)  the  reaction  of  the  Government  of

 India  thereto;  and
 (d)  the  legal  opinion  of  the  Law  Ministry

 over  this  issue  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (by.  The  Government  of  West  Bengal
 have  furnished  a  copy  of  their  Chief
 Minister's  demi-official  letter  to  the
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 Deputy  Chief  Minister.  In  the  course  of
 the  letter  the  Chief  Minister  had  referred  to
 the  disclosure  of  some  information  by  the
 Deputy  Chief  Minister,  relating  to  the  procee-
 dings  of  the  State  Cabinet,  the  Deputy  Chief
 Minister's  secret  note  to  the  Chief  Minister
 their  confidential  discussions  and  other
 facts  not  known  to  the  public.

 (c)  and  (d).  The  Chief  Minister  has
 further  stated  in  the  letter  that  the  legel
 implications  of  the  disclosured  made  by  the
 Deputy  Chief.  Minister  were  being
 examined,

 Collapse  of  Air  India  Bauliding  at  Santa
 Cruz  Airport

 2878.  SHRI  MADHU  LIMAYE:
 SHRI  HIMATSINGKA:
 SHRI  DEVEN  SEN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  what  was  the  cause  for  the  collapse
 of  the  building  for  Air  India  at  Santa  Cruz
 Airport;

 (b)  the  loss  in  terms  of  life  and  property;
 (c)  who  were  the  contractors  of  the

 building;
 (9)  whether  any

 ordered;  and

 (e)  ifso,  the  results  thereof?

 enquiry  has  been

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  inquiry  reports  show  that
 the  collapse  was  due  to  the  inadequate  and
 insecure  centering  used  for  supporting  the
 first-floor  slab  of  the  building.

 (b)  Seven  persons  were  killed  and  26
 injured,  0  seriously.  There  was  no  loss  of
 property  to  Air-India  as  no  payment  had
 been  made  to  the  contractor  in  respect  of
 the  portion  of  the  building  damaged  in  the
 accident,

 (c)  M/s  Chamundi  Construction  Com-
 pany.

 (d)  Immediately  on  hearing  of  this
 unfort  ident,  I  ordered  that  an
 enquiry  should  be  conducted  by  a  senior
 officer  of  the  Civil  Aviation  Department.
 Air-India  also  sct  up  a  departmental  enquiry
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 committee  and  the  Municipal  Commissioner
 of  Greater  Bombay  appointed  an  Expert
 Committee  of  structural  engineers  to  probe
 into  the  matter.

 "  ©  The  report  of  the  Committee  set  up
 by  Air-India  shows  that  the  contractor  was
 primarily  responsible  for  the  failure  of  the
 centering.  The  engineer  of  Air-India's  firm
 of  Consultants  was  also  held  at  fault.  The
 teport  of  the  Committee  set  up  by  the
 Municipal  Commissioner  has  not  yet  been
 received.

 Accident  tol.  A.C.  Plane  at  Patna
 Airport

 2879.  SHRI  MADHU  LIMAYE:
 SHRI  BABU  RAO  PATEL:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 ta)  whether  Government  have  received
 reports  about  the  recent  grue-some  accident
 to  an  I.A.C.  plane  at  Patna  Airport  which
 was  narrowly  averted;

 (b)  whether  Government  have  asked  the
 Bihar  Government  to  take  steps  to  remove
 **Neel  Gais”  from  the  Airport  area  to  some
 distant  forestin  Chota  Nagpur  or  outside;
 and

 (c)  if  not,  the  reason  for  not  effective
 action?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.  On  9th  January
 970  an  Indian  Airlines  viscount  operating
 flight  IC-40  (Calcutta  Patna  Delhi),  while
 on  the  take-off  run  at  848  hours  from
 Patna,  hit  a  ‘neel  gai’  near  the  centre  of
 the  runway.  The  pilot,  after  being  airborne,
 reported  having  hit  something  and  was
 therefore  returning  for  an  emergency
 landing.  Inthe  meantime,  the  aerodrome
 authorities  found  the  injured  beast  and
 removed  it  before  the  aircraft  touched  down
 at  852  hours,  Three  tyres  of  the  aircraft
 burst.  The  aerodrome  fire  crew  assisted
 passenger  in  getting  down  from  the  aircraft.
 None  was  injured.

 (b\  and  (c),  The  matter  pertaining  to
 ‘noel  gai’  nuisance  at  the  aerodrome  was
 discussed  by  the  Civil  Aviation  authorities
 with  the  officials  of  the  Government  of
 Bihar...  Experience  has  proved  that  it  is
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 difficult  to  catch  them.  However,  the
 following  measures  have-been  taken  in  this
 regard:

 (i)  Additional  personnel  have  been  dep-
 loyed  for  night  operations.

 (ii)  Surveillance  of  the  operational  area
 has  been  increased  during  night
 operations  with  the  help  of  a  jeep
 fitted  with  radio  telephony  and  a
 spot  light.

 (iii)  Repairs  have  been  carried  out  to  the
 existing  fence  and  its  height  will  be
 increased  in  certain  portions.

 (iv)  Tall  grass  in  the  operational  area  is
 being  moved.

 (v)  Frequent  inspection  of  fencing  has
 been  ordered.

 Setting  up  of  Enquiry  Commission  for
 Educated  Unemployed

 2880.  SHRI  MUHAMMAD  SHERIFF:
 SHRI  JAGESHWAR  YADAV:

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  Government  propose  to  set
 up  a  Commission  to  enquire  into  the  prob-
 lems  of  educated  unemployed  in  the  country;
 and

 (b)  ifso,  ihe  details  thereof  and,  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  and  (0),  A  proposal  to  set  up  a
 committee  of  experts  to  assess  the  extent  of
 unemployment  in  all  its  aspects  and  to
 Suggest  remedial  measures  is  under  exami-
 nation,

 Codification  of  Privileges  of  Members  of
 Parliament

 ‘2881.  SHRI  HIMATSINGKA:
 SHRI  P.C,  ADICHAN:

 Will  the  Minister  of  PARLIAMENTARY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  question  of  codification
 of  Parliamentary  Privileges  has  been  consi-
 dered  by  Government;  and
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 “®  if  so,  the  decisions  taken  in  the
 matter  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMA-
 TAH):  (a)  Yes,  Sir;

 (b)  It  has  been  decided  that  the  question
 of  Codification  of  Privleges  of  Members  of
 Parliament  be  deferred  for  the  present.

 Utilization  of  Ship  and  Cargo  Hand-
 ling  Capacity  of  Ports

 2882.  SHRI  HIMATSINGKA:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  ship  and  cargo  handling  capa-
 city  of  each  major  port  in  India  and  how
 far  this  capacity  was  utilised  and  to  what
 extent  it  remained  idle  in  1967-68;  and

 (b)  the  steps  being  taken  to  make  the
 best  use  of  the  available  capacity?
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 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  &  TRANSPORT  (SHRI  IQBAL
 SINGH):  (a)  The  capacity  of  Ports  is
 determined  in  terms  of  the  quantum  of
 cargo  that  can  be  handled  and  not  in
 terms  of  the  number  of  ships  handled.
 It  isnot  possible  to  lay  down  in  absolute
 terms  the  capacity  of  Ports  as  it  depe-
 nds  on  several  factors  such  as  the  number
 of  berths  available,  the  draft  restrictions,
 the  mode  of  handling  cargo—mechanical  or
 manual,  thetype  of  ships  calling  at  the
 Ports,  the  uature of  the  cargo,  the  mech-
 anical  handling  facilities  available,  the  rate
 of  clearance  of  cargo  from  the  Port  pre-
 mises  to  the  destinations  and  the  number
 of  shifts  worked  etc.  However,  roughly,
 the  overall  capacity  of  the  major  ports
 during  1967-68  was  about  6l  million  ton-
 fies  against  which  the  actual  traffic  hand-
 led  was  about  55  million  tonnes  as  detai-
 led  below:--

 (  In  Millions  of  Tonnes  )

 Ss.  No.  Name  of  Port  Capacity  Traffic  handled
 dy  (2)  (3)  (4)

 l.  Calcut:a  2.50  8.90
 2.  Bombay  15.60,  6.96
 3.  Madras  6.00  5.80
 4.  Cochin  5.72  5.43
 5.  Visakhapatnam  8.50  6.50
 6.  Kandla  2.0  2.47
 7.  Mormugao  8.40  8.0

 Paradip  2.00  0.89

 Total:—  60.82  50.05

 Tt  will  be  observed  that,  by  and  large,  the  ity  for  maintaining  the  426
 there  has  been  no  under-utilisation  of
 capacity  except  in  the  case  of  some  indivi-
 dual  Ports  such  as  Calcutta,  Visakhapat-
 nam  and  Paradip.  In  Calcutta,  the  decline
 in  traffic  has  been  principally  due  to  the
 general  recession  in  trade  affecting  the
 export  of  engineering  goods,  the  reduc-
 tion  in  foodgrain  imports,  petroleum  and
 Petroleum  products  and  the  decline  in.
 ore  exports.  Besides,  the  comparatively
 higher  incidence  of  port  charges  owing  to

 mile  navigable  channel  between  Calcutta
 and  the  Sea  and  the  limitations  in  the
 length  and  draft  of  ships  that  can  visit
 the  Port  have  also  contributed  to  the
 decline  in  traffic.  Inthe  case  of  Visa-*
 khapatnam  and  Paradip,  the  decline
 in  traffic  has  been  due  to  the  shortfall
 in  iron  ore  exports  on  account  of  in-
 adequate  arrivals  of  ore  from  the  mine
 heads  and  the  fall  in  drafts  at
 Paradip.
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 (b)  At  Calcutta,  with  a  view  to  attr-
 act  traffic,  the  Port  Commissioners  have
 decided  to  extend  a  number  of  marginal
 concessions  to  trade.  The  limitations  in
 regard  to  the  lengthand  draft  of  ships
 are  expected  to  be  overcome  with  the
 expected  commissioning  of  the  Haldia
 Dock  System  and  the  Farakka  Barrage
 in  971.  At  Visakhapatnam  and  Paradip,
 the  positionisexpected  to  improve  with
 the  prospect  of  increased  arrival  of  iron
 ore  from  the  mines  for  shipment  and
 the  improvement  of  drafts  at  Paradip.

 legal  Practices  indulged  in  by  Inter-
 national  Alrlines

 2883.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  the  proposal  to  create  a
 special  unit  to  tackle  illegal  practices  by
 certain  International  airlines,  e.g.  by
 under-cutting  faresto  the  detriment  of
 Air  India,  has  been  finalised;

 (b)  if  so,  the  details  thereof;  and  if
 not,  the  reasons  for  the  delay;  and

 (c)  what  effective  measures  have  been
 taken  inthe  meantime  to  prevent  such
 illegal  practices  by  these  airlines:

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  i  (a)  and  (b).  The  matter  is  still
 unJer  examination,

 )  Aclose  watch  is  being  maintained (ec
 by  the  [.A.T.A.  Baforcement  Organisation
 as  well  as  our  own  vigilance  machinery.

 देश  में  बसों  तथा  ट्रकों  को  कमी

 2884.  श्री  मोलहू  प्रसाद  :  क्‍या  नौवहन
 तथा  परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  देश  में  सामान्य
 जनता  की  आवश्यकताओं  के  लिये  साधारण
 बसों,  पर्यटक  बसों,  डीलक्स  बसों  तथा  ट्रकों  को
 संख्य।  पर्याप्त  नहीं  है;  और

 (ख)  यदि  हां,  तो  इस  स्थिति  में  सुधार
 करने  के  लिये  सरकार  क्‍या  कार्यवाही  कर
 रही  है  ?
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 संसव्‌-कार्य  विभाग  तथा  नोवहन  और  परि-
 वहन  संत्रालय  में  उप-मंत्री  (ध्  इकबाल  सिह)  :

 (क)  भारत  सरकार  को  देह  में  बसों  व
 ट्रकों  की  कमी  के  बारे  में  कुछ  मालूम  नहीं  है,
 क्योकि  अभिस्थापित  क्षमता  (इन्सटाल्ड  केपेसिटी  )
 भी  मांग  की  कमी  के  कारण  पूरी  हृद  तक  उप-

 युक्त  नहीं  की  जा  रही  है  1

 (ख)  प्रदन  नहीं  उठता

 Written  Answers

 संघ  राज्य  क्षेत्र क ेसरकारी  कर्मचारियों  को  लाभ

 2885.  श्री  मोलहू  प्रस्ताव  :  क्‍या  गृह-कार्य
 मंत्री  केन्द्रीय  सरकारी  कमंचारियों  के  बारे  में  20
 नवम्बर,  969  के  अंतारांकित  प्रश्न  संख्या  928
 के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  30  जून,  l968  तक  केन्द्रीय  प्रशा-
 सन  के  अघीन  संघ  राज्य  क्षेत्रों  की  सरकारों  के
 कर्मचारियों  को  गृह-कार्य  मंत्रालय  के  कार्यालय
 ज्ञापन  संख्या  9/45/60-इस्टेब्लिश भेंट  (डी),
 दिनांक  20  अप्रैल,  961  के  अधीन  लाभ  न  देने
 के  क्‍या  कारण  हैं;  और

 (@)  यदि  हां,  तो  इस  बारे  में  क्‍या  कार्य-
 वाही  की  गई  है  अथवा  करने  का  विचार  है  ?

 गुह-कार्य  मंत्रालय  सें  राज्य  मंत्री (भी  विद्या-
 चरण  शुक्ल) :  (क)  और  (ख).  वे  परिस्थितियां
 जिनमें  संघ  राज्य  क्षेत्रों  के  कर्मचारियों  को  गृह
 मंत्रालय  के  कार्यालय  ज्ञापन  संख्या  9/45/60—
 इस्टेब्लिशमेंट  (डी)  दिनांकित  20  अप्रैल,  961
 द्वारा  30  जून  968  तक  लाम  नहीं  दिया  जा
 सका,  मालूम  की  ज।  रही  हैं  और  सदन  के  पटल  पर
 रख  दी  जाएगी  |  सरकार  द्वारा  उन  कारणों  की
 मी,  जहां  कहीं  प्रावश्यक  होगा,  यथोचित  कार्य-
 वाही  के  लिए  जांच  की  जाएगी

 बिल्ली  से  असम  तक  जाने  वाली  बा्चर्च  (लेटरल  )
 सड़क  परियोजना  में  निर्माण  कार्य

 2886.  भी  सोलहू  प्रलाव :  क्‍या  सौहुबन
 लथा  परिवहन  मंत्री  दिल्‍ली  से  असम  तक  जाने
 वाली  पार्श्व  (लेटरल)  सड़क  परियोजना  में
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 निर्माण  कार्य  के  बारे  में  9  दिसम्बर,  i969
 के  तारांकित  प्रश्न  संख्या  7i8  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  से  असम  तक  जाने  वाली
 सड़क  परियोजना  के  निर्माण  कार्य  के  संबंध  में
 वर्तमान  स्थिति  क्‍या  है,  तथा  उक्त  निर्माण-कार्य
 में  लगे  इंजीनियरों,  ओवरसीयरों,  मेटों,  तथा
 ठेकेदारों  के अलग-अलग  क्‍या  नाम  है;

 (ख)  क्‍या  सरकार  को  उक्त  परियोजना
 में  लगे  व्यक्तियों  के  दुगष्यंवहार  के  बारे  में  कुछ
 शिकायतें  प्राप्त  हुई  हैं;

 (ग)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या  है;
 और

 (घ)  उक्त  सड़क  परियोजना  के  निर्माण
 कार्य  के  पूरा  होने  में  कितनी  घनराशि,  श्रम  तथा
 समय  लगने  की  संभावना  है  ?

 संसव-कार्य  विभाग  तथा  नोहबन  और  परि-
 वहन  संत्रालय  सें  उपसंत्री  (श्री  इकबाल  सिंह)  :
 (क)  से  (घ).  संमवतया  उत्तरप्रदेश  में  बरेली

 से  भ्रसम  में  अमीनगांव  तक  वाली  पाइवर्ती  सड़क
 परियोजना  का  उल्लेख  है।  73.3  करोड़  रुपये
 की  अनुमानित  लागत  पर  इस  सड़क  को  970-
 ग1 के  भ्रन्त  तक  पूरा  करने  का  निश्चय  किया
 गया  है।  प्रनेक  राज्यों  में  कार्य  प्रगति  के  विभिन्‍न
 चरणो  में  है  1

 दोष  जानकारी  संबंधित  राज्य  सरकारों से
 एकत्रित  की  जा  रही  है  और  प्राप्त  होते  ही  उसे
 सपभा-पटल  पर  रख  दिया  जाएगा।

 Foreign  Spies  Convicted  on
 Esplonage  Charges

 2887.  SHRI  HARDAYAL  DEVGUN  :
 SHRI  YAJNA  DATT  SHARMA:
 SHRI  JAI  SINGH  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  number  of  the  foreign  spies  con.
 victed  on  espionage

 charges
 in  India

 during the  last  three  the  names
 ‘the.  countries  to  which  they  bélonged;
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 (b)  the  broad  classification  of  the
 charges  against  them;

 (c)  the  action
 and

 taken  aganist  them;

 (d)  the  steps  taken  by  Government  to
 intensify  the  activities  for  unearthing  their
 sinister  designs  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (  SHRI
 VIDYA  CAARAN  SHUKLA  )  :  (a)  to  (d).
 Facts  are  being  ascertained.

 Port  at  Nhava  Sheva  in
 Maharashtra

 2888.  SHRI  SHIVA  CHANDRA  JHA  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Government
 are  planning  to  develop  a  port  at  Nhava
 Sheva  (Maharashtra);

 (b)  ifso,  the  specific  reasons  therefor
 and  by  when;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  Yes.

 (b)  The  traffic  #  the  Port  of  Bombay
 has  increased  considerably  during  the  post-
 independence  period  and  the  need  for
 additional  berthing  capacity  has  been
 keenly  felt.  In  recent  years,  not  only  the
 volume  but  also  the  nature  of  the  traffic
 has  changed  and  more  and  more  of  bulk
 cargoes  are  being  handled  atthe  Port.
 Since  the  existing  docks  are  designed
 mainly  for  general  cargo,  it  is  considered
 necessary  that  the  additional  capacity  requ-
 ired  to  be  developed  should  primarily  be
 designed  for  the  handling  of  bulk  cargo.
 Among  the  various  sites  investigated  for
 locating the  additional  port  facilities,  the
 site  at  Nhava  Sheva  has  been  considered
 as  the  most  favourablefrom  the  point  of
 view  of  the  availability  of  natural  deep
 waters,  connection  to  the  mainland,  rail
 and  road  communication,  availability  of
 electric  power  and  water  supply  and  loca-
 ton  of  port-based  industries
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 The  Master  Plan  Report  relating  to  the
 development  of  the  satellite  port  is  expec-
 ted  to  be  received  fromthe  Consulting
 Engineers  by  June  1970,  after  which  an
 iuvestment  decision  on  the  project  will  be
 taken  and  a  time-schedule  for  the  execution
 of  the  project  will  be  drawn  up.

 (c)  Does  not  arise.

 Foreign  Hippie  Tourists  Visiting  India

 2889,  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Ministerof  TOURISM  AND
 CIVIL  AVIATION  be  pleascd  to  state:

 (a)  whetheritis  a  fact  that  the  foreign
 Hippie  tourists  have  come  morein  India
 during  the  last  two  yearsthan  the  other
 tourists;

 (b)  if  90,  the  details  thereof;  and

 (c)  if  not,  the  total  number  of  Hippie
 tourists  who  came  to  India  during  the  last
 two  years  vis-a-vis  other  foreign  tourists
 and  the  foreign  exchange  India  earned
 therefrom.  specially  from  the  Hippie  touri- Sts  during  this  period?

 THE  MINISTER  OF  TOURISM  AND CIVIL  AVIATION(DR.  KARAN  SINGH): (a)  to  (ce).  Such  a  classificaion  is  not maintained  in  the  statistics  of  foreign tourists  vsitinig  India.

 The  total  number  of  foreign  tourists
 visiting  India  and  the  estimated  foreign
 exchange  earnings  therefrom  during  1968-69 are  as  follows:—
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 बिल्ली  %  सेदान  न्यायालयों  को  जेजे  गये  मासले

 2890.  शो  बलराज  मधोक  :
 श्री  ओम  प्रकाश  त्यागी  :

 क्यो  गृह-कार्य  मंत्री  दिल्ली  में  सेशन  न्‍्याया-
 लयों  के  भेजे  गये  मामलों  संबंधी  दिनांक  i2
 अप्रैल,  969%  अतारांकित  प्रश्न  संख्या  030
 के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  उन  भ्रपराधियों  के  क्‍या  नाम  हैं  जो
 बिना  सजा  पाये  हुए  ही  एक,  दो  झथवा  इससे
 अधिक  वर्षो  से  कारागार  में  पड़े  हैं  तथा  इसके
 क्या  कारण  हैं;  और

 (ख)  इन  मामलों  को  तुरन्त  निपटाने  के
 लिये  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 गह-कार्य  संत्रालय  में  राज्य  मंत्री  श्री  विद्या
 चरण  शुक्ल)  :  (क)  प्रदन  संख्या  030  दिनांक
 11-4-1969  के  माग  (ग)  के  उत्तर  में  उल्लि-

 खित  सभी  प्रपराधियों  के  मामलों  में  निर्णय  लिये
 जा  चुके  हैं  ।  सेशन  न्यायालयों  में  प्रनिर्णीत  पड़े
 हुए  मामलों  में  भ्रन्तग्रेस्त  उन  अपराधियों  के  नाम,
 जो  कि  वतंमान  में  एक  वर्ष  से  भ्रधिक  या  दो  वर्ष
 से  अधिक  की  भ्रवधि  से  जेल  में  हैं,  संलग्न  विवरण
 में  दिये  हुए  हैं  t

 ¥  ‘ourist arrivals  ima  (ख)  दिल्ली  प्रशासन  ने  पुलिस  को  इस mr  Toutamivee
 Fonte’ ee.  gem  ate  जारी  कर  दिये  हैं  किये

 change  earned  आमलों  के  शीघ्र  निपटाने  के  लिये  न्यायालयों  में
 968  1,88,820  SRs;  crores)  rand  आदि  शौक्र  प्रस्तुत  करने  के  लिये  कदम
 969  2,44,724  3a  उठायें।

 विवरण
 एक  च  से  अधिक  दो  वर्ष  या  इससे  अधिक

 l.  सुरेश  कुमार
 2.  मात्रु  m=  गौरी  शंकर
 3.  रामफल  (विमुक्ति  आदेश  के  विरुद्ध  राज्य  द्वारा
 4.  मधु  सूदन  दायर  की  गई  याविका  दिल्ली  उच्च  न्यायालय

 »  5.  बलबीर  सिंह  में  भ्रनिर्णीत  पड़ी  हुई  है  ।
 6.  प्रेम  नाथ

 गवाहियां  यथा-समय  प्रस्तुत  न  होने  क ेकारण  इसके  मामलों  में  शीझ्र  सिर्णेय  नहीं  लिये  जा  सके  ।
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 Temple  of  Lord  Lingaraj  in  Bhuvaneshwar

 2891.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  EDUCATION  AND  YO-
 UTH  SERVICES  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  the  famous
 temple  of  Lord  Lingaraj  in  Bhuvaneshwar
 with  rare  architectural  grandeur  has  be-
 come  a  home  for  bats,  rats  and  cats  though
 it  is  a  protecied  monument  under  the
 Protection  of  Ancient  Monuments  Act;

 (b)  whether  asa  result  of  neglect,  the
 temple  has  started  decaying;  and

 why  repairs  are  not
 maintain  it  in  good

 (c)  the  reasons
 carried  out  to
 condition  ?

 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (  SHRIMATI
 JAHANARA  JAIPAL  SINGH)  :  (a)  The
 temple  of  Lord  Lingaraj  in  Bhuvaneshwar,
 though  aprotected  monument,  is  under
 worship  andis  under  the  management  of
 acommittee  of  Trustees.  The  Govern-
 ment  is  only  concerned  with  the  structu-
 ral  preservation  of  the  temple.

 (b)  and  (©).  No,  Sir.  The  temple  is
 structurally  sound  and  isin  a  good  state
 preservation.  Repairs  when  necessary  are
 always  carried  out,

 Publications  of  Books  in  Arabic

 2892,  SHRI  SHRI  CHAND  GOYAL  :
 SHRIMATI  TARKESHWARI

 SINHA  :
 Will  the  Minister  of  EDUCATION  AND

 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  the  amount  allotted  to  the  Indian
 Council  for  Cultural  Relations  during  the
 last  three  years-  year-wise,  to  publish
 books  in  Arabic;

 (b)  the  amount  spent  for  this  purpose,
 year-wite;

 (c)  the  names  of  books  published  in  the
 Arabic  language  by  the  Indian  Council
 for  Cultural  Relations  (other  than  the
 Thagafat-ul-Hindi  magazine)  during  the
 above  poriod;  and

 ®  if  no  book:  have  been  published,
 the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  &  YOUTH
 SERVICES  (SHRIMATI  JAHANARA  JAI-
 PAL  SINGH)  :  (a)  No  separate  amount
 was  allotted  during  the  last  three  years  for
 the  publication  of  books  in  Arabic.

 (by  Asum  of  Rs.  6,8I8.49  was  spent
 on  the  translation  and  publication  of
 “Shakuntala”  in  Arabic  in  1966-67.

 (c)  Atranslation  in  Arabic  of  *'Shakun-
 tala”  by  Kalidasa.

 (d)  Does  not  arise.

 Financial  Assistance  to  Shiy  Sona

 2893.  SHRIMAT]  SUSEELA
 GOPALAN  :

 SHRI  K.M.  ABRAHAM  :
 SHRI  A.K.  GOPALAN  :
 SHRI  UMANATH  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  made
 any  investigations  into  the  financial  assis-
 tance  given  to  the  Shiv  Sena  by  certain
 Business  Houses;

 (b)  if  so,  what  are  the  findings;  and

 (c)  ifno  investigations  have  been  con-
 ducted,  whether  Government  are  consider-
 ing  any  proposal  to  investigate  into  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHAKAN  SHUKLA)  :  (a)  to  (c).
 Facts  are  being  ascertained.

 Beautification  of  the  Old  Fort  (Parana
 Qila),  Delhi

 2894.  DR.  SUSHILA  NAYAR  :
 SHRI  YAMUNA  PRASAD

 MANDAL  :
 SHRIMATI  SAVITRI  SHYAM  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  chalked
 out  a  programme  to  beautify  the  Old  Fort,
 Delhi;

 (b)  if  so,  the  details  thereof;  and

 (ce)  the  expenditure  likely  to  be  incurred
 on  it?



 147  Written  Answers

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  Yes,  Sir.

 (b)  and  (c).  Flood  lighting  of  the  Old
 Fort  was  completed  in  January  969  at  a
 cost  of  Rs.  WAT  lakhs.  It  is  also  proposed
 to  construct  an  Open  Air  Theatre  anda
 Restaurant.  The  details  are  being  worked
 out.

 Representations  from  Non-Gazetted  Officers
 and  Teachers  of  Himachal  Pradesh

 2895.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  he  has  received  representa-
 tions  from  the  non-gazetted  officers,  other
 employees  and  teachers  of  Himachal  Pra-
 desh  for  bringing  their  scales  of  pay  cqual
 to  those  obtaining  in  the  Punjab  Govern-
 ment  in  the  corresponding  grades;

 (b)  if  so,  which  Organisations  or  Unions
 or  other  people  have  made  the  demand
 and  the  details  thereof  ;

 (c)  whether  Government  have  considered
 these  demands  and,  if  so,  the  details  there-
 of  ;  and

 (d)  ifnmot,  when  the  matter  would  be
 considered  and  a  decision  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (d).  Certain  Associations  of  the
 employees  of  Himachal  Pradesh  Govern-
 ment  have  represented  for  grant  of  scales
 of  pay  obtaining  in  Punjab  for  correspon-
 ding  posts  w.e.f.  1.2.1968,,  The  names  of
 these  Associati  are  me  d  in  the
 list  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No.  LT-2854/70].
 Shri  Partap  Singh,  M.P.  has  also  written
 to  Prime  Minister  and  Home  Minister.
 The  matter  wasexamined  by  the  Govern-
 ment  and  it  has  been  decided  to  adopt Central  Scalca  of  pay  and  allowances  for
 all  employees  of  the  Union  Territories  and
 NEFA  w.e.f.  6th  March,  970.

 Teaching  and  Research  In  Applied  Science

 2896.  SHRI  GADILANGANA  GOWD  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :
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 (a)  whether  Dr,  Williams,  Vice-Chan-
 cellor  of  Otago  University  in  New  Zealand
 stressed  the  need  for  paying  more  attention
 to  the  teaching  and  research  in  applied
 science  rather  than  the  study  of  the  fashion-
 able  nuclear  research  and  pure  sciences;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  by  Government
 in  this  regard  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.
 R.  V.  ६५०)  :  (a)  Government  has  seen
 a  news-item  in  the  press  relating  to  a
 group  interview  given  by  Dr.  R.  M.
 Williams,  Vice-Chancellor  of  Otage  Uni-
 versity  in  New  Zealand  and  the  Secretary
 General  of  the  Association  of  the  Common
 wealth  Universities  along  with  some  other
 Visiting  Vice-Chancellors,  During  the
 course  of interview,  the  Secretary  General
 and  Vice-Chancellor  of  Otago  University
 stressed  the  need  for  paying  more  attention
 to  the  teaching  and  research  in  applied
 science  ‘‘rather  than  the  study  of  the
 fashionable  nuclear  research  and  pure
 sciences”,

 (b)  This  is  a  matter  of  opinion.  The
 University  Grants  Commission  takes  into
 account  various  aspects  in  supporting

 eaching  and  hin  the  selected  Uni-
 versities  in  specialised  fields  including
 Nuclear  Physics.

 Cargo  Berth  at  Paradeep  Port

 2898.  SHRI  SRADHAKAR  SUPAKAR  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  the  total  estimated  cost  of  the  cargo
 berth  at  the  Paradeep  Port;  and

 (b)  the  time  by  which  the  construction
 islikely  to  be  completed  7

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 (SHRI  IQBAL  SINGH)  :  (a)  The  total
 estimated  cost  for  the  General  Cargo
 Berth  at  Paradeep  Port  is  Ra.  2.29  crores,

 (b)  The  construction  of  the  berth  is
 expected  to  be  completed  two  and  a  half
 years  after  the  commencement  of  the  work,
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 हिन्दी  अधिकारियों  तथा  हिन्दो  पर्यवेक्षकों
 के  लिये  संघ  लोक  सेवा  आयोग  द्वारा

 ली  गई  विभागोय  परीक्षा

 2899.  शी  नारायण  स्वरूप  शर्मा  :
 थमी  बंडा  मारायण  सिंह  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  संघ  लोक  सेवा  आयोग  द्वारा
 हिन्दी  अधिकारियों  तथा  हिन्दी  पर्यवेक्षकों  के
 पदों  के  लिये  एक  विभागीय  परीक्षा  ली  गई  थी;

 (ख)  यदि  हां,  तो  कया  यह  परीक्षा  केवल
 केन्द्रीय  मंत्रालयों  तथा  उनसे  सम्बद्ध  कार्यालयों
 में  काम  कर  रहे  हिन्दी  अनुवादकों  के  लिये  थी
 और  इस  परीक्षा  में  हिन्दी  आशुलिपिक  तथा
 अधीनस्थ  कार्यालयों  में  काम  कर  रहे  कुछ  अन्य
 कर्मचारियों  को  मी  बंठने  की  अनुमति  दी  गई
 थी  और  इस  उद्देश्य  को  ध्यान  में  रखते  हुये  पेश
 किये  जाने  वाले  प्रमाण-पत्रों  को  भाषा  प्रत्येक
 मामले  में  भिन्न  थी;

 (ग)  क्‍या  केन्द्रीय  हिन्दी  निदेशालय  और
 वैज्ञानिक  तथा  तकनीकी  दाब्दावली  आयोग  में
 काम  कर  रहे  अनुवादकों,  शोघ  सहायकों  को
 वरिष्ठता  सूचियों  में  विभिन्‍न  मंत्रालयों  तथा  उनसे
 सम्बद्ध  कार्यालयों  में  काम  कर  रहे  अनुवादकों
 तथा  हिन्दी  सहायकों  की  वरिष्ठता  शामिल  करने
 का  विचार  है;  और

 (घ)  यदि  नहीं,  ते  अधोनस्थ  कार्यालयों
 में  काम  कर  रहे  होष  सहायकों  (हिन्दी  अनु-
 वादकों)  को  दुहरा  लाम  देने  के  क्या  कारण  हैं  ?

 गृह-कार्य  संत्रालय  में  राज्य  मंत्रों  (भी  विद्या

 जरण  झक्‍ल)  :  (क)  और  ख) .  संघ  लोक
 सेवा  आयोग  द्वारा  i9  जुलाई,  i969  को  एक
 लिखित  परीक्षा  विभिन्‍न  मंत्रालयों/विभागों  में
 हिन्दी  पर्यवेक्षक  और  हिन्दी  अधिकारी  अथवा
 समकक्ष  पदों  के  लिए  इन्टरव्य  के  लिए  बुलाए  जाते
 बाले  उम्मीदवारों  को  छांटने  हेतु  सहायता  के
 प  मे ंली  गई  थी  ।  वे  उम्मीदवार  जिनके  पास
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 (i)  हिन्दी  विषय के  साथ  बी०  ए०  की  डिग्री  हो
 और  (ii)  सम्बद्ध  कार्यालयों  सहित  विभिन्‍न
 मंत्रालयों  /  विभागों  में  केवल  हिन्दी  कार्य  के
 लिए  बनाये  गये  ऐसे  पदों  पर  जिनके  वेतनमान
 का  अधिकतम  425  to  या  उससे  अधिक  हों,
 हिन्दी  में  पारिमाषिक  कार्य  और  या  अंग्रेजी  से
 हिन्दी  और  हिन्दी  से  प्रंग्रेजी  अनुबाद  कार्य  का
 लगमग  5  वर्ष  का  (हिन्दी  में  स्नातकोत्तर  अहंता
 रखने  वालों  के  लिए  3  वर्ष  का)  प्रनुमव  हो,  इस
 परीक्षा  में  बैठने  के  पात्र  थे  ।  उपयु क्‍त  अनिवार्य
 अता  संख्या  (ii)  के  संदर्म  में  संघ  लोक  सेवा
 आयोग  ने  विभाग  /  कार्यालय  के  अध्यक्ष  से
 उम्मीदवारों  के  आवेदन-पत्रों  के  साथ  भेजने  के
 लिए  एक  प्रमाण-पत्र  निर्धारित  किया  था  जिसका
 रूप  इस  प्रकार  था:--

 “प्रमाणित  किया  जाता  है  कि  श्री|श्रीमती/
 कुमारी  ,.  मंत्रालय/विभाग/कार्यालय

 .  में  केवल  हिन्दी  कार्य  के  लिए  बनाए
 गये  ..  रु०  के  वेतनमान  वाला  पद
 धारण  किये  हुए  हैं  और  उसे  हिन्दी  में  पारि-
 भाषिक  कार्य  और/या  अंग्रेजी  से  हिन्दी  और
 हिन्दी  से  अंग्रेजी  अनुवाद  कार्य  का  पांच  वर्ष  का

 (हिन्दी  में  स्नातकोत्तर  अहंताएं  रखने  बाले
 व्यक्तियों  के  लिए  तीन  वर्ष  का)  अनुमव  है  1

 यह  मी  प्रमाणित  किया  जात  हैं  कि  श्री/श्रीमती/
 कुमारी  द्वारा  आउेदन-सत्र  के  खाना  7
 में  दिया  गया  नौकरी  तथा  पद  के  वेतनमान
 इत्यादि  के  विवरण  सही  हैं  ।

 Ge.  हस्ताक्षर.  ee  .
 तारीख,  te  .  पदनाम  .
 स्थान,  .  मंत्रालय/कार्यालय

 कार्यालय  की  मुहर.
 "

 संघ  लोक  सेवा  आयोग  द्वारा  इस  सम्बन्ध  में
 कोई  दूसरा  प्रमाण-पत्र  निर्धारित  नहीं  किया  गया
 था।  मंत्रालयों/विभागों  तथा  संबद्ध  कार्यालयों
 में  उल्लिखित  किस्म  के  पद  धारक  और  मनिवारये
 अहताएं  रखने  वाले  व्यक्तियों  को,  उनके  पदों  के
 पदनाम  चाहे  कुछ  भी  हों,  अर्थात्‌  चाहे  बे  हिन्दी
 अनुवादक,  हिन्दी  सहायक,  हिन्दी  शिक्षकया
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 हिन्दी  आशुलिपिक  आदि  के  पद  पर  कार्य  कर  रहे
 हों,  लिखित  परीक्षा  में  बैठने  दिया  गया।  मंत्रा-
 लयों/विमागों  तथा  सम्बद्ध  कार्यालयों  में  एसे  पदों
 पर  घारणाधिकार  रखने  वाले  व्यक्तियों  को  भी
 लिखित  परीक्षा  में  अस्थायी  आधार  पर  उनकी
 उम्मीदवारी  पर  अग्रेतर  बिचार  किये  जाने  तक,
 बैठने  की  अनुमति दी  गई  थी।  197-1969  को
 लिखित  परीक्षा  लिए  जाने  से  कुछ  ही  समय  पहले
 केन्द्रीय  हिन्दी  निदेशालय  तथा  वैज्ञानिक  एवं
 तकनीकी  दाब्दावली  भ्रायोग  में  काम  करने  वाले
 कुछ  आवेदन-कर्ताओं  ने  लिखित  परीक्षा  में  बैठने
 न  देने  के  विरुद्ध  दिल्‍ली  उच्च  न्यायालय  में  रिट
 याचिकायें  दायर  कीं,  दिल्‍ली  उच्च  न्यायालय  द्वारा
 8-7-l969  को  जारी  किये  गये  आदेशों  के
 अनुसार  यात्रिकादाताओं  में  से  एक  को  उसकी
 रिट  यात्रिका  पर  न्यायालय  का  फैसला  होने  तक
 i9%7-:969  को  ली  गई  लिखित  परीक्षा  में

 अस्थायी  आधार  पर,  बैठने  दिया  गया।
 न्यायालय  द्वारा  I-2-.970  को  दिये  गये

 निर्णय  में  हिन्दी  अधिकारियों  आदि  के  पदों  के
 लिए  याचिकादाताओं  के  भ्रावेदनों  को  स्वीकार
 करने  के  लिए  एक  रिट  परमादेश  द्वारा  संघ  लोक
 सेवा  आयोग  को  निर्देश  दिया  गया  है।  फैसले  की
 नकल  7-3-1970  को प्राप्त  हुई  है  7  इस  मामले
 पर  विधि  मंत्रालय  तथा  संघ  लोक  सेवा  आयोग
 के  परामर्श  से  जांच  की  जा  रही  है।

 (ग)  विभिन्न  मंत्रालयों/विमागों  तथा
 उनके  सम्बद्ध  कार्यालयों  में  हिन्दी  भ्रनुवादकों
 और  हिन्दी  सहायकों  के  पद  तथा  केन्द्रीय  हिन्दी
 निदेशालय  और  वैज्ञानिक  तथा  तकनीकी  शब्दा-
 वली  आयोग  में  अनुवादकों  तथा  अनुसन्धान  सहा-
 यकों  के  पद  पृथक  पद  हैं  जो  किसी  संयुक्त  काडर
 अथवा  किसी  संगठित  सेबा  के  भाग  नहीं  हैं  ।
 अतः:  विभिन्‍न  काडरों  के  हिन्दी  अनुवादकों  |
 हिन्दी  सहायकों  इत्यादि  की  कोई  संयुक्त  वरि-
 ष्ठ्ता  सूची  तैयार  करने  का  कोई  प्रश्न  ही
 नहीं  है  1

 (घ)  प्रदन  स्पष्ट  नहीं  है  ।  फिर  भी,  जैसा
 कि  प्रएत  के  भाग  (क)  ओर  (ख)  के  उत्तर  में
 बताया  गया  है  कि  सम्बद्ध  कार्यालयों  सहित  विभिन्न
 मंत्रालयों/वित्तागों  में  केवल  हिन्दी  कार्य  के  लिए
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 बनाए  गए  परदों  पर  जिनके  वेतनमानों  का  अधि-
 कतम  425  रु०  या  अधिक  है,  काम  करने  वाले

 कुछ  श्रेणियों  के  भ्रधिकारियों  को  हिन्दी  पर्यवेक्षकों  |
 हिन्दी  श्रधिकारियों  इत्यादि  के  स्थायी  और
 भ्रस्थायी'  पदों  की,  जिन  पदों  की  मर्ती  संघ  लोक
 सेवा  झ्रायोग  के  माध्यम  से  की  जानी  है,  भर्ती  के

 लिए  आवेदन  पत्र  देने  के  लिए  पात्र  बनाया
 गया  है।

 Hindi  Assistants  in  Central  Secretariat

 2900.  SHRI  BANSH  NARAIN  SINGH  :
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  referto  the  reply  given  to
 Unstarred  Question  No.  2440  on  the  ‘14th
 June,  967  regarding  Hindi  Assistants  and
 state  :

 (a)  if  the  Hindi  Assistants  do  not  be-
 long  to  the  Central  Secretariat  Service,
 the  name  ofthe  service  to  which  they
 belong;  and

 (b)  the  service  cadre  for  which  these
 Hindi  Assistants  were  recruited  by  the
 Union  Public  Service  Commission  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  and  (b).  Posts  of  Hindi  Assistants  in
 the  Central  Secretariat  including  those
 filled  through  the  Union  Public  Service
 Commission  examination  held  in  1959  are
 isolated  posts  created  by  Ministries/  De-
 partments  themselves  according  to  their
 needs.  They  do  not  belong  to  any  regular
 cadre  or  organised  service.

 Government  Employees  not  belonging
 to  any  Service  or  Cadre

 2901.  SHRI  BANSH  NARAIN  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  the  number  of  persons  in
 the  Government  of  India  who  do  aot-belong
 to  any  service  or  carde  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  Central
 Civil  posts  of  any  class  not  included  in
 any  Central  Civil  Service  shall  be  deemed
 to  be  included  in  the  General  Central
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 Service  of  the  corresponding  class  anda
 Government  servant  appointed  to  any  such
 post  shall  be  deemed  to  be  a  member  of
 that  Service  unless  he  is  already  a  member
 of  any  other  Central  Civil  Service  of  the
 same  class,  Accordingly,  every  Central
 Government  employee  belongs  cither  to  a
 Central  Civil  Service  or  to  a  General
 Central  Service.  The  question  of  such
 employees  not  belonging  to  any  Service  or
 Carde  (which  means  the  strength  of  a
 service  or  part  of  a  service  sanctioned  as  a
 separate  unit)  does  not,  therefore,  arise.

 Holding  of  Interviews  for  Appointments
 to  Hindi  Officer  and  Hindi  Supervisor

 Grades

 2902.  SHRT  BANSH  NARAIN  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  Whether  the  Hindi  Officer  and  Hindi
 Supervisor  grade  examination  was  recently
 held  which  was  actually  a  competitive  and
 promotional  testin  which  only  the  Hindi
 Assistants  and  Hindi  Officers  working  in
 the  Central  Secretariat  could  appear;

 (0)  whether  it  is  proposed  to  hold
 interview  of  these  persons  before  appoint-
 Ments  are  made  on  the  basis  of  the  said
 test;  and

 (c)  if  so,  the  reasons  for  discrimination
 in  view  of  the  fact  that  no  such  interview
 is  held  for  appointments  against  the  Section
 Officer's  posits  in  the  Central  Secretariat
 for  which  also  a  limited  competitive  test
 is  held  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (b).
 A  written  test  was  held  by  the  U.  P.  5.  C.
 on  9th  July,  i969  in  connection  with
 recruitment  to  the  posts  of  Hindi  Officers
 and  Hindi  Supervisors  and  equivalent
 posts  in  the  Ministries/Departments  of
 the  Government  of  India.  This  test  was
 limited  to  eligible  departmental  candi-
 dates  holding  posts  created  exclusively  for
 Hindi  work  in  various  =  Ministries/
 Departments  including  attached  offices
 in  scales  of  pay  carrying  a  maximum  of
 Rs,  425/-  or  more.  Candidates  who  reached
 such  minimum  qualifying  standard  in  the
 written  testas  was  to  be  fixed  by  the
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 Commission  in  their  discretion,  were  tc
 be  summoned  by  them  for  interview,  the
 written  test  being  intended  to  operate  as
 an  aid  to  screen  candidates  for  interview.
 However,  before  the  commencement  of
 the  written  test,  certain  employees  of  the
 Central  Hindi  Directorate  and  the
 Commission  for  Scientific  and  Technical
 Terminology  filed  writ  petitions  before  the
 Delhi  High  Court  against  their  non-
 admission  to  the  test.  By  their  judgment
 delivered  on  ‘1-2-1970,  the  Union  Public
 Service  Commission  have  been  directed
 by  the  Court  by  a  writ  of  mandamus
 to  entertain  the  applications  of  the
 petitioners  for  the  posts  of  Hindi  Officers
 etc.  Acopy  of  the  judgment  was  received
 on  7-3-1970.  The  matter  is  being
 examined  in  consultation  with  the  Ministry
 of  Law  and  the  Union  Public  Service
 Commission,

 (c)  The  Limited  Departmental  Competi-
 tive  Examination  for  the  Section  Officers’
 Grade  is  an  examination  for  promotion
 from  the  lower  grade  of  Assistant  to  the
 next  higher  grade  of  Section  Officer  in  the
 Central  Secretariat  Service  according  the
 tothe  C.5.S.  Rules  962  which  do  not
 provide  forany  interview  in  this
 Examination.  On  the  other  hand,  posts
 of  Hindi  Officers  and  Hindi  Supervisors  are
 insolated  posts  not  in  direct  line  of
 promt

 for  the  departmental  candidates,
 he  written  test  held  by  the  U.P.S.C.  for

 recruitment  to  these  posts  is  only  intended
 for  screening  the  candidates  for  interview.

 wat  तथा  नहर  द्वारा  मोबहन  सार्ग  को  बढ़ाने
 का  प्रस्ताव

 2903.  शौ  भहाराज  सिह  भारती  :  क्या
 मौबहन  तथा  परिवहुन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में  नदी  तथा
 नहर  द्वारा  नौवहन  मार्गों  क॑  कितने  मील  बढ़ाये
 जाने  की  संभावना  है;  और

 (ख)  क्‍या  बढ़ाये  गये  इन  मार्गों  पर  छोटे
 स्टीमर  भी  चलेंगे  ?

 संसदू-कार्य  बिभाग  तथा  लोबहुन  और  परि-
 जहुन  मंजासथ सें  उप-मंत्री  (ली  इकबाल  सिंह)  :

 (क)  और  (ख).  अपेक्षित  सूचना  संबंधित
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 राज्य  सरकारों  से  एकत्नित  की  जा  रही  है  और
 प्राप्त  होने  पर  उसे  सभा  पटल  पर  रख  दिया
 जायेगा।

 भारतीय  जहाजों  हारा  आयात  तथा  निर्यात
 व्यापार  किया  जाना

 2904.  श्री  सहाराज  सिंह  भारती  :
 श्री qo  Wo  सामन्त  :
 श्री  न०  रा०  वेवधरे  :
 श्री  नोतिराज  सिंह  चोधरी  :
 क्री  ओम  प्रकाश  त्यागी  :

 क्या  नौबहन  तथा  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  भारतीय  जहाजों  द्वारा  आयात
 तथा  निर्यात  व्यापार  का  50  प्रतिशत  अपने  हाथ
 में  लेला  कब  तक  संभव  हो  जायेगा,  और  इस
 संबंध  में  वर्तमान  स्थिति  क्‍या  है  ?

 संसबू-कार्य  विभाग  तथा  नौवहन  और  परि-

 बहन  मंत्रालय  में  उपमंत्रो  थी  कबाल  सिह)  :
 1968-69  में  मारतीय  पोत  परिवहन  ने  देश

 के  आयात।निर्यात  व्यापार  का  लगभग  8.5
 प्रतिशत  उठाया  1  चौथी  योजना  के  अन्त  तक  के
 लिए  पोत  परिवहन  टन  भार  के  लक्ष्य  के  पूरा
 होने  पर  भारतीय  पोत  परिवहन  के  देश  के

 आयात/  निर्यात  व्यापार  के  लगमग  40  प्रतिशत
 माल  ले  जाने  की  क्षमता  प्राप्त  करने  की  संभावना
 है  ।  और  प्रगति  पांचवी  योजना  के  प्रस्तावों  और
 उस  समय  प्राप्त  संगत  अवस्थाओं  पर  निर्मर
 करती  है  ।

 Selby  Fellowship  by  the  Australian
 Academy  of  Science

 2905.  SHRI  BENI  SHANKER  SHAR-
 MA  :  Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  the  Australian  Academy
 of  Science  has  offered  the  Selby  Fellow-
 ship  tenable  for  one  full  year  at  any  uni-
 versity  or  research  Institution  in  Australia
 in  any  branch  of  physical  or  biological
 science  ;

 MARCH  i3,  i970  Written  Answers  i56

 (b)  ifso.  the  steps  taken  to  make  use  of
 the  same:  and

 (c)  the  number  of  applications  received
 and  the  decision  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHA-
 NARA  JAIPAL  SINGH)  :(a)  Yes,  Sir.

 (b)  The  offer  has  been  published.
 (c)  No  applications  have  so  for  been

 received,

 जम्मू  के  राजौरो  अंचल  में  पाकिस्तानी
 सेनिकों  द्वारा  गोलाबारी

 2906.  श्री  निहाल  सिंह  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जम्मू में  राजौरी
 भ्रंचल  में  हाल  में  पाकिस्तानी  संनिकों  द्वारा  गोला-
 बारी  की  जाने  के  क।रण  भारतीय  सुरक्षा  सेना  का
 एक  जवान  मारा  गया  था  और  अन्य  अनेक  व्यक्ति
 घायल  हो  गये  थे;  और

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  ने
 क्या  कार्यवाही  की  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (श्रो  विद्चा
 चरण  शुक्ल)  :  (क)  सीमा  सुरक्षा  दल  की
 एक  गती  टुकड़ी  फरवरी,  970  को  राजौरी
 जिले  में  युद्ध-विराम  रेखा  के  हमारी  और  जब
 टोह-गश्त  कार्य  कर  रही  थी  तो  उसपर  पाकि-
 स्तान  अधिकृत  कश्मीर  के  सैनिकों  द्वारा  गोली
 चलाई  गई  ।  एक  हेड  कांस्टेबल  मारा  गया  शौर
 एक  सिपाही  घायल  हुझा

 (ख)  युद्ध-विराम  के  उल्लंघन  के  बारे  में
 एक  छिकायत  दर्ज  करा  दी  गई  है।  संयुक्त  राष्ट्रसंघ
 के  तत्वावधान  में  युद्ध-विराम  का  प्रबन्ध  किया
 गया  |

 राज्यों  के  स्क्लों  में  एक  समान  पाठ्यक्रस
 2907.  भरी  प्रकाशाबोर  शास्त्री  :  क्‍या

 शिक्षा  तथा  यथक  सेवा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:
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 (क)  क्या  यह  सच  है  कि  राष्ट्रीय  शिक्षा

 अनु  संघान  तथा  प्रशिक्षण  परिषद  ने  आगामी  वर्ष
 से  विभिन्‍न  राज्यों  के  स्कूलों  में  एक  समान
 पाठ्यक्रम  लागू  करने  का  निर्णय  किया  है;

 (ख)  यदि  हां,  तो  इस  योजना  को  किन-
 किन  राज्यों  में  सवंप्रथम  ल/गू  किया  जायेगा;

 (ग)  क्‍या  कुछ  राज्य  सरकारें  इस  योजना
 को  कार्यान्वित  करने  में  अब  तक  सहमत  नहीं
 हुई  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  (क्रो  बी०  Ho
 आर०  बोत  राव)  :  (क)  से  (ग).  राज्य
 प्राधिकारियों  द्वारा  पाठ्य  चर्चाओं  को  निर्धारित
 किया  जाता  है  और  ऐसा  निर्धारण  राष्ट्रीय  शिक्षा,
 अनुसंधान  तथा  प्रशिक्षण  परिषद  के  अ्रधिकार  क्षेत्र
 मैं  नहीं  प्राता  हैं।  किन्तु  परिषद्‌  द्वारा  आयोजित
 प्रखिल  भारतीय  पाठ्य  पुस्तक  सम्मेलन  ने  यह
 सिफारिश  की  है  कि  राष्ट्रीय  शिक्षा  अनुसन्धान
 तथा  प्रशिक्षण  परिषद्‌  को  राज्य  स्तर  की
 शैक्षिक  एजेन्सियों  के  सक्तिय  सहयोग
 से,  समी  झनिवार्य  विषयों  में  सम्पूर्ण  स्कूली  स्तर
 के  लिए  एक  सामान्य  आधारमृत  (कोर)  पाठ्य-
 चर्चा  के विकास  के  हेतु  कदम  उठाने  चाहिए  |
 परिषद  द्वारा  किए  गए  विद्यमान  पाठ्य  चर्चाओं
 और  अध्ययन  के  विश्लेषण  से  पता  चलता  है  कि
 विभिन्‍न  राज्यों  की  पाठ्य  चर्चाधों  में  बहुत  हृद  तक
 सामान्य  बातें  है।  परिषद,  विभिन्‍न  राज्यों  की
 आवश्यकताओं  को  ध्यान  में  रखते  हुए  नमने  को
 पाठ्य  चर्चाओं  तथा  पाठ्य-सामग्री  तेयार  कर
 रही  है।

 राष्ट्रीय  शिक्षा,  अनुसंधान  तथा  प्रष्चिक्षण
 परिषद  होरा  तैयार  की  गई  पाद्य  पुस्तकों  के
 प्राघार  पर,  विज्ञान  प्रध्यापत  की  एक  प्रायोगिक
 परियोजना,  1970-71  के  शैक्षिक  वर्ष  से  शुरू
 की  जाएगी  ।  प्रत्येक  राज्य  के  कुछ  स्कूलों  द्वारा
 कक्षा  Il  att  कक्षा  च1में  नई  पुस्तकें  भाज-
 माइदा  के  तौर  पर  पढ़ाई  जाएंगी  ।  नागालैंड  को
 छोड़कर,  बाकी  सभी  राज्यों  ४  प्रायौगिक  परि-
 योजना  पर  बातचीत  पूरी  कर  ली  है  ।  नागालैंड
 से  भी  शीघ्र  बातचीत  की  जाएगी।  राज्य  राष्ट्रीय
 शिक्षा  अनुसंघान  तथा  प्रशिक्षण  परिषद  की
 पुस्तकों  को  स्थानीय  आवश्यकताओं  के  झनुरूप,
 झनुकूलन  कर  रही  है|
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 ा्देड  नगर  के  रूप  में  लंडीगढ़

 2908.  थ्री  प्रकाधशाबोर  शास्त्री  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  क्ृपा  करेंगे  कि:

 (क)  क्या  चण्डीगढ़  को  चार्टर्ड  नगर  बनाने
 के  लिये  सरकार  को  कोई  सुझाव  प्राप्त  हुए  हैं;

 (ख)  क्‍या  इस  नगर  के  भविष्य  का  फैसला
 करने  से  पहले  इस  विकासशील  नगर  से  लोगों  का
 मत  जाना  जायेगा  ;  और

 (ग)  यदि  हां,  तो  किस  तरीके  से  उनकी
 राय  का  पता  लगाया  जायेगा  ?

 गुह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (श्री  विश्षा
 चरण  शक्ल)  :  (क)  से  (ग).  ऐसा  सुझाव
 उन  अनेकों  विकल्पों  में  स ेएक  था  जिन  पर  चंडी-
 गढ़  के  निर्णय  की  घोषणा  से  पुर्व  विचार  किया
 गया  था  |  इस  निर्णय  पर  पहुंचने  में  चण्डीगढ़
 के  लोगों  शीर  पंजाब  व  हरियाणा  के  लोगों  के
 विचारों  को  ध्यान  में  रखा  गया  था  और  प्रव  इस
 समय  चण्डीगढ़  के  लोगों  की  राय  जानने  का  श्रदन
 नहीं  उठता  ।

 Posters  carrying  Mao  Slogans  in  Than-
 jawur  District  of  Tamil  Nadu

 29I0.  SHRI  N.  SHIVAPPA  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state;

 (a)  whether  itis  a  fact  that  some  pos-
 ters  carrying  Mao  slogans  were  seen  at
 several  places  in  Thagjawur  District,  the
 rice  bowl  of  Tamil  Nadu;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  measures  Government  propose  0
 take  to  face  such  activities  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 KS.  RAMASWAMY)  :  (a)  to  (c).  Facts
 are  being  ascertained  from  the  State  go-
 vernment.

 Delays  in  Caravelle  flights  due  to
 engine  trouble

 29I!.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:
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 (a)  the  number  of  occassions  when  the
 Caravelle  Aircraft  returned  to  base  after
 take  off  on  account  of  engine  trouble
 during  the  last  6  months;

 (b)  the  number  of  times  when  the
 Caravelle  flights  took  off  later  than  the
 scheduled  timings  due  to  engine  trouble;

 (c)  whether  it  is  a  fact  that  the  Caravelle
 Aircraft  are  becoming  increasingly  ‘sick’  in
 recent  months;  and

 (d)  whether  the  ever-utilization  of  the
 aircraft  is  responsible  for  the  constant
 breakdown?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  There  were  three  such  occasions
 during  the  six  months’  period  ending  28th
 February,  1970,

 (b)  There  were  14  such  delays  exceeding
 30  minuies  during  the  same  period.

 .  (c)  No,  Sir.

 (d)  Does  not  arise.

 Police  firing  on  member  of  Kharwa
 ity  in  Porbunder

 29I2,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  received
 a  representation  from  the  Shree  Bombay
 Kharwa  Ghati  regarding  certain  incidents
 in  Porbunder  where  the  police  misbehaved
 with  the  member  of  the  Kharwa  community
 killing  three  and  injuring  several;

 (b)  whether  any  inquiries  have  been
 made  in  the  matter;  and

 (ey  if  so,
 matter  ?

 the  action  taken  in  ‘the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,  Sir.

 (७)  and  (c).  The  Government  of  Gujarat
 have  ordered  a  Judicial  Enquiry  onder  the
 Conimissions  {of  Inquiry  Act,  1952  to
 enquire  into  the  incidents  in  quemion.
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 Acquisition  of  Vessels  and  Freight
 Earnings  by  Shipping  Corpora-

 tion  of  India

 29i3.  SHRI  5.  s.  KOTHARI  :  Will  the
 Minister  of  SHIPPING  ANID  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  the  tonnage
 of  vessels  acquired  by  the  Shipping  Corpo-
 ration  of  India  has  crossed  the  one  miilion
 ton  mark;

 (b)  ifso,  whatis  the  estimated  freight
 earnings  for  the  year  969-70;

 (c)  how  much  profit  is  expected  on  the
 basis  of  budget  estimate;  and

 (d)  what  is  the  future  programme  of
 expansion  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANS°ORT(SHRI  RAGHU  RAMAITAH):
 (a)  Yes,  Sir.

 (b)  The  operating  earnings  of  the  Cor-
 poration  for  the  year  969-70  are  estimated
 at  Rs.  48  crores.

 (cs)  The  estimated  profit  for  the  year
 1969-70  is  expected  to  be  about  Rs.  4)
 crores.

 (d)  There  are  pains  for
 expansion  of  the  Corporation.

 substantial

 An  important  aspect  of  the  future  expan-
 sion  of  the  Corporationis  the  further
 diversification  of  its  fleet.  The  Corporation
 has  already  on  order  to-date  29  vessels
 aggregating  3.89  lakhs  G.R.T.  with  Ship-

 ‘yards  in  India  and  abroad  comprising  bulk
 ore-oil  grain  carrier,  a  gian.  tanker,  cargo
 vessels,  passenger-vessels,  elc.

 In  addition  the  Corporation  is  planning
 to  order  large  size  tankers  for  transporting
 crude  oil  for  the  Public  Sector  Refineries  at
 Haldia  and  Cochin,  large  size  bulk  carriers
 for  export  of  iron  ore  and  tankers  for
 coastal.  operation.

 The  Corporation  also  intends  to
 strengthen  its  existing  cargo  services  afd
 introduce  new  services  in  future.
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 ‘Activities  of  Naxalites

 29I4.  SHRI  8.5.  KOTHARI  :
 SHRI  HEM  BARUA  :
 SHRI  R.K.  BIRLA  :
 SHRI  YASHPAL  SINGH  :
 SHRI  D.N,  PATODIA  :
 SHRI  G.Y.  KRISHNAN  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  the  steps  taken  and
 success  achieved  in  curbing  the  activities  of
 Naxalites  which  have  of  late  grown  in
 volume  and  intensity  all  over  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  The
 Andhra  Pradesh  and  Orissa  Governments
 are  ‘taking  vigorous  action  under  the
 law  to  deal  with  the  violent  activities  of  the
 extremists.  In  other  States  a  close  watch
 is  being  kept  on  such  activities  and  action
 under  the  law  is  taken  whenever  warranted.
 It  cannot  be  said  that  during  the  recent
 months  the  activities  of  the  extremists  have
 been  on  the  increase.

 Mao's  Posters  in  Bikaner  Division
 (Rajasthan)

 2915.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  attention  has
 been  drawn  to  newspaper  reports  that
 Mao's  posters  preaching  the  philosophy  of
 blood  for  blood  and  calling  upon  students
 and  Kisans  ‘to  take  up  arms  to  avenge  the
 massacre,  during  recent  police  firings  at  the
 Bhadra,  Sangharia  and  Churu  towns  of  the
 Bikaner  Division”  in  Rajasthan  and  .hat
 ““Naxabari  Lal  Salam-not  ballots,  but
 bullets  would  decide  the  future  of  the
 people  of  India”  have  appeared-on  the  walls
 at  Bikaner;  and

 (by  if-so,  what  steps  have  been  taken  to
 find  their  origin  and  for  the  prevention of further  appearance  of  such  posters?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,  Sir.

 (b)  Facts  are  being  ascertained  from  the
 State  Government.
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 Arrest  of  Pakistani  Intruders

 29I6.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  isafact  that  a  Pakistani
 intruder  was  apprehended  by  villagers  in
 Raiganj  Sector  of  the  Indo-Pakistan  border
 in  West  Dinajpur  District  on  the  3rd
 February,  1970,  and  another  on  the  5th
 February,  1970;

 (b)  if  so,  the  details  thereof;  and

 (c)  theaction  taken  against  those
 persons  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  On  3rd  Febrnary,  1970,  one  Lance
 Naik,  with  two  Constables  of  Bast
 Pakistan  Rifles  entered  the  Indian  village
 Mollapara  (200  yards  inside  Indo-Pak
 border)  and  attempted  to  kidnap  an  Indian
 woman,  On  hearing  the  alarm  the  villagers
 and  Border  Security  Force  personnel  rushed
 to  the  place  of  occurrence.  The  two  coms
 tables  escaped  leaving  behind  their  riftes.  but
 the  Lance  Naik  was  apprehended  with  his
 sten  gun.  The  apprehension  was  made  in
 Gangarampur  Sector  and  not  in  Raiganj
 Sector.  The  Government  of  India  have  no
 information  regarding  apprehension  of  a
 Pak  intruder  on  the  5th  Febrnary,  ‘1970.

 (c)  A.case  has  been  registered  under  the
 relevant  law  against  the  arrested  person  and
 investigation  is  proceeding.

 Disfiguring  of  Idol  at  Bhima  Shanker
 Near  Poona

 (2917.  SHRI  DATTATRAYA  KUNTE  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  it  isa  fact  that  at  Bhima
 Shanker,  a  place  seventy  miles  from  Poona
 city  (Maharashtra),  an  ancient  monument,
 namely  an  idol  of  adoity,  was  disfigured
 and  ancient  tank  filled  up  with  earth  during
 the  last  few  years;

 (b)  whether  it  is  alsoafact  that  this
 could  be  possible  as  the  said  ancient
 monument  and  the  adjacent  property  has
 not  yet  been  taken  over  by  the  Archacolo-
 gical  of  the  Government  of
 India;  and

 ककल  दि ही  द...  ap
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 (०)  if'so,  whether  Government  propose
 to  take  it  over  under  the  Protection  of

 “Ancient  Act  and  take  necessary  action  for
 restoring  the  temple  and  the  property?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  &  YOUTH
 ‘SERVICES  (SHRIMATI  JAHANARA
 JAIPAL  SINGH):  (a)  As  reported  by  the
 ‘Collector,  Poona,  a  stone  idol  of  Nandi,
 which  is  of  recent  orig:n  was  broken  due  to
 the  accidental  fall  of  stone  during  the  recon-
 struction  of  the  roof,  An  idol  of  Bhairavana-
 tha,  which  was  installed  in  ‘1960,  was  broken
 by  an  unknown  roaming  Sadhu.  Govern-
 ment  have  no  information  regarding  filling
 up  of  an  ancient  tank.

 (b)  The  temple  is  not  protected  by
 Archaeological  Survey  of  India.  The  dis-
 figurement  of  Nandi  was  due  to  avcidental
 fall  of  stones.  It  was  just  an  accident,

 The  damage  to  theidol  of  Bhairavantha
 was  caused  by  an  unknown  Sadhu;  this
 could  have  been  perhaps  avoided  if  the
 Priests  in  charge  of  the  temple  had  been
 vigilant,  The  position  would  not  have  been
 different  even  if  this  living  temple  was
 Protected,  asthe  Archaeological  Survey  of
 India  does  not  interfere  with  the  religious
 use  of  living  temples,

 (c)  Does  not  arise.

 मध्य  प्रवेदा  में  पाकिस्तानों  राष्ट्रजन

 2918.  श्री  ग०  Wo  वीक्षित  :  क्‍या  hi
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  से  मध्यप्रदेश  में  कितने
 पाकिस्तानी  राष्ट्रजन  रह  रहे  हैं;

 (ख)  कितने  पाकिस्तानी  राष्ट्रजनों  ने  अपनी
 भारत  में  ठहरने  की  भ्रवधि  बढ़वायी  है;

 (ग)  उनमें  से  कितने  लोग  पाकिस्तान
 वापिस  चले  गये  हैं;  भौर

 .(घ)  उनमें  से  कितने  लोगों  को  नोटिस
 जारी  किये  गये  है  ?

 गृह-कार्य  संत्रालय  सें  राज्य  मंत्री  (भी  विद्या

 अर्ण  शक्ल)  :  (क)  से  (घ).  सूचना  एक-
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 त्रित  की  जा  रही  है  और  सदन  के  समा-पटल  पर
 रख  दी  जायगी।

 मध्य  प्रदेश  सें  ऐतिहासिक  स्थानों  का  सर्वक्षण

 2919.  श्री  tio  qo  दीक्षित  :  क्‍या  पर्य-
 टन  तथा  असैनिक  उदयन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पर्यटन  4८  हों  के  रूप
 में  विकास  करने  के  लिए  मध्यप्रदेश  के  ऐतिहासिक
 स्थानों  और  विशेष  रूप  से  होशंगाबाद  और  पूर्वी
 निमाड़  जिलों  में  ऐतिहासिक  स्थानों  का  कोई
 सर्वेक्षण  किया  है;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्या  है;
 और

 (ग)  यदि  नहीं,  तो  इसक  क्‍या  कारण  हैं  ?

 पर्येटन  तथा  असैनिक  उड़पन  मंत्री  (डा०
 कर्ण  सिंह)  :  (क)  से  (ग).  सरकार  को
 ज्ञात  है  कि  मध्यप्रदेश  में  बहुत  से  ऐतिहासिक
 अभिरुचि  के  स्थान  हैं,  तथा  खजुराहो,  सांची,
 मांडु,  इंदौर  और  ग्वालियर  में  पर्यटन  सुविधायें
 प्रदान  करने  के  लिये  कदम  उठाये  गये  हैं।  सीमित
 साधनों  के  कारण  फिलहाल  होशंगाबाद  और  पूर्वी
 निमाड़  जिलों  में  प्रयोजनाओं  को  हाथ  में  लेना
 संभव  नहीं  होगा  |

 सध्य  प्रदेश  में  होशंगाबाद  झौर  पू्बों  निमाड़
 जिलों  में  पाकिस्तानी  राष्ट्रअनों

 का  अवध  हरसा

 2920.  भी  गं०  wo  दीक्षित  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  होशंगाबाद  और  पूर्वी
 निमाड़  जिलों  में  उत  पाकिस्तानी  राष्ट्रजनों  की
 संख्या  कितनी  है  जो  इन  स्थानों  पर  सही  पारपत्र
 के  साथ  आये  थे  परन्तु  पारपत्र  में  दी  गई  भ्वधि
 समाप्त  हो  जाने  के  बाद  भी  चोरी-छिपे  वहां
 रहते  रहे  हैं;  और

 (ख़)  सरकार  ने  उनको  निकालने  के  लिये
 क्या  कार्यवाही  की  है  ?
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 गृह-कार्य  संत्रालय  सें  राज्य  मंत्री  (भी  विद्ा-
 चरण  शुक्ल)  :  (क)  सन्‌  968 की  संमाप्ति
 पर  संख्या  थी  :

 होशंगावाद  कुछ  नहीं
 पूर्वी  निमाड़  7
 (खंडवा  )

 (ख)  उनकी  खोज  के  लिए  नोटिस  जारी
 कर  दिये  गये  हैं  1

 Proportion  of  Indigenous  and  Foreign
 made  Aeroplanes  owned  by  Indian

 Alrlines  Corporation

 2921.  SHRI  S.C.  SAMANTA  :  Will  the
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  out  of  the  present  fleet  of  aeroplanes
 being  operated  by  the  Indian  Airlines  Cor-
 poration,  what  percentage  of  it  is  of  foreign
 origin  and  what  percentage  is  from  indige-
 Neous  source;

 ({b)  by  what  time  the  needs  of  the  Indian
 Airlines  Corporation  shall  be  wholly  or
 to  a  large  extent,  met  by  the  indigenous
 source;  and

 (c)  what  is  the  savinginthe  cost  of
 planes  both  for  passenger  and  cargo  if
 purchase  from  the  indigenous  source  as
 compared  to  those  from  foreign  source?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Of  Indian  Airlines  fleet  of
 58  aircraft,  as  at  the  end  of  February  970,
 44  (about  75%)  were  of  foreign  manu-
 facture.

 (b)  At  present,  only  the  HS-748  aircraft
 is  being  manufactured  in  India  for  use  by
 Indian  =  Airlines.  Due  to  limited
 requirements  it  would  not  for  the  present
 be  economical  to  manufacture  bigger
 aircraft  required  by  Indian  Airlines.

 (c)  Only  the  passenger  version  of  HS-748
 aircraft  is  manufactured  in  the  country.
 Its  current  cost  of  production  is  comparabl
 to  the  cost  of  similar  aircraft  produced  in
 the  United  Kingdom.
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 Regional  Languages  for  U.P.S.C.
 Examinations

 2922.  SHRI  S.C.SAMANTA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  the  progress  made  so  far  by  the
 Union  Public  Service  Commission  in  intro-
 ducing  regional  languages  fur  the  U.  P.S.C,
 examinations;

 (b)  by  what  time  the  cxaminations  are
 likely  to  be  conducted  by  the  U.P.S.C.  in
 the  regional  languages;  and

 (cy)  the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  A
 slart  was  made  in  the  use  of  the  regional
 languages  in  969  when  candidates  appearing
 at  the  Combined  Competitive  Examination
 for  recrui.ment  to  the  LAS  etc.  were  given
 the  option  to  write  their  answers  in  two  of
 the  compulsory  subjects,  viz.  Essay  and
 General  Knowledge,  in  any  of  the  lmmgua-
 ges  mentioned  in  the  Eighth  Schedule  to  the
 Constitution,  besides  English.

 (b)  and  (cp.  The  results  of  the  written
 part  of  the  IAS  etc.  examination  held  in
 969  have  been  declared  only  recently,  and
 the  question  of  extending  the  option  to  use
 the  regional  languages  to  other  subjects
 and  other  examinations  will  have  to  be
 examined  in  the  light  of  the’  experience
 gained  in  the  above  mentioned
 examination.

 Plying  of  Delux  Buses'from  Delhi  to
 other  Important  Cities

 2923.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Government
 had  decided  to  run  delux  buses  from  Delhi
 to  Srinagar,  Delhi  to  Gauhati,  Delhi  to
 Madras,  Delhi  to  Trivandrum,  Delhi  to
 Jodhpur-Udaipur-Somnath  Mandir  and
 covering  all  other  important  cities  also;
 and

 (b)  if  so,  the  details  of  the  amount
 required  and  whether  the  consent  of  the
 State  Governments  concerned  for  this
 arrangement  has  been  taken
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 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  No.

 (b)  Does  not  arise.

 'चिदेशी  पर्यटकों  पर  लागू  होने  वाले  नियम
 तथा  विनियम

 2924.  थी  जगेइवर  याव्र  :  कया  पर्यटन
 ह. | छ  असेभिक  उदयन  मंत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  'मारत  जानें  वाले  विदेशी  पर्यटकों  पर

 लागू  होने  वाले  मियमों  तथा  विनियमों  का  व्यौरा
 क्या  है  और  क्‍या  वीसा  विनियमों  को  लागू  करने  में
 इस  समय  बड़ी  उदारता  बरती  जा  रही है;  और

 (ख)  इस  समय  कित  देशों  के  नागरिकों
 को  मारत  का  दौरा  करने  के  लिये  परमिट  नहीं
 दिये  जाते  ?

 पर्यटन  तथा  असैनिक  उदयन  मंत्री  (डा०
 कर्ण  सह)  :  (क)  विदेशियों  के  जिनमें  पर्यटक
 भी  सम्मिलित  हैं,  मारत  में  प्रवेश,  ठहरने  तथा
 संचलन  का  निम्नलिखित  ट्वारा  विनियमन  होता
 है  (a)  पासपोर्ट  (एंट्री  इंदु  इंडिया)  एक्ट,  920,
 (2)  फारेनर्स  रजिस्ट्रेले  एक्ट,  i939
 और  (3)  फारेनर्स  एक्ट,  946,  तथा  इन
 अधिनियमों  के  अधीन  बने  नियम  व  आदेश  |
 चीन  जन  गणराज्य,  राष्ट्रवादी  चीन  (फारमोंसा  ii
 पुतंगाल,  रोडेशिया  व  पाकिस्तान  के  राष्ट्रिकों  तथा

 यूरोपीय  उत्पत्ति  के  दक्षिणी  अफ्रीकियों  को  छोड़-
 कर,  पर्यटन  के  उद्देष्य  से  आने  वाले  सामान्यतया
 सभी  विदेशियों  को  उदारतापूर्वक  बिजा  दिये  जाते
 हैं।  ऐसे  पर्यटकों  को,  जो  नावें,  डेन्माक,  फिनलैंड,
 स्वीडन  तथा  जर्मन  संघ  गणराज्य  के  राष्ट्रिक  हैं,
 भारत  में  प्रवेश  तथा  90  दिन  तक  ठहरने  के  लिये
 विजा  की  आवश्यकता  नहीं  है।

 (ख)  विदेशियों  को  भारत  में  वैधतापूर्वक
 प्रवेश  करने  के  पश्चात्‌,  ऐसे  क्षेत्रों  को  छोड़कर
 जिन्हें  प्रतिबंधित,  संरक्षित  अथवा  अधभिसूचित
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 क्षेत्र  धोषित  किया  गया  है,  मारत  में  झ्रामण  के
 लिये  परमिट  की  आवश्यकता  नहीं  है।

 Replacement  of  Grounded  and  Obsolete
 Alperafts

 2925.  SHRI  P.C.  ADICHAN:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  number  and  types  of  grounded
 aircrafts  and  obsolete  aircrafts  proposcd  to
 be  grounded,  with  the  Indian  Airlines  and
 Air  India,  respectively;

 (b)  whether  these  aircrafis  are  proposed
 to  be  replaced  by  new  types  of  aircrafis
 and,  if  so,  the  number  of  aircrafts  to  be
 purchased  and  of  what  type;  and

 (c)  the  steps  being  taken  to  dispose  of
 or  renovate  the  grounded  aircrafts?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.”  KARAN
 SINGH):  (a)  No  aircraftin  the  fleet  of
 Indian  Airlines  or  Air-India  is  proposed
 to  be  grounded,  although  the  older  aircraft
 such  as  DC-3s  and  Viscounts  will  be
 progressively  phased  out  of  service.

 (b)  For  the  replacement  of  their  older
 aircraft,  and  to  meet  their  expanding
 requirements,  Indian  Airlines  are  purcha-
 sing  seven  Boeing  737-200  aircraft.  They
 are  also  proposing  to  acquire  additional
 HS-748  aircraft  manufactured  in  India.

 (c)  The  question  of  the  disposal  of  the
 older  aircraft  is  under  consideration.

 Posts  of  Principal  and  Vice-Principal  in
 Higher  Secondary  Schools  in

 Manipur

 2926.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  the  posts  of  Principal  and
 Vice-Principal  have  been  introduced  in  the
 Higher  Secondary  Schools  of  Manipur;

 (b)  if  not,  the  reason  for  the  delay  in
 creating  the  posts;

 (c)  whether  the  Assistant  Headmasters
 in  the  High  Schools  and  Higher  Secondary Schools  of  Manipur  are  given  some  special
 pay  as  on  par  with  those  .  Amam;  and



 69  Written  Answers

 (d)  whether  it  is  a  fact  that  the  Assistant
 Headmasters  in  the  High  Schools  and
 Higher  Secondary  Schools  of  Manipur  are
 paid  only  the  graduate  teacher  scale
 although  they  are  paid  in  Assam  a  higher
 pay  plus  allowance?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHANI:  (a)  Yes,  Sir.

 (b)  Does  not  arise.

 (cy)  No,  Sir.

 (dy  Yes,  Sir.

 Untrained  Non-Matriculate  Teachers  in
 Manipur  Elementary  Schools

 2929.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 482  on  the  27th  February,  1969  regarding
 the  untrained  non-Matriculate  teachers  of
 Manipur  Elementary  Schools  and  state:

 (a)  whether  the  aforesaid  teachers  have
 been  exempted  from  training,  if  they  have
 been  in  service  for  twenty  years  by  the  4th
 November,  1969;  and

 (b)  whether  the  teachers  are  being  paid
 trained  teachers  scale  in  view  of  their
 experience  of  20  years  in  the  teaching
 profession  and  also  the  selection  grade  scale
 as  is  usually  paid  to  teachers  of  20  years
 service?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  It  has  been  decided  to
 exempt  from  training  the  untrained  non-
 Matriculate  teachers  of  ME/LP  Schools  of
 ersiwhile  Manipur  Territorial  Council  who
 had  completed  20  years  of  service  on
 I--959.  Necessary  orders  have  been
 issued  on  I]-3-970.

 (b)  This  will  be
 by  the  Manipur  Administration  in  the  light of  the  orders  issued  on  I-3-I970

 Selection  Grade  Scale  for  Teachers  of
 Goverament-Alded  Scheots,  Manipar

 2930.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  EDUCATION  AND
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 YOUTH  SERVIC  ES  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 533]  on  the  20th  December,  968  regarding
 the  Selection  Grade  Scale  for  teachers  of
 Government  aided  schools  in  Manipur  and
 state:

 (a)  whether  payment  according  to  the
 Selection  Grade  Scale  has  already  been
 made  to  the  teachers  of  the  aided  High
 Schools  of  Manipur;

 (b\  if  not,  the  reasons  therefor;  and

 (c)  the  further  taken  in  this
 regard?

 steps

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  No,  Sir.

 (0)  and  (c).  Steps  are  being  taken  by  the
 Manipur  Administration  to  frame  Rules
 for  this  purpose.

 Minor  Ports  in  Orissa

 2931.  SHRI  RABI  RAY:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whetheritis  a  fact  that  a  technical
 commitiee  is  examining  the  question  of
 minor  ports  in  Orissa;

 (by  if  so,  which  are  the  ports  in  Orissa
 that  are  likely  to  be  declared  as  minor
 ports;  and

 (c)  when  the  said  committeeis  going  to
 submit  its  report?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  Yes.

 (b)  There  are  two  minor  ports,  namely,
 Chandbali  and  Gopalpur,in  the  State  of
 Orissa.  The  Committee  has  been  constitu-
 ted  to  recommend  one  of  these  two  ports
 for  development  under  the  Centrally  Spon-
 sored  programme  during  ihe  Fourth  Five
 Year  Plan.

 (c)  The  Committee  is  likely  to  submit
 its  report  by  April,  ‘1970,
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 Remarks  about  Tibet's  Trade  with  India
 in  a  Text  Book  on  Geography

 Prescribed  for  Schools  in  Jammu

 2932.  SHRI  RABI  RAY:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  one  of  the  paragraphs  of  an
 approved  text  book  on  Geography  for  the
 Sixth  St;  ndardin  all  Government  Schools
 in  Jammu  in  which  it  is  written  ‘Tibet  was
 in  trade  with  India  but  since  China  has
 captured  America  this  trade  has  been
 stopped”;

 (by)  if  so,  what  is  the  reaction  of
 Government  to  that;  and

 (c)  whether  he  has  suggested  to  the
 State  Government  for  its  removal?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  to  (c).  No  such  mistake  has  been
 brought  (o  Government's  notice.  However,
 the  State  Government  has  been  requested
 to  verify  the  fact  and  take  steps  to  correct
 the  error  if  any.

 LA.S.  and  I.F.S.  Results

 2933.  SHRI  RABI  RAY  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state  ;

 (a)  whether  itis  a  fact  that  this  year  the
 results  of  the  Indian  Administrative  Service
 and  Indian  Foreign  Service  Examinations
 have  not  been  published  in  time;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No.  Sir,
 In  the  preceding  four  years  the  result  of  the
 written  part  of  the  examination  was  publi-
 shed  between  92-112  days  after  the  conclu-
 sion  of  the  examination.  This  timeit  was
 done  after  99  days.

 (b)  Does  not  arise

 Future  of  Coal  Gasification  Plant,  Hyderabad

 2934.  SHRI  RABI  RAY  :  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  State  :
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 (a)  whether  itis  a  fact  thal  a  Coal  gasi-
 fication  plant  was  set  up  by  the  Regional
 Researeh  Laboratory,  Hyderabad  some
 time  back;

 (b)  if  so,  whether  it  is  also  a  fact  that  the
 experts  see  no  future  for  it;  and

 (c)  what  were  ihe  recommendations  of
 Kane  Committee  in  this  connection?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  (a).  The  Coal  Gasification  Plant  has
 been  partly  crected  at  the  Regional
 Research  Laboratory,  Hyderabad.

 (b)  and  (2),  The  Kane  Committee  in  their
 Report,a  copy  of  whichis  available  in
 the  Library  of  Parliament,  has  come  to  the
 conclusion  that  it  would  not  be  advisable
 to  establish  and  operate  the  Plant  in  the
 manner  proposed  by  the  Regional  Research
 Laboratory,  Hyderabad  and  has  also  nter-
 alia  suggested  that  :—

 (hy  Possibilities  may  be  explored  to  find
 out  whether  any  fertilizer  producing
 Company  in  the  public  or  private
 sector  would  be  prepared  to  take
 over  the  plant  as  a  whole  for  use  as
 an  experimental  unit  for  development
 work  on  the  production  of  synthesis
 gas  from  low-grade  coal,

 (2)  If  the  transfer  of  this  plant  to  a  ferti-
 lizer  factory  is  nol  possible,  then  the
 only  alternative  is  to  erect  the  plant
 in  the  campus  of  Regional  Research
 Laboratory,  Hyderabad  for  operation
 85  8  testing  unit  for  developmental
 work  for  the  gasification  of  coals  to
 the  extent  funds  are  available  for  the
 purpose.

 While  considering  the  Report  of  the  Kane
 Committee  the  Governing  Body  of  the
 C.5.I.R.  at  its  meeting  held  on  4th  May,
 969  recommended  that  the  Ministry  of
 Petroleum  &  Chemicals  &  Mines  &  Metals
 may  be  asked  to  take  over  the  Plant  in  case
 they  needed  it,  That  Ministry  have  intima-
 ted  that  the  Hyderabad  Plant  based  on
 Lurgi  process  does  not  seem  to  be  of  any
 use  to  the  Fertilizer  Corporation  of  India
 since  the  Committee  appointed  by  the
 Government  of  India  have  recommended
 the  adoption  of  the  Koppers  Gasification
 process  for  the  fertilizer  pine ants.
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 Padma  Shri  Award  to  Persons  From  Haryana

 2935,  SHRI  RAM  KISHAN  GUPTA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  State  :

 (a)  the  names  of  persons  from  Haryana
 who  were  given  Padma  Shri  Award  on  the
 Republic  Day  this  vear;  and

 ({b)  the  nature  of  services  done  by  them
 for  which  they  have  been  awarded?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (b).
 The  list  of  persons  who  were  given  Padma
 Awards  on  the  Republic  Day,  1970,  was
 published  inthe  Gazette  of  india  onthe
 same  day.  According  to  information
 available,  Sarvashri  Ghanshyam  Das  Goyal,
 Phul  Chand  and  Govind  Ram  Hada  who
 were  given  the  Padma  Shri  Award  have
 their  native  places  in  Haryana.  Shri  Goyal
 and  Shri  Phul  Chand  were  given  the  Award
 for  philanthropic  activities  and  Shri  Hada,
 for  his  contribution  in  the  field  of  industry.

 Discovery  of  Skeletons  Associated  with
 Harappan  Cultore  in  Chandigarh

 2936.  SHRI  RAM  KISHAN  GUPTA  :
 SHRI  HEM  RAJ  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  skeletons
 associated  with  Harappan  culture  have
 been  discovered  recently  in  sector-I7  at
 Chandigarh;  and

 (b)  ifso,  further  steps  taken  or  pro-
 posed  to  be  taken  to  give  greater  attention
 to  the  discovery  of  skeletons  there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHAN-
 ARA  JAIPAL  SINGH)  :  (a)  Yes,  Sir.

 (b)  The  skeletons  were  brought  to  light
 inthe  course  of  the  digging  for  the  base-
 ment  ofa  building.  Since  these  were
 already  damaged  by  indiscreet  digging,  it
 was  not  considered  worthwhile  to  preserve
 the  cemetery  aica.  However,  the  Univer-
 sity  of  Punjab  had  undertaken  the  final
 phase  of  the  excavation  in  the  area  and
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 removed  the  finds.  It  is  felt  that  it  would
 be  more  desireable  that  an  exploration  of
 the  adjoining  open  area,  accompanied  by
 trial  trenches,  should  be  undertaken  to
 uncover  the  township.  The  Government
 would  afford  technical  assistance  to  the
 University  in  this  Project.

 Reforms  in  Public  Schools

 2937.  SHRIR.K.  BIRLA  :  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  the  Union  Government  to
 make  reforms  in  the  public  schools  ;

 (b)  ifso,  the  details  thereof;  and

 (c)  whether  any  assessment  has  been
 made  by  the  Union  Government  about
 the  functioning  of  these  schools  and  if  so,
 the  details  thereof?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.V.K.R.Y.
 RAO)  :  (a)  and  (0),  The  main  programme
 which  Government  is  striving  to  promote
 is  the  institution  of  a  large  number  of
 scholarships  in  Public  Schools  for  talented
 but  economically  handicapped  children  so
 that  their  present  exclusive  character  is
 altered  and  their  social  basis  widened
 Some  changes  in  the  curriculum  to  empha-
 size  experi  t  Ind  culture  and
 traditions  and  programmes  of  social  service
 to  create  a  sense  of  social  awareness  and
 responsibility  have  also  been  suggested.

 (c)  No,  Sir,

 Outer  Harbour  at  Madras

 2938.  SHRIMATI  SHARDA  MUKER-
 JEE  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  the  time  by  which  the  outer  harbour
 at  Madras  will  be  ready  to  receive  larger
 vessels;

 (b)  what  are  the  reasons  for  the  delay;

 ro}  when  the  Port  Trust  will  be  able  to
 provide  berthing  facilities  '  to  the  Madras
 Refinery;  and

 (d)  the  reasons  why  itis  charging  a
 wharfage  of  Ra,  vo  per  tonne?
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 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  The  Outer  Harbour
 is  expected  to  be  ready  by  the  end  of  97]
 except  for  the  Outer  Arm  extension.  The
 work  relating  to  the  Outer  Arm  extension  is
 amajor  item  of  work  to  be  undertaken
 after  necessary  studies.

 (b)  The  delay  has  been  due  to  certain
 technical  problems  which  were  encountered
 during  the  construction  of  the  breakwaters.
 A  special  Technical  Committee  appointed
 by  the  Madras  Port  Trust,  with  the  appro-
 val  of  the  Government  of  India,  has
 examined  the  position  and  recommended
 various  measures  for  solving  them.  These
 Measures  are  under  implementation  by  the
 Port  Trust.

 (c)  The  Madras  Port  Trust  is  even  now
 providing  facilities  to  berth  36  ft.  draft
 tankers  of  the  Madras  Refineries  north  of
 the  North  Groyne  of  the  existing  harbour.
 This  facility  is  available  for  nine  months
 from  mid-January  to  mid-October.  The
 question  of  providing  facilities  for  berthing
 36  ft.  draft  tankers  inside  the  Harbour
 during  the  North-East  Monsoon  period
 from  mid-October  to  mid-January  to  enable
 hand'ing  of  36  ft.  tankers  round  the  year  is
 under  active  consideration,

 (d)  The  rate  of  wharfage  on  crude  oil
 has  been  reduced  from  Rs.  0  per  l000
 litres  to  Rs.  7.5  per  tonne  ona  purely  ad
 hoc  basis.  The  final  rate  to  be  levied,
 when  the  Outer  Harbour  is  ready,  would  be
 worked  out  subsequently  taking  into
 account  the  working  cost  of  the  new  Oil
 Dock  and  ater  discussion  with  the  Madras
 Refineries.

 Acquiring  of  Ships  by  India

 2939.  SHRIMATI  SHARDA  MUKER-
 JEE:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  the  number  of  ships  India  would
 acquire  up  to  972  and  the  estimated  cost
 thereof;

 (b)  whether  it  isa  fact  that  Yugoslavia
 had  ended  the  facility  of  doing  business
 with  us  onthe  rupee  payment  basis  and
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 other  countries  too  are  not-  keep  on  doing
 business  on  rupee  payment;  and

 (c)  if  so,  what  steps  Government  have
 taken  to  achieve  the  target  of  3.5  milion
 gross  registered  tonnage  in  the  Fourth  Five
 Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  As  on  1-3-70,  there
 are  258  vessels  of  23.29  lakhs  GRT  on
 Indian  Registry.  In  additicn  to  the  above
 there  are  52  ships  of  about  6.77  lakhs  GRT
 firmly  on  order.  Out  of  this,  2]  ships  of
 3.78  lakhs  GRT  (estimated  cost  Rs.  BI  35
 crores)  are  expected  to  be  delivered  up  to
 the  end  of  ‘1972.  By  that  time  some  morc
 orders  may  be  placed  for  new  ships  which
 will  be  delivered  after  1972,  and  possibly
 some  second  hand  ships  may  also  be  pur-
 chased  which  will  be  delivered  immediately.
 An  estimate  of  these  prospective  acquisi-
 tions  is  not  available  at  present.

 (b)  and  (ce).  No.  Sir.  The  existing  bilate-
 ral  trade  and  payments  agreement  with
 Yugoslavia  has  been  extended  upto  a.  72
 and  the  rupee  payment  arrangement  with
 Yugoslavia  will  be  available  upto  that  date.
 Some  other  East  European  countries  are
 also  continuing  to  do  business  on  rupee
 payment  basis  as  we  have  during  the  cur-
 rent  financial  year  placed  orders  for  the
 construction  of  10  ships  in  Rumania  and
 0  ships  in  German  Democratic  Republic
 onrupee  payment  basis.  In  view  of  this
 and  as  some  more  credits  may  be  available
 trom  other  foreign  countries,  it  is  anticipa-
 ted  that  the  target  of  3.5  million  GRT
 envisaged  for  the  Fourth  Five  Year  Plan
 could  be  achieved.

 Foreign  Exchange  spent  by  way  of  Freight  on
 Cargo  carried  by  Foreign  Ships

 2940.  SHRIMATI  SHARDA  MUKER-
 JEE  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  the  amount  of  foreign  exchange
 spent  by  way  of  freight  on  cargo  for  the
 country  carried  by  foreign  ships;

 (b)  whother,  to  reduce  the  huge  burden
 on  the  slender  foreign  exchange  resources,
 Government  have  received  any  proposal  for
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 setting  up  arevolving  foreign  exchange
 fund  for  acquiring  new  ships;  and

 (०)  ifso,  the  reasons  for  the  delay  in
 setting  up  the  fund?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAiRS,  AND  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  IQBAL  SINGH)  :
 (a)  No  precise  estimate  on  freight  pay-
 ments  to  foreign  ships  is  available.  How-
 ever,  on  the  assumption  that  ten  percent
 of  the  value  of  the  country’s  overseas
 trade  will  account  for  freight  payments
 and  deducting  therefrom  freight  earnings  of
 Indian  shipping  companies  it  has  been  esti-
 mated  that  freight  payment  to  foreign  ships
 during  967-68,  and  968-69  would  work  out
 to  about  Rs.  2l!  crores  and  Rs,  209  crores
 respectively.

 (b)  and  (c).  The  proposal  for  setting  up
 a  revolving  foreign  exchange  fund  for
 acquisition  of  ships  has  been  considered  by
 Government.  It  has  not  been  found  accept-
 able  in  view  of  the  generally  tigat  foreign
 exchange  position  of  the  country.  More-
 over,  the  proposal  is  against  the  basic  con-
 cept  that  foreign  exchange  earnings  of  any
 trade  cannot  be  exclusively  earmarked  for
 that  trade.  Itis  also  uncertain  whether
 the  credit  accruing  tothe  proposed  fund
 would  be  adequate  enough  to  cover  the

 iP.  prog

 बिल्‍लो  में  द्विविवाह  के  बिवद्ध  विधान

 2941.  क्रो  रास  गोपाल  शालबाले  :
 शी  आत्म  दास  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  महानगर
 परिषद्‌  में  विधेयक  पुरःस्थापित  किया  गया  है
 जिसमें  केन्द्रीय  सरकार  से  यह  सुनिश्चित  करने

 हेतु  कानून  बनाने  के  लिये  अनुरोध  किया  गया  है
 कि  दिल्‍ली  का  कोई  भी  मिवासी  अपनी  पहली
 पत्नी  के  जीवित  रहते  हुए  दूसरा  विवाह  नहीं  कर
 सकता  है;  और
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 (=)  यदि  हां,  तो  उस  पर  सरकार की  क्या

 प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  धी  विद्या

 अरण  शुक्ल)  :  (क)  शौर  (ख).  यद्यपि  ऐसा
 कोई  विधेयक  पुर:स्थापित  नहीं  किया  गया  हैं

 किन्तु  दिल्ली  प्रशासन  ने  सूचित  किया  है  कि  इस,
 सम्बन्ध  में  एक  गैर-सरकारी  प्रस्ताव  महानगर
 परिषद्‌  में  6  फरवरी,  970  को  रखा  गया  था
 झौर  इस  पर  परिषद  के  24  मार्च,  9  70  से
 आरम्म  होने  वाले  आगामी  सत्र  में  विचार-विमण्ें
 किया  जाएगा  ।  अतः  ऐसी  अवस्था  में  प्रश्न  का
 भाग  (ख)  असामयिक  है।

 L4  we  को  आयु  तक  के  बच्चों  के  लिए
 अभिषाय  शिक्षा

 2942.  गी  परकत  सिंह  कुषाबाह  :
 श्री  वेवकोनस्थत  पाटोविया  :

 क्या  शिक्षा  तथा  युंबक  लेवा  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  संविधान  के  उपबंधों  के  अनु-
 सार  4  वर्ष  की  आयु तक  के  सभी  बच्चों  को
 अनिवार्य  शिक्षा  देने  के  लिये  क्‍या  कार्यवाही  ककी
 गई  है  और  इस  सम्बन्ध  में  जो  सफलता  प्राप्त

 हुई  है  उसका  व्योरा  क्‍या  है?

 ज्षिक्षा  तथा  युवक  ,सेवा  संत्रालय  में  राज्य
 मंत्री  थ्ची  भक्‍त  वात)  :  नागालैण्ड  को  छोड़-
 कर,  समी  राज्य  सरकारों  ने  अनिवायं  प्राथमिक
 दिक्षा  अधिनियमों  का  निर्माण  किया  है।  किन्तु,
 विद्यमान  आधथिक  और  सामाजिक  परिस्थितियों  में
 अनिवार्यता  काग  करना  व्यावहारिक  नहीं  पाया
 गया  है।  इसके  स्थान  पर,  उपयुक्त  प्रेरणाओं
 तथा  अन्य  समझाने-बुझाने  के  उपायों  के  जरिए
 उपस्थिति  सुनिश्चित  करने  के  प्रयत्न  किये
 जाते  &  |

 निःशुल्क  लोअर  प्राथमिक  शिक्षा  (कक्षाएं
 i-v,  6  I  आयु  वर्ग)  की  सुविधाएं  समी  राज्यों
 में  विद्यमान  है  1  बानर  प्रदेश,  गुजरात,  हरियाणा,
 जम्मू  और  काश्मीर,  केरल,  मध्यप्रवेश,  महाराष्ट्र,
 मैसूर,  नागालैण्ड,  पंजाब,  राजस्थान  और  तमिलनाडु
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 में  लड़कों  और  लड़कियों  के  लिए  अपर
 प्राथमिक  स्तर  (छठी-सातवीं-आठवीं  कक्षाएं:
 11-14 आयु  वर्ग)  पर  शिक्षा  निःशुल्क  है।

 बिहार,  उड़ीसा,  उत्तर  प्रदेश  और  पश्चिम  बंगाल
 में यह  केवल  लड़कियों  के  लिए  निःशुल्क  है।
 अपर  प्राथमिक  स्तर  पर  लड़कों  अथवा  लड़कियों
 के  लिए  निःशुल्क  शिक्षा  की  भ्रसम  में  कोई  योजना

 नहीं  है  ।

 ह...  विक्रम'  जहाज  का  जलावतरण

 2943.  श्री  यावन्त  सिंह  कुदावाह  :  क्‍या
 'सौबहुत  तथा  परिवहन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  “विश्व  विक्रम
 जहाज  का  जलावतरण  किया  जा  चुका  है;

 (ख)  यदि  हां,  तो  इस  जहाज  का  टन  मार
 और  लागत  कितनी  है;  और

 (ग)  क्‍या  जहाज  बनाने  के  लिये  देश  को
 अब  मी  विदेशी  सहायता  की  आवश्यकता  है  प्रोर
 यदि  हां,  तो  किस  प्रकार  की  ?

 संसद्‌  कार्य  बिभाग  तथा  नौबहुन  भौर
 परिवहूत  मंत्रालय  में  उपमंत्री  (क्री  ॥कबाल
 सिंह)  :  (क)  जी,  हां,  9फरवरी  r9708T)

 (स्व)  टन  भार  :  2,90054  वजन  ।
 निकटतम  लागत  :  320  लाख  रुपये।

 (ग)  हिन्दुस्तान  शिपयार्ड  में  बड़े  जहाजों
 के  निर्माण  के  लिये  विदेशी  सहायता  इस  समय
 (1)  मालिकों  की  ४चछाओं  के  अनुसार  जहाजों

 के  बनावटी  किस्म  के  मल  अभिकल्पों  और  (2)
 उपस्कर  और  मणीनों  की  कुछ  मर्दे  जिनकी  देश  में
 क्षमता  अभी  यथेष्ट  रूप  से  विकास  नहीं  हुई  है,
 के  खरीद  के  लिये  दी  जाती  है  |

 RAL  [
 सरकारी  कार्यालयों  में  हिम्दो  कार्य

 2945.  थी  प्रकाक्ाथीर  झास्थों  :  क्‍या

 चृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे कि
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 (क)  क्‍या  यह  सच  है  कि  सरकार  के  निर्णय
 के  अनुसार  संयुक्त  सचिव,  उपसचिव  के  स्तर  के
 अधिकारी  तथा  अधीनस्थ  अधिकारियों  की  हिन्दी
 के  कार्य  के  लिये  प्रत्येक  मंत्रालय  /  विभाग  में

 नियुक्ति  की  गई  है;  और

 (ख)  यदि  हां,  तो  प्रत्येक  कार्यालय  में

 हिन्दी-कार्य  सम्बन्धी  कर्मचारियों  तथा  अधि-
 कारियों  की  संख्या  कितनी  है  उनके  पदनाम,
 वेतनमान  तथा  कार्य  क्‍या  हैं  और  अन्य  कार्यालयों
 में  ऐसी  व्यवस्था  न  करने  के  क्या  कारण  है  तथा
 इस  सम्बन्ध  में  सरकार  द्वारा  जारी  किये  गये
 आदेश  क्‍या  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रो  (श्री  विद्या
 चरण  शुक्ल) :  (क)  भारत  सरकार के  प्रत्येक
 मंत्रालय  /  विभाग  में  संघ  के  सरकारी  प्रयोजनों
 के  लिए  हिन्दी  के  प्रयोग  के  संबंध  में  समय-समय
 पर  जारी  किए  जाने  बाले  आदेशों  के  कार्यान्वियन
 को  सुनिश्चित  करने  का  उत्तरदायित्व  संयुक्त
 सचिव  के  पद  के  एक  वरिष्ठ  अधिकारी  को  उसकी

 ड्यूटी  के  अतिरिक्त  सौंपा  गया  है

 (ख)  हिन्दी  के  अनुवाद-कार्य  के  लिए  आव
 बयक  कर्मचारियों  की  नियुक्तियां  मंत्रालयों।  विभागों
 द्वारा  उनकी  अपनी  आवश्यकताओं  के  अनुसार
 की  जाती  है।  सामान्यतः  उनके  काम  का  पर्यवेक्षण
 एक  हिन्दी  अधिकारी  करता  है  जिसका  वेतनमान
 350-9  00  रु०  है।  प्रत्येक  मंत्रालय  /  विभाग

 में  अनुवाद  कार्य  के  लिए  नियुक्त  कर्मचारियों  का
 ब्योरा  विवरण  में  दिया  गया  है  जो  समा  पटल
 पर  रखा  गया  है।  [  प्रंभालग  में  गरखा  गया।
 बेखिये  संख्या  L.T-2855/70)  area  सरकार
 के  प्रत्येक  कार्यालय  से  सूचना  एकत्र  करने  में  जो
 समय  और  परिश्रम  लगेगा  वह  प्राप्त  किए  जाने
 वाले  परिणामों  ४  कहीं  अधिक  होगा  t

 अशोक  होटल्ज  लिमिटेड,  नई  दिल्‍ली  के
 लाभ  सें  कमो

 2946.  श्री  श्थुबोर  सिंह  शास्त्रों  :  क्‍या

 पर्यटन  लचा  असैलिक  उडूयन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि
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 (5)  क्या  यह  सच  है  कि  झाय  में  वद्धि  हो
 जाने  के  बावजूद  अशोक  होटल्ज  लिमिटेड,  नई
 दिल्‍ली  के  967-68  के  लाभ  की  तुलना  में
 1968-69  में  65  प्रतिशत  कम  लाभ  हुमा  है

 और  इस  वर्ष  भी  हानि  होने  की  सम्मावना  है;

 (ख)  यदि हां,  तो  इसके  क्‍या  कारण  हैं;
 और

 (ग)  प्रशोक  होटल  के  ऊपरी  खर्च  को  कम
 करने  तथा  वाणिज्यिक  आधार  पर  इसको  चलाने
 की  दृष्टि  से  सरकार  का  क्‍या  कायंवाही  करने  का
 विचार  है  ?

 पयंटन  तथा  असंतिक  चड्डपन  मंत्री  (डा०
 कर्ण  सिह)  :  (क)  967-68  झौर  968-69.
 के  दौरान  अशोक  होटह्स  लिमिटेड  के  राजस्व,
 व्यय  तथा  लाभ  के  आंकड़े  नीचे  दिये  गये  हैं:--

 PHALGUNA  22,  ‘1891  (SAKA)

 वर्ष  आय  व्यय  लाभ

 (लाख  रुपयों  में)
 1967-68  48.87  3.30  35.57
 1968-69  5.20  39.63  .57

 वर्तमान  ष  में  होटल  को  कोई  हानि  होने
 की  संभावना  नहीं  है।

 (ख़)  लाभ  में  कमी  मुख्यतः  वेज  बोर्ड  की
 सिफारिशों  के  क्रियान्वयन  के  परिणाम  स्वरूप
 वेतन  बिल  के  बढ़  जाने,  तथा  मूल्यद्वास  एवं  ब्याज
 छागतों  के  लिये  प्रधिक  राशि  की  व्यवस्था  करने
 के  कारणों  से  हुई  है

 (ग)  ऊपरी  खर्च  को  यथा  संभव  कम  रखने
 के  लिये  होटल  के  प्रबन्धकवर्ग  द्वारा  प्रत्येक  संभव
 प्रयत्न  किया  जा  रहा  है  t

 2947.  SHRI  SITARAM  KESRI:  Wil
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:
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 (a)  whether  it  isa  fact  that  in  spite  of
 Government's  instructions  to  all  the
 Government  Departments/Public  Under-
 takings  for  the  reservation  of  posts  for  the
 Scheduled  Castes/Scheduled  Tribes,  the
 reservations  are  not  made  by  them  in  full;

 (b)  if  so,  the  names  of  Government
 Departments/Public  Undertakings  which
 are  short  of  the  quota  of  Scheduled  Castes/
 Scheduled  Tribes;  and

 (c)  the  steps  taken  to  cover  up  the  gap?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.S.  RAMASWAMY):  (a)  All  Ministries
 and  Departments  of  Government  of  India
 are  implementing  the  orders  providing  for
 reservation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  recruitment  to  services
 and  posts  under  them.  Ministries  etc.  have
 also  been  requested  in  the  past  to  issue
 suitable  instructions  to  the  public  under-
 takings  under  their  control  to  make  reser-
 vation  for  Scheduled  Castes  and  Scheduled
 Tribes  in  their  services  on  the  lines  of  the
 reservations  in  Central  Government  services,
 A  few  of  the  public  undertakings  expressed
 difficulty  in  implementing  these  reservation
 orders.  The  Bureau  of  Public  Enterprises,
 Ministry  of  Finance,  have  circulated  in
 September,  ‘1969,  to  the  Ministrics  a  draft
 directive  incorporaling  provisions  regarding
 reservations  and  other  concessions  for
 Scheduled  Castes  and  Scheduled  Tribes  to
 be  issued  to  the  public  undertakings  under
 them.  After  the  issue  of  this  directive,  it
 would  be  obligatoryfor  the  public  under-
 takings  to  implement  the  orders  providing
 for  reservation  fully.

 )  and  (c).  There  is  no  reservation  for
 Scheduled  Castes  and  Scheduled  Tribes  in
 the  total  number  of  posts  either  under  the
 Governmen*  orinthe  public  undertakings
 but  reservation  is  required  to  be  provided
 in  the  vacancies  arising  in  each  service  or
 post  from  time  to  time.  The  shortfall  in  the
 recruitment  to  reserved  vacancies  in  a  year
 is  carried  forward  for  recruitment  in  two
 subsequent  years.

 Appointment  of  Class  Il]  aad  Chan  IV
 Employers  in  Shipping  Corporntion

 2948.  इप्तारा  S.  KUNDU:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:
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 ‘(a)  whether  for  the  appointment  in  class
 जा  and  Class  wv  categories  of  jobs  in  the
 “Shipping  Corporation  at  Calcutta,  the
 names  from  Balasore  and  Baripada  Employ-
 “ment  Exchanges  in  Orissa  are  asked  for;

 and
 (b)  if  not,  whether  his  Ministry  proposes

 to  issue  instructions  that  the  names  from
 these  Exchanges  should  also  be  called  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  and  (b).  No,  Sir.

 As  per  Rule  3  of  the  Rules  made  under
 the  Employment  Exchange  (Compulsory
 Notification  of  Vacancies)  Act,  +1959,  the
 vacancies  in  regard  to  the  posts  coming
 under  classes  IN  and  IV  categories  in  the
 Shipping  Corporation  of  India  are  notified
 to  the  Local  Employment  Exchanges  in
 those  States  where  the  Employing  Offices
 aro  located  and  the  Central  Employment
 Exchange.

 Construction  of  Suberna  Rekha  Bridge
 at  Jaleswar,  Orissa

 2949.  SHRI  S.  KUNDU:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  Government  have  finalised
 the  construction  of  suberna  rekha  Bridge  at
 Jaleswar,  Orissa  during  the  Fourth  Plan
 period;

 (b)  if  not,  the  reasons  therefor  and  when
 it  will  be  finalised;

 (c)  whether  the  survey  and  estimate  for
 the  construction  of  this  Bridge  has  been
 completed;  and

 (d)  whether  the  Government  of  Orissa
 have  recommended  the  construction  of  this
 Bridge  during  the  Fourth  Plan  period?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING.  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  to  (d).  The  proposed
 bridge  would  fall  ona  State  road  and  is,
 therefore,  the  respons'bility  of  the  Govern-
 ment  of  Orissa.  They  have  completed  the
 survey  with  Central  aid  amounting  to  Rs.
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 12,400/-  and  sent  a  detailed  estimate
 amounting  to  Rs.  74.00  lakhsfora  grant-
 in-aid  for  its  construction  under  the  Central
 Aid  Programme  of  State  roads  inter-State
 or  economic  importance.  The  pattern  of
 Central  financial  assistance  for  all  such
 Projects  has,  however,  recently  changed
 from  grants-in-aid  to  00°{  loan  assistance.
 In  order  to  enable  the  Government  of  India
 to  consider  all  such  demands,  the  State
 Governments  concerned,  including  Orissa,
 have  beon  requested  to  com  their
 views  on  the  acceptance  of  the  loan  scheme.
 The  Orissa  Government's  reply  is  still
 awaited.

 Conference  of  Transport  Ministers  of
 States

 2950.  SHRI  HEM  RAJ:  Will  the  Minis-
 ter  of  SHIPPING  AND  TRANSPORT  be
 Pleased  to  state:

 (a)  whether  a  Conference  of  the  Trans-
 port  Ministers  of  the  States  was  held
 recently  at  Delhi;  and

 (b)  if  so,  the  subjects  discussed  and  the
 conclusions  arrived  at  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  ..ND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  Yes.  The  Conference
 was  held  at  New  Delhi  on  the  3th
 February,  1970.

 (b)  The  subjects  which  were  considered
 at  the  eighth  meeting  of  the  Transport
 Development  Council  included,  taxation  on
 road  transport,  abolition  of  octroi  and
 other  check  posts,  financing  and  organi-
 sation  of  road  transport  industry,  develop-
 ment  of  transport  in  metropolitan  cities,
 basis  for  division  of  stage  carriage  traffic
 on  inter-State  routes,  framing  of  uniform
 Model  Rules  by  Government  of  India
 under  the  Motor  Vehicles  Act,  1939,
 increase  in  the  number  of  tourist  cabs  and
 tourist  ommibuses  for  country-wide
 operation,  reconstitution  of  the  Standing
 Committees  of  the  Transport  Development
 Council,  of  road  develop:  t  and
 development  of  Inland  Water  Transport.

 The  important  conclusions  of  the  Council
 are  indicated  below:—
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 The  Council  reiterated  the  necessity
 of  abolishing  octroi  and  its  replace-
 ment  by  other  levies  and  clubing
 various  checkposts  within  the  States
 and  of  checkposts  of  two  States  on
 their  common  borders.
 The  Council  reiterated  the  recommen:
 dations  of  its  Standing  Committee  on
 Road  Transport  that  efforts  should
 be  madeto  reorganise  the  road
 transport  industry  by  the  formation
 of  viable  units  of  road  transport
 Operators  and  that  a  beginning
 should  be  made  with  the  formation
 of  a  few  such  units  on  a  “‘pilot”  basis
 in  each  State/Union  Territory,  having
 Tegard  to  local  conditions  etc.

 Instead  of  laying  down  any  rigid
 formula  for  the  division  of  passenger
 traffic  on  inter-State  routes,  a  better
 arrangement  would  be  to  examine
 cases,  where  there  is  a  dispute  or
 difference  of  opinion  between  two
 States  on  merits.  The  Union  Minis-
 try  of  Shipping  and  Transport  should
 take  the  initiative  and  assist  the
 States  in  resolving  these  differences/
 disputes.
 The  working  of  the  existing  scheme
 for  all  India  operation  of  tourist  cabs
 and  ominibuses  should  be  watched
 for  some  time  before  the  question  of
 increasing  the  number  of  permits
 under  the  scheme  was  considered.

 It  was  unanimously  agreed  that  the
 membership  of  the  Standing  Commi-
 ttees  of  the  Council  on  Roads  and
 Road  Transport  should  be  increased
 from  5  to  12,  so  as  to  provide  repre-
 sentation  to  all  the  States  and  Union
 Territories  on  one  or  the  other  two
 Standing  Committees.
 The  Council  urged  the  States  to
 ensure  earmarking  for  rural  roads,  at
 least  25%  of  the  State  Plan  allocation
 for  roads  and  that  the  money  alloca-
 ted  for  ryral  roads  is  fully  utilised  on
 those  roads  and  not  diverted  to  any
 other  project.

 The  Council  recommended  to  the
 State  Governments  to  consider  increa-
 sing  the  allotment  of  funds  for  the
 maintenance  of  State  Roads  on  the
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 basis  of  the  recommendations  of  the
 Technical  Group  which  had  been  set
 up  by  the  Government  of  India  for
 assessing  maintenance  costs  for
 National  Highways  and  other  roads.

 Scheme  to  Subsidize  Printing  of  Standard
 Books  In  Indian  Languages

 2951,  SHRI  HEM  RAJ:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state:

 (a)  whether  Government  have  evolved
 any  scheme  to  subsidize  the  printing  of
 standard  books  in  Indian  languages;  and*

 (b)  if  so,  what  are  its  broad  features  7

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  and  (b).  No,  Sir.  Government
 has  recently  sanctioned  a  scheme  to  subsi-
 dize  the  printing  of  standard  books  writt
 by  Indian  authors  in  English  language.
 University  books  in  regional  languages  are
 being  produced  by  the  State  Governments
 in  cooperation  with  their  universities  and
 no  proposal  has  yet  been  received  from
 them  regarding  subsidizing  such  books.

 स्यायर  सम्पत्ति  के  अर्जत्  पर  प्रतिवत्ध

 2952.  भी  सृत्य झय  म्रतता  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  के  विभिन्न  राज्यों  में  किन-किन
 क्षेत्रों  मे ंसमी  मारतीय  नागरिकों  को  स्थावर
 सम्पत्ति,  जैसे--भूमि,  मकान,  आग,  पहाड़ी,
 नहर  आदि  खरीदने  तथा  उनके  स्वामित्व  की

 पूर्ण  स्वतंत्रता  प्राप्त  नहीं  ह ैऔर  विभिन्न  स्थानों
 में  क्या  प्रतिबन्ध  लगाये  गये  है;.

 ख़)  देदा  के  विभिन्न  राज्यों  में  किन-किने
 क्षेत्रों  में  विदेशी  राष्ट्रजनों  और  विदेशी  सरकारों
 को  स्थावर  सम्पत्ति  जैसे-भूमि,  मकान,  बाग,
 पहाड़ी,  नहर  आदि  खरीदने  तथा  उनके  स्वामित्व
 की  पूर्ण  स्वतंत्रता  प्राप्त  नहीं  है  और  विभिन्न
 स्थानों  में  क्या  प्रतिबन्ध  छगाये  गये  हैं;  और

 (ग)  देशा  के  विभिन्‍न  राज्यों  में  किल-किल
 क्षेत्रों  में  विदेशी  राष्ट्रजनों  पर  विदेशी  सरकारों
 को  स्वावर  सम्पत्ति  जैसे--मूमि,  मकान,  बाय,
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 पहाड़ी,  नहर  आदि  खरीदने  तथा  उनके  स्वामित्व
 की  पूर्ण  स्वतंत्रता  प्राप्त  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्रो  (ओ  विद्या
 अरण  शुक्ल)  :  (क)  सरकार  को  जम्मू  व
 काइमीर  और  तागालैण्ड  को  छोड़कर  अन्य  किसी
 राज्य  में  गैर-राज्यीथ  निवासियों  द्वारा
 सम्पत्ति  के  अर्जन  के  बारे  में  ऐसे  किसी  प्रतिबन्धों
 की  जानकारी  नहीं  है।  तथापि,  कई  राज्यों  में

 अनुसूचित  आदिम  जातियों  के  हित  में,  ऐसी
 जातियों  के  व्यक्ति  द्वारा  अपनी  सम्मति  के

 हस्तान्तरण  पर  उचित  प्रतिबन्ध  लगाते  वाले

 कानून  विद्यमान  हैं।  इस  सम्बन्ध  में  बिस्तृत
 सूचना  लोक  सभा  में  20  दिसम्बर,  i968  को
 तारांकित  प्रश्न  संख्या  887  तथा  21  फरवरी,
 969  को  अतारांकित  प्र्न  संख्या  615 के
 उत्तर  में  दी  गई  थी  ।

 (ख)  तथा  (ग).  पश्चिम  बंगाल  मूमि
 हस्तान्तरण  (विनियम)  अ्रधिनियम,  970%
 अधीन  राज्य  सरकार  की  पूर्वानुमति  के  बिना
 किसी  भूमि  का  हस्तान्तरण  विदेशी  राष्ट्रिकों
 इत्यादि  को  नहीं  किया  जा  सकता  है।  इसी
 प्रकार  के  प्रतिबन्ध  नागालैण्ड  तथा  जम्मू  व
 कापमीर  में  लागू  है।  अन्य  राज्यों  के  बारे  में  सूचना
 मालूम  की  जा  रही  है

 Technical  Colleges  in  Various  States

 2953.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  EDUCATION  AND
 “YOUTH  SERVICES  be  pleased  to  state  the
 number  of  Technical  Colleges,  with  their
 location,  opened  in  various  States  and  the
 Union  Territories  during  the  last  three
 years,  year-wise  and  State-wise?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.Y,
 RAQ):  Only  one  engineering  college
 approved  in  the  Third  Plan  for  the  Union
 Territory  of  Goa,  Daman  and  Diu  started
 functioning  in  1967.  No  new

 poten  4 college  has  been  included  in  the  Fo
 Plan.

 An  Institute  of  Chemical  Engineoring started  by  a  private  agency  at  Nadiad
 in.  968
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 Drivers,  Conductors  and  Clerks  in  Dethi
 Transport  Undertaking

 2954,  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  number  of  Drivers  ,  Conductors
 and  Clerksin  the  Delhi  Transport  Under-
 taking  as  on  the  3ist  December,  1969,
 category  wise;

 (b)  the  number  of  staff  members
 dismissed  during  the  last  three  years;  and

 (c)  whether  some  of  them  have  been
 Te-appoiated  during  the  said  period  7

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):

 (a)  Drivers  282
 Conductors  393]
 Junior  Clerks  364
 Senior  Clerks  I2

 (b)  Only  two  conductors  were  dismissed
 during  the  last  three  years.

 (c)  No.

 Disbandment  of  the  Central  Reserve
 Police

 2955.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  decided  to
 disband  the  Central  Reserve  Police  Force;

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (४)  No,
 Sir.

 (b)  The  question  does  not  arise.

 Setting  up  of  a  Tourist  Hotel  at  Nagpur

 2956.  SHRI  N.R.  DEOGHARE:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  under
 ‘eonsideration  of  Government  to  establish
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 a  Tourists  Hotel  in  the  public  sector  at
 Nagpur;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  for  not  establi-
 shing  any  hotel  in  the  second  capital  of
 Maharashtra?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  On  account  of  limited  funds,  priority
 has  to  be  given  to  centres  which  have  a
 much  larger  flow  of  foreign  tourists.

 Officer-Oriented  Scheme  in  Ministries
 2957,  SHRI  RAM  CHARAN:  Will  the

 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  Officer-
 oriented  Scheme  has  been  introduced  in
 some  of  the  Ministries  and  Attached  Offices
 of  the  Government  of  India;

 (b)  ifso,  the  procedure  of  disposing  of
 the  cases  under  this  scheme;

 (c)  whether it  is  a  fact  that  in  some  of
 the  Offices  where  the  Officer-oriented
 scheme  is  in  operation,  the  Assistants  are
 Posted  only  to  do  the  diary  work  and
 tracing  out  the  files;  and

 (d)  if  so;  why  this  type  of  work  is  not
 taken  from  L.D.Cs.  and  U.D.Cs.  when
 the  Assiscants  can  do  case  work  themselves?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):  (a)
 It  is  a  fact  thatin  some  parts  of  organisa-
 tions  of  the  Government  of  India  office
 structure  has  been  reorganised  with  the

 euler
 of

 —-  pl  ucin ance  on  dealing  hands
 0 wen  initially  to  deal  with  rebrenees direct  with  or  without  supporting  staff.

 (b)  Generally  the  procedure  is  that  the
 Officer  concerned  deals  with  references
 relating  to  his  work  direct  taking  help  from
 supporting  staff  to  the  extent  necessary.

 (c)  No,  Sir,  according  to  the  information
 ws  for  collected,’  further  information
 is  being  collected  and  the  outcome  will  be
 laid  on  the  Table  of  the  House.
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 (d)  -Does  not  arise  for  the  present.

 Promotion  of  L.D.Cs.  as  U.D.Cs.  in
 Central  Secretariat

 2958.  SHRI  RAM  CHARAN:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  the  number  of  Lower  Division
 Clerks  in  the  Central  Secretariat  Clerical
 Service  who  were  appointed  between  the
 yoars  950  and  953  in  the  Government  of
 India  ;

 (b)  the  number  out  of  these  Lower
 Division  clerks  who  are  drawing  the
 maximum  of  the  scale  and  have  not  yet
 been  promoted  as  Upper  Division  Clerks;

 (c)  whether  there  are  some  graduates
 and  post-graduate  Lower  Division  Clorks
 also  who  have  not  yet  been  promoted;  and

 (d)  ifso,  the  reasons  therefore  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA):
 (a)  to  (d).  The  required  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.  However,  in  the
 matter  of  promotions  of  L.D.Cs.  to  the
 U.D.  Grade  of  the  C.8.C.S.,  the  relevant
 provisions of  the  C.S.C.5.  Rules  962  do
 not  provide  for  any  special  consideration
 on  the  basis  of  educational  attainments.

 हरियाणा  में  आाष्योलन  के  समय  सीमा

 सुरक्षा  बल  का  प्रयोग

 2959,  भी  सत्य जब  प्रसाद  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  हरियाणा  में
 चंडीगढ़  के  प्रइन  पर  हुए  आंदोलन  के  समय
 प्रदर्शकारियों  पर  नियंत्रण  रखने  के  लिये  सीमा

 सुरक्षा  बल  का  प्रयोग  किया  गया  था;

 (ज्ष)  यवि  हां,  तो  कया  यह  भी  सच  है  कि
 सीमा  सुरक्षा  बल  के  जवानों  ने  प्रदर्शनकारियों  को
 कोढ़े  छगाये  वे;  और

 (सर)  क्‍या  कानून  के  अन्तर्गत  लोगों को
 कोड़े  मारने  की  अनुमति है;  यदि  नहीं,  तो  सर-
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 कार  का  इस  सम्बन्ध  में  क्‍या  कायंवाही  करने  का
 विचार  है  ?

 गृह-काय  मंत्रालय  में  राज्य  मंत्रों  (ली  विद्या
 चरण  हशाुक्‍ल)  :  (क)  सीमा  सुरक्षा  दल  की

 कुछ  यूनिटें  विधि  व  व्यवस्था  कार्य  के  लिए  हरि-
 याणा  सरकार  को  उनके  अनुरोध  पर  सौंपी  गई
 थी।

 (@)  जी  नहीं,  श्रीमान  सीमा  सुरक्षा  दल
 के  जवानों  को  चाबुक  नहीं  दिये  गये  हैं  1

 (ग)  जी  नहीं,  प्रइन  नहीं  उठता  ।

 Demand  for  Increasing  Flight  Services
 between  Calcutta  and  Silchar  and

 Silchar  and  Gauhatl

 2960.  SHRI  TRIDIB  KUMAR  CHAU-
 DHURI:  Will  the  Minister  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  received
 any  representation  from  the  public  for
 increasing  the  frequency  of  passenger  flight
 services  between  Calcutta  and  Silchar  and
 Silchar  and  Gauhati;  and

 (b)  if  so,  what  are  the  plans  of  Govern-
 ment  in  this  respect?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  \b).  Indian  Airlines  have
 reported  that  there  was  a  request  for  increa-
 sing  the  freq  onthe  Gauhati-Silchar
 sector.

 At  present,  Indian  Airlines  operate  the
 following  services:—

 (i)  Calcutta-Agartala--Gauhati--Silchar-
 Four  days  a  week  with  Fokker
 Friendships.

 (ity)  Calcutta-Silchar-Daily  with  Fokker
 Friendships.

 alii)  Calcutta--Agartala--Silchar--Imphal-
 Daily  with  Dakotas.

 Indian  Airlines  hope  shortly  to  extend  the
 Calcutta-Agartala-Gauhati-Silchar  service
 to  Imphal  and  also  to  replace  the  Dakotas
 with  Fokkers  on  the  Calcutta-Agartala-
 Silchar-Imphal  route.  The  Corporation

 MARCH  13,  970  Written  Answers  92

 will  examine the  question  of  increasing  the
 frequency  of  the  Calcutta-Agartala-
 Gauhati-Silchar  service  when  their  fleet
 capacity  is  augmented.

 Construction  of  Work  on  National  High-
 way  No,  34

 2961.  SHRI  TRIDIB  KUMAR  CHAU-
 DHURI:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  the  work  of  widening,
 strengthening  and  providing  by  passes  for
 the  increased  load  of  road  traffic  on  the
 National  Highway  No.  34  which  connects
 Assam  and  North  Bengal  with  the  port  of
 Calcutta  which  was  to  be  undertaken  in
 1968-69  has  actually  been  taken  in  hand
 and  completed;

 (b)  what  was  the  total  amount  of  money
 provided  for  this  work  and  the  agency
 enrusted  with  it;  and

 (c)  whether  Government  have  formu-
 lated  any  scheme  inthe  current  year  for
 further  widening  and  strengthening  of  this
 National  Highway  in  view  of  its  strategic
 and  economic  importance  and  also  in  view
 of  the  expected  spurt  in  the  road  traffic  on
 this  National  Highway  after  the  completion
 of  Farakka  Barrage  and  the  road  bridge
 over  the  Ganga  river  7

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  No  such  work  was
 to  be  taken  up  during  1968-69,

 {b)  Does  not  arise.

 (c)  Yes,  Sir,  to  the  extent  possible
 within  available  funds.

 अराजकता  फैलाने हेतु  लोगों  को  भड़काने के
 लिए  वबोर  अज ुत  और  'प्रताप'  के  विषद्ध

 सासला  दर्ज  किया  जाना

 2962.  थी देवेन  सेन  :  कया  गुह-कार्ज
 मंत्री यहू बताने यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भाषणों  द्वारा
 लोगों  को  अराजकता  फैलाने  के  लिये  भड़काने
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 पर  दिल्‍ली  पुलिस  ने  दैनिक  गीर  अजुन'  तथा
 प्रताप"  के  सम्पादकों  के  विरुद्ध  एक  मामला  दर्ज
 किया  है;  और

 (ख)  यदि  हां,  तो  उन  भाषणों  के  वे  अंश
 कौन-कौन  से  हैं,  जिनके  आघार  पर  पुलिस  ने  यह
 मामला  दायर  किया  है  ?

 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्रों  (धी  विद्या
 ऋरण  शुक्ल)  :  (क)  दिल्ली  प्रशासन से  प्राप्त
 सूचना  के  अनुसार,  द्  के  दैनिक  पत्र  'प्रताप'
 और  हिन्दी  के  दैनिक  पत्न  (वीर  अजु न'  के  सम्पा-
 दक  श्री  के०  नरेन्द्र  के  विरुद्ध,  27  सितम्बर,
 l969  को  नई  दिल्‍ली  में  उनके  भाषण  के  लिए,

 भारतीय  दण्ड  संहिता  की  घारा  53-9
 अघीन  एक  मामला  दर्ज  किया  गया  है।

 (ख)  मामले  की  जांच-पड़ताल  हो  रही  है।

 “नेशनल  लवोर्टरीज  मानूमेंट्स  =  अनयूस्ड
 इस्सट्र  मेन्टस

 2963.  शो  मृत्यु जय  प्रसाव  :  क्या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  21  फरवरी,  1970  के
 “टाइम्स  आफ  इंडिया"  में  'नेशनल  लेवज  मानू-
 मेंट्स  टू  अनयूस्ड  इंन्स्ट्रमेंट्स'  शीर्षक  के  अन्तर्गत
 प्रकाशित  हुए  to  सी०  वी०  रमन  के  साथ
 साक्षात्कार  सम्बन्धी  समाचार  की  ओर  सरकार
 का  ध्यान  दिलाया  गया  है;  और

 (ख)  यदि  हों,  तो  इस  सम्बन्ध  में  सरकार
 की  क्‍या  प्रतिक्रिया  हैं?

 शिक्षा तथा  युवक  लेवा  मंत्री  (डा०  Who  eo

 भार०  Wo  राज)  :  (क)  जी  हां।

 (ख)  सरकार,  डा०  सी०बी०  रमन  को
 बहुत  सम्मान  की  दृष्टि  से  देखती है।  उतके
 प्रति  व्यक्त  किए  गए  वि्वार  सम्मवतः  व्यक्तिगत
 विभधार  है  और  आशा  है  कि  प्रयोगशाला  के
 वैज्ञानिकों  ने  उन्हें  नोट  कर  लिया  होगा
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 Powers  Sought  by  Chief  Minister  of
 Tripura  Regarding  Budget  and

 Additional  Financial  matters

 2964.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whother  budget  making  powers  and
 some  additional  financial  powers  were
 sought  by  the  Chief  Minister  of  Tripura  at
 a  meeting  with  him  in  June  last  year;

 (b)  ifso,  the  precise  demands  made  in
 this  regard;  and

 (c)  Government's  decision  in  regard
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (०).
 The  Chief  Minister  of  Tripura  had  met  the
 Union  Home  Minister  in  May,  1969  (and
 not  in  June  1969).  He  had  discussed
 generally  matters  pertaining  to  development
 and  financial  powers.  No  specific  delegation
 of  financial  powers  was  asked  for,  The
 question  of  delegation  of  more  powers  to
 the  Union  Territories  (including  Tripura)  is
 however  being  examined  in  tion  with
 the  recommendations  of  the  Administrative
 Reforms  Commission,

 Uniform  fee  level  in  Primary  and  Secon-
 dary  Schools  in  States

 2965.  SHRI'S.M.  SOLANKIT:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  ploased  to  state:

 (a)  whether  it  is  a  factthat  in  our
 conntry  the  fees  level  in  Primary  and
 Secondary  schools  is  not  uniform  in  all  the
 States;

 (b)  whether  the  Government  of  India
 propose  to  fix-uniform  fees  level  upto  the
 highest  level  of  education  in  the  States;
 and

 (c)  if  not,  the  reasons  therefore?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  (a)  Yes,  Sir.

 (b)  There  is  no  such  proposal  under
 consideration,
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 (c)  Education  is  a  State  subject  and
 rates  of  fees  are  to  be  decided  by  the  res-
 pective  State  Governments,

 केस  प्रस्बुल्ला  हारा  लबंदलोय  सम्मेलन  में
 पाक  अधिकृत  काइमीर  से  प्रतिनिधियों  को

 बुलाने  की  अनुसति  मांगी  जाना

 2966.  शो  जनेदवर  मिश्च  :
 श्री  हुकम  बन्द  कछवाय  :

 क्या  गह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  प्रधान  मंत्री  को  शेख  अब्दुल्ला
 से  इस  आश्यय  का  पत्र  प्राप्त  हुआ  है,  जिसमें  उसने
 भारत  सरकार  ओर  पाकिस्तान  से  अनुरोध  किया
 है  कि  वे  काइमीर  के  भविष्य  पर  विचार  करने  के
 लिये  होने  वाली  सर्वदलीय  सम्मेलन  में  पाकिस्तान-
 अधिकृत  काएमीर  के  प्रतिनिधियों  को  शामिल  होने
 की  अनुमति  &;  और

 (ख)  यदि  हां,  तो  सरकार  की  इस  पर  क्‍या
 प्रतिक्रिया  है  ?

 गुह-कार्ष  मंत्रालय  में  राज्य  मंत्री (  भी  विद्या-
 चरण  शुक्ल)  :  (क)  शेख  अव्दुएला  ने  प्रधान
 मंत्री  को  एक  पत्र  लिखा  है  जिसमें  सुझाव  दिया
 गया  है  कि  भारत  सरकार  को  युद्-विराम  रेखा
 के  पार  से  आमंत्रित  व्यक्तियों  को  आग।मी  मई
 में  उत्तके  द्वारा  श्रीनगर  भें  बुलाये  जाने  के  लिए
 प्रस्तावित  सम्मेज़न  में  भाग  लेने  के  लिए  आभे  की

 अनुमत्ति  देनी  चाहिए  |

 (ख)  सरकार  ने  अनुमति  म  देते  का
 निएचय  किया  है।

 'बिएलो  में  यमुगा  दी  पर  एक  स्थाथों

 खुले  पुल  का  निर्माण

 2967.  आओ  शालगोपाल  लालजघाले  :  क्‍या

 नौबहन  तथा  परिवहन  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बह  सच  हैं  कि  राजषातो में
 ल्लाखों  लोग  बसों,  तांगों,  साइकिलों  से  तथा  पैदल
 प्रति  दिन  यमुना  पुल  पार  करते  हैं;
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 (a)  क्‍या  यह  भी  सच  है  कि  हथ-रेडा
 तथा  घीरे  चलने  वाली  अन्य  सवारियों  के  कारण
 कई  बार  यातायात  रुक  जाता  है  जिसके  फल-
 स्वरूप  वहां  पर  यात्रियों  को  कई  घंटे  प्रतीक्षा
 करनी  पड़ती  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  प्रत्येक  वर्ष

 कुछ  महीनों  के  लिये  यमुना  पर  किश्तियों  का
 एक  पुल  बनाया  जता  है;

 (घ)  यदि  हां,  तो  इसके  निर्माण  तथा  इस
 को  गिराने  पर  प्रति  वर्ष  कितना  धन  व्यय  किया
 जाता  है;

 (डः)  क्‍या  सरकार  यातायात  की  भारी
 समस्या  को  हल  करने  तथा  किश्तियों  के  पुल  के
 निर्माण  पर  होने  वाले  व्यय  को  बचाने  ५  लिये

 यमुना  नदी  पर  एक  स्थायी  खुले  पुल  का  निर्माण
 करने  का  विचार  कर  रही  है;  और

 (3)  यदि हां,  तो  उक्त  प्रस्ताव  को  कब
 तक  क्रियान्वित  किया  जायेगा  ?

 संधदू-कार्य  विभाग  और  नौवहन  तथा  परि-
 बहन  मंत्रालय  में  उपसंत्रो  (क्रो  इकबाल  सिंह)  :

 (क)  जी,  हां  1

 (@)  कभी-कभी  यातायात  अवरुद्ध  हो
 जाता  है।

 (ग)  जी,  हां  t

 (घ)  दिल्‍ली  नगर  निगम  वतंमान  समय  में
 लगमग  .50  लाख  रुपये  प्रतिवर्ष  खर्च  करता
 हैँ  1

 (=)  और  (च).  दिल्‍ली  के  लिए  मास्टर
 प्लान  के  अन्तर्गत  यमुना  नदी  के  ऊपर  दो  पुलों
 के  निर्माण  की  व्यवस्था  है,  पहला  श्ान्तिवन  के
 निकट  और  दूसरा  मौजूद  रेल-सड़क  पुल  और
 वजीराबाद  पुल  के  मध्य  में  ।  इन  पुलों  के  लिये

 "सही  स्थान  के  चयन  के  लिये  जांच  ब  आदर्दा
 अध्ययन  प्रगति  पर  है।  ये  पुल  बजीराबाद  Te
 और  हुमायू'  मकबरे  और  'सी'  पावर  स्टेशन  के

 चास  के  दो  दो  पुल  जो  हाज  ही  में  पूरे  हो  चुके  है
 के  अलावा  हैं।
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 आवञ्ाह  खान  के  भारत  खसण  के  बोशन  सावण

 2968.  शी  रामगोपाल  शालवाले  :  क्‍या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  बादशाह  खाने  द्वारा
 भारत  में  उनके  दौरे  के  दौरान  दिले  गये  भाषणों
 का  संग्रह  किया  हैभौर  उनकी  जांच  की  है;

 (ख)  यदि  हां,  तो  क्‍या  यह  सच  है  कि
 बादशाह  खान  ने  अपने  भाषणों  में  यह  कहा  था
 कि  बहुमत  बाला  समाज  साम्प्रदायिक  दंगों  के
 लिये  उत्तरदायी  है;

 (ग)  क्‍या  वह  भी  सच  है  कि  सरकारी
 रिपोर्ट  के  प्रनुस।र  90  प्रतिशत  दंगे  ग्रल्पसंख्यक
 समाज  द्वारा  कराये  गये  है;  बौर

 (घ)  यदि  हां,  तो  इस  संदर्भ  में  बादशाह
 खान  के  भाषणों  के  प्रति  सरकार  की  क्या  प्रति-
 क्र्या  &  ?

 गह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (जो  विज्ा
 चरण  शुक्ल)  :  (क)  सरकार  ने  बादशाह  खान
 के  भारत  के  दौरे  के  समय  उनके  द्वारा  दिये  गये
 भाषणों  क॑।  प्रेस  रिपोर्टों  का  देखा  है।

 (ख)  तथा  (ग).  जी  नहीं,  श्रीमान्‌  ।

 (ष)  प्रश्न  नहीं  उठता

 Finalization  of  Seniority  List  of  Cadrea
 of  Erstwhile  Pepsu  State

 2969.  SHRI  GURCHARAN  SINGH:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Joint  Seniority  list  of
 some  of  the  Cadres  coming  from  the  erst-
 while  Pepsu  State  has  not  been  finalised  yet
 although  this  State  was  merged  on  the  Ist
 November,  956  and  a  period  of  more  than
 thirteen  years  has  elapsed;  and

 (b)  if  so,  the  name  of  the  cadre  and  how
 long  it  will  take  to  finalise  the  Seniority
 L'st  so  that  the  future  of  these  employees
 is  not  Jeopardised  ?

 THE  MINISTER  OF  STATE  [N  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
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 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (b).  The  joint  seniority  lists  of  the  Punjab
 Bducational  Service  Class  II  and  Class  fl
 and  of  the  Personal  Assistants  and  Steno-
 graphers  of  the  Punjab  Civil  Secretariat  have
 not  yet  been  finalised.

 Finalisation  of  the  joint  seniority  list  of
 Punjab  Educational  Service  Class  ‘TI  and
 Class  IIT  may  take  some  more  time  as  some
 representations  against  the  provisional  lists
 ate  still  awaited  from  the  State  Govern-
 ment.

 In  the  case  of  Personal  Assistants  aft
 Stenographers  the  State  Government  have
 been  asked  to  prepare  the  joint  seniority
 list  on  the  basis  of  accepted  equations  of
 posts.  Efforts  are  being  made  to  have  the
 matter  finalised  early.

 Withholding  of  Applications  of  Scheduled
 Caste/Scheduled  Tribe  Employees

 in  CBI  for  Higher  Jobs  in  other
 Departments

 2970.  SHRI  SURAJ  BHAN:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whetheritisa  fact  that  the  applica-
 tions  of  the  Scheduled  Caste  and  Scheduled
 Tribe  employees  working  in  the  Central
 Intelligence  Bureau  for  higher  posts  in
 other  departments  including  those  for  the
 U.P.S.C,  examinations  are  not  forwarded  to
 the  authorities  concerned;

 (b)  ifso,  the  reasons  therefor;

 (९)  the  number  of  such  applications  of
 Scheduled  Caste/Scheduled  Tribe  and  other
 employees,  separately,  which  were  forwar-
 ded  and  withheld  during  the  last  year;

 (d)  whether  Govt.  propose  to  revise  the
 old  instructions,  if  any,  of  the  subject  so
 that  such  applications  of  the  Scheduled
 Caste/Scheduled  Tribe  employees  are  not
 withheld  and  they  are  given  opportunities
 to  improve  their  setvice  career;  and

 (e)  if  not,  the  reasons  thereof ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  dJOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (9).
 Applications  of  employees  belouging  to  the
 ‘wheduled  caste  and  Scheduled  Tribes
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 working  in  the  Intelligence  Bureau  are
 being  forwarded  for  posts  advertised  by  the
 U.P.S.C.  except  where  on  compelling
 grounds  of  public  interest  it  is  considered
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 not  desirable  to  forward  applications  for
 posts  in  other  Departments  or  services;

 (c)  The  requisite  information  is  as
 under:

 Applications  forwarded  Applications  withheld
 S.C.  /  S.T.  Others

 4  22
 Others S.C.  /  S.T.

 --  29

 (9)  and  (6).  Instructions  already  exist  that
 the  applications  for  appointment  to  ex-cadre

 ats  of  temporary  or  permanent  Central
 ovt.  servants  (other  than  the  Scientific  and

 Technical  personnel)  belonging  to  Scheduled
 Castes/Scheduled  Tribes  should  be  readily
 forwarded  except  in  very  rare  cases  where
 there  may  be  compelling  grounds  of  public
 interest  for  withholding  of  such  applica-
 tions.  In  respect  of  all  categories  of
 Scientific  and  Technical  personnel,  a  liberal
 policy  of  forwarding  their  applications  to
 outside  posts  has  been  prescribed  in  order
 to  ensure  their  mobility  and  rational  utilisa-
 tion  of  scientific  talent.  In  view  of  the
 position  stated  above,  no  revision  to  the
 existing  instructions  seems  to  be  called  for.

 Development  of  Tourism  in  Tripura

 2971.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 @  whether  there  are  any  schemes  for
 the  development  of  tourism  in  Tripura
 during  970-7l  and  under  the  Fourth  Five
 Year  Plan;  and

 (bo)  if'so,  the  details  and  financial  outlay
 thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Government  of  India
 have  no  schemes  for  development  of  tourism
 in  Tripura  during  the  Fourth  Five  Year
 Plan.  However,  an  allocation  of  Rs.  0
 lakhs  bas  been  made  in  the  State  Plan  for
 the  purpose.

 Developatent  of  Barapen|  Airport  near
 Sailloeg

 2972.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  progress  made  in  the  develop-
 ment  of  Barapani  airport  near  Shillong
 (Assam),  which  is  mainly  for  the  benefit  of
 the  tourists  visiting  that  part  of  the
 country;

 (b)  the  provision  made  for  the  imple-
 mentation  of  the  scheme  during  1970-71
 and  the  total  lost  thereof;  and

 (c)  the  time  by  which  the  work  is  likely
 to  be  completed?

 THE  MINISTER  OF  TOURISM
 CIVIL  AVIATION

 AND
 (DR.  KARAN

 SINGH)  :  (a)  to  (०).  In  view  of  strictly
 limited  resources  it  has  not  been  possible  to
 take  up  project  for  the  time  being.

 Assistance  to  Political  Sufferers  in  Tripura

 2973.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  details  of  Government  aid  given
 so  far  to  those  in  Tripura  who  fought  in  the
 freedom  struggle  of  the  country  including
 that  given  to  the  families  of  the  deceased
 political  suffercrs  in  that  State  in  the  Central
 Assistance  given  so  far  to  that  State  in  this
 regard  since  independance;

 (b)  the  number  of  beneficiary-families  in
 Tripura  to  whom  such  aid  and  assistance
 has  been  given  and  the  number  of  families
 of  political  suferers  in  Tripura  who  have
 not  yet  been  properly  resettled  or  rehabili-
 tated;  and

 (c)  bow  the  facilities  and  aid  provided  to
 political  sufferers  and  their  families  in  other
 States/Union  Territories  compare  with
 those  given  in  Tripura  and  how  the  Central
 assistance  given  for  the  purpose  to  other
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 States  compares  with  that  given  to  the
 Tripura  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 Government  of  India  do  not  give  any
 financial  assistance  to  the  State  Govern-
 ments  for  the  rehabilitation  of  freedom
 fighters.  Ad-hoc  grants  are,  however,  given
 fromthe  Home  Minister's  Discretionary
 Grant  to  individual  freedom  fighters
 who  may  be  in  indigent  circums-
 tances  and  who  seck  such  assistance.  A
 total  sum  of  Rs,  91,000/-  has  been  given  to
 82  freedom  fighters  in  Tripura  from  this
 fund  since  its  inception  in  1955-56.  This
 includes  the  amount  given  to  some  fifty
 freedom  fighters  by  way  of  business  loans.
 In  addition,  the  Tripura  Administration  are
 giving  financial  assistance  to  the  freedom
 fighters  for  the  education  of  the  children
 under  the  scheme  formulated  by  the
 Ministry  of  Education  as  in  other  areas.

 Merger  of  Dadra  and  Nagar  Haveli  with
 Maharashtra

 2974,  SHRI  SHINKRE:  Will  the  Minis-
 ter  of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  whether  Government  are  aware  of
 the  aspirations  and  consequent  demands  of
 the  people  of  Dadra  and  Nagar  Haveli  for
 the  merger  of  these  territories  into  the
 adjoining  Maharashtra  State  on  the  basis  of
 linguistic  and  cultural  affinities  and  also
 Boographical  contiguity;

 (b)  whether  Government  are  also  aware
 of  the  fact  that  the  officers  belonging  to  the
 Gujarat  State  working  as  deputationists  in
 Nagar  Haveli  Union  Territory  are  engaged
 more  in  ‘‘Gujarathisation”  of  the  area  than
 in  the  proper  administration;  and

 (c)  if  so,  the  steps  Government  propose
 to  take  to  allay  the  fears  of  the  respective
 Marathi-speaking  people  and  fulfil  their
 aspirations?

 MINISTER  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a) information  is  being  collected  and  will  be
 placed  on  the  table  of  the  House

 (b)  No,  Sir.
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 (c)  Does  not  arise.

 Proposal  to  Start  a  Casino  at  Chapora
 Fort  in  Goa

 2975.  SHRI  SHINKRE:  Will  the  Minis-
 ter  of  TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  the  State  Government  of
 Goa  have  approached  his  Ministry  for  the
 sanction  and  consequent  financial  assistance
 to  start  a  casino  at  Chapora  Fort  situated
 at  the  sea  coast  in  Goa;

 (b)  whether  a  private  party  presently
 managing  acasinoin  Kalimpong  has  also
 approached  his  Ministry  with  a  plan  to
 start  a  casino  in  Goa;  and

 (c)  ifso,  the  reaction  of  his  Ministry  to
 both  the  proposal,  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Athletic  and  Sports  Boards/Associations

 2976.  SHRI  K.P.  SINGH  DEO:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  the  names  of  the  various  Athletic
 and  Sports  Boards/Associations  which  are
 receiving  Government's  patronage/eftcour-
 agement;

 (b)  whether  the  sport  of  rowing  in  the
 Olympic  and  Oxford  Cambridge  Boat  Race
 has  beenleft  out  for  encouragement  from

 “Government  side;  and

 (2)  if  so,  the  reasons  therefor  and
 whether  Go  would  ider  open-
 ing  a  Rowing  Club  at  Okhia?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)(a)  A  list  is  leed  on  the  Table
 ofthe  House.  [Placed  in  Library.  see  No.
 LT-2856/70.)

 (b)  and  (c).  It  is  understood  from  the
 Indian  Olympic  Association  that  no  All-
 India  Rowing  Association  cxists  at  it

 ut  they  are  making  aitemps  to  form  one.
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 There  are,  however,  many  Rowifig  Clubs
 in  Calcutta,  Bambay  and  Madras  and  sume
 of  them  are  affiliated  to  the  Asian  Rowing
 Association.  As  soon  as  an  All  India
 Rowing  Association  is  formed  and  duly
 tegistered  under  the  Societies’  Registration
 Act  of  1860,  the  Government  will  consider
 in  consultation  with  the  All  Indian  Council
 of  Sports,  proposals  for  financial  assistance
 for  the  promotion  of  Rowing.  However.
 there  is  no  proposal  under  consideration  at
 presen.  for  opening  a  Rowing  Club  at
 Oknla.

 Upgrading  of  Regional  Engineering
 College,  Rourkela

 2977.  SHRI  K.P.  SINGH  DEO  :  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  itis  afact  that  the  Govern-
 ment  of  Orissa  have  requestei  the  Centre
 to  consider  the  desirability  of  upgarding  the
 Regional  Engineering  College  established  in
 962  at  Rourkela  and  for  granting  auto-
 nomy  to  enable  the  College  to  diversify  its
 subjects;

 (b)  whether  it  is  also  a  fact  that  the
 Orissa  Government  have  forwarded  a
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 detailed  scheme  in  this  regard  as  desired  by
 his  Ministry;

 (c)  the  details  of  degrees  and  diplomas
 that  would  be  awarded  by  the  said  college
 after  autonomy  has  been  granted  to  it;  and

 (d)  the  financial  aid  given  or  proposed
 to  be  given  by  the  Centre  in  this  regard?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (Dr.  V.K.R.V.
 RAO)  :  (a)  to  (9),  The  Government  of
 Orissa  had  made  a  proposal  for  the  grant
 of  autonomy  to  the  Regional  College
 through  appropriate  legislature  and  for  its
 development  as  an  Institute  of  Technology.
 The  Central  Government  has  suggested  to
 the  State  Government  that  in  yiew  of  inade-
 quate  provision  under  the  Fourth  Plan,  it
 will  be  desirable  for  the  Regional  College
 to  function  as  an  autonomous  institution
 under  the  U.G.C,  Scheme  forthe  present
 and  that  after  the  College  has  consolidated
 its  position,  the

 aol
 of  developing  it

 as  an  Institute  of  Technology  can  be  consi-
 dered  depending  upon  the  resources
 available.

 The  Central  Government  has  already given  the  following  financial  assistance  for
 the  establishment  of  the  Regional  College:—

 (l)  Grants  for  College  buildings,  equip-
 ment,  staff  quarters  etc.

 Q)  Grants  for  recurring  expenditure

 QB)  Loans  for  staff  quarcers

 CO)  Loans  for  hostels  (interest-free)

 Rs.  1,39,64,334,
 Rs.  77,45,900

 Rs.  25,15,000
 Rs.  63,25,232

 Shifting  of  Railway  Safety  Commis-
 sloner's  Office

 2978.  SHRI  GEORGE  FERNANDES  :
 ‘Will  the  Minister  of  TOURISM  AND
 CIVIL  AVLATION  be  pleased  to  state  :

 (a)  whore  the  Railway  Safety  Commis-
 sioner’s  office  has  been  located  during  the
 fast  0  years;

 {b)  whether  it  is  proposed  to  shift  the
 office  to  Secunderabad;

 (c)_ifso,  what  are  the  compelling  reasoa
 therefor;  and

 (dy  what  isthe  probable  recurring  and
 non-recurring  expenditure  involved  as  a
 result  of  the  shift?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  The  office  has  been  located  at  the
 undetmentioned  places  :

 From  94]  to  October,  963  ;  at  Simla
 From  October  963  to  965  :  at  Meerut
 From  4966  to-date  :  at  Lucknow.

 (b)  and  (c).  The  Commissioner  of  Rail-
 way  Safety  has  proposed  that  as  Secundera-
 bad  is  the  Heauquarters  of  a  Zonal  Rail-
 way  and  is  more  centrally  located  that
 Lucknow  his  office  should  be  shifted  to
 Secunderabad.  The  Railway  Accidents
 Inquity  Committee,  1968,  under  ihe  chair-
 manship  of  Shri  K.N.  Wanchoo,  retired
 Chief  Justice  of  India,  has  however,  recom-
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 mended  that  the  office  of  the  Commiasioner
 of  Railway  Safety  should  be  located  at
 Delhi.  This  matter  is  now  under  conside-
 ration,

 (d)  No  additional  recurring  expenditure
 will  be  involved  in  either  proposal.  There
 will,  however,  be  a  non-recurring  expendi-
 ture  by  way  of  T.A.  and  carriage  of  office
 records  from  Lucknow  to  Secunderabad  or
 Delhi  as  the  case  may  be.

 Creation  of  Vidarbha  State  and
 other  New  States

 2979.  SHRIMATI  SHARDA  MUKHER-
 JEE:  Wil’  the  Ministerof  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  he  made  a  statement  during
 December,  969  to  the  effect  that  he  was
 not  averse  to  the  creation  of  Vidarbha
 State  if  the  people  wanted  it  ;

 (by  ifso,  on  the  same  analogy,  whether
 Government  would  concede  to  the  popular
 demand  for  the  formation  of  Telengana  ;
 and

 (c)  whether  Government  have  come  to
 a  conclusion  that  the  linguistic  division  of
 States  was  a  mistake  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  VIDYA  CHARAN  SHUKLA)  :
 (a)  In  the  course  of  his  two  speeches  at
 Nagpur  the  Home  Minister  said  that  the
 cherished  dream  of  Marathi-speaking  people
 was  realised  after  generations  on  creation
 of  the  Maharashtra  Stale.  While  emphasis-
 ing  that  it  was  in  the  interests  of  the  people
 of  Vidarbha  to  remain  in  Maharashtra  he
 also  mentioned  that  the  support  of  the
 people  of  Vidarbha  to  remain  as  a  part  of
 Maharashtra  was  effectively  demonstrated
 inthe  last  general  elections.  The  Home
 Minister  had  also  stated  that  while  the
 Central  Government  were  not  in  favour  of
 creation  of  pew  States  by  dividing  the
 existing  ones,  he  was  nol  a  dictator  to
 impose  his  views  onthe  people.  In  a
 democracy,  ultimately  the  representatives
 of  the  people  themselves  decide  such  issues
 and  Parliament  is  supreme.

 b)  In  to  §terred  Quost
 :

 )
 ape,  6th  March  ‘970,  it

 haa  already  been  made  clear  that  Govern.
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 ment  are  not  in  favour  of  creatiug  8  sepa-
 rate  State  of  Telengana,

 (c)  No,  Sir.

 Aircrafts  Crashed  during  Last  2  Years

 2980.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Ministerof  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  number  of  aircrafts  crashed  dur-
 ing  the  last  two  years,  year-wise,  and  the
 total  loss  as  a  result  thereof  ;

 (b)  the  reasons  of  each  crash  |  and

 (c)  the  countries  from  which  the  crashed
 aircrafts  were  purchased  and  when  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  :  (DR.  KARAN
 SINGH):  (a)  to  (c),  There  were  27  accidents
 in  India  in  968  and  26  in  1969,  of  which  25
 and  2I  respectively  were  in  respect  of  aircr-
 aft  owned  by  Clubs  and  private-owners.  A
 statement  giving  available  information  in
 regard  to  extent  of  damage  to  aircraft,  pro-
 bable  cause  for  accident,date  of  registration
 and  country  from  which  purchased,  is  laid
 the  Table  the  House.  [Placed  in  library.  see
 No.  LT-2857/70  ]

 दिल्‍ली  पुलिस  के  अधिकारियों  की  प्रतिनियुक्ति
 पर  रहते  हुए  पदोस्नति

 2982.  थी  अविअ्रम  :  क्‍या  गृह-कार्य मंत्री
 पह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  पुलिस  के  उब  अधिकारियों  की
 संख्या  कितनी  है  जो  पांच  वर्षों  स ेअधिक  समय  से
 केन्द्रीय  मंत्रालयों  और  उनसे  सम्बद्ध  तथा  अधी-
 लस्थ  कार्यालयों  में  प्रतितियुक्ति  पर  काम  कर

 रहें  हैं;

 (@)  क्‍या  यह  सच  है  कि  कुछ  भ्रधिकारियों
 को  प्रतिनियुक्ति  के  दौरान  पदोन्‍नतियां  दी  गई
 है,  परन्तु  उन्हें  स्थानान्तरित  नहीं  किया  गया;

 भौर

 (ग)  यदि  हाँ,  तो  इस  बारेमें  सरकार

 द्वारा  कया  कार्यवाही की  जा  रही  है  ?
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 गृह-कार्य  संत्रालय  सें  राज्य  मंत्री  श्ी  विा
 चरण  शुब्स)  :  (क)  दिल्ली  प्रशासन  द्वारा  दी
 गई  सूचना  के  भ्रनुसार  इस  प्रकार  के  45
 अधिकारी  हैं  |

 (ख)  प्लौर  (ग).  जी  हां,  श्रीमान्‌  |  कुछ
 ध्रधिकारियों  को  उधार  पर  लेने  वाले  विभागों
 द्वारा  स्थानापत्न  पदोन्‍नति  दीं  गई  हैं  घौर  इस
 प्रकार  उन्हें  दिल्‍ली  पुलिस  को  वापिस  नहीं  भेजा
 जा  सका  क्‍योंकि  इन  अभ्रधिकारियों  ने  उधार  पर
 लेने  वाले  विभागों  का  विशिष्ट  ज्ञान  प्राप्त  कर
 लिया  है  झौर  उतके  स्थानों  के  लिए  उपयुक्त
 प्रतिस्थापकों  का  भी  प्रभाव  है।  यह  निर्णय  लिया
 गया  है  कि:--

 (i)  खुफिया  ब्यूरो  श्रौर  बेन्द्रीय  भ्रन्वेषण

 ब्यूरों  के  प्रतिनियुधिति  की  अवधि  5
 वर्ष  को  होगी  जो  कि  श्र  ब्ागे  3
 वर्षों  तक  बढ़ाई  जा  सकेगी,  8  वर्ष
 के  उपरांत  इस  अवधि  में  विस्तार
 अत्यंत  प्रापवादिक  मामलों  में  ही  हो
 सकेगा  t
 उन  अधिकारियों  को,  जो  कि  खुफिया
 ब्यूरो  और  केन्द्रीय  प्रन्वेणण  ब्यूरो
 के  कार्यों  में  विशिष्ट  ज्ञान  प्राप्त  कर

 चुके  हैं  और  जिन्हें  ये  ब्यूरो  और
 अधिक  भ्रवधि  के  लिए  रखना  चाहते  हैं,
 स्थायी  रूप  से  समाविष्ट  किया  जाना
 चाहिए।  इसके  लिए  दिल्ली  पुलिस
 में  एक  प्रतिनियुक्ति  श्ारक्षण

 (डेपुटेशन  रिज)  सूचित  किया
 जाना  &  I  खुफिया  ब्यूरो  भ्रौर  केन्द्रीय
 अन्वेणण-ब्यूरो  i0  वर्ष  से  अधिक
 की  प्रतिनियुक्ति  वाले  अधिकारियों
 को  भपने-अपने  संगठनों  में  स्थायी  रूप
 से  समाविष्ट  करने  हेतु  उनकी  समीक्षा
 करेंगे।  वे  भ्रधिकारी,  जो  कि  समा-
 विष्ट  नहीं  किये  जा  सकेंगे।  दिल्ली
 प्रधासत  को  यथावधि  के  मीतर
 वापिस  कर  दिये  जायेंगे  जो  कि

 उपयुक्त  प्रतिस्थापकों  की  व्यवस्था
 करेंगे।

 (ii)
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 (iii)  55  वर्ष  या  इससे  अधिक  आयु  वाले
 अधिकारी  अधिवर्ष  होने  तक  कायम
 रहेंगे।

 चतुर्थ  श्रेणी  के  कमंचारियों  के  लिए  बवियां

 2983.  श्री  निहाल  सिंह  :  क्‍या  गह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  उन  मंत्रालयों
 के  नाम  क्या  हैं  जिनमें  चतुर्थ  श्रेणी  के  कर्मचारियों
 को  सर्दी  एवं  गर्मी  की  वर्दियां  नहीं  दी  जाती  हैं  ?

 गृह-कार्य  मंत्रालय  में  उप  मंत्री  (रो  के०एस०
 रामास्वासो  )  :  स्थायी  अनुदेशों  के  अनुसार
 मंत्रालयों  में  चतुर्थ  श्रेणी  कमंचारियों  को  जैसे
 जमादारों,  चपरासियों,  दफ्तरियों,  रिकार्ड  सार्टरों,
 जूनियर  गेस्टेटनर  आपरेटरों,  फरादों  मेहतरों
 तथा  चौकीदारों  को  वदियां  दी  जाती  हैं।  “सदा
 शीतकाल'  शौर  अथवा  “सदा  ग्रीष्मकाल”  के  रूप
 में  वर्गीकृत  केन्द्रों  में  केबल  शीतकालीन  प्रथवा
 ग्रीष्मकालीन  वर्दियां  जैसी  भी  स्थिति  हौ,  दी  जाती
 हैं  और  अन्य  केन्द्रों  में  प्रीष्मकालीन  तथा  शीत-
 कालीन  दोनों  वर्दियां  दी  जाती  हैं  1

 Candidates  Selected  for  Training  in  I.A.C.
 as  Apprentice  Pilots

 2984.  SHRI  KANWAR  LAL  GUPTA;
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  itis  afact  that  the  Indian
 Airlines  Corporation  selected  70  candi-
 dates  in  December,  968  for  training  in
 I.A.C,  as  Apprentice  Pilots;

 (b)  the  number  of  those  candidates  who
 have  so  far  been  called  for  training;

 (eo)  the  date  by  which  the  remaining
 candidates,  if  any,  are  to  be  called  for
 training;

 (d)  the  reasons  for  delay  in  taking  all
 the  candidates  already  selected;  and

 (e)  whether  LA.C.  proposes  to  hold
 fresh  selection  before  absorbing  all  the
 candidates  already  solected  by  it;  and  if  so
 the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):

 (a)  A  penal  of  70  persons  was  prepared
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 from  which  appointments  of  apprentice
 pilots  were  to  be  made.

 (b)  Sh.

 (c)  This  will  depend  on  the  number  of
 vacancies.  However,  Indian  Airlines  do
 not  anticipate  any  requ:rements  in  the
 immediate  future.

 (d)  5l  candidates  on  the  panel  have
 already  been  sent  for  training.  There  is  no
 further  requirement  at  present.

 (९)  9  candidates  are  still  on  the  panel.
 The  Management  has  decided,  subject  to
 the  approval  of  the  Board  to  extend  the
 life  of  the  panel  till  April  ‘1972,  Vacancies

 arising  during  this  period  will  be  filled  from
 the  panel  subject  to  the  suitability  of  the
 candidates,  including  their  flying  records
 during  the  intervening  period  since  their
 placement  on  the  panel  and  the  current
 validity  of  their  licences.

 Insecurity  among  Central  Government
 Employees  in  West  Bengal

 2985.  SHRI  N.SHIVAPPA  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  growing
 sense  of  insecurity  among  the  officers  and
 staff  of  the  Central  Government’s  establish-
 ments  located  in  West  Bengal  is  increasing
 day-by-day;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (०).
 The  anxiety  over  the  deteriorating  law  and
 order  situation  in  West  Bengal  would,  no
 doubt,  be  shared  by  the  employces  of  the
 Central  Government  establishments  in  that
 State.

 Bibliography  of  Writings  by  and  on
 Gandniji

 2986.  SHRI  G.Y.  KRISHNAN  :  Will
 the  Minister  of  EDUCATION  AND  YO-
 UTH  SERVICES  be  pleased  to  state:

 (a)  whether  a  comprehensive  bibliogra-
 .pPhy  of  all  writings  byand  on  Gandhiji
 hasbeen  prepared;  and
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 (b)  if  so,  the  steps  taken  to  bring  out  a
 Popular  edition  of  it  which  would  be  with-
 in  the  reach  of  common  people?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHA-
 NARA  JAIPAL  SINGH):  (a)  and  (b).  The
 Ministry  of  Education  and  Youth  Services
 have  not  undertaken  the  preparation  ofa
 comprehensive  bibliography  of  all  writings
 by  and  on  Gandhiji.  However  the  National
 Committee  for  the  Gandhi  Centenary  has  un-
 dertaken  the  work  of  compiling  a  bibliogra-
 phy  of  monographs  on  Gandhi  of  which  the
 Librarian,  National  Library,  Calcutta  is
 the  Honorary  Chief  Editor.  An  advisory
 committee  under  the  chairmanship  of  Shri
 R.R.  Diwaker  has  been  set  upto  look
 after  the  progress  of  the  project.  The
 work  is  in  progress  and  is  expected  to  be
 completed  by  972,  The  price  of  the  book
 will  be  decided  in  due  course.

 Arrest  of  Women  and  Girls  during  Poll-
 tical  Agitation

 2987.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 issue  directions  to  all  the  State  Govern-
 ments  that  during  agitations  of  political
 nature,  arrest  of  women  and  girls  should
 be  avoided  or  they  should  be  taken  into
 custody  in  extreme  cases  where  apprehen-
 sions  of  serious  incidents  or  possib‘lities
 of  violent  activity  exist;  and

 (b)  whether  Government  have  made
 any  changes  in  their  attitude  towards  wo-
 men  and  girls  agitators  after  the  attain-
 ment  of  Freedom?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  ja)  No,  Sir.

 (b)  Irrespective  of  sympathy  towards
 the  gentle  scx  the  provisions  of  law  do  not
 envisage  any  difference  in  the  treatment  of
 persons  belonging  to  different  sexes,
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 Expenditure  Incurred  on  widening  and
 doubling  of  National  Highways

 2988.  SHRI  ABDUL  GHANI  DAR  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  itisafact  that  accidents
 take  place  nearly  every  day  on  the  Natio-
 nal  Highways  from  Delhi  to  Bombay,
 Delhi  to  Madras,  Delhi  to  Calcutta  and
 Dethi  to  Srinagar;

 (b)  if  so,  the  steps  being  taken  to  reduce
 the  accidents;  and

 (c)  how  much  expenditure  has  been
 incurred  during  the  last  three  years,  year-
 wise,  for  doubling  or  widening  of  the
 various  sections  of  the  aforesaid  National
 Highways?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 (  SHRI  IQBAL  SINGH  )  :  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  laid  onthe  Table  of  the  Sabha
 when  received.

 Speech  by  Khan  Abdul  Ghaffar  Khan
 at  Colmbatore

 2989,  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn.vo  a  speech  of  Khan
 Abdul  Ghaffar  Khan  at  Coimbatore,  Ta-
 mil  Nadu,  in  which  he  is  reported  to
 have  said  that  those  who  drafted  the  In-
 dian  Constitution  were  clever  and  in  the
 name  of  secularism  one  or  two  Muslims
 here,  were  allowed  to  rise  to  high  posi-
 tions  while  a  large  majority  of  them
 suffered;  and

 (b)  if  so,  Government's  reaction  to  the
 speech?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (  SHRI  VIDYA  CHARAN  SHUKLA  )  :
 (a)  and  (b).  According  to  information
 available  with  Government  Khan  Abdul
 Ghaffar  Khan  is  reported  to  have  told  a
 delegation  of  lawyers  at  Coimbatore  that
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 in  Pakistan  non-Muslims  were  excluded
 from  high  offices,  but  in  India  the  same
 thing  was  done  inacleverer  and  subtler
 way  though  the  Indian  Constitution  might
 profess  to  be  secular.  The  Government
 do  not  take  his  observations  as  intended
 to  cast  any  reflection  either  on  the  Cons-
 titution  or  the  Constitution  makers  but  as
 an  emphasis  on  the  need  for  a  truly  secu-
 lar  approach  to  the  problems  of  religious
 minoritiesin  this  country.

 Statutory  Corporation  for  managing
 International  Airports  in  India

 2990.  SHRIS.  R.  DAMANI  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  a  decision  has  been  taken
 to  set  up  a  statutory  corporation  for  man-
 aging  the  international  airports  at  Delhi,
 Calcutta,  Bombay  and  Madras;

 (b)  if  so,  what  will  be  its  composition
 and  functions;  and

 (०)  when  it  will  come  into  existence?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Yes,  Sir.

 (b)  The  Corporation  will  be  responsi-
 ble  for  the  devel  opment,  control  and  mana-
 gement  of  the  four  international  airports
 Aeronautical  communications,  air  traffic
 contro!  and  weather  forecasting  services  at
 these  airports  will,  however,  continue  to
 be  provided  by  the  Departments  of  Civil
 Aviation  and  Meteorology.

 The  composition  of  the  Corporation  is
 under  consideration.

 (०)  Itis  proposed to  introd:  logisl
 ionin  Parliament  during  the  current  year
 for  setting  up  the  corporation.

 Unified  Cadre  of  Allocated  Clerks  to
 Himachal  Pradesh

 299).  SHRI  NIHAL  SINGH  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  isa  fact  that  the  cadre
 of  allocated  clerks  to  Himachal  Pradesh
 was  unified  in  955  by  the  Punjab  Go-
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 vernment,  abolishing  the  channels  of
 Junior  and  Senior  Clerks;

 (b)  whether  it  is  also  afact  that  they
 are  getting  their  present  grade  /.e,  Rs.  60-
 172,  excluding  dearness  pay  which  was
 paid  in  Punjab;  and

 (c)  if  so,  the  reasons  therefor’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Accor-
 ding  to  information  given  by  H.P.  Govern-
 ment  the  unified  pay  scale  of  Clerks,  wiz.
 Rs.  60-4-80/5-120/5-175  was  introduced  by
 Punjab  Government  in  ‘1955.

 (b)  and  (०).  the  allocated  clerks  have
 been  given  option  to  retain  their  own
 scales  of  pay  i.e.  Rs.  60-4-80/5-]20/5-I75
 with  dearness  pay  of  Rs.  40/-  p.  m.  orto
 put  for  the  Central  scale  of  pay  of  Junior
 Clerks  in  Himachal  Pradesh  Secretariat
 i.e.  Ra.  110-3-131-4-155/4-175-5-180  plus
 dearness  pay  Rs.  70/-in  the  pay  range  of
 Rs.  0-I49  and  Rs.  90/-  from  Rs,  50
 to  180.

 Pay  Scales  of  Allocated  Clerks  in  Himachal
 Pradesh  Secretariat

 2992.  SHRI  NIHAL  SINGH  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Hima-
 chal  Pradesh  Government  have  been
 wrongly  certifying  that  the  present  grade
 of  allocated  Clerks  is  Rs.  6175S:  without
 mentioning  dearness  pay,  while  the  grades
 of  clerks  so  allocated  from  Punjab  were
 evolved  by  Punjab  Government  in  1955  ;

 (b)  whether  the  present  grade  of  Junior
 Clerks  in  the  Himachal  Pradesh  Secretariat
 is  Rs.  30-I80  while  the  rate  of  increments
 of  allocated  employees  as  unified  Clerks  is
 Rs.  4  and  5  and  after  the  merger  of  dear-
 ness  pay  of  Rs.  40/-,  the  grade  of  allocated
 Clerks  is  Rs.  ‘100-220;

 (c)  whether  any  protection  has  been
 provided  to  the  allocated  Secretariat
 clerks;  under  the  Punjab  Reorganisation
 Act,  1966,  and  if  not,  the  reasons  therefor;

 (d)  whether  the  allocated  clerks  have
 represented  to  his  Ministry  against  their
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 integration  and  equation  and  if  so,  the
 action  taken  by  the  Government  ;  and

 (¢)  whether  some  allocated  clerks  have
 resigned  because  of  wrong  equationin
 Himachal  Pradesh  and,  if  so,  the  number
 thereof?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and
 (b).  The  Guvernment  of  Himachal  Pradesh
 have  informed  that  the  allocated  Clerks
 from  Punjab  to  the  Himachal  Pradesh
 Sectt.,  are  in  the  grade  of  Rs.  60-4-80/5-120/ ‘S175,  plus  dearness  pay  @  Rs,  40/-in  the
 pay  range  of  Rs.  60-149,  and  Rs.  45/-  from
 Rs.  50  to  I75.  It  is  therefore,  not  cor-
 Tectto  say  that  the  grade  of  allocated
 Clerks  is  Rs.  100-220  as  the  word  “Grade”
 or  “Scale”  does  not  include  dearness  pay.
 These  clerks  have  been  finally  equated  with
 the  Junior  Clerks  of  Himachal  Pradesh
 Secretariat  in  the  Central  Scale  of  Rs.  10-
 (3-131-4-155/4-175-180  plus  dearness  pay  of
 Rs.  70/-  in  the  pay  range  of  Rs.  ]0to
 49  and  Rs.  90/-from  Rs.  ‘50/-.

 (c)  Yes,  Sir.  The  allocated  Secretariat
 Clerks  have  the  option  either  to  retain  their
 own  scale  of  pay  or  opt  for  the  central
 scale  of  pay  of  Junior  Clerk  in  the  Hima-
 chal  Pradesh  Secretariat.

 (d)  Yes,  Sir.  The  representation  were
 examined  and  the  equation  of  their  posts
 was  found  in  order.

 (०)  According  to  the  reportof  the
 Government  of  Himachal  Pradesh,  no
 allocated  clerk  has  resigned  from  service
 on  the  grounds  of  equation  of  posts.

 Fall  in  Traffic  at  Calcutta  Port

 2994.  SHRI  DEVEN  SEN  :  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  figures  of  traffic  at  Calcutta
 Port  from  1966-67,  onwards  ;

 (b)  whether  there  is  any  fall  in  the
 traffic  ;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  the  steps  that  have  been  taken  to
 improve  the  situation  7



 25  Written  Answers

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  The  volume  of  car-
 go  handled  by  Calcutta  Port  from  ‘1966-67
 is  as  follows  :

 MARCH  13,  970

 (in  millions  of  tonnes)

 1966-67  20.i0

 1967-68  8.99

 1968-69,  7.95

 (b)  Yes.

 (c)  The  decline  in  traffic  has  been  pri-
 marily  due  to  slowing  down  of  the  economy
 and  the  adverse  effects  of  recession  on  en-
 gineering  industries.  The  other  commo-
 dities  which  contributed  to  the  fall  in
 traffic  were  petroleum  and  other  cargo
 under  imports.  The  fall  in  petroleum  and
 lubricating  oil  traffic  was  to  a  great  extent
 due  to  the  degree  of  self-sufficiency  achiev-
 ed  through  expansion  of  local  production,
 The  decline  in  the  import  of  other  cargo
 was  due  to  import  licensing  restrictions
 and  stagnation  in  trade,  The  commodities
 under  export,  which  contributed  to  the
 decline  in  traffic,  were  coal,  ores  and  gun-
 nies.  The  fall  in  coal  traffic  was  primarily
 due  to  loss  of  foreign  markets  and  to  diver-
 sion  to  rail  movement  of  the  bulk  of  the
 coal  meant  for  Railway  use  in  the  Southern
 Region  which  earlier  used  to  move  by
 Coastal  ships.  Inthe  case  of  gunnies,  the
 fallin  traffic  was  dueto  slump  in  the
 trade,  As  rogards  ores,  competition  from
 neighbouring  ports,  which  are  in  a  position
 to  offer  better  drafts  and  fast  loading  faci-
 lities,  accounted  for  the  fall  in  the  export
 traffic.  Another  factor  contributing  to  the
 decline  in  traffic  is  the  comparatively
 higher  incidence  of  port  charges  at  Calcutta
 owingto  the  heavy  expenditure  that  the
 Calcutta  Port  Commissioners  have  to  incur
 on  dredging  and  maintaining  the  26  mile
 navigable  channel  between  the  sea  and
 Calcutta  Port.  One  redeeming  feature  is
 the  slow  emergence

 of  iron  and  steel  asa
 Major  export  item

 (d)  It  is  difficult  for  any  port  to  create
 traffic  when  commercial  activities  are
 adversely  affected  by  various  factors  beyond
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 the  control  of  the  port  authorities.  How-
 ever,  steps  have  been  taken  by  the  Cal-
 cutta  Port  Co  ioners  to  induce  and
 sustain  a  regular  fiow  of  traffic  in  selected
 commodities  by  giving  relief  in  port  char-
 ges  and  by  simplifying  procedures  witha
 view  to  augment  ore  export  rebate  of  Rs.
 2  per  tonne  in  port  charges  has  been  offered
 by  the  Calcutta  Port  Commissioners  provi-
 ded  the  tonnage  shipped  increased  progres-
 sively  from  year  to  year.  On  Ethyl  Alcohol
 a  new  item  of  cxport,  the  port  charges
 leviable  have  been  reduced.  To  avoid
 undue  delay  and  extra  expenditure  to  the
 Exporters,  the  normal  practice  of  assessing
 port  charges  on  exports  of  iron  and  steel
 on  the  basis  of  actual  weighment  has  been
 dispensed  with  and  sectiona’  weight  forms
 the  basis  for  assessment  of  port  charges.
 A  post  of  Traffic  Promotion  Officer  has
 been  created  to  attend  to  the  grievances
 and  difficulties  of  trade,  to  identify  their
 problems  and  seek  solutions.

 The  opening  of  the  Haldia  Dock  to
 traffic  in  O71  offering  deep  drafts  and
 mechanised  handling  facilities  and  the  ex-
 pected  commissioning  ofthe  Farakka
 Barrage  by  about  that  time  is  likely  to  help
 the  growth  of  traffic  thraugh  Calcutta  Port
 as  these  two  projects  are  designed  to  over-
 come  the  limitations  of  the  existing  po,t  in
 regard  to  draftand  length  of  ships  which
 inhibit  the  growth  of  traffic.

 2.28  brs.

 RE,  MAINTENANCE  OF  DECORUM
 IN  THE  HOUSE

 DR.  RAM  SUBHAG  SINGH  (Buxar)  :
 Sir,  I  want  to  say  afew  words.  This
 morning  in  the  papers  some  disturbing  news
 has  appeared  and  it  is  about  you.  I  feel
 that  we  must  not  be  deprived  of  your  con-
 tinuing  guidance  and  therefore  I  request
 you  that  you  may  not  take  that  extreme
 step.  lalsotrust  you  will  kindly  bear  our
 Tequest  in  mind.  I  alsoexpect  that  the
 Prime  Minister,  who  seems  to  be  totally  for-
 getful  about  her  responsibility  in  regard  to
 helping  you,  should  also  be  sincere  in  her
 efforts  to  help  you.
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 There  is  another  news,  regarding  Shri
 Dinesh  Singh.  Somethinghas  transpired
 between  the  Prime  Minister  and  Shri
 Dinesh  Singh  under  the  curtain  and  press
 has  removed  that  curiain,  that  purdah.  I
 hope  that  the  Prime  Minister  should  not
 hide  thatfact  from  us  and  she  must  bring  it
 to  our  notice.

 SHRIS.A.  DANGE(Bombay  Central  So-
 uth)  :  Sir,  we  do  not  know  whether  my
 friend  was  speaking  on  behalf  of  the  Oppo-
 sition  as  awhole.  My  party  completely
 disassociates  itself  from  this  statement,
 We  still  hold—  /nrerruption)

 MR.  SPEAKER  :  Order,  order.

 SHRI  S.A.  DANGE  :  We  do  not  regret
 our  behaviour  yesterday  because  we  think
 that  the  hon.Chair  should  not  be  influen-
 ced  by  interview  with  ex-Generals  and  de-
 cide  his  line  in  view  of  such  interviews.
 Therefore,  what  we  did  was  absolutely
 correct  and  we  do  not  regret  it.

 SHRI  BAL  RAJ  MADHOK  (  South
 Delhi)  :  The  way  his  party  misbehaved
 yesterday  was  an  insult  not  only  to  the
 Chair  butto  the  whole  House  and  we  de-
 mand  that  they  should  apologise  before
 the  House  for  insulting  the  House  and  the
 Chair.  Their.behaviour  was  most  despic-
 able.  (Interruption)

 DR.  KARNI  SINGH  (Bikaner)  :  We
 cannot  allow  the  communists  to  hold  the
 House  to  ransom.  We  have  complete  faith
 in  you.

 et  कंबरलाल  गुप्त  (दिल्ली.  सदर)  :
 अध्यक्ष  महोदय,  मेरा  कहना  यह  है  कि  डांगे

 साहब  शौर  उनके  साथियों  को  किसी  बात  पर
 स्पीकर  से  मतभेद  हो  सकता  है  लेकिन  जिस
 तरह  का  मद॒दा  व्यवहार  और  गंदी  गालियां
 स्पीकर  को  दी  गई  वह  बहुत  निन्दनीय  हैं  ।  सारा
 देश  इस  को  कंडेम  करेगा  और  जिन्होंने  इस
 तरह  का  गलत  व  अशोभतीय  व्यवहार  किया
 और  गंदी  बातें  कहीं  उनको  सदत  में  माफी
 मांगनी  चाहिए  और  उस  पार्टी  के  नेता  को
 पने  उन  मेम्बरों  को  कहना  चाहिए  कि  बहू  हस
 तरह  का  बर्ताव  न  करें  ।  (व्यवधान)

 ‘cision  taken  by  you,
 More  to  say  in  this  regard.  It  is  for  you

 Decorum  in  the  House  PHALGUNA  22,89l  (SAKA)  Decorum  inthe  House  28

 They  have  no  faith  in  democracy  and
 they  wantto  wreck  the  Constitution.
 (Interruptions)

 MR.  SPEAKER  :  I  request  you  not  to
 raise  a  debate  over  this.  (interruption)

 SHRI  JYOTIRMOY  BASU  (Diamond Harbour)  ;  We  say  that  what  happened  in
 the  House  yesterday  arose  out  of  the  de-

 We  have  nothing
 to  decide  whether  you  should  resign  or
 not.

 SHRI  PILOO  MODY  (Godhra)  :  What
 ‘the  Chair  did  or  did  not  do  was  in  its own  judgment,  However,  there  is  nothing
 that  the  Chair  can  do  that  can  justify  such
 uncouth  behaviour  on  the  part  of  a  mem-
 ber.  Therefore,  I  would  like  to  say  that
 we  do  not  want  to  sit  in  the  same  House
 with  these  uncouth  people.  (Interruption),

 श्री  कंबरलाल  गुप्त  :  आखिर  इस  सरकार
 को  भी  तो  कुछ  कहना  चाहिए  ।  आखिर  बहू
 डांगे  साहब  को  क्‍यों  नहीं  कंडेम  करती  है  ?
 क्या  वह  उनके  ऐक्शन  को  सपोर्ट  करती  है  जो
 खामोश  बैठी  हुई  है  ?  चुप्पी  साथे  गवर्नमेंट
 क्यों  बैटी  है?  क्‍या  इससे  यह  समझा  जाय  कि
 वह  डांगे  साहब  को  सपोर्ट  करती  है  ?  सरकार
 को  बिलकुल  मदद  नहीं  देना  चाहती  दरअसल
 वह  डांगे  साहव  को  खामोश  रह  कर  सपोर्ट
 कर  रही  है  (व्यवधान)  यह  बड़े  शर्म  की  बात
 है  कि  डांगे  साहब  के  मिसबिहेवियर  को  कंडेस
 नहीं  कियां  जा  रहा  है  और  यह  सरकार  चुप
 बैठी  हुई  है  ।  यह  बड़े  शर्म  की  बात  है।
 (व्यवधाम)  |

 MR.  SPEAKER  :  I  request  you  not  to
 raise  a  debate  over  this.

 SHRI  E.K.  NAYANAR  (Palghat):  We
 are  not  associating  ourselves  with Dr  Ram
 Subhag  Singh's  statement,  (Interruption),

 DR.KARNI  SINGH  :  The  Minister  of
 Parliamentary  Affairs  should  say  some-
 thing.

 SHRI  NATH  PAI  (Rajapur)  :  We  want
 to  know  the  meaning  of  the  petrified  silence
 from  thal  side.  (Interruption).
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 श्रो  प्रकाशबीर  शास्त्री  (हापुड़)  :  प्रध्यक्ष

 महोदय,  मेरा  निवेदन  है  कि  झच्यक्ष  का  जो
 पद  है  उसके  लिए.  निर्वाचन  संसद  की  किसी
 एक  पार्टी  से  नहीं  होता  है  if  प्रध्यक्ष  के  पद
 का  निर्वाचन  संसद  की  सभी  पार्टियां,  संसद  के
 सभी  सदस्य  मिल  कर  करते  हैं।  प्रगर  संसद  के
 अध्यक्ष  के  ऊपर  या  उसकी  प्रतिष्ठा  के  ऊपर

 से  वहू  व्यक्ति  के  उपर  झ्राघात  न  होकर  हम  सबके
 सम्मान  पर  आघात  है  क्‍योंकि  अध्यक्ष  सारे
 सदन  के  सम्मान  व  प्रतिष्ठा  का  प्रतीक  होता  है  ।

 दूसरी  बात  विशेष  रूप  से  मैं  यह  कहना
 चाहता  हूं  कि  जहां  तक  इस  आसन  की  प्रतिष्ठा
 रखने  का  प्रश्न  है  वह  बावल  उस  एक  पार्टी  का
 ही  दापित्व  नहीं  है।  अधितु  वह  सारे  सदन  का
 दायित्व  है  ।  बिरोधं  पक्ष  के  लॉग  भी  उसके
 सम्भान  की  रक्षा  करें  पर  जो  सत्तारूढ़  पक्ष
 के  लोग  हैं  उन्हें  भी  इस  भ्रासन  के  सम्मान  की
 रक्षा  करनी  चाहिए  t  लेकिन  साथ  हीं  साथ
 एक  निवेदन  मैं  आप  से  प्रवश्य  करना  चाहना
 हूं  और  मैं  चाहृंगा  कि  इस  पर  श्राप  गम्भीरता
 से  विचार  करें  कि  देश  १:  अन्दर  कुछ  व्यक्ति
 ओऔर  कुछ  पार्टियां  इस  प्रकार  की  हैं  जो  आज
 जान  बूझकर  देश  में  झव्यवस्था  पैदा  करना  चाहती
 हैं,  भौर  इस  सदन  में  मी  पव्यवस्था  पैदा  करना
 चाहती  है,  उनकी  आअ।पत्ति  पर  भाप  कोई
 निर्णय  न  लें  |  यह  मेरा ाप  से  निवेदन
 है  |  (व्यवधान)

 SHRI  J.  B.  KRIPALANI  (Guna)  :  We
 come  here  and  we  are  sent  here  to  perform
 certain  duties.  We  cannot  perform  those
 duties  if  we  are  not  allowed  to  speak
 freely  and  to  listen  to  the  proceedings  that
 are  goingon.  Yesterday  wecould  make
 nothing  out  of  the  proceedings  going  on.  If
 we  say  anything  that  is  unparliamentary,
 it  is  for  you  to  decide  and  take  away
 those  unparliamentary  cemarks.  Our  duty
 is  only  to  refer  the  matter  to  you.  As  for
 keeping  the  order  in  the  House,  itis  your
 exclusive  privilege.  I  have  said  this  before.
 Even  when  my  communist  friend  sitting
 here  was  not  allowed  to  speak,  I  said,  he
 must  be  allowed  to  speak.  We  stand  for
 some  kind  of  dignity  at  least  in  this
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 House.  We  are  all  called  MPs.  If  one MP  misbehaves,  it  is  a  slur  on  all  of  us.  We
 want  to  escape  being  aligned  like  that  for no  fault  of  ours.  If  some  People  commit
 fault,  they  must  bear  the  blame.  If  they are  not  pointed  out  then  the  blames  comes
 to  all  of  us  that  this  House  becomes  a
 fish  market.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU
 RAMAIAH):  For  sometime  past,  we  have
 been  noticing  certain  incidents
 inthis  House  and  certain  behaviours  which
 affect  the  dignity  of  the  House  and  also
 the  prestige  of  the  Presiding  Officer.  Gov-
 ernment  deplore  it,  whether  itis  from  this
 side  or  that  side  or  from  any  side.  This
 House  and  the  Chair  cannot  function  until
 allof  us  give  our  whole-hearted  support  to
 the  Chair  and  obey  the  rulings  of  the
 Chair,  whether  they  are  palatable  or  not.
 We  assure  you,  Sir,  of  all  the  support  of
 the  Government  in  this  matter.

 भरी  अटल  बिहारी  बाजपेयी  (बलरामपुर)  :
 अध्यक्ष  महोदय,  मैं  कल  नहीं  [था  लेकिन  मैंने
 कल  की  कार्यवाही  ५ढ़ी  है  और  शझाज  जब  इस
 मामले  पर  चर्चा  हो  रही  है  इस  सदन  की  नेत्री
 सदन  में  मौजूद  नहीं  हैं  |  इस  सदन  की  नेत्री
 के  नाते  ऐस  अवसरों  पर  उनका  श्ननुपस्थित
 रहना  एक  बड़ी  गम्भीर  बात  है  t

 इस  सदन  में  हम  पहली  बार  नहीं  आये
 हैं  7  हमने  इनसे  पहले  दो  प्रधान  मंत्री  देखे  हैं।
 जब  कभी  सदन  की  प्रतिष्ठा  का  मामला  होता
 था  तो  नेहरू  जी  सदा  उपस्थित  रहते  थे  और
 सदन  का  मार्गनिर्देशन  करते  थे  i  लेकिन
 वर्तमान  प्रधान  मंत्री  कल  भी  तस्वीर  में  नहीं
 हैं  और  आज  भी'  वह  तस्वीर  में  नहीं  है  और
 उन्हें  सदन  की  नेत्री  के  पद  से  त्यागपत्र  देना
 चाहिए  |

 SHRI  RANGA  (Srikakulam)  :  Mr.  Spea-
 ker,  Sir,  I  agree  with  what  my  hon.  friend,
 Shri  Vajpayee,  has  said  about  the  responsi-
 bility  of  the  Leacer  of  the  House.  But  in
 addition  to  that  I  with  to  say  that  if  my
 hon.  friend,  Shri  Dange,  and  his  group  have

 any  conflict  w'th  the  speaker,  they  are  wel-
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 come  to  bring  forward  a  motion  of  no-
 confiderce  against  him.  Then  it  is  for  the
 House  to  take  a  decision  on  that.  But
 whatever  might  be  anyone's  view  in  regard
 to  any  action  decision  taken  by  the  speaker,
 certainly  what  had  been  displayed  yesterday
 by  his  friends  and  his  group  is  not  justi-
 fiable.  They  could  certainly  have  thought
 of  @  vote  of  censure  and  brought  it  forward
 and  it  would  have  been  left  to  the  House  to
 decide  whether  the  House  whould  be  on
 their  side  or  not.  So  far  as  we  were  con-
 cerned,  we  made  it  very  clear  yesterday  it-
 sclf—Dr.  Ram  Subhag  Singh,  myself,  Shri
 Bal  Raj  Madhok  and  Shri  Dwivedy--that  we
 had  confidence  in  you  and  that  we  did  not
 agree  with  our  friends,  I  am  glad,  today
 at  last  the  Government  has  come  forward
 to  express  their  confidence  in  you.  It  is
 for  them,  if  they  so  wish,to  bring  forward  a
 motion,.......  (interruption).  I  have  no
 Obiection  to  that  at  all:  that  would  be
 quite  parliamentary.  But  the  manner  in
 which  they  behaved  yesterday  and  my  hon.
 friend,  Shri  Dange,  comes  forward  here  and
 says  that  he  has  no  regrests  to  offer  only
 shows  that  what  is  happening  in  the  country
 is  also  being  repeated  here  and  displayed
 here  and  they  are  not  ashamed  of  it........
 (interruption),  I  hope,  the  House  is  with  me
 in  censuring  them  on  their  behaviour......
 (Interruption).

 श्री  हरदयाल  देवगुण  (पूर्वः  दिल्ली)  :
 हम  अपने  भ्रधिकार  से  यहां  आये  हैं  ।  हमें
 बोलने  से  कोई  नहीं  रोक  सकता  |  (व्यवधान)

 शी  इसहाक  सम्भली  (प्रमरोहा)  :  मैं
 जानना  चाहता  हूं  कि  स्पीकर  कौन  है  ?  यह
 हमको  टोकने  वाले  कौन  होते  हैं  ?  (व्यवधान)

 vie  (yl) के  Seal  ot
 peek  Bd  Kage!  oS  pe  Ula  Ula
 =  (Llerex9)  ue  2»  wah  ally  ०४५  ४

 ft  अटल  बिहारी  बालपेयी:  भाज  वह
 पूछ  रहे  है  कि  स्पीकर  कौन  है,  कल  नहीं
 पूछा  कि  स्पीकर  कोत  है  n  (श्यवधान)

 MR.  SPEAKER  :  Order,  order.

 SHRI  VASUDEVAN  NAIR  (Pesrmade)  :
 Who  is  responsible  for  all  this?

 AN  HON.  MEMBER  :  You.

 MR.  SPEAKER  :  Order,  order.  T  saw
 thestatement  this  morning.  I  did  not  issue
 any  statement.  What  happened  was  that
 yesterday  there  was  a  Business  Advisory
 Committee  meeting  and  Members  asked  me
 to  settle  down  some  business  at  the  end  of
 the  Budget.  Then  I  made  a  casual  remark
 that  all  depends  on  the  Speaker,  who  ever
 happens  to  be  there  at  that  time.

 It  is  engaging  my  mind  very  seriously  88
 to  how  we  are  going  for  sometime  past,
 not  only  yesterday  but  for  sometime  past,
 T  am  seriously  thinking  whether—I  am  _ait-
 ting  here—itis  worthwhile.  I  represent
 the  whole  House.  You  elected  me  as  your
 Speaker  unanimously,  I  think,  one  bad
 side  of  being  elected  unanimously  is  that
 everybody's  friend  is  nobody's  friend.
 Everybody  thinks  he  is  a  friend  of  this  side
 and  he  will  protect  him  and  the  other  side
 feels  he  will  protect  him.

 I  have  found  that,  besides  the  o.her  wea-
 ker  sections,  there  is  still  one  more  class,
 that  is,  the  class  of  Presiding  Officers,  We
 are  most  defenceless  people  sitting  here.
 Very  often,  if  not  like  women  but  any  other
 section,  weare  unprotected,  undefended
 and  sometimes  unaided.  My  sitting  here
 cannot  be  successful  unless  you  come  to  my
 protection  and  my  defence  and  give  your
 cooperation.  It  metters  little  as  to  which
 group  is  there  and  which  is  not  there.

 T  have  been  the  Chairman  of  the  Presiding
 Officers’  Conference  and,  recently,  this  was
 discussed  there.  I  receive  telephone  calla
 from  many  Presiding  Officers  and  I  am  very
 much  distressed  the  wiy  the  Presiding  Offi-
 cem  are  going  through  a  lot  of  difficulties
 in  the  States  and,  in  my  case  also,  some-
 times  I  have  to  pass  through  the  same  tor-
 ture  and  ordeal.

 Iam  seriously  thinking  about  what  we
 are  doing.  Should  I  compromise  my  per-
 sonal  self-respect,  the  dignity  cf  the  Chair
 and  the  decorum  of  the  House  with  exigency
 and  expediency  or  should  I  accept  the  cha-
 llenge  and  stand  upto  this?  It  is  seriously
 engaging my  mind.  4  am  not  going  to  act
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 ina  hurry.  T  am  seriously  thinking  .over
 it.  Kesignation  is  not  my  personal  thing
 but  it  represents  the  will  of  the  House.

 Then,  as  I  told  you  the  other  day,  the  man
 sitting  here  is  notinfallible.  He  is  liable  to
 err.  After  all,  there  are  questions  of  inter-
 pretation  and  even  the  lawyers,  the  judges
 of  the  Supreme  Court,  do  not  agree  with
 each  other,  I  may  also  err.  But,  in  that
 case,  the  proper  procedure  is  not  to  disrupt
 the  sitting  of  this  House  but  I  would  request
 you  to  see  me  in  my  chamber  and  discuss  it
 with  me.  T  can  say,  on  a  word  of  honour,
 that  since  I  become  the  speaker,  J  gave  up
 My  personal  inclinations,  my  prejudices,
 my  ties  and  everything.  When  somebody
 is  not  allowed  a  supplementary,  when  some-
 body  is  not  allowed  a  call  attention  motion
 or  when  somebody  is  not  given  his  turn,  he
 feels  angry  and  I  try  to  assuage  his  feelings.
 Talsotry  to  calmhim  down,  But  then
 sometimes  I  see  the  dignity  of  the  Chair
 and  the  decorum  of  the  House  going  down.
 These  are  the  two  things  about  which  IT  am
 worried.  Personally.  I  try  to  calm  him  down
 and  I  try  to  soothe  the  Member,  Sometimes,
 you  will  see  a  Member,  when  he  enters  an
 argument  with  me,  being  very  harsh  and  the
 next  moment  we  forget  it.  And  he  gets  up
 again,

 Now,  if  we  are  to  function  and  carry  fur-
 ther  the  ends  of  democracy,  it  is  through
 this  House  alone  and  this  House  is  ,uided
 by  rules  of  procedure,  decorum  and  dignity.
 Incase  you  differ  with  me,  T  request  you  to
 kindly  see  me  in  my  chamber  and  I  can  call
 the  officer  and  I  can  send  for  other  advice.
 But  I  request  you  not  to  allow  the  proceed-
 ings  of  this  House  to  be  disrupted.  This  is
 my  humble  request  to  you.  I  differ  from
 what  Mr.Dange  thinks.  We  had  enough  of
 discussion  yesterday  and  I  thought  that  the
 matter  was  over,  Still  I  think  there  is  noth-
 ing  controversial.  One  thing  is  that  is  is
 for  the  House  to  decide,  for  the  Rules  Com...
 mittee  to  decide  whether,  if  anything  is  said
 about  anybody,  he  has  aright  to  represent
 to  the  Minister  or  send  a  letter  or  give  some
 literature  or  not.  This  I  am  going  to  refer
 to  the  Rules  Committee.  How  farcan  we
 leave  It  to  that  decision  ?  The  moment  my
 decision  is  wrong  ,  I  will  openly  express  my
 regrets  in  tho  House.  These  gre  matters  of
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 interpretation,  procedure  and  ;  ‘onventions.
 I  hope  yon  will  kindly  bear  in  mind  that  we
 cannot  run  this  democracy  unless  we  behave
 in  an  orderly  manner  in  this  greatest  temple
 of  democracy.

 SHRI  S.M.BANERJEE  (Kanpur)  :  What
 about  Gen,  Cariappa's  statement?

 MR.  SPEAKER  :  That  will  also  be  deci-
 ded  by  that  Committee.

 SHRI  M.L.  SONDHI  (New  Delhi)  :  Be-
 fore  you  go  to  Gen,  Cariappa,  what  about
 Mr.  Dinesh  Singh’s  resignation?

 MR.SPEAKER  :  That  will  come  separat-
 tely.  Don’t  link  it  with  me:3I  have  finished
 my  observations  and  nowif  the  Minister
 wants  to  say  something  about  other  matters,
 he  can  very  well  do  it.

 Mr,Shivachandra  Jha  raised  yesterday  that
 I  first  allowed  and  then  disallowed  it.  I
 very  much.  appreciate  your  point.  T  told
 you  that  I  had  kept  it  pending  and  sent  the
 papers  to  be  seen  by  the  Members  concer-
 ned.  I  was  waiting  and  I  kept  it  pending.
 But  the  main  reason  for  my  accepting  it  is
 this.  T  make  it  clear  that  it  was  allowed  in
 the  other  House  and  the  Home  Minister
 made  a  regular  statement  on  it.  In  view  of
 that  I  don't  think  I  should  make  it  a  point
 of  personal  prestige.  I  don't  want  this
 House  to  be  deprived  of  the  privilege  to  dis-
 cuss  a-  thing  which  the  other  House  has
 done.  That  is  my  point  of  view.  That  is
 the  explanation,  I  appreciate  the  point
 raised.

 SHRI  RAGHU  RAMAIAH  ;  I  think  the
 House  wanted  me  to  say  something  about

 the  mews  appearing  in  the  Sraresman  that  Mr.
 Dinesh  Singh  has  resigned.

 AN  HON.  MEMBER  :  Let  him  say.

 श्री शिव  चना  झा  (मधुवनी)  :  मैंने  इस  पर
 कालिंग  एटेंशन  नौटिस  दिया  है  |

 SHRI  RAGHU  RAMAIAH  :  I  am  autho-
 rised  by  Mr.  Dinesh  Singh  to  say  that  there
 is  no  truth  in  that  statement.  There  are
 no  differences  between  him  and  the  Brime
 Minister  regarding  any  poliey  or  imple-
 mentation  thereof.
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 भी  मधु  लिमये  (मुगेर)  :  इसीलिए  तो
 झंझट  होता  है।  अभी  इन्होंने  किस  चीज  पर
 बयान  दिया  है,  क्‍यों  दिया  है  ?  इसके  बारे  में
 ध्यानाकर्षण  का  नोटिस  दिया  गया  है  ।  अभी
 तक  मैं  चुप  था  ।  अब  मेरी  बात  सुनिये  t
 बिलकुल  अवैध  तरीके  से  उन्होंने  बीच  में
 बयान  दिया  है।  दिनेशर्सिह  जी  के  इस्तीफे  के
 बारे  में  जो  खबर  छपी  है  उसके  बारे  में
 बाकायदा  नोटिस  दिया  गया  है।  मंत्री  को
 चाहिये  कि  उसके  जवाब  में  बथान  दें  ताकि  हम
 लोग  प्रश्न  पूछ  सकें  a  इसीलिए  तो  झगड़ा
 होता  है।

 SHRIRAGHU  RAMAIAH:  I  asked the  House  if  they  wantedto  know  it,
 They  said  ‘Yes*  Therefore,  I  gave  the
 reply,

 12.  54  hrs,

 CALLING  ATTENTION  TO  MATTER OF  URGENT  PUBLIC  IMPORTANCE
 REPORTED  STATEMENT  BY  GEN,

 CARIAPPA  CALLING  FOR  IMPOSITION  OF
 MILITARY  RULE  IN  INDIA

 SHRIS.M.  BANERJEE  (Kanpur)  :  I call  the  attention  of  the  Minister  of  Home Affairs  to  the  followiag  matter  of  urgent public  Importance  and  I  request  that  he  may make  a  statement  thereon  :—

 Reported  statement  by  Gen  Cariappa calling  for  scrapping  of  the  Constitution and  imposition  of  military  rule  in  India,

 THE  MINISTER  OF  HOME.  AFFAIRS
 (SHRI  Y.B.  CHAVAN)  :  Mr.  Speaker,
 Sir,  my  attention  was  drawn  to  the  reported statement  of  General  Cariappa  suggesting the  scrapping  of  the  Constitution  and  imp- osition  of  President's  rulein  the  country followed  by  spell  of  administration  by  the

 army.  I  considered  this  statement  as  most
 irresponsible  and  utterly  uncalled  for,  Gen- ral  Cariappa  met  me  on  Ith  March  1970. and  informed  me  that  his  remarks  were  not correctly  reported  in  the  Press,
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 SHRIS.  M.  BANERJEE  :  This  appea-
 redin  the  Times  of  India  on  the  00
 March,  1970,  ItSeems  that  there  wasa
 contradiction  also  by  Gen,  Cariappa,  There
 was  astatement  of  the  Home  Minister
 also.  (Jnterruptions)  we  wanted  to  raise  the
 issue,  Sir,  becauseit  is  not  Gen.  Carriappa
 only  but  a  section  of  those  right  recation-
 ary  elements  who  are  the  enamies  of  parlia-
 mentary  democracy  and  who  are  startinga
 whispering  campaign  in  the  country  that
 there  should  be  a  military  rule,  And  that
 is  why,  Sir,  some  of  the  ex-Army  Generals
 and  some  of  the  ex-  I.  C.  S.  offlicers  are
 members  of  this  particular  party.  They
 want  to  perpetuate  this  idea  of  a  military

 SHRI  PILOO  MODY  (Godhra):  And
 some  Ex-  Communists  also.

 SHRI  S.  M.BANERJEE:  I  do  not  want
 this  sort  of  uncouth  behaviour  and  interru-
 ptions.  So,  Sir,  I  would,  liketo  know  if
 General  Cariappa  is  a  Government  pensio-
 ner  and  he  as  doing  politics  at  the  cost  of
 Government  money.

 AN  HON  MEMBER  :  He  is  a  free  man.

 SHRI  s.  M.  BANARJEE  He  is  a  pen-
 sioner.  Mr.  B,  T.  Ranadive  was  a  free
 man.  Mr,  A.K.  Gopalan  and  Mr.  Nambo-
 odripad  were  free  man.  When  he  said  some-
 thing  about  the  Constitution,  there  was  a
 furore  in  this  House,  by  these  so-called
 champions  of  Parliamentary  democracy
 who  pounced  upon  them  fora  pound  of
 flesh  and  said  this  was  very  bad.  But  now
 it  a  question  of  Gen.Cariappa.  I  would  like
 to  know  as  to  what  action  is  being  taken
 against  Gen.  Cariappa,  whether  Govern-
 ment  will  seriously  consider  it  fit  to  warn
 him  that  any  recurrence  of  such  a
 statement  from  him  would  amount  to  fore-
 feiture  of  his  pension,  because  it  is  said
 here:  General  Cariappa  said  he  had  been
 asked  by  many  important  politicianz,  inclu-
 ding  Congressmen  of  both  factions,  if  the
 Indian  army  was  capable  of  taking  over  the
 Tuins  of  Government’.  So,  Sir,  both  the  fac-
 tions,  mean,  both  the  Indicate  and  the
 Syndicate  have  something  todo  with  this
 question.  (Interruption)

 2.56  brs.
 (Mx.  Deputy  Spzaxan  in  the  chair ]
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 MR.  DEPUTY  SPEAKER  :I  am  not
 able  to  catch.  If  there  is  too  much  of  con-
 versation  in  between,  Tam  notable  to
 listen  to  the  hon  Member,  (Interruption)
 Unfortuanately.  Mr.  Piloo  Mody  hasa
 big  booming  voice.

 SHRI  S.  M.  BANERJEE  :I  am  happy that  Home  Minister  has  said  that  it  is
 highly  irresponsible;  but,  Sir,  apart  from that  I  would  like  to  knowthis.  What  act- ion  is  being  taken  against  such  irresponsi- ble  utterance  of  Gen.  Cariappa?  And,  has he  been  told  clearly  that  if  he  goes  on  do-
 ing  such  things  his  Pension  will  be  stopped?

 SHRI  Y.  B.  CHAVAN:  |  understand the  hon  Member's  anxiety  when  some
 wrong  views  which  have  the  dangerous connotations  in  them  were  expressed  ;  certa-
 inly  we  should  all  be  concerned;  and  so am  I  conterned  about  it  and  that  is  why even  without  waiting  for  the  Call  Attention
 notice  in  the  House  I  gave  my  reactions
 immediately  I  read  the  Statement  because such  ideas  are  io  be  fought;  there  is  no doubt  about  it.  General  Cariappa  is  certa- inly  a  pensioner  but  we  have  not  thought of  starting  any  action  about  the  pension.

 SHRI  S.  S.  KOTHARI  :  (Mandsaur)We are  opposed  to  all  statements  or  activities directed  at  subverting  the  Consiitution, whether  they  emanate  from  Gen,  Cariappa or  Mr.  Namboodiripad  or  anybody  else, Such  statements  which  create  disaffection and  disruptive  ideas  undermine  discipline and  democratic  norms  in  the  country, Government  must  curb  with  a  firm  hand any  such  tendencies  from  wherever  they  may emerge  we  firmly  believe  in  democracy,  and
 my  party  does  that,  and  under  no  circumst- ances  are  we  prepared  to  countnenace  any dictatorship,  whether  it  be  of  the  fascist
 variety  or  the  communist  variety  or  mili-
 tary  rule,  Gandhiji  once  said  in  another context  ‘Freedom  is  my  brithright’  We  are
 not  preparedto  barter  our  fundamental
 rights  or  our  liberties  for  anything  else  in
 the  world,

 Secondly,  such  statements  are  symptoma-
 tic  of  the  malaise  inthe  body—politic.  It
 is  because  democracy  has  been  brought  into
 disrepute  by  the  conduct  of  politicians,  the
 Politics  of  conscience,  the  politics  of  defec-
 tions  and  the  tendency  of  this  Government
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 to  topple  State  Governments  run  by  rival
 parties,  You  must  have  observed  that  now
 orissa  is  being  threatened  and  it  is  under
 Pressure.  Such  things  are  heppening  in  this
 country.

 MR.DEPUTY-SPEAKER  :  What  is  the
 hon.  Member‘s  question?

 SHRIS.S.  KOTHARI  :  Law  and  order
 in  various  parts  of  the  country  is  being
 thratened  and  people  are  suffering  from
 unemployment  poverty  inflation  and  high
 tanation,  That  is  the  reason  why  there  is  so
 much  of  disatisfaction  and  why  common
 people,  Members  of  Parliament,  as  some
 body  said  in  the  other  House,  and  like  Gen,
 Cariappa  some  times  say  that  there  should
 be  military  rule.  Those  are  symptoms.  I
 wanta  proper  diagnosis  of  the  diseas,  so
 that  we  can  eliminate  from  the  body-politic
 all  this  talk  of  military  rule.

 Now,  I  come  to  my  main  question.  what
 steps  are  the  Government  of  India  taking
 to  ensure  that  the  Consitltution  is  protec«
 ted  from  disruptive  tendencies  and  that  no
 person,  whether  it  Gen.  Cariappa  or  Mr.
 Namboodiripad,  is  allowed  to  make  such
 statements  and  indulge  in  activities  which
 tend  to  undermine  democracy  7

 Secondly,  what  the  Home  Minister  has
 said,  I  believe,  has  mad*  confusion  worse
 confounded.  Will  Government  institute  an
 inquairy  as  to  why  there  is  discrepancy
 between  the  original  press  statement  and
 the  PTI  statement  that  was  placed  before
 the  Speaker  and  what  Gen.  Cariappa  actu-
 ally  said?  This  should  be  properly  inquired
 into.  Will  the  hon,  Minister  do  that  7

 My  last  question  is  this,  Gen,  Cariappa
 met  the  prime  Minister  and  also  the  Home
 Minister,  What  actually  transpired?  This  is
 almost  a  mystery.  Will  the  Home  Minister
 kindly  enlightend  this  House  on  that?

 SHRI  Y.  8.  CHAVAN  :  The  hon.Mem-
 ber  had  started  with  a  longish  premable,
 and  in,  his  first  remakrs  he  has  said  that
 there  is  threat  of  subversion  of  Constitution
 from  both  the  exterme  right  and  extreme
 left,  and  I  share  that  view.  (/nferruptions)'

 SOME  HON.  MEMBERS:  Not  extreme
 right.
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 SHRI  §.S.KOTHATI  id  did  not  say
 ‘Extreme  right’  I  do  not  know  whether
 Gen,  Cariappa  is  right  middle  or  left.

 SHRI  NATH  PAI  (Rajpur)  :  Who  is  the
 extreme  right  and  who  is  the  extreme  left  ?
 Let  him  please  elucidate  that.

 SHRI  HARDAYAL  DEVGUN  (East
 Delhi):  Who  are  those  who  say  that  Consti-
 iution  is  not  sacrosanct?

 SHRI  Y.B.  CHAVAN  :  Let  him  listen
 to  me  first.  Let  me  be  allowed  to  complete
 my  reply.  (/nterruptions)

 MR,  DEPUTY  SPEAKER:  Look  here
 MR.  Sheo  Narain,  |  warn  him..  .(/nterrup-
 tions).

 DR.RAM  SUBHAG  SINGH  (  Buxar  ):
 Shri  Sheo  Narain  is  not  here  at  your  plea-
 SUP  (Interruptions)

 MR.  DEPUTY  SPEAKER:  I  do  not
 want  arunning  commentary  at  my  elbow,
 The  Mini  steris  giving  his  reply.......

 DR.RAM  SUBHAG  SINGH:  You  can-
 not  take  any  action  against  him.  .(/nterru-
 ptions)

 MR.  DEPUTY  SPEAKER:  lam  not
 going  to  be  cowed  down  in  this  manner
 (Interruptions)

 SHRI  CHENGALRAYA  NAIDU  (Chi-
 ttor):  We  arealso  not  going  to  be  cowed
 down.

 MR.DEPUTY-SPEAKER  :  I  do  not
 want  a  running  commentary  to  my  elbow.
 (Interruptions)

 SHRI  VASUDEVAN  NAIR  (Peermadi):
 On  a  point  of  order?

 SHRI  TULSIDAS  JADHAV  (Baramati):
 Ona  point  of  order.

 MR.DEPUTY-SPEAKER:  Let  the  Mini-
 ster  reply.

 aft  तुलसीदास  जाधव  :  उपाध्यक्ष  महोदय,
 अमी  दो  मिनिट  पहले  स्पीकर  के  इतना  कहने
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 के  बाद  भी  चेयर  को  इस  प्रकार  की  बातें
 कही  जा  रही  हैं  कि  आप  यह  क्‍यों  कर  रहे
 हैं,  आप  वह  क्‍यों  कर  रहे  हैं,  आदि  4  श्रापको
 किसी  न  किसी  वक्‍त  यह  प्रवृत्ति  बन्द  करनी
 होगी  ।  में  समझता  हूं  कि  इस  हाउस  में  नब्बे
 परसेंट  ऐसे  सदस्य  हैं,  जो  आप  का  आदेश
 मानने  वाले  हैं  सिर्फ  थोड़े  से  सदस्य  ऐस।  नहीं
 करते  हैं  ।  मुझे  यह  देख  कर  दुख  हुआ  कि
 अभी  डा०  राम  सुभग  सिंह  ने  आथ  से  इस  प्रकार
 की  बातें  कहीं  ।  मेरा  सुझाव  है  कि  प्रगर
 कोई  सदस्य  आपकी  इजाजत  के  बिना  बोले
 तो  बह  रिकाई  पर  न  जाये  और  न्यूजपेपर्ज
 में  भी  प्रकाशित  न  हो  ।

 SHRI  SONAVANE  (Pandharpur)  :  Ona
 point  of  order.  Your  seat  should  not  be
 occupied  by  anybody.  It  should  be  left
 vacant,  '

 DR.  RAM  SUBHAG  SINGH:  It  is  ireor-
 rect  to  make  the  Deputy  Speaker  sit  here.

 SHRI  SONAVANE  :  I  want  your  ruling on  this.

 DR.RAM  SUBHAG  SiNGH:  This  is
 the  seat  of  the  Opposition,  not  of  the
 Deputy-  Speaker.

 MR.  DEPUTY-SPEAKER  :  He  has
 raised  a  point  of  order  whether  any  Mem-
 bor  can  occupy  the  seat  of  the  Deputy
 Speaker  when  the  Deputy-  Speaker  is  not
 there.  I  think  I  cannot  give  a  ruling  just  now.
 This  has  to  be  considered  by  the  Rules
 Committee  or  some  other  body.

 DR.RAM  SUBHAG  SINGH  :  Thisis
 the  seat  of  the  Opposition,  This  should
 not  be  occupied  by  the  Deputy-Speaker.
 This  is  the  convention  in  all  parliament.

 भरी  प्रकादावीर  शास्त्री  (हापुड़)  :  उपाध्यक्ष
 महोदय,  मेरा  निवेदन  है  कि  अमी  गृह  मंत्री
 महोदय  ने  इस  ध्यानाकर्षण-प्रस्ताव  के  संबंध
 में  अपना  वक्‍तव्य  दिया  है  |  शायद  हममें
 से  किसी  दल  का  कोई  भी  सवस्य  इस  बाते  से
 सहमत  नहीं  होगा  कि  हमारे  संविधान  की
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 [  प्रकाक्नवीर  शास्त्री  ]

 अवहेलना  या  अपमान  किया  जाये  |  यदि  ऐसा
 किया  जाता  है,  तो  कोई  भी  उसका  समर्थन  नहीं
 कर  सकता  है  ।  परल्तु  गृह  मंत्री  ने  अपने  वक्तव्य

 में  कहा  है  कि  जैनेरल  करिभप्पा  का  कहना  है
 कि  उनका  वह  वक्तव्य  नहीं  है,  जो  कुछ  समाचार

 पत्नों  में  प्रकाशित  हुआ  है  |  हम  यह  जानना

 चाहते  हैं  कि  वह  यकतव्य  क्या  है,  ताकि  उस

 पर  प्रइन  पूछे  जायें  ।  वह  वक्तव्य  तो  हमारे
 सामने  आथा  नहीं  है  शौर  सवाल  पूछने  शुरू
 कर  दिये  गये  हैं  ।

 MR,  DEPUTY  SPEAKER:  Let  the  Mini-
 ster  reply.

 SHRI  Y.  B.  CHAVAN  :  The  hon.  me-
 mber  has  asked  me  as  to  what  transpired
 between  Gen.  Cariappa  and  me  when  he-
 met  me.  Naturally  I  had  with  me  only  the
 statement  which  had  appeared  in  the  press.
 He  said  that  he  had  givena  copy  of  what
 he  had  stated  to  the  Speaker.  But  as  that
 copy  was  not  with  me,  I  couid  not  natural
 lly  know  exactly  what  was  stated  in  that.
 But  he  explained  to  me  that  this  particular
 Statement  that  «the  Constitution  should
 be  scrapped,  the  President  should  take  over
 and  it  should  be  followed  by  army  rule”
 this  particular  sentences  is%not  there.  Of
 course,  I  again  tried  to  get  acopy  of  what
 ever  he  hassaid.  But  he  has  said  many
 other  things  also  which,  according  to  me,
 are  equally  objectionable.  Naturally,  I  did
 Dot  start  a  debate  with  him.  Heis  an  old
 man,  arespected  man.  When  he  came,  I
 listened  to  him.  I  told  him  that  I  would
 give  the  information  tothe  House  if  Iam
 asked  as  to  what  was  your  original  state-
 ment,  what  was  my  reaction  to  it  and  also
 your  statement  to  me  that.  You  have  not
 been  properly  reported;  this  factI  will
 report  to  the  House’.

 SHRI  S.  S.  KOTHARI  :  What  about
 instituting  an  inqury  into  the  discrepancy
 with  regard  to  the  three  statements,  Gen.
 Cariappa's  statement,  the  PTI  statement.
 and  the  newpaper  report?
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 SHRI  Y.  B,  CHAVAN  :  I  do  not  think
 there  is  any  need  for  Government  to  inqu-
 ireintoit.  It  isfor  himto  do  what  he
 wantato  do.
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 at  जाज  फरनेस्दीज  (बम्बई-दक्षिण)
 उपाध्यक्ष  महोदय,  गृह  मंत्री  जिस  ढंग  से  उत्तर

 दे  रहे  हैं,  उससे हम  बहुत  भ्रसंन्तुष्ट  हैं  ।  उनके
 उत्तर  में  कोई  स्पष्टता  नहीं  है  ।  पहली  बात
 यह  है  कि  लोगों  के  मन  से  इस  बात  को  हंटाना
 बहुत  जरूरी  है  कि  सेना  के  हाथ  में  राज  आने
 से  कोई  ईमानदारी  से  और  सही  ढंग  से  राज
 चलता  है  ।  प्रयूब  खां  कॉ  उदाहरण  सामने
 है  और  अमी  अभी  न्हीं  की  सरकार  के  एक
 बड़े  श्रफसर  ने  यह  कहा  है  कि  भ्रयूब  खां  तस्करों
 के  राजा  थे  और  दस  करोड़  रुपये  उन्होंने  चोरी
 से  कमाए  हैं  ।  दक्षिण  भ्रमेरिका  में  पलटन  की
 झोर  से  चलने  वाली  जितनी  सरकारें  हैं  बहां
 अमी  अभी  हमारी  प्रधान  मंत्री  जा  कर  आई  हैं
 बह  कितनी  गन्दी  हैं,  कितनी  म्रष्ट  हैं,  कितनी
 खराब  हैं,  उसकी  भी  जानकारी  दुनिया  के  सामने
 है,  वह  भी  रखना  बहुत  आवश्यक  है  उस  सरकार
 को  जो  सरकार  प्रजातंत्र  में  और  संसदीय
 विचारधारा  में  विश्वास  रखती  है  और  मैं  यह
 चाहता  हूं  कि  सिर्फ  कशियप्प्रा  क्या  बोले  क्‍या
 नहीं  बोले  यहीं  तक  इस  मामले  को  सीमित
 रखने  के  बजाय  गृह  मंत्री  इन  बातों  पर  लोगों
 के  सामने  कुछ  सफाई  करने  का,  कुछ  शिक्षण
 देने  का  प्रयास  करें  कि  सेना  के  हाथ  में  'राज
 जाना  यह  जनता  के  किसी  भी  मसले  को  हल
 करना  या  कोई  नई  दिशा  लाना,  कोई  नया
 आचरण  लाता  या  भप्रष्टता  का  निवारण  करना

 नहीं  है,  इसके  लिए  एक  नई  जागृति  की
 जरूरत  है  ।  यह  सब  से  पहली  चीज  होनी
 चाहिए  और  मैं  पूछता  चाहता  हूं  कि  क्‍या

 गृह  मंत्री  महोदय  यह  करेंगे  ।

 दूसरा  सवाल  मेरा  यह  है  कि  जो  उन्होंने
 यह  स्टेटमेंट  दिया  है  इसके  कई  जुमलों  पर  मेरी
 आपत्ति  है  1  (i)  उन्होंने  कहा  कि  :

 “Gen,  Cariappa  met  me  on  the  Ath,
 February  and  informed  me  that  his  rem-
 arks  were  not  correctly  reported  in  the
 press  5  "

 तो  उनके  सही  रिमाक्स  क्‍या  थे  ?  अमी
 झभी  झापने  थोड़ा  बहुत  उसका  खुलासा  किया  |
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 लेकिन  आपने  कहा,  बड़े  बूढ़े  आदमी  हैं, बुजुर्ग
 आदमी  हैं,  हम  उन  की  बहुत  इज्जत  करते'  हैं,
 हम  भी  बहुत  इज्जत  करते  हैं,  लेकिन  उन्होंने
 कहा  कि  हम  कंसे  उनके  साथ  बहस  में  जाय॑
 तो  यह  बहस  में  जाने  वाला  मामला  नहीं
 है,  जनरल  करियप्पा-की  राय  को  हिन्दुस्तान
 इ  सभी  भ्रखबारों  ने  बड़े  हरफों  में  देना  उचित
 समझा  तो  उसकी  कुछ  हैसियत है,  इसलिए  हम
 यह  जानना  चाहते  हैं  उन्होंने  जो  आपसे  बात-
 चीत  की,  अगर  उसमें  यह  नहीं  कहा  हो  तो
 क्यों  आप  उनसे  पूरा  लिखित  ढंग  से  खुलासा
 मांगेगे  कि  उन्होंने  सही  मानों  में  क्या  क्‍या
 कहा  था  और  जो  उनका  बयान  आया  है
 उसका  कौनसा  अंदा  उन्होंने  नहीं  कहा  था  ?
 जैसे  उन्होंने  कहा  है  कि  राजनैतिक  दलों  को
 बरखास्त  करो  तो  कपा  यह  उन्होंने  कहा  था  या.

 नहीं  कहा  था  ?  झगर  राजनैतिक  दल  बरखास्त
 हो  जायं  तो  फिर  राज  कौन  चलाए  ?  इसके
 बारे  में  उन्होंने  कुछ  कहा  था  या  नहीं  कहा
 थार  बौर  क्‍या  उन्होंने  यह  भी  कहा  था  कि
 दोनों  कांग्रेस  दल  के  लोगों  ने  मुझ  से  आ  कर
 पूछा  कि  क्‍या  सेना  सरकार  चलाने  की  कूव्यत
 रखती  है,  सरकार  चला  सकती  है  क्‍या  ?  तो

 यह  ग्रापने  उनसे  पूछा  कि  उन्होंने  यह
 कहा  थाया  नहीं  कहा  था  ?  .  (व्यवधान)...
 अ्रध्यक्ष  महोदय,  गृह  मंत्री  महोदय  हंसे  नहीं  |

 यह  बड़ा  गंभीर  मामला  है।  मैं  आपको  बताता

 हूं  इसके  पीछे  बहुत  भारी  साजिश  है  ।  राज्य
 सभा  के  झापके  मेम्बर  श्री  वीरेन  राय  ने  आज
 से  कई  वर्ष  पहले  हिन्दुस्तान  में  नहीं  विदेश
 में  यह  कहा  था  कि  हम  भी  इन्तजार  कर  रहे
 हैं  कि  सेना  को  कब  बुलाया  जाय  1  मैंने  इस
 सदन  में  उस  बात  को  उठाया  था  |  तो  यह
 बड़ा  गंभीर  मामला  है  ।  इसलिए  गृह  मंत्री
 हमें  यह  बताएं  कि  आपने  उनसे  पूछा  कि  कौन
 हैं  वह  दोनों  कांग्रेस  के  नेता  या  सदस्य  जो
 उनसे  इस  बात  को  पृछ  रहे  हैं?  अगर  आपने

 पूछा  तो  क्या  उनका  उत्तर  आया  ?  और
 अगर  नहीं  पूछा  तो  क्या  उनसे यह  बात  आप
 कब  पूछेंगे  :
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 तीसरे,  क्या  यह  सही  है  कि  जो  वह
 माषण  करने  गए  श्रे  धनबाद  में  करियप्पा
 साहाब  हूं  किसकी  रैली  मैं  Ried  थे,  मुझे
 किसी  ने  बताया  कि  आर०एस०एस०  की  तरफ
 से  वह  हुई  थी  ।  मुझे  मालूम  नहीं  है,  मैं  प्रारोप
 नहीं  लगा  रहा  हूं।  मैं  गृह  मंत्री  से पूछता  चाहता
 हैं  कि  क्या  यह  सही  है  ;  इसकी  भी  सफाई
 होनी  चाहिए  कि  वह  किसके  जरिए,  किसके
 बुलाने  पर  काहे  के  लिए  वहा  गए  थे  ;

 अंत  में  अध्यक्ष  महोदय,  मैं  कहना  चाहता  हूं,
 मुझे  गृह  मंत्री  के  बयान  के  कुछ  हवाब्दों  पर
 आपत्ति  है।  शाप  यह  कहते  हैं:

 ‘IT  consider  the  statement  as  most
 irresponsible  and  utterly  uncalled  for.  Ww

 यह  अटरली  अनकाल्ड  फार  का  यं  हमें  कुछ
 ठीक  नहीं,  लगता  Daas  (व्यवधान  )
 हां,  अंग्रेजी  मुझे  कुछ  ठीक  नहीं  आती  |  लेकिन
 प्रटरली  झनकाल्ड  फार  का  अर्थ  ऐसा  कुछ  तो
 नहीं  है  कि  अभी  जो  उन्होंने  कहा  है  वह  ठीक
 नहीं  है  लेकिन  ऐसी  परिस्थिति  ह. | ल  सकती  है  कि
 जब  वह  ठीक  भी  हो  सकता  हैं।  तो  इस  का
 भी  कुछ  खुलासा  मैं  चाहता  हू  क्योंकि  करियप्पा
 ने  कहा  है  कि  कांग्रेंस  के  दोनों  दलों  के  लोग
 हम  से  पूछ  रहे  है  इसलिए  हम  उन  से  जानना
 चाहते  हैं  कि  इरेस्पासिबिल  तो  ठीक  है  लेकिन
 अटरली  झनकाल्ड  फार  वाला  मामला  कुछ
 समझ  में  नहीं  भ्राता,  यह  आपने  क्‍यों  कहा,  इस
 की  सफाई  ाप  करें  ।

 SHRI  Y.B.  CHAVAN  :  The  hon,  Mem-
 ber  posed  a  question  whether  it  was
 Necessary  to  educate  public  opinion  about
 the  disastrous  effects  of  military  rule.  I
 have  no  two  opinions  about  that.  That  is
 the  worst  thing  that  cam  ever  happen  to
 any  people  in  the  world;  All  of  us  fought
 for  our  freedom,  I  did  not  express  these
 views  in  the  reply  to  the  statement  be-
 cause  the  call  attention  motion  raised  a
 specific  question  referring  to  a  particular
 part  of  the  statement.
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 SHRI  S.  M,  BANERJEE  :  We  cannot
 giveacall  attention  notice  that  long:  we
 have  to  give  it  in  three  linea  or  four  lines.

 SHRI  B.  CHAVAN  :  Ihave  to  give
 a  specific  reply  toa  specific  point  raised.

 Then,  as  I  said  earlier,  when  General
 Czriappa  came  to  meet  me.  I  did  not  have
 his  statement  before  me  and  I  did  not  exa-
 ctly  know  what  he  said  nor  did  he  have  a
 copy  of  that  statement.  |  could  not
 cross-examine  him  (Interruptions)  The
 purposewas  not  to  cross  examine.

 AN  HON.  MEMBER  :  You  could  have
 asked  for  a  copy  of  that  statement.

 SHRI  ¥.B,  CHAVAN;  The  only  copy  he
 had,  he  had  given  to  the  Speaker,  and
 obviously  I  could  not  ask  him  to  get  that
 copy.  Later  on  when  I  gota  copy  I  found
 out  what  the  statement  contained
 and  it  contained  certain  other  statements
 which  are  equally  objectionable;  he  has
 said  that  the  parties  should  be  disbanded
 etc..  Unterruptions)I  could  not  ask  him
 the  question  as  to  which  Members  of  the
 Congrees  party  he  met  and  discussed.  I
 have  asked  him  at  that  time,  but  then  |
 did  not  have  that  statement  and  I[  did
 not  know  that  he  had  made  sucha  state-
 ment.

 AN  HON.  MEMBER  :
 ask  him.

 Now  you  can

 SHRI  Y.  CHAVAN  :  What  I  should
 do  further  is  a  different  matter.  The  hon.
 Member  has  taken  objection  to  the  latter
 part  of  my  statement.  I  think  he  is  reading
 init  meanings  which  are  not  there.  I  am
 reading  English  in  a  different  way  and  he
 reads  it  in  a  different  way.  The  word
 ‘utterly’  is  very  cloquent  there.

 at  जा  फरनेम्डीज  :  अध्यक्ष  महोदय,
 मेरा  पूरा  उत्तर  नहीं  आया  |  मैंने  पूछा  है  कि
 ae  किस  काम  से  वहां  आए  थे...

 शो  कस  राज  बक्काज  :  उसके  बारे  में
 मेरे  पास  कोई  इत्तिला  नहीं  है  ।
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 शो जाने  करनेल्डीज  :  तो  आप  को  पूरी
 जानकारी  लेकर  सदन  के  सामने  आना  चाहिए  1
 अध्यक्ष  महोदय,  झाप  मेरी  बात  सुनिए  |  एक
 तो  में  गह  मंत्री  जी  की  बहु त  इज्जत  करता  हूं मैं  उन  पर  कोई  आरोप  नहीं  लगाना  चाहता
 हैं।  लेकिन  जिस  टाइम्स  आफ  इंडिया  में  करिअप्पा
 साहाब  का  बयान  छप  कर  प्राया  है  उसी  बयान
 के  बिलकुल  नीचे  उसी  कालम  में  गह  मंत्री  का
 झपना  बयान  है  (ध्यवधास)  अध्यक्ष
 महोदय,  मैं  सफाई  चाहता  हूं  गह  मंत्री  महोदय
 से  कि  क्या  जब  जनरल  करिभ्प्पा  झापसे  मिले
 तो  टाइल्स  आफ  इंडिया  का  वह  अंक  या  उस
 दिन  के  अखबारों  का  कोई  झ्ंक  जिसमें  करिस्रप्पा
 साहाब  का  बयान  था,  और  जिसके  बिलकुल
 नीचे  आपका  बयान  था,  वह  आपने  देखा
 था  या  नहीं  ;

 SHRI  Y.B.  CHAVAN  :  As  a  matter  of
 fact.  when]  saw  that  statement  on  the
 ticker,  read  that  statement  of  Cariappa  on
 the  Creed,  I  did  not  wait  forits  publication
 andI  gave  my  reaction  immediately  I

 saw  it.

 श्री  जार्ज  फरनेन्डीज  :  तो  उसमें  सारी  चीजें
 थी?

 भी  यशावन्त दाब  चव्हाण  :  जिस  समय  मैं
 देखा  उसमें  यह  नहीं  था  t  जो  मैंने  देखा
 शौर  जिसके  लिए  मैंने  आबजेक्शन  लिया  उसमें
 उस  वक्‍त  वह  बात  नहीं  थी  ।

 SHRI  P.  GOPALAN  (Tellicherry)  :  This
 statement  of  the  former  commander-in-
 chief  has  come  in  the  wake  of  systematic
 efforts  to  build  up  public  opinion  in  this
 country  in  favour  of  military  take-over  of
 this  country.  The  recent  trends  of  thought
 of  some  parties  have  established  this  fact
 and  therefore  this  cannot  be  treated  as  a
 silly  matter.  In  this  connection,  I  should
 like  to  remind  the  House  that  on  a  previous
 occasion  the  Swatantra  Party  leader.  Mr.
 Masani  when  he  spoke  inthis  House  very

 clearly  stated  and  threatened  the  Prime  Mini-
 ster  of  this  country  that  if  she  continued  in
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 the  sume  path  the  fate  of  Sockarno  &
 Nkrumah  would  overtake  her.

 Moreover,  some  of  the  leaders  of  the
 Swatantra  party  have  also  made  such  state-
 ments  to  this  effect.  Not  only  that,
 Recently,  another  gentleman  who  occupies
 a  very  high  position  in  one  of  the  Congress
 States  has  stated  like  this.  I  just  quote  a
 few  sentences  from  his  statement.  He
 says  :

 “An  unstable  government  is  a  weak
 Bovernment.  A  weak  government  can  be
 intimidated.  It  is  amenable  to  pressures It  attempts  to  survive  by  compromising the  principles  and  by  surrendering  to
 threats.  Ina  parliamentary  form  of
 government,  the  Prime  Minister  or  the
 Chief  Minister  has  to  depend  upon  the
 support  of  legislators;  Hankering  for
 power  and  office  is  so  great  today  that
 loyalty  to  parties,  its  leadership  or  even
 to  principles  is  searcely  thought  of.”

 He  continues  :

 “Its  only  attempt  will  be  to  survive  at
 whatever  cost  it  may  be.  A  government
 struggling  for  its  existence  can  really  have
 No  objective  other  than  to  survive  some-
 how.”

 He  concludes  by  saying  :

 “Under  these  circumstances,  it  has  to
 be  carefully  considered  whether  we  should
 stick  to  the  present  form  of  democracy or  to  change  it."

 This  statement  was  made  by  no  other  a
 Person  than  by  a  Suprome  Court  judge, Mr.  Justice  Hegde.

 MR,  DEPUTY-SPEAKER  :  Please  come
 to  the  question,

 SHRI  P.  GOPALAN  I  wouldlike  to
 know  fromthe  Minister,  in  view  of  the
 various  statements  made  by  many  indivi-
 duals  as  well  as  some  parties,  whether  the
 Minister  has  tried  to  find  out  if  any  secret
 link  exists  between  these  parties  and  indi-
 viduals  and,  if  so,  whether  there  is  any
 foreign  power  behind  it,  whether  any
 foreign  agency  is  operating  bebiad  that.
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 I  would  specifically  ask  the  Home  Minister
 whether  the  Home  Minister  is  aware  of the
 fact  that  this  gentleman,  Mr.  Cariappa,
 hes  been  touring  all  over  the  country  and
 forming  ex-servicemen's  associations  in
 various  parts  of  the  country.  Is  the  Home
 Minister  aware  of  the  fact  that  these  are
 the  types  of activities  in  which  Mr.  Cariappa
 is  indulging  7

 MR.  DEPUTY-SPEAKER  :  Only  on
 question  :  nol  so  many.

 SHRI  P.  GOPALAN:  MayI  know
 whether  it  is  a  fact  that  in  ‘1962.  during  the
 India-China  conflict,  this  same  gentleman
 toured  all  over  the  country  and  delivered
 speeches  and  tried  to  create  public  opinion
 in  favour  of  a  military  dictatorship  in  this
 country.  Is  the  Home  Minister  aware  of
 this  fact  also  7?

 SHRI  Y.  B.  CHAVAN  :  I  would  like
 to  deal  with  the  last  question  first.  As  far
 aswhat  Gen.  Cariappa  did  in  962  is
 concerned,  I  do  not  think  he  tried  to
 create  any  feeling  for  military  dictatorship.
 Certainly,  he  created,  a  strong  opinion
 against  the  Chinese  aggression  ai  that
 time.

 As  far  as  Gen.  Cariappa’s  views  are
 concerned.  TI  entirely  disagree  with  him,
 and  I  personally  consider  that  there  are
 germs  of  dangerous  thinking  in  it,  |  have
 no  doubt  about  it.

 Atthe  same  time,  Ido  not  think  there
 is  anything  to  believe  that  there  is  any
 comspiracy  or  secret  understanding  with
 any  other  ;  particularly,  as  far  as  the  other
 officers  of  the  army  are  concerned.  it  would
 be  very  wrong  to  create  even  an  indirect
 feeling  that  they  entertain  such  ideas.

 About  Justice  Hegde,  I  have  seen  what
 he  has  said,  but  T  can  only  answer  that
 question  if  Ihave  got  proper  notice.

 SHRI  P.  GOPALAN  :  This  question
 was  put  by  Shri  Murasoli  Maran,  and  the
 Home  Minister's  reply  was  that  it  is  his
 personal  opinion.  That  was  his  reply.
 What  does  the  Home  Minister  say  about
 it  now  ?
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 SHRI  Y.B.CHAVAN:  As  faras  his
 views  are  concerned,  I  do  not  agree  with
 Justice  Hegde  also.  (Interruption.  )

 aft  प्रताप  सिह  (शिमला)  :  उपाध्यक्ष  महो-
 द्य,  मेरा  प्वाइन्ट  श्राफ  वार्डर  है।  झाप  जानते
 हैं  कि  हिमाचल  प्रदेश  एक  यूनियन  टैरिटरी  है,
 उसका  सीधा  सम्बन्ध  होम  मिनिस्ट्री  से  है,
 केन्द्रीय  सरकार  से  है  ।  श्राज  वहां  पर  ला  एण्ड
 प्रांडर  की  हालत  बहुत  खराब  हो  गई  है,
 हिमाचल  प्रदेश  के  एक  लाख  कर्मचारी  स्ट्राइक
 पर  चले  गये  हैं-इस  सरकार  की  गलती  की
 वजह  से

 MR.  DEPUTY-SPEAKER  :  What  are
 you  talking  about  ?  This  is  no  point  of
 order.

 13.25
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  NATIONAL  INsTI-
 TUTE  FOR  TRAINING  IN  INDUSTRIAL

 ENGINEERING
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  V.K.
 R.V.  RAO)  :  I  beg  to  lay  on  the  Table:—

 (l)  Acopy  of  the  Annual  Report  of  the
 National  Institute  for  training  in  Industrial
 Engineering,  Bombay,  for  the  year  ‘1968-69,
 [Placed  in  Library.  See  No,  LT-2832/70]

 (2)  A  copy  of  the  Audit  Report  (Hindi
 and  English  versions)  on  the  accounts  of
 the  National  Council  of  Educational
 Research  and  Training  for  the  year
 ‘1967-68,  [Placed  in  Library,  See  No.
 LT-283370)

 PAPERS  UNDER  COMPANIES  ACT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI):
 On  behalf  of  Dr.  Karan  Singh,  I  beg  to
 lay  on  the  Table  a  copy  each  of  the  follow-
 ing  papers  under  sub-section  (hy  of  section
 6I9A  of  the  Companies  Act,  1956  :—

 (I)  (i)  Review  by  the  Government  on  the
 working  of  the  Ashoka  Hotels

 ‘Limited,  ‘New  Delhi,  for  the  year
 1968-69.  me
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 (ii)  Annual  Report  of  the  Ashoka
 Hotels  Limited,  New  Delhi,  for
 the  year  (1968-69,  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comproller  and
 Auditor  General  thereon.

 (2)  (i)  Review  by  the  Government  on  the
 working  of  the  Janpath  Hotels
 Limited,  New  Delhi,  for  the  year
 ‘1968-69.

 (ii)  Annual  Report  of  the  Janpath
 Hotels  Limited)  New  Delhi,  for
 the  year  ‘1968-69  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library,  See  No.  LT-2834/70]

 Assam  REORGANISATION  (MEGHALAYA)
 (ELEcTIONS  TO  THE  PROVISIONAL
 LEGISLATIVE  ASSEMBLY)  RULES,  1970  ETC,

 THE  DEPUTY  MINISTER  ‘IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY
 OF  SHIPPING  AND  TRANSPORT
 (SHRI  IQBAL  SINGH):  On  behalf  of
 Shri  ९.  C.  Shukla,  I  beg  to  lay  on  the
 Table

 (l)  A  copy  of  the  Assam  Reorganisation
 (Meghalaya)  (Elections  to  the  Provisional
 Legislative  Assembly)  Rules,  970  (Hindi

 and  English  versions)  published  in  Notifi-
 cation  No,  G.S.R.  394  in  Gazette  of
 India  dated  the  2nd  March,  1970,  under
 sub-section(2)  of  section  77  of  the  Assam
 Reorganisation  (Meghalaya)  Act,  969 .
 [Placed  in  Library.See  No.  LT-2835/70]

 (2)  A  copy  each  of  the  following  Notifi-
 cations  under  sub-section  (2)  of  section  3
 of  the  All  India  Services  Act,  95I  :—

 (i)  G.S.R,  52  (Hindi  and  English
 versions)  published  in  Gazette
 of  India  dated  the  [0th  January.
 1970,

 (ii)  G.S.R.  53  (Hindi  and  English
 हु  versions)  published  in  Gazette  of

 India  dated  the  10th  January,
 1970,
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 (iii)  G.S.R.  54  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  l0th  January,
 1970,

 (iv)  The  All  India  Services  (Provident
 Fund)  First  Amendment  Rules,
 969  (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S3.R.  55  in  Gazette  of  India
 dated  the  l0th  January,  1970,

 The  Indian  Police  Service  (Fixation
 of  cadre  Strength)  Second  Amend-
 ment  Regulations,  1969,  published
 in  Notification  No.  G.S.R.  l60in
 Gazette  or  India  dated  the  3]st
 January,  1970.

 (v  —

 (vi)  The  Fifth  Amendment  of  969  to
 the  Indian  Police  Service  (Pay)
 Rules,  1954,  published  in  Notifi-
 cation  No,  G.5.R.  6]  in  Gazette
 of  India  dated  the  3lst  January,
 1970,  [Placed  in  Library.  See  No,
 LT-2836/70]

 ANNUAL  REPORT  OF  THE  SALAR  JUNG
 MuseuM  Boarp,  ETC,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  On  behalf  of  Shrimati
 Jahanara  Jaipal  Singh,  I  begtolay  on  the
 Table  :—

 roy  A  copy  of  the  Annual  Report  (Hindi
 and  English  versions)  of  the  Salar  Jung
 Museum  Board,  Hyderabad.  for  the  year
 ‘1968-69.  along  with  the  Audited  Accounts.
 [Placed  in  Library.  See  No.  LT-2837/70)

 (2)  Acopy  of  the  Ancient  Monuments
 and  Archaeological  Sites  and  Remains

 (  Amendment  )  Rules,  969  (Hindi
 and  English  versions)  published  in  Notifica-
 tion  No.  S.  0.  5002  in  Gazette  of
 India  dated  the  20th  December,  1969,  under
 sub-section  (4)  of  section  38  of  the  Ancient
 Mo!  ts  and  Archaeological  Sites  and
 Remains  Act,  1958.  [Placed  in  Library.
 See  No.  LT-2838/70]
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 DeLul  Motor  VeHICLES  (THIRD
 AMENDMENT)  RULES

 SHRI  IQBAL  SINGH  :  I  beg  to  lay  on
 the  Table  a  copy  of  the  Delhi  Motor  Vehic-
 les  (Third  Amendment)  Rules,  969  (Hindi
 and  English  versions)  published  in  Notifica-
 tion  No.  F.  3  (40)/69-Tpt.in  Delhi  Gazette
 dated  the  24th  January,  ‘1970,  under  sub-
 section  (3)  of  section  33  of  the  Motor
 Vehicles  Act,  1939,  [Placed  in  Library,  See
 No.  LT-2839/70}

 3.30  brs.

 PUBLIC  ACCOUNTS  COMMITTEE

 Eloxty  FOURTH  AND  Ninety  SIXTH
 REPORTS

 sit  अटल  बिहारी  बाजपेयी  (बलर।मपुर):
 उपाध्यक्ष  महोदय,  मैं  लोक  लेखा  समिति  के  निम्न
 लिखित  प्रतिवेदन  प्रस्तुत  करता  हूं--

 (1)  शिक्षा,  वाणिज्य  और  निर्माण,  आवास
 तथा  पूति  मंत्रालयों  के  बारे  में
 समिति  के  39  वें  प्रतिवेदन  में  की
 गई  सिफारिशों  पर  क्षरकार  द्वारा
 की  गई  कार्यवाही  के  सम्बन्ध  में
 84  वां  प्रतिवेदन  |

 वन  विभाग,  प्रन्दमान,  सम्बन्धी
 लेखापरींक्षा  प्रतिवेदन  (वाणिज्यिक )
 i968,  पर  समिति  के  74वें

 प्रतिवेदन  में  की  गई  सिफारिशों  पर
 सरकार  द्वारा  की  गई  कार्यवाही  के
 सम्बन्ध में  96  वां  प्रतिवेदन  1

 भी  शिव  चमा  झा  (मधुबनी)  :  उपाध्यक्ष

 महोदय,  मेरा  प्वाइंट  आफ  झआार्डर  है  1

 (2)

 पहला  प्वाइंट  श्ाफ  आर्डर  यह  है  मैं  आपका
 ध्यान  स्पीकर  के  डायरेकशन्ज  के  नियम  25
 की  तरफ  दिलाना  चाहता  हूं।  इस  में  कहा
 गया  है-+

 “The  Lok  Sabha  Secretariat
 circulate  to  members  either  ‘at  their
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 residence  or  through  the  Publications
 Counier,  papers..””

 इस  का  अर्थ  है  कि  जो  पेपर्ज  यहां  पर  ले
 किये  जायेगे,  उन  को  आपका  सेक्रेटेरियट  मेस्कज
 को  डिस्ट्रीव्यूट  करेगा।  ता०  4  मार्च  को  यहां
 बर  प्रधान  मंत्री  जीं  ने  दो  पेपर्ज  ले  किये  थे  :

 l.  Review  by  Government  on  the  work-
 ing  of  the  Uranium  Corporation  of  India
 Limited  Jaduguda,  Bihar

 2.  Annual  Report  of  the  Uranium
 Corporation  of  India  Limited.

 इन  पेपर्ज  को  सूलैट  नहीं  किया  गया।

 चूंकि  मैं  विहार  के  म/मलों  में  दिलचस्पी  रखता

 हूं,  इस  लिये  मैं  जानना  चाहता हूँ  कि  इन  को

 सर्कुलिट  क्‍यों  नहीं  किय।  गया  ?

 दूसरा  प्वाइंट  आफ  श्ाडर  यह  है  डा०  tte
 के  झर०  वी०  राव  ने  जैक्षिणिक  अनुसंधान
 तथा  प्रशिक्षण  की  राष्ट्रीय  परिषद  के  वर्ष  i9  67-
 68  की  ग्राडिट  रिपीर्ट  पेश  की  हैं,  जब  कि  यह
 1970-7  वर्ष  चल  रहा  है  इसमें  3  साल  की  देर

 हुई  है।  डा०  राव  को  कहना  चाहिये  कि  3  साल

 की  देर  क्‍यों हुई  है  -  यदि  उन  के  महकमे  में
 इतनी  देरी  होगी  तो  हम  उन  के  महकमे  से
 क्या  उम्मीद  कर  सकते  हैं?

 MR.  DEPUTY-SPEAKER :  Firstly,  it  is
 not  necessary  to  circulate  the  papers  that
 have  been  laid  on  the  Table.  Membeis
 who  are  inte  dcan  get  copies  from  the
 Library.

 SHRI  SHIVA  CHANDRA  JHA  :  It  is
 not  available  there.

 MR.  DEPUTY-SPEAKER  :  Ifit  is  not
 available  in  the  Library,  we  will  look  into
 it.  Secondly,  about  the  delay,  that  can  be
 brought  to  the  notice  of  Dr.  ve  K.  R.  ५.
 Rao,
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 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMA-
 TAH):  With  your  permission,  Sir,  I  rise  to
 announce  that  Government  Business  in
 this  House  during  the  week  commencing
 16th  March,  ‘1970,  will  consist  of —

 (  Further  discussion  on  the  General
 Budget  for  1970-71.

 (2)  Submission  to  the  vote  of  the  House
 of  Demands  forGrants  on  Account
 (General)  for  1970-71.

 (3)  Discussion  on  the  Resolution  seeking
 disapproval  of  the  Banking  Companies
 (Acquisition  and  Transfer  of  Uudertakings)
 Ordinance,  970  by  Shri  Beni  Shanker
 Sharma  and  others  and  consideration  and
 passing  of  the  Banking  Companies  (Acquisi-
 tion  and  Transfer  of  Undertakings)  Bill,
 1970,

 (4)  Discussion  and  voting  on  the
 Demands  for  Grants  (Railways)  for  1970-71.

 क्री  अटल  बिहारी  बाजपेयो  (बलरामपुर)  :
 उपाध्यक्ष  जी,  इस  विवाद  में  कोई  समय  इस
 बात  के  लिये  नहीं  रखा  गया  है  कि  सदन
 जस्टिस  जे०  एल०  कपूर  द्वार।  गांधी  हत्या  काण्ड
 की  जो  जांच  की  गई  थी.  और  जिसकी'  रिपोर्ट
 सरकार  को  पेश  की  जा  चुकी  है,  लेकिन  जो
 अभी  तक  प्रकाषशित  नहीं  की  गई  है  और  न  ही
 सदन  के  सामने  रखी  गई  है,  उसकी  चर्चा  के
 लिए  कोई  समय  तय  होना  चाहिए  लेकिन  रिपोर्ट
 पर  चर्चा हों  इससे  पहले  जरूरी  है  कि  बह
 रिपोर्ट  सदन  की  टेबिल  पर  रखी  जाये  :  पार्ल॑में-
 न्‍्टरी  अफेथर्स  मिनिस्टर  इस  बात  को  बतायें
 कि  वह  रिपोर्ट  प्रभी  तक  सदन  के  सामने  क्‍यों
 नहीं  रखी  गई  है,  उसको  दवा  कर  क्‍यों  बंठे  है  ?

 SHRI  JYOTIRMOY  BASU  (Diamond
 Horbour):  Wehave  had  a  lot  of  talk
 about  General  Cariappa.  May  I  request
 you  to  convey  the  displeasure  of  the  House
 to  General  Cariappa  so  that  in  future  he
 will  be  more  restrained  7?
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 MR.  DEPUTY-SPEAKER  We  are
 now  considering  the  business  of  the  House
 for  the  following  week.

 SHRI  S.M.  BANERJEE  (Kanpur):  I
 want  torefertotwo  or  three  points  and
 request  you  to  consider  whether  they  could
 not  be  included.  I  know  that  when  we  are
 discussing  the  budget  grants  it  may  not  be
 possible  for  the  Minister  of  Parliamentary
 Affairs  to  accede  to  all  our  requests,  but
 these  are  only  small  points.

 More  than  one  lakh  of  non-gazetted
 employees  of  Himachal  Pradesh  are  on
 pay-strike,  dharna  or  hunger  strike.  Day
 before  yesterday  a  statement  was  made  in
 the  House  by  Shri  Vidya  Charan  Shukla,
 informing  the  House  that  Central  pay  scales
 have  been  given  to  the  Himachal  Pradesh
 employees.  The  Central  scales  are  less
 thah  the  Punjab  scales  and  the  Himachal
 Pradesh  employees  want  the  Punjab  scale.
 So,  this  is  an  injustice  done  to  the
 Himachal  Pradesh  employees,

 I  would  request  the  Minister  of  Parlia-
 mentary  Affairs  to  convey  to  the  govern-
 ment  the  plea  of  the  members  that  the
 Himachal  Pradesh  government  employees
 should  be  paid  at  the  Punjab  Government
 ratesand  not  at  the  Central  Government
 rates.

 MR.  DEPUTY-SPEAKER  :  I  am  told
 that  a  discussion  is  likely  to  take  place  on
 this  on  the  [7th.

 SHRIS.  M,  BANERJEE  :  I  am  happy
 to  hearthat,  Secondly,  another  injustice
 has  been  dope  to  the  Central  Government
 employees.  The  hon.  Railway  Minister
 was  pleased  to  declare  while  Speaking  on
 the  budget  that  ad  hoe  increments  have
 been  sanctioned  to  all  the  non-gazetted
 employees  who  have  been  stagnating  at
 the  maximum  of  their  pay  scales.  ‘But  this
 is  applicable  only  to  railway  employees.
 There  are  about  seven  lakhs  to  eight  lakh
 employees  in  defence,  postal  dopartment
 and  many  other  offices,  including  the  Lok
 Sabha  Secretariat,  who  have  beed  denied
 this  privilege.  This  is  the  worst  kind  of
 discrimination  and  I  would  request  the
 Minister  to  convey  to  the  government  our
 strong  feelings  on  this  question.  Many
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 representations  have  been  sent  to  the
 Prime  Minister  saying  that  this  discrimina-
 tion  should  be  avoided  by  giving  this  parti-
 cular  concession  to  ali  Central  Govern
 ment  employees.

 Thirdly,  ॥  would  like  to  know  from  the
 hon,  Minister  whether  a  Bill  to  abolish
 the  privy  purses  is  going  to  be  introduced
 in  this  session.  There  is  a  lurking  fear
 that  those  who  belong  to  the  syndicate
 and  their  way  of  thinking  are  putting
 Pressure  on  government  not  to  go  ahead
 with  such  a  Bill.  I  wantto  know  whether
 it  will  be  introduced  or  not.

 Lastly,  it  should  be  conveyed  to  Dr.
 K.  L.  Rao.  the  Minister  of  Irrigation  and
 Power  that  the  electricity  wage  board
 award  has  not  been  implemented  and  in
 Kanpur  even  today  a  hunger  strike  is  going
 on,  two  people  have  been  jailed  and  more
 than  200  people  are  going  to  be  on  strike.

 थी  दिय  बंबा  (मधुवनी)  :  उपाध्यक्ष
 महोदय,  'डिमान्इस  फार  ग्रान्ट्स  की  लिस्ट  मैंने
 देखी  हैं।  उसमें जो  मुहकमें  रखे  गए  है  उसमें
 प्लानिंग  कम्ीलन  की  कहीं  चर्चा  नहीं  है।  प्लानिंग
 कमीशन  इत्तना  महत्वपूर्ण  है  लेकिन  उसपर
 सरकार  ने  कोई  समग्र  नहों  रखा  हैं  ।
 पिछले  साल  उसपर  चर्चा  हुई  थी,  इस  साल  उस-
 पर  चर्चा  क्यों  नहा  होभी,  यह  मैं  पूछना  चाहता  हूं।

 श्यो  जाज  फरनेन्शोज  (बम्बई  दक्षिण)  :  मैं
 सिर्फ  दो  तीन  मुद्दों  पर  कुछ  कहना  चाहता  हूं।
 पहले  तो  श्री  बनर्जी  ने  जो  प्रीवीपर्स  के  बारे  में
 जिक्र  किया,  आपको  याद  होगा  कि  जब  प्रधान
 मंत्री  ने बजट  पेश  किया  था  तो  मेरे  दल  के  नेता

 श्री  मधु  लिमसे ने  कहा  था  कि  बजट  पेश  न
 किया  जाये  क्‍योंकि  प्रधान  मंत्री  ने  दिमे  गये
 आश्वासन  को  पूरा  नहीं  किया है  कि  बजट  सत्र  के
 पहले  वह  प्रीवी  पर्स  खत्म  करने  वाला  विधेयक  ले
 आओेंगी ।  इस  खत  भें बह  चीऊ  पुरा  करने  की
 बातें  चल  रही  है  लेकिन  कोई  होस  बांत  नहीं  है।
 बजट  में  इसके  संबंध  में  एक  दो  जुमसे  हैं  शौर
 इस  साल  के  लिए  पांच  करोड़ का  श्राविजत  किया
 गया  है  तो  उससे  इनकी  नीयत  पर  छाक  होता
 है  कि  कहीं  बह  पांच  करोड़  रूपगरा  ब्यादि  त  हो  ।
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 दूसरी  बात  यह  है  कि  पिछले  हफ्ते  इस
 सदन  में  बेलगांव  के  “सम्बन्ध  में  ध्यानाकर्षण
 प्रस्ताव  झाया  था  लेकिन  उसकी  कोई  सफाई  सर-
 कार की  तरफ  से  नहीं हुई  ।  पिछले  पूरे  हफ्ते
 भर  महाराष्ट्र  शौर  मैसूर,  दोनों  राज्यों  के
 विधायक  प्रधान  मंत्री,  गृंह  मंत्री  और  हम  लोगों
 से  मिल  करके  गए  हैं  ।  वहां  की  परिस्थिति

 बहुत  खराब  है  ।  दोंनों  राज्यों  में  बहुत  गर्मी  की
 स्थिति  है  भौर  वातावरण  बिगड़ता  जा  रहा  है।
 इसलिए  मैं  चाहता  हूं  कि  अगलें  सप्ताह  सरकार
 कोई  एलान  करे  और  उसके  दिमाग  में  कया  है
 बहु  साफ  साफ  बताये  ।

 हिमाचल  प्रदेश  के  कर्मचारियों  का  जो
 मामला  है  जिसके  बारे  में  बनर्जी  साहब  में  रखा
 है  मैं  उसका  पूरा  पूरा  समर्थन  करता  हूं  ।

 श्री  प्रकाशबीर  शास्त्री  (हापुड)  :  उपाध्यक्ष
 जी,  विधि  ौर  व्यवस्था,  यह  सही  है  कि  राज्य
 के  विषय हैं  परन्तु  यह  भी  सही  है  कि  संविधान
 की  व्यवस्था  के  अनुसार  सार्वजनिक  धांति  अगर
 किसी  राज्य  में  मंग  हो  तो  वह  केन्द्र  का  विषय
 हो  जाता  है।  पद्चिचम  बंगाल  में  जिस  तरह
 की  स्थिति  चल  रही  है,  उसके  बारे  में  ग्रभी
 राज्य  के  मुख्य  मंत्री  प्रधान  मंत्री  से  मिले  हैं।
 वहां  पर  बम  की  फैक्टरियां  बन  रही  है,  कत्ले

 प्राम  चल  रहा  है  भ्ौर  भी  इस  प्रकार  की  घीरे  धीरे
 स्थिति  बिगड़ली  जा  रही  है  ।  मेरा  कहना  है
 कि  आप  संसद  कार्य  मंत्री  को  कहें  कि  या  तो
 ध्यानाकर्षण  प्रस्ताव  के  रूप  में  बात  झा  जाये
 कि  मुख्य  मंत्री  और  प्रधान  मंत्री  के  बीच  क्‍या
 बात  हुई  हैं  था  शाने  वाले  अगले  सप्ताह  में  वहा
 तो  होगी  ही  इसलिए  उसको  कार्यक्रम  में  रख
 लें  तो  भच्छा  होगा  ।

 SHRI  BAKAR  ALI  MIRZA  (Secundera.
 bad)  :  Sir.  I  have  raised  this  matter  before also  without  getting  any  response  from  the
 Treasury  Benches.  I  gave  notice  of  a  calling attention  motion  some  days  back  and  I
 Tecelved  no  reply  at  all,  The  Speaker  wants

 ecti  of  the
 House,  who  abide  by  the  rules,  also  require
 your  pro!  The  situation  in  Telangana
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 is  getting  worse;  the  students  are  agitat 2 and  now  theteachers  have  also  declared
 that  they  are  going  00  strike.  The  Prime
 Minister  has  summoned  the  Chief  Minister
 and  has  had  some  talk  with  him.  We  want
 this  to  be  discussed  here  and  to  know
 what  the  policy  of  Government  is,

 SHRI  8,  K.  NAYANAR  (palghat)  :
 Some  days  ago  the  P  and  T  Minister  assured
 us  that  no  action  would  be  taken  against
 employees  who  took  part  in  the  968  strike.
 We  have  got  information  from  the  PMG
 in  Kerala  that  promotion  of  some  emp-
 loyees,  who  took  part  in  the  strike,  and
 their  increment  of  wages  were  stooped,
 That  should  be  discussed  here;  that  is  an
 important  thing.

 SHRI  JOYTIRMOY  BASU  :  Several
 hundred  Tea  Board  ermployees  have  gone
 on  a  token  strike  on  Government's  attitude
 and  failure  to  meet  certain  demands of
 theirs.  May  I  request  Government  through
 your  good  offices  that  the  Minister  of
 Foreign  Trade  make  a  Statement  in  the

 afternoon  about  the  Tea  Buard  strike  that
 is  taking  place  today.

 SHRI  SONAVANE  =  (Pandharpur)
 Government  has  not  yet  brought  for  dis-
 cussion  the  Scheduled  Castes  and  Scheduled
 Tribes  Commissioner's  report.  Our  appre-
 hension  is  that  they  will  come  at  the  fag-end
 of  the  session  when  we  do  not  get  time.
 Therefore  they  should  bring  that  report  for
 discussion  after  the  Budget  Demands  are
 passed,

 श्री  जाज  फरनेडोज  :  मैं  इसका  पूरा  पूरा
 समर्थन  करता  हूं।

 श्यो  क०ना०  तिवारी  (बेतिया):  उपाध्यक्ष

 महोदय,  नार्थ  बिहार  की  तरफ  से  एक  रिप्रेजे-
 स्टेशन  सेन्ट्रल  गवर्नमेंट  को  दिया  गया  है।  जैसी
 कि  तेलंगाना  में  हालत  हैं  बंकवर्डनेस  को  लेकर
 उसी  तरह  की  हालत  ार थ  बिहार  में  भी  है।
 तो  में  जानना  चाहूंगा  कि  उसके  बारे  में  क्‍या

 हुआ  वह  जवाब  यहां  पर  दिया  जाये  ।

 SHRI  RAGHU  RAMAIAH  :  Hon.
 Members  have  expressed  various  apprchen-

 sions  and  their  desire  that  verious  discussions
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 should  take  place  and  reports  should  be
 placed  before  the  House.  I  hope.  it  is  your
 desire  (/nterruption)

 SHRI  Ss.  M.  BENERJEE  ;  I  did  not
 want  a‘  discussion;  I  wanted  two  state-
 ments  ....(interruption  )

 SHRI  RAGHU  RAMAIAH  :  You  wanted
 astatement  but  others  wanted  a  discussion,
 Many  hon.  Members  have  made  various
 Stalements.  I  hope,  it  is  your  desire  that  I
 should  convey  it  to  the  concerned  Minister.
 ishall  do  so.

 SHRI  BAKAR  ALI  MIRZA  :  This  is
 very  vague.  There  is  no  assurance.

 SHRI  JYOTIRMOY  BASU  Is_  the
 Foreign  Trade  Minister  being  requestea  to
 make  a  statement  in  the  afternoon  about
 the  Tea  Board  employees  strike  ?

 SHRI  BAKAR  ALI  MIRZA  :  Sir,  do
 you  permit  this  evasion?  There  is  no  kind
 of  an  assurance.  what  is  he  golng  to  do  ?

 MR.  DEPUTY-SPEAKER  :  How  can
 he  give  an  assurance  ?  He  has  to  discuss
 it  withthe  concerned  Minister.

 SHRI  BAKAR  ALI  MIRZA  :  It  has  to
 be  discussed.  This  matter  was  raised  before
 also  and  he  must  come  prepared.

 SHRI  RAGHU  RAMAIAH  I  will
 convey  to  the  Ministers  concerned.

 SHRI  BAKAR  ALI  MIRZA  ;  He  has  not
 given  any  assurance...

 MR.  DEPUTY-SPEAKER  :  He  has  heard
 you.

 SHRI  BAKAR  ALI  MIRZA  :  He  has
 been  hearing  me  for  the  last  fortnight.

 SHRI  RAGHU  RAMAITAH  As  you
 will  see  from  the  Report  of  the  Business
 Advisory  Committee  which  I  am  placing
 before  the  House  for  adoption,  all  the  leaders
 of  the  parties  who  are  members  of  the
 Business  Advisory  Committee  have  sugges-
 ted  that  even  no  No-Day-Yet-Named  motion
 should  be  taken  up  before  the  Finance  Bill
 is  passed.  The  House  will  appreciate  our
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 difficulties.  I  will  certainly  convey  to  the
 Ministers  concerned.

 3.4  brs,

 BUSINESS  ADVISORY  COMMITTEE
 FORTY-SIXTH  REPORT

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  rRA-
 NSPORT:  (SHRI  RAGHU  RAMAIAR)  :
 I  beg  to  move:

 “That  this  House  do  agree  with  the
 Forty-Sixth  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  !2th  March,  1970."

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  this  House  do  agree  with  the
 Forty-sixth  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  I2th  March,  1970,"

 The  motion  was  adopted,

 MR.  DEPUTY-SPEAKER  :  Now,  the
 House  stands  adjourned  for  dunch:  to  moet
 again  at  2.40  P.  M.

 3.4]  brs.

 The  Lok  Sabha  adjourned  for  Lunch  till
 forty  minutes  past  Fourteen  of  the  Clock,

 The  Lok  Sabha  re-assembled  after  Lusch
 af  forty-four  minutes  past  Fourteen  of  the
 Clock.

 (MR.  DEPUTY-SPEAKER  in  the  Choir]

 RE:  PROROGATION  OF  JAMMU
 AND  KASHMIR  LEGISLATURE

 MR.  DBPUTY-SPEAKER  Mr.
 Raghuvir  Singh  Shastri.

 SEVERAI.  HON.  MEMBERS  rose,—

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  Sir,  on  a  point of  order,  It  ise
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 {  Shri  Kanwar  Lal  Gupta  ]
 very  important  matter,  [  had  written  to
 you  also  a  letter  about  it.

 उपाध्यक्ष  महोदय,  आपको  मालुग  है  कि
 जो  कुछ  हरियाणा  में  ह््भा  बही  जम्मू  काश्मीर
 में  हो  रहा है  ।  गवर्भर ने  चीफ  मिनिस्टर  के

 कहने  पर  हाउस  को  प्रोरोय  किया  है  |  यह  डिमा-
 केसी  के  उपर  बड़ा  जारी  ब्लो  हैं  1  मो  कल
 जम्मू  श्रौर  काइभीर  में  हुआ  है  उसके  लिये
 चीफ  भिनिस्टर  नेजो  रीजन  दिया  है  वह  यह
 कि  चूंकि  वहां  बाहार  सिच्एश्नन  बड़ी  टेंस  है

 MR.  DEPUTY-SPEAKER  :  Let  him
 kindly  listen  to  me....

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  The  constitution  is  being  torn  to
 pieces  every  day.

 MR.  DEPUTY-SPEAKER  :  Let  him
 please  listen  to  me  first.

 SHRI  INDER  J.  MALHOTRA  (Jammu):
 Please,  listen  to  us  for  one  or  two
 minutes,  and  then  you  cansay  what  you
 want.

 MR.  DEPUTY-SPEAKER  :  I  know
 that  Shri  Kanwar  La!  Cupta  wants  to  maise
 it,  and  Shri  Inder  Malhotra  also  came  to
 soe  me  in  my  Chamber... .  .

 SHRI  GULAM  MOHAMMED  BAKSHI
 (Srinager)  :  There  are  so  many  other
 Members  also  who  want  to  arise  it.

 SHRI  KANWAR  LAL  GUPTA  :  We
 had  given  a  regular  notice,

 SHRI  SHRI  CHAND  GOYAL  :  We  have
 given  regular  notice.

 MR.  DEPUTY-SPEAKER  :  Hon.  Mem-
 bers  do  aot  even  allow  me  to  finish  what
 I  was  going  to  say.T  understand  that  a
 regular  notice  of  a  motion  has  been  sub-
 mitted  to  the  Speaker,  and  this  is  being
 considered,  and,  therefore,  let  him  not
 press  it  now.  Let  us  goon  with  the  busi-
 ness  before  the  House.

 SOME  HON.  MEMBPRS  :  We  west  a
 discussion  om  it  today.

 MARCH  13,  970  J.&K.  Legislature  252

 SHRI  INDER  J.  MALHOTRA  :  Let  the
 Home  Minister  come  owt  with  the  facts,  as
 to  what  has  actually  happened,  why  the
 Governor  has  prorogued  the  Assembly  and
 why  democracy  is  being  murdered  io
 Jammu  and  Kashmir,  We  are  not  interested
 in  the  regular  motion,  We  are  interested  in
 knowing  the  facts.

 MR.  DEPUTY-SPEAKER  :  Let  the  hon,
 Member  kindly  listen  to  me...

 SHRI  INDER  J.  MALHOTRA  :  Kindly
 give  me  two  minutes.

 MR.  DEPUTY-SPEAKER  :
 be  two  minutes....

 Tt  will  not

 SHRI  INDER  J.  MALHOTRA:  The
 major  duty  of  this  House  is  to  safeguard  the
 rights  of  the  people  all  over  the  country.
 When  democracy  is  being  slaughtered  in
 one  part  of  this  couniry,  may  I  know  whe-
 ther  this  House  should  not  take  notice  of
 that  Base

 MR.  DEPUTY-SPEAKER  on  Let  it  come
 ina  regular  way,  so  that  there  can  be  a
 proper  discussion.

 SHRI  INDER  J.  MALHOTRA  :  We  are
 not  interested  in  the  regular  motion.  We
 are  interested  in  knowing  the  facts.

 SHRI  BALRAJ  MADHOK  (south  Delhi):
 May  I  make  a  submission  ?....

 SOME  HON.  MEMBERS  rese.—

 MR,  DEPUTY-SPEAKER  :  Let  me  listen
 to  hon-  Members  one  by  ome.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  Iam  moving  a  motion  to  sus-
 pend  the  besiness  before  the  House  and
 take  up  the  Kashar  ‘jeoue.

 MR.  DEPUTY-SPEAKER  :  All  right,
 he  has  moved  the  motion,  That  ie  all.

 i  shall  allow  ome  minute  to  cach  Mcm-
 ber,  i  would  request  hon.  Members  to  co-
 operate.  Let  them  not  make  it  intoa
 Tegelar  debate.  even  if  it  takes  some  time
 to  ge  all  cee  information  for  a  regular
 disgussioa.  Lot  aot  hoa.  Members  prolong
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 Now,  Shri  Kanwar  Lal  Gupta.

 SHRI  GULAM  MOHAMMED  BAKSHI:
 Kindly  allow  Shri  Inder  J.  Malhotra  first.

 SHRI  INDER,J.  MALHOTRA  :  Tam  in
 possession  of  certain  facts,  and  my  hon.
 friends  may  be  interested  in  knowing  that.

 MR.  DEPUTY-SPEAKER  :  I  am
 allowing  Shri  Kanwar  Lal  Gupta  first  be-
 cause  he  has....(Jnterruptions),  Let  hon.
 Members  please  allow  me  to  run  the
 House....

 SHRI  KANWAR  LAL  GUPTA  :  Let
 him  speak  first.  |  have  no  objection.

 SHRI  INDER  J.  MALHOTRA  :  I  shall
 be  very  brief.  What  has  happened  In
 Jammu  and  Kashmir  State  this  morning  is
 this.  The  Governor  has  prorogued  the
 Assembly.  The  Assembly  was  sitting  for
 the  budget  session,  and  it  was  scheduled
 to  meet  ioworrow  to  vote  on  the
 Demands  for  Grants,  but  the  Governor
 has  prorogued  the  Assembly.  Now,  we  are
 interested  in  knowing  the  facts.  I  would
 suggest  that  let  the  Home  Minister  make
 a  statement  before  the  House  rises  today,
 as  to  what  the  facts  are,  and  what  has
 actually  happened,  and  after  we  know  all
 these  facts,  we  can  come  forward  with  a
 regular  motion,

 श्री  कंबरलाल  गप्त  :  उपाध्यक्ष  महोदय,  अमी
 डेढ़  बजे  के  रेडियों  ने  यह  -खबर  प्रसारित  की
 कि  गवनंर  ने  चीफ  सिनिस्टर  के  कहने  से  जम्मू
 और  काधश्मीर  असेम्बली  को  प्रोरोंग  कर  दिया  |
 चीफ  मिनिस्टर  ने  इसके  जो  पारण  विधे  है
 उसमें  यह  कह्‌।  है  कि  मैंने  हु  लिये  गवर्तर
 अस्रेम्बली  प्रोरोध  करने  के  लिये  रिक्रमेंस्ल  किया
 कि  हाउस  के  बाहर  शहर  में  वातावरण
 बड़े  टेंस  है,  जिसके  कारण  असेम्बल,  में  कोई
 काम  ढंग  से  नहीं  चल  सकता  यह  वही  काम
 है  जो  हरियाणा  में  हुआ  |  आज  चौफ  भिनि-
 स्टर  असेम्बली  को  फेस  नहीं  करना  चाहते
 क्योंकि वहां  पर  हालत  उमके  अनुकूल  नहीं
 थीं  इस  तरह  से  डिमाक्रेसी  की  हत्या  हो  रही
 है  1  उ  होंने  यह  भी  war  कि  मेंने  प्राइम  मिनि-
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 wet  को  रिपार्ट  दी  है,  प्राइम  मिनिस्टर  को
 अवगत  कराया  है  ।  प्रधान  मंत्री  भपने
 फर्ज  भें  कोताही  कर  रही  हैं  ।  वह  उसको
 नहीं  कहती  हैं  कि  संविधान  के  मुताबिक
 काम  करें  ।  मैंमांग  करता  हूं  कि  प्रधाम
 मंत्री  इसके  बारे  में  बयान  दें  और  गवर्नर  को
 कहें  कि  जो  प्रोरोगेशन  है,  उसको  वह  हटा  दें  ।

 SHRI  CHENGALRAYA  NAIDU:  In
 ourcountry,  the  Speaker  of  this  House
 presides  over  the  Conference  of  Presiding Officers.  So,  asa  matter  of  fact,  you  are
 the  guardian  of  these  presiding  officers.
 We  find  that  one  presiding  officer  after
 another  goes  on  proroguing  the  House....

 MR.  DEPUTY--SPEAKER  :  What  is
 the  hon.  Momber's  submission  ?

 SHRI  CHENGALRAYA  NAIDU:
 I  want  to  movea  motion.  Iam  movinga
 motion  to  suspend  the  business  before  the
 House  and  take  up  the  discussion  about
 Kashmir.

 wt  प्रकाशबोर  शाली  (हाषुड)  :  हमारे
 देश  की  विधान  सभाओं  में  क्न  ऐसी  घटनायें
 घटने  लगी  हैं  जो  बैमोक्ेली  के  लिए  खतरा  बनती
 जा  रही  हैं।  जम्मू  काइमीर  राज्य  की  स्थिति
 देश  के  अन्य  राज्यों  से  भिन्‍न  है  ।  एक तो  वह
 सीबावर्ती  राज्य  है  ।  दूरूरे  प्म्तर्राष्ट्रीय  दृष्टि
 से  भी  वह  एक  बड़ी  नाजुक  स्थिति  में  से  हो
 कर  जर  रहा  है  ।  बहां  पर  क्या  हुआ  है  ?
 सत्ताक्षड़  पार्टी  के  विधान  सभा  में  62  सदस्य
 हैं।  उनमें  में  35  भ्रादमी  बाहर  चले  गये  हैं।
 मुख्य  मंत्री  वहां  पता  बहुमत  खो  चके  हैं।  ऐसे
 में  जक्होंने  ग्रपती  गही  को  बनाए  रखने  के  लिए
 गवर्नर  को  कह  कर  असैम्बली  का  सत्रावसान
 करा  दिया  है  |  मेरा  निवेदन  यह  है  कि  बजाय
 इसमे  कि  इस  बात  के  ऊपर  विचार  करें,
 सीधा  सादा  इलाज  यह  है  भौर  जम्मू  काइमीर
 की  दृष्टि  ले  तथा  वेश  की  सुरक्षा  की.  वृष्टि
 से  भौ  यह  प्रावश्यक  हैं  कि  राज्य  के  अन्दर

 तुरन्त  शष्ट्रपति  शाक्षन  लागू  किवा  जाए।
 झगर  ऐसा  नहीं  किया  गया  तो  वहां  स्थिति

 और  भी  ज़्यादा  खराब  होने  वाली  है  n
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 SHRI  S.M.  BANERJEE  (Kanpur)  :
 T  am  opposed  to  President's  rule...

 MR.  DEPUTY--SPEAKER  :  The  ques-
 tion  of  opposing  or  supporting  does  not
 arise  now.  What  does  he  want  to  be
 done  ?

 SHRI  S.M.  BANERJEE  We  do  not
 accept  the  suggestion  made  by  Shri  Prakash
 Vir  Shastri.  But  I  would  like  to  make  one
 submission,  |  want  that  there  should  be
 astatement  by  the  Minister  of  Home
 Affairs  clarifying  the  position,  because  we
 also  heard  this  mews  on  the  radio.  After
 that,  let  there  be  a  disccussion.  The  Gover-
 nor  has  used  his  power  wrongly.  This
 House  has  definitely  to  discuss  whether  it
 is  correct  or  not.

 SHRI  RAJASEKHARAN  (Kanakpura)  :
 Yesterday,  35  Members  of  the  Jammu  and
 Kashmir  Assembly  decided  to  withdraw
 support  to  Shri  Sadiq.  And  the  issue  was
 to  be  decided  in  the  meeting  of  ihe  Assm-
 bly  tomorrow.  In  view  of  that,  Shri  Sadiq
 has  asked  the  Governor  to  prorogue  the
 House.  Itis  just  a  case  of  murdering  of
 democracy.  So,  we  must  discuss  this  point
 here.

 SHRI  BAL  RAJ  MADHOK  :  Normally,
 it  is  not  the  practice  to  interrupt  the
 pri  ings  in  this

 MR.  DEPUTY--SPEAKER  :  T  am
 grateful  to  him  for  saying  that.

 SHRI  BALRAJ  MADHOK:  But  the
 point  isthat  the  Jammu  and  Kashmir
 State  is  a  borber  State  and  a  very  strate.
 gic  State.  There  isa  lot  of  discontent
 already  there  because  of  the  discriminatory
 policy  of  the  State  there  and  also  because
 of  what  Sheikh  Abdullah  has  been  doing
 there,  and  it  is  against  the  policies  which
 ate  being  pursued  by  the  Sadiq  Govern-
 ment  which  are  not  only  against  the
 interests  of  Jammu  and  Kashmir  but
 against  the  interests  of  the  country  as
 also  a  whole  that  the  people  there,
 the  members  of  ruling  party  them-
 selves  have  revolted  against  the
 Chief  Minister  and  they  have  almost
 passed  a  vote  of  no-confidence.  In  these
 circumstances,  it  is  some  thing  serious
 which  has  happened.  The  Chief  Minister
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 holds  office  because  he  has  a  majority  in
 House.  But  now  he  has  lost  the  majority.
 In  these  circumstances,  in  that  border
 State,  to  prorogue  the  House,  even  when
 the  budget  is  not  passed—and  the  demands
 for  grants  relating  to  Shri  Sadiq’s  Ministry
 or  department  were  to  be  discussed  today,
 becomes  a  matter  not  only  of  importance
 to  Jammu  and  Kashmir  but  for  the  whole
 country,  from  the  point  of  view  of  constitu-
 tional  propriety.  So,  I  would  urge  you  to
 ask  the  Prime  Minister  or  the  Home
 Minister  to  make  a  statement.  One  report
 is  that  they  have  also  reported  to  the
 Prime  Minister.  The  Prime  Minister  must
 make  a  report  to  this  House  today,
 because  otherwise,  things  might  become
 worse.

 SHRI  SHRI  CHAND  GOYAL  :  Three
 constitutional  points  arise  out  og  this.
 Firstly,  it  has  happened  for  this  first
 time  that  the  Assembly  has  not  been
 dissolved  or  adjourned  sine  die
 but  it  is  being  prorogued.  It  is  in
 the  case  of  Haryana,  that  Shri  Y.B.
 Chavan  took  the  position  that  since  the
 House....

 MR,  DEPUTY--SPEAKER  :  The  main
 submission  now  is  that  the  Home  Minister
 should  come  forward  with  a  statement,
 The  Minister  of  Parliamentary  Affairs  is
 here  and  I  am  surehe  has  heard  what
 hon.  Members  have  said,  and]  am  sure
 the  desire  of  the  Members  would  be  conve-
 yed  to  the  Home  Minister.

 SHRI  KANWAR  LAL  GUPTA:  We
 have  tabled  an  adjournment  motion.

 MR.  DEPUTY--SPEAKER  :  As  regards
 the  adjurnment  motion,  I  cannot  admit
 it  because  the  motion  has  to  be  given
 proper  notice  of.  It  cannot  ‘be  taken  up
 just  like  this.

 SHRI  SHRI  CHAND  GOYAL  :  |  was
 submitting’  that  without  the  Assembly
 having  adjourned  sine  die  the  Governor  is
 not  authorised  to  propogue  it  and  this  Hou-
 se  cannot  remain  a  silent  spectator  (Jnier-
 ruption)  This  House  cannot  remain  a  silent
 spectator  when  Ministry  Governments  are
 being  allowed  to  function  because,  Sir,
 this  has  become  abundantly  clear  that  the
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 Ruling  party  has  lost  majority  in  the  House
 and  it  is  misuse  of  the  power  of  the
 Governor  to  utilire  this  device  and  there-
 fore,  Sir  we  will  request  this,  that  the
 least  that  ought  to  be  done  today  itself  is
 that  the  Governor  should  be  directed
 to  summon  the  House  immediately.

 श्री  गुलाम  मोहस्मद  बर्शी  :  मैं  एक  बात
 की  तरफ  आपकी  तवज्जह  दिलाना  चाहता
 हैँ  ।  वहां  पर

 Budget  is  being  discussed;  Chief
 Minister's  Demands  were  presented
 yestarday  befo-e  the  House.

 आज  फ्राइडे  की  छुट्टी  होने  की  वजह  से
 कल  ये  डिमांइज  डिसकस  होनी  थी,  ...

 MR.  DEPUTY-SPEAKER.  Please  don’t
 take  much  time.

 भरी  गुलास  मोहम्मद  बरी :  मैँम्बरों  ने

 कहा  कि  कल  हम  असंम्बली  में  जा  कर  फँंसला
 करेंगे  ।  वे  अगर  डिमांड्स  को  बोट  डाउन  करते
 तो  उसी  वक्‍त  फैसला  हो  जाता  .(इंटरप्शांज )

 Chief  Minister's  Demands  were  before
 the  House.  I  don’t  know  what  is
 going  on  there.

 दूसरी  बात  एक  और  है  n  यह  कहा  गया
 है  कि  गवर्नर  ने  विधान  सभा  को  इसलिए
 प्रोरोग  किया  है  कि  बाहेर  फिजा  जो  थी  वह
 टीक  नहीं  थी  1  लेकिन  जनसंघ  की  एजीटेशन
 डेढ़  महीने  से  वहां  चल  रही  है  भौर  असंम्बली
 जो  बैठी  है,  सिर्फ  दस  दिन  पहले  से  ।

 wily  Syl  ue  oe)  due  Pad  oe
 Lye  ५००७  ३०७  day3  Caf  Lip  _S

 Budget  is  being  discussed;  Chief  Minis-
 ter's  Demands  were  presented  yesterday
 before  the  House.

 ee  hy  SF  ४३  See  oS  «४  of
 -  ost  ust?  hed  jibes  ay  fb
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 MR.  DEPUTY-SPEAKER  :  Please
 don’t  take  much  time.

 aS  Ys  a  Ure  tac  dete  Fou  uF

 =f  hays  ६१०  Sta  Lyte  gltand  pe  SS

 of  yp  ap  gli  299  5  ILO  3s  uy

 (pltyyh'l)  ७५७  gh  clays  ES,

 Chief  Minister's  Demands  were  before
 the  House.  I  don’t  know  what  is  going  on
 there.

 2  LS  UGS  ae  2  yo  Sel  OY  gyre
 ms)  cpl  gS  late  ybdy  db  3)  of

 ४3)  3४  ge  ४  pale  2  DUS  Soy  992
 Ss  dew  पे  whe  ut  vee  Kees
 0  (कि  ves  ae  ater  अकुबंड  oebeae!
 pd  ayo  sth  9%  (डॉन  yo!  है

 2  att  uP

 MR.  DEPUTY--SPEAKER:  Kindly  finish,

 SHRI  GULAM  MOHAMMAD  BAKSHI  :
 Iam  very  much  concerned;  Unfortunately
 Icome  from  that  part  of  the  country.

 MR.  DEPUTY-SPEAKER  :  One
 minute,  please.  Youare  concerned  with
 Kashmir;  I  very  much  appreciate  it.  Tam
 concerned  with  the  rules  of  the  House  and
 running  of  this  House.  You  will  kindly
 cooperate  with  me.  And  threrefore  I  am
 saying  this  (Interruption)  Bakshi  jl,  please
 address  the  Chair.  When  a  regular
 motion  is  admitted  you  can  have  your
 full  say.  Iamnot  preventing  you  or
 shutting  you  out.  Iam  only  trying  to
 regulate  the  procedure.

 SHRI  GULAM  MOHAMMAD  BAKS-
 HI:  Mr.  Qasim  and  Mr.  Sadiq  belong
 to  the  same  group,  that  is,  Congress  (R).
 Mir  Qasim  owes  allegiance  to  the  Prime
 Minister  andto  the  Home  Minister  and
 Congress  President  Mr.  Jagjiwan  Ram.  It  is
 their  internal  matter.

 MR.  DEPUTY-SPEAKER  ;  |  will  allow
 you  tospeak  at  the  proper  time.  When
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 {  Mr.  Deputy-Speaker  ]
 procedure  is  not  there,  how  canT  allow
 you-?  (Interruption)  This  will  be  comming
 again  I  hope  and  you  can  have  your  full

 say.  Kindly  co-operate.

 SHRI  GULAM  MOHAMMAD  BAK-
 SHI:  I  will  not  ask  the  Prime  Minister;
 but  I  beg  of  you  to  ask  the  Home  Minister
 to  make  a  statement  taday.

 SHRI  TENNETI  VISWANATHAN
 (Vishakhapatnam)  :  Do  I  take  it  that  a
 statement  will  be  made  today  7

 MR.  DEPUTY-SPEAKER :  I  have  told
 ‘he  Minister  of  Parliamentary  Affairs  to
 convey  to  the  Minister  of  Home  Affairs
 ‘what  the  Members  have  expressed  here.

 SHRI  TENNETI  VISWANATHAN  :
 And  also  to  the  Prime  Minister,

 SHRI  GULAM  MOHAMMAD  BAK-
 SHI:  Prime  Minister  is  not  concerned.
 It  is  the  Home  Minister  who  is  concerned.

 श्री  शिव  ष्चन्त  झा  (मधुबनी)  :  वहां  पर
 जब  भ्रसम्बली  की  बेठक  चल  रही  थी  और
 एकाएक  गवर्नर  ने  उसको  प्रोरोंग  किया  है,  यह
 संविधान  पर  एक  कूठाराघधात  है  ।  मैं  समझता

 हूं  कि  गृह  मंत्री  को  इसके  बारे  में  श्राज  एक
 वक्‍तव्य  देना  चाहिग्रे  i  यह  शाम  तक  दे  दिया
 जाना  चाहिये  -  साथ  ही  साथ  इस  पर  एक
 लम्बी  बहस  भी  होनी  चाहिये  ।  मैं  इसका
 समर्थन  करता  हूं  |

 SHRI  SHEO  NARAIN  (Basti):  Sir,
 व  rise  on  a  constitutional  point.  (/nterrupt-
 jon)  As  my  friend  has  said..  (/nterruption)
 What  is  this*  thing  ?  (/nterruption)

 MR,  DEPUTY-SPEAKER  :
 word  will  be  expunged.

 That

 5  hrs.

 SHRI  SHEO  NARAIN  :  The  Assembly
 should  have  been  adjourned  sine  die,  then
 it  could  be  prorogued.
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 After  that  President's  rule  will  come.
 But  instead  of  that,  something  else  has
 been  done.  The  Home  Minister  should
 come  and  explain  the  constitutional
 position.  We  are  not  concerned  with
 Kashmir  as  such  now.  We  are  concerned
 with  the  constitutional  point.  I  hope  you
 will  give  aruling  from  your  on  book
 which  is  in  your  hands.

 5.02  hes.

 GENERAL  BUDGET  970-7I—GENE-
 RAL  DISCUSSION—Contd.

 MR.  DEPUTY-SPEAKER  Shri
 Raghuvir  Singh  Shastri  may  continue  his
 speach.

 श्री  रघवीर  सिंह  शास्त्री  (बागपत)  :  उपा-
 ध्यक्ष  महोदय,  मैं  कल  कह  रहा  था  कि  सरकार
 को  देश  के  गांवों  और  कृषि  की  समस्याझों  पर
 ध्यान  देता!  चाहिए  ।

 आज  कृषि-उपज  के  मुल्यों  के  उतार-चढ़ाव
 की  समस्या  ने  एक  बडा  विकराल  रूप  धारण
 कर  लिया  है  1  हमारे  देश  में  पिछले  आठ  वर्षो
 में  थोक  मूल्यों  के  सूचकांक  के  बढ़ने  की  दर
 9  प्रतिशत  वाषिक  रही  है।  मध्य  नवम्बर,  969
 से  जनवरी,  970  %े  भ्रन्त  तक  मुल्यों  में  जो

 वृद्धि  हुई  है  उसका  रेट  5  प्रतिशत  वार्षिक
 है  ।  परन्तु  दूसरी  ओर  i968-69  के  मुकाबले
 में  i970  में,  एक  डेढ़  साल  के  बाद,  कषिकी
 उपज,  गुड़  शौर  खंडसारी,  का  मल्य  W6  रह
 गय।  है  झ्राज  अगर  किसान  छः  गुना  भी  पैदा
 करता  है  और  उसको  मूल्य  मिले  उतना  ही,
 तो  उसको  झपना  कृषि-  उत्पादन  बढ़ने  में  उत्साह
 कैसे  रहेगा  ?

 इस  लिए  मैं  कहना  चाहता  हूं  कि  सरकार  को
 एक  स्थायी  कृषि  मूल्य  प्रायोग  की  स्थापना
 करनी  चाहिए,  जिसमें  किसानों  का  समुचित
 प्रतिनिधित्व  होता  चाहिए  era  आफ  रेफरेंस
 के  रूप  में  ये  तीन  निर्देशक  सिन्धात  उस  झायोग
 के  स|मने  रखे  जायें  1

 *Expunged  as  ordered  by  the  Chair,
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 कषि-उपज  का  भाव  तय  करते  हुए  किसान
 की  लागत  और  उसके  श्रम  को  दृष्टि  में  रखा
 जाये  ।  जिस  प्रकार  उद्योगों  में  स्थायी  पूंजी  पर

 कुछ  रिटर्न  नियत  की  जाती  है,  उसी  तरह
 किसान  की  भूमि  को  स्थायी  पूंजी  मान  कर  तत
 पर  रिटर्न  की  दर  तय  की  जाये  ।

 बाजार  में  और  चीजों  के  भाव  की  तुलना
 में,  उसको  देखते  हुए  और  उसके  श्रनुपात  से
 किसान  की  उपज  के  भाव  तथ  किये  जायें  ।
 अगर  क्‌षि-उत्पादन  के  मूल्य  गिरे,  तो  उसी

 अनुपात  में  इनपुट्स  के  मूल्य  गिरने  चाहिए,
 खाद  का  भाव  कम  होना  चाहिए,  सिंचाई  का  रेट
 भी  कम  होना  चाहिए,  आदि।

 सरकारी  कर्मचारियों  और  मजदूरों  के
 सम्बन्ध  में  सरकार  ने  यह  सिद्धांत  निर्धारित
 कर  रखा  है  कि  जब  जीवनोपयोगी  वस्तुओं  के
 दाम  किसी  विशेष  स्तर  तक  ऊचे  हा  जाते  हैँ,
 तो  नया  वेतन  बोर्ड  बनाया  जाता  है  और  नये
 सिरे  से  म्रेडज  का  पर्यालोचन  किया  जाता  है  ।
 ठीक  उसी  तरह  जब  भी  बाजार  में  और  चीजों
 के  भाव  बढ़  जाये,  ता  कृषि-उत्पादन  के  मूल्यों
 का  फिर  से  निर्धारण  किया  जाना  चाहिए

 सरकार  के  लोगों  की  तरफ  से  बहुत  कहा
 जाता  है  कि  श्री  मोरारजी  देसाई  का  दुष्टि-
 कोण  उनसे  भिन्‍न  था,  क्‍योंकि  उन्होंने  खाद
 पर  L0  प्रतिशत  कर  लगाया  था  ।  हम  प्राशा
 करते  थे  कि  जिस  बजट को  देश  के  पिछड़े  वर्गों
 की  मदद  करने  वाला  बजट  कहा  जाता  है,
 उसमें  किसानों  को  कोई  उपहार  मिले  या  न
 मिले,  कम  से  कम  यह  उपहार  जरूर  मिलेगा
 कि  खाद  पर  जो  i0  प्रतिशत  टैक्स  लगा  कर
 उस  को  महंगा  कर  दिया  गया  था,  उसको  कम
 कर  दिया  जायैगा।  लेकिन  मुझे  भ्रफसोस  है  कि
 ऐसा  नहीं  किया  गया  है  ।

 भूमि-  सुधारों  के  सम्बन्ध  में  देश  में  बडी
 चर्चा  है  ।  झाज  स्थिति  यह  है  कि  मूमि-सुधार
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 के  बारे  में  विभिन्‍न  नेता,  संस्थायें  भौर  पार्टीयां
 बार-बार  कई  प्रकार  की  बातें  कह  रही  हैं  ।
 इससे  देश  में  बडी  सनसनी  है,  कृषि-उपज  पर
 उसका  बड़ा  कुप्रभाव  पड़  रहा  है  भौर  किसानों
 के  दिमाग  में  बड़ी  अनिश्चितता  है  |  इसलिए
 भूमि  के  सम्बन्ध  मेंसरकार  ने  जो  कुछ  भी
 करना  है,  बहू  एक-दम  कर  दिया  जाये  और
 महू  तथ  कर  दिया  जाये  कि  भूमि  की  सीलिग
 इतने  एकड़  की  होंगी  चाहे  वह  कितनी  ही  कम
 क्यों  न  हो  |  सरकार  को  इस  बारे  में  एक
 निश्चित  पालिसी  निर्धारित  कर  देनी  चाहिए
 ताकि  किसी  प्रकार  की  हलचल  या  .सनसनी
 चैदा  ने  हो  शौर  कृषि  की  उपज  पर  कोई  बुरा
 ्रसर  त  पड़े  ।

 गांव  का  आदमी  यह  महसूस  करता  है  कि  कृषि
 की  भूमि  पर  गांव  वालों  की  सम्पत्ति  पर  तो
 सीलिग  लगाई  जा  रही  है-  मैं  उसका  विरोध
 नहीं  करता  हूं  वह  लगाई  जानी  चाहिए-लेकिन
 शहूरी  सम्पत्ति  पर  देश  के  पंद्रह  सोलह  फीसदी
 लोगों  की  आय  पर  सीलिग  क्यों  नहीं  लगाई  जाती
 है  |  प्रधान  मंत्री  न ेअपने  बजट  मावण  में  इस
 बारे  में  कुछ  वायदा  किया  है  लेकिन  मैं  समझता

 हूं  कि  जो  कुछ  उन्होंने  कहा  हैं,  शायद  बहु  पर्याप्त
 नहीं  होगा  ।  इस  लिए  शहरी  सम्पत्ति  पर  सीलिंग
 लगाने  के  बारे  में  प्रभावशाली  कदम  उठाना
 चाहिए  ।

 गांवों  में  जो  भूमि-हीन  लोग  रहते  हैं,
 उनकी  समस्या  भी  झाज  विकराल  बन  गई  हैं।
 भूमिहीनों  की  समस्या  यह  हैं  कि  किसी  प्रकार
 से  उनका  ग्राथिक  उत्थान  होता  चाहिए,  उनका
 प्राथिक  अम्युवय  होता  भाहिए  और  उनकी
 झाधथिक  स्थिति  बेहतर  होगी  चाहिए  ।  मैं  सम-
 झता  हूं  कि  उसका  तरीका  केवल  यही  हैं  कि
 सारे  देश  ॥;  भांवों  में  छोटे  छोट  उद्योग-षंषों,
 लघु  उद्योगों,  का  एक  जाल  सा  बिछाने  की
 योजना  बनाई  जाये  और  उनमें  गांवों  के  भूमि-
 हीन  लोगों  को  लगाया  जाये  ।  मुझे  तो  इसके
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 प्रलावा  भूमिहीनों  की  समस्या  का  और  कोई
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 मैंने  जिस  तरह  भूमि-सुधारों  और  शहरी
 सम्पत्ति  के  बारे  में  एक  निश्चित  नीति  अ्रपमाने
 का  भाग्रह  किया  है,  उसी  तरह  मैं  कहना  चाहता

 कि  सरकार  को  उद्योगों  के  सम्बन्ध  में  भी
 अपनी  नीति  निश्चित  करनी  चाहिए  ।  सरकार
 को  यहू  तय  कर  देना  चाहिए  कि  जो  माल  छोटे
 उद्योगों  के  स्तर  पर  पैदा  नहीं  हो  सकता  हैं,
 उसके  लिए  जो  बड़े  बड़े  उद्योग  स्थापित  किये

 जायेगे,  वे  या तो  सरकारी  उद्योंग  होगे,  [या
 सरकार  द्वारा  नियंत्रित  उद्योग  होंगे  ;  बाकी
 डद्योग  लघु-उद्योग  के  स्तर  पर  चलाये  जाये गे
 और  निजी  लोगों  कों  उन्हें  चलाने  की  इजाजत
 दी  जायेगी  |  सरकार  को  उद्योगों  के  सम्बन्ध
 में  अपनी  नीति  स्पष्ट  रूप  से  घोषित  करनी

 चाहिए  |

 झब  मैं  उत्तर  प्रदेश  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  उत्तर  प्रदेश  की  जनता

 यह  समझती  है  कि  भ्रभी  तंक  केन्द्रीय  सरकार
 हारा  दिये  गये  अनुदान  और  घनराशियों  के
 सम्बन्ध  में  उसके  साथ  सोतेला  व्यवहार  हुभा
 है  होता  रहा  है  ।  उत्तर  प्रदेश  की  आबादी
 देश  की  भाबादी  का  i/6  हैं  उसे  अपनो
 आबादी  के  लिहाज  से  37  प्रतिशत  हिस्सा
 मिलना  चाहिए  लेकिन  श्राज  तक  उसको  याज-
 नाओ  के  सम्बन्ध  में  जो  वित्तीय  सहायता  मिली
 है  कह  केन्द्रीय  सरकार  द्वारा  सारे  देश  पर
 खर्च  की  जाने  बाली  रकम  का  3.8  प्रतिशत
 हैं  ।  उत्तर  प्रदेश  के  साथ  हू  बड़ा  अन्याय  हैं  ।
 उत्तर  प्रदेश  की  जनता  कितनी  पिछड़  गई  है

 यह इस  बात से  प्रगट  है।  कि  1950-51  में  जब
 कि  वेश  कि  प्रत्ति-ब्यक्ति  आय  247.50  रुपये

 थी.  उत्तर  प्रदेश  में  प्रति-व्यतिं  आय  259.62
 रूपये  थी,  लेकिन  तीन  योजनाओं  के  बाद  जब  सारे
 बेदा  में  प्रति-ध्यक्ति  आय  35  रुपपै  हो  गई,  उस
 समय  उत्तर  प्रदेदा  में  प्रति-ब्यक्ति  प्राय  244  रुपये
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 ही  गई  |  सारा  देश  आगे  बढ़  रहा  है  लेकिन
 उत्तर  प्रदेश  पीछे  जा  रहा  है  ।

 इसका  मुख्य  कारण  यह  है  कि  केन्द्र  ने

 उत्तर  प्रदेश  की  तरफ  ध्यान  नहीं  दिया  ।  पहली
 दो  पंच-वर्षीय  योजनाओं  में  उत्तर  प्रदेश  को  कोई
 केन्द्रीय  परियोजना  नहीं  दो  गई  ।  तीसरी  पंच-
 वर्षीय  योजना  के  दौरान  सारे  देश  में  केन्द्रीय
 श्रौद्योगिक  परियोजनाओं  पर  riaa  करोड़
 रुपये  खर्च  कि  गये,  लेकिन  उत्तर  प्रदेश  में
 केवल  72  करोड़  रूपये  खर्च  किये  गये  |  आज
 स्थिति  यह  है  कि  आज  सिवाये  बिहार  के  उंत्तर
 प्रदेश  देश  के  सब  राज्यों  से  पीछे  रह  गया  है।

 जब  सरकार  यह  कहती  है  कि  देश  में  विकास
 की  दर  5,  6  प्रतिशत  वाषिक  होनी  चाहिए,  तो
 उसको  देखना  चाहिए  कि  विकास  की  वह  दर
 सब  स्टेट्स  में  हो,  हर  राज्य  में  हो  ।  यह  ठीक
 है  कि  पांचवें  वित्त  आयोग  की  भिफारिशों  के
 अनुसार  राज्यों  में  वित्त  का  बंटवारा  युवितसंगत
 होगा  ।  लेकिन  मैं  कहना  चाहता  हूं  कि  उत्तर
 प्रदेश  के  साथ  ग्रब  तक  जो  भेद-मांव  होता  रहा
 है,  उसके  साथ  जो  भ्रन्याय  होता  रहा  है,  उसके
 परिमार्जन  के  रूप  में  उत्तर  प्रदेश  को  एक  विशिष्ट
 राशि  देना  चाहिए,  उसको  ज्यादा  पैसा  मिलना
 चाहिए,  ताकि  अब  तक  वहां  पर  जा  कमी  रह
 गई  है,  उसकी  पूति  हो  जाथे  ौर  उत्तर  प्रदेश
 के  दूसरे  राज्यों  क ेसाथ  कदम  मिला  कर  विकास
 और  प्रगति  के  मार्ग  पर  ब्ागें  बढ  सके  ।

 उत्तर  प्रदेश  अपने  यहां  किशाउ  बांघ  योजना
 के  समान  कुछ  ग्रपनी  सिचाई  योजनायें  चला  रहा
 है  ।  भारत  सरकार  को  उन्हें  चतुर्थ  पंच-वर्षीय
 योजना  में  सम्मिलित  कर  लेना  चाहिए  ।  हाल
 हीं  में  हरियाणा  और  उत्तर  प्रदेश  की  सरकॉर
 ने  उसके  सम्बन्ध  में  एक  समझौता  किया  है  ।
 मेरी  प्रार्थना  है  कि  जब  यें  दोनों  सरकारें  मिल
 कर  कोई  काम  कर  रहो  हैं,  तो  केन्द्रीय  सर-
 कार  को  उनकी  सहायता  करनी  चाहिए  और
 'किदाउं  बांधं  योजना  फो  पंच-वर्षीय  योजना  में
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 शामिल  करना  चाहिए,  जिससे  न  केवल  उत्तर

 प्रवेश  को,  बल्कि  दिल्‍ली,  'दंजाब,  हरियाणा,  हिसा-
 चल  प्रदेश  और  राजस्थान  को  भी  लाभ  पहुंचेगा।

 जहां  तक  भाषा  का  सम्बन्ध  है,  संविधान  में

 उसके  सम्बन्ध  में  एक  नीति  श्रेपनाई  गई  है,  एक
 सिद्धांत  स्थिर  किया  गया  है  ।  सन  963
 उसमें  दूसरा  संशोधन  किया  गया  |  उसके  बाद

 इस  चौथी  लोक  सभा  में  फिर  आवश्यकतानुसार
 इसलिए  की  देश  a  सब  लोगों  को  संतोष  हो
 सके,  किसी  को  शिकायत  न  रहे,  फिर  एक  संशो-
 धन  किया  गया  ।  लेकिन  शिकायत  की  बात  यह

 है  कि  हमारे  कुछ  भाई  जिसमें  डी०  एम०  के०  के

 लोग  है  कुछ  और  भी  है  जिहोने  बार  बार  इसी
 बात  को  उठाया  है,  चाहे  राष्ट्रपति  का  भाषण

 हो  चाहे  बजट  का  माषण  हो,  चाहे  किसी  और
 विषय  के  सम्बन्ध  में  माषण  हो,  ऐसा  लगता

 है  जैसे  इतनी  सारी  समस्याओं  से  छट  कर  उसके
 सामने  केवल  एक  माष/  की  समस्य।  ही  रह  गई

 है  ।  लेकिन  मैं  उनसे  कहना  चाहता  हूं,  एक  तरफ
 तो  वह  यह  भी  कहते  है  कि  देश एक  रहना
 चाहिए,  देश  में  इंटीग्रेशन  रहना  चाहिए  तो
 जब  हमने  जो  हिन्दी  भाषी  लोग  हैं  पह  स्वीकार
 कर  लिय।  उनकी  खातिर  जैसे  कि  डाक्टर  राजेन्द्र
 प्रसाद  ने  मद्रास  में  कहा  था  कि  यह  ठीक  है
 कि  दक्षिण  a:  लोगों  पर  हिन्दी  नहीं  लादी  जानी

 चाहिए,  लेकिन  उसी  तरह  यह  भी  ठीक  है
 कि  उत्तर  भारत  ओ  लोगों  पर  प्रंग्रेजी  भी  नहीं
 लादी  जा  सकती  लेकिन  हमने  उनके  दृष्टिकोण
 का  सम्मान  करते  हुए,  उनकी  परिस्थितियों
 का  सम्मान  करते  हुए  यह  स्वीकार  किया
 कि  देग  में  अंग्रेजी  भी  चलतो  रहे  ।  लेकिन

 मालूम  पड़ता  है  कि  भ्रभी  भी  उन्हें  संतोष
 नहीं  है  ।  बौर  अब  तो  ऐसा  लगता  है  कि
 शायद  बदलती  हुई  राजनैतिक  परिस्थितियों  में,
 या  तो  एलेकशन  नजदीक  प्रा  रहा  है  या  प्रौर
 कोई  बात  है  जिससे  उन्होंने  फिर  वही  बात
 उठानी  शुरू  कर  दी  है  |  तो  बह  भाषा  समस्या
 क्च  तक  इसी  तरह  उलझाए  रखेंगे  ?  जब  एक
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 बार  संबके  लिए  संतोषजनक  समाधान  हो  गया
 तो  बार  बार  उसी  बात  को  कह  कर  कदुता  पैदा
 करना  यह  मैं  समझता  हूं  किसी  भी  प्रांत  की,
 किसी  भी  पार्टी  को  शोभा  नहीं  देता  ।  ता  मैं
 डी.  एम.  के.के.  भाइयों  से  नज्जतापूर्वक  प्रार्थना
 करना  चाहता  हूं.कि  भाषा  के  संबंध  में  उन्हे
 कोई  शिकायत  हो  तो  ढीक  है,  कहा  करें,  लेकिन

 दूसरे  लोगों  को  भावनाझ्रों  का.  भी  ध्यान  रख
 कर  कहें  शौर  इस  देश  की दृष्टि  को  भी  ध्यात
 में  रखकर  कहे  और  घमकियां  देना  या  और
 ऐसी  बाते  जो  है  बह  छोड  दे!  जिससे  कटुता
 पैंदान  हों  1

 अंत  में  एक  बात  और  मैं  कर-निर्धारण  के
 संबंध  में  कहना  चाहता  हूं  |  वह  यह  है  कि
 हमारे  देश  में  जो  कर  निर्धारण  की  नीति  है  वह  एक
 प्रकार  से  ऐसी  है  कि  जब  कोई  प्रादमी  इत  कर
 विभाग  के  दफ्तरों  में  जाता  है  तो  प्से  ऐसा
 मालूम  पडता  है  कि  जैसे  उसको  पुलिस  के
 सामने  पेश  होना  हैं।  हर  प्रादमी  कतराता  है
 शाप  के  इनकम  टैक्स  भ्राफिस  में  जाते  हुए  या
 सेल्स  टैक्स  आफिस  में  जाते  हुए  ।  श्राप  के
 शाई  टी  श्रोज  और  सेल्स  टैक्स  प्राफिस्स  का
 उनके  साध  ऐसा  बर्ताव  रहता  है  कि  बह
 प्रादमी  पसंद  नहीं  करता  वहां  जाना  और  जब
 उसे  मजबूरी  में  जाना  पड़ें  तभी  वह  वहां  जाता
 है  नहीं  तो  कोई  इन  दफ्तरों  में  नहीं  जाता

 है  ।  तो  आप  का  इस  प्रकार  का  ढांचा  अपना
 बदलना  चाहिए  झौर  ग्रापके  जो  सरकारी  कर्म-
 चारी  है.  चाहे  आई  टी  मो  हो  यॉ  सेल्स  टैक्स
 ऑफिसर  हो  उन्हें  खास  तरह  की  ढेनिं  दी
 जानी  चाहिए  कि  वह  जनता  के  साथ  कैसा
 बर्ताव  करें।  मैं  प्रापकों  एक  उदाहरण  दूं  कि
 आई  टी  ओज  कैसा  व्यवहार  करते  हैं  ।  मैं  पिछले
 वर्ष  जर्मनी  गया  था  ।  वहां  हैम्बर्ग,  में  जो

 हमारे  वाणिज्य  दूत  हैं  उन्होंने  हमें  मोजन पर
 बुलाया  ।  हैंम्ब्ग  में  जितने  मारतीय  व्यापारी  हैं
 उनको  भो  बुलाया  गया  एक  मारतीय  व्यापारी

 जो  सिंधी  है  बहू  तीन  भाई  है  तीनों  अपना



 267  Gen,  Budget—Gen.  Dis.

 [श्री  रघुवीर  सिंह  शास्त्री[
 अपन!  हवाई  जहाज  रखते  है  ।  इतने  बड़े
 व्यापारी  वह  है।  उनका  नाम  मुझे  याद  नहीं
 रह  ।  हर  देश  के  साथ  उनका  व्यापार  चलता

 है  लेकिन  भारत  से  नहीं  चलता  है।  जब  मेरे  से
 उनकी  बात  हुई  तो  मैंने  उनसे  कहा  कि  आप
 भारत  से  क्यों  नहीं  अपना  व्यापार  चलाते  ?
 झपना  आफिस  भारत  में  क्यों  नहीं  खोलते  ?
 तो  उन्होंने  कहा  कि  मुझे  दस  वर्ष  हो  गए  हैं
 भारत  में  गए  हुए  और  उसका  कारण  बताते

 हुए  कहा  कि  मेरे  पास  एक  दफा  4  लाख  का
 नोटिस  आ  गया  7  मैं  अम्बई  के  कर  विभाग
 के  अधिकारी  जो  आइ०  टी०  प्रो?  के  दफ्तर  में

 थे,  उनके  बुलावे  पर  गया  ।  मुझे  कहा  गया
 कि  अमुक  तारीखको  दस  बजे  शातको  हाजिर  होना
 है  |  मैं  तीन  बजे  तक  बैठा  रहा  |  मुझे  किसी
 ने  नहीं  पूछा  और  मुझे  जो  बाहार  का  चपरासी
 था,  वह  भी  धक्के  दे  रहा  था  प्रन्दर  घुसने  नहीं
 देता  था  ny  अन्त  में  मैं  बड़ी  हिम्मत  कर  श्न्दर
 गया  और  मेंने  ग्राई ०टी  ०ओ०को  जा  कर  कहा  कि
 मेरे  साथ  श्रापका  यह  व्यवहार  है  ।  और  यह
 व्यवहार  देख  कर  मैं  निएचय  करता  हूं  कि आपका
 नोटिस  मेरे  उपर  चार  लाख  रुपये  का  है,  श्राप
 चार  लाख  +  बजाय  6  लाख  लगा  देंगे  तो  भी
 में  दोबारा  आपकी  शक्ल  देखने  नहीं  झ्राऊंगा  ।  मैं
 इस  देश  से  जा  रहा  हुं  और  इस  देश  में  अपना
 आफिस  बन्द  करके  जा  रहा  हुं  ।  उनका  कहना
 यह  था  कि  जम॑ंनी  ४  हमें  इतने  दिन  बिजनेस  करते
 हो  गए  मैंने  आज  तक  किसी  सेल्स  टेक्स  आफि-
 सर  या  इनकम  टैक्स  इन्स्पेक्टर  का  मुह  नहीं
 देखा  ।  इसलिए  आपके  कर  विभाग  के  और
 दूसरे  विभागों  के  जितने  भ्रधिकारी  हैं  उनका
 रवैया  बदलना  चाहिए  और  उन्हें  जनता  के  लोगों
 को  प्रपने  देश  का  नागरिक  समझना  चाहिए  1

 दूसरी  बात  करोड़ों  रूपया  आपका  बाकी
 है  कर  का,  सवा  पांच  भरब  रूपये  के  करीब
 कर  बकाया  है।  यह  सरकार  क्‍या  कहती  है
 इस  मामले  में  ?  उसके  पास  इसका  क्‍या  जवाब
 है  ?  पहले  सुनते  थे  पांच  सौ  करोड़  है,  फिर
 साढ़ें  पांच  सौ  करोड़  हो  गधा,  कल  को  छः:  सौ
 करोड़  हो  जायगा,  परसों  सात  सौ  करोड़  हो
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 जायगा,  तो  इस  सरकार  के  पास  इसका  क्‍या
 जवाब  है  ?  अगर  इसी  तरह  से  एरियर्स  बढ़ते
 रहेंगे  तो  सरकार  214  करना  चाहती  है  ?

 मैं  सरकार  से  प्रार्थना  करना  चाहता  हुं  कि
 अगर  वह  केवल  इस  बकाया  रूपये  को  उगाहने
 का  निश्चय  कर  ले  और  कामयाबी  के  साथ
 उगाह सह  तो  घाटे  का  बजट  बनाने  की  जरूरत
 नहीं  रहेगी  और  जितना  घाटा  बजट  में  है  वह
 घाटा  पूरा  हो  जायगा  1

 5.5  brs.

 RE:  REPORTED  LEAKAGE  OF
 GENERAL  BUDGET

 SHRI  N.K.  SOMANI  (Nagaur)  :  Sir,  I
 rise  to  a  point  of  order  before  Mr.  Sethi
 takse  the  floorto  intervene.  I  would  like
 to  make  a  very  serious  charge  with  which
 he  is  directly  concerned.  I  am  coming  to
 the  point.  There  has  been  a  massive
 leakage  of  this  budget,  a  copy  of  which—
 the  entire  ‘proposals—was  in  my  hands  on
 the  26th  evening  which  I  did  not  believe
 asa  matter  of  fact  at  all.  As  soon  as  I
 heard  the  budget  proposals  on  the  28th  1 Tlost  no  time  atall  and  got  into  touch
 with  the  hon.  Minister,  Mr.  Sethi,  and
 brought  this  to  his  notice  on  the
 telephone,

 MR.  DEPUTY  -  SPEAKER  :  On  the
 26th  ?

 SHRI  N.  हू,  SOMANI  ;  atfer  comp
 ating  the  budget  proposals,  soon  there-
 after,  l  telephoned  him  and  I  said,  ‘I
 have  reasons  to  belive  and  I  have  with  me
 a  copy  of  the  budget  proposals  that  had
 leaked  out  much  before  it  was  presented
 to  the  Lok  Sabha”  He  said  he  will  try
 and  get  into  touch  with  me  on  Monday.
 The  meeting  did  not  take  place.
 Soon  thereafter,  I  had  to  go  to  Bombay.
 Cuirously  enough,  the  same  sheet  of
 budget  proposals  incorporating  98  per  cent
 of  the  tax  changes—which  is  three  percent
 more  than  there  popularity  claimed  by  the
 Prime  Minister—98  per  cent  of  the  budget
 proposals  were  duplicaled  and  sent  at  4.30
 p.m.  on  Saturday,  haff-an-hour  before
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 she  was  presenting  this  budget.  to  six
 editors  of  newspapers.  I  am  holding  the
 Teceipts  which  show  the  postmark,  4.30
 p.m.  on  the  28th.  I  sent  a  message  to  Mr.
 Sethi  from  Bombay  to  get  into  touch
 with  meso  that  there  could  bea  full-scale
 andlarge  investigation  into  this  kind  of
 public  immorality  resulting  from  the
 leakage  from  the  Ministry,  There  was
 absolutely  no  reaction  from  him.  As  a
 desperate  measure,  onthe  7th  or  6th,I
 Sent  an  urgent  telegram  to  the  prime  Minis-
 ter  and  brought  to  her  notice  that  the
 budget  proposals  had  leaked  out.  I  said
 Thad  brought  it  to  the  attention  of  Shri
 Sethi.  I  had  requested  that  there  should
 be  an  instantaneous  massive  investigation,
 but  Ithink  the  Prime  Minister,  because
 she  thinks  that  we  call  her  reactionary,  has
 not  reacted  at  all  so  this  message’

 Sir,  [am  making  this  statement  with  a
 full  sense  of  responsibility  and  I  am
 Prepard  to  authenticate  these  sheets  of
 paper  andlay  them  on  the  Table  of  the
 House  if  you  sodesire.  But  the  purpose
 of  this  presentation  is  this  :  that  in  the
 interests  of  public  morality  and  in

 the  interests  of  scruples,  [  would
 like  either  a  Parliamentary  Committee
 to  go  into  this  or  the  whole  mater  should
 be  given  to  the  CBI  as  soon  as  possible.
 That  is  why  I  wanted  to  intervene  before
 Mr.  Sethi  started  his  speech.

 SEZHIYAN  (Kumbakonam)  :
 May  I  say  a  few  words  before  the
 Minister  risestoreply  to  this  7  isa
 very  serious  matter.  I  suggest  that  this
 matter  should  go  to  the  Privileges
 Committee,  beccause  it  involves  the
 Privileges  of  the  House,  whatever  may  be
 the  reply  to  be  givenby  the  Minister,
 This  must  goto  the  Privileges  Commitee
 because  theiris  a  bona  fide  case  which
 has  been  presented  by  the  hon,  Member,
 Unless  you  have  got  anything  to  doubt
 that,  [feel  on  the  face  of  it  that  this
 matter  should  be  referred  to  the  Privileges
 Commitee.  straightaway.

 SHRI

 SHRI  RANGA  (Srikakulam)  :  That  is
 the  least  we  cando.  Let it  goto  the
 Privileges  Committee  and  be  discussed
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 there  with  the  Finance  Minister  and  others
 concerned

 SHRIMATI  TARKESHWARI  SINHA
 (Barti)  :  I  agree  that  this  is  a  matter
 which  should  be  immediately  referred  to
 the  Privileges  Commi:tee  so  that  the
 matter  can  be  gone  into  thoroughly,  The
 reason  that  |  am  giving  is  important.  When
 the  matter  has  been  brought  before  the
 house,  the  wishy-washy  reply  that  may  be
 given  by  the  Miniser  will  not  help.  All  the
 evidence  which  hasto  be  collected  by
 any  later  enquiry  would  be  taken  cogn-
 isance  of  by  others  and  it  would  be
 destroyed.  Therefor,  this  matter  cannot
 be  allowed  to  hang  on,  and  should  be
 immediately  taken  up,  and  your  decision
 should  be  there,  that  this  mater  be  sent
 to  the  Privileges  Commit  ce.

 Mr.  DEPUTY  SPEAKER  :  Mr.  Kanwar
 lal  Gupta,  Please  do  not  elaborate.
 The  consequences  are  known.

 SHRI  K.  LAKKAPPA  (Tumkur)  :  On
 account  of  the  leakage  many  people  have
 been  benefited.

 sit  कंबर  लाल  गुप्ता  (दिल्ली  सदर)  :
 उपाध्यक्ष  जी,  यह  बहुत  हैँ!  गंभीर  मामला  हैं
 झ्रौर  एक  सदस्य  ने  यह  जिम्मेदारी  ली  हैं  कि
 वह  इस  को  साबित  कर  सकते  हैं।  जब  उनके
 पास  रेकार्ड  मी  हैं  तो  मेरा  कहना  है  कि  इस  को
 सी०बी०आई०की  एन्क्वायरी  के  लिए  दिया  जाय
 और  इंटेरिम  रिपोर्ट  एक  दो  दित  में  मन्द  तक
 आ  जाय  कि  आया  यह  एलीगेशन  ठीक  है  या
 नहीं  |  मुझे  यह  मालूम  है  कि  लाखों  करोड़ों
 रुपया  इस  प्रकार  6  लोग  कमा  रहे  हैं  और
 लीकेज  बजट  का  होता  है,  यह  बहुत  गंभीर
 मामला  है।  (ध्यवधान)

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  In  view  of  the  leakage  of  the
 budget  before  it  was  presented  to  the  House
 and  in  view  of  the  pending  investigation,
 can  we  goon  with  the  discussion  now?  No
 discussion  can  be  allowed.  Government  has
 to  present  a  new  budget.
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 श्री  प्रकाशवोर  शास्त्री  (हाषुड)  :  उपाध्यक्ष
 महोदय,  मेरा  निवेदन  केवल  इतना  है  कि  यह
 बहुत  गम्भीर  मामला  हैं  सोमानी  जी  स्वयं
 उद्योगपति  हैं  ।  और  इस  प्रकार  के  सदस्य  द्वारा
 जो  स्वयं  उद्योगपति  हैं,  इस  प्रकार  का  अभियोग
 लगाया  गया  है  1  मेरा  कहना  है  कि  अगर
 आपने  विशेषाधिकार  समिति  को  केवल  यह
 चीज  दे  दी,  तो  विशेषाधिकार  समिति  के  पास
 क्या  शक्ति  है  जो  बाहर  जा  कर  जानकारी  ले
 सके  ।  मैं  यह  चाहता  हूं  किइस  प्रकार  के
 गम्भीर  मामले  भविष्य  में  न  दोहराये  जांय।
 जैसा  गुप्ता  जी  का  कहना  है-सी.  बी.  झाई.
 या  किसी  गुप्तचर  विभाग  द्वारा  इसकी  जाँच
 होनी  चाहिये  ताकि  मालूम  हो  सके  कि  इसमें
 कहां  तक  वास्तविकता  है  और  किस  तरह  से
 लीकज  नि  है।  इस  चीज  को  शाधारण  समझ
 कर  नहीं  छोड़ना  चाहिये  |

 MR.  DEPUTY-SPEAKER  Certain
 submissions  have  been  made.  The  Minister
 is  here  and  he  will  reply.  It  is  all  before  the
 House.  So  far  as  the  privilege  motion  is
 concerned,  kindly  submit  it  in  the  proper
 from  and  the  Speaker  will  consider  it.

 at  कॉंचर  लाल  गुप्त  :  यह  प्रिवलेज  की
 बात  नहीं  है  यहां  आपका  डिसीजन  झाना
 चाहिये,  आदेश  अपान  चालिये,  आप  इस  सदन
 के  मालिक  हैं  |  इनका  आदेश  दीजिये  कि  इसकी
 सी.  बी.  प्लाई.  एन्कावायरी  होनी  चाहिये  ।

 MR.  DEPUTY-SPEAKER  :  I  cannot
 give  my  decision  on  the  spot  offhand.  The
 whole  thing  has  to  be  gone  into  carefully.
 It  is  a  very  serious  allegation.  We  have  a
 right  to  hear  from  the  Government  and
 after  that,  we  can  go  into  the  matter,

 SHRI  PILO@  MODY  (Godhra)  :
 According  to  the  finest  parliamentary  prac-
 tice,  when  a  budget  leakage  has  been  dis-
 covered,  it  is  only  right  that  the  Finance
 Minister  should  resign,  pending  the  enquiry.
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 it  has  come  so  late  and  it  is  very  difficult
 to  verify,  Whatever  be  the  document
 produced,  the  budget  was  presented  on  28th
 February.  It  can  never  be  a  matter  for
 privilege.

 MR,  DEPUTY-SPEAKER  :  All  these
 are  points  to  be  considered  carefully.

 SHRI  KANWAR  LAL  GUPTA :  Let  the
 ministers  verify  the  facts  stated  by  Mr.
 Somani.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINAINCE  (SHRI  P.  C.
 SETHI)  :  Before  coming  to  my  speech,  I
 would  briefly  refer  to  the  point  raised  by
 Mr.  Somani.  I  remember  that  last  year  also,
 it  was  Mr.  Somani’s  name  which  was  men-
 tioned  by  Mr.  Madhu  Limaye.  He  had
 said  that  there  was  budget  leakage,  Gover-
 nment  had  promised  that  they  would  look
 into  all  the  aspects.  We  certainly  looked
 into  those  aspects  and  found  that  whatever
 was  said  was  the  normal,  intelligent  guesses
 or  speculations  which  are  usually  taking
 place  during  the  budget  period.

 As  ar  as  this  yearis  concerned,the  House
 will  remember  that  because  the  Finance
 Bill  was  not  introduced,  the  House  re-
 assembled  in  the  night.  If  I  remember
 aright,  I  had  no  occasion  to  talk  on  that
 day  to  Mr.  Somani  on  telephone,  because
 I  went  home  andT  came  back  here  at  l0
 o'clock.  After  the  House  adjourned,  I  went
 home  and  from  there  I  went  for  a  dinner.
 So,  that  was  not  the  day  on  which  Mr.
 Somani  talked  to  me  on  telephone;  it  was
 possibly  the  next  day.  I'am  saying  this  be-
 cause  Mr.  Somani  said  thatit  was  on  the
 same  day  immediately  after  the  budget
 proposals  were  read  out.  Of  course,  I  should
 not  tell  al)  those  things  which  he  told  me.

 Now  he  has  compelled  me  to  say  all  that.
 He  asked  me  casually  whether  I  am  handing
 the  budget  or  the  Prime  Minister.  T  told
 him  that  since  the  Prime  Minister  has  pre-
 sented  the  budget  she  would  handle  it.  Then
 he  said  ;  if  you  are  handling  the  budget,
 then  certainly  I  have  nothing  to  say;  but  if
 she  is  handling  the  budget,  than  I  would
 like  toplace  certain  matters  before  the
 House.  |  told  him  that  he  is  at  libérty  to

 She.just  happens  to  be  the  Prime  Mi
 also,

 SHRI  KRISHNA  KUMAR  CHATTERJEE
 (Howrah)  :  The  charges  are  very  grave,  but

 do  what  he  wants  but  if  he  wants  to
 take  me  into  confidence  I  will  certainly  be
 at  his  service.  After  that  ]  had  no  occasion
 to  meet  him,  Then  a  telegram  came  from
 Bombay  to  the  Prime  Minister  wherein  he
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 had  stated  that  he  had  referred  to  me  cer-
 tain  points,  We  are  seized  of  the  problem. We  are  enquiring  into  it.  If  he  has  any-
 thing  positive  to  place  before  us  and  he does  so,  we  will  give  very  serious  consi-
 deration  to  it.  We  will  look  into  the  matter
 in  allits  aspects.

 SHRIN.  K.  SOMANI  :  Now  fourteen
 days  have  passed.  Does  he  know  what  date
 is  today  ?  Does  he  remember  on  what  date
 I  first  talked  to  him  ?

 SHRI  RANGA:  did  they  take  the
 trouble  to  find  out  whatever  further  infor-
 mation  and  records  he  had  in  his  possession so  that  they  could  ask  him  to  supply  them
 those  records  ?

 SHRI  P.  C.  SETHI  :  We  will  take  all
 the  trouble.  But  l  would  only  like  to  say that  if  Shri  Somani  was  so  serious  and  he
 had  certain  positive  information....

 SHRI  PILOO  MODY  :  What  do  you mean  by  saying  ‘‘if  he  was  so  serious”  ?

 SHRI  P.  C.  SETHI  :  [know  what  I
 mean.  It  isno  use  shouting.

 SHRI  PILOO  MODY  :  I  want  to  know
 if  you  are  serious.

 SHRI  P.  C.  SETHI  :  I  am  serious.

 SHRIMATI  TARKESHWARI  SINHA  :
 The  hon,  Minister  has  stated  that  they  are
 enquiring  into  the  matter.  That  is  one  aspect of  the  question.  The  other  aspect  is  leakage. The  leakage  itself  is  a  gross  and  serious
 charge.  The  question  who  is  responsible  for
 it  comes  later  on.  On  the  basis  of  Shri Somani  producing  a  receipt  of  ackonwledge-
 ment,  where  the  postal  mark  bears  the  time
 4.30  p.m.  on  the  day  the  budget  was
 presented  but  before  it  was  actually  presen-
 ted  on  that  basis  itself  the  case  should  be
 referred  to  the  CBI  for  inquiry  straightway
 and  also  to  the  Privileges  Committee.  This
 evidence  indicates  that  the  editors  of  the
 newspapers,  whoever  they  may  be,  have
 received  the  budget  papers  at  4.30  p.  m.
 The  case  should  be  referred  to  both  CBI
 and  the  Privileges  Committee.

 SHRI  P.  C.  SETHI  :  The  leakage  of  the
 budget  is  a  serious  matter.  If  Shri  Somani
 was  in  possession  of  certain  facts,  which  he
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 now  claims  to  be  in  his  .  possession,  he
 should  have  taken  the  first  opportunity  to
 come  to  the  House  and  place  everything
 before  the  House  instead  of  going  to
 Bombay.  Coming  to  the  evidence,  he  has
 just  now  shown  some  postal  stamp  mark  of
 things  despatched  from  here  at  4.30  p.  m.
 on  that  day.  As  far  as  9  could  see,  that
 could  be  the  receipt  for  certain  Jetters  des-
 patched,  What  are  the  contents  of  those
 letters,  that  could  not  be  so  lightly  gone
 into.

 SHRIN.  K.  SOMANT  :  Sir,  what  is
 your  ruling  ?  Is  it  going  to  be  referred  to
 the  CBI  ?

 SHRI  P.  C.  SETHI  :  If  he  has  got  somé-
 thing  concrete  and  fool  proof  in  his  posse-
 ssion,  weare  certainly  prepared  to  look
 into  it  with  all  the  seriousness.

 SHRI  KANWAR  LAL  GUPTA  :  Sir,
 what  is  your  decision?  This  is  a  serious
 matter  where  you  should  act.

 MR.  DEPUTY-SPEAKER  :  I  have  said
 that  a  notice  of  privilege  has  to  be  given  in
 the  proper  form  when  it  will  be  considered
 and  a  decision  given.  I  cannot  give  a  deci-
 sion  offhand  from  here.

 SHRI  KANWAR  LAL  GUPTA  :  The
 legkage  of  the  budget  is  a  serious  matter.
 We  want  an  inquiry  by  the  CBI.

 MR.  DEPUTY-SPEAKER  :  That  alle-
 gation  of  leakage  is  from  one  side.  The
 Government  have  given  their  reply  to  it.  If
 you  want  toraise  a  breach  of  privilege,
 kindly  give  proper  notice.

 SHRI  PILOO  MODY  :  We  want  to  find
 out  how  the  budget  has  leaked.

 MR.  DEPUTY-SPEAKER  When  it  is
 so  serious,  you  should  expect  the  Chair  also
 to  study  it  seriously,  which  cannot  be  done
 from  here  until  a  noticeis  received.

 SHRI  KANAWAR  LAL  GUPTA  :
 You  may  give  your  decision  on  Monday.
 We  do  not  mind.  Butlet  there  be  deci-
 sion  from  the  Chair.  You  may  give  your
 decision  on  Monday  after  making  necess-
 ary  inquiry  into  the  matter.  We  take  it
 that  you  will  give  your  decision  on
 Monday.
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 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member  has  to  give  notice  ina  proper
 way  to  the  Secretariat,  and  it  has  to  be
 put  up  before  me  and  it  has  to  be  consi-
 dered.

 SHRI.  PILOO  MODY  :  You  are  tal-
 king  about  the  matter  of  privilege,  There
 is  no  motion  of  privilege.  There  is  a  point
 of  order,  and  you  have  to  dispose  of  the
 point  of  order,

 MR.  DEPUTY-SPEAKER  :  What  is
 the  point  of  order  7]  thought  that  the
 question  of  privilege  was  being  raised.

 SHRI  PILOO  MODY  :  It  is  a  point
 of  order  about  the  budget  leakage.

 MR.  DEPUTY-SPEAKER  :  If  it  isa
 point  of  order,  then  my  ruling  is  that  there
 isno  point  of  order,  Now,  Shri  Sethi.

 5°35  hrs.

 GENERAL  BUDGET  =  ‘1970-71--,
 GENERAL  DISCUSSION—Contd.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 P.  C.  SETHI)  :  By  its  very  nature,  the
 budget  has  to  be  a  simultaneous  exercise
 in  several  directions.  ]thas  to  provide
 for  the  expanding  needs  of  economy
 including  the  needs  for  development.  It  has
 also  to  be  seen  whether  in  its  overall
 impact,  the  maximum  feasible  strides  are
 made  towards  correcting  the  more  blatant
 imbalances,  and  from  this  point  of  view,
 T  could  say  with  confidence  that  this  year's
 budget  proposals  have  been  well  received
 in  the  country  as  a  whole,  and  several  hon.
 Members,  with  the  exception  of  twe  or
 three,  have  recognised  that  this  budget  is
 certainly  an  exercise  ina  new  direction  &
 a  thrust  forward.  There  has  been  an
 appreciation  of  the  growth  acceleration
 and  the  step-up  of  the  plan  outlay  and  the
 reduction  in  the  disparities.  Therefore,  the
 climate-of  the  country  is  conducive  and
 favourable,  and  I  could  say  that  the  bud-
 get  has  been  well  received.

 Having  made  this  opening  remark,  I
 would  like  to  come  to  some  of  the  points
 made  by  hon.  Members,  One  of  the  points’
 made  by  hon.  Members,  especially  Shri
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 Asoka  Mehta,  ShriN.K.  P,  Salve  and
 Shri  M.  R.  Masaniis  that  the  tax  reven-
 ues  forthe  next  yearin  this  budget  have
 been  over-estimated.  You  would  appreciate
 that  asfaras  the  tax  proposals  are  concer-
 ned,  the  tax  proposals  by  themselves  envi-
 sage  a  further  income  of  Rs.  70  crores  on
 account  of  the  new  taxation  measures.
 But  besides  this,  if  we  donot  take  into
 account  taxation  measures  which  have  been
 proposed  for  this  year,  the  overall  increase
 that  has  been  envisaged  here  is  of  the  range
 of  Rs.  235  crores  at  the  present  level  of
 taxation,  It  isfrom  this  point  of  view
 that  we  shall  have  to  look  into  this.

 As  far  as  the  import  duties  are  concer-
 ned,  an  overall  increase  of  Rs.  35  crores
 has  been  envisaged  and  from  the  point  or
 view  of  the  fact  thata  number  of  import
 licences  have  been  given  as  yet,  and  on
 account  of  the  recession  being  out  and  the
 industries  clamouring  for  more  raw
 materials,  it  is  absolutely  likely  and  quite
 perceptible  that  as  far  as  the  import  duties
 are  concerned,  wecan  certainly  envisage
 anincrease  of  Rs.  35  crores  and  we  have
 not  over-estimated  the  increase  as  far  as
 import  duties  are  concerned.

 Similarly,  besides  import  duties,  an
 increase  of  I0,]  per  cent  has  been  estima-
 ted  due  to  excise  revenue,  and  I  would  say
 that  as  faras  the  increase  in  the  excise
 revenue  is  concerned,  this  exercise  is  not
 a  futile  exercise;  neither  is  itan  exercise
 in  the  air.  It  has  been  our  experiencc,
 and  itis  on  the  basis  of  this  experience
 that  we  can  say  that  an  increase  of  excise
 revenue  to  the  tune  of  0.l  per  cent  is
 not  much,  In  1968-69,  the  increase  in  excise
 revenue,  when  we  were  just  beginning  to
 get  out  of  the  recession  period,  was  to  the
 tune  of  12  per  cent.  From  that  point  of
 view  we  have  been  rather  more  cautious
 in  our  estimate  of  the  excise  revenue,  and
 anincrease  of  10,1,  per  cent  in  the  excise
 revenue  is  not  on  the  high  side.

 Besides  the  excise  revenue,  there  has
 been  an  estimated  increase  of  about  Rs.45
 crores  inthe  income  and  corporate  tax.
 Looking  to  theexperience  of  our  collec-
 tions  this  year,  whatever  estimates  we  have
 made  with  regard  to  the  Rs.  45  crores
 increase  in  the  income  from  income  and
 corporate  taxisalso  not  on  the  high
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 side.  The  overall  collection  up  to  February
 this  year  was  about  Rs.  160  crores  more
 then  the  previous  year.  From  this  point  of
 view,  if  we  have  put  up  the  income  figure
 from  the  income-tax  and  corporate  tax  at
 the  figure  of  Rs.  765  crores,  I  could  well
 say  with  confidence  that  in  view  of  the
 measures  that  we  are  taking,  it  is  quite  in
 sight  that  we  would  be  able  to  collect  Rs.
 765  crores.

 Therefore  the  overall  picture  which  we
 have  given  with  regard  to  the  revenue
 collections  is  not  on  the  high  side  as  has
 been  mentioned  by  hon,  Members.

 Ttis  on  account  of  this,  namely,  that
 we  have  estimated  the  revenue  collections
 onthe  high  side,  that  thay  have  jumped
 to  the  conclusion  that  what  we  have  provi-
 ded  for  deficit  financing,  namely,  Rs,225
 crores,  is  very  much  on  thelow  side  and
 would  certainly  go  up  to  a  very  high  figure.
 When  one  reaches  a  logically  wrong
 conclusion  at  one  end,  the  logical  conclu-
 sion  at  the  other  end  has  also  to  be
 wrong.

 Our  estimate  of  the  revenue  collection
 isnot  on  thehigh  side;  it  is  cautious
 enough  and  whenit  is  cautious  enough,
 wehope  to  realise  it.  When  we  could
 tealise  it,  I  can  also  say  that  the  figure  of
 deficit  financing,  whatever  we  have  provided
 forin  the  Budget,  is  not  on  the  low  side
 and  is  notlikely  to  cross  it.

 Shri  Masani  has  also  said  that  the
 Budget  is  going  to  cause  iaflation.  He  has
 evolved  a  peculiar  methed  of  calculating
 the  average  increase  or  percentage.  He
 has  taken  the  figures  from  November  969
 to  middle  January  970  and  is  claiming
 that  the  countryis  experiencing  price
 inflation  of  l2  per  cent.  Shri  Masani  has
 arrived  at  this  annual  rate  of  increase  in  a
 very  ingenious  manner.  He  has  taken  the
 figure  for  these  three  months,  multiplied
 that  with  four  and  has  come  to  the  figure
 of  12  per  cent.  This  is  a  very  poor  way  of
 arriving  at  the  percentage  of  inflation  that
 Shri  Masani  has  followed.  As  a  matter  of
 fact,  price  inflation  is  not  likely  to  be  of
 that  order.  Between  ‘1962-63  and  1967-68,
 of  course,  tne  average  level  of  prices  has
 increased  at  an  annual  rate of  about  iO  or
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 I]  per  cent,  or  I2  per  cent  but  since  then
 it  is  not  of  that  order.  In  1968-69,  there
 was  a  decline  of  J.l  per  cent  over  the
 previous  year,  Although  the  average  level
 of  prices  during  the  current  fiscal  year,
 April  969  to  the  third  week  of  February
 1970,  has  shown  an  increase  of  3.4.  per
 cent,  but  that  does  not  necessarily  lead  to
 the  conclusion  that  the  overall  increase
 during  the  entire  year  will  be  of  the  order
 of  12  per  cent.

 Bosides  this,  as  faras  production  of
 foodgrains,  their  stocking,  consumer  goods,
 requirement  of  raw  material  and  other
 things  are  concerned,  we  are  taking  care
 and  measures,  for  example,  to  import
 cotton  which  is  badly  needed,  Weare
 importing  soya  bean.  We  have  got  food
 in  stock  withthe  Food  Corporation  of
 India.  Production  has  been  quite  satisfa-
 ctory.  From  all  these  trends  we  can  safely
 say  that  the  Budget  is  not  going  to  be  as
 inflationary  as  Shri  Masani  feels.

 Besides  this,  as  was  poicted  out  by
 Shri  Dange,  itis  likely  that  the  Reserve
 Bank  might  have  taken  belate  action  but
 certainly  now  the  Reserve  Bank  has  also
 taken  necessary  measures  and  has  tightened
 credit  contro!  over  commodities  subject  to
 price  pressures.  The  effectiveness  of  these
 measures  is  reflected  in  the  recent  respite
 in  the  price  situation.

 Therefore  it  is  not  correct  that  inflatio-
 nary  pressures  would  be  there  on  account
 ofthe  present  Budget.  The  conclusion
 which  have  been  arived  at  by  Shri  Masani
 are  not  vety  correct  from  thid  point  of
 view.

 Shri  Masani  also  said  that  this  Budget
 is  monsoon-orienied.  Certainly,  when  in
 our  country  we  are  so  much  dependent  on
 the  monsoon,  cannot  always  take  a
 pessimistic  view.  ]am  quite  sure  that  God
 is  not  going  tobe  on  thé  side  of  “Shri
 Masani  all  the  time;  God  is  going  to  be
 on  our  side  and  onthe  side  of  the  coun-
 tty.  From  that  point  of  view  if  we  have
 concluded  that  the  monsoon  is  going  to  be
 favourable  and  taking  an  overall  and
 balanced  view  of  the  situation  if  we  have
 come  to  the  conclusion  about  the  growth
 rate  andthe  acceleration  of  growth,  we
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 have  not  wrongly  concluded.  We  are
 absolutely  sure  that  whatever  estimates  we
 have  pointed  out  in  the  Budget  are  likely
 to  be  fulfiled.

 Then  Mr.  Masani  also  said  that  the
 burden  of  excise  duties  is  going  to  fall
 more on  the  common  man.  He  has  said
 that  the  proposed  increase  in  excise
 duties  will  hit  the  people  particularly  in
 the  lower  and  middle  income  brackets.  In
 this  connection,  I  may  invite  the  attention
 of  the  House  to  the  fact  that  the  commodi-
 ties  which  have  been  subjected  to  excise
 duties  have  a  weight  of  only  i!.4  per
 cent  in  the  wholesale  price  index.  The
 food  items  on  which  excise  duties  have
 been  levied  have  hardly  a  weight  of  6.5
 per  cent  in  the  price  index.  Even  assuming
 that  the  burden  of  new  levies  is  passed  on
 to  the  consumer  in  full,  the  estimated
 effect  on  the  wholesale  price  index  is  only
 of  anincrease  of  0.5  percent.  Thercfore,
 it  is  mot  quite  correct  to  say  that  the
 entire  burden  of  the  excise  duty  levies  is
 goingto  fallon  the  common  man.  Of
 course,  in  acountry  like  ours,  it  has  to  be
 wide-based,  as  far  85  indirect  taxation  is
 concerned,  but  at  the  same  'the  care  has  been
 taken  that  the  minimum  possible  burden
 fallson  the  common  man.  So,  more  of
 the  luxury  items  and  items  which  are
 consumed  by  higher  class  of  people  have
 been  taken  into  consideration  and  that  is
 why  items  like  tea,  suger,  cigarettes,
 biscuits  have  been  included  in  the  levy  of
 excise  duties.

 sft क.  ना.  तिबारी  (बेतिया)  :  आप  ने

 शुगर  पर  लेंबी  लगा  दिया  जो  कि  बिस्कुट  में
 भी  इस्तेमाल  होती  है  और  बिस्कूट  पर  मी
 प्राइस  बढ़ा  दिया  ।  इस  तरह  से  बिस्कुट  खाने
 वालों  पर  तो  डबल  बढ़  गया।

 बी थ्,  अं.  सेठी  :  मैं  यह  अर्ज कर  रहा
 था  कि  बिस्कुट  खाने  वालों  की  संह््या  बहुत  कम
 है

 शी  क.  ना.  लिबारी :  बहुत  है  ।  बच्चों

 को  सभी  लोग  देते  हैं  ।

 SHRIP.C.  SETHI:  Then,  I  would
 like  ०  briefly  mention  some  of  the  poin'
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 whith  regard  to  the  levyonsugar  and,
 specially,  on  tea.  With  regard  to  sugar,
 this  has  been  very  clear  that  as  far  as  levy
 on  sugaris  concerned,  in  the  case  of
 70  per  cent  of  theentrie  production  of
 Sugar,  it  has  been  increased  only  from  23
 to  25  per  cent  and  therefore,  the  burden  of
 the  excise  duty,  as  far  as  sugar  which  is
 consumed  by  the  consumer  and  which  is
 sold  by  the  fair  price  shops  is  concerned,
 is  not  going  to  be  at  all  higher.  It  is  going
 to  be  marginal  here  and  there.  With
 regard  to  30  per  cent  sugar,  certainly,  the
 levy  has  been  increased  from23  to  37}
 Per  cent.  But  even  there  the  recent  indica-
 tions  are  that  the  price  level  even  with
 regard  to  free  market  sugar  way  nol  go  up
 to  thefullextent  of  the  increase.  There-
 fore,  some  part  of  the  incidence  of  this
 duty  is  more  likely  to  be  absorbed  by  the
 producers  themselves  and  is  not  likely  to
 be  passed  on  to  the  consumer  in  a  big
 way  as  itis  being  envisaged.

 Apart  from  that,  a  point  was  raised  by
 some  hon.  Members  specially  with  regard
 khandsari  sugar.  I  would  like  to  point  out
 that  as  far  as  khandsari  sugar  which  is
 generally  consumed  by  the  village  folk  is
 concerned,  the  duty  on  khandsari  has  been
 reduced,  Then,  for  example,  in  the  case  of
 khandsari  sulphitation  plant,  centrifugal,
 machine  category  I,  the  proposed  levy  is
 590  instead  of  730  in  the  case  of  category
 Il,—it  is  780  instead  of  +1470;  in  the  case
 of  category  III,—it  is  160,  instead  of  470
 andinthe  category  of  others,  it  is  520
 instead  of  ‘1950,  Therefore,  as  far  as  propo-
 sed  levies  are  concermed,  they  have  been
 reduced  from  730  to  590,  from  970  to  780,
 from  1,470  to  160  and  from  950
 to  1520.  As  far  as  khandsari  sugar  is
 concerned,  a  relief  has  been  given  there.

 Now,  I  come  to  the  question  of  expen-
 diture  on  developmental  and  non—
 developmental  activity  to  which  Mr.
 Masani  and  Mr,  Salve  referred.  It  is
 a  known  fact  that  as  far  as  our  country
 18  concerned,  the  defence  expenditure
 bas  gone  up.  Nobody  in  this  country  will
 think  that  in  the  present  set  of  conditions
 we  can  at  all  take  risk  and  reducc  the  defe-
 nce  expenditure.  Therefore,  I  will  not  take

 into  whatever  rise  in  the  defence
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 expenditure  has  been  made.  Of  course,
 I  would  not  like  to  say  that  if  there  is  any
 possibility  of  economy  evenin  the  defence
 expenditure  that  should  not  be  effected  and,
 if  there  is  any  mis-spending,  that  should
 not  be  corrected  or  that  should  not  be
 brought  to  book,  But,  at  the  same  time,
 the  overall  picture  of  the  defence  expen-
 diture  is  that  the  defence  expenditure  has
 gone  up  and  we  have  to  maintain  it.

 Besides  this,  as  far  as  the  productive  and
 unproductive  expenditure  figures  are
 concerned,,  the  figure  of  Rs.l08  crores
 must  be  considered  in  two  parts  because
 that  is  the  only  rise  with  regard  to  non—
 developmental  expenditure.  Now  in  this
 figure  of  Rs.J08  crores,  increase  in  non-
 Plan  developmental  expenditutre  is  Rs.33
 crores  and  increase  in  non  developmental
 expenditure  is  Rs.75  crores.  Therefore,
 this  expenditure  of  Rs.  08  crores  would
 be  explained  in  this  way—increase  of  Rs.75
 crores  under  other  expenditure  comprises
 Rs.39  crores  under  defence  and  Rs.29
 crores  under  interest  charges,  the  rest  of
 the  increase,  namely,  Rs.7  crores  being  the
 net  increase  in  non—Plan  grants  to  States,
 notably  provision  for  rural  works  in  drou-
 ght  affected  areas,  and  reduction  under
 others  items.  This  is  the  position  with
 regard  tothe  Plan  and  non  Plan  expent-
 diture.  The  figures  which  have  been  quoted
 by  Mr.  Masani  are  misleading  in  the  sense
 that  they  have  not  taken  into  considera-
 tion  the  defence  expenditure,  and  besides
 this  it  does  not  take  into  account  interest
 charges,  etc,  ,that  we  have  to  pay  on  account
 of  our  developmental  activities.

 Having  said  this,  I  would  like  to  dis-
 pose  of  some  of  the  points  raised  by  hon.
 Members  within  the  limited  time  at  my
 disposal.  It  was  off  and  on  said  by  Shri-
 mati  Sucheta  Kripalani  as  well  as  by  Shri
 Ashoka  Mehta  and  various  other  Members
 that  this  year  the  Prime  Minister  has  made
 a  special  provision  of  Rs.75  crores  and  it
 is  going  to  be  politically  used.  As  far  os
 the  provision  of  Rs,J75  crores  for  various
 States  is  concerned,  this  is  not  the  correct
 picture.  As  far  as  the  current  year  is
 concerned,  the  money  that  has  been  provi-
 ded  for  the  States  is  Rs.  275  crores.  No
 nothing  was  provided  when  the  budget  was

 presented  by  the  last  Finance  Minister,
 Nothing  under  this  item  was  provided,  but
 the  provision  of  funds  to  the  States  from the  Centre  this  year  will  be  of  the  order  of
 Rs.275  crores.  We  have  been  a  little  more
 cautious  and  we  have  taken  precaution  and instead  of  comming  at  the  end  of  the  year and  saying  that  we  have  to  give  Rs.275
 crores  to  the  States,  we  have  tried  to  do  an
 exercise  in  advance  and  we  have  come  to
 the  conclusion  that  Rs.  1S.  crores  should
 be  provided  next  year  and  that  is  why  this
 amount  has  been  provided.  It  is  not  as  if
 the  Prime  Minister  herself  or  the  Cabi
 itself  will  be  deciding  as  to  what  amount
 out  of  this  Rs.75  crores  should  go  to  the
 different  States.  That  will  be  based  on  an
 exercise  which  would  be  done  by  the
 Planning  Commission  in  tation  with
 the  State  Governments.  Therefore,  it  is
 not  true  to  say  that  this  Rs.l75  crores  is  a
 sort  of  a  discretionary  grant  at  the  disposal of  the  Prime  Minister.  The  First  Finance
 Commission  went  into  the  revenue  account, but  the  capital  account  remained  to  be tackled  as  it  did  not  fall  withhin  the
 purview  of  the  Finance  Commission.  The
 problem  on  capital  account  arose  mainly because  of  the  debt  repayment  liabilities
 of  the  States.  In  this  context  a  plea  for
 the  rescheduling  of  the  debt  obligations
 was  also  made,  It  was  then  decided  that
 the  entire  question  would  be  gone  into  in
 the  light  of  the  reassessment  of  the  States
 resources  tobe  made  by  the  Planning
 Commission  on  the  basis  of  the  devolution
 scheme  recommended  by  the  Finance
 Commission.  Therefore,  the  question  of
 Rg.  AIS  crores  has  been  entirely  misrepre-
 sented,  Onthe  contrary,  I  would  like  to
 say  that  every  year,  although  it  has  not
 been  provided  in  the  plan  there  have  been
 overdrafts.  Inthe  yeay  966-67,  overdrafts
 to  the  tune  of  Rs.08  crores  had  to  the
 cleared,  In  1967-68,  Rs.I!8  crores  were
 cleared.  In  the  current  year,  although
 nothing  was  stipulated  and  provided  in
 the  Budget,  Rs.275  crores  have  to  the
 given  to  the  States.  This  year  we  have
 done  only  advance  thinking  ooking  to  our
 experience  of  the  past  3  years  we  have
 provided  Rs.I75  crores  so  that  instead  of
 rescheduling  the  debts,  it  would  be  better
 to  improve  the  ways  and  meant  position
 of  the  States  and  this  money  should  be
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 provided,  and  that  is  how  this  amount  has
 been  provided.

 Then  with  regard  to  drought  relief  it  has
 been  mentioned  that  certain  States  have
 been  helped  to  a  very  great  extent  compar-
 ed  to  certain  other  States  which  have  not
 been  helped.  About  this,  I  wish  to  say
 that  this  is  mot  a  correct  picture.  With
 regard  to  allotment  of  funds  to  the  States
 either  for  drought  relief  or  for
 cyclone  relief  or  for  flood  relief,  it  is
 not  the  Finance  Ministry  which  decides  as
 to  how  much  portion  of  the  money  is  to  be
 given  to  which  particular  State,  but  it  is
 the  Planning  Commission  who,  in  consulta-
 tion  with  the  respective  Ministries  concer-
 ped,  appoint  a  team  andit  is  that  team
 which  visits  these  particular  States  and
 after  visiting  the  particular  State  or  States,
 it  comes  to  certain  conclusions  that  such
 and  such  amount  may  be  given  to  that
 particular  State  or  States  and  itis  in  the
 light  of  the  recommendation of  such  a  team
 that  these  drought  relief  or  flood  relief  or
 cyclone  relief  assistance  is  given  to  States.
 Therefore,  Sir,  it  is  not  the  sweet  will
 the  Finance  of  Ministry.  The  discretionary
 fund  of  the  Minister  or  the  Prime  Mini-
 ster  cannot  be  used  in  any  way  and  there
 are  strict  well  considered  bagis  on  which
 the  assistanc  is,  decided  and  this  is
 decided  in  the  Planning  Commission  by
 those  persons  dealing  with  the  respective
 States.  Therefore,  Sir,  the  allegations  that
 Rs./75  crores  provided  in  the  budget  would
 be  given  like  flood  relief  or  drought  relief
 with  some  political  purpose  and  all  that  is
 only  indicating  the  confused  political
 thinking  with  which  there  are  diseased.
 T  have  no  other  explanation  at  this  stage  to
 offer.

 Then  with  regard  to  market  borrowings  it
 has  been  said  by  Shri  Asoka  Mehta  that
 market  borrowings  should  have  been  more
 and  ihat  instead  of  4]  crores  it  is  going

 to  be  Rs,I62  crores  only.  Now  this  again
 will  not  be  a  correct  figure.  The  year’s
 budget  estimate  was  only  06  टाएहप,.
 Actual  market  borrowing  as  far  as  Central
 Government  are  concerned  was  141  crores
 which  was  35  crores  more  than  that  figure.
 We  had  come  to  this  figure  of  141  crores.
 We  have  put  it  at  Rs,  62  crores
 which  means  again  afurther  rise  of
 Rs.2  crores,  And  this  does  not  reflect  the
 market  borrowings  of  State  Governments
 and  Governmental  institutions  which
 is  likely  to  go  up.  It  is  not  correct  to  say
 that  market  borrowing  capacity  is  much
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 more  and  we  have  not  tried  to  mobilise
 this  source  or  that  market  borrowing  figure
 has  been  indicated  ata  very  low  level.
 Apart  from  this,  various  public  enterpri-
 ses  and  Electricity  Boards  and  all  these
 things  have  been  in  a  position  to  improve their  position  by  another  Rs.60  crores,
 besides  this  by  nationalisation  of  banks
 institution  would  be  getting  another  Rs.45
 crores  more  next  year.  The  capacity  of
 the  market  borrowings  indicated  in  the
 budget  is  quite  sufficient  and  it  is  not  low

 re  a
 been  pointed  out  by  Shri  Asoka

 zhta,

 With  regard  to  direct  taxation  it  was
 pointed  out  why  the  exemption  limit  was
 not  raised  to  R:.7500  as  had  been
 recommended  by  the  Bhoothalingam
 Committee  and  A.R.C.  In  a  country  like
 oursfora  population  of  55  crores,  the
 enlire  direct-tax  paying  people  who  are
 on  books  would  conie  to  28  lakhs.  The
 figure  is  very  much  less.  On  the  contrary
 there  are  people  who  are  of  this  line  of
 thinking  and  last  year  the  Finance  Minister,
 Shri  Morarii  Desai  indicated  that  there  is
 scope  for  widening  this  bare  :ather  than
 reducing  it.  Theretore  there  are  people  who
 are  of  this  line  of  thinking  that  out  of
 the  population  of  55  crores  only  28  lakhs
 are  tax-paying  and  therefore  this  tax  net
 has  to  be  widened.  We  have  taken  a  more
 balanced  view  and  so  this  tax  limit  was
 raised  to  Rs.5000.  This  would  take  out  5
 lakhs  people  and  if  weincrease  the  exemp-
 tion  limit  further,  this  would  mean  reduction
 of  another  5  lakh  assessees.  Even  now
 therefore  those  who  would  be  on  our  books
 would  get  reduced  from  28  lakhs  to  23
 lakhs.  This  is  an  exercise  in  the  right
 direction.  I  would  like  to  point  out  that
 as  far  as  India  is  concerned,  for  per  capita
 income  of  Rs.542.9,  Rs.5000  exemption
 limit  is  9.2  multiple  of  the  per  capita
 income  of  our  country  wheieas  in  the  case
 of  the  USA  their  per  capita  income  is  3303
 dollars  per  year  and  exemption  limit  is
 3,000  dollars.  In  the  case  of  UK  itis
 £650  sterling  per  capita  income  and  £724
 sterling  exemption  limit;  in  the  case  of
 Japan,  the  per  capita  income  is  +3,31,560
 yen  and  exemption  limit  4,  80,  000  yen.

 SHRI  E.K.  NAYANAR  (Palghat):  Sc:
 far  as  indirect  tax  is  concerned,  the  percen-
 tage  of  incidence  is  the  highest  in  India
 compared  to  other  countries.

 SHRI  5.5.  KOTHARI  (Mandsaur):  In
 the  field  of  direct  taxes  also.



 285  Gen.  Budget—Gen,  Dis.

 SHRI  P.C,  SETHI:  I  am  sorry  I  am
 not  a  dictionary  from  which  any  figures  can
 be  quoted  at  anytime.  He  can  raise  a
 half  hour  discussion  on  ‘this  and  I  will
 reply.

 SHRI  E.K.  NAYANAR:  Weare
 Prepared,

 SHRI  P.C.  SETHI  :  I  was  pointing  out
 that  in  India  the  exemption  limit  is  9.2
 times  the  per  capita  income,  in  USA  it  is
 0.9,  in  U.K,  I.].,  in  Japan  .4  and  in
 Malaysia  6.  .

 Therefore,  we  have  done  an  exercise  in
 this  direction,  Five  lakhs  of  assessees
 have  been  taken  out  of  the  list.  This  will
 certainly  increase  the  efficiency  of  the
 staff.  They  would  be  able  to  devote  more
 time  to  the  higher  cases.

 I  would  only  like  to  aad  that  we  have
 taken  administrative  measures  for  improve-
 ment  of  the  tax  collection  machinery.
 That  is  why  I  say  with  confidence  that  this
 year  tax  collection  has  been  to  the  tune  of
 Rs.  60  crores  better  than  last  year.  We  are
 tightening  the  machinery  and  are  taking  all
 possible  measures  so  that  tax  is  not
 evaded.  Ashon.  members  are  aware,  it
 was  on  the  insistence  of  members  in  this
 House  and  the  other  that  Government  has
 constituted  a  very  high-powered  Commi-
 ssion  to  go  into  cases  of  tax  evasion,  All
 possible  legal,  administrative  measurés  are
 being  taken  to  tighten  the  machinery,  ‘On
 that  point,  we  would  be  more  stringent,
 The  Bil!  which  is  before  the  Select  Commi-
 ttee  for  consideration  has  a  provision  that
 non-filing  of  income-tax  returns  wilt  entail
 a  penalty  of  imprisonment.

 A  point  was  raised  by  Shri  Dange  and
 also  by  some  other  hon.  members  asking
 why  we  have  chosen  the  figure  of
 Rs.  40,000,  income  onwards  to  increase  the
 slab  rate  of  income-tax  and  why  we  did
 not  consider  doing  it  even  at  the  income
 level  of  Rs.I5,0000r  Rs.20,000.  The
 rates  oftaxin  theslab  Rs.l0,00!  to
 Rs.I5,000  and  Rs.5,00]  to  Rs.  20,000  were
 5  and  20  per  cent  respectively;  they  were
 raised  §=in  1969  to  7  and  23  per  cent
 respectively.  Th‘s  progression  in  the  rates
 has  beensteep.  The  rates  in  the  slab
 Rs.20,000  to  Rs.40,000  are  already  quite
 steep.  Therefore,  it  is  not  correct.to  my
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 that  this  income  range  was  not  considered.
 There  was  already  a  steep  increase  in  the
 income  ranges  below  this  in  last  year's
 budget.  Therefore,  now  the  rate  has  been
 increased  on  the  slab  Rs.40,00]  and
 above.

 Coming  back  tothe  point  about  the
 exemption  limit,  even  when  the  limit  is
 raised  from  Rs.4000  to  Rs.  5000,  it  goes
 a  long  way;  incomes  at  the  higher  ranges
 have  also  to  be  given  this  exemption.
 From  this  point  of  view,  if  income  upto
 Rs.6,000  or  Rs.  7,000  were  exempted,  it
 would  affect  us  very  steeply.  Even  by
 going  up  to  Rs.6,000,  it  would  have
 affected  not  only  the  income  upto  that
 limit,  but  those  in  the  higher  ranges  would
 also  have  to  be  given  that  concession.  So
 the  effect  of  reduction  of  revenue  would
 be  greater  and  perhaps  we  would  have  lost
 about  Rs.20  crores  on  account  of  those
 measures,

 Some  points  were  raised  about  public
 sector  enterprises.

 T  do  not  want  to  go  into  details.
 6  hrs.

 SHRI  KAMALNAYAN  BAJAJ
 (Wardha)  :  Why  not  speak  on  Monday  १
 We  would  like  to  know  more.  We  would
 like  to  hear  whatever  you  want  to  say.

 SHRI  S.S.  KOTHART:
 nue  on  Monday.  He  may
 points.

 He  can  conti-
 have  more

 MR,  DEPUTY--SPFAKER:  Let  him
 conclude.

 SHRI  P.C.  SETHI:  Lastly,  in  regard
 to  public  sector  undertakings  !  would  like
 to  say  that  although  this  year's  perfor-
 mance  in  respect  of  Hindustan  Steel  and
 four  engineering  concerns  has  been  a
 matier  of  concem  and  anxiety  to  the
 Government,  the  overall  picture  has
 improved  and  we  do  hope  that  in  the  next
 year  the  financial  picture  of  these  public
 enterprises  would  be  definitely  better.

 In  this  connection,  |  would  only  like  to
 point  out  one  point  which  was  wrongly  und-
 erstood  by  Mr.  Surendranath  Dwivedy.  as
 far  asl  could  see.  He  referred  to  the  Dutt
 Committee’  s  report  and  he  said  that  in  that
 report  joint  sector  has  been  mentioned.
 Perhaps.  he  was  thinking  that  this  joint
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 sector  means  that  we  will  allow  the  private sector  to  come  into  whatever  public  sector
 Projects  have  been  established,  like  Hindus-
 tan  Steel.  That  is  not  the  idea.  The  idea
 is  that  wherever  the  private  sector  is  work-
 ing  and  the  finances  are  coming  from  the
 financial  or  public  institutions,  then  it  is
 the  Government  which  would  be  handling such  private  sector  projects,  It  would  hea
 one-way  traffic,  not  atwo-way  traffic.
 Therefore,  the  conclusions  of  Shri  Dwivedy are  not  correct.

 T  would  like  to  say  that  we  are  aware  of
 the  deficiencies  of  the  public  sector  projects
 wherever  they  exist»  andall  possible efforts  are  being  made  to  improve  their
 lot,  and  we  hope  that  as  far  as  this  year  is
 concerned  we  will  be  able  to  present  a
 much  better  picture  to  the  country.

 Ido  not  want  to  take  more  of  your
 time.  T  thank  you  very  much  and  the
 House.

 श्री  हिवपूजन  शास्त्री  (विक्रमगंज  )  :
 उपाध्यक्ष  महोदय,  इस  बरस

 MR.  DEPUTY-SPEAKER  :
 continue  on  Monday.

 SHRI  KAMALNAYAN  BAJAJ  :
 A  point  was  raised  about  Kashmir.  Both
 the  Prime  Minister  and  the  Home  Minister
 arehere.  You  had  requested  them  to
 make  a  statement.  Will  they  enlighten  us
 to  what  has  happened  in  Kashmir  ?

 SHRI  JYOTIRMOY  BASU  (Diam-
 ond  Harbour):  A  statement  should  be
 made  onthe  floor  of  the  House.  You
 would  appreciate  the  anxiety  of  the  hon.
 Members.

 He  may

 MR.  DEPUTY-SPEAKER  :  That
 point  was  madeand  it  was  conveyed  to
 them.

 16.04  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS
 BILLS  AND  RESOLUTIONS

 Firry!-EtGHTH  REPORT

 SHRI  BALJIBHAI  PARMAR  (Dohad)  :
 I  beg  to  move  :
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 “That  this  House  do  agree  with  the
 Fifty-cighth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 presented  to  the  House  on  the  4th
 March,  1970."
 MR.  DEPUTY

 question  is  :
 SPEAKER  :  The

 “That  this  House  do  agree  with  the
 Fifty-eighth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Resolu-
 tions  presented  to  the  House  on  the
 4th  March,  1970."

 The  motion  was  adopted.

 6.05  hrs.

 BANKING  LAWS  (AMENDMENT)
 *BILL

 SHRI  BHAGABAN  DAS  (Ausgram)  :  I
 beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Reserve  Bank  of
 India  Act,  934  andthe  Banking  Regula-
 tion  Act,  1949,

 SHRI  SEZHIYAN  (Kumbakonam)  :
 The  item  isin  the  name  of  Shri  Umanath.

 MR.  DEPUTY-SPEAKER  :
 authorised  Mr.  Bhagaban  Das.

 The  question  is  :

 He  has

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Reserve
 Bank  of  India  Act,  934  and  the  Banking
 Regulation  Acts  1949."

 The  motion  was  adopted.

 SHRI  BHAGABAN  DAS  :  I  introduce
 the  Bill.

 CONSTITUTION  (AMENDMENT)*  BILL

 (Insertion  of  new  Article  65A)

 श्री  शिव  कसा  झा  (मघुबनी)  :  उपाध्यक्ष

 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के
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 संविधान
 में  आगे  संशोधन  करने  वाले  विधेयक

 को  पेश  करने  की  अनुति  दी  जाये।

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  fucther  to  amend  the  Constitution of  India.”

 The  motion  was  adopted.

 sh  शिव  चन्द्र  झा:  मैं  विधेयक  को  वेद
 करता  हूं  t

 CONSTITUTION  (AMENDMENT)  *BILL

 (  Amendment  of  Article  233  )

 i  दिव  चना  झा  (मधबती)  :  उपाध्यक्ष
 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  भारत  के
 संविधान  में  आगे  संशोधन  करने  वाले  विधेयक
 को  पेश  करने  की  अनुमति  दी  जाये  I

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  to  introduce
 a  Billfurther  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 tt  शिव  बता  झा  :  मैं  विधेयक  को  पेश
 करता  हूं  |

 6.07  hrs.

 FOREIGN  AID  (MAINTENANCE
 OF  ACCOUNT)  BILL—Conrd.

 By  Shri  Kanwar  Lal  Gupta

 MR.  DEPUTY-SPEAKER:  We  shall
 now  take  up  further  consideration  of  the
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 Bill  moved  by  Shri  Kanwar  Lal  Gupta.
 Two  hours  were  allotted  and  }  hours  had
 been  ‘taken.  Only  thirty  minutes  remain  and
 we  can  accommodate  one  or  two  Members.
 Then  the  Minister  will:speak  and  the  Mover
 will  reply,  We  have  to  complete  all  this
 within  thirty  minutes.

 SHRI  YASHPAL  SINGH  (Dehradun)  :
 What  about  my  amendment?

 MR.  DEPUTY--SPEAKER  :  You  were
 not  here  when  the  time  came.

 SHRI  YASHPAL  SINGH  :  Kindly
 permit  me  to  move  it  now.

 MR.  DEPUTY  SPEAKER  :  No  not
 now,

 श्री  शिव  ह... थ  झ्ञा(मधुबनी):  उपाध्यक्ष  महोदय,
 मै  इस  फारेन  एड  विधेयक  की  मुलालिफत
 करता  हूं  ।  यह  बात  जरूर  है  कि  बाहर  से  पैसा
 लेकर  कुछ  व्यक्ति  या  कुछ  संस्थाये'  देश  की
 राजनैतिक  और  आर्थिक  बनावट  में  खराबियां
 ला  रहीं  हैं,  लेकिन  इस  का  मतलब  यह  नहीं  हैं
 कि  यदि  देश  की  तरबंकी  शौर  विकास  के  लिए
 कोई  मदद  मिलती  है,  और  उसके  साथ  कोई
 स्ट्र्ग्ज  एटेचड  नहीं  है,  तो  वह  मदद  नहीं
 लेनी  चाहिए  |  दुनिया  का  इतिहात  बताता  है
 कि  बाहर  की  सदद  से  देश  के  अन्दर  के  आन्दोलन
 या  तहरीक  या  देश  के  विकास  को  आगे  बढ़ते
 का!  मौका  मिलता  रहा  है  t

 6.08  brs.

 [  Sari  K.N.  Tiwana  in  the  Chair  ]

 आप  जानते  हैं  कि  ्ाजादी'  मिलने  से  पहले
 हमारे  कई  लोग  देशकी  आजादी  के  लिए  हिन्दु-
 स्तान  से  बाहर  रहकर  लड़ते  थे  शौर  कई  तरह
 की  मदद  लिया  करते  थे  ।  उस  जमाने  में  हम
 दूसरों  से  जो  मदद  लेते  थे,  क्‍या  बह  मदद
 खराब  होती  थी?  हिन्दुस्तान  पर  इंगलैंड  का
 राज्य  था,  लेकिन  लन्दन  की  छाती  पर  बैठ कर
 कई  संस्थायें  और  हमारे  कई  देदामक्त  देश  की
 आजादी  के  लिये  अंग्रेजी  साम्राज्यवाद  के  खिलाफ
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 लड़ते  थे।  उन  को  कई  प्रकार  की  मदद  बाहर
 से  मिलती  थी  1  क्‍या  वह  मदद  खराब  थी?

 दुनिया  दूसरे  मुल्कों  में  भी  जब  किसी
 अन्दगनी  आन्दोलन  को,  या  विकास  के  काम  को
 आगे  बढ़ाने  की  जरूरत  होती  है,  तो  बाहर  की
 मदद  ली  जाती  है  जब  अमरीका  विकसित
 नहीं  था,  उस  वक्‍त  वहां  पर  अंग्रेजी  प्‌  जी  के  धारा
 वहां  की  अंर्थ-व्यवस्था  को  आगे  बढाने  में  बहुत
 मंदद  मिली  |  इस  में  कोई  शक  नहीं  कि  बाद
 में  कुछ  खराबियां  और  धांधलियां  हुई,  जिन  के
 कारण  अमरीका  ने  अंग्रेजी  पूजी  पर  रोक
 लगाई  ।  लेकिन  यह  तथूय  है  कि  अंग्रेजी  एर्जी  के
 कारण  अमरीका  के  विकास  में  सहायता  मिली  1

 रूस  में  भी  एन०  fo  पी०,  न्यू  इकानोमिक
 पालिसी,  के  जमाने  में  और  उसके  बाद  बाहरी
 मंदद  की  जरूरत  हुई  ।

 श्री  कंबरलाल  गप्स  (दिल्ली  सदर)  :

 मालूम  होता  है  कि  माननीय  सदस्य  ले  मेरा  यह
 ब्रिल  नहीं  पढ़ा है  ।  वह  बिल  तो  फूछ  और  हो  है  ।

 »  भ्रो  झिक  चर  झा  :  बुनियादी  बात  यह  है
 ति  या  किसी  बाहरी  मदद-  से  हमारे  .फंडामेंटल
 राइटस  पर  धक्का  लगता  है  या  नहीं  ।  उससे
 इस  फिजा  में  मदद  लेने  से;  बाहुरी  एड  लेने  से
 कुछ  ऐसा  हो  जाता  है  कि  बाहरी  एड  से  खामियां
 हो  जाती  हैं  और  हिन्दुस्तान  की  राजनीति  में
 कुछ  छराबी  आने  की  सम्भावना  है,  इसलिए
 इस  वक्‍त  ह.  सोचना  होगा  कि  चाहे  कोई  व्यक्ति
 ढ्विन्दुस्तान  में  मदद  लेता  है  या  कोई  पार्टी  लेती
 है.वो  उस  से  कहां  तक  आपके  देछ्ष  के  प्रगतिशील
 आंदोलन  .में  फायदा  होने  को  है  ?  यहां  पर

 ग्रह  बात  काफ  हो  जाती  है  कि  दुनिया  में  कुछ
 समाजवादी  ताकतें  भी  काम  कर  रही  हैं  और
 समाजचादी  ताकतों  की  तरफ  से  जो  मदद  मिलती
 है  उस  से  a  फंडामेंटल  राइट  को  धक्का  लगता

 है  न  बिकास  को  धक्का  लगता  है,  बल्कि  हमारी
 गाड़ी  आगे  बढ़ती  है  लेकिन  अमरिकी  साम्राज्य-
 वाइ से जो से  जो  मदद  मिलती  है  यह  निविवाद  हैकि
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 चाहे  कोई  व्यक्ति  लेता  हो  या  किसी  संस्था  को
 मिलता  हो,  किसी  रूप  में  मिलता  हो,  वह  हमारे
 विचार  को  दूषित  करता  है  लेकिन  विचार  की
 आजादी  हमें  आवश्यक  हैं  और  यदि  किसी  का
 विचार  खराब  भी  है,  और  यह  उत  का  प्रचार
 करता  है  यहां  पर  जो  हमें  वह  कदम  नहीं  उठाना

 चाहिए  जिस  से  विचार  की  आजादी  ५र  धक्का
 लगे  ।  कल  श्राप  ने  सुना  होगा,  जस्टिस  होम  ने
 कहा  कि  कितना  भी  रेडिकल  और  खराब  विचार
 क्यों  न  हो,  जब  तक  स्टेंट  को  क्‍्लीअर  और
 पेटेंट  f  जर  नहीं  आता  है  तब  तक  हमें  उसपर
 रोक  लगाने  का  कोई  हक  नहीं  है  ।  जस्टिस  होम
 ने  कहा  कि  यदि  कोई  डिक्टेटरशिप  की  बात
 करता  है  और  प्रचार  करता  है  देश  में  तो

 संविधान  और  विचार-स्वातंत्रय  का  तकाजा  है
 कि  उस  को  पूरी  आजादी  होनी  चाहिए।  लेकिन
 उस  पर  अमेंडमेंट  ला  कर  जस्टिस  ब्रैन्डाइज  ने
 कहा  कि  यदि  देश  पर  उस  से  खतरा  आता  हैं,
 देश  के  अस्तित्व  पर  खतरा  आता  है  तमी  स्टेट  को

 हक  मिलता  हैं  कि  उस  पर  रोक  लगाए।  लेकिन
 जब  तक  बह  खतरा  नहीं  आता  है  तब  तक  पूरी
 आजादी  होनी  चाहिए  ।  इसी  का  झपाल  रख  कर

 बाहर  की  मदद  जो  आती  है  या  प्रचार  जो  होता
 है  उस  को  हमें  तोलना  हैं।  इसलिए  मैं  कहता
 हूं  कि  जो  संस्थाएं  यहां  प्रचार  करती  हैं  और
 बह  हमारे  विचार  के  खिलाफ  हैं  तो  उस
 में  हमें  सोचना  होगा  कि  कोन  सी  प्रगतिशील  धारा
 से  मदद  मिल  रही  है  शौर  कौन  प्रतिक्रिया-
 वादी  घारा  से  मदद  मिल  रही  है,  इसका  भी

 हमें  ख्याल  करना  होगा  ।  यह  निर्विवाद  बात  है
 कि  श्रमेरिका  के  नेतृत्व  में  जो  प्रचार  होता  है,
 उस  से  जो  मदद  मिलती  है  उस  ४  हिन्दुस्तान
 के  मजदूर  प्रान्दोलन  प्लौर  हमारी  प्रगति  के
 काम  को  धक्का  लगने  की  संभावना  है  |  लेकिन

 दूसरी  तरफ  से  जो  मदद  मिलती  है  उस  से  कोई
 खराबी  नहीं  भ्राती।  इन्ही  शब्दों  के  साथ  मैं  इस
 का  विरोध  करता  हूं  ।

 इ्ारा  KRISHNA  KUMAR  CHATTERII
 (Howrah):  Mr.Chairman,Sir,  if  the  purpose

 Kanwar  Lal  Gupta  is
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 to  prevent  the  activites  of  some  of  our  fore-
 ig  governments  doing  injury  to  our  national
 interests,  then  of  course,  the  purpose  of
 the  Billis  a  healthy  one.  But  then,  he
 should  have  brought  a  Bill  in  which  we
 have  got  definite  proof  that  :certain  for-
 ign  governments  are  inimical  to  our
 interests.  For  exmple,  if  hé  had  come
 before  the  House  witha  Bill  whose  pur-
 pose  is  to  stop  such  activities  of  the
 Government  of  China,  Red  China,  and
 the  Government  of  Pakistan  as  are
 inimical  to  our  intersts,  who  are  not
 responding  to  our  national  overtures  to
 bring  about  some  understanding  with
 them,  if  the  purpose  is  to  stop  such  coun-
 tries  from  having  their  agents  in  this
 country  and  sending  to  this  country  money
 to  injure  our  interests,  certainly  we  would
 have  supported  this  Bill  of  Shri  Kanwar
 Lal  Ciupta.  Bul  unfortunatly  the  Bill  has
 a  wide  range  of  certain  insinuations  also
 as  if  certain  parties  are  interested  in
 having  foreign  money  to  strengthen  their
 partiesin  this  country.  We  donot  ‘agree
 to  this,  India  is  vast  country,  and
 we  have  got  friendly  relations  with  all
 the  big  blocs  of  countries  who  are  sup-
 posed  to  have  been  helping  usin  various
 Tospects,

 If  they  have  got  their  organisation
 and  institutions  here  to  strengthen  the
 cause  of  our  national  interest,  certainly
 we  have  no  objection  to  it.  Our  External
 Affairs  Ministry  has  already  taken  steps  to
 close  down  all  those  cultural  institutions
 which  are  functioning  in  an  unauthorised

 For  le,  the  Soviet  cultural
 institution  in  Tamilnadu  was  stopped,
 because  it  was  unauthorised.  But  this
 Bill  asit  is,  cannot  be  accepted  by  the
 House.

 I  come  from  a  State  where  really
 Chinese  interests  arc  inimical  to  our
 interests  and  we  are  facing  a  situation
 where  we  can  say  that  the  Indian  security
 is  at  stake.  We  know  that  Chinese  money
 is  flowing  and  also  thrqugh  Nepal.  If
 auch  a  non-official  Bill  sesking  to  prevent
 activities  by  countries  inimical  to  us  is
 brought  before  the  Hous:,  we  can  support
 it.  Ln  its  present  form,  this  Bill  cannot
 fecoive  the  support  of  the  House.
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 Our  country  has  friendly  relations
 with  several’  big  and  small  countries.  We
 do  not  wantto  antagonise  our  friendly
 relations  with  them  by  taking  a  one-sided
 view  of  things.  We  know  that  West  Ger
 mény  has  got  certain  cultural  institutions  in
 India.  We  have  studied  their  activities
 and  do  not  agree  that  their  activities  are
 inimical  to  our  interest

 We  are  not  aware  of  the  fact  that
 certain  individuals  are  being  financed  by
 foreign  countries,  except  that  I  have  got
 definite  information  that  countries  like
 Pakistan  and  China  are  trying  to  create
 agencies  of  theirown  to  injure  our  inte-
 rest.  If  a  Bill  is  brought  by  Mr.  Gupta
 to  prevent  such  things,  I  can  support  it,
 But  weare  not  prepared  to  accept  this
 omnibus  type  of  Bill  which  prevents  even
 friendly  countries  from  helping  us  and
 which  might  be  interpreted  as  hostile  action
 on  our  part.  We  have  to  maintain  very  fine
 diplomatic  relation  with  countries,  big
 and  small,  We  area  developing  country with  a  population  of  $4  crores  of  poverty.
 stricken  people  and  our  monetary  resources
 are  limited,  Therefore,  wehave  to  seok
 the  help  of  friendly  countries,  big  and
 small,  Therefore,  I  strongly  oppose  this
 Bill  and  I  cannot  support  it  inits  present
 from,

 **  SHRI  E.K.  NAYANAR  (Palghat):
 Mr.  Chairman,  Sir,  I  would  like  to
 speak  in  Malayalam.  The  Bill  introduced
 by  Shri  Kanwar  Lal  Gupta  is  inadiquate.
 वा  is  said  in  his  Bill  that  foreign  aid
 adversely  affects  the  souereignty  and  the
 independence  of  the  country.  That  is
 correct.  Itis  not  specifically  stated  in  this
 Bill  as  to  how  the  entry  of  such  forcigt
 money  into  this  country  can  be  stopped.
 Foreign  money  does  come  to  our  country,
 and  we  have  also  established  undertakings
 in  collaboration  with  foreign  countries,
 We  have  got  money  in  our  country  under
 PL  480  from  America.  Our  Home  Mini-
 eter  Shri  Chavan  has  himself  said  in  answer
 to  questions  in  this  very  House  that  during
 the  967  elections  foreign  money  was  the

 ‘utilised,  It  was  passed  in  our  papors  that
 accounts  about  the  utilisation  by  America

 -  The  original  specch  was  delivered  in  Malyam.
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 of  about  Rs.  30crores  received  in  this
 country  under  PL  480  have  not  been
 cleard.  During  the  962  clections,  the  then
 Prime  Minister  Pandit  Jawaharlal  Nehru
 wentto  Bombay  from  where  Shri  V.  K.
 Krishna  Menon  was  seekingelection.  At
 that  time  Mr.  Nehru  himself  had  vehement
 by  criticised  the  inflow  of  foreign  money
 into  our  country  and  its  use  in  our  elec-
 tions.  This  had  created  alot  of  sensation
 in  our  country  at  that  time.  What  Shri
 Kanwarlal  Gupta  hassaidin  his  speech,
 that  forei  ney  is  behind  the  national
 troublesin  our  country,  is  correct.  Not
 only  through  cultural  Centres  of  Soviet
 Union  and  China  alone  what  he  Daid
 but  also  through  organisations  like  the
 Ford  Foundation  of  America  and  other
 institutions  set  up  by  West  Germany  and
 other  Western  countries,  foreign  money
 is  coming  to  our  country.  Mr.  Gupta  is
 not  secing  this.  The  only  object  of  Shri
 Kanwarlal  Gupta's  Bill  is  that  accounts
 of  foreign  money  coming  to  our  country
 should  be  maintained.  Even  in  this  respect
 the  Bill  is  inadequate.  Everybody  knows
 money  is  received  in  our  country  through
 Christian  missionaries.  Certainly  everybody
 knows  that  money  is  received  here  for  reli-
 gious  proapanda.  But  our  country  dose  not
 believe  in  only  one  religion;  ic  is  a  secular
 State.  Being  a  secular  State  there  should
 be  freedom  for  the  spread  of  any  religion.
 Our  State  isnot  like  Pakistan  or  any
 other  State  where  alithe  people  belong
 to  one  relegion,  All  religions  should  have
 full  liberty  to  propagate  their  tenets  in
 our  country.  We  should  remember  that
 organisations  like  the  Ramakrishna  Mission
 go  to  America  and  other  countries  to
 Propagate  the  Hindu  religion.  Therefore,
 we  should  not  do  anything  which  goes
 against  the  secular  spirit  of  our  country,
 But  religion  should  not  be  allowed  to  enter into  our  politics.

 Another  point  is  about  the  literature
 that  is  coming  to  our  country  from
 America,  Russia,  and  other  countries.  It
 is  said  that  through  books  and  literature
 foreign  money  is  comingto  our  country.
 This  is  not  athing  which  started  recently.
 Books  from  Socialist  and  Capitalist  coun-
 ries  are  yin  our  try.  Only
 through  them  will  we  be  able  to  expand
 our  knowledge  and  learn  about  the  latest
 technical  developments  in  other  countries.
 Therefore  it  is  wrong  to  say  that  through
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 books  foreign  money  is  coming  to  our
 country.  Any  attempt  to  stop  such  books
 to  our  country  will  be  astepin  the  wrong
 direction.  For  example,  even  words  like Socialism  and  Communism  were  not  first
 coined  in  India,  They  have  come  to  India
 from  foreign  countries.  Anything  good
 that  has  come  from  foreign  countries
 should  not  be  rejected  just  because  it  has
 come  from  foreign  countries.  Even  during
 the  days  when  our  country  was  under
 British  rule,  books  on  socialism,  Commu-
 nism  and  Capitalism  were  in  circulation
 here.  Any  attempt  tostop  these  books
 coming  to  our  country  on  the  ground  that
 it  is  another  way  for  entry  of  foreign
 money  is  not  acceptable  to  us  and  I  would
 say  that  it  would  not  be  a  correct  step.
 Truly  speaking,  it  is  not  through  these
 books  that  foreigners  exert  their  influence
 on  us.  Actually  it  isthe  trade  agreements
 entered  into  by  foreign  and  Indian
 monopolists  that  ere  responsible  for
 foreign  influence  in  this  country.  After
 attaining  independence  we  are  indebted
 to  foreign  counirtes  to  the  extent  of  Rs.
 6500  crores.  We  know  thal  a  major  por-
 tion  of  thishas  been  obtained  from
 America  and  Britain.  lf  we  want  to  stop
 the  inflow  of  foreign  money  into  our
 country  we  must  become  financially  sound
 so  that  we  will  not  have  to  enter  into
 trade  agreement  with  foreign  companies.
 For  example,  Fgypt  which  has  attained
 independence  is  not  a  Socialist  or  a  comm-
 unist  country  like  Russiaor  China  but
 still  they  have  nationalised  all  foreign
 capital.  In  our  country  there  is  foreign
 capital;  there  are  foreign  companies  doing
 business  and  through  them  those  countries
 are  able  to  exert  influence  on  us,  Because
 this  Bill  does  not  provide  for  making  our
 country  financially  sound  so  much
 so  that  we  need  not  take  the  help  of
 foreign  companies,  this  Bill  js  inadequate.
 The  existence  of  foreign  capital  in  our
 country  affectseven  our  sovereignty  and
 we  should  find  out  ways  how  we  can  do
 away  with  foreign  capital.  Without  attain-
 ing  self-relience  inthe  matter  of  finance,
 we  will  not  beable  to  face  the  challenge
 posed  by  foreign  capital  in  our  country.
 Instead  of  trying  to  stop  the  flow  of  foreign
 literature  into  our  country  and  curb  the
 work  dowe  by  Christian  missionaries,  we
 should  try  to  evolve  an  independent  fianan-
 cial  system.  For  that,  this  Bill  is  inade
 quate.
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 SARI  K  NARAYANA  RAO
 (Bobbili)  :  Mr.  Chairman,  Sir,  one  cannot
 have  any  objection  to  the  object  of  the
 Bill  but  the  way  ithas  bsen  translated
 into  the  Bill  seems  to  create  certain  doubts
 in  my  mind.

 First  ofall,  I  feel  that  the  way  it  has
 drafted  it  is  largely  defective.  For  instance,
 it  talks  of  persons,  organisations  etc.  God
 knows  to  whom  it  refers.  Normally,  that
 is  not  done  in  a  legislative  piece  of  work.
 When  you  impose  certain  restrictions  and
 obligations  on  persons  or  organisations,
 you  have  to  be  definite  about  them.  This
 Bill  Jacks  that  precision  and  that  is  suffi-
 cient  to  throw  this  Bill  out.

 Apart  from  this  technicality,  I  feel
 that  by  and  large  there  are  two  aspects
 implicit  in  this  Bill.  The  first  fundamental
 question  is  whether  it  is  desirable  to
 recives  any  foreign  aid  on  behalf  of  other
 Governments  or  agencies  by  individuals  or
 association  in  this  country.  The  second  one
 is  whether  the  receipt  of  such  aid  influences
 the  people  at  large.  It  must  be  viewed  from
 these  two  aspects.

 So  farasthe  first  aspect  is  concerned,
 we  have  to  draw  a  distinction.  If  there  is
 any  aid  from  Governments  or  educational
 institutions  abroad  for  libraries  and
 eduacational  institutions  in  the  country,
 Idonot  find  any  particular  reason  why
 we  should  have  objection  to  that.  By  and
 large  what  idelogy  wehave  to  develop
 and  what  polity  we  have  to  evolve,  ultima-
 tely  isto  be  decined  by  the  national  will,
 To  that  any  of  influence
 from  outside  will  have  an  imegrative
 impact  on  this  country—it  may  have  certain
 marginal  influencc—is  to  assume  that  we
 have  perhaps  not  a
 IT  protest  against.  We  are  competent  te
 decide  for  ourselves  what  policy  we  must
 adopt  ultimately,  In  that  processit  is  but
 natural  that  system  all  over  the  world  will
 try  to  influence.  This  process  is  not  only
 going  on  in  this  country  but  is  going  on
 in  all  the  underdeveloped  countries;  the
 only  difference—which  I  want  to  empha-
 size—is  that  when  it  is  a  question  of
 national  dignity  they  stand  up  in  the  Afri-
 can  countries,  whether  itis  America  or
 Russia,  andsay,  ‘You  are  interfering  in
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 our  affairs;  please  go  away.”  They  draw
 upon  the  aid  but  they  mever  succumb  to
 its  influence.  Therefore  aid  by  itself  is  not
 such  a  wrong  thing.  If  we  develop  a  strong
 will  that  will  be  a  remedy,

 Some  friends  have  reterred  to  the
 missionaries  and  in  that  context,  unfortuna-
 tely,  secularism  has  also  been  brougnt  in.
 Secularism  is  a  concept  which  we  have  to
 believe  in.  If  any  outside  agencies  iry
 to  influencs  our  religion,  I  object  to  it
 because  ultimately  that  will  have  certain  re-
 percussions.  But  we  have  to  deal  with  it  on
 a  different  level  and  not  inthis  perfunctory
 manner.

 Similarly,  political  parties.  We  have
 had  alot  of  discussion  about  these  things.
 The  Home  Minister  has  also  come  forward
 with  certain  proposals.  We  have  to  deal
 with  political  parties  on  the  political
 level.

 Next  comes  the  question  of  maintenance
 af  accounts.  I  feel,  whatever  imposition
 you  make,  as  the  Bill  itself  states  there  is
 certain  indirect  aid  and  how  that  indirect
 help  can  be  detected.  The  very  nature  of
 indirect  help  issuch  that  you  can  never
 detectit.  Ifyou  cannot  detect,  there  is  no
 question  of  maintaining  accounts.  There-
 fore,  I  feel  that  it  only  hasa  nuisance
 value  and  nothing  beyond  that.

 Ultimately  the  answer  for  all  these
 things  is  that  we  have  to  develop  our
 national  will  and  character,  That  is  the
 Solution.  Meanwhile,  these  marginal
 interferences  are  bound  to  take  place.  with
 these  remarks,  |  oppose  this  Bill.

 st  रणभोर  सिह  (रोहतक)  :  चेयरमेन
 महोदय,  इसमें  कोई  दाक  नहीं  कि  बाहर  से  रुपया
 आता  है-चाहे.  बहू.  लिट्रेचर  की  शक्ल  में  हो
 पौर  ब्याहे  ट्रैक्टर  की  एजेन्सी  लेकर  रुपया  कमाया
 जाये  पार्टी  इन्ट्रेस्ट  के  लिग्रे  और  चाहे  फारेन  टूर्स
 की  शक्ल  में  रुपया  हो  या  फिर  सी०आई०ए०  की
 मार्फत  रुपया  हो  1  बहरहाल  है रुपया  जरूर  ।
 यह  बात  तो  हमें  पता  है  और  उत्तका  कोई  भच्छा
 भसर  नहीं  पड़ता  ।  सोल्हबी  सदी  के  शुरू  में
 मापने  देखा  कि  हमारा  देश  इसलिए  गुलाम
 बना  क्योंकि  हम  जरूरत  से  ज्यादा  शरीफ  आदमी
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 थे  और  हम  बहुत  जल्दी  दूसरों  के  ऊपर  एतवार
 कर  छंते  थे  ।  इसीलिए  ईस्ट  इंडिया  कम्पनी  ने
 सारे  हिन्दुस्तान  पर  कब्जा  कर  लिया  |  ऐसो
 बात  नहीं  है,  जैसा कि  मेरे  माई  ने  कहा  कि

 हमें  अपनी  ताकत  और  यूनिटी  पर  कोई  शक  हो
 लेकिन  फिर  भी  हमको  कोशिश  जरूर  करना  है  |

 हालांकि  मुझे  कहना  नहीं  चाहिए,  इंदेलिजेन्स
 की  जगह  भी  गड़बड़  है  और  फोज  में  भी  हमने

 सुना  है.  कि  बहुत  ज्यादा  भेद  की  बातें  पीकिंग
 रेडियो  और  पाकिस्तान  रेडिओ  से  सुन  ली  जाती

 हैं।  तो  इस  किस्म  की  जो  बातें  हैं  उनसे  हमारा
 देश  बदनाम  होता  है।  इसलिये  कोई  न  कोई
 चीज  है  जरूर  ।  और  उससे  हमारे  देश  की

 यूनिटी,  इन्टेग्रिटी  शौर  सावरेन्टी  पर  बड़ा  भारी
 असर  पड़ता  है।  यह  बात  नहीं  है  कि  होम
 मिनिस्टर  की  कोई  स्लैकनैस  है  |  लेकिन  उसके

 बावजूद  मर्ज  बढ़ता  गया  ज्यू-ज्यू  दवा  की  ।

 हम  ब्वा  कर  रहे  हैं  शौर  मर्ज  बढ़ता  जा  रहा
 है  ।  कोई  रुस  जाता  है  तो  फिर  अमरीका  से
 भी  दावतनाम।  आता  हैकि  हमारे  यहां  भी
 आइये  ।  अगर  कोई  चीन  जायेगा  तो  तैवान  से
 गी  दावतनामा  आयेगा।  मालूम  होता  है  जैसे
 कि  पब्लिसिटी  एजेन्ट  हैं  -  अगर  कोई  ईस्ट
 जर्मनी  जा  थेगा  तो  साथ-साथ  दावतानामा  आयेगा

 कि  इजरायल  भी  देखियेगा  !  ईस्ट  जमंनी  जायें
 कोई  बात  नहीं  लेकिन  मालूम  नहीं  ईस्ट  जर्मनी
 में  क्या  नयी  बात  हो  गई  हैं  जिसके  लिए  इतनी
 तमन्ना  होती  है  1

 अब  रही  बात  एकाउन्द्स  की  तो  एकाउन्द्स
 जरूर  होने  चाहिए  |  एकाउत्ट्स  तो  मां  बाप  के
 भी  होते  है  और  यह  तो  बाहर  क।  कन्टैक्ट  हैं  i
 एक  है  श्रमेरिकन  दौड़ो,  मैंने  उसको  पढ़ा  शौर
 उसको  पढ़कर  मुझे  बड़ा  ताज्जुब  हुआ  |  इसी
 तरह  से  और  भी  दौडों  है  ।  मैं  किसी  का  नाम

 नहीं  लेना  चाहँता  नहीं  तो  बुरा  मानेंगे  सारा

 कल्ट्री,  क्या  नेफा  झौर  क्‍या  बंगाल,  सब  भरा
 पड़ा  है  और  वहां  बड़ी  घिनौनोीं  बातें  है  ।  इस-
 लिए  हमें  बहुत  ज्यादा  सावधान  रहने  की

 जरूरत  है  ।  मैं  गुप्ता  जी  से  कहूंगा  कि  वे  बेब
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 इस  बात  को  औौर  श्रागेन  बढ़ायें  -  होम  मिर्मिं-
 स्टर  की  नोंटिस  में  वे  इस  बात  कों  ले  आये  है
 जिससे  उनका  पर्पज  सर्व  हो  गया  है  |  यह  जरूर
 है  कि  ब  दृकानदारी  बहुत  बढ़  गई  है  और  हमें
 पता  है  कि  इस  हमाम  में  सारे  ही  नंगे  है  ।  कोई
 भी  पार्टी  हो  1  मैं  नाम  नहीं  लेता  लेकिन  बड़ा
 भारी  जुलूस  निकलता  है,  बड़ा  मारी  मुजाहरा
 होत।  है  लेकिन  पता  नहीं  कहां  से  पैसा  झाता  है।
 इसी  तरह  से  प्रखबार  चल  रहे  है  ।  मैं  नाम
 लूगा  तो  नाराज  हो  जायेंगे।  एक  आदमी
 आ्रोवरनाइट  लखपति  बन  ज।ता  है,  भगवान  जाने
 कहां  से  पैसा  आ  गया  |  इसी  तरह  से  फ्रीडम
 आफ  एशिया,  पता  नहीं  क्‍या  बला  है  Pasa
 (व्यवधान )  पूरा  पलड  है  लिट्रेचर  का  और
 उसमें  दुनिया  मर  का  चीप  मैटोरियल  भरा  हुआ
 है  ।  लेकिन  आदमी  दुकान  चला  रहे  है  a  मुझे
 पता  है  कि  लोगों  को  मेहनताना  मिलता  है  कई
 कई  हजार,  किसी  इस्त्रेंसी  की  मार्फत  वह
 मिलता  है।  लोग  पकड़े  गए  है  ।  इसलिए  इस
 देश  में  जों  हो  रहा  है  उत्तकी  तरफ,  मैं  आपकी
 मार्फत  होम  मिनिस्टर  साहब  से  चाहूंगा  कि  अपनी
 नजर  रखें  मैं  तो  यहां  तक'  जाऊंगां  कि  अहमदा-
 बाद  के  लिए  भी  मुझे  द्ाक  है  कि  वहां  पर  जो
 'रायट्स  हुए  उसमें  भी  किसी  का  हाथ  था  ।  सारे
 देश  में  हिन्द  और  मुसलमानों  को  लड़ाने  की  एक
 साजिश  चल  रही  हैं  और  उसके  लिए  बाहर  से
 रुपया  आता  है।  हमें  देखना  है  कि  उसका  सोर्स
 किस  तरह  से  बन्द  किया  जाये  ।  बड़ी  बड़ी  शक्ल
 में  पीस  कोर  के  ताम  से  और  दूसरे  नामों  से  जाते
 हैं,  बड़ा  ग्रच्छा  काम  करते  हैं  ।  लेकिन  उस  के
 उपर  भी  हमें  प्रपनी  नजर  रखने  की  जरूरत  है
 क्योंकि  होसकता  है  शुरू  में  वह  चीज  हमको  दवाई
 नजर  आये  लेकिन  बाद  में  जहर  बन.जाये  |
 मैं  ग्राखिर  में  गुप्ता  जी  से  कहूंगा  कि  वे  होम
 मिनिस्टर  की  नोटित॑  में  इस  बात  को  ले  पाये  हैं
 उनका  मतलब  सर्व  हो  चुका  है  अब  इसके  उप्रर
 उनको  डिबीजन  की  बात  नहीं  सोंचनी  चाहिये।
 उनकी  ब।त  पुरी  हो  गई  हे,  अब  वे  इसको  विदड़ा
 कर  लेंगे  ।  झापने  मुझे  जो  टाइम  दिया  उसके
 लिए  आपका  बड़ा  मश्कूर हूं  ।
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 शनी  शिवनारायण  (बस्ती)  :  प्रध्यक्ष  महोदय,
 गुप्ता  जी  ने  'जो  रेजोल्यूशन  इस  हाउस  के  सामने
 पेश  किया  है  उसके  सम्बन्ध में  इन  लोगों  ने  जो
 पंचारा  गाया  है  उसका  कोई  सम्बन्ध  नहीं  है  |

 इस  में  यह  सिघी  सादी  बात  है  कि  होम  मिनिस्टर
 को  इस  'बात  की  नालेज  होनी  चाहिए  कि
 किसको  कहां  से  फितना  पैसा  मिला  ।  इसका
 छिंसाब  परिपक्व  मिलना  चाहिए  ।  मैं  नहीं  सम-
 झता  इसमें  कौनसी  गुनाह  की  बात  है  ;  मैं  होम
 मिनिस्टर  साहाब  को  आगाह  करना  चाहता  हूँ
 कि  इस  देश  में  अंग्रेज  बनिया  बनकर  आये  थे

 लेकिन  उन्होंने  दों  सो  वर्ष  तक  हंखकों  गुलाम
 बनाये  a रखा  ।  इसलिए  मैं  चाहता  हूं  कि  इन
 चौजों  से  आप  इस  देश  को  बचाने  कि  कोशिश

 कीजिए  ।  इस  बिल  में  एक  बड़ी  सिपुल  सी
 चीज  है  कि  एक।उन्टे  रखे  जाप 1  जो  कोई  भी
 यहाँ  पर  कल्चरल  पर्वज  या  किसी  ध्येय  ४  बाये
 तों  उसमें  यंह  देंखने  की  जरूरत  होती  है  कि
 वह  उसी  पर्पज  को  स  कर  रहे  "हैं  न  कि  यह
 कि  हँमारे  देश  के  खिलाफ  कोई  कांसपिरेसी  करें।
 यह  बड़े  खेद  की  बात  होती  है  कि  जो  खबर
 हमको  होम  मिनिस्टर  भी  नहीं  देते  हैं  वह
 खबर  रात  को  पाकिस्तान  के  रेडियो  से  ब्राड-
 कास्ट  हो  जाती  है  |  यह  वीकनेस  और  स्लैकनेस
 इस  गवर्नमेन्ट  वी  है  1  प्राजकल  कश्मीर,  पंजाब
 हरयणा,  दिल्‍ली  बिहार  उत्तर  प्रदेश,  बंगाल
 केरल'  हर  जगर  पर  माइनारिटी  गंवनंमेन्ट  है
 जैसे  कि  यहां  पर  है  (व्यकधान)  ...  यह  भ्रापका
 नकशो  है  (ध्यवधान)  मैं  देशमकत  होने
 के  नाते  भ्रपनो  परम  कर्स॑व्य  समझता  हूं  कि  इस
 सरकार  को  सावधान  करूं  और  ठीक  करूं  ताकि

 कूल  को  अगर  हम  वहां  पर  पहुंचे  तो  जो  बात
 हम  कहते  हैं  उसको  निभायें  |  मैं  इनकी  तरह
 से  लफ्फाजी  की  बाते  नहीं  करता  हूं।  हम  आपसे

 ्ञाहते  है  कि  जितनी  रकम  आये-हम  आपको

 रौकते  नहीं  हैं  कि  मत  लीजिए  लेबिन  उसकी
 निगरानी  होनी  चाहिए  #:इस्ौबल  में  जो  है  वह
 कोई  गुनाह  नहीं  है  और  मैं  समझता हूं  किसी  भी
 सदस्य  को  उसपर  एतराज  नहीं  होना  चाहिए  1
 इत  शब्दों के  साथ  मैं  इसका  समर्णन  करता  हूं  !
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 थ्री  साथराम  अहिरबार  (टीकमगढ़)  :  सभा-
 पत्षि  जी,  मानतीय  सदस्य  ने  जो  बिल  यहां  पर
 रखा  -है  उसकी  भाषा  पढ़ने  से  बही  प्रच्छी  मालूम
 होती  हैं  7  म।ननीय  सदस्य  की  पाटी  का  उनकी
 विचारधा  के  लोग  जो  भी  चीज  लाते  हैं  वहें  उपर
 से  भले  ही  अच्छी  लगे  लेकिन  उसके  अन्दर  काफी
 गड़बड़  बाते  होती  हैं।  ये  यहां  पर  ढोल  पीटते
 हैं  लेकिन  यहां  पर  जो  फारेन  मिश्नरीज  हैं  बह
 गरीबों  को  इसाई  बनाती  हैं।  कितनी  इस  प्रकार
 की  संस्थायें  यहा  चल  रही  हैं  जिनको  कि  बराबर
 एड  मिलती  रहती  है  1  उसके  भलाबवा  यहां  पर
 कितने  ही  पब्लिक  स्कूल  चल  रहे  हैं  ,कितने,ही
 कानवेन्ट  स्कूल  चल  रहे  हैं।  ये  स्वदेशी  का  नाटक
 रचते  हैं  लेकिन  इनके  बच्चे  कानवेन्ट  स्कूलों  में
 पढ़ने  जाते  हे.  थे  बनते  है  स्वदेर्शा  लेकित  इंग्लिश
 पिक्चर  देखने-जाते  हैं  जहा  तक  एकाउन्ट्स  का
 सवाल  है  ,  भारत  सेवक  समाज  का  एकाउन्टस
 जा  सकता  है  ,  राजनीतिक  संस्थाभों  के  एकाउन्ट
 देखे  जा  सकते  है  लेकिन  गुरू  गोलवाल्कर  के  पास
 करोड़ों  जमा  है  श्राज  तक  किसने  पूछा  कि  कैसे
 इतना  चन्दा  इकट्ठा  हुआ  है  और  कहां  से  इतना
 रुपया  प्राता  है  तोंड  फोड़  के  लिये  ।

 अभी  ईसाई  मिशनर्र/ज  के  लिये  कहा  गया।
 मैं  कहना  चाहता  हूं  कि  उनके  दिल  में  बाहे
 कोई  गड़बड़  हो,  लेकिन  उन्होंने  यहां  पर  शिक्षा
 को  बढ़ाया  |  अकाल  के  समय  में  गल्ला  मंगा
 कर  गरीबों  कि  सहायता  की  ।  मैं  जानना

 चाहथ।  हु  कि  क्‍या  यहां  पर  भी  कोई  संस्था
 आपने  चलाई  गरीबों  की  सहायता  करने  के
 लिये  ?  क्या  आपने  कभी  हरिजनों  को  छाती  से
 लगाया  मानता  हूं  कि  ईसाई  मिशनरीज  ने
 हरिजनों  झौर  मरीब  लोगों  को  ईसाई  बनाया

 मुख्लमानों-भे  मुसलम।न  बन।बा.  ।  आप  मुस-
 लमानों  को  बुरा  भला  कहते  है,  लेकित  आपके
 दिल  में  क्‍या है  ;  क्या  कर्भा  भी  आपने  उन
 लोगों  को  छात्ती  से  लगाया  ;

 शी  कंबर  लाल  गुप्त:  बिल  पर  बोलिये।

 भी  साजुराव  अहिरबार:  बिल  पर  ही  बोल
 रहा हूं  ।  आप  मिशनरीज  पर  बन्दिश  लगाता
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 चाहते  हैं।  झ्ापने  बतलाया  कि  जितने  भी  पब्लिक

 स्कूल  हैं  यहां  पंर  उनको  विदेशों  से  ग्रांट  मिलती

 है  ।  जहां  तक  बह  शिक्षा  का  काम  करते  हैं.
 संस्कृती  को  बढ़ाने  का  काम  करते  हैं,  वह  अच्छा
 है।  लेकिन  अगर  कोई  मिशनरी  तोड़  फोड़  का
 काम  करता  है  तो  उसके  बारे  में  पाटिकुलरली
 आपको  बिल  में  लिखना  चाहिये।  उदाहरण
 देना  चाहिये  कि  फलाने  फलाने  संस्था  ने  देश
 के  लिये  अहित  का  काम  किया  है।  मैं  कहता
 हूँ  कि  अगर  आप  कहते  कि  ऐसे  लोगों  और

 ऐसी  संस्थाओं  पर  बन्दिदा  लगानी  चाहिये,
 जनके  दफ्तर  को  बन्द  करना  चाहिये  तब  तो
 ठीक  था,  लेकिन  आपने  ऐसी  कोई  भी  मिसाल
 नहीं  दी  है  कि  कौनसी  संस्थाझों  पर  रोक  लगनी
 चाहिये,  चाहे  बह  प्रच्छा  काम  करती  हों
 याबुरा  ।

 कहने  के  लिये  बिल  का  जो  मतलब  है  वह
 तो  ठीक  है,  लेकिन  जो  मंशा  उसके  पीछे  है  मैं
 उसका  विरोध  करता  हूं  ।  माननीय  सदस्य  को
 चाहिये  कि  कित्ती  पार्ठिकुलर  संस्था  का  नाम
 लेते  कि  उसका  हिसाब  रक्खा  जाय  शौर  उसको
 बन्द  किया  जाय,  लेकिन  उन्होंने  ऐसा  नहीं  किया  |
 मैं  तो  यहां  तक  कहता  हुंकि  हर  एक  संस्था
 को  हिसाब  रखना  चाहिये  चाहे  वह  विदेशी  हो
 या  देक्षी  हो  ।  श्ाज  हमारे  देश  में  एसी  संस्थायें

 हैं  जो  हिन्दू  घर्म  क ेनाम  पर  चलती  हैं,  हिन्दू
 संस्कृति  द्  नाम  पर  चलती  हैं  उनको  भी
 झपना  हिसाब  देना  चाहिये  ।  अपने  देश  की
 संस्थायें  भी  विदेशों  से  पैसा  लेती  हैं।  उनको
 भी  अपना  प्रकाऊंट  रखना  चाहिये  और  उन
 पर  भी  बन्दिश  लगनी  चाहिये  |  इनके  बारे
 में  भी  प्रापकों  बिल  में  कहना  चाहिये  था  भौर
 उनका  नॉम  भी  लेना  चाहिये  था  |

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  विरोधी
 करता  हूं  क्योंकि  उस  की  मंशा  ठीक  नहीं  है।

 थ्री  स.  भो.  बगली  (कानपुर):  सभापति
 महोदय,  जहां  तक  इस  विधेयक के  मकसद  का
 सवाल  है,  बह  बहुत  अच्छा  है  और  में  समझता
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 हुँ  कि  श्री  कंबरलाल  गृप्त  ने  एक  बहुत  बड़े
 सबाल  पर  विचार  करने  का  मौका  हम  लोगों
 को  दिया  है  |  लेकिन  यहा  पर  प्रदन  एक  है
 कि  पी.  एल  480  के  बारे  में  हमने  हिंसाब  मांगा
 था,  मगर  आज  तक  वह  हिसाब  हम  लोगों  के
 पास  नहीं  आयाहै  ।  मंत्री  महोदय  को  यह
 मालूम  है  कि  पिछले  चुनाव  में  या  उससे
 पहले  के  चुनाव  में  पी  एल  480  की  मदद
 से  काफी  राजनीतिक  पार्टियाँ  को  पैसा  दिया
 गया  |  उसके  लिए  बार  बार  हम  लोगों  ने
 कहा  कि  जांच  होनी  चाहिए  -  मंत्री  महोदय
 ने  यहां  पर  बयान  दिया  था  कि  हां,  वह  जांच
 करने  की  कोशिश  करेगे  कि  चुनाव,  के  दर्म्यान
 कितनी  पार्टियों  को  पैसा  मिला  है  और  वाकई
 में  उन्होंने  विदेशी  पैसा  लिया  या  नहीं  ।इस
 लिये  पहले  हम  पी.  एल  480  को  कंट्रोल  करें
 जो  देश  में  पूरे  देश  की  राजनीति  को  गन्दी
 कर  सकता  है  |

 दूसरा  सवाल  है  सी.  आई.  ए.  ऐक्टिविटीज
 के  बारे  में,  जो  पैसा  उनका  चल  रहा  है,
 उसके  बारे  में  a  आपको  मालूम  है  कि  जब

 यह  फैसला  लिय।  गया  कि  शुगर  के  कारखातों
 को,  चीनी  के  कारखानों  को  नेशनेलाइज  किया
 जाय  शौर  जब  यह  हुआ  कि  मि०  चन्द्रभान
 गुप्त  के  साथ  बहुमत  नहीं  रहा  भोर  उनकी
 सरकार  केगिरने  की  बात  चली,  तब  प्रखबारों
 ने  सुर्खी  निकली  कि  सी.  आई.  ए.  का  रूपया
 और  शुगर  मैग्लेट्स  का  रुपया  पैसा  काफी  चला

 गुप्त  मंत्रिमण्डल  को  कायम  रखने  के  लिये

 यह  बात  सही  है  या  गलत  हैं  इसमें  मैं  नहीं
 ज।न।  चाहूंगा  |  (ध्यबणान ) यह गह  अक्षयार  की
 खबर  भी  ।

 क्री  पीलू  मोडी  (गोधरा)  :  गरीबों  के  पास

 बहुत  पैसा  है  ।

 क्री  कमल  बबल  बजाज  (वर्षा)  :  बह  अपने
 देश  का  पैसा  है  परदेश  का  पैसा  नहीं  है  t

 की  स.  मो.  बनी :  झापने  सुना  नहीं
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 वह  सी.  आई.  ए.  का  पैसा  था  ।  उस  समय
 केशी'  और  परदेशी  दोनों  पैसे  जले  |  चाहे वह
 तैसा  दैशी  चला  हो  या  परदेशी  चला  हो  दौनों
 का  मकमद  एक  ही  है  ।

 जितनी  भी  संस्याएँ  ऐसी  हैं,  जों  कल्चर  के
 नाम  से  या  एजुकेशन  के  नाम  से  हैं,  मैं  चाहता
 हूं  कि  उसके  पैसे  पर  रोक  लगाई  जाय,  उनके
 प्रकाउन्ट्स  बाकायदा  देखे  जायें।  झगर  प्राप
 सभझते  हैं  कि  इस  विधेयक  को  लाकर  वह  रुक
 जायेगा  तो  इस  तरह  से  वह  रूकने  वाला  नहीं
 है  ।  मैं  चाहता हुं  कि  मंत्री  महोदय  इस  बारे में
 विश्वास  दिलायें  |

 यह  सही  बात है  पश्लौर  मैं  इस  बात  को
 मानता  हूं  कि  विदेशी  मनी  प्राज  हमारे  देश  में
 ग्रा  रहा  है  |  जब  इस्ट  इंडिया  कम्पनी  की  शक्ल
 में  प्रंग्रेज  लोग  कालीकट  के  किनारे  शाये  ये  तब
 वह  व्यापारी  बन  कर  झाये  थे  तिजारत  करने
 के;  नाम  पर  हमारे  सामने  शाये  |  उस  वक्‍त  हम
 सोते  रहे  और  आखीर  में  उनका  झंडा  लहराने
 लगा।  इसलिए  हमारे  देश  के  चलाने  वालों  को
 सरमायेदारों  श्र  विदेशी  पैसे  पर  निर्भर  नहीं
 रहना  चाहिये  हमको  मजदूरों  के  पैसे  से  चुनाव
 लड़ना  चाहिये  |  हमको  विदेशी  पैसों  की  जरूरत
 कभी  नहीं  होगी  ।  स्ववेशी  पैसे  को  इस्तेमाल  किया
 जाय  तो  हमकों  कभी  भी  बाहुर  के  पैसे  की  जरू-

 रत  नहीं  होमी।  हम  वेखते  हैं  कि  सी  ध्राई  ए
 की  ऐक्टिविटीज  देश  में  बढ़ती  जा  रही  है
 इसके  बारे  में  बाकायदा  जांच  होंनी  चाहिये।
 वी  एल  480  का  किततां  पैसा  चुनाव  में  खर्च

 ्क्झा  इसकी  जो  जांच  की  है  मंत्री  महोदय  ते
 उसको  हमारे  सामने  ््खें  I

 wa  में  मुझे  कहना  यह  है  कि  इन  तमाम
 चौजों के  बावजूद  भी  एक  चौंज  रह  जायेगी  ।
 कल्चरल  फंड्स  के  नाम  से  जो  पैसा  विदेशों  से
 झाया  करता  है  कल्चरल  यूनिट्स  भौर  कल्बरल
 प्रार्ननाइजेशन्स  के  शाल  से  जो  पैसा  बाता है.  उस
 पर  रोक  जगा  दी  गई  है  यह  ठीक  है,  लेकिन
 झाफ्ते  देखा  होगा  कि  'जब  aw.  पर  रैक
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 लगी  है  यू  एस  भ्रम्वेसेडर  जो  हिन्दुस्तान  में  हैं,
 मि.  कीटिश,  वह  प्रेस  कांफरेंस  कर  रहे  हैं,  वार
 बार  कह  रहे  हैं  कि  इस  इन्स्टिटयूशन्स  को  हमने
 इस  बस्ते  बनाया  |  इसके  बारे  में  मतभेद  था
 कादीना में  ।इस  पर  बह  बयानदेते  हैं।  .  मैं
 श्रृछना  चाहता  हूं  की  उतकी  हिम्मत  कैसे  हुई  कि
 ae  इस  पर  बयान  दे  |

 इस  लिये  मैं  श्री  गुप्त  से  निवेदन  करूंगा
 कि  अगर  मंत्री  महोदय.  इस  बारे  में  ग्राश्वासन
 दें  तो  बहू  विधेयक  को  वापस  ले  |  लेकित  भाए्वा-
 सन  को  प्रमली  जाम।  पहनाने  की  जहूरत  होगी  1
 तभी  तमाम  चीजें  ठीक  हो  सकेगी  ॥

 शमी  कमल  नयन  बजाज  (वर्धा)  :  सभापति
 महोदय,  इस  बिल  के  बारे  में  जितनी  चर्चा
 हाउस  में  हुई  है  उसमें  किसी  को  सिद्धांत  रूप
 से  इसमें  आपत्ति  हुई  हो  ऐसा  नहीं  लगता  है  ।
 इसमें  कोई  खास  प्रापत्ति  होने  का  कारण  भी
 नहीं  है  ।  यद्यपि  मैं  मानता  हूं  कि  सिद्धास्त  रूप
 से  इसमें  यह  बिल  प्रच्छा  है,  फिर  भी  जितना
 काम्प्रिहेन्सिव  इसको  होना  चाहिये  था,  शायद  यह
 उतना  नहीं  है  ।  मान  लिजिये  यहां  कोई  मिश-
 नरी  है,  जो  कि  परदेश  से  सम्बन्धित  हों,  जो  कि
 होते  हैं,  वह  अपनी  मिणनरीज  को  बढ़ाने  के  लिये
 प्रगर  रूपया  लाता  चाहें  तो  उन  पर  इस  विंधें-
 यक  का  एफंक्ट  तो  पड़ता  ही  है,  क्‍योंकि  किसी
 तरह  से  उनका  बहु  रूपया  नहीं  भ्रायेगा  |

 लेकित  कानून  की  वृष्टि  से  इसको  श्रधिक  क/म्प्ि-
 हेन्सिव  बनाने  की  प्रावश्यकता  मैं  महसूस  करता

 हूं  भौर  सरकार  से  बिनंती  करता  हूं  कि  यदि  वहू
 इसके  प्रिंसिपल  को  शामिल  कर  लें  तो  वह  ज्यादा
 विचार  करके  एक  काम्प्रिहेन्सिव  बिल  हाउस  के
 सामने  ला  सकते  है  शौर  उनको  लाता  चाहिगै।

 अमी  श्री  बनर्जी ने  कहा  कि  यह  कानून
 बना  देने  सात्र  से  सब  कुछ  बन्द  नहीं  हो  जायेगा  |

 यह  बात  सही  है  क्योंकि  जब  कोई.  भी  कानून
 बनता  है  तो  उससे  सारी  बराइयां,  जिनको
 रोकने  के  लिये  कानून  बनाया  जाता  है,  हुक  नहीं
 भाती  हैं,  लेकिन  फिर  मी  उन  पर  कुछ  प्रति-
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 [श्री  स.  मो.  बनर्जी]
 बंध  और  कुछ  नियंत्रण  तोआ  ही  जाता  है,  धौर
 इतना  ही  हम  विषाष  रूप से  कर  सकते  हैं।

 श्ाज  पादचात्य  देशों  से  जो  पैसा  आता  है
 वहू  एम्बेसीज  की  मारफत  भी  आता  है  ।
 पिछली  बार  यहां  काफी  गरमी  पैदा  हुई  थी
 जब  रशियन  अम्बंसेडर  मुवनेदवर  गये  और
 उन्होंने  वहां  की  सरकार  को  गिराने  की  कोशिश
 की  वहां  उन्होंने  पैसा  भी  खर्च  किया  ।  पता

 नहीं यह  बात  कहां  तक  सच  है  या  गलत  है।
 यह  तो  सरकार  ही  पता  लगा  सकती  है  ।
 इस  तरह  से  मारत  की  कोई  मी  एम्बैसी  यदि  पैसा
 लाती  हो  तो  श्राज  उसको  एक  दूसरा  लाम
 भी  होता  है।  मुझे  पता  लगा  है  कि  डिवैल्यु-
 एशन  के  पहले  आफिशली  जहां  एक  डालर  की
 कीमत  पांच  रुपया  हुआ  करती  थी,  डिवेल्युएशन
 के  बाद  वहू  सादे  सात  रुपया  हुई  ौर
 साल  भर  पहले  ध्लोपन  मार्किट  में  उसकी  प्राइज

 साढ़े  नो  झौर  दस  रुपये  थी  लेकित

 वतंमान  बजट  के  पहले  जहां  एक  डालर  की
 कीमत  ग्यारह  रुवा  ग्यारह  रुपये  थो  षा  वह
 पांच  सात  रोज  के  अन्दर  दस  रोज  के  अस्दर

 चौदह  रुपये  से  उपर  चली  गई  है  1  यदि  इतना
 अधिक  एकदम  फके  पढ़ता  है  तो  इसका  1. ह

 यह  है  कि  करोड़ों  रुपया  देश  का  बाहूर  यां

 हैं  भौर  उस  के  बदले  में  फारेन  करेंसी  का  भी  करोड़ों
 आया  है।  अगर  उसका  हिसाब  नहीं  रखा  जाता

 है,  उसको  किताबों  के  झरदर  नहीं  दिखाया
 जाता  है  और  सरकांर  की  मार्फत  वह  नहीं
 भाता  हैं  तो  इसका  मतलब  होता  है  कि  एक
 डालर  के  बदले  उनको  चौदह  रुपये  भ्गआफि-
 बली  मिलेंगे  वर्ना  साढ़े  सात  ही  मिलेंगे  |  कैश
 का  इतना  अधिक  रुपया  जो  अनभाफिदाली  बाहर
 चला  जाता  है,  इस  पर  भी  निम्रत्रण  लगाने  की

 बहुत  जरूरत  है।  जो  इस  तरह  बाहर  से  रुपया
 झाता  है  उससे  जो  काम  होते  हैं  उन  कामों  को
 भी  हमको  देखने  का  मौका  नहीं  मिलता  हैं।
 इस  तरह  से  बाहर  से  शाया  हुआ  रुपया  भी
 हमारे  विकास  के  कामों  में  जाता  है  और  मिश-
 तरियों  के  पास  जो  रुपया  भाता  है  वह  पर्मं
 परिवर्तन  के  कामों  में  काफी  झाता  है  एच्चैं-
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 सीज  के  पास  जो  रुपया  आता  है  उसरः  बे  अपने
 काम  सस्ते  में  चला  लेती  हैं  >  हमारी  अराष्ट्री-
 यता  बढ़ाने  के  अन्दर  भी  वे  लॉग  काम  कर  रहे
 हैं  ।  यदि  आफिशली  रुपया  आएगा  तो  हमारे
 रुपये  की  कीमत  भी  अन्तर्राष्ट्रीय  माकिट  में
 कम  नहीं  होगी  ओर  यदि  प्रनआफिशली  पाएगा
 तो  जैसे  अभी  बताया  है  कि  एक  डालर  की
 कीमत  चौदह  रुपये  तक  (हो  गई  है  भ्रौर  भगर
 इसी  तरह  से  यह  चीज  चलती  रही  तो  अन्तर्र-
 ष्ट्रीय  माकिट  में  आपका  रुपया  प्राठ  आने  के
 बराबर  रह  जाएगा  और  बाद  में  विदेशों  से  हम
 पर  फिर  से  वही  असर  पड़सा  शुरू  होगा  कि
 आप  डिवैल्युएशन  करो  फिर  चाहे  वह  असर  वल्ड
 बैंक  की  तरफ  से  पड़े  या  किसी  दूसरे  देश  की
 तरफ  से  ।  जिन  देदों  ने  कर्जा  दे  रखा  है,
 उन्होंने  जितना  कर्जा  हमें  दिया  है  और  जिस
 भाष  से  दिया  है  उसको  जब  हुम  वापिस  लोटा-
 मेंगे  तो  हमारे  झपये  का  अवमूल्यन  होगा  और
 उस  हिसाब  से  हमको  उन्हें  रुपया  ज्यादा  देना
 पड़ेगा  ।इस  सब  पर  अच्छी  तरह  से  सोच
 विचार  करके  [कानूनी  दृष्टि  से  जितना  भच्छी
 तरह  प्रतिबन्ध  हम  लगा  सके,  हमको  लगाने
 का  प्रयत्न  करना  जाहिये  ।

 सभापति  महोंदय,  मैं  मासता  हूं  कि  इससे
 हमारे  रपये की  कीमत  को  स्थिर  करने  में  भी
 मदद  मिलेगी  और  हमारे  राष्ट्रीय  काम  जो  हैं,
 निर्माण  कार्य  जो  हैं,  उनको  उम्नत  करने  में  भी
 हमको  सदद  मिलेगी  ।

 श्री  न्यु  लिसपे  (मुगे र)  :  समापति  महोंदव,
 हम  दोनों  के  बिल  रह  गए  है।  हमें  उनको  पेश
 करने  की  इजाजत  आप  दे  दे  |  एक  सैकिद  में
 काम  हो  जाएगा  |

 सभापति  महोदय  :  श्ापके  बिलों  को  हम
 साढ़े  छः  बजे  ले  लेंगे  झौर  तब  आपको  उनको
 पेश  करने  की  इजाजत  दे  देंगे  ।

 की  ater  लाल  बोहरा  (जित्तोड़गढ़)  :
 सभापति  महोदय,  यह  बिल  बहुत  महत्वपूर्ण  है  t
 हैं  कंचर  लाल  जौ  को  धम्यधाव  बेता  हूं  कि  उन्होंते
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 देश  की  इस  महत्वपूर्ण  समस्या  की  भोर  देशबासीयों
 का  ध्यान  खीचा  है  शौर  एक  प्रस्ताव  गैर  सरकारी
 ढंग  से  विच्ारार्थ  यहां  प्रस्तुत  किया  है  1

 यह  सही  है  फिश्राज  के  इस  विश्व  के
 तनावपूर्ण  वातावरण  में  भोर  प्रन्तराष्ट्रीय  स्थिति
 मे ंहम  एक  दूसरे  से  आइसोलेट  हो  कर  नहीं  रह
 सकते,  हम  एक  दूसरे  से  भ्रलग  होकर  नहीं  रह
 सकते  ।  कुछ  राष्ट्र  हैं  जो  बहुत  उन्नति  शील  हैं  ओर
 कुछ  दूसरे  हैं  जो  बहुत  पिछड़े  हुए  है।  टेक्नीकल
 नो  हक  जानने  के  लिए  झौर  इसके  अलावा  भी
 हमें  एक  दूसरें  के  साथ  सहयोग  की  जरुरत
 पड़ेगी  ।  जहां  तक  इस  बिल  के  मंशे  का  सवाल  है,
 प्रगर  मैं  सही  समझा  हूं  तो  मैं  कह  सकता  हूं  कि
 माननीय  सदस्य  का  मंशा  यह  रहा  होगा  कि
 विदेशों  से  जो  नगद  घन  हमारे  देश  में  भाता  है
 ब्यक्तीयों  के  माध्यम  से  या  संस्थाप्नों  के  माध्यम
 से,  वह  नहीं  झाना  चाहिये  मैं  सहमत  हु  कि
 किसी  भी  राष्ट्र  का  अगर  सम्मान  सुरक्षित  रह
 सकता  है,  कोई  भी  राष्ट्र  यदि  भ्राजादी  के  साथ
 जिन्दा  वर्ह  सकता  है  अपनी  स्वत्ंता  की  रक्षा
 कर  सकता  है  तो  केवल  अपने  पैरों  पर  खड़ा
 हो  कर  ही  कर  सकता  है  1  हमने  बरसों  तक
 अपने  आंदमीयों  का  पेट  भरने  के  लिए  पी
 एल  480  के  प्रन्तर्गत  करोड़ों  Fo  का  अनाज
 बाहर  से  मंगाया  है।  इसका  परिणाम  यहू  हुआ
 है  कि  हम  में  परावलम्बन  की  आदत  पड़  गई
 हैं  कोई  भी  राष्ट्र  भ्रपनी  भ्रार्थिक  स्थिति  को  ठीक
 करके,  अपनी  हकोनोमी  को  ठीक  करके  और
 कम  ला  कर  और  अधिक  मेहनत  करके  सुरक्षित
 रह  सकता  है  भौर  अपनी  भाजादी  को  स्थायी
 बना  सकता  है  t

 जो  हमें  बिदेशों  से मदद  मिलती  है,  उसकी
 हालत  कया  है  ।  कोई  भी  विदेशी  देवता  नहीं है  ।

 हर  देश  के  विसाग में  झपने  अपने  प्रुपया  अपने
 अपने  दल  बनाने  की  एक  मनोवृति  है,  फिर
 चाहे  वह  पश्चिमी  राष्ट्र  हो  या  पूर्व  का  हो,
 चाहे  वह  डेमोक्रेसी  में  विश्वास करने  वाला  राष्ट्र
 हो  या  किसी  दूसरी  आइडियोलोजी  में  विश्वास
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 फरने  वाला  हो  1  यह  देश  झाज  अपने  ढंग
 से भीर  अपने  हितों  का  स्वोपरि  रख  कर
 सहायता  देता  है  ।  दस  वास्ते  हमें  देखना  होगा
 कि  किस  सोटिवकों  सामने  रख  कर  देश
 सहायता  देते  हैं।  बहुत  सी  मिसालें  हमारे
 सामने  मौजूद  है  ।  ऐसे  बहुत  से  देश  है  जहां
 पर  विदेशी  सौदागरों  के  रूप  में  गए  भौर
 हम्स  में  बहां  के  मालिक  बन  गए  a  अंग्रेज

 हमारे  देश  में  किस  प्रकार  आये  |  हम  से
 मदद  लेकर  हमारो  साहायता  करने  के  बहाने
 झाएं ।  उन्होंने  मुगल  सलतनत  के  सामने  अपनी
 सहायता  का  हाथ  बड़ाया  और  जब  यह  हाथ
 स्वीकार  कर  लिया  गया,  तब  वें  धीरे  धीरे
 यहां  के  मालिक  बन  गए  ।  इस  लिए  यह
 झत्पन्त  आवश्यक  भर  महत्वपूर्ण  बात  है  कि  हम
 अपने  देश  में  विदेशी  घन  को  अधिक  महत्व त
 दें  ।  विदेशी  धन  हमारे  देश  के  अन्दर  जितनी
 अधिक  मात्रा  में  जाएगा  चाहे  संस्थाप्रों  क॑  माध्यम
 से धाए  चाहे  राजनीतिक  दलों  के  माध्यम  से
 और  राजनैतिक  दलों  के  माध्यमसे  आता  तो
 और  अधिक  खतरनाक  है,  उतनी  ही  ज्यादा
 हम  में  परावलम्बन  की  भावना  पैदा  होगी।
 भाज  हो  क्‍या  रहा  है।  राजनीतिक  दुष्टिसे  भी
 हमारे  वेश  की  पार्टियों को  विदेशों  द्वारा  प्रभा-

 वित  करने  की  चेष्टायें  की  जा  रही  हैं।
 प्रलग  अलग  देशा  अपने  अपने  ढंग  से  हमारे  यहां
 की  राजनीति  पर,  हुमारे  देश  की  अर्थ  नीती
 पर  परमाव  डालने  की  चेष्टा  कर  रहे  है।
 इस  लिए  मैं  चाहता  हूं  कि  हम  कम  खाये,
 हमारा  राष्ट्र  परिश्रम  अधिक  करें,  हम
 अधिक  ताकत  से  अपना  विकास  करें,  अपनी
 अतीत  कीसंस्कृति  को  पुनः  जीवत  करें।
 विदेशी  सहायता  पर  अवलम्बित  रहने  की  जो
 हमारी  आदत  पड़  गई  है,  उससे  हम  बाज  आएं  |

 बीस  बरस  में  हम  अपने  देश  का  लकशा
 जैसा  चाहते  थे  वसा  बना  नहीं  पाए  हैं।  इसलिए
 नहीं  बना  पाएं  कि  हम  अपने  साधनों  का,
 अपनी  प्राकृतिक  सम्पदा  का  अपनी  मेहनत  का
 उपयोग  नहीं  किया  |  द्वितीय  महायुद्ध के  बाद

 जर्मनी  फिर  से  अपने  पँरों  पर खड़ा.  हो  गया
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 है  फिर  से  शक्तिशाली  राष्ट्र  बन  गया  हैं,
 जापान  ने  भी  बड़ी  सरककी  कर  ली  है  लेकिन
 हम'  नहीं  कर  पाये  है  । इसका  कारण  यह

 कि  हम  अपनी  कुव्वत,  अपनी  ताकत  पर
 भरोसा  नहीं  करते  ।

 गृह  मंत्री  जी  ने  भ्राश्वासन  दिया  है  कि  ये
 जो  बुनियादी  तत्व  है,  इनका  नया  बिल  बनांते
 समय  विचार  किया  जायेगा  1  इसकों  देखते
 हुए  श्री गुप्त  जीं  अपने  इस  बिल  को  वापिस
 ले  लें  तो  ज्यादा  अच्छा  होगा।  उनका
 जो  उद्देश्य  था  वह  पुरा  हो  गया  है  1  वे
 बाहते  थे  कि  इस  पर  चर्चा  का  मौका  मिलें
 और  देश  का  ध्यान  इस  सभस्या  की  और
 भाकृष्ट  हो।  उनका  यह  उद्देश्य  पूरा  हो
 गया  हैं  |  मैं  चाहता  हूं  कि  विदेशी  घन
 हमारे  देश  में  न  लाया  जाए,  फिर  चाहें
 बहू  लिट्रेचर  के  मध्यम  से  आए  चाहे  सांसकृतिक
 आयोजन  के  माध्यम  से  आए  ।  हमको  देश
 की  इकोनोमी  स्वयं  अपने  प्रयत्नों  से  और
 अपनी  मेहनत  से  दृढ़  करनी  होगी  ।  हमें  देश
 को  परावलम्बन  से  हटा  कर  स्वावलम्बन
 की  प्रोर  अग्रसर  करता  होगा  ।  एक
 स्वाभिमानी  राष्ट्र  का  यही  तकाजा  है  |  .देश
 में  बिदेशी  घन  न  आने  दिया  जाए,  इसी  में

 हमारा  हित  है  ny

 मिद्नरियों  के  माध्यम  से  गरीब  आदमियों
 के  साथ  खिलवाड़  हो  रही  है  |  हजारों
 गरीब  आदमियों  को  धर्म  परिवर्तत  के  लिए
 लाचार  किया  जा  रहा  है।इस  वास्ते  वे
 चम  प्रिवतंन  पर  मजबर  हो  जति  है  कि
 हमने  उतकी  चिन्ता  नहीं  की  गरीब  भाईयों
 को,  हरिजन  भाईयों  की,  पिछड़े  हुए  भाईयों
 की  चिन्ता  नहीं  की।  आभाखिर  वे  चाहते
 क्या  है  ?  उनकी  जो  बुनियादी  जरुरते  है,
 बे  अभी  पूरी'  नहीं  हुई  है  ।  इसीलिए  व  प्रलोभन
 में  क्षा  जाते  है  और  विदेशी  घन  से  प्रमावित
 हो  जाते  toi  धन  चाहे  किसी  भी  माध्यम
 से  आए,  वह  हमारे  सांस्कृतिक  विकास  बौद्धिक
 विकास  दारिरीक  विकास  राष्ट्रीय  स्वाभिमान
 के  लिए  एक  चुनोती  है  ।  नया  बिल  'श्रश्तुत
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 करते  समय  मह्  मंत्री  जी  विस्तृत  रुप से  इन
 सब  बातों  पर  बिचार  करें ।  टैक्सीकल  नो

 हंउ  का  उपयोग  किया  जाए,  इससे  मैं  इन्कार
 नहीं  करता  हूं  ।  हम  आईसोलेट न  रहे  ।
 विदेशों  से.  हमारे  दूसरी तरह  के  सम्बन्ध  रहे
 आज  के  संसार  में  कोई  भी  राष्ट्र  दूसरे  राष्ट्रों
 से  अलग  अलग  नहीं  रह  सकता  है  ।  उनको
 एक  दूसरे  के  साथ  सहयोग  करना  पड़ता  है
 हम  को  भी  जिक  आदि  बाहर  से  लेना  पड़ता
 है  ।  दूसरी  चीजे भी  हम  ले  सकते है  ।  लेकिन
 व्यापारिक  माध्यमों  से  नगद  पेमेंट  करके  हम
 को  ये  लेनी  चाहिये  ।  आर्थिक  सहायता  लेना
 अपने  आप  को  कमजोर  बनाना  है  |

 इस  बिल  की  भावना  का  मैं  समर्थन  करता

 हूं  ।  मैं  चाहता  हूं  कि  गुप्त  जी  इस  बिल  को
 वापिस  ले  लें  ।  दुनियादी  भावनाओं  को  ध्यान
 में  रखते  हुए  विदेशी  घन  के  उपर  निश्चित  रूप
 से  प्रतिबन्ध  लगाना  चाहिये  ताकि  हमारे  देश  का
 राजनैतिक  और  सामाजिक  वातावरण  पवित्र  हो,
 उसके  झत््दर  डिगनिटी  आए,  उसके  अन्दर
 स्वच्छता  आए,  पवित्रता  आए  हुम  और  अपने

 राष्ट्र  की  अतीत  और  वर्तमान  को  जो  स्वस्थ
 परंम्परायें  है  उनके  झाघार  पर  हम  अपने  राष्ट्र
 को  खड़ा  कर  सके  |

 7  brs.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  Mr.  Chairman,  Sir,  I  am
 in  full  agreement  with  Shri  Kanwar  La!
 Gupta's  Bill  which  has  come  befere  fhe
 House.  I  am  quite  happy  that  the  hon.
 Minister  of  Home  Affairs,  Shri  Chavan,
 has  been  conscious  of  the  problem  long
 before,  and  he  has  been  aware  of  the
 dangers  which  may  come  if  the  flow  of
 foreign  money  comes  in  an  invisble  manner
 to  individuals  and  assoociations.  After  the
 assurance  of  the  Home  Minister  I  hope
 that  our  friends  like  Shri  Gupta  how  has
 dome a  great  service  by  bringing  thie  Bill
 before  the  House  will  help  ug  so  that  a
 new  Bill  can  come  which  can  tackle  this
 new  danger.
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 MR,  CHAIRMAN  :  Hon.  Member  may
 come  to  the  front  so  that  he  may  be
 audi  bie,

 SHRI  CHINTAMANI  PANIGRAHI  :
 Yes.  Sir.  I  was  submitting  that  I  was  in
 full  agreement  with  Shri  Gupta's  Bill  and  I
 was  happy  that  the  hon.  Minister  has
 been  aware  of  this  problem  earlier,  and
 he  has  also  assured  this  house  that  a  fresh
 Bill  can  come  forward  which  can  safeguard
 and  can  save  us  from  the  dangers  of  this
 inflow  of  foreign  money  to  individuals
 and  associations  and  to  political  parties.

 Sir,  in  this  connection,  I  wish  to  bring
 just  two  or  three  more  points  which  may
 be  relevanr  to  our  debate.  If  we  just  read
 our  ancient  history  also,  we  find  this,  In
 the  days  of  Lord  Krishna,  India  was  not
 very  much  united  as  one  nation  as
 we  are  today,  Lond  Krishna  used  to
 to  go  every  yearto  the  different  King-
 doms  so  that  he  could  forge  the  idea  of
 unity  of  the  whole  of  India.  Once  after
 he  returned  from  the  tour  of  the  various
 kindoms  he  was  questioned  by  the  parlia-
 ment  of  those  days  of  the  Yadavs,  as  to
 the  amount  of  money  he  had  spent  in
 meeting  the  kings  of  the  different  king-
 doms.  It  was  some  members,  those  who
 were  inthe  Opposition,  who  questiocd
 the  wisdom  of  Lord  Krishna's  spending
 this  money  and  going  abroad.  But  then
 those  who  were  in  the  Treasury  Benches

 including  Lord  Krishna  defended  it  and
 saidthat  this  money  had  been  spent  to
 safoguard  the  way  of  iife,  democratic  life,
 that  we  want  to  cherish  and  foster  and  to
 help  forge  the  integration  of  the  country,

 ‘Therefore,  thay  said,  this  money  was  spent.
 After  his  explanation,  there  was  overwhel-
 ming  support  both  by  the  opposition  and
 the  Treasury  Benches-  They  agreed  that
 this  money  was  spent  for  good  purpose
 and  the  aim  wal  quite  good.

 Today  we  cannot  avoid  the  tripolar
 world.  It  was  hitherto  a  bipolar  world,
 but  the  wortd  has  now  been  divided  into
 three  spheres  of  influence.  Previously,
 there  were  only  two  powers,  and  now  a
 *hird  power  has  come  in.  It  isnot  s  new
 thing.  It  has  happened  in  history.  An
 attempt  will  go  on  when  every  power
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 will  try  to  build  up  its  own  sphere  of
 influence.  Here  is  a  very  delicate  political
 struggle  that  we  are  facing.  The  struggle
 will  be,  on  che  one  side,  there  will  be  the
 capitalist.and  the  feudalist  way  of  life,  and
 onthe  other,  there  will  be  a  regimented
 way  of  life,  and  on  the  third  side,  when
 we  are  fostering  the  democratic  and  socia-
 list  way  of  life,  there  is  the  danger  of  our
 democratic  and  socialist  way  of  life  being
 in  jeopardy,  from  two  parties:  one  is  from
 those  who  want  to  foster  regimentation  and
 the  other  is  from  those  who  want  to  foster
 feudalism  and  capitalism.  Therefore,  today,
 in  our  country  every  man,  every
 Indian,  should  be  very  much  beware
 of  the  great  task  before  us.  If  we  are
 aware  of  this  great  danger  and  task  that  we
 are  facing  today,  in  view  of  the  conflict
 between  these  three  forces,  I  hope  we
 shall  be  very  much  careful  about  the
 inflow  of  foreign  money  that  is  coming
 from  all  directions  to  our  country,

 We  shall  have  40  be  careful  about  two
 things.  If  anything  comes  at  the  govern-
 mental  level  to  foster  our  economy:  to
 Strengthen’  our  ways  of  life  and  to  see
 that  our  democracy  and  socialism  gather
 momentum,  that  is  welcome,  and  that  is
 the  correct  approach  to  the  problem,  But
 we  shall  have  to  see  that  it  comes  at  the
 governmental  level.  But  if  anything  comes
 to  subvert  our  way  of  life,  our  democracy
 and  our  parliameniary  institutions  which
 we  are  builng  with  pain  and  labour,  that
 is  dangerous  and  should  be  stopped.  To
 whichever  party  money  comes,  to  whichever
 party  the  man  who  receives  the  money
 may  belong,  Government  will  have  to  take
 stern  measures  about  it,

 It  has  been  found  that  since  967  foreign
 money  is  coming  in  various  forms  to
 different  political  parties,  organisations
 and  individuals.  |  am  not  sure  whether
 Government  has  kept  a  strict  watch  over  it,
 Sir,  sometime  back  it  came  to  your  know-
 ledge  and  you  yourself  raised  it  here.  There
 are  vast  deposits  of  foreign  funds  and  some-
 times  they  are  withdrawn.  What  for  are  they
 withdrawn  and  how  arejthey  spent?  There
 are  universities  inthis  coustry  coming
 under  the  control  and  influence  of  foreign
 o'ements.  This  is  a  great—danger.  We  are
 seized  af  this  matter  in  time  and  we  shall
 not  allow  it  to  continue  stillfurther  Before
 1972),  we  should  be  in  a  position  where  the
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 loopholes  are  plugged,  so  that  our  ways  of
 life,  our  democratic  and  political  institu-
 tions,  are  not  in

 jeopar
 ve  Government

 should  take  not  of  it.  I  am  sure  the  Home
 Minister  would  take  the  necessary  steps.

 श्री  मधु  लिमये  (मुगेर):  समापति  महो-
 दय,  जो  विधेयक  श्री  कंवरलाल  गुप्त  ने  पेश
 किया  है,  मैं  उसके  सिद्धांत  की  ताईद  करता  हूं  ।
 इस  समय  हमारे  देश  में  विदेशियों  का  जो
 पैसा  श्रा  रहा  है,  उससे  न  सिर्फ  हमारी  राज-
 नीति,  बल्कि  हमारा  साहित्यिक  और  सांस्कृतिक
 जीवन  भी  दूषित  होता  चला  जा  रहा  है  ।

 क्रो  कमल  नयन  बजाज  :  उससे  नेतिक,  पतन
 भी  होता  है  ny

 stag  लिमये :  नैतिक  पतन  भी  उसी  में  आ
 जाता  है।  लेकिन  श्री  कमलनयन  बजाज  को
 वायद  पता  नहीं  होगा  कि  उनके  भाई  के  बारे
 में  ही  कहा  जाता  है  कि  शिव  सेना  जैसे  राष्ट्र-
 द्रोही  (ब्यवधान)  मैं  उनको  याद  दिला  रहा
 हैं  1  मैं  उनके  लिए  नहीं कह  रहा  हूं  ।  बह
 तो  एक  दूसरे  ढंग  के  आदमी  हैं।

 श्री  रा०  to  भण्डारे  (बम्बई-मध्य)  :  किस
 ढुंग  के  प्रादमी  हैं  ?

 भी  मधु  लिमये  :  वह  दूसरे  ढुंग  के  प्रादमी
 हैं  7  वह  कसा  ढंग  है,  बह  मैं  नहीं  कह  रहा  हूं  |

 लेकिन  श्री  रामकृष्ण  बजाज  के  बारे  में  यह
 कहा  जाता  है  कि  वह  शिव  सेता  जैसे  आंदोलन
 की  मदद  करते  हैं  दौर  उसके  लिए  ऐसे  श्रोतों
 से  पैसा  आता  है,  जिससे  देश  का  हित  नहीं
 हो  सकता  है।  जब  यहां  दो  साल  पहले  सी०
 भा०  To  के  बारे  में  बहस  हुई  थी...

 शो  Srey  बजाज  :  जहां  तक  श्री  रामकृष्ण
 बजाज  के  रुपयों  से  शिव  सेना  की  कोई  मदद
 का  सबाल  है,  उन्होंने  कोई  रुपये  की  मदद  की

 यह  बात  बिल्कुल  गलत  है  |  यह  साम्यवादी
 लोगों  को  प्रचार_ है  और  उनके  पत्रों

 1
 b

 खबरें  दी  जाती  हैं  -  उसको  लोग  माने  ले  या
 सको  करेन्‍्सी  दें,  यह  एक  अलग  बात  है  ।  यह
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 दूसरी  बात  है  कि  आदमियों  का  कई  सरह  से
 व्यक्तिगत  संबंध  हो  शौर  वे  मिलते-जुलते  हों  ।
 हम  लोग  मी  सबसे  मिलते-जलते  है  ।  इन  दोनों
 बातों  में  बहुत  फर्क  हैं  t

 शो मधु  लिमये  :  साम्पवादी  लोगों  के  द्वारा
 इस  बात  को  उठाथे  जाने  से  पहले  ही,  सबसे
 पहले  बंबई  की  एक  समा  में  मैंने  इस  बात  का
 जिक्र  किया  था  ।

 इसलिए  मेरी  जानकारी  तो  कम  से  कम
 साम्यवादी  लोगों  से  नहीं  आई  है  क्‍यों  कि  उमा-
 ताथ  ने  बाद  में  यह  सवाल  उठाया  है।

 भी  कमल  लयन  बजाज  :  ग्रापकी  जानकारी
 का  आधार  कया  है  ?

 भी  मधु  लिमये  :  वह  मी  देदूगा  मैं  ।
 मैं  तो  कहता  हूं  कि  भ्रगर  सरकार  इस  मामले  में
 जांच  करने  के  लिये  तैयार  हो  तो  इसके  बारे
 हमारे  पास  जो  जानकारी  है  वह  हम  सरकार
 को  या  कमीशन  को  देने  को  तैयार  हैं।

 शनी  कमल  ह... ल  बजाज  :  सरकार  को  जांच
 जरूर  करनी  चाहिए  ।

 श्री  मधु  लिमये :  तो  मैं  यह  निवेदन  करना
 चाहता  हूं  किजब  सी.  श्राई.  ए.  के  बारे  में
 न्यूयार्क  टाईम्स  में  लगातार  कुछ  लेख  छपे  तो
 सारी  दुनिया  दंग  रह  गई  कि  जिन  संस्थाओं
 के  बारे  में  कभी  यह  कह  भी  नहीं  जा  सकता  था
 कि  विदेशियों  से  इनका  कोई  ताल्लुक  हो  सकता
 है  उन  संस्थाधों  को  भी  ऐसी  दूसरी  संस्थाओं
 के  मार्फत  पैसा  मिला  है  जिसका  अन्तिम  स्त्रोत
 सी.  आई.  ए.  है  t  इस  बब्स  पी.  एल.  480
 योजना  के  तहत  हमारे  यहां  अनाज  आता  है
 ओर  पैसा  प्रमेरिका  के  नाम  से  यहा  जमा  होता
 हैं  ।  एक  बहुत  बड़ा  हमारी  करेंसी  का  हिस्सा
 अमेरिकी  लोगों  के  हाथ  में  हैं बौर  उसका
 इस्तेमाल  बह  कैसे  करते  हैं  इसके  बारे  में  यह
 सरकार  भी  नियंत्रण  नहीं  ह... छ  सकती  है।
 age  ate  ऐसे  च  होते  हैं  जिसकी  तफसील
 यह  नहीं  देख  सकते  ।  अब  इसमें  हमकों  यह
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 डर  लगता  हैं  कि  इस  पैसे  का  भी  हमारे  देश
 की  राजनीति  को,  हमारे  देश  की  जो  संस्कृति
 हैं,  भौर  जो  शिक्षा  संस्थाएं  है,  उनको  प्रमावित
 करने  के  लिए  नाजायज  ढुंग  से  इस्तेमाल  किया
 जाता  होगा  ।  इसकी  मी  जांच  होनी  चाहिए  1
 जिस  तरह  से  अमेरिका  और  पद्दिचम  से  पैसा
 आता  है,  मिशनरी  लोगों  के  द्वारा  पैसा  आता  है,
 उसी  तरह  से  जो  आज  रूसी  खेमा  है  उसके  द्वारा
 भी  भारत  में  पैसा  आता है।  मैं  सिर्फ  दो  उदा-
 हरण  दूंगा  ।  सोवियत  रूस  के  द्वारा  जितना
 साहित्य  प्रकाशित  किया  जाता  है,  अगर  मैं  केवल
 राजनैतिक  प्रचारात्मक  साहित्य  की  चर्चा  नहीं
 कर  रहा  हूं,  रूप्ती  एजेंसी  के  द्वारा  जैसे  टालस्टाय
 या  दोस्तोवस्की  की  जितनी  रचनाएं  हैं  या  भौर
 बहुत  सारे  जो  रूसी  साहित्यकार  हैं  उनकी
 किताबें  बहुत  सस्ते  दर  से  यहां  बेची  जाती  हैं  1
 मैं  मंत्री  महोदय  से  जातना  चाहता  हूं  कि  कितने
 रुपये  की  किताब  हर  साल  इस  देश  में  आती
 है,  क्या  इतके  बिल  बगैरह  के  बारे  में  इनको  कोई

 जानकारी  है  और  क्या  इसका  पैसा  वापस  भेजा  जाता
 है  रूस  में  ?  झगर  नहीं  भेजा  जाता  है  तो  उसका
 साफ  मतलब  है  कि  यह  व्यापारिक  व्यवहार  तहीं
 है  ।  मुफ्त  में  साहित्य  भेजा  जाता  है,  यहां  पर
 वह  बेचा  जाता  है  भौर  जो  पैसा  मिलता  है
 उससे,  वह  राजनैतिक  कामों  के  लिए  यहां  खर्च
 किया  जाता  है।  तो  क्‍या  मंत्री  महोदय  इसके
 बारे  में  इस  सदन  को  अवगत  कराएंगे  कि  यह
 जो  रूसी  साहित्य का  प्रचार  इस  देश  में  हो  रहा
 है  उसके  बारे  में  व्यापारिक  स्थिति  क्या  है  और
 यह  पैसा  किम  मदों  में  खर्च  होता  है?  क्या
 यहू  बापस  जाता  है  इसमें  से  कुछ  हिस्सा  इसके
 बारे  में  सदन  को  यह  जरूर  झवगत  कराएं।

 झौर  एक  बात  मैंने  सुनी  है  कि  रूसी  एरिया
 के  तहत  पूर्वी  यूरोप  के  देशों  को  जो  माल  निर्यात
 करते  हैं  उनमें  से  एक  दो  व्यापारियों  से  मेरी
 बात  हुई  और  उन्होंने  मुझसे  यह  कहा  कि  रूसी
 प्रतिनिधि  मंडल  के  लोग  या  दूसरे  पूर्वी  यूरोप
 के  लोग  उससे  सौथा  कहते  हैं  कि  दाम  कया  है,
 अगर  वह  कहते  &  कसी  दपमे  तो  बह  कहते
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 कि  नहीं  .0  रुपया  दाम  रखो  झौर  दस  रूपया
 जिन  व्यक्तियों  को  हम  कहेंगे  उनको  दीजिएगा।

 श्री  कमल  सथन  बजाज  :  दस  नहीं  पांच  ।

 शी  मधु  शिसये  :  वह  दस  हो,  पांच  हो,
 तीन  हो,  या  एक  हो  जहां  करोड़ों  का  ट्रांजेक्शन
 हो  तो  एक  परसेंट  मी  कितना  हो  जायगा  ?  एक
 करोड़  पर  एक  लाख  हो  जायगा  ।  जब  मैंने
 उनसे  कहा  कि  आपका  नाम  क्‍या  मैं  सरकार
 को  बता दू,  आप  सामने  आने  के  लिए  तैयार
 हैं  ?  तो  वह  कहते  हैं  कि  दोस्ती  में  मैंने  प्रापसे
 कह  दिया  तो  हमारा  ही  पेट  काटने  के  लिए  बात
 श्राप  कर  रहे  हो  क्योंकि  हम  निर्यात  पर  ही
 निर्मर  हैं  तो  हमारा  नाम  मत  बताहएगा।  हम
 सीधी  बात  प्रापसे  कह  रहे  हैं  कि  ऐसी  बातें  हो
 रही  हैं।  तो  में  मंत्री  महोदय  से  कहूंगा  कि
 चाहे  अमेरिका  द्वारा  हो  या  रूस  के  द्वारा  हो,
 या  अन्य  देशों  के  द्वारा  हो,  जो  पैसा  इस  तरह
 हिन्दुस्तान  में  आता  है  प्रौर  हिन्दुस्तान  के  सावबे-
 जनिक  जीवन  का  जो  स्त्रोत  है  उसको  दूषित
 करने  का  जो  प्रयास  किया  जा  रहा  है  क्‍या  इसके
 बारे  में  मंत्री  महोदय  कछ  कहेंगे?

 प्रंत  में  मैं  यह  कहना  चाहुंगा  कि  चौथे  आम

 चुनाव  के  बाद  यहाँ  पर  बहस  चली  प्रौर  मंत्री
 महोदय  ने  कहां  कि  हम  जांज  करवाएंगे  ny  सेन्द्रल
 ब्यूरो  के  द्वारा  जांच  की  प्राथमिक  रपट  मी  इनके
 पास  आई  लेकित  कमी  इस  रपट  का  सारांश  इन्होंते
 इस  सदन  के  सामने  नहीं  रखा  और  जिन  दलों  के
 बारे  में  आरोप  किया  जाता  था,  जिन  संगठनों  के
 बारे  में  आरोप  किया  जाता  था,  उनको  पनी
 सफाई  देने  का  भी  इन्होंने  मौका  तहीं  दिया  1
 नतीजा  यह  होता  है  कि  आज  सारा  वाताबरण
 घूमिल  होता  चला  जा  रहा  है  |  इसलिए  मंत्री
 महोदय  से  मैं  कहंगा  कि  उनके  पास  जितने  तथ्य
 हैं  बहू  तथ्य  ये  सदन  के  सामने  रखें  |  सदन  के
 सामने  इसलिए  कह  रहा  हूं  क्योंकि  बाहर  रखते
 के  लिए  कहेंगे  तो  हो  सकत।  है  कि  बदनामी  बगैरह
 के  मुकदमे  चल  सकते  हैं।  लेकिन  सदन  में  चर्चा
 के  लिए  अगर  यह  तारी  जानकारी  रखेंगे  तो  हर
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 एक  दल  के  प्रतिनिधि  यहां  पर  हैं,  उनको  अपनी
 बात  कहने  का  भी  मौका  मिलेगा  और  अंत  में  मंत्री
 महोदय  को  उनकी  सफाई  का  मौका  भी  मिलेगा  1
 जो  विधेयक  कंबवरलालजी  ने  पेश  किया  है  उसी

 तरह  के  कुछ  विधेयक  मैंने मी  पेण  किए  हैं  और
 मंत्री  महोदय  ने  वचस  दिया  था  कि  जितने  निजी

 सदस्यों  के  विधेयक  हैं  उनका  अध्ययन  कर  के
 सरकार  के  द्वारा  इसके  उपर  कोई  विधेयक  प्रस्ता-
 बित  कियां  जायगा।  तो  इस  तरह  का  कोई  ठोस
 झाइवासन  मंत्री  महोदय  देते  हैं  तो  मैं  अपने  दोस्त
 से  कहूंगा  कि  मंत्री  महोदय  के  आइवासन  को  बह
 मानें  और  अपने  विधेयक  को  वापस  लें।  लेकिन
 एक  बात  मैं  कहना  चाहत  हूं  कि  आश्वासन  दिए
 जाते  हैं  लेकित  उनकी  पूति  होती  नहीं  है  ।  जब
 मैंने  मैंनेजिंग  एजेंसी  झौर  कम्पनी  डोनेशन  के  बारे
 में  विधेयक  पेश  किया  तो  आप  लोगों  ने  कैबिनेट
 में  उसके  उपर  निर्णय  किया  कि  मधु  लिमये  से
 कहा  जाय  कि  वह  विधेयक  वापस  लें  और  सरकार
 विधेयक  लाएगी  1  मैने  वापस  लिया  |  उसके  बाद
 एक  साल  तक  हर  शुक्रवार  को  यहां  खड़े  होकर
 मुझे  कहना  पड़ता  था  कि  आपक।  विधेयक  कब
 आएगा  |  एक  साल  के  बाद  आपने  विधेयक  पास
 किया  ।  ऐसे  ही  आपने  निजी  कोष  के  बारे  में
 भी  हमें  आश्वासन  दिया  i  आप  ने  तो  उस
 दिन  बयान  दे  कर  छूटने  की  कोशिश  की  कि
 बजट  सत्र  में  पेश  करेंगे  ,  लेकिन  जहां  तक  मुझे
 पता  है  ब्राप  ने  यह  आश्वासन  दिया  था  कि
 बजट  पेश  करने  के  पहले  यह  विधेयक  आप

 “लाएंगे  1  अभी  तक  झाप  ने  उसे  पेश  नहीं  किया  ।
 तो  कम  से  कम  विदेशी  पैसे  |  बारे  में  इस
 तरह  का  आश्वासन  न  हो  |  जो  ब्राण्वासन  दे  वह
 सोच  समझ  कर  और  ठोस  झ्ाश्वासन  दिया  जाय
 जो  कि  समय-बद्ध  हो  और  उस  का  पालन  किया
 जाय  |

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand)  =  Mr.  Chairman,  Sit,  I  appreciate
 the  motives  of  Shei  Kanwar  Lal  Gupta  for
 bringing  forward  this  Bill.  The  history  of
 India  has  been  very  tragic.  For  centuries
 we  have  suffered  through  foreign  clevarness
 and  have  been  a  prey  to  that.  For  ex-
 ample,  the  British  company  came  to  India
 ‘with  the  very  subtle  idea  of  doing  bytinets
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 but  they  took  advantage  of  oyr  internal
 quarrels  and  ultimately  from  a  trading
 company  ‘became  the  emperors  of  India.
 So,  we  should  be  very  careful  in  dealing
 with  foreign  money  and  how  itis  spent

 We  area  sovereign  country.  So  much
 money  is  flowing  into  this  country  from
 various  cultural.  religious  and  missionary
 organisations.  “Tappreciate  that  the  mis-
 sionaries  would  like  to  serve  humanity  ;
 they  have  a  laudable  idea  but  here  in  India
 they  have  been  converting  the  poorer
 sections  of  our  countrymen,  the  Bhils  or
 the  Adivasis..  Naturally,  those.  peaple
 look  towards  forcign  money.  They  are
 being  educated  but  they  have  education  of
 a  different  type.  So,  this  money  which
 flows  into  India  for  laudable  purposes
 ultimately  goes  against  the  culture  and
 heritage  of  India.

 The  answer  to  this  is  that  we  must  have
 our  own  money  to  these  backward  people
 an’  prevent  them  from  becoming  a  prey
 to  other  religious  sentiments.  We  are  an
 open  country  but,  at  the  same  time,  open-
 ness  does  not  mean  that  we  should  be
 robbed  of  our  own  culture  and  bring
 foreign  elements  who  will  ultimately  harm
 the  nation.

 So  much  talk  has  been  going  on  about
 foreign  money.  My  hon.  friend.  Mr,
 Onkarlal  Bohra,  very  rightly  said
 that  money  is  necessary  for  the  upliftment
 of  our  backwardness,  as  far  as  technical
 know-how  is  concerned  and  also  for  our
 defence  needs.  But  it  is  shameful  that  for
 the  last  several  years  we  have  been  import-
 ing  wheat  from  foreign  countries  although
 the  United  States  may  be  giving  us  as  a
 dole.  Even  the  Russians  have  also  offered
 to  supply  wheat  to  us.  It  is  shameful  for
 us,  as  Indians,  that  we  have  to  depend  upon
 foreign  countries  for  our  very  existence.  So
 many  times  Government  have  assured  us
 that  this  import  of  foodgrains  will  be  stop-
 ped,  But  we  have  yet  to  see  a  day  when
 these  imports  of  foodgrains  are  completely
 stopped.

 Tt  is  a  dangerous  trend  for  various  organi-
 sations  to  enter  inte  Indian  politics,  directly
 or  indirectly,  through  financing  cultora!
 activities  or  financing  certain  literature
 from  foreign  funds.  This  must  be  stopped
 facpdintely.”  If  the  hon,  Minister  gives
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 an  assurnce,  Ihope,  Mr.  Kanwar  Lal
 Gupta  will  withdraw  his  Bill  and  he  can
 depend  upon  that  assarance  and  there
 should  be  a  follow-up,  as  Mr.  Madhu
 Limaye  said.

 We  have  to  be  very  careful.  Our  large-
 heartedness  is  responsible  for  many  calami-
 ties.  Even  during  the  battle  of  Panipat,
 we  had  iuvited  foreigners  to  help  against
 our  own  brother  enemies.  That  tragic
 history  should  not  be  repeated  by  our
 over-enthusiasm  in  receiving  foreign  do-

 ‘les.  If  one  party  takes  foreign  money  to
 defeat  a  particular  party,  this  very  party
 that  is  defeated  will  take  money  from
 another  source  and  defeat  others.  We  are
 secing  what  is  happening  right  from
 Vietnam  to  Middle-East  and  South-East
 Asian  countries.  We  should  lear  from
 our  past  history  that  these  foreign  countries
 with  laudable  means  try  to  help  us  but,
 ultimately,  we  go  under  them  and  become
 their  subjects.

 This  history  should  not  be  repeated,
 This  foreign  money  should  be  debarred  for
 all  the  purposes  of  propaganda.  The
 Asian  countries  should  also  be  told  about
 it.  In  Asian  meetings,  we  should  be
 hammering  this  point  to  them  and  we
 should  prevent  our  brother  Asia  nations
 from  taking  foreign  assistance.  I,  there-
 fore,  plead  with  the  Government  to  take
 strong  measures  and  prevent  foreign  money
 flowing  into  our  country  and  into  our
 life-blood.

 With  these  words,  I  would  request  my
 hon.  friend,  Mr»  Kanwar  Lal  Gupta,  if
 an  assurance  comes  from  the  hon.  Home
 Minister,  to  withdraw  his  Bill,

 aft  भोलानाथ  मास्टर  (भलवर)  :  समापति

 प्रहोद्य,  मैं  केवल  एक  ही  विषय  पर  बोलना
 चाहता  हूं,  जिसका  जिक्र  यहां  पर  होने  से  रह

 “गया  हैं  |  भ्रमी  सी0आई0  एए  का  जिक्र  किया
 गया,  रूस  का  जिक्र  किया  गया,  लेकिन  चीन
 ह. द  जिक्र  किसी  ने  नहीं  किया  इस  संम्बध  में

 “मेरा  एक  प्रदन  था-जिसको  केरल  की  असेम्बली
 में  भी  उठाया  गया  भा  कि  वहां  पर  बहुत  सा

 - लिटेचर  और  रुपया  बुकसेसर्ज  की  मारफत  आता
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 है  और  उस  प्रषन  के  उत्तर  में  जवाब  दिया
 गया  था  कि  हू  बात  सही  है।  यह  प्रइन  इस
 में  भी  मैंने  उठाया  था  शौर  मेरे  प्रश्न  के  उत्तर
 में  होम  मिनिस्ट्री  ने यहू  जवाब  दिया  कि  अभी
 हमारे  पास  कोई  ऐसा  कानून  नहीं  है  जिससे
 कि  उस  रुपये  को  जो  किताबों  की  शक्ल  में  या
 ओर  किसी  रूप  में  जाता  है,  रोक  सकें  1

 इस  लिये  मेरा  निवेदन  यह  हैं  कि  जहां
 रूस  शौर  अमरीका  के  रुपये  के  बारे  में  चर्चा
 हुई  है,  चीन  से  जो  रुपया  1 ह  रहा  हैं,  उसको
 भी  ध्यान  में  रखना  चाहिये।  बंगाल  में  झाज
 जो  कुछ  दंगे  हो  रहे  हैं,  गड़बड़  हो  रही  है,
 वह  सब  इसी  वजह  से  है-इन  सब  बातों  के
 लिये  चीन  का  रुपया  बंगाल  में  पहुंच  रहा  है  ।
 में  इसके  सम्बन्ध  डाक्पूमेंट्री  प्रूफ  अापके  सामने
 रख  हा  हूं  ।इस  लिये  जो  कोई भी  बिल  यहां
 पर  लायें,  वह  इस  तरह  st  होना  चाहिये
 जिप्तमें  लिट्रेचर  वगैरह  का  जो  रुपया  प्राता  है,
 उसको  भी  रोका  जाना  चाहिये  ।  इलैक्शन
 टाइम  पर  यह  चर्चा  करना  कि  फलों  पार्टी  ने
 इतना  रुपया  लिया,  उस  पर  ही  रोक  लगाना
 पर्याप्त  नहीं  है,  बल्कि  जो  रुपया  हमारी  रोजाना
 की  लाइफ  में  किताबों  श्रौर  लिट्रेजजकी  शक्ल
 में  भ्राता  है,  उसको  मी  रोका  जाना  चाहिये  ।
 जो  बिल  आप  यहां  पर  लायें,  वह  कंवरलाल
 गुप्ता  जी  के  बिल  से  अच्छा  होना  चाहिये,
 उसमें  इस  प्रकार  को  किताबों  वगैरह  के  बारे  में
 भी  कानून  होना  चाहिये  ।

 SHRI  RAJASEKHARAN  (Kanakapura):
 T  must  congratulate  Mr.  Gupta  for  having
 brought  this  Bill  before  this  kon.  House.
 As  you  are  aware,  most  of  the  countries
 in  the  world  today,  particularly,  the  big
 countries  are  very  much  interested  to

 bvert  the  democracy  to  which  we  are
 holding  so  fast  and  so  dear.  In  this  power
 politics,  unfortunately,  everybody  would
 like  to  bring  his  influence  either  through
 money  or  through  power  or  through  some
 political  influence.  In  this  situation,  the
 Government  has  to  take  certain  steps  to
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 see  that  such  influences  would  not  have
 any  effect  either  on  political  Parties  or  on
 individuals  or  on  such  organizations  which
 are  carrying  on.  their  activities  in  this
 country.  Unfortunately,  there  is  mo  check

 ‘which  is  being  exercised  by  the  Government
 on  certain  organizations  and  individuals

 who  receive  foreign  money  from  time  to
 time.  This  Bill  would  enable  the  Govern-
 ment  to  take  certain  effective  steps  to  curb
 this  tendency  which  is  going  to  havea
 very  bad  effect  in  the  ultimate  analysis.

 As  you  are  aware,  we  are  reading  in
 “Newspapers  also  time  and  again  that  the

 money  which  is  being  ploughed  to  this
 country  through  various  non-official  organi-

 zations  and  also  through  individuals  is
 _havinga  very  bad  effect  not  only  on  the
 political  life  of  the  country  but  also  the
 social  and  otherwise.  Therefore,  I  would
 request  the  Home  Minister  to  accept  the
 suggestion  and  bring  forward  a_  Bill  before
 this  House  which  would  curb  such  tenden-
 ciesin  future.  What  is  happening  today
 in  every  country,  particularly  in  under-
 developed  countries  :  Due  to  poverty,

 “ignorance  and  illiteracy  many  people  are
 subjected  to  certain  pressures  either  through
 the  pressure  we  get  through  finances  or
 the  pressure  we  get  through  power.  We
 arefrom  time  to  time  subjected  to  such
 Pressures.  If  we  want  to  curb  this  tendency,
 the  only  way  is  to  have  an  effective  law  at
 the  disposal  of  the  Government  and
 implement  it  effectively.  With  these  few
 words,  IT  would  request  the  Government
 and  the  Home  Minister  io  bring  forward
 8  Bill  to  curb  such  tendencies  so  that  our
 democracy  can  be  safe.

 aft  दधि  भूषण  (खरगोन):  समापति  जी,
 मैं  श्री  कंवरलाल  गुप्त  जी  कों  धन्यवाद  देता
 हैं,  जो  बिल  बहू  हाउस  के  सामने  जाये  हैं,
 वह  बहुत  अच्छे  मौके  पर  लाये  हैं  1

 समापति  महोदय,  आज  विदेशों  का  रुपया
 जिस  तरह  से  खर्च  होता  है,  उस  पहलू  पर  मैं
 आपकी  मारफत  थोड़ा  सा  प्रकाश  डालना  चाहता

 हैं  ।  पान-हस्लासिक  मुंबमेंट  भी  सी०आई०ए०
 के  पैसे से  चलता  है  1  जो  अरब  दुनिया  के
 राजे-महाराजे  बड़े  बढे  फपृडलिस्ट्स  हैं,  उस
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 रुपये  से  उनको  सी०  आई०  ए०  मजबूत  करते
 हैं  भौर  वहां  की  जनता  की  ताकतों  को  कमजोर
 करते  हैं  |  सी०  झाई०  ए०  ने  हमारे  देश  में
 भी  पिछले  दिनों  घामिक  भावनाओ्रों  को  मड़काने
 में  काफी  दिलचस्पी  ली  है  7  मिसाल  के  तौर
 पर  हमारे  पब्लिक  सैक्टर  में,  जिनको  हम
 अपनी  जनता  के  मन्दिर  कहते  हैं,  जितने  भी
 फिसाद  हुए,  वे  इसीलिये  कराये  गये  ताकि
 वे  पब्लिक  सैक्टर  फेल  नाकामयाब  हो  बौर  इसमें
 सी०आई०  To  का  पैसा  लगता  है  |

 पिछले  दिनों  जब  यहां  पता  लगा  कि  सी०

 आई०ए०  एशिया  फाउन्डेशन  के  जरिये  कितने
 लोगों  को  फाइनेन्स  करता  है  तो  मालूम  हुभा
 कि  उसमें  इस  देश  के  बड़े  बड़े  महान  नेता  और

 बहुत  सी  संस्थायें  भी  शामिल  थीं  t  जिन्होंने
 बाद  में  उन  संस्थाओं  से  इस्तीफा  दिया  और
 कुछ  नेताओं  ने  वह  पैसे  भी  वापिस  किए  a  मैं

 कहना  चाहता  हूं  कि  सी०अआाई०ए०  का  कोई
 रिटेन  कॉस्टीट्यूशन  नहीं  है।  इसी  प्रकार  से
 इस  देश  में  घामिक  आधार  पर  युवक  संस्थायें
 काम  करती  हैं  जिनका  कोई  रिटेन  कांस्टीट्यूशन
 नहीं  है  ।  गुरु  दक्षिणा  के  नाम  पर  करोड़ों  रुपए
 इकट्ठा  करते  हैं  प्रोर  सी०>आई०ए०  से  ताल  मेल
 रखते  हैं  और  देश  के  पब्लिक  हैक्टर  को  तथा
 देश  की  तरक्की  को  रोकने  की  हरचन्द  कोशिश
 करते  हैं।  इस  बात  से  मैं  सदन  को  आगाह
 करना  चाहता  हूं  ।  खास  तौर  से  हिन्दुस्तान
 में  कुछ  ऐसे  श्रखबार  हैं  जोकि  हिन्दुस्तान  की
 सांस्कृतिक  भौर  धार्मिक  कमजोरियों  का  फायदा
 उठाकर  सी०आई०ए०  के  हाथों  में  खेलते  हैं  ।
 सी०आई०  ए०  की  तरफ  से  जो  पैसा  मिलता  है,
 हम  चाहते  हैं  कि  उसकी  जांच  हो  ।  लीबिया
 अफ्रीका  में  एक  छोटा  सा  देश  है  ।  वहां  पर
 डालर  उसकी  करंन्‍्सी  है  और  जो  रबर  पैदा
 होती  है  उसफा  लाम  सिर्फ  फायरस्टोन  कम्पनी
 वाले  उठाते  हैं।  प्रेसीडेन्ट  का  बंगला  भी  इस
 कम्पनी  ने  बनाया  है  ।  किसी  जमाने  में  वहां
 से  चावल  एक्सपोर्ट  किया  जाता  था  लेकिन
 प्राज  बाहर  से  वहां  प्याज  तक  भी  इम्पोर्ट  होता
 है  ।  इस  प्रकार  से  सारे  देश  को  एक  विदेक्षी
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 कम्पनी  सी०भ्राई०ए०की  सहायता  ने  प्याज  तक
 भी  खंरीद रखा  है।  हमारे देश  में  भी  एस्सो

 “पेट्रोल  ल्ाबी,  फायरस्टोन  लाबी  जैसी  विदेशी
 कम्पनियां  हैं  जो  कि  काफी  पैसा  बहाती  हैं  |

 देश  के  बड़े  समायेदारों  के  पास  पैट्रोल  के
 नाम  पर  और  दूसरे  नाम  पर  सी०आई०ए०  का
 पैसा  झाता  है  और  उससे  इस  देवा  में  प्रजा-
 तंत्र  का  जो'  तरीका  है  उसको  घकका  पहुंचाने
 की  कोछशिश  की  जाती  है  ।

 ग्राखिरी  बात  मैं  कहना  चाहता  हूं  कि

 कम्युनिस्टों  से  हमारा  विरोध  है  लेकिन  कम्यु-
 निस्‍्टों  को  हम  प्रपने  प्रजातात्रिक  तरीके  से,
 अपने  सिद्धांत  से  परास्त  कर  सकते  हैं।  सी०
 आई०ए०  से  पैसा  लेकर  कम्युनिस्टों  को  खत्म
 करने  से  पहले  हमें  चीन  के  व्यांगकाईशक  से
 सबक  लेना  चाहिए  ।  इसी  प्रकार  से  भगर
 कम्युनिस्ट  चाहें  कि  किसी  देश  से  पैसा  लेकर

 हिन्दुस्तान  के  प्रजातांब्रिक  ढांचे  को  खत्म  किया
 जाये  तो  वह  भी  सम्भव  नहीं  है  ।  वह  स्वंय  भी

 चुनकर  आ  सकते  है  ।  ऐसी  नीति  भी  दूसरे
 देशो ंमें  फेल  हो  चुकी  हैं  ।  हमारा  जो  प्रजा-
 तांत्रिक  तरीका  है  बह  अपने  आप  में  समर्थ  है।
 हम  जिस  प्रकार  से  आगे  बढ़  रहे  हैं,  हमें
 पूरा  विश्वास  है  कि  हम  भागे  तरक्की  करते
 जायेंगे  ।

 जो  लोग.इस  प्रकार  से  पैसा  लेकर  इस  देश
 की  राजनीति  को  गन्दा.करते  हैं,  सुबह  से  शाम
 तक  छोटे  छोटे  बच्चे  युवक  लाठी  चलाते  हैं,
 इस  प्रकार  के  जो  संघठन  हैं  जैसे  आर.  एस.
 एस.  उसके  पास  60  करोड़  रापया  है....
 (व्यवधान )  ...सी.  आई.  ए.  से  ताल  मेल  रखते  हैं,
 मैं  प्राथंता  करूंगा  कि  आर०  एस०एस०  का  झाप
 कांस्टीट्यूशन  बनाइये,  विधान  बनाइये  ।  इस
 प्रकार  का  जो  पैसा  इस्तेमाल  हो  रहा  है--चाहे
 रूस से  भ्राता  हो  या  अमरीका  से  आता  हो

 उसको  रोकना  होगा  मैं  तो  यहां  तक  कहता
 हैं  कि  पास  के  देश  नेपाल  तक  से  यहां पर
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 पैसा  आता  है  ।  नेपाल  के  चार  पांच  व्यापारी
 करोड़ों  रुपए  का  फायदा  हमारे  देश  से  उठाते
 हैं  ।  जब  कभी  कोई  प्राथिक  आंच  उनपर  प्राती
 है  तो  सारे  नेपाल  में  भान्दोलन  खड़ा  हो  जाता  है।
 हिन्दुस्तान  में  नेपाली  व्यापारियों  के  एजेन्ट  मोजूद
 हैं।  इस  प्रकार  से  छोटे  छोटे  देशों  जैसे  इजराइल
 तक  से  रुपया  आता  है  ।  लेकिन  मुझे  विश्वास
 है  कि  इस  देश  में  प्रजातनत्र  काफी  मजबत  है
 और  हमारे  संसद  सदस्य  सजग  हैं  t  गुप्ता  जी
 ने  जो  प्रस्ताव  रखा  है  मैं  उनको  इसके  लिए
 धन्यवाद  देता  हूं  लेकिन  मैं  चाहता  हूं  कि  वे
 इस  बिल  पर  वोटिंग  न  करायें  ।  हमारे  गृह
 मंत्री  महोदय  अपने  अप  कोई  सही  रास्ता
 निकालेंगे  ।  इतना  कहू  कर  मैं  आपसे  झाजा
 चाहता  हूं  ।

 शो  रीच  गोयल  (चंडीगढ़)  :  समापति
 महोदय,  मुझे  यह  तो  प्रनुमान  था  कि  श्री  शशि
 भूषण  के  सम्मुख  प्राय:  सत्य  का  कोई  मूल्य
 नहीं  रहता,  वे  दूसरों  पर  अनाप  शनाप  आरोप
 ही  लग।ना  जानते  हैं  (  व्यकधान )

 शौ  शशि  भूषण  :  मैं  ते  तो  इतका  नाम
 भी  नहीं  लिया  ।  ये  भार०एस०एस०  के  मेम्बर
 हैं.....  (व्यवधान )

 ष्ी  श्रीचस्य  गोयल  :  मैं  हसमें  कोई  संकोच
 नहीं  करता  ।  मैं  आर०एस०एस०  का  वर्कर  हूं
 और  इसपर  मुझे  अभिमान  है।  मैं  चाहूंगा  कि
 शशि  मृषण  जी  की  सलाह  मानकर  चव्हाण

 “साहब  निश्चित  रूप  से  इस  बात  की  जांच
 क्रवाये  कि  कया  सन  25  से  लेकर  आजतक
 जबसे  कि  क्‍झार०एस०एस०  का  जन्म  हुआ  है
 कमी  भी  विदेशों  से  एक  पैसे  से  भी  संबंध  रहा
 है  भौर  अगर  यह  साबित  हो  तो  में  लोफकसजा
 से  अपनी  सदस्यता  से  इस्तीफा  दे  दूँगा  -अगर
 ये  अपनी  कोणिशों  के  बाद  यह  साबित  कर  सके
 कि  भार०एस्त०एस  की  एक  कौडी  भी  आहर  से
 आई  है  1  आर०एस०एस०  की  मावनां  को  प्राप्त
 करने  या  उसको  समझाने  का  काम  शशि  मूषण
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 [at  श्लरीचन्‍्द  गोयल  ]
 जी  कई  जन्म  के  अन्दर  भी  नहीं  कर  पायेंगे  ।
 मैं  कहना  चाहता  हूं  कि  आर.  एस.  एस.  के

 हजारों  लोग  बहादुर  लोग  हैं  ।  कोई  शिविर
 हो  या  कोई  कांयंक्रम  हो  उसमें  बिल्कुल  गरीब
 से  गरीब  परिवारों  से  सम्बन्ध  रखने  वाले
 बच्चे  एक  एक  पैसा  रोज  बचाकर  साल  में  दक्षिणा
 देते  हैं।....  (ब्यवधान)  आप  सुन  ल॑:जिए  जरा,
 आरोप  लगाना  सरल  होता  हैं  लेकिन  मेंने  तो
 चुनौती  दी  है  ।

 सभापति  सहोदय  :  शशि
 है.

 जी,  जैत
 आपकी  बात  शांतिपूर्वक  सुनी  गई  उसी  प्रकार
 ाप  भी  सुनिये  i

 श्री  ध्ोचन्द  गोयल  :  मैं  प्राथंता  करना
 चाहता  हूं  कि  चन्हाण  साहब  निश्चित  रूप
 से  इसकी  जांच  पडताल  करवायें  क्योंकि  आरोप
 लगाना  सरल  होता  हैं  उसमें  किसी  का  कुछ
 बिगड़ता  नहीं  ।  आखिर  मैंने  मी  आर०एस०

 एस०  के  एक  प्रचारक  के  तौर  पर  दस  साल
 तक  सारे  प्रान्त  का  प्रमुख  रहकर  काम
 किया  है  और  इसलिए  मुझे  पता  है  कि  आर.
 एस.  एस.  में  लोगों  को  किस  प्रकार  देश  के  लिए
 .बलिदान  होना  ,  कैसे  त्याग  और  कुर्बानी  करना,
 कैसे  अपने  परिवार  की  कमाई  में  से  एक  एक
 पैसा  जोड़कर  अपने  कार्यक्रम  के  लिए  चन्दा  देना,
 यह  सब  सिखाया  जाता  है।  मेरे  साथी  जो  अभी
 बोल  रहे  थे  वैसे  तो  मेरे  मित्र  हैं,  इनके  साथ
 मेरी  काफी  घनिष्टता  है  लेकिन  जिस  प्रकार  से
 वह  अनाप-शसाप  आरोप  लगाते  है..  (व्यवधान)
 झौर  जिस  त्तरह  से  हमारे  कार्यकर्ताशों  की  हत्या
 की  है.  (ध्यवघाम) . . ,  मैं  समझता  हूं  यह
 इस  समय  का  विषय  नहां  है,  हम  विषय  से
 थोड़ी  दुर  जा  रहे  हैं  1

 झाज  जिस  झादाय  का  विधेयक  गुप्त  जी  ने  इस
 सदन  के  सामने  पेश  किया  है  उसको  मैं  समझता

 $ूं  ।इस  सदन  के  सभी  सदस्यों  ने  भ्रपना  समर्थन
 दिया  है  और  मैं  समझता  हूं  कि  इस  देश  में
 -अनतम्त्र  के  स्वास्थय  को  कायम  रखने  के  लिए  इस
 बात  की  बडो  आवध्यक्ता  है।  खास  तौर  पर  गृह
 मंत्री जी  ने  इस  सदन में  जो  वक्तव्य  दिया  था
 वह  मुझे  याद है.  जिसमें  उन्होंने  कहा  था  कि  कुछ
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 सूत्रों  से  इस  प्रकार  की  भी  जानकारी  उनके  पास
 आई  है  कि  सन  i967  के  चुनाव  के
 अन्दर  विदेशी  पैसे  का  इस्तेमाल  हुआ  है।  लेकिन
 उसकी  जांच  वे  आजतक  नहीं  करवा  पाये  मैं
 समझता  हूं  कि  भ्रगर  उसकी  भी  जांच  करवाई
 जाये  तो  इसके  अन्दर  कोई  पश्रापत्ति  नहीं  है  ।

 हमारे  देश  की  राजनीति  विदेशी  पैंसे  की  सहा-
 यता  से  चले,  हम  भपने  चुनावों  को  चलाने  के
 लिए  विदेशों  से  छिपे  तरीके  से  धन  लेकर  उसका
 इस्तेमाल  करें  इससे  हमारे  देश  का  स्वाभिमान
 नष्ट  होता  है,  देश  की  स्वतंत्रता  दुर्बल  पड़ती
 है।  मैं  समझता  हूं  कि  प्राज  दुनिया  के  प्रन्दर
 जो  दूसरे  देश  हैं  वे  अगर  इस  ढंग  से  पैसे  की
 सहायता  हमारे  देश  में  करेंगे  तो  अपने  सामने
 कोई  उद्देश्य  रख  कर,  अपना  मकसद  पूरा  करने
 के  लिए  ही  करेंगे।  केवल  पिछड़े  हुए  देश  की

 सहायता  करने  की  भावना  से  मैं  समझता  हूं
 कम  ही  देश  होंगे  जोकि  सहायता  करेंगे  ।  इसलिए
 कम  में  कम  मैं  तो  इस  विचार  धारा  से  ताल्लुक
 रखता  हूं  कि  हमको  न  एक  कौड़ी  अमरीका  से
 चाहिए  न  एक  कौड़ी  रूस  से  घाहिए  और  न
 एक  कौड़ी  चाइना  से  चाहिए  ।  हम  कर्बानी
 करेंगे,  अपनी  आवश्यकताओं  को  कम  करेंगे  भौर
 जिन्दगी  की  दूसरी  जरूरतों  को  कम  करके  भूखों
 मरना  पसन्द  करेंगे  लेकिन  विदेशों  के  पैसे  पर

 हमारी  राजनीति  बने,  इससे  मुझे  तो  कम  से

 कम  सब्त  नफरत  है  और  हमारे  दल  को  नफ-
 रत  है  ।  मैं  कहना  चाहता  हूं  कि आज  जब

 इस  भाशय  का  विधेयक  इस  सदन  के  अन्दर
 झाया  है  कि  जो  पैसा  विदेशों  के  जरिए  झाता
 है  उसका  हिसाब-किताब  रखने  में  क्या  आपत्ति

 है  ?  आपको  स्मरण  होगा कि  कुछ  दिन  पहले
 इस  सदन  के  अन्दर  मेरे  एक  प्रस्ताव  के  ऊपर
 चर्चा  हुई  थी  जिसमें  मैंने  कहा  था  कि
 राजनीतिक  दल  हैं  उनके  ऊपर  इस  प्रकार  का
 बंधन  लागू  किया  जाये  कि  वे  भ्रपना  पूरा
 हिसाब  किताब  रखे  झौर  उसकी  भ्राडिटिंग  भी
 होनी  चाहिए  ताकि  सारे  देश  को  इस  बात  की
 जानकारी  हो  सके  कि  आखिर  ये  जो  दल  हैं
 बे  किस  प्रकार  के  धन  से  चलते  हैं।  झौर
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 जहां  तक  विदेशी  धन  का  प्रश्न  है  उसका  तो
 निश्चित  रूप  से  हर  हालत  में  हिसाब  किताब
 रखा  जाना  चाहिए  1  ताकि  वह  चीज  किसी

 से  भी  छिपी  न  रह  सके  ।  मुझे  पता  हैं  कि
 झनेकों  देश  इस  देश  में  झपना  प्रभाव  स्थापित

 करने  के  लिये  अनेकों  तरीके  से  झपना  धन

 खुले  तौर  पर  इस्तेमाल  कर  रहे  हैं  ।  कोई  किसी

 तरीके  से  कर  रहे  हैं,  कोई  किसी  तरीके  से

 कर  रहे  हैं  ।

 एक  माननीय  सदस्य  :  कल्चरल  आग्गेनाइ-
 जेशन्स  |

 को  ओचन्व  गोयल  :  कल्चरल  सोसायटी
 के  नाम  पर  शायद  वे  लाखों  रुपये  हड़प  कर

 जाते  होंगे  ।  उनकों  शायद  इसके  श्न्दर  कोई
 संकाच  नहीं  है।  लेकिन  मैं  कहना  चाहूंगा  कि
 किसी  रूप  से  झाये,  किसी  माध्यम  से  आये
 और  किसी  साधन  से  प्राये,  विदेशी  लोग
 अपना  घन  इस  देश  में  बड़े  सरमाये के  रूप  में
 लगा  कर  के  निश्चित  रूप  से  यहां  पर  अपना
 प्रमाव  कायम  करना  चाहते  हैं  1  वह  प्रभाव  हम
 लोगों  की  प्रपनी  स्वतन्तता  की  भावना  को  कम
 करता  है  |

 आखिर  दूसरों  के  सहारे  हम  कब  तक
 जिन्दा  रहेंगे  |  हमें  उदाहरण  लेना  चाहिये
 दूसरे  देशों  में  खास  तौर  से  मैं  चीन  की  तारीफ
 करूंगा  इस  दृष्टि  से  कि  उन्होंने  विदेशों  से

 सहायता  लिये  बगैर  प्रपने  देश  कक  विकास  किया
 है  और  सब  प्रकार  का  विकास  किय।  है  ।  आज

 हम  क्‍यों  अपने  देश  में  तय  नहीं  कर  सकते
 कि  हम  अपने  देश  का  विकास  आत्म-निर्मर  हो
 कर  करेंगे,  भपने  बल  बूते  पर  करेंगे  ?  आज
 जो  धन  गलत  तरीके  से  और  गलत  कामों  से
 चोरी  छिपा  करके  आता  है,  उसका  तो  निश्चित
 रूप  से  हिसाब  किताब  रक्खा  जाना  चाहिये।
 और  इस  विधेयक  के  प्रन्दर  यही  मासूम  सी
 सांग  की  गई  है।  मेरी  समझ  में  नहीं  झाता
 कि  इसके  ऊपर  सरकार को  क्‍यों  झापत्ति  होनी

 of  Acctts.)  Bill  330

 चाहिये  i  आज  क्‍यों  यहां  लोगों  की  ओर  से
 यह  बात  कही  जा  रही  है  कि  श्री  गुप्त  झपने
 इस  विधेयक  को  वापस  ले  लें  ।  आखिर  यह
 एक  अच्छी  चीज हैं  ।  यह  विरोधी  दल  से  आई
 हो  था  किसी  और  दल  से  आई  हो,  इसका
 स्वागत  करत।  चाहिये  ।  हम  इसकी  भावना
 के  साथ  चलें  |  इससे  देश  की  बहुत  भारी
 सेवा  होने  बाली  है  |  हमारे  देश  की  राजनीति
 विदेशी  प्रभावित  न  कर  पाये,  विदेशी  लोग  इस
 को  दूषित  न  कर  पायें,  भ्रष्ट  न  कर  पायें,
 इसके  लिए  कुछ  नियम  बनाता,  कुछ  उसूल  तय
 करना,  कुछ  हिंसाब  किताब  की  परिपाटी  डालना,
 बहुत  आवश्यक  है।  जिस  प्रकार  से  आज  श्री

 गुप्त  के  बिल  को  सारे  सदन  ताव्युन  दिया  हैं,
 पूरी  तौर  पर  इसका  समर्थन  किया  है,  उसे
 देखते  हुए  मैं  अपने  गृह  मंत्री  से  इस  बात  की
 प्रार्थना  करूंगा  कि  वह  इस  बिल  को  भी  स्वीकार
 कर  लें  और  जॉ  भी  जानकारी  उनके  पास  इस
 प्रकार  की  है  कि  पिछले  चुनाव  में  विदेशी  घन
 का  उपयोग  हुआ  है,  उसकी  भी  जांच  करायें  ।
 मैं  इस  बात  को  फिर  दोहराऊंगा  कि  खास  तौर
 से  हमारे  ॥र०  एस०  एस०  के  बारे  में  सब  से
 पहले  जांच  पड़ताल  करें  ताकि  जो  आरोप  रोजाना
 यहां  लगाये  जाते  हैं  श्री  शशि  मूषण  या  दूसरों
 के  द्वारा  उनको  निरस्त  किया  जा  सके  dae

 (व्यकधान  )  ate

 SHRI  JYOTIRMOY  BASU  (Diamond
 Harbour)  :  Earlier  we  had  requested  the
 Government  to  make  a  statement,  on  the
 Kashmir  issue,  May  we  suggest  that  the
 Home  Minister  make  a  statement  before  we
 adjourn  because  thi,  is  important?

 MR.CHAIRMAN  :  The  request  has  been
 conveyed  tothem.  They  will  make  a  state-
 ment  at  their  convenicnce,

 SHRI  KANWAR  LAL  GUPTA  :  Is  he
 making  a  statement  at  all?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.B.CHAVAN)  :  I  am  willing  to
 make  a  statement,  but  I  can  only  make  it
 on  the  basis  of  the  information  that  I  have
 got.  I  am  prepared  to  make  a  statement  even
 this  minute.
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 MR.CHAIRMAN  :  Let  this  be  over.

 SHRI  A.  SREEDHARAN  (Badagara)  :  I
 wellcome  this  Bill.  but  still  I  feel  that  when
 we  consider  the  magnitude  of  this  problem,
 when  we  take  into  account  the  great  threat
 that  is  hanging  over  ourcountry  in  the
 form  of  foreign  money  and  its  influences
 Shri  Gupta's  Bill  does  not  even  touch  the
 fringe  of  the  problem,

 After  the  Second  World  War,  the  old
 colonialism  which  had  fallen  took  anew
 shape  and  the  new  colonial  Powers  changed
 thier  tactics  and  used  mew  methods  to
 influence  the  nations  of  Africa  and  Asia.

 This  is  not  a  problem  peculiar  to  India
 alone.  In  very  under  developed  country
 the  two  power  blocs  are  exercising  their  in-
 fluence  and  control  them  through  financial
 effluences.  This  has  been  happening  in
 India  also,  The  blame  forno:  defeating it  lies  squarely  on  the  shoulder  of  the  Home
 Department  of  the  Government  of  India,
 Sometime  back  this  House  discussed  the
 issue  about  Chinese  money  reaching  some
 citizens  in  Kerala  and  Mr.Namboodiripad
 the  then  Chief  Minister  of  Kerala
 himself  stated  in  the  Kerala  Assembly
 that  the  Chinese  money  was  sent  by  postal
 ‘money  order  to  some  persons  in  Kerala  but
 the  Government  of  India  slept  over  this  and did  not  take  further  steps  or  action  against
 those  persons  who  were  receiving  fore'gn
 money  from  embassies  inthis  country.  It
 also  came  to  light  thal  those  person.  who
 receives  Chinese  money  and  formed  them-
 selves  Into  a  group  started  violence  in  the
 State  and  attacked  police  stations,  The
 very  persons  who  received  Chinese  money
 led  the  Naxalite  attack  on  the  police  sta-
 tionin  Pulapalli.  Ifthe  Government  had
 taken  power  or  enforced  the  power  that  it
 already  had  inits  hand,  this  situation  would
 not  have  arisen.

 Another  instance  came  to  our  notice,  The
 Soviet  Cultural  Centre  in  Trivandrum  colla-
 psed.  The  patriotic  soil  of  Kerala  refused
 tohold  it  and  from  the  accounts  of  the
 Money  spent  by  the  Soviet  Embassy  it
 came  to  light  that  Rs.  45,000  was  paid  to
 the  President  of  the  United  Congress  for
 handing  over  thai  building  and  the  site  to

 “the  ‘Russian  Embassy...  at  Interruptions  )
 The  United  Congress?  The  Congress  before
 the  split,  when  you  were  hand  in  glove  with
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 This  building  and  the  com=
 pound  were  owned  by  another  person  and
 the  Kerala  Pradesh  Congress  Committee
 was  only  renting  that  building.  But  when
 this  building  was  taken  over  by  the  Russian
 Embassy  Rs.  45,000  was  paid  to  President
 of  the  Congresa  for  the  so-called  improve-
 ments  mode.  Later  on  it  came  to  light  that
 not  only  did  the  Russian  take  advantage
 of  the  improvements  but  they  also  demoli-
 shed  the  improved  building.  It  is  thus  clear
 that  with  the  connivance  of  :his  Government
 and  the  clearance  of  this  Government,
 right  under  the  nose  and  eyes  of  this  Govern-
 ment.  foreign  money  had  played  a  very
 nasty  role  in  the  development  of  our  poli-
 tical  system  and  the  poltical  parties  has
 been  going  about  spending  lakhs  of  rupees
 in  elections,  This  danger  has  not  been
 fought  out  by  the  Government.

 American  money  is  flowing  into  India.
 CIA  monsy

 comes  to  India  in  every  election.  There  is
 CIA  moncy  on  the  one  hand  and  Russian
 money  on  the  other,”  We  are  told  that  the
 Chinese  are  now  distributing  counterfeit
 currency  on  Indian  borders,  This  way,
 every  attempt  is  made  to  destroy  the  inte-
 erity  and  democratic  system  in  this  country.
 So,  this  problem  needs  drastic  solution.  It
 is  a  dangerous  disease  which  needs  a  dras-
 tic  remedy.  Guptaji's  bill  does  not  go  that
 far.  My  suggestion  is  that  instead  of  look-
 ing  into  the  accounts  or  ordering  an  audit»
 if  any  private  agency  is  to  be  helped  by  any
 other  country,  it  should  in  the  first  place  ask
 for  assistance  only  through  the  Government
 of  India.  If  any  private  agency  has  to  re-
 ceive  money,  that  should  be  done.  There
 are  a  number  of  missionary  institutions  in
 Kerala  which  receive  money.  There  were
 complaints  on  the  floor  of  the  Kerala  Asse-
 mbly  that  some  of  the  leaders  of  the  Con-
 gress  Party  were  receiving  money  and  they
 were  running  apfess  with  foreign  help.
 These  printing  press  was  utilised  in  the  elec-
 tions.  They  were  publishing  a  paper;  he  is
 the  leader  of  the  Syndicate  Congress  in  the
 Kerala  Assembly,  So,  this  complaint  has
 come,  and  I  know  that  the  Central  Intelli-
 gence  has  reported  this  long  back  to  the
 Home  Minister,  Even  photostat  copies  of
 th:  cheques  received  by  this  Congress  leader
 were  passed  on  tothe  Home  Minister.  No
 action  has  been  taken.
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 Like  this,  foreign  government  are  sending
 money.  Therefore,  it  must  be  made  clear
 when  the  Government  brings  a  Bill-I  hope
 the  Government  will  come  oul  witha  Bill-
 and  when  they  enforce  the  law,  it  must  be
 made  eategorically  clear  that  no  citizen  of
 India,  no  private  agency  in  India,should  re-
 ceive  money  from  foreign  institutions,  for-
 eign  agencies  and  foreign  power  except
 through  the  Government  of  India,  If  such
 a  stringent  measure  could  be  brought  out,
 then  alone  can  this  problem  be  confronted.
 I  hope  the  Government  will  accept  this
 Bill  and  welcome  it,  instead  of  standing  on
 Prestige,  and  adopt  this  Bill.  I  hope  they
 will  amend  it  in  such  a  way  as  to  make  the
 law  plugall  the  loopholes  and  save  our
 democratic  system  from  foreign  influence
 which  is  the  biggest  danger  that  we  are
 facing  today.

 श्री  प्रकाशवीर  शास्त्री  (हापुड)  :  मैंश्री
 कंवरलाल  गुप्तजी  को  धन्यवाद  देता  हूं  कि
 उन्होंने  इस  विधेयक  को  उपस्थित  कर  देश  के  ऐसे
 जलते  हुए  प्रश्न  को  छ्वा  हैजों  भारत  के  हर
 स्वाभिभानी  मस्तिष्क  को  चिन्तित  बनाए  हुए  था।

 इसमें  ज्यादा  चर्चा  जो  बाहिद  से  पैसा  आता
 है,  उसकी  हुई  है।  प्रमरीका  से  पैसा  आ  रहा  है,
 रूस  से  आ  रहा  है,  चीन  से  श्रा  रहा  है,
 उसकी  ही  हुई  है  1  लेकिन  एक  श्रौर  देश
 भी  है  जो  भारत  का  पड़ौसी  है  शौर  जिसने
 भारत  के  साथ  शत्रुता  के  मामले  में
 एक  भुकाबला  कर  रखा  है  दूसरे  देश  से  |  उसका
 लाम  है  पाकिस्तान  |  उसकी  शोर  भी  मैं  चाहता
 हैं  कि  सरकार  का  ध्यान  जाए  ।  विदेशों  से  जा
 गलत  रास्तों  से  पैसा  झाता  है,  उसमें  केवल  तीन
 देश  नही  हैं  बल्कि  हमारा  पड़ौसी  देश  पाकिस्तान
 भी  है,  जिसके  उपेक्षा  नहीं  की  ज।नी  चाहिये  1

 राजनैतिक  दलों  को  जो  रुपया  प्राता  है,
 उसके  सम्बन्ध  में  एक  ध्यानाकर्षण  प्रस्ताव  के
 उत्तर  में  गृह  मंत्री  जी  ने  स्वीकार  किया  था  कि

 हमारे  पास  गुप्ततर  विभाग  की  इस  प्रकार  की
 -रिपार्ट  है  जिसते  पता  लगता  है  कि  बाहर  से

 कुछ  पैसा  आया  है।  लेकिन  उस  समय  गृह  मंत्री
 जी  इस  थोत  का  संकेत  महीं वे  सके  कि  वे  कौस
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 कौन  से  राजनीतिक  दल  हैं  जो  इस  प्रकार  से

 प्रवैध  रूप  से  बाहर  से  पैस।  लेकर  हिन्दुस्तान  में

 अपनी  राजनीति  चलाते  हैं  ।  प्रत्यक्ष  न ंसही,  अगर

 किसी  तरह  से  प्रप्रत्यक्ष  रूप  में  भी  उनके  द्वारा

 कुछ  संकेत  हस  बारे  में  मिल  जाए  तो  मैं  सम-

 झता  हूं  फि  देशवासियों  को  अपना  मस्तिव्क  बनाने

 में  इससे  बहुत  बड़ी  सहायता  मिलेगी  1  चोरों  का

 मु  हूं  तो  काला  गवर्नमेंट  का  करना  ही  चाहिये  n

 वे  पापी  जो  इस  तरह  से  बाहर  %  देशों  से  पैसा
 लेकर  प्रपनी  राजनोति  चला  रहे  हैं,  उत  सम्बन्ध
 में  श्गर  गुप्तचर  विभाग  की  कुछ  स्पष्ट  रिपोर्ट

 आपके  पास  नहीं  है  नेवल  सं.  मात्र  ही  है,  तो

 यह  संपत  मी  प्रगर  आप  फिसी  प्रकार  दे  सके  तो
 मैं  समझत।  हूं  कि  देवा  की  बहुत  बड़  सेवा  आप

 करेंगे  ।

 पीछे  जो  पश्चिम  बंगाल  में  मध्यवर्ती  निर्वा-
 चन  हुए  थे  उस  समय  मैं  जानना  चाहता  हूं  कि  क्‍या

 गृह  मंत्री  के  पास  कोई  इस  प्रकार  की  रिपोर्ट  भी
 शाई  थी  ग्प्तचर  विमाग  के  ह्वारा  कि  कुछ  जाली
 नोट  उन  दिनों  में  पश्चिर्म/  बंग।ल  के  अन्दर  मिले
 जो  भारत  के  रिजर्व  बैक  के  बने  हुए  नाटों  जैसे

 ही  थे  |  इसका  कारण  यह  है  कि  वित्त  मंत्रालय
 ने  इसकी  पुष्टी  की  थी कि  उन्हों  दिनों  में  इस
 प्रकार  के  जाली  नोट  बड़ी  संख्या  में  मिले  थे।
 आपके  ग्प्तचर  विभाग  ने  भी  क्‍या  उस  सम्बन्ध  में
 कोई  रिपार्ट  श्रावकों  दी  ?  इसका  भी  झ्माप  संकेत
 दे  सके  तो  बहुत  ज्यादा  अच्छा  होग।  |

 श्री  श्रीधरन  ने  एक  बात  की  ओर  संकेत
 किया  है  ।  पिछले  दिनों  गृह  मंत्रीजी  ने  इस  बात
 को  स्वीकार  किया  था  कि  विदेशों  से  जो  भवैध
 रूप  से  पैसा  राजनीति  चलाने  के  लए  भारत  में
 धाता  है,  उसमें  राजनीतिक  दलों  के  अतिरिक्त
 कुछ  धार्मिक  संस्थायें  मी  इस  प्रकार  को  है  जो  धर्म
 प्रचार  के  नाम  पर  बाहर  ow  पैसा  ता  लेती  है
 लेकिन  उत  पैसे  का  तो  राजनीएि  कार्यों  में  उपयोग
 करती हैं।  भिशतरी  एक्टिविटीअ  बिदेष  ह्प  से
 सीभावतीं  क्षेत्रों  में  बल  रही  है।  ईसाई  भिशनश्यों
 की  गतिविधियां  वहां  चिन्ता  का  कारण  हो  रही
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 हैं।  ये  लोग  धर्म  प्रचार  के  नाम  पर  बाहर  से  पैसा
 मंगाते  है  भौर  हिन्दुस्तान  की  राजनीति  में  उसका
 उपयोग  करते  हैं।  कपा  नहीं  इनके  ऊपर  भी  सख्ती
 से  प्रतिबन्ध  लगाया  जाता  है?  इस  पैसे  की  सर-
 कार  के  पास  रिपीर्ट  आनो  चाहिये  1  यह  पैसा
 र्म  प्रचार  के  कार्य  में  लगाया  गया  है  या  राज-
 नीति  में  लगा  है,  इसकी  वाषिक  रिपार्ट  भी  सर-
 कार  के  पास  आनी  चाहिये  और  रारकार  का  इस
 सम्बन्ध  में  सन्तुष्ट  होना  भी  बहुत  प्रावश्यक  है।

 एक  और  तरीके  से  पैसा  आ  रहा  है  शिसका
 राजनीति  में  उपयोग  किया  जा  रहा  है  वह  पैंसा
 समाचार  पत्रों  को  विज्ञापन  आदि  के  माध्यम  से
 दिया  जा  रहा  है।  बाहर  से  कुछ  पुस्तकें  आदि  भी
 सस्ते  मूल्य  पर  यहां  आकर  बिकती  हैं।  ऐसी  ऐसी
 पुस्तकें  बिकती  हैं  जिनकी  अगर  रही  बेची  जाए
 तो  उस  रही  का  मूल्य  अधिक  होगा  बजाय  इसके
 कि  जो  पुस्तक  का  मूल्य  लिखा  रहता  है।  उसको
 भारी  मात्रा  में  विज्ञापनों  का  पैसा  दिया  जाता  है,
 जिनको  देना  उनके  लिए  अभिष्ट  होता  है।  कुछ
 दिन  हुए  एक  दैनिक  समाचारपत्र  के  सम्बन्ध  में
 चर्चा  हुई  थी  1  वित्त  मंत्री  ने  यह  बताया  था  कि
 नेपाल  से  इतने  हजार  रुपया  उनको  मिला,  अमुक
 'देश  से  इतना  मिला।  भारत  के  समाचार  पन्नों

 पर  कोई  अंकश  इस  बारे  में  अवश्य  लगना
 चाहिये  1  समाचारपत्न  ता  प्रकाशित  हों  लेकिन
 विदेशी  घन  के  सहारे  न  हों  भ्रगर  ऐसा  नहीं  होता
 है  तो  उसके  मन  में  कुछ  न  कुछ  साफ्ट  कानेर
 जरूर  र्गा  ही  ।  इसके  बारे  में  भी  सोंचा  जाना
 चाहिये  ।

 विदेशों  धन  जो  राजनीतिक  कार्यों  में  प्रयोग

 होता  है  उसमें  कुछ  व्यापारिक”  संगठनों  को  भी
 झाता  है  7  इसके  जो  बीजक  बनते  हैं  उनमें  किस

 प्रकार  से  झूठे  बीजक  बनाए  जाते  हैं  और  बह
 पैसा  बचा  कर  राजनीतिक  संगठनों  को  दिया
 जाता  है  ।  इस  दिशा  में  भी  कछ  किया  जाना

 चाहिये  1

 एक  शोर  नई  प्रवृत्ति  अभि  प्रारंभ  हुई  है  ।  देश
 के  अन्दर  कुछ  राजनीतिक  लोगों  नें  मैत्री  संघ
 बना  लिये  हैं  और  उनके  साध्यम  से  भी  कुछ
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 सहयोग  के  नाम  पर  बाहर  से  पैसा  आता  है  ।
 भारत  अरब  म॑ैत्री  संघ  है।  भारत  फ्रेंच  मैत्री  संघ
 है,  भारत  नेपाल  मैत्री  संघ  है,  भारत  श्रीलंका
 मैत्री  संघ  है  ।  ये  मंत्री  संघ  कहीं  दूसरे  देशों
 से  मिलकर  मैत्री  का  वाताबरण  तो  नहीं  पैदा
 कर  रहे  हैं।  मैं  चाहता हूं  कि  गृह  मंत्री  इस  पर
 भी  ध्यात  दें  7  मैत्री  संघों  को  जो  सहयोग
 मिलता  है  उसका  भी  कहों  हमारे  देश  की
 राजनीति  में  तं।  उपयोग  नहों  किया  जा  रहा  है  ।

 मैं  चाहता  हूं  कि  गृह  मंत्री  महोदय  निर्णय
 लेते  समय  और  सदन  को  सन्तष्ट  करते  समय
 इन  जलते  हुए  प्रप्नों  की  ओर  भी  ध्यान  दें  सकेंगे
 तो  देश  की  बहुत  बड़ी  सेवा  हो  सकेगी  ।

 श्री  अब्दुल  शनी  डार  (गूड़गांव)  :  मुझे  होम
 मिनिस्टर  साहब  से  बड़ी  मुहब्बत  है  |  यह  बात
 अलग  है  कि  वह  कहीं  बैठे  हैं  और  मैं  कहीं  बैठा
 हैं  ।  लेकिन  मुहब्बत  तो  नहीं  जाती  है  ।
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 श्री  प्रकाशवीर  शास्त्री  :  सुना  दीजिये  न
 वह  शेर  जो  ब्राप  अकसर  कहते  हैं:-इसमें  उल-
 फत  जिस  तरह  होगा  निभायेंगे  जरूर  |  तुम  हमें
 चाहो  न  चाहों,  हम  तो  चाहेंगे  जरूर  ।

 थ्रो  अब्दुल  गनी  डार  :  होम  मिनिस्टर  ने
 हाउस  को  यकीन  दिलाया  था  कि  यह  तो  मेरे
 इल्म  में  है  कि  रुपया  आता  है,  जो  रुपया  आता
 है  वह  कप  आता  है,  किस  किस  को  श्राता  है,
 मेजने  वाले  का  मुह  काला  है  या  सफेद,  उनका
 कहना  था  कि  यह  सब  मुझे  मालूम  है  |  उन्होंने
 कहा  था  कि  डिटेल्ज  में  अमी  टेबल  पर  नहीं
 रखू गा।  मेरा  रूपाल  है  कि  भ्रव  वक्‍त  श्मा  गया
 है  कि  देश  को  बचाने  के  लिए  वह  कंवरलालजी
 का  सहारा  ले  लें।  कंवरलालजी  ने  हिम्मत
 दिखाई  है  इस  तरह  के  बिल  को  लाकर।  कंवर-
 लालजी  की  सहायता  में  ग्रोयलजी  बोले  हैं।
 उन्होंने  कहा  है  कि  हमें  सब  से  पहले  कसौटी  पर
 कसा  जाए  और  बताया  जाए  कि  हमारे  और.एस.
 एस.  को  रुपया  मिला  है  या  नहीं  ।  मेरा  खयाल
 हैं  कि  होम  मिनिस्टर  साहब  को  मौका  मिल  गया
 है  कि  वहू  किसी तरह  इसकी  परस  करें।
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 एक  बात  पक्‍की  है  11907  से  99  तक
 बाबा  ज्वाला  सिंह,  ब।बा  गुरदित  सिंह,  कामा-
 बोटा  मारू  जहाज  वाले,  शहीद-ए-आजम  भगत
 सिंह  के  चाचा  सरदार  अजित  सिंह,  सूफी  शम्बा
 प्रसाद,  राजा  महेन्द्र  प्रताप,  जे  जे  सिंह,  जैसे  लोगों
 ने  हमकों  बाहर  से  रुपया  भिजवाया।  लेकिन
 बह  पैसा  इस  बास्ते  भिजवाया  गया  कि  मुल्क  की
 आजादी  की  तहरीक  को  तकवियत  मिले  ।  एक
 रुपया  वह  था  और  एक  रुपया  वह  है  जो  हमें
 गुलाम  बनाने  के  लिए  आता  है।  भाप  मानेंगें  कि
 इस  वक्‍त  प्रमरीका  को  जलील  करने  में  अपनी
 तरफ से  किसी  भी  पार्टी  ने  कोई  कसर  नहीं
 छोड़ी  है  ।  वियतनाम  में  उसके  सिपाही  लड़  रहे
 हैं,  रुपया  वह  दे  रहा  है,  जुल्म  अमरीकी  कर
 रहे  हैं,  यह  सब  ठीक  हो  सकता  है  लेकिन  आप
 यहं  भी  मानेंगे  कि  हंगरी  में  रूस  द्वारा  की  गई
 कार्यवाही  को  हम  कंडैम  नहीं  कर  पाए।  क्यों
 नहीं  कर  पाए  ?  रुपये  का  'झसर  था  या  किसी
 और  का,  मैं  नहीं  जानता  ।  होम  मिनिस्टर
 साहब  से  मेरी  एक  रिक्‍वेस्ट  तो  यह  है  कि  बह
 श्री  गुप्त  की  बात  को  मान  लें।

 वह  brs.

 मैंने  दो  महीने  पहले,  पिछले  सेशन  में,  अर्ज
 किया  था  कि  अब्दुल्ला  गया,  बख्दी  गया  और
 सादिक  की  बारी  आ  रही  है  ।  साविक  को
 गिराने  के  लिए  डी०  पी०  घर  मास्कों  से  आया

 हुआ  रुपया  बांट  रहा  है  ।  शास्त्री  जी  ने  कहा
 है  कि  पाकिस्तान  की  तरफ  भी  देखो  ।  मैं  भी
 यही  चाहता  हूं  क्योंकि  उसकी  पर-कैपिटा  इन-
 कम  हमसे  ज्यादा  है  ;  वह  किसको  रुपया  वेता

 है,  उसका  रुपया  कहां  आता  है,  यह  भी  देखना
 चाहिए  ।  शास्त्री  जी  ने  यह  भी  कहा  है  कि
 मभिन्नता  के  नाम  पर  कुछ  सोसायटियां  बनी  हुई
 हैं  -  उनको  भी  देखना  चाहिए  ।  इस  पर
 भी  नजर  रखनी  चाहिए  कि  किस  किस  सफीर
 के  जरिये  कितना  रुपया  अता है,  कयोंकि  यह
 जरूरी  नहीं  है  कि  रुपया  बाहर  से  ही  प्राये  ।
 इजरायल  का  कास्सुलेट  यहां  बैठा  ह्भा  है।
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 कांग्रेस  वालों  ने  मुसलमानों  की  हमदर्दी  में  बड़े
 जोरों  से  अल-अक्सा  के  सवाल  पर  एक  जलूस
 निकाला  |  उसके  बाद  इजरायल  के  कान्सुलेट
 ने  रुपया  बांटा  7  शिव  सेना  को  दिया  या  किसी
 और  को  दिया  ।  लेकिन  अहमदाबाद,  औरंगाबाद
 और  दूसरी  जगहों  में  फसादात  कराए  गये  on

 मेरी  अर्जे  यह  है  कि  अगर  सादिक  को  भी
 मारना  है,  तो  क्षान  से  मारिये,  प्यार  से  मारिये,
 मीठा  जहर  दे  कर  मारिये  |  मैंने  पंडित  जवा-
 हरलाल  नेहरू  को  कहा  था  कि  आप  कामनबेल्य
 में  शामिल  हो  रहे  हैं,  चूंकि  हमको  आपत्ते
 प्यार  है,  इसलिए  हम  आपके  हाथ  से  इस  जहर
 के  प्याले ंको  शी  शौक से  पी  रह ेहैं  ।  सादिक
 को  भी  झगर  जहर  का  प्याला  पिलाना  है,  तो

 मुहब्बत  से  बुला  कर  पिलाइये,  बजाये  इसके
 कि  उसको  जलील  कर  के,  रुपया  बांट  कर,
 सिटुएदन  को  खराब  किया  जाये  t
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 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.B,  CHAVAN)  ;  Mr.  Chairman,
 Sir,  I  am  very  grateful  to  Shri  Kanwar  Lal
 Gupta  for  givingan  opportunity  to  this
 House  to  discuss  this  very  important  ques-
 tion  of  the  foreign  money  and  its  role  in
 our  political,  economic  and  cultural  life.  I
 may  remind  the  House  that  immediately
 after  the  general  elections  of  967  we  dis-
 cussed  this  matter  in  the  House  and  then  I
 had  assured  the  House  that  an  inquiry,  a
 short  of  investigation,  would  be  undertaken
 by  the  Intelligence  Bureau  into  whatever
 information  that  will  be  possible  for  us  to
 lay  our  hands  on.  I  had  madea  statement
 on  the  floor  of  the  House  about  the  broad
 conclusions  that  were  reached  at  the  end  of
 thisinquiry.  I  had  then  pleaded  with  the
 House,  which  I  would  like  to  do  again  if
 necessary,  that  the  character  of  the  inves-
 tigation  was  such  that  it  was  very  difficult
 to  come  to  any  precise  conclusions  about
 the  nature  of  assistance,  the  quantum  of
 assistance  or  the  individuals,  organisations
 or  parties  involved.  I  had  then  broadly  in-
 dicated  the  conclusions  that  were  reached
 and,  if  necessary,  I  can  indicate  them  again
 for  the  benefit  of  this  hon.  House,  because
 I  remember  4  made  a  statement  on  the  floor
 of  the  House.

 SHRI  RAJASEKHARAN  :  Why  do  you
 not  place  on  the  Table  of  the  House  a  copy
 of  the  report  and  your  conclusions  ?

 SHRI  Y.B.  CHAVAN  :  I  had  explained
 that  it  is  difficult  to  lay  a  copy  of  the  report
 on  the  Table  of  the  House.  But  I  had  made
 a  statement  about  it  which  was  laid  on  the
 Table  of  the  House  andI  am  making  refer-
 ence  to  that  very  statement.  Broadly,  I  had
 indicated  that  there  was  a  widespread  con-
 cern  inthe  country  about  the  use  of  such
 money.  l  had  broadly  indicated,  to  which
 reference  was  made  by  the  hon.  Member,
 Shri  Prakash  Vir  Shastri,  that  I  also  had  the
 feeling  that  some  foreign  money  did  play
 &  part  in  the  elections  of  967

 The  only  point  that  was  necessary  for  the
 Government  to  take  into  account  was  that
 instead  of  going  into  these  past  matters  it
 is  much  better  that  we  take  certain  steps  80
 that  we  can  prevent  the  recurrence  of  such
 things  in  future

 |  will  tell  the  House  that  we  have  decided
 to  bring  forward  comprehensive  legislation
 dealing  with  this  problem.
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 SHRI  KANWAR  LAL  GUPTA  :  When?

 SHRI  Y.B.  CHAVAN  :
 that.

 I  will  explain

 SHRI  JYOTIRMOY  BASU :  What  about
 the  undesirable  activities  of  the  USIS  in  four
 places  that  )  bad  told  the  Deputy  Minister.
 in  External  Affairs  Ministry  ?  Is  there  some-
 thing  ready  in  your  hand  about  that?

 SHRI  Y.B.  CHAVAN  :  You  have  many
 points  in  your  mind  but  I  am  sorry  I  cannot
 deal  with  them  currently.

 The  major  question  that  we  have  to  take
 note  of  is  that  this  foreign  money  in  one  form

 or  the  other,  is  having  an  adverse  effect  on
 our  political,  economic  and  cultural  life.
 We  have  reached  this  broad  conclusion.  Now
 we  have  to  find  out  the  forms  in  which  it  is
 working  and  how  we  can  effectively  regulate
 it.  This  is  the  problem  before  us.

 At  the  same  time  we  have  to  see  that  in
 this  process  we  do  not  regulate  or  restrict
 unduly  the  healthy  relationship  between
 one  country  and  another,  normal  healthy
 commercial  or  other  activities,  relationship
 between  one  Government  and  another  and
 other  healthy  exchanges  between  religious  ,
 groups.  These  things  also  have  to  be  taken“
 note  of.  Therefore  we  have  to  gointo  this
 matter  ina  very  careful  and  constructive
 manner  because  it  is  certainly  avery  com-
 plex  question,  more  so  because  for  the  first
 time  we  are  thinking  in  terms  of having  legis-
 lation  of  this  type.  Therefore  we  are  draw-
 ing  a  sort  of  alist  of  principles  which  should
 be  the  basis  of  this  legislation.  We  are  in
 the  process  of  preparing  that  list  of  princi-
 ples  and  I  propose  to  invite  the  Leaders  of
 the  Opposition  to  discuss  first  the  pri-
 nciples.

 Natuarlly,  you  would  like  me  to  indicate
 what  type  of  principles  they  are.  For  exa-
 mple,  the  Bill  that  Shri  Kanwar  Lal  Gupta
 has  placed  before  us  has  stated  one  princi
 ple  which  is  certainly  the  basic  principle,
 namely,  whoever  receives  any  foreign  aid
 must  be  made  accountable.  This  is  the  pri-
 nciple  which  he  has  evolved.  Ofcourse,  he
 says  that  such  accounts  should  be  laid  on
 the  Table  of  the  House  or  shouldbe  given
 to  Government,  I  donot  think  that  it  is
 necessary  that  Government  should  directly
 receive  such  things  but  we  can  certainly
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 create  authorities  in  different  forms  which
 canlook  into  then,  I  do  not  think  it  will
 be  necessary  or  wise  for  us  to  make  it  in-
 cumbent  on  anybody  to  lay  all  the  accounts
 on  the  Table  of:  the  House.  It  will  be  ra-
 ther  very  stupendous  or  unmanageable
 work,  ButI  entirely  agree  with  the  basic
 principle  which  will  have  tobe  accepted
 that  those  who  are  receiving  such  amounts
 will  have  to  be  made  accountable  to  Govern-
 ment.  90,  this  principle  will  certainly  be
 there.

 Then  we  have  to  find  out  as  to  what  itis
 that  we  want  to  restrict,  whether  it  is  going
 to  be  money  that  is  received  in  the  form  of
 cash  or  insome  other  form.  Assistance
 comes  in  the  form  of  hospitality  as  well.
 So,  we  have  to  define  all  these  matters.  We
 have  also  to  find  out  the  source  from  which
 this  assistance  comes.  It  comes  from  Go-
 vernment,  certain  educational  institutions,
 certain  foundations  and  trusts  and  some
 religious  bodies.  So,  we  will  have  to  think
 ws  to  which  source  we  have  to  take  note  of
 and  mention  in  the  Act.

 I  am  merely  indicating  the  lines  on  which
 we  will  have  to  sit  down  carefully  and  make
 wp  our  own  mind  it.  Having  once  accep-
 ted  certain  principles  for  legislation,  we
 should  not  feel  later  on  that  we  have  acted
 rather  hastily,  So,  itis  much  better  to
 think  properly  about  it,  make  up  our  minds
 and  we  should  not  take  any  party  line  in
 this  matter  because  essentially  it  isa  na-
 tional  problem.  Ido  not  think  that  any
 political  party  should  take  a  party-line
 aboutit.  Therefore,  my  effort  will  be  to
 have  some  sort  of  a  consensus  evolved  on
 this  matter  and  certain  principles  decided
 on.  the  basisof  which  then  I  propose  to
 get  the  Bill  drafted  and  bring  it  before  the
 House.  It  will  be  along  process.  But  I
 think  ijt  is  much  better  that  we  think  before-
 hand  than  startthinking  after  drafting  of
 legislation.

 In  view  of  this  simple  explanation,  I
 would  request  the  hon,  Member,  Shri  Kan-
 war  Lal  Gupta,  to  withdraw  the  Bill

 की  कंबर  लाल  गुप्त  (दिल्ली  सदर)  :
 समापति  जी,  अभी  जो  मंत्री  महोदय  ने  कहा  है
 मैं  मोटे  तौर  से  उनकी  भावनाओं  से  सहमत
 हैं  भौर यह  में  बनता  हूं  कि  जो  विधेयक
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 मैंने  सदन  के  सामने  रखा  है  शायद  वह  उतना
 कांप्रीहँंसिव  न  हो  भौर  उसके  भ्रन्दर  और  भी
 स्टडी  करने  की  जरूरत  है।  इसलिए  मंत्री
 से  मैं  यह  कहूंगा  कि  यह  इतना  काम्प्लीकेटेड
 इंद्प  बनाने  से  पहले  मेरा  ख्याल है.  कि  एक
 साइंटिफिक  स्टडी  इसकी  करा  लीजाय  कि
 किस  तरीके  से  यह  कहां  कहां  से  आता  है,  मोडस
 आपरेंडी  क्‍या  है,  इसके  बार  में  एक  साइंटिफिक
 स्टडी  शौर  एक  डाटा  इकट्ठा  अगर  हो  जाय  तब
 उसके  बाद  यदि  इष्य  फ्रेम  होंगे  तो  ठीक  होगा  ।
 मेरा  कहना  यह  है  कि  इन  20  सालों  के  अन्दर
 अभी  तक  सरकार  नें  कोई  साइंटिफिक  स्टडी
 इसका  नहीं  किया  और  उसके  कारण  कोई  काम
 सरकार  की  तरफ  से  इसको  रोकने  के  लिए  नहाँ
 किया  गया  ।  मुझे  खुशी  है  कि  सदन  के  चारों  तरफ
 से  इसका  समर्थन  हुआ  है।  केवल  एक  सोमानी
 साहब  जो  स्वतंत्र  पार्टी  के  हैं,  उन्होंने  मेरे  ऊपर

 मैकार्थी  इज्म  का  चार्ज  लगाया।  मैं  नहीं  जानता
 कि  यह  उनकी  तिजी  राय  है,  उनके  निजी
 विचार  हैं  या  स्वतंता  पार्टी  के  विचार  हैं।  मैंने
 तो  एक  साधारण  बात  कही  कि  जो  भी  विदेश
 से  धन  आता  है  उसका  एकाउन्ट  होना  चाहिए  ।
 ब  इसमें  इतना  बड़ा  झारोप  लगाने  की  क्‍या
 जरूरत  थी,  यह  मेरी  समझ  में  नहीं  आया  ।
 उन्होंने  यह  कहां  कि  रूस  से  रुपया  आता  है
 बहू  ख़राब  है  ।  तो  रूस  का  रुपया  तो  खराब
 है  और  प्रमेरिका  का  अच्छा  है?  मेरी  पार्टो  इस
 को  नहीं  मानती  ।  इसी  तरह  से  कम्युनिस्टों
 ने  कहा  कि  सी०  आई०  ए०  का  रुपया  जां  आता
 है  बह  खराब  है  लेकिन  रूस  के  बारे  में  वह
 कुछ  नहों  कहेंगे  ।

 =
 का  तो  मैं  समझ  सकता  हूं  ।

 द
 यह  कहते  हैं  कि

 न
 स्वतंत्र

 पार्टी  और  हमारा  एक  एलायंस
 ड है-  मुझे  मालूम  नहीं  कि  फ्र  55४

 स्वतंत्र  पार्टी  की  है  तो  मुझे  है  समापति
 जी,  इस  मेंटालिटी  के  साथ  हमारा  काम्प्रोमाइज
 नहीं  हो  सकता  ।  कोई  भी  रूस  से,  चीन  से,
 अमेरिका  से,  जापान  से  कहीं  से  भी  रुपया
 आए  और  कोई  पार्टी  हों,  कोई  संस्था  हो  या
 कोई  नेता  हो,  अंगर  मेरी  पार्टी  का  भी  कोई
 नेता  होगा  तो  हम  उसको  भी  बछदाने  के  लिए
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 तैयार  नहीं  हैं।  जनसंघ  का  स्टैंड  बहुत  क्लीअर
 है  ।  इसलिए  मुझे दुख  है  भौर मैं  समझता हूं
 कि  यह  स्टेंड  केवल  सोमानी  जी  का  होगा,  उनकी
 पार्टो  का  नहीं  होगा  i

 अध्यक्ष  महोदय,  स्थिति  कितनी  भयानक  है
 यह  केवल  967  तक  ही  नहीं  जैसा  कि  गृह
 मंत्री  महोदय  ने  कहा  वहीं  तक  सौमित  नहीं  है,
 झाज  भी  जो  राज्य  सरकारें  टापल  हों  रही  हैं
 उसमें  विदेशी  पैसे  का  हाथ  है  ।  इसकों  कोई
 डिनाई  नहीं  कर  सकता  ।  यह  पैसा  बड़ी  तेजी  के
 साथ  प्रभाव  डाल  रहा  है  7  जब  किसी  भी  राज्य
 सरकार  पर  कोई  श्राफत  झाती  है,  सरकार  बदलने
 वाली  हाती  है,  भ्राप  देखिए  यह  एम्बेसीज  कितनी
 तेजी  से  भागती  हैं  और  मेरा  कहना  तो  यह  है
 कि  केन्द्रीय  सरकार  के  ऊपर  भी  यह  विदेशी  पैसा
 प्रभाव  डाल  रहा  है  ।  केन्द्रीय  सरकार  के  चलाने
 पर,  उनके  विभिन्न  मामलों  पर  भी  उनका  प्रभाव
 पड़े,  इस  बात  को  कोशिश  उनकी  प्रोर  से  है  ।
 इसमें  हम  लोग  भ्रगर  सब  सहमत  हैं  कि  यह  कोई
 पार्टी  का  सवाल  नहीं  है,  तो  सब  ने  मिल  कर  कोई
 इसका  जल्दी  हल  नहीं  निकाला  और  देर  इसने  की
 तो  जो  श्राप  चाहते  हैं  वह  उसका  परिणाम  नहीं
 होगा  |  एक  बात  श्रौर  कह  कर  मैं  समाप्त  कूगा  |

 गृह  मंत्री  शायद  इस  बात  को  स्वीकार  करेंगे  कि
 केवल  कानून  बनाने  से  काम  चलने  वाल!  नहीं  है
 झौर  जैसा  उन्होंने  सही  कहा,  यह  एक  राष्ट्रीय
 समस्या  है,  मैं  उनसे  कहूंगा  कि  श्राप  या  तो  गृह
 मंत्री  की  हैसियत  से  सब  पार्टियों  के  नेताझों  को
 बुलाएं  या  प्रधान  मंत्री  बुलाएं  भर  हर  एक  पार्टी
 के  नेता  को  बुला  कर  पहले  एक  कोड  भाफ
 काम्डक्ट  सब  पोलिटिकल  पार्टियो ंके  लिए  बनाया
 जाय  कि  विदेशी  पैसे  क॑  प्रति  उनका,  उनके
 कार्यकर्ताओं  का  झयवीं  नेक  नेताओं  का  क्‍या
 री-एक्शन  होना  चाहिए,  क्या  उनका  कोड  प्राफ-
 कन्डक्ट  इस  सिलसिले  में  होना  चाहिए  इस
 प्रकार  की  एक  मीटिंग  बुला  कर  जो  लोग  विदेशों

 से  सहायक  लेते  हैं  जिनमें  are  हमें  बहुत  सारे
 लोबों  का  मालूस है  जो  क्‍्रमरिका  से  लेत ेहैं,  चीन से
 लेंत ेहैं, र्स  से  लेते  हैं,  वह  पब्लिक  की  निगाहों में
 मिरें  उनको  न्कंचेभे  करें,  लोग  उतको  यह  समझे
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 कि  यह  देश  के  शत्रु  हैं,  इस  प्रकार  से  जनता  में
 जाकर  के  एक  कार्यक्रम  इस  प्रकार  का  सबको
 मिला  कर  बनाना  पड़ेंगा  भौर  जब  तक  यह  नहीं
 होगा,  केवल  कानून  बनाने  से  काम  चलने  बाला
 नहीं  है।  इसलिए  सभी  को  मिल  कर  के  एक
 भरावाज  के  साथ  इसका  समर्थन  करना  चाहिए।
 शमी  आपने  समाचारपत्रों  में  पढ़ा  होंगा  कि  य०्के०
 के  प्रन्दर  एक  पालियामेंट  के  मेम्बर  पर  मुकदमा
 चल  रहा  है  इसलिए  कि  वह  विदेशों  से  पैसा  लें
 कर  कछ  काम  उनकी  तरफ  से  कर  रहे  हैं  ।  मु
 दुख  है  कि  हमा  रे  देश  में  ऐसा  हो  सकता  है,  मैं
 किसी  का  ताम  देना  नहीं  चाहता  लेकिन  इस
 सदन  में  भी  भौर  कुछ  दूसरें  लेजिस्लेचर्स  में  भी  हो
 सकता  है  कुछ  लोग  ऐसे  हों  जो  विदेशों  से  पैसां
 ले  कर  के  वेस्टेड  इन्टरेस्ट  में  पहाँ  वकालत  करते
 हों  उनके  लिए  भी  मैं  आपके  जरिए  स्पीकर
 साहब  से  कहूंगा  कि  उनका  भी  कोई  कोड  आफ
 कॉन्डक्ट  होता  चाहिएं  झर  जिस  तरह  से  इंग्लैंड
 में  उत्तके  ऊपर  बहस  छिड़  रही  है  कि  एम  ०पीज ०
 को  क्‍या  कोड़  आफ  कॉन्डक्ट  हों,  इसी  तरह
 पिदेशों  से  पैसे  लेकर  कोई  उनके  गीत  गाए,
 उनकी  साइड  में  सदन  को  मोड़ने  की  कोशित
 करे,  इस  बात  को  रोकने  के  लिए  कोई  तरीका
 सदन  को  भी  सोचता  चाहिए  नहीं  तो  यह  चीज
 बहुत  झाग  बढ़ेंगी।

 जैसा  गृह  मंत्री  महोदंय  ने  कहा  बहुत  सारे
 देश  हमारे  बड़े  बड़े  एम  ०पीज०  को  बुलाते  हैं  पौर
 उनको  मुफ्त  में  सैर  कराते  है  तो  इस  संबंध  में
 भी  कुछ  ऐसा  तरीका  होना  चाहिए  कि  जो  एम०
 tro  जायें  बहू  एक्सटर्नल  अफँयर्स  मि्मिस्ट्री  की
 परमिशत  लेकर  सरकार  के  जरिए  से  आने
 चाहिएं,  यह  मेरा  मत  है  भर  इस  प्रकार  से  कोई
 सिस्टम  बनाना  पड़ेगा.।  नहीं  तो  ऐसा  होगा
 कि  कोई  वेश  किसी  को  बुलाता  है,  वह  वहां  से
 लौड  कर  उसी  के  गीत  गाता है,  दुसरे  को  बसरी
 कंट्री  ने  बुलाया  बह  बहां  से  झारकर  उसके  गीत  गाते
 लग्ता  है,  तो  पह  एंक  बहुत  बड़े  तरे की की  बात
 है,  यह  चेतावनी  मैं  देना  चाहता  हूं.  tee
 (sreHTT).......
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 [श्री  कंवरलाल  गुप्त]
 8.8  brs.

 ]  Mr.  Derury-Speaker  in  the  Chair  }
 आख़िर  में  मैं  एक  बात  कहूंगा।  बहुत  सी

 चीजें  गृहमंत्री  महोदय  के  पास  हैं  ।  गृहमंत्री  को

 पता  भी  है  कि  कहां  से  पैसा  आत।  है  ।  कई
 जगह  छानबीन  कर  के  यह  निश्चित  मी  हो  गया

 है  कि  यह  पैसा  बाहर  से  आता  है  लेकित  मुझे
 दुख  है  कि  सरकार ने  अमी  तक  कोई  एंसी
 अच्छी  मद्दीनरी  नहीं  बनाई  जिस  से  इस  कांम
 के  ऊपर  निगाह  रखी  ज।  सके  1  छोटा  सा  एक
 सेल  उसने  बनाया  लेकिन  च्स  सेल  से  इतन।  बड़ा
 काम  होने  वाला  नहीं  है  ।  मैं  मांग  करूंगा कि कि
 इसके  लिए  एक  अच्छा  सेल  बताया  जाना
 चाहिए  जो  स्टेट्स  के  अन्दर  भी  और  यहां
 भी  ।  जहां-जहां  मी  यह  कायंवाही  हो  रही  है
 उतकों  देख  सके,  क्‍योंकि  यह  जाल  बिछाया
 जा  रहा  है  बड़ी  तेजी  से  ओर  इसको  रोकना

 बहुत  जरूरी  है।  जो  इसके  कल्प्रिट्स  हों  उनको
 सख्त  सजा  मिलनी  चाहिए  और  उसक  अन्दर
 कोई  पालिटिकल  कंसिडरेद्दन  नहीं  अना  चाहिए,
 बहि,  वह  किसी  पार्टी  का  हो,  कोई  रिह्तेदार  हो,
 या  कोई  भी  हो  उसका  छोड़ना  नहीं  चाहिए
 क्यों  कि  देश  की  सेक्योरिटी,  देश  के  डिफेंस  के
 साथ  खिलवाड़  नहीं  किया  ज।  सकता  ।  हमारे
 अन्दर  भापस  में  मतभेद  हो  रुकता  है,  प्रजातंत्र
 में  हम  अलग  अलग-  राय  रख  सकते  हैं  लेकिन
 इस  बात  में  कोई  मतभेद  नहीं  है  |  देश  की
 सेक्योरि्टी  पर  अलग  कोई  बात  आती  है  तो
 उसके  लिए  हम  i00aie  5  मिल  कर  i05
 हैं,  और  हम  सब  मिल  कर  उसका  मुकाबिला
 करें  ।

 इन  दाम्दों  के  साथ  गृह  मंत्री  महोदय  ने  जो
 कुछ  कहा  है  उनकी  भावनाओं  की  कदर  करते

 हुए
 संदने  से  मैं  यह  चाहूंगा  क  वह  मुझे  आज्ञा
 कि  मैं  अपना  विधेयक  बापस  लूं  और  मैं

 झाशा  करता  हूं  कि  इसमें  गृह  मंत्री  देर  नहीं
 लगाएंगे  और  इसे  कोल्ड  स्टोरेज  में  वहू  नहीं
 डालेंगे  ।

 The  Bill  was  by  leave  withdrawn,
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 sit  मधु  लिमये  (मु  घेर):  उपाध्यक्ष  महोदय,
 में  अपराधिक  प्रभियोगों  में  फंसे  निर्धन  और
 झ्रावपयकताग्रस्त  व्यक्तियों  को  नि:  शुल्क  कानूनी
 सहायता  की  व्यवस्था  करने  वाले  विधेयक  को
 वेष  करनें  की  अनुमति  चाहता  हूं।

 MR,  DEPUTY-SPEAKER  :
 question  is:

 "That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  free  legal  aid  to  poor and  needy  persons  involved  in  criminal
 cases.”

 The  Motion  was  adopted.

 st  मु  लिसये  :  मैं  विधेयक  को  पेश
 करता  हूं

 The

 48.2]  hes,

 DELHI  ADMINISTRATION
 (AMENDMENT)  BILL*

 Amendment  of  section  3,22,  etc.
 st  श्रोचस्द  गोयल  (चंडीगढ )  मैं  प्रस्ताव

 करता  हूं  कि  मुझे  दिल्ली  प्रशासन  भ्रधिनि-
 यम,  966  में  संशोधन  करने  वले  विधेयक  को

 पेश  करने  की  भनुमति  दी  जाए  ।

 MR.  DEPUTY-SPEBAKER
 Question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  amend  the  Delhi  Administration
 Act,  1966."

 The  Motion  was  adopted.
 ft  भीचन्द  गोयल  :  मैं  विधेयक  को  पेश

 करता  हूं  ।

 The

 8.22  bes.
 CONSTIUTITON  (AMENDMENT)  BILL*

 (Amendment  of  Articles  85  and  274)

 aft  ओचअस्द  गोयल  (चष्डीगढ़)  :  उपाध्यक्ष
 महोदय,  मैं  प्रस्ताव

 को  हू
 कि  मारत  के

 संबिधान  में  आगे  संझोधन  बाले  विधेयक
 को  पेश  करने  की  अनुमति  दी  जाय  a

 *  Published  in  Gazette  of  India,  Extra-ordinary,  Part  II,  Section  2,  dated  13-3-70.
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 MR.  DEPUTY-SPEAKER  The
 Question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Conrtitution
 of  India,”

 The  motion  was  adopted.

 eft  भीचन्द  गोयल  :  मैं  विधेयक  को  पेश
 करता  हैं  |

 MR.  DEPUTY-SPEAKER  :  We  come  to
 Bills  to  be  taken  up  for  general  discussion.
 ShriK.  R.  Ganesh,  absent.  Shri  Nara-
 yana  Reddy,  absent.  Shri  Yamuna  Prasad
 Mandal,  absont.  Shri  Madhu  Limaye.

 8.23  bes.

 CONSTITUTION  (AMENDMENT)  BILL*

 (Omission  of  Article  +314)

 by  Shri  Madhu  Limaye

 की  ु  लिमये  (मुंगेर)  :  उपाध्यक्ष
 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  संविधान  की
 घारा  34  को  संविधान  से  हटाने  वाले  मेरे
 विधेयक  पर  यह  सदन  विचार  करे।.........

 MR.  DEPUTY-SPEBAKER  :  Motion
 moved  :

 “That  the  Bill  further  to  amend  the
 Constitution  of  India  be  taken  into
 consideration”.

 You  may  continue  next  time.  Now,  the
 सियाह  Minister.

 §.24  bes.

 STATEMENT  RE-PROROGATION
 OF  BOTH  HOUSES  OF  JAMMU

 AND  KASHMIR  STATE
 LEGISLATURE

 THE  MINISTER  OF  HOME  AFFAIRS
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 Speaker,  Sir,  Government  have  received
 reports  that  the  Governor  of  Jammu  and
 Kashmir  has  prorogued  both  the  Houses  of
 the  Jammu  and  Kashmir  Legislature  with
 effect  from  8-00  M.  tomorrow,  the  l4th
 March,  1970.  It  has  been  stated  in  a  press
 note  reported  to  have  been  issued  by  the
 Jammu  and  Kashmir  Government  that  the
 order  of  prorogation  has  been  necessitated  on
 account  of  the  agitation  launched  in  Jammu
 by  various  groups  and  parties  which  has
 seriously  affected  the  proceedings  of  the
 current  session  of  the  Legislature,

 a}  मधु  लिमये  (मुगेर)  :  उपाध्यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  On  a  point  of  order  ,Sir.  You
 Cannot  ask  a  Question  on  a  statement
 made  by  a  Minister,  Nor  can  you  ask  a
 clarification.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor).:  You  are  l0  years  behind.

 sh  we  लिमये  उपाध्यक्ष  महोदय,
 इन्होंने  काश्मीर  सरकार  के  द्वारा  जो  प्रेस  विज्ञप्ति
 प्रकाशित  की  गई,  है  उस  का  सारांश  ही  सदन  को
 बताया  है,  जिसमें  एक  बहुत  गम्भीर  बात  उन्होंने
 बताई  है  कि  चूंकि  जो  आन्दोलन  वहां  चल  रहा
 है,  उस  प्रान्दोलग  की  वजहू  से  विधान  सभा  का
 कार्य  नहीं  चल  पा  सकता  है,  हस  लिये  विधान
 समा  का  सत्रावसान  किया  जा  रहा  है।  उनाध्यक्ष
 महोदय,  जब  कोई  मी  सरकार  यह  बबतब्य  दे
 कि  किसी  झान्दोलन  के  कारण  विधान  सभा  का
 काम  नहीं'  चल  सकता  है,  तो  उसका  साफ  मत-
 लब  है  कि  कानून  और  संविधान  उस  राज्य  में
 खतम  हो  चुका  है।  ऐसी  स्थिति  में  संविधान  की
 दफा  356  के  तहत  राष्ट्रपति  को  और  राष्ट्रपति
 का  मतलब  है  केन्द्र  सरकार  को  प्रधिकार  है  कि
 वहाँ  का  शासन  अपने  हाथ  में  ले  ।  इस  में  कहा
 गया  है

 “Tf  the  President,  on  receipt  of  a
 report  from  the  Governor  ofa  State  or
 otherwise”....

 पह्रदरवाईज  पर  ध्यान  दीजिये,  यदि  मवनर  रिपोर्ट
 (SHRI  Y.  B.  CHAVAN):  Mr.  Deputy  न  दे  और  आपकी  -अपनी  जानकारी  हो  तो  भी

 *  Published  in  Gazette  of  India  ह  Part  II,  Section  2,  dated  ‘13-3-70.,
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 [  श्री  मधु  लिमये  ]
 आपको »  कार्यवाही  करने  का  अधीकार  है।

 “is  satisfied  that  a  situation  has
 arisen  in  which  the  government  of  the
 Stave  cannot  be  carried  on  in  accordance.

 ‘with  the  provisions  of  the  Constitution,’
 Proclamation the  President  may  by

 assume  to  himself  all  or  any  of  the  func-
 “tions  of  the  government  of  the  State”...

 और  घोषणा  करे-

 “declare  that  the  powers  of  the  legisla- tureofthe  State  shall.  be  exercisable.
 by  or  under
 Parliament”.

 the  authority  of

 उपाध्यक्ष  महोदय,  मेरा  मुद्दा  यह  है  -  क्‍या
 गृह  मंत्री  जी  इस  बात  की  सफाई  देंगे  -  आज
 तक  प्रोरोगेशन  के  बहुत  सारे  कारण  हमने  यहां
 पर  देलखे-हैं,  लेकिन  पह  तो  बड़ा  अद्भुत  कारण
 देखने  में  आया  है  कि  आन्दोलन  की  वजह  से
 विधान  सभा  का  कार्य  नहीं  चल  सकता  ।  इस
 से  स्पष्ट  है  कि  संविधान  और  कानून  वहां
 बिलकुल  टूट  चुका  है।  मेहरबानी  करके  कश्मीर,
 राज्य  को  आज  ही  रात  के  2  बजे  से  पहले
 अपने  हाथ  में  ले  लीजिये

 SHRIJYOTIRMOY  BASU  (Diamond
 Harbour)  :  I  do  not  want  to  go  into  de-
 tails.  I  would  have  expected  from  the  Home
 Minister  nota  repetition  of  a  press’
 statement  issued  by  the  Kashmir:  Goverb-
 ment  but  categorical  statement  of  what
 has  happened  there  and  the  basis  of
 the  action  taken

 शी  कंबर  लाल  गुप्त  (दिल्ली  स३र२)  <  उपा-
 ध्यक्ष  महं।दय,  मुझे  दुख  है  कि  होम  मिनिस्टर
 साहब  ने  पूरे  तथूध्न  सदत  के.  साने  नहीं  रखें,
 क्योंकि  साथिक  साहब  ने  अपने  स्टेटमेन्ट  में
 पह  कहा  है  कि  उन्होंने  प्राइम  मिनिस्टर  को  पूरी-
 रिपोर्ट  दे  दी  है  -  अच्छा  यह  होता  कि  सारी  चीजें
 सामने  आती  ओर  जैसा  सध  लिमये  जी  ते  कहा
 जनसघ  क।  आन्दोलन  वहां  डेढ़  मही।  से  चल  रहा
 है।  इधर  तो  रोज  आंदोलन  चलते  हैं  तो  क्‍या  यहाँ
 रोज  हांउस  को  प्रोरोंग  करते  जायेंगे  ?  यहां
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 मैजोरिटी  नहीं  हैं,  उसको  को  चीफ  मिनिस्टर
 बनाये  रखते  में  टूल  का  काम  किया  है।  मैं  इतनी
 बात  कह  कर  अपने  वक्तव्य  को  सभाप्त  करूंगा
 कि  आप  सादिक  साहब  से  कहिये  कि  वे
 इस्तीफा  दें।

 श्री  तशि  भूषण  (खारगोन)  :  उपाध्यक्ष,
 महोदय,  काश्मीर  एक  बाडडर  स्टेट  है,  वहां  पर
 एक  गम्भीर  समस्या  पैदा  कर  दी  गई  है  ।  वहां
 पर  कोई  आन्दोलन  किसी  संस्था  नें  चलाया  हुआँ
 है,.  जिससे  वहां  राज्य  को  खतरा  उत्पन्न.  हो
 गया है  और  वह  संस्था  कंसी  है-एक  तो वे"

 हैं  जो  पाकिस्तान  से  कुछ  सहयोग  लेकर  चलते
 हैं  या  कोई  घार्मिक  संगठन  है  ।तो  मैं  चाहता

 हूं  कि  उस  संस्था  को.  फौरन  बैन  किया  जाने
 ताकि  वहां  का  प्रशासन  ठीक  प्रकार  से  चलाया
 जा  सके  |

 Fs

 SHRI  RAJASEKHARAN  (Kameka-
 pura)  :  The  Home  Minister  has  just  repeat-
 ed  what  has  appeared  onthe  teleprinter
 and  what  has  been  heard.  over  AIR,
 Unfortunately,  the  situation  in  Kashmir
 is  so  strious  that  we  cannot  remain
 silent  spectators.  Therefore,  I  would  *
 Tequest  him  to  give  adirection§  to  the
 Governor  so  that  he  immediately  calls  the
 State  legislature  into  session  so  that  the
 issue  can  be  settled  on  the  floor  of  the
 House.

 श्री  प्रकादबोर  शास्त्री  (हापुड़)  :  उपाध्यक्ष
 जी,  झाज  दोपहर  में  जब  हम  मोजन  के
 बाद  वहां  पर  एकत्रित  हुए  थे.तब  अंते  es
 सुझाव  दिया  था  कि  काश्मीर  की  आन्तरिक
 स्थिति  इतनी  बिगड़  चकी  है  कि  वहां  सिंवाय॑

 राष्ट्रपति  हासन  के  और  कोई  दूसरा  समाधान

 नहीं है  ।  स्थिति यह  है  कि  72  सदस्यों की
 विधान  समा  में  सत्ताइढ़  पार्टी  के  62  रूदस्य

 थे,  उन  में  से  35  अलग  हो  गये,  लिहाजा
 45  “एक  ओर  हो  गये  और.  27  सरकार  के

 पक्ष  में  रह  गये  ।  वहां  की  सरकार  अपना |
 मजाक  है  ?  गवर्नर  मे  जिस  चीफ  मिनिह्टर  की  ब्रहां  :  'बहुमत  जो  चुकी  है।
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 इस  के  पलावा  राज्यपाल  महोदय  ने  जो
 किया  है--यानी  असेम्बली  का  सत्रा-
 बसान  कफिथा  है,  उस  का  बहुत  बड़ा  कारण  यह
 बताया  है  कि  राज्य  में  तंनावपूर्ण  स्थिति  हो  गई
 है  ।  इसके  पीछे  पाकिस्तान  का  हाथ  लगता  हूँ,
 जरूर  है।  ऐसी  स्थिति  में  केन्द्र  सरकार  के
 लिये  सिवाय  राष्ट्रपति  शासन  के  कोई  दूसरा
 विकल्प  नहीं  है  ।  इस  अवसर  का  लाम  उठाना
 चाहिये  भ्ौर  काइमीर  में  राष्ट्रपति  शासन
 अविलम्ब  लागू  करना  चाहिये  ।

 FP
 it  जाज  फरनेन्डोज  (बम्बई  दक्षिण):

 में!  यह  जानना  चाहता  हूं  क्या  यह  सही  हैं  कि
 सादिक  साहब  ने  अपन  त्याग  पत्र  दिया  है  ?
 अगर  दिया  हैं  तो  क्यों  उसको  छिपाकर  रखते
 हैं?  उसको  तत्काल  स्वीकार  करक  वहां  पर
 राष्ट्रपति  छ्ासन  लागू  किया  जाये  ।

 श्री  झोखन्द  गोयल  (चण्डीगढ़  .  मैं  इस  बात
 की  आशा  रखता  था  कि  हमारे  गृहमंत्री  जी
 सचमुच  जम्मू  कश्मीर  से  कोई  जानकारी  प्राप्त

 करके  इस  सदन  को  अवगत  करायेंगे  परन्तु
 उन्होंने  तो  न  केवल  सादिक  साहब  के  त्याग-
 पत्र  को  छिपाकर  रखा  है  बल्कि  प्रधान  मंत्री
 के  पास  क्‍या  रिपोर्ट  आई  है  उसको  भी  छुपा-
 कर  रखा  है  |  कमसे  कम  इस  बात  की
 आशा  हम  उनसे  नहीं  रखते  थे  कि  इस  समय
 वें  इस  सदन  को  एक  प्रकार  से  अंधेरे  में
 रखेगें।  मे  निवेदन  करना  चाहता  हूं  कि
 जब  तक--कोई  सदन  हस  बात  का  निर्णय
 ने  करे  कि  सदन  अनिश्चित  काल  के  लिए
 स्थगित  होता  है  तब  तक  क्या  राज्यपाल
 को  इस  बात  का  अधिकार  हैं  कि  बहू  विधान
 सभा  का  सज़ावसान  कर  दे  ?

 ‘SHRI  CHENGALRAYA  NAIDU  (Chit-
 toor)  :  Conditions  in  Kashmir  are.not  bad
 except  that  the  Chief  Minister  has  lost  the
 majority.  In  Bengal  there  is  so  much
 trouble,  but  there  thay  have  not  done  any-
 thing  like  thie,  There  is  no  civil  or  any
 other  trouble  in  Kashmir  except  that  the
 Chief  Minister  has  lost  his  majority.  The
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 Home  Minisier  comes  forward  with  the
 preas  note  when  he  has  got  so  méch
 resources  at  his  command  and  he  could
 have  got  the  information  by  phone  or
 wireless.  The  only  thing  is  that  the  Prime
 Minister  or  the  Home  Minister  will  fly  to
 Kashmir  and  try  to  get  back  all  the  the
 Members  to  the  side  of  Mr.  Sadiq.  They
 are  taking  this  stand  only  for  that.

 aft  अब्दुल  गनी  डार  (गुड़गांव)  :  डिप्टी-

 स्पीकर  महोदय,  बात  कुछ  भी  नहीं  हैं  भौर  ह
 तो  सब  कुछ है  ।  कुछ  नहीं  इसलिए  कि

 कांग्रेस  क ेपास  मेजारिटी  है,  वे  चाहे  सादिकं

 साहब  को  रखें  चाहे  हाये  |  या  फिर  श्री  डी०

 dro  धर  को  चीफ  भिनिस्टर  बना  दे  ताकि

 एक  ही  मुसलमान  चीफ  मिनिस्टर  जो  कि

 इस  देश  में  है उसका  भी  किस्सा  खत्म

 हो  जाये

 een  22d  (L  $835)  IS  Aidous,  ५४]
 2  ३3  2  tt?  gt  SPS  lt  «०३३०

 abe  cl  yet  cep  2  Hep  कर

 ३)  «४  stelnte  cle  of  feed  of

 ate  aS)  S  qeale  le  ale

 0५३  95  phd  st  J  srt  ह.  be  ale

 he  ws  Sy)  «5  ७  «००५  Kuda

 oe  ि  uel  5S  ge  pnd  hag

 [  bln  gh  ph  cad  tt  ४  Lp!

 करी  झारखंडे  चाय  (घीसी):  उपाध्यक्ष

 महोदय,  गृह  मंत्री  महोदय  ने  जो  बयान  दिया

 हैं  वह  कतई  तसल्ली  बच्च  नहीं  है।  जम्मे
 काश्मीर  एक  सीमान्त  प्रदेश  होने  के
 बाते  मुझे  खयाल  था  कि  गुह  मंत्री  जी  इस
 विषय में  सदन  को  विश्वास में  लेंगे  ।  मैं

 समझता हूं  प्रे  बाकयात  का  बयान  यहां  पर

 दिया  जाये  उसके  बाद ही  यह  सदन  अपनी
 शय दे दे  सकता है  कि  वहां  पर  प्रेसीडिन्ट  देल

 लागू  किया  जाये  था  नकियों  जाये।
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 ‘SHRI  INDER  jJ.:  MALHOTRA.
 (Jammu)  :  I  would  only  want  to  submit
 one  thing  to  the  Home  Minister.  You
 have  seen  and  I  am  sure  that  the  Home
 Minister  personally  is  also  convinced  that
 the  reasons  given  for  the  prorogation  of
 the  Assembly  are  not  genuine.  There  are
 other  reasons  which  made  the  Governor
 take  this  action.  Keeping  in  view  the
 Political  situation  in  the  State  and  the
 dangers  which  are  ahead  if  the  political situation  deteriorates,  I  request  the  hon. Home  Minister  to  take  immediate  steps for  the  restoration  of  democracy  in  the
 State  and  the  normal  functioning  of
 democracy.

 oft  गलाम  मुहम्मद  बसती  (श्रीनगर):  मैं
 ने  सुबह  भी  'श्रज  किया  था  शौर  खास  तौर  पंर
 बन्हाण  साहब  से  भज  करूंगा,  इस  सदन  की
 भागाही  के  लिए  कि  कांग्रेस.  पार्टी  के  वहां  पर  दो
 हिस्से  हो  गए  हैं  -  एक  सादिक  साहब  का  और
 दूसरा  मीर  कासिम  साहब  का  ।  सादिक  साहब
 के  साथ  प्रगर  श्राज  मेजारिंटी  नहीं  है  तो  वह
 कासिम  के  साथ  होगी।  यह  इनके  घर  का
 मामला  है  ।  हमें  न  कासिम  से  ताल्लुक  है  और
 |  सादिक  से  ताल्लुक  है--एक  इंडेपेन्डेन्ट  मेंम्बर
 के  हैसियत  से  लेकिन  मैं  यह  चाहूंगा  कि  वहां
 दस  किस्म  की  तबाही  न  हो  क्योंकि  दूसरी
 कोई  जमात  वहां  कष्मोर  में  नहीं  है  जो  कि
 इस  निजाम  को  चला  सके  ।  मैं  होम  मिनिस्टर
 &  कहूंगा  कि  स्टेटमेंन्ट  देना  और  प्रेस  रिपो
 ट्स  को  पढ़ना,  वह  सही  है  लेकिन  यह  चीज
 सामने  रखते  हुए  कि  आप  एक  सिचएशन  से
 डील  करते  हैं,  झाप  किसी को  लाड  दे  दे
 हमें  उससे  भी  कोई  गज  नहीं  है-लेकिन  लाड  देते
 देते  कश्मीर  को  तबाह  न  करे  ।.  इससे  बढ़कर
 ग्रैरजिम्मेदाराना  स्टेटमेंन्ट  हो  नहीं  सकता  है  कि
 साहब  आन्दोलन  चल  रहा.  है।  झमन्दोलन  दो  महीने
 से  चल  रहा-था  लेकिन  भ्सेम्बली  बुलाई  गई,
 झसेम्बली  5  दिन  काम  किया  |  सब  कुछ
 हुआ  लेकिन  उससे कुछ  फर्क  भी  हुआ  ?  झौर
 'जो  आन्दोलन  है  बच्  यही  है  कि  लोग  कहते  हैं  कि
 “कश्मीर  -22  किलो  राशन  मिलता  है  श्रीनगर
 .के  लोगों  को  तो  जम्मू  में  मी  2  किलो  दे
 दिया  ज़ाये।  इस  के  पीछे  ँ्लोर कोई  भ्रीज  नहूं
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 है  ।  न  कोई  पाकिस्तानी  हमलाहै  और  न  ही
 चीन  का  खतरा  है।  कुछ  भी  नहीं  है  ।  प्राज  अगर
 चीफ  मिनिस्टर  एलान  करे  कि  हां;  मैं  कन्तीड
 करता  हुं  हालांकि  गजेम्द्रगगकर  कमीशन  की
 सिफारिश  भी  है  कि  ऐसा  मिलना  चाहिए,
 तो  फिर  वह  आन्दोलन  खत्म  हो  जायेगा  a)
 इस  लिए  आन्दोलन  का  बहाता  लेकर  भ्रसेम्बली
 को  प्रोरोग  करना,  मैं  समझता  हूं  इस  से  हम
 दुनियां  में  जलील  होते  है  ।  खास  तौर
 पर  काइमीर  के  सिलसिले  में  जब  इस  तरह
 की  बात  हो  जाये  तो  दूनिया  हमारी
 तरफ  देखती  है  ।  एक  ही  मसला  है  कश्मीर
 का  जिसमें  हम  इन्टरनेशनली  इन्वाल्ड  हैं  ।
 पाकिस्तान  के  साथ  कंइमीर,  चाइना  के  साथ
 कश्मीर  और  सेक्योरिटी  कॉंसिल  में  कष्मीर  |
 हालांकि  सेक्योरिटी  कोंसिल  में  कश्मीर  के
 मामले  में  मैं  उसका  कायल  नहीं  हूं  श्र  मैं
 कहता  हूं

 Once  for  all,  the  Kashmir  question  had
 “been  decided  and  settled  irrevocably;  a
 decision  had  been  taken;

 लेकिन  यह  चीजें  जो  सामने  शा  जाती
 हैं  तो  क्यों  ?  जिसके  साथ  झाज  बहुमत  है  वह
 श्रापका  ही  है।

 As  farasI  know  Qasim  owes  loyalty  to
 Indiraji  and  Jagjivan  Ram  and  they  have
 said  so  in  their  statement.

 लेकिन  झाप  हम  पर  कांस्टीट्रयशन  पर

 जुल्म  क्‍यों  कर  रह ेहै  ।  आप  प्रोरोंग  करने  के
 आदि  हो  गये  है  |

 It  was  started  by  my  friend  Dr.  Karan
 Singh;  it  is  again  repeated.

 AN  HON.  MEMBER  :  It  was  done  for
 .Bakshi.

 थी  पुलासम  मोहमद  बल्शी  :  But  |
 think  Bakshi  was  arrested  during
 the  night;  I  hope  Qasim  will  not  be  arrest-
 odin  the  night  and  Trilochan  Dutt  also,
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 मैं  यही  अर्ज  करूंगा,  एक  दोस्त  के  नाते,
 एक  साथी  के  नाते  प्राप  इन  चीजों  में  न  पड़िए,

 फैक्शनलिज्म  में  न  पड़िए,  क्‍यों  कि  उससे  कश्मीर
 में  तबाही  होगी  । झाप  इसमें  फौरन  दखल
 दीजिये  |
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 Once  for  all,  the  Kashmir  question  had
 been  decided  and  settled  irrevocably;  a
 decision  had  been  taken,
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 As  far  as  I  know  Qasim  owes  loyalty to
 Indiraji  and  Jagjivan  Ram  and  they  have
 said  so  in  their  stat4ment.
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 It  was  started  by  my  friend'!Dr.  Karam

 Singh;  it  is  again  repeated,
 AN  HON.  MEMBER  :  It  was  done  for

 Bakshi.
 SHRI  GULAM  MOHAMMAD  BAKSHI  :

 But  I  think  Bakshi  was  arrested  during
 the  night.  I  hope  Qasim  will  not  be  arrest-
 od  in  the  night  and  Triloehan  Dutt  also.
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 SHRI  Y.  B.  CHAVAN:  I  can  very  well
 understand  the  concern  of  the  hon,  Mem-
 ber  of  the  fact  that  when  the  House  was
 sitting  it  was  prorogued.  It  it  very  difficult

 -for  me  to  express  a  view  on  the  merits  of
 the  matter.  As  I  have  said,  I  would  have
 liked  to  wait  sometime  before  making  @
 statement,  Now,  naturally  I  could  make
 astatement  on  the  facts  available  to  me
 and  for  thatIcan  only  depend  upon  the
 ‘Press  note  issued  by  the  Kashmir  Govern-
 ment...  .(Interruprions)

 SHRI  KANWAR  LAL  GUPTA:  The
 ‘Prime  Minister  had  talked  to  the  Chief
 Minister.

 SHRI  JYOTIRMOY  BASU:  Has  not
 the  Governor  made  a  full  report  ?

 SHRI  Y.  B.  CHAVAN:  In  these  matters
 the  Governor  acts  as  head  of  the  State;  he
 does  not  report  to  the  Central  Govern-
 ment,

 SHRI  JYOTIRMOY  BASU:  I  find  it
 difficult  to  accept.

 SHRIY.  8.  CHAVAN:  You  do  not
 accept  it  even  when  we  say  good  things
 ‘Cinterruptions),  My  point  is  this.  Tam  not
 really  justifying  the  Chief  Minister's  advice
 to  the  Governor.  Whether  he  should  have
 given  that  advice  or  should  not  have  given
 that  advice  isa  different  matter.  I  am  not
 expressing  any  views.  But  the  fact  is  that
 the  Governor  was  given  that  advice  and  the
 Governor  has  accepted  it  and  the  Govern-
 ment  had  explained  why  it  was  necessary...
 (interruptions.)  ...-.l  wish  the  House  will
 be  called  again.  As!  see  the  situation,  the
 House  will  have  to  be  called  this  month
 because  the  budget  has  to  be  passed.

 I  would  like  to  say  one  more  thing.  One
 hon,  Member  mentioned  about  itisa  fact
 that  the  Chief  Minister  did  telephone  to
 the  Prime  Minister  to  inform  her  that  the
 Housejs  prorogued.  He  has  not  given  any
 more  information.
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 8.4  bra.
 BOMBAY  ATOMIC  AUTHORITY

 BILL*

 SHRI  GEORGE  FERNANDES  rose—

 MR.  DEPUTY-SPEAKER:  Is  it  for  the
 introduction  of  the  Bill  ?

 Asa  special  case,  I  am  allowing  it.

 श्री  जार्ज  फरनेस्डीज  (बम्बई-दक्षिण)  :
 उपाध्यक्ष  महोदय,  मै  प्रस्ताव  करता  हूं  कि  बम्बई
 में  अथवा  उस  के  निकट  एक  आणबिक  संयन्त
 स्थापित  करने  के  प्रयोजन  से  एक  प्राधिकरण  के

 गठन  और  तत्संबंधी  विषयों  की  व्यवस्थ।  करने  वाले
 विधेयक  को  पेश  करने  की  झ्नुमति  दी  जाय

 MR.  DEPUTY-SPEAKER  :  The  questioa
 ‘18;

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  formation  of  an
 Authority  for  the  purpose  of  setting  up
 an  atomic  plantin  or  near  Bombay  and
 for  matters  connected  therewith.”

 The  motion  was  adopted.

 _  थी  जाज  फरनेन्डोज़  :  मैं  विधेयक  को
 पदा  करता  हूं  |
 8.42  bra.

 HALF-AN-HOUR.  DISCUSSION
 APPOINTMENT  OF  PARLIAMENTARY
 COomMIssION  TO  EXAMINE  ELECTION

 EXPENCES
 SHRI  VIKRAM  CHAND  MAHAJAN

 (Chamba):  Sir,  the  experience  of  the  past
 20  years  has  shown  that  the  election  law  in
 india  needs  reconsideration  and  it  also
 needs  reconsideration  to  the  extent  of  the
 limit  which  we  have  provided  for  the  elrct-
 ion  expenses,  The  initial  charge  was  that
 if  we  do  not  put  at  limit  onthe  election
 expenses,  then  probably  the  weaker  sections
 of  society  will  not  be  able  to  fight  the
 election.  But  experience  has  shown  that
 whether  there  is  a  limit  or  not,  the  election
 expenses  would  be  the  same.

 I  would  give  a  few  examples  to  show  that
 in  fact  the  system  of  providing  a  lint

 *  Published  ia  Gazette  of  India  Extraor-
 dinary,  Part  Il.  section  2,  dated  ‘13-3-70,
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 works  against  the  interests  of  the  weaker
 sections  rather  the  wealthier  sections  of
 society.

 For  example,  if  a  jeep  is  purchased  before
 jhe  date  of  notification  and  then  used  in  the
 election,  it  need  not  bei  ncludedin  the  elec-
 tion  expenses.  But  if  a  person  cannot  buy  8
 jeep  but  hires  a  jeep  after  the  date  of  noti-
 fication  for  the  purpose  of  election,  he
 has  to  include  the  hire  expenses  in  the  ele-
 ction  returns,  It  is  only  a  poor  man,  a
 man  who  cannot  afford  to  buy  a  jeeps,
 would  hire  a  jeep,  because  if  a  person  can
 affordto  buy  a  jeep,  he  would  buy
 the  jeep  before  the  of  notification  and  go
 through  the  election.  It  is  only  the
 weaker  sections  of  society  who  have  to
 hire  jeops  and  suffer  mainly  from  the  limits
 provided  by  che  election  law.

 There  are  some  limits  which  have  been
 provided  in  the  967  election,  and  ]  would
 like  to  show  how  they  are  extremely  arbitrary
 and  meaningl  For  ple,  in  Mysore,
 the  limit  was  Rs.  6,000  in  1967,  whereas
 in  Bihar,  it  was  Rs,  8,000.  In  Uttar  prade-
 sh  it  was  Rs.  9,000;  in  Kerala  it  was  Ra,
 7,000  and  in  the  Union  territories  like  Delhi
 and  Himachal  Pradesh.  it  was  Rs.  2,000.
 The  parliamentary  election  expenses  in  the
 States  were  Rs.  25,000  and  the  Union  terri-
 tories,  Rs.  0,000,  Now,  may  I  ask  a  few
 questions  7

 Would  an  electionin  Delhi  be  cheaper
 then  an  election  in  Kanpur  ?  Delhi  is  a
 Union  territory  and  the  limit  is  Rs.  10,000
 Kanpur  itself  isin  a  State:  the  amount  is
 Rs.  25,000.  What  is  the  explanation  about
 the  fixation  of  a  limit  so  far  as  Delhi  is
 concerned,  which  is  Rs,  10,000 2  Can
 anyone  say  in  Delhi  that  the  election  here
 would  be  cheaperthan  in  Bombay  ?  In
 Mysore.  the  limit  was  Rs.  6,000.  But  in
 Bihar  it  is  Rs.  8,000.  Can  anyone  say  that
 it  will  be  cheaper  to  have  an  lection  in
 Mysore  than  in  Biher  7?  In  Uttar  Pradesh,
 itis  Rs,  9000,  Whar  is  the  explanation  7
 Kt  strikes  a  Government  officer  to  fix  a  limit.
 He  just  takes  a  pencil]  and  writes  down
 the  figure  and  we  have  tho  limits  provided
 jn  the  electionlaw.  It  is  not  Parliament
 that  decides  that  these  are  the  limits.  It  is
 done  by  rules  that  they  provide;  the  rules
 ce  drafted  by  the  officers  and  they  are
 then  laid  on  the  Table  of  the  House,  and
 that  becomes  the  law.

 This  law  is  again  ment  for  those  who
 do  not  need  the  election  law.  For  example
 ifa  man  has  a  talented  lawyerto  advise
 him,  it  would  be  easily  known  to  him,  and
 if  you  spend  money  through  a  friend  of
 yours,  it  is  not  included  in  the  election
 expenses.  If  you  again  spend  money
 through  a  party,  it  cannot  be  included  in
 the  election.  If  you  put  in  the  money
 through  your  own  pocket  it  will  be  included.
 Ts  id  difficult  for  a  person  to  pass  the  money
 either  to  the  party  or  a  friend  and  thus
 escape  the  law?  The  legislators  who  have  to
 make  the  laws  for  the  country  who  should
 look  after  the  interests  of  the  country;
 before  they  take  the  oath  in  the  Assembly
 or  Parliament,  start  fabricating  their
 election  accuunts.  This  is  the  class  which
 is  supposed  to  govern  the  country,  How
 long  are  supposed  to  continue  this  fraud
 on  the  people  and  ourselves?  It  is  all  right
 if  you  fore  somebody  else.  But  once  jou
 start  deceiving  yourself,  it  results  in  a  great
 tragedy  to  the  nation.  Recently  I  came
 across  many  cases  in  the  High  Courts  and
 the  Supreme  Court-  I  conducted  a  few  of
 them-where  the  basic  observation  made  by the  judges  is  that  election  cases  stink,  This
 was  the  normal  expression  used.  They  also
 said,  ‘‘If  this  is  the  class  of  people  who
 govern  our  country,  God,  save  the  -ountry”

 In  my  Union  Territory,  there  is  an
 Assembly  Constituency  called  Lahaul.
 Spiti  in  which  there  is  the  Rohtang  Pass,
 12,000,  feet  high,  If  a  person  wants  to  go from  one  corner  of  that  constituency  to
 the  other  comer  which  is  100  miles  away,
 it  takes  ten  days  hy  jeep,  because  the  whole
 terrain  is  hilly  the  beight  ranging  between
 8000  to  2000  feet.  If  a  jecp  is  hired  at
 Rs.  ]00a  day,  it  comes  to  Rs.  ‘1,000,  plus
 Rs,  500  petrol  charge.  So,  on  one  round,
 he  spepts  Rs.  ‘1500.  If  he  makes  a  second
 round,  he  excceds  the  limit  prescribed  by the  statute,  which  is  Rs.  2000,  a  ridiculous
 sum.  How  will  he  fight  tne  election?  The
 only  course  open  to  him  is  to  file  an  in-
 correct  return  of  election  expenses,  By  our
 own  legislation,  we  have  made  most  of  us
 either  dishonest  or  forgerers.  We  forge
 accounts.  In  three  cases,  the  entire  accounts
 of  the  people  who  rented  the  jecps  or  from
 whom  petrol  was  purchased  were  forged
 for  the  benefit  of  the  candid.  This  is
 the  extent  to  which  legislators  have  to  go,
 We  shout  from  house-tops  that  the  officers
 and  busi  should  be  honest.  But  if
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 we  are  dishonest,  who  will  follow  the
 Precepts  we  lay  down?  Whenever  we  point
 a  finger  at  somebody  saying  that  he  is  dis-
 honest,  there  are  three  fingers  which  point
 back  to  us  saying,  ‘*You  are  also  disnonest’
 Therefore  the  time  has  come  to  get  rid  of
 this  system  of  hypocrisy.  Let  us  review  it
 and  see  wheiher  it  is  necessary  to  have  a
 limit  and  if  so,  what  should  be  the  limit.

 Normally  we  say  it  is  ihe  weaker  sections
 who  will  suffer  if  we  remove  the  limit.  I
 have  given  the  example  of  the  jeep.  I  can
 given  a  hundred  examples.  There  can  be  an
 illiterate  Harijan  caudidate  who  has  no
 legal  e2dvice,  who  will  go  through  the
 election  and  later  on  will  not  know  that  it
 is  necessary  to  file  a  return.  When  the  time
 expires,  the  other  parity  takes  advantage
 ofit  and  the  illiterate  person  is  penalised.
 Many  candidates  who  lost  the  elections  did
 fot  file  election  expense  returns  and  suffered
 Penalties  of  disqualificatiun  for  six  years,
 What  is  the  justification  of  disqualfying  a
 candidate  who  is  ignorent  and  illiterate?
 So  far  as  I  know,  in  no  other  country
 this  fraud  is  perpetuated  to  such  an  extent.
 There  they  know  that  expenses  are  incurred
 while  fighting  elections.  People  who  have
 the  money  to  fight  elections,  who  know
 that  a  particular  t  of  expendit
 is  necessary  to  fight  elections,  will  not  be
 deterred  from  spending  the  amount  only  bee
 cause  there  is  a  law,  which  says  that  you  will
 notincur  any  expenditure  beyond  a  parti-
 cular  limit.  Has  the  Law  Minister  come
 across  a  single  instance  where  the  candidate
 says  thathe  haa  the  necessary  money  to
 spend,  he  was  rich  enough  or  he  could
 collect  and  spend  that  money  but  only
 because  he  feared  that  it  would  cross  the
 expense  limit,  he  did  not  do  so.  Has  he
 come  across  one  such  instance?

 The  second  question  I  shall  pose  is  this,
 Why  are  they  not  willing  to  review  the
 entire  election  law?  Why  do  they  not
 remove  the  limit?  In  any  case  what  is  the
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 alimit.  it  will  be  more  beneficial  to  the
 weaker  sections  of  society  if  we  review  the
 entire  law  and  do  away  with  it.

 SHRI  A  SREEDHARAN  (Bodagara)  :  As
 one  who  comes  from  a  State  which  has
 had  the  largest  number  of  efection,  have
 noticed  three  things  which  corrupt  an
 election.  Oneis  payment  of  cash  to  the
 voters;  the  second  is  the  large  number  of
 vehicales  used  by  the  candidate  and  thirdly
 vehicles  used  by  the  candidates  to  bring
 voters  to  the  booths,

 Merely  passing  a  limiting  the  expenses  of
 the  law  candidate  or  of  the  pariy
 on  behalf  of  a  candidate,  we  are  not
 goingto  defeat  this  type  of  corruption.
 Very  stringent  measures  will  haveto  be
 taken,  At  present  the  punishment  imposed
 is  very  light.  If  a  candidate  does  not
 submit  his  election  accounts,  he  is  dis-
 quiified  forsix  yeats.  When  a  candidate
 pays  money  it  is  very  difficult  to  detect.
 The  Law  should  provide  that  not  only
 the  candidate  who  pays  the  money  but  also
 those  who  receive  money  should  be
 Punished.  There  should  also  be  a
 restriction  on  the  number  of  vehicles
 used  by  every  candidate.  A  rich  condidate
 or  a  person  who  has  connections  with  big
 business  houses  can  flood:  the  constituency
 with  vehicles  while  a  poor  candidate  ora
 person  supported  by  a  party  which  has  not
 got  affluent  means  wil]  he  handicapped.  Even
 though  there  is  a  rule  that  vehicles  should
 not  be  used  to  bring  voters  to  the  polling
 booths,  that  is  being  defeaved  everywhere
 in  every  election.  That  has  got  to  be
 enforced

 In  view  of  these.  facts  I  should  like  to
 ask  the  Minister  whether  the  Government
 will  conduct  a  sample  survey  when  elections
 are  actually  taking  place  so  that  they  may
 understand  the  problems  and  before
 considering  the  recommendations  of  the
 Election  Commission  or  coming  to  its
 own  findings  or  conclusions,  will  they

 “direct  the  Election  Commission  to  conduct
 asample  survey  to  find  out  the  practical

 blem  of  legislators? harm  in  eppointing  a  L  ary
 sion  to  decide?  The  Election  Commission
 will  find  it  difficult  because  they  have  no
 Practical  experience.  It  is  the  experience  of
 the  legislators  who  had  gone  through  election
 which  will  decide  the  basis  of  the  limit  be-
 sides  the  question  whether  there  should  be

 tt  शिव  ह.  का:  (मधुबनी)  सीलिंग  जो
 कुछ  भी  कागजों  पर  है,  उस  पर  आप  फिर  से  क्या
 विचार  करेंगे  और  इसको  देखेंगे  कि  कोई  उससे
 ज्यादा  किसी  भी  अवस्था  में बच्च  न  कर  सके
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 यह  तो  इंडिविजुअल  के  खर्च  पर  रोक  सगाने
 की  बात  है।  लेकिन  जो  मंत्री  लोग  हैं,  वे ंसरकारी
 मशीनरी  का  इस्तेमाल  करते  हैं।  चुनाव  के
 दौरान  जब  ऐसा  किया  जाता  है  तो  उसका  दूसरा
 ही  मतलब  हो  जाता  है।  इस  वास्ते  मैं  जानना

 चाहता  हूं  कि  एक्सपेंस्रिस्त  पर  सीलिग  लगान
 वे.  साथ-साथ  इस  तरह  की  व्यवस्था  करने  की

 बात  भी  क्‍या  आप  सोंच  रहे  हैं  कि  नामिनेशन
 फाइल  करने  के  बाद  जितने  मंत्री  हैं,  चीफ  मिनिस्टर
 हैं  या  प्रधान  मंत्री  हैं,  सरकारी  मशीनरी  का
 इस्तेमाल  करना  छोड़  दें।  क्‍या  कोई  कोड
 इसके  बारे  में  आप  बनेंगे  या  कानून  बनायेंगे  ?

 पैसे  से  बहुत  भ्रष्टाचार  राजनीति  में  लाया
 जाता  है  और  इस्टैबिलिटी  का  वातावरण  भी
 पैदा  किया  जाता  है।  इससे  प्रजातंत्र  को  धक्का
 लगता  है  या  लगने  की  सम्भावना  भी  रहती  है।
 जायाराम  और  गयाराम  की  मिसालें  हमारे
 सामने  हैं।  इस  को  देखते  हुए  कण  सरकार  संविधान
 की  धारा  329  में  संशोधन  करेगी  ?  इसके
 अन्तर्गत  इलेक्शन  पैटीशंज  फाइल  की  जाती  हैं
 ओर  इलैक्शन  वायड  भी  हो  जाती  हैं  कोर्ट  में
 जा  कर  ।  लेकिन  में  जानना  चाहता  हूं  कि  कया
 पावर  आफ  रिकाल  वह  इल॑क्टोरेट  को  देंगे  ?
 अगर  लिख  कर  वे  रिटनिंग  आफिसर  को  दे
 देते  हैं  कि  फलां  फलां  को  वे  रिकाल  करना  चाहते
 हैं,  तो  क्या  इसका  अधिकार  भी  उनको  दिया
 जाएगा  ?  क्‍या  इस  तरह  का  संशोधन  घारा  329
 में  लाया  जाएगा?

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  Sir,  I  will  request  you  to  bea  little
 indulgent.  I  have  done  a  lot  ofa  work  on
 this  subject.

 MR.  DEPUTY-SPEAKER  :  I  am  indu-
 Igent  but  the  time  is  not.

 SHRi  SHRI  CHAND  GOYAL:  |  will
 request  the  Minister  to  paya  little  more
 heed.

 I  will  pose  three  problems  to  the
 Minister.  Firstly,  the  Election  Commission
 after  every  clection,  in  its  report  has  been
 making  certain  recommendations.  For
 instance,  it  has  recommended  to  place  a

 limiton  the  use  of  vehicles,  banning  of
 processions  and  demonstration  for  election
 Purposes  and  also  the  use  of  loudspeaker
 and  paid  canvassing.  Has  Government
 considered  those  recommendations  of  the
 Election  Commission?

 Secondly,  I  have  studied  the  practice  in
 a@  number  of  countries  and  I  find  thatin  ४
 number  of  countries  it  the  Government's
 duty  to  provide  free  radio  and  television
 facilites  to  candidates,  free  voters’  lists,
 and  postage  so  that  the  candidates  and  send
 their  own  manifesto  or  communciation
 to  each  voter  at  State  expense  and  the  polt
 slip.  Is  the  Government  considering  this
 practice  which  is  existing  in  most  countries
 at  the  moment?

 Thirdly,  in  967  the  total  expenses
 which  the  Government  incurred  on  con-
 ducting  elections  and  preparation  of  rolls
 was  Rs.  22,38,00,000,.  ]  have  calculated  that
 if  you  give  the  minimum  which  is  prescribed
 according  to  the  law  to  candidates  wha
 have  been  able  to  save  their  security
 deposit  you  will  have  to  pay  Rs.  5,34,00,000
 to  7,625  Assembly  candidates  and  Rs.
 7,66,00,000  to  1,660  Parliamentary  can-
 didates  who  managed  to  save  their  security
 deposit  in  ‘1967.  When  you  are  already
 incurring  an  expenditure  of  Rs.  22  crores,
 would  you  not  think  it  desirable  to  incur
 an  expenditure  of  another  Rs.  7  crores  or
 Rs.  8  crores  so  that  the  common  man  can
 also  participate  in  elections  and  the  evil
 influence  of  vested  interests  or  of  foreign
 countries  does  not  work  against  the  work-
 ing  of  our  democratic  institutions?

 a  will  send  him  a  note  and  will  request
 him  to  ider  my  suggesti  with  a  cool
 mind.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  AND  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (SHRI  M.  YUNUS  SALEEM):  Mr.
 Deputy-Speaker,  Sir,  the  Election  Commi-
 ssion  bas  been  receiving  different  proposals
 to  d  the  el  Jaw  includ  the
 amendment  of  rule  90  of  the  Conduct  of
 Election  Rules,  ‘1961,  which  prescribes
 certain  limits  on  incuring  expenditure
 during  an  election.  Proposals  regarding
 the  amendment  of  rule  90  received  by  the
 Election  Commission  were  subsequently
 circulated  to  different  political  parties  for
 their  comments  and  opinion.  Some  political
 parties  and  groups  have  submitted  their
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 comments  and  opini  which  should
 receive  serious  consideration  of  the
 Commission.  I  may  inform  the  House  that
 in  view  of  the  recommendations  submitted
 on  behalf  of  the  Election  Commission,
 Government  is  considering  to  introduce  a
 comprehensive  Amendment  Bill  to  amend
 the  election  law.  It  would  also  include
 amendment  of  Rule  90  of  the  Election
 Commission  Rules.  This  will  satisfy  the
 Tequirements  of  the  time  because  itis  no
 doubt  that  the  election  expenses  prescribed
 15  years  ago  do  require  reconsideration
 in  view  of  the  present  economic  conditions
 of  the  country.

 29  brs

 Talso  assure  the  Housd  that  when  a
 comprehensive  Bill  is  brought  before  the
 House,  I  will  make  a  request  to  refer  the
 Bill  to  the  Select  Committee  and  the  hon.
 Members  belonging  to  various  parties
 will  be  able  to  express  their  views  and  they
 will  have  an  opportunity  of  full  debate
 available  to  them  and  it  will  be  finalised
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 after  ascertaining  their  views,  After  saying this,  I  do  not  think  there  is  any  other  point
 which  is  to  be  dealt  with  at  th:s  stage.

 As  regards  the  policy  for  the  Election
 ission,  I  submit,  ‘t  is  the  Govern

 ment,  the  Ministry  of  Law,  which  lays
 down  the  policy.  The  Election  Commission
 is  only  responsible  for  supervising  the
 elections.  The  policy  is  laid  down  by  thé
 Government,  the  Ministry  of  Law.

 MR.  DEPUTY-SPEAKER  :  The  House
 Stands  adjourned  to  meet  again  on  Monday
 at  U  A.M.

 9.02  brs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Monday,  March  ‘16,  7970
 Phalguna  2,  ‘1891  (Saka)


